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LOK SABHA DEBATES 

LOKSABHA 

Monday, March 23, 1992JChaitra 3, 1914 
(Saka) 

The laic Sabha met at Eleven of the Clock 

[MR. SPEAKER in th8 Chaitj 

[English) 

SHRI A. CHARLES: Mr. Speaker, Sir. 
Will you congratulate the han. Minister Shri 
Madhav Rao Scindia for his haH century 
which helped forthe victory of the lok Sabha 
Cricket Team yesterday? 

MR. SPEAKER: We did it yesterday. 

[ Translation] 

SHRI MADAN LAl KHURANA: Why 
don't you congratulate him tor India's per-
formance in the World Cup? 

THE MINISTER OF CIVIL A.VIATION 
AND TOURISM {SHR' MADHAVRAO 
SCINOIA):1s there any objection to tha! also? 

ORAL ANSWERS TO QUES1"lONS 

[English] 

Smoking and drinking on domestic 
IIlghts 

·347. SHRICHINMAYANAND SWAMI: 
Will the Minister of CIVIL AVIATION AND 

TOURISM be pleased to state: 

(a) whether smoking and drinking are 
allowed on domestic flights of the Indian 
Airlines; 

(b) if so, the reasons for annou"cingthat 
smo\l.ing is Pfohibited; and 

(c) if not,the steps being taken to pro-
hibit the same? 

THE MINISTER OF STATE IN THE 
MIN1STRYOFCIVILAVIA TlONAND TOUR-
ISM (SHR! M. O. H. FAROOK): (a) Smoking 
is strictly prohibited on all domestic flights. 
JnDian Ajr)jnes 008S not GOWB liq(J(J( ~ff 
domestic flights. However, there is no ban on 
consumption of liquor by passengers during 
flights. 

(b) Such in flight announcements are 
made to make the passengers aware that 
smoking is prohibited. 

(c) Does not arise. 

l T ranslationl 

SHRI CHIMAYANAND SWAMI: Sir, I 
would like to know from the hen. Minister as 
to what steps are taken to deal with cases 
where passengers smoke even after the 
am\Quncemen\ has been made? 

[English] 

SHRI M. O. H. FAROOK: Sir, for the 
time being, we have received no such cases 
that after the announcement also people are 
just smoking. When it comes to that level, 
we will request th~m not to do so. Then, 
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persuasive measures will always be 
there. 

. [Translation] 

~HRI CHINMAYANAND SWAMI: Sir, I 
would like to inform the hon. Minister of an 
incident that took place while I was travelling 
from Trivandrum to Delhi on 4th February. 
An air-hostess was offering a lighter to a 
gentleman for lighting a cigarette. I have 
written to the hon. Minister regarding these 
things but have not. received any reply so far. 
Is there any serious proposal to take steps in 
this direction? 

(English] 

SHRI M. O. H. FAROOK: We have not 
received any letter. " he can give the details 
of it, we will enquire into the matter. 

( Trans/ation) 

SHRI CHINMAYANDAND SWAMI: 
Secondly, it was said that there is no ban on 
consumption of liquor by the passengers 
during flights. I would like to know from the 
hon. Minister that when consumption of liq-
uor al public places is banned then what 
category does the aircraft fall under? If a 
passenger consumes liquor on board and 
then misbehaves in his· state of inebriation, 
would that not be objectionable? Wi" con-
sumption of liquor be banned on board to 
prevent such eventualities? 

[English] 

SHRI M. O. H. FAROOK: In the intema-
tional flights, it is being allowed by the air-
lines, but in the local flights, some people 
bring their liquor and take it. If they misbe-
have with othel'S, then there are other provi-
sions to tackle them. But there is no such 
case now. 

Power Generation Through Wind 
·349. SHRI HARISINH CHAVDA: Will 

the Minister of POWER AND NON-CON-
VENTIONAl ENERGY SOURCES be 
pleased to state: 

(a) whether the project for power gen-
eration through wind is underway; 

(b) if so, the places where this project is 
proposed to be set up together with the 
expenditure iflVQlved and the quantity of 
power proposed to be generated therefrom; 

(c) whether the oost of power genera-
tion through this method is cheaper than 
other means; and 

(d) if SO, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES (SHRI KALP NA TH 
RAI):-(a) to (d). A statement is laid on the 
Table of the House. 

STATEMENT 

(a) and (b). Yes, Sir. The Wind Power 
Programme was started in 1985-86 with the 
first wind farm projects being oommissioned 
in January ,1986. The wind farm programme 
is implemented through State agencies as 
demonstration projects on the basis of suit-
able wind speeds, recorded and analysed as 
part of the wind survey programme. In addi-
tion, a few private entrepreneurs have also 
put up grid-connected wind electric genera-
tors, utilizing the tax benefits made available 
by the Central Govemment and the facilities 
offered by the State Electricity Boards to 
wheel, bank and buy surplus energy. Loans 
at concessional rate of interest are also 
available to private entrepreneurs through 
the Indian Renewable Energy Development 
Agency (IREDA). Apartfrom clusters of wind 
electric generators known as wind farms, 
individual grid-connected machines are also 
installed in locations where suffICient land is 
not available for wind farm projects, As on 
31.12.1991, a total capacity of 38.3 MW 
commissioned and oonnectedtothe respec-
tive State grids, which includes 5 MW private 
sector projects. In addition, wind electric 
generators of a total capacity of about 25MW 
are under installation in various parts of the 
country, including 7 MW in the private sector. 
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The State-wise details of wind power capacity are as follows: 

State Total Capacity (MW) 

ComplBtBd UndfH Installation 

1. Tamil Nadu 19.24 12.22 

2. Gujarat 14.74 4.25 

3. Maharashtra 1.19 1.50 

4. Andhra Pradesh 0.55 2.50 

f 5. Karnataka 0.55 2.00 

6. Kerala 0.10 2.00 

7. Orissa 1.19 

8. Madhya Pradesh 0.64 

9. Goa 0.11 

Total 38.31 24.47 

The capital cost of wind power projects 
on an average comes to about As. 3.0 crores 
per MW. At a good windy site, of annual 
mean speed not less 6 metres/second, over 
2 million kwh of electricity will be generated 
per MW of installed capacity . 

(c) and (d). The cost of wind power 
generation depends on factors like location, 
wind regime, type and size of wind laster 
generators, grid conditions and scale of 
projects. The average cost of generation is in 
the range of As. 2.00 - 2.25 per kwh. The 
average costal generation for new 2101250 
MW thermal plants located away from coal-
fields comes to As. 1.70 - 1.90 per kwh; for 
a 0.5/1.0 MW diesel power plant, the cost of 
generation is As. 1.80 - 1.90 per kwh. 

It is relevant to note that the cost of 
generation in the ~e of diesel sets and 
thermal plants will continue to increase ow-
ing to increases in the cost of inputs. No such 
increase will take place in case of wind 
power throughout the life of the equipment. 
Thus, the relative position of wind power 

improves over the years. Other advantages 
are modularity and short gestation enabling 
qwuick capacity addition. Wind power gen-
eration is also environmentally benign and 
does not involve additional cost tor pollution 
control as for conventional power projects. 
The disadvantage of wind power ;s that the 
generation is intermittent, depending on wind 
availability whereas in a hydel or thermal 
plant, power availability is continuous. 

[ Translation} 

SHAI HARISINH CHAVDA: Sir, the hon. 
Ministe(s reply implies that over 113rd of the 
electricity produced in the country through 
wind generation comes from Gujarat.1 would 
like to know the number of proposals sent in 
by the Gujarat Government, the number of 
them approved and the til'{le by which the 
rest are likely to be approved? 

SHAI KAlP NA TH RAI: Sir, the genera-
tion of energy through wind has been started 
from 1985-86. At present wind energy is 
being used to produce 38 MW of electricity 
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and another 24 MW will be produced very 
soon. We have placed much emphasis on 
this programme. The Government is trying 
to generate electricity through wind energy 
iii the coastal states of Gujarat. Tam if Nadu, 
Andhra Pradesh, Orissa etc. 

SHRI HARISINH CHAVDA: Sir, my 
,question to the hon. Minister is regarding the 
numberfo projects soughtto be approved by 
the Gujarat Government the number of such 
projects already approved and the time by 
which the rest are likely to be approved? 

MR. SPEAKER: A specific notice will be 
needed for that. Please put some other 
question. The answer to that question will be 
given in writing. Kindly ask a question that is 
rel~vant to the entire country. 

SHRI HARISINH CHAVDA: Sir, Banas-
kantha is my constituency. It is situated near 
the ~ann of Kutch where the wind speed is 
very high. May I know from the hen. Minister 
if steps would be taken to set up plants based 
on wind energy in areas like Banaskantha? 

SHRI KALP NATH RAI: Sir, a survey 
has been conducted all over India with re-
gard to generation of wind energy and this 
survey was conducted by the T ata Institute. 
According to the findings of the survey, the 
country has a capacity of generating 20,000 
megawatts of wind agergy and the maxi-
mum capacity is in Gujarat and Madras area. 
As the hon. Member knows the place called 
Lama in Gujarat. 10 M'N of wind energy is 
being generated there and this has been 
connected to the State Electricity Board. 
Private industries have also been invited in 
this sector. The Government is making ef-
forts but it has limited resources at its dis-
posal. It involves more expenditure than 
thermal or hydro power generation. So we 
are conducting a demonstration throughout 
the country so that private industry is also 
attracted to this sector. 

[English] 

SHRI A. CHAIRLES: It is the general 
impression that the cost of production of 

wind anergy is the cheapest. But in answer 
to part (c) and (d) of the question, it is stated 
that the average cost to generation of wind 
energy is Rs. 2/- to Rs. 2.25 per kw. 

May I know from the hen.' Minister 
whether the cost of production of wind en-
ergy per kw is arrived at by taking into 
consideration only the cost of installation 
charges? 

Will the cost of production of wind en-
ergy be the cheapest if we take into consid-
eration the recurring expenditure which will 
be very low in course of time? 

If so, wherever there is no possibility of 
having thermal or diesel or hydro-electric 
projects, the possibility of generation of wind 
energy should be considered and steps 
shOUld be taken for installation of more such 
wind energy projects. 

[Translation] 

SHRI KALP NA TH RAI: Sir, I agree with 
the hon. Member that the recurring expendi-
ture on wind energy will be very low in course 
of time but the initial expenditure is quite 
high. In cast of generation of thermal energy. 
its input-<:osts consisting of fuel. oil and 
transporation of coal keeps increasing. As a 
result of technological research. the input 
cost in future would be nil. With the result that 
as compared to thermal and hydro energy, 
wind energy will be cheaper in future. 

SHRI MANORANJAN BHAKTA: Sir, tht. 
hon. Minister said that this facility can be 
available in coastal areas. In the Andaman & 
Nicobar Island ... the cost of power genera-
tion with diesel increases because over As. 
31- per unit is spent in power generation. Is 
there any proposal to generate wind energy 
in the Andaman & Nicobar island as the wind 
speed is very high there? 

SHRI KALP NATH RAI: Sir, the han. 
Minister wants to know the possibility of 
generating wind energy in the Andaman & 
Nicaobar Islands and lakshadweep where 
the wind velocity is 6 metres per second. The 
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possibility ofgeneration of electricity through 
wind energy, mini-hydro and micro-hydro in 
Andaman-Nicobar is being seriously consid-
ered and we shall give priority to the project 
within our plants. 

SHRI BRISHIN PATEL: Sir, May I know 
from the hon. Minister the comparative cost 
of 38.31 MWof electricity generated through 
wind energy and 38.31 MW generated 
through a diesel plant? 

MR SPEAKER: This question will mis-
lead the entire. House. This is the initial 
expenditure. 

SHRI KAlP NA TH RAI: Sir, at present 
the expenditure on generating electricity 
through wind energy is nearly Rs. 2.75 crere 
pElr megawatt. 

[English] 

Power Generation in Eastern Reg10n 

·350. SHRI ZAINAl ABEDIN: Will the 
Minister of POWER AND NON-CONVEN-
TIONAl ENERGY SOURCES be pleased 
to state: 

(a) whether the percentage ratio of 
participation of the Union Government in 
generating power in the Eastern region is 
much lower as compared ttl the Northern 
and Western regions; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken to 
enhance the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAl ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). Out of the total 
installed generating capacities in the East-
ern, Northern and Western Regions, the 
Central Sector Generating units account for 
29.85%, 31 43% and 18.89c,4 respectively 
as on 31.3.1991. The ratio of central sector 
generation in the Eastern Region compares 
favourably with the Northern and is higher 

than the Western Region. 

SHRI ZAINAl ABEDIN: Sir, the hon. 
Minister has stated in his answer that the 
ratio of Central-sedDr generation in the 
Eastem Region compares favourably· wilh 
the Northern Region and is higher than the 
Western Region. But, in 1951, just before the 
advent of our Planning process, tho Eastern 
Region in general and West Bengal in par-
ticular had the highest capacity of power 
generation. This region has now come down 
to the lowest position. In 1991, Qut of the 
66,000 MW capacity, West Bengal has only 
3000 MW and the Eastern Region as a 
whole has 9000 lAW capacity. So, may I 
request the hon. Minister to give datails of 
the investment made by the Ce'}tral Govern-
ment in different Plan periods date-wise and 
Central-Sector generating station-wise? 

SHRI KALP NATH RAI: The hon. 
Member has asked as question about short-
age of power generation in the Eastem 
Region. But I want to tell the hon. Uember 
that today the shortage of energy in the 
Eastern Region is 15 per cent and the peak 
demand shortage is 20 per cent Regarding 
the question why there is the probkm of 
shortage in the Eastern Zone, I want to tell 
the hen. Members that there are several 
reasons for that. One, now the Plant load 
Factor in the Eastern Region, in all the States. 
is the lowest. But there is a question: What is 
the existing capacity today? In Bihar, it is 
only 20 per cent. In Bengal. the State Elec-
tricity Board's Plant load Fador is 19 per 
cent; in Orissa, it is 37 per cent. I now come 
to the question of wRat is the existing capac-
ity today. In the Eastern Region, how to use 
maximum capacity and how to increase the 
Plant Load Factor is the question. Only by 
doing this, the problem of energy shortage 
can be solved. I want to teU the hen. Member 
that the Central sector is giving priority for 
power generation in the Eastern region. Now 
there is a T alcher Project with 3000 mega-
watt capacity in OrISSa. The Farakka Project 
with 21,000 megawatt capacity supet'ther-
mal power station is under construdion in 
Bengal. There is a Kehalgaon project ~ 
2000 megawatt capacity power generation 
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in Bihar. Han. Speaker, Sir,lwanttotell you 
that the transmission lines which were to be 
constructed by the Bengal and Orissa Gov-
ernments in 1989, till today, they have not 
been completed. In Bihar, Rangali and 
Karghat transmission lines which were to be 
completep during the Sixth Five Year Plan, 
till today the worK has not started. I can 
create power, but how to evacuate power 
from one place to another place as this is a 
work to be done by the transmission lines. 
Now the State Governments of Orissa Bihar 
and Bengal have not constructed the trans-
mission lines. They are not increasing the 
plant load factor. That is the reason for the 
power shortage in the Eastern region. 

SHRIZAINALABEDIN:Thehon.Minis-
ter's reply is not in any way connected or 
related to my question. I wanted to know 
about the Central Government's investment, 
station-wise and region-wise. But he has 
said not a single word about that. 

MR. SPEAKER: If you do not have that 
information, you can send the reply. 

SHRI KAlP NATH RAI: The hon. 
Members had asked about the Central 
Government's contribution. Is the T alcher 
Project with 3000 megawatt capacity in Orissa 
not a Central project? The 
F arakka ... (Interruptions) 

MR. SPEAKER: The Member wants to 
know about the Central Government's con-
tribution towards power generation, centre-
wise. That information is not likely to be with 
you at this point of time. You can send that in 
writing. 

SHRI KAlP NA TH RAI: In the Eighth 
FIVe Year Plan objectives, 31000 megawatt 
power generation has been decided. In the 
Eastern Region, 8000 megawatt of power 
generation is under consideration. The Na-
tiona! Development Council is to meet in 
May and it will finalise the Central sector's 
participation. 

SHRIZAINALABEDIN:The hon. Minis-
ter has not said anything about what I wanted 

to know. If a statement is laid on the Table of 
the House, then it will be clear whether the 
Eastern region compares favourably with 
the Western region. But it is not correct. I 
want to know that ... (Interruptions) 

MR SPEAKER: let him formulate the 
question. 

SHRI ZAINAL ABEDIN : I want an as-
surance from the hon. Minister saying that 
he will lay a statement on the Table of the 
house about the investments, region-wise 
and station wise. 

MR. SPEAKER : He wants to know 
about the Central Government's investment 
in the Eastern region. And he want that a 
statement be laid on the Table of the House. 

SHRI KAlP NA TH RAI: Whateverques-
tion the hon. Membar has asked, I will reply 
to that by writing a letter to him. (InterrLlp-
lions) 

SHRI ZAINAL ABEDIN: My second 
supplementary is ... 

MR. SPEAKER: No, pleased. You have 
put more than two or three questions. 

DR DEVI PROSAD PAL: Power short-
age in West Bengal is acute particularly for 
the industrial requirements. I want to know 
from the Minister whether there is any pro-
gramme for embarking or launching any new 
project for power generation where the 
Central Government wiD participate and 
make contribution. I also want to know was 
the Farakka Project, which he has referred to 
was started, and how long will it take to 
complete the project? 

MR. SPEAKER: The filSt part of the 
question is already answered. You can 
answer the second part. 

SHRI KAlP NATH RAI: llis an admitted 
fact that there is shortage of power in West 
Bengal because the State Golfernment is 
not doing anything concrete and time-bound 
for the production of the power. About the 
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Farakka, he bas asked a question, 610 MW 
unit is under construction now. The total 
capacity is 2,100 MW; two units of 500· MW 
each are under construction and 600 MW 
unit has already been energised. We are 
hoping that after the end of the Ninth Plan, 
we shaJI be in a position to completes the 
2,100 'MW unit Thermal Power Station in 
Farakka. The second thing is that the Gov-
ernment has sanctioned the Koel-Karo Proj-
ects of 710 MW in Bihar at Kehalgaon. The 
third is that we are going to sanction the 
project at TJeSta which is of 1200 MW. After 
the completion of these projects, the energy, 
shortage in the Eastern region Will be solved. 

DR DEVI PROSAD PAl: The hon. 
Minister has said that it win be alter the 
completion of the Ninth Plan which means 
five years plus another fIVe years. Is the hen. 
Minister suggesting that after ten years only 
the Farakka projects of 2. 100 MW will be 
commissioned? 

MR. SPEAKER: You can ask one sup-
plementary Shri Pal. I am asking him to invite 
you for a cup of tea and give the entire 
information. Now Shri Jena: 

SHRI SRIKANTAJANA: The hon. Min-
ister has really avoided the question. The 
question was about the Central Govern-
ment's contrhJtion in power generation in 
the Eastern region when compared to the 
other regions. May I know from the hon. 
Minister, from the First Plan till the end of the 
Seventh Plan, what was the contribution of 
the Central Government in the entire country 
and what was the contrbution in the State or 
Orissa? The CentraJ Government's contri-
bution in power generation, in the State of 
Orissa, was aJmost nil uplo the Seventh 
Plan. During the Seventh Plan, it was almost 
totally neglected. You are taking coal from 
T alcher and " vaHey to other States. May I 
know why are you not giving priority in set-
ting up new projects in the " valley and 
expansion 01 the T aJcher projects in the Ib 
valley and expansion of the T aJcher project? 
You are loudly saying that you are investing 
money in the Talcher project It is only for the 
last two years, that you have started this 

project. May I know what was the contrilu-
lion of the Central Government upto the end 
of the Seventh Plan in those regions and 
particularly in Orissa? 

SHRI KALP NAnt RAI: Mr. Speaker, 
Sir, the country is divided into five zones -
Eastem, Northern, Southern and North-
Eastem. Bengal, Bihar, Orissa and Sikkim, 
they are part of the Eastern region. The han. 
Member has asked a question as to how 
much is the contribution. I have already told 
that it is 29 per cent. Out of the total installed 
generating capacity in the Eastern. Western 
and Northern regions, the Central sector 
generation units account for 29.85 per cent 
in the Eastem region; 31 per cent in the 
Northem regions and only 18 per cent in the 
Western regions. And for further increase, 
the biggest Thermal Power projects is going 
to be constructed in Orissa at Talcher. Shri 
Rajiv Gandhi laid the foundation for that. You 
know that its capacity is 3,000 MWand it the 
biggest power project. 25 per cent power is 
generated by the Central sector and 75 per 
cent is generated by the State Governments. 
If your State Government does not do any-
thing, what can I do? Am I responsible for 
that? 

SHRI SRIKANTA JENA: Then what is 
the role of the Central Government? Are you 
prespared ... (Interruptions) 

MR. SPEAKER: No. Now Q. No. 351, 
Shri Dharam Pal Singh Malik: 

[ Ttanslation] 

Tourism In Haryana 

'351 SHRI DHARAMPAl SINGH 
MAliK: Will the Minister of CIVil AVIATION 
ANDTOURISM be pleased te? state: 

(a) whether the Union Government have 
received any proposals from the Govern-
ment of Haryana for promotion of tourism in 
the. State: 

(b) if so, the details thereof; and 
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(c) the total amount allocation for this 
purpose? 

[English] 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF CIVIL AVIATION AND TOUR-
ISM (SHRI M. O. H. FAAOOK): (a) to (c). A 
stat.3ment is laid on the Table of the Sabha 

STATEMENT 

(a) Yes, Sir. 

(b) and (c). Out of proposals alongwith 
the detailed estimates received from the 
State Government, proposals amounting to 
Rs. 52.fl51akhs forthe construction of budget 
accommodation at sohna, Rohtak (Tilyar), 
Damdama Ambala, Badkhal Lake, Bahadur-
garh, Hodal. Dharuhera and publicity sup-
port have already been sanctioned. How-
ever, the following proposals with a central 
component of Rs. 59.62 !akhs are under 
consideration. 

(i) Budget accommodation at Karnal 

(ii) Tourist complex at Fatehabad 

(iii) Fast f-ood counter at Hodal 

(iv) Catering facilities for craft persons 
at Surajkund. 

SHRI DHARAMPAL SINGH MAliK: Mr. 
Speaker. Sir, I want to quote a Sanskrit 
couplet about Haryana. (lnt8lTl.lptions) 

MR. SPEAKER: Is it in a question form? 

SHRI DHARAMPAl SINGH MAUK: I 
am giving the sum, from the adict of Vikram 
Samvat1385, whfh was found near village 
Sarwan, near Delhi which says: 

"Oeshoasti Haryanakhyah Pc.ithi-
vaya swargsannibh.· 

It means that there is the region called 
Haryana which is'lj(e a Heaven on Earth. In 
addition to that, it is a well-known fact that 

there is a tremenc:lour RotentiaI for dev. 
ment tourism in Haryana considering the 
rich cultural heritage, its historical value and 
religious importance. So, may I know the 
hon. Minister whether the Government would 
like to provide additinal facilities including 
some amount of central assistance form the 
development/encouragement of tourism in 
Haryana. H so, the details of the steps taken 
for the its promition? 

SHRI U. O. H. FAROOK: While appre-
ciating the sentiments of the hon. Members, 
I fully agree that the Haryana State has to be 
helped in its development, as far as the 
Central Government is concerned. We have 
in the answer for (a), (b) and (c) parts of the 
question already said that the detailed esti-
mates received from the State Government 
proposals amounting to Rs. 52.85 Iakh for 
the construction of budget accommodation 
at Sohna. Rohtak (Tilyar), Damdama, Am-
bala, Badkhal Lake, Bahadurgarh, Hodal, 
Dharuhera and pUblicity support have al-
ready been sanctioned. The other proposals 
which are pending with the Government is, 
Budget accommodation at Karnal, Tourism 
complex at Fatehabad, Fast food counter at 
HodaJ and Catering facilities for craft per-
sons at Surajkund. 

One more thing that the State Govern-
ment has said is that they want to have 
additional accommodation at Surajkund and 
Budget accommodation at Hissar. This, we 
will not be able to do because there are no 
facilities for the time being to expand. All 
other projects have been accepted and we 
have done it. 

SHRI DHARAMPAL SINGH MALIK: 
According to the reply of the hon. Minister 
four proposals are pending before the Gov-
ernment. The Minister ls interested in pro-
moting tourism. " we see the M3habharata 
serial, it completely revolves around Har-
yana h has attracted the people of the 
country towards Kurukshetra, Kamal which 
is the place of Kernal Pandu Pindara where 
the Pandavas used to live. People what to 
see these places of they get proper facilities 
from the Tourism Department. 
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May. I know from the han. Minister 
whether the Government proposed to for-
mulate a tourism development action plan in 
Haryana with regard to these particular 
cities which are connected with Mahabharata 
serial - that is Karnal, Kurukshetar, Pinjore, 
Sohna, Surajkund, etc., so that the people 
are attracted to these places? Some propos-
als are pending and some other I have 
suggested. I want to know the time by which 
these proposals are likely to be approved by 
the Government. 

SHRI M. o. H. FAROOK: The Govern-
ment 01 India has ordered with the help of the 
Tourism Department that a study on 
Kurukshetra can be commissioned. Once 
the study be over; then we shall be in a 
position to look into it. 

THE MINISTER OF CIVil AVIATKlN 
AND TOURISM (SHRI MADHAVRAOSCIN-
DiA): Of the four pending projects two have 
already been sanctioned and the remaining 
are in the process of approval. I would like to 
point out that in 1990-91, of the total central 
assistance given, almost ten per cent was 
given to the State of Haryana which gao-
graphcllly is not such a large State. But stiU 
almost ten per cent was given, which is a 
very large sum of money. 

National Station of River Water 

+ 
*352. DR. V. RAJESWARAN: 

SHRI R. DHANUSKODI 
ATHITHAN: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the Government propose to 
nationalise river waters in the country; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (c). There is no proposal for 

nationalising river waters in the country. 
However,forintagrated development of water 
resources setting up of river basin organisa-
tions has been contemplated. 

OR. V. RAJESHWARAN: The answer 
given by the han. Minister is not satisfactory 
and oonvincing. Today the inter-State water 
dispute is becom a threat and chaJleng') to 
the country's integration. The Government 
should not take a lenient view on this issue. 
Today, the Cauvery dispute is a threat to the 
oountry's national integrity; tomorrow, some 
other dispute will be there. 

MR. SPEAKER: What is your question? 

DR V. RAJESHWARAN: Therefore, I 
request them to see things and consider the 
possibility of bringing out a Bill to nationalise 
the rivers of the oountry. Will the Govern-
ment think it over to bring a Bill? 

MR SPEAKER: They have said posi-
tively, 'No'. It is very very clear. There is no 
ambiguity. 

SHRI V1DYACHARAN SHUKlA: All 
rivers national in character and I do not 
know, how we can nationalise the national 
asset which is already fully national. 

As far as the disputes are concemed. 
the inter-5tate disputes are inherent be-
cause most of the major river of the country 
are inter-State in nature and some dispute 
or the other keeps on arising. Therefore, this 
Houses had legislated an Inter-State Water 
Disputes Ad; and according to thal Act. 
whenever any dispute arises, first of all, we 
try to resolve that by negotiation and in case 
the negotiation fails to give'any result what-
soever, then, in accordance with the provi-
sions of the law, we refer it to the Tribunal 
and subsequent action is taken. Therefore, 
the question of nationalising anything which 
is already national in character should not 
arise. 

OR V. RAJESHWARAN: I came tokno~ 
that out of 69,OOOtmc of river water available 
in the country, we are using only 7,000 tmc . 
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of water of the rivers and the rest is going 
waste into the sea. My Constituency, 
Ramanathapuram in Tamilnadu is badly 
affected by the drought for the part past ten 
years. Even drinking water is not available 
for the people. Therefore, will the Govern-
ment take necessary action at least to divert 
the water flowing into the Karala State? It 
can to diverted toward Tamilnadu so that our 
people in Tamilnadu can have some water. 

MR. SPEAKER: It does not arise out of 
this question. 

DR. V. RAJESHWARAN: It is part of 
that question. 

MR. SPEAKER: Okay, if the Minister 
wants to reply, I have no objection. 

D'R. V. RAJESHWARAN: They need 
not give water without any profit. They can 
get rice from us. Will the Government of India 
initiate that move and instruct the State of 
Kerala to divert water towards Tamilnadu? 
Will it be possible and will the Government 
take initiative? 

SHRI A. CHARLES: " is like, ·Water, 
water everywhere; but not a drop to drink-. 
We are facing acute shortage of water. 

MR. SPEAKER: This does not arise out 
of this question. If the Minister wants to reply , 
I have no objection. 

Now, Shri Athitha~t present. Now, 
ShriJoshi. 

[ Translation] 

SHRI DAU DAY ALJOSHI: Mr. Speaker, 
Sir, the hon. Minister has replied that the 
setting up of River Basin Organisations has 
been contemplated. Will he be pleased to 
State as to when it was contemplated and 
when it had been implemented after its 
contemplation? It is not clear whether a 
River Basin has been set up or not and by 
what time it will gain spee. because it is very 
essential to link the india rivers with each 
other. It is the SeCf8\ of the weHare of the 

country. The hen. Minister may please Stale 
clearly as to when it was implemented? 

SHRI VIDYACHARAN SHUKlA: Mr. 
Speaker, Sir, in the beginning in All India 

. Council was constituted whose Chairman is 
the hon. Prime Minister and the Chief Minis-
ter of all the State are its Members. A na-
tional policy was formulated by that council. 
This council was constituted in 1983 and the 
National Water Policy was approved Unani-
mously by the entire country in 1987. I lias 
mentioned in that Policy that as far possible, 
the shortage of water may be removed by 
linking the aJlwiailand of the rivers with the 
land where the W'ater is not available. Previ-
ously, it was contemplated that the waters of 
north would be diverted to South but it ap-
peared to be impracticable and so the idea 
was given up. Now, there is a scheme of 
lucking the Southern Rivarsh with Southern 
alluvion and Northern river to Northern Allu-
Vion. and the preliminary study in this regard 
is being completed .• would be further c0n-
sidered after the study is completed. 

[English] 

SHRI SHANKARRAO D. KAlE: Mr. 
Speaker Sir, you know that Maharashtra is a 
famine stricken state. So, Uaharashtra is not 
in a position to fulfil the demands of irrigation 
from its own rivers. We have been mid that 
the Govemment of India is thinking to divert 
Ganga water to Maharashtra Now, will the 
hon. Minister teU us the position of that 
project? 

SHRl VIDYACHARAN SHUKlA: There 
is no such project or proposal with the Gov-
ernment of India. 

[T ranslationJ 

Construction of Major Dams 

+ 
*354. SHRI NmSH KUMAR: 

DR. MAHADEEPAK SINGH 
SHAKYA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 
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(a) the number of major dams under 
construction at present; 

(b) the year when the construction of 
each of these projects was started; 

(ci the progress made so far in each 
case; and 

(d) the time by which these projects are 
expected to be completed? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (d). A statement giving I 
details of major irrigation projects under 
construction is laid on the Table of the House. 
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SHRI NITISH KUMAR: Mr. Speaker, 
Sir, according to the statement laid on the 
Table of the House many irrigation projects 
are ending, and it has been mentioned in the 
statement that most of these projects would 
be completed after the eighth five year plan. 
That is the position described in the state-
ment. In these circumstances, when most of 
\he irrigation projects are pending, there is a 
need of huge amount to complete these 
projects. Keeping in view all this,l would like 
to know whether the Government is intend-
ing to complete some selected important 
projects within a limited span oftime; whether 

r the Government would keep in view the 
. usefulness of the projects while making a 

selection of these projects and whether the 
cost benefit reatio of the projects is compara-
tively appropriate whether the Government 
will be giving any priority to the areas where 
the irrigation potential is less than the na-
tional average, and the projects which are 
useless and controversial such as Tehri 
project which are useless and controversial 
such as Tehri projects whiCh has been op-
posed by the environmentalists .... (InTerrup-
tions) I would like to say only one being which 
is very important and also related to it. I 
would like to refer to the suggestions given 
by the environmentalists about this project 
consequent upon the earthquake in Uttar 
Kashi. The help that was to come from 
Russia, is also not expected now. 

MR. SPEAKER: Not like this. You should 
ask only one supplementary question. "you 

) go on from one question to the other, it will 
create so many problems. 

SHRI NITISH KUMAR: I am asking the 
related questions will those projects be taken 
up on priority basis where the capacity is 
below the national average? 

MR. SPEAKER: What are you doing? 
. ,You ask the question directly. You can't ask 
, three supplementary at a time. 

SHRI NITISH KUMAR: Pleased allow 
me to speak on Tehri dam. 

MR. SPEAKER: \nstead 01 as\l.ing ques-

tions you are entering into an arguments with 
me too. What is it? 

SHRI NITISH KUMAR: In fact, these 
three questions are the same because after 
the completion of T ehri Project, even a single 
drop of water of the Ganges flowing from" 
Gangotri will go to Allahabad, Varansasi and 
entire Bihar, and the water of the Ganges 
won't be available even at the sacred relig-
ious places. In view of all these things, I 
would like to know whether such controver-
sial and useless projects would be dropped, 
and only the useful projects would be taken 
up and will the Government would adopt a 
policy so as to ensure the completion of 
useful projects speedly. Will the Govern-
ment select some projects on the basis of 
regional imbalances in respect of low irriga-
tion capacity so that these imbances may be 
rectified? 

SHRI VIDYACHARAN SUKLA: National 
priorities for irrigation projects are fixed after 
considering all these aspects. Accordingly 
the Eighth Five Year Plan is being discussed 
in consultation with the Planning Commis-
sion. Priority of projects is bieng fixed after 
considering all the aspects. AI far Tehri dam 
is concerned, it is being exacted by the 
Ministry of Energy. So it would be better if all 
these questions are put to the Minister of 
Energy. 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, ·the question that I asked about the 
regional imbalances, has not been replied to 
by the hon. Minister, instead, it is being 
shifted to the Ministry of Energy. The Tehri 
project will provide irrigation facilities to nearly 
2.70 lakh hectares, therefore, the Minister 
has to reply the question. It includes the 
hydel power generation also and the con-
struction of dam will increase the irrigation 
potential also. But the hon. Minister has 
avoided my question, while he should have 
replied to it. I h.ave to obey your orders also, 
so I won't ask any further questions. But in 
view of the regional imbalances growing in 
various parts of the country Plant after Plans 
since the First Five Year Plan, will the Gov-
emmen\ consider \0 take up the pending 
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projects such as Kanhar, Kadwan, Auranga, 
Mahane in Bihar on priority basis to remove 
the imbalances and to provide irrigation 
facilities. I would like to know from the Minis-
ter whether the Government is considering 
to have a dialogue with the Government of 

<Nepal to construct a high dam there to save 
the North Bihar from floods. 

SHRI VIDYACHARAN SHUKLA: At 
least Bihar should not have any complaint 
regarding the regional imbalance because 
there has been a lot of work in the field of 
irrigation in Bihar and there can not be only 
imbalance in Bihar. If there is any regional 
imbalance in certain smaller areas, we will 
try our best to remove it. 

DR. MAHADEEPAK SINGH SHAKYA: 
Mr. Speaker. Sir, the hon. Minister has given 
a detailed statement and my original ques-
tion was to know the year when this plan was 
statarted, but he redacted the period of 20 
years to 5 years. I had asked about the year 
when it was started and the reply of the 
Minister was in terms of five year plans. Sir, 
through you, I would like to draw the atten-
tion olthe hon. Minsterlowers Ultar Pradesh. 
There are 24 big Plan which were taken up 
in thefirSI Five Year Plan, and outo!these 24 
Plan, it was stated that 13 plans would be 
taken up after 8th Five Year Plan. Mr. 
Speaker, Sir, I therefore, would like to know 
from the hon Minster as to why the work on 
these projects is so slow that 17 schemes 
which were includil1g in the first Five Year 
Plan, have not been taken up so far. The 
Plan are executed in collaboration with the 
State Government. In spite of Cantre and 
State joint venture these plash are going on 
very slowly. (Interruptions) 

MR. SPEAKER: What is your question? 

DR. MAHADEEPAK SINGH SHAKYA: 
Mr. Speaker, Sir, that is what I am asking. I 
am informed that Ultar Pradesh has been 
neglected in this respect and that is the only 
reason that the plans are lagging behind in 
Ultar Pradesh. May the hon. Minister give an 
assurance whether the money btling allo-
cated every year for the execution of plans 

would be provided in time, and in case the 
Uttar Pradesh Government unable to pro-
vide it share for the projects, the Centre 
would manage for the same also? 

MR. SPEAKER: I am not able to under-
stand it. If you have understood, you may 
reply. 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir I would explain the question. 

MR. SPEAKER: No, it is not allowed. 
You cannot plead for him. 

DR. MAHADEEPAK SINGH SHAKYA: 
The main reason for the slow progress of 
work on the scheme is lack of co-ordinat,on 
between the Centre and the Stata Govern-
ment. The required amount which should 
been made available to Ihe Uttar Pradesh 
Government has not been given. I would like 
to know whether the Central Govornment 
would provide funds to the Uttar Pradesh 
Government in case the State Government 
is unable to provide its shan:~. 

MR. SPEAKER: Will the money be 
prOVided in time if Uttar Pradesh Govern-
ment is unable to provide its share? 

[ Translation] 

SHRI VIDY ACHARAN SHUKLA: The 
Ultar Pradesh Government is being dealt 
with in a very friendly and cooperative man-
ner. If any demand is left out, we will consider 
it sympathetically. The hon. Members will 
not have any chance to complain about it. 

[English] 

SHRI D. K. NAIKAR: Mr. Speaker Sir, 
from the statement laid on the Table of the 
House, it is apparently clear that some of the 
projects such as Ghataprabha, Malaprabha . 
and Upper Krishna in the northern part of'" 
Karnataka were started nearabout 1967, 
they have not been completed even till to-
day, thoug h five 5-Year Plans ruve elapsed. 
I want to know from the Minister whether it is 
due to paucity of funds allocated by the 
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Central or for any other reason beyond the 
control of the Government. 

SHRI VloYACHARAN SHUKLA: If the 
irrigation projects are delayed, it can be 
because of a variety of reasons such as 
paucity of funds, technical reasons, techni-
cal faults, administrative lapses and so on. If 
the hon. Minister is interested in knowing the 
details about a particular project, I will be 
happy to provide all the reasons and also the 
action that we have taken to solved the 
problems. 

[Translation) 

SHRIMATI GIRLJA oEVI: Mr. Speaker, 
Sir, through you, I would like to draw the 
attention of the hon. Minister that Bihar is 
being neglected. They have said that they do 
not adopt parochial attitude. Many canals 
and barrages have been mentioned in it but 
every year North Bihar is affected by flood 
and drought. It is all due to not-constructing 
a dam on only I.:me river. It has been said time 
and again that the Government would nego-
tiate with Nepal to construct a dam over Kosi 
river. The officials of Nepal came to India. A 
ray of hope erised at that time, that negotia-
tions might be held. Now the second season 
has started. In July, we would be again 
affected by floods. But nothing has been said 
about the conversion of barrage into a dam 
in the Eighth Plan. When Shri Rajiv Gandhi 
visited my constituency ... 

MR. SPEAKER: Please Girija oeviji, I 
have given you time. make use it. It is being 
misued. Don't do like that. 

SHRIMATI GIRLJA oEVI: Please listen 
to me. Shri Rajiv Gandhi had said in his 
package plan that the Government would 
convert this barrage into a dam .... 

MR. SPEAKER: It is a question of na-
tionallevel. Don't confine itonlyto a barrage. 

SHRIMATI GIRIJA oEVI: It was our 
plan to construct a dam over Kosi river after 
having negotiations with Nepal. If the con-
struction of Kosi dam has been envisaged 
then when the construction work of this dam 
would start? 

[English] 

MR. SPEAKER: I am really every sorry. 
It is a national level question but MemberS 
are going to the projects. The Minister is not 
likely to have information about the proiects. 
If the Minister has the information, I have no 
objection in his replying to the question. 

[ Translation) 

SHRIMATI GIRIJA oEVI: It is an impor-
tant issue, a question of our survival. 

SHRI VIDYACHARAN SHUKLA: The 
matter relating to construction of dam over 
Kosi river is an international matter. The 
construction of this dam is possible only 
when there would be an agreement between 
Nepal and India. As the hon. Member has 
rightly said that the negotiation have bee 
going on for a long time but we could not 
reach at any a~reement till now. Recently, 
the Prime Minister of Nepal had visited India. 
In this regard he had discussions with out 
Prime Minister. There was a satisfactory 
break through. That is why we are hopeful 
that we would be able to implement a useful 
and old scheme. 

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, you are not allowing us to ask 
further. 

MR. SPEAKER: Surya Narayanji, No 
please you can't do like that. It is the question 
of national level, information regarding each 
and every project can not be provided. You 
may study the rules. if you. If you are asking 
without going through the rules, then you are 
exhibiting of yourself. 

[English1 

Kayamkulam Thermal Power Plant 

+ 
*355. PROF. K. V. THOMAS: 

SHRIMATI SUSEELA 
GOPALAN: 

Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 
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(a) the details of progress of the con-
struction of Kayamkulam thermal power plan 
in Kerala: 

(b) whether Russian aid will be avail-
able for this project; 

,(c) if so, the details thereof; and 

(d) the expenditure incurred so far on 
this project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' POWER AND NON·CON-
VENTIONAL ENERGY SOURCES, (SHRI 
KALP NA TH RAI): (a) to, (d). A Statement is 
laid on the Table of the 'house. 

STATEMENT 

(a) Infrastructural work has been taken 
up for the project pending environmental 
clearance and Governmsnt approval for the 
project. 

(b) The continued availability of credit 
from the Russian Federation for the 
Kayamkulam Project was discussed during 
the visit of High Level Inter-Ministerial Team 
to Russia in January, 1992. The Russia 
Federation indicated the likelihood of contin-
ued availability of credits for power projects 
in India subject, however, to mutual agree-
ment regarding the quantum and the terms 
of credit. 

(c) and (d). An amount of Rs. 6.02 
crores has so far been incurred on this 
projects on activities like land acquisition, 
survey & soil investigation and infrastructu-
ral work. 

PROF. K. V. THOMAS: Sir, the Kerala 
State is in the grip acute power shortage. 
There is load heading in different parts ofthe 
State. In this context the Chief Minister of 
Kerala and the Power Minister of Kerala met 
the hon. Central Power Minister and re-
quested him to give priority to the Kay-
ankulam Thermal Power project.' would like 
to know from the hon. Minister what results 

have come out after this discussion. 

SHRI !<ALP NATH RAI: Mr. Speaker, 
Sir, techno-economic clearance has been 
given to the Kayamkulam Thermal Power 
project. The Planning Commission has'85O 
given its clearance. CBI clearance has also 
been given by the Central Government. The 
only clearance that was pending was from 
the Ministry of Environment Chief Minister 
of Kerala metthe Environment Minister, Shri 
Kamal Nath also, and now the environmental 
clearance has also been given. I would like 
to assure the hen. Memberthat Kayamkulam 
projects will be taken up now and work wili be 
started on this project. 

PROF. K. V. THOMAS: Thank you, Sir. 

MR. SPEAKER: After thanking him you 
still want to ask second supplementary. 

PROP. K. V. THOMAS: One of the 
major problems facing any thermal power 
plant based on coal is the disposal of fly ash. 
Kayamkulam is also gcing to face the same 
problem. I want to know whether there is any 
proposal with the Government for using this 
fly ash for manufacturing of bricks as well as 
for the construction of roads. This is one of 
the proposals of the Kera!a Government. I 

, what to know whether it wiil be given due 
consideration when this power project is 
completed. 

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, the Government of India has decided 
that the fly ash which comes out of this • 
thermal power station will to used for manu-
facturing 01 bricks, for the cement plant and 
also for the purposes which the hon. Mem-
ber has just now mentioned. 

The flY ash is available freely. The 
Central Government has made it a rule that 
if anybody wants to use this fly ash for the 
manufacturing of bricks or for the cement 
plant, the same can be given to them. So, the 
Central Government, viz., the Power Minis-
try, had decided that 50 per cent of fly ash 
should be used by the Ministry itself. 



65 Oral AnswetS CHAITRA 3,1914 (SAKA) Oral AnSWBIS 66 

National Project Conatructlon 
Corporation 

*356. SHRI VLJOY KUMAR YADAV: 
Will the Minister of WATER RESOURCES 
be pleased to state 

<al whether the Union Government have 
received any plan for the revival of the Na-
tional Projects Construction Corporation; 

(b) if so, the details thereof: and 

(c) the action_ taken thereon? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VtDYJl.CHARAN 
SHUKLA): (a) to (c). A Statement is laki ~n 
the Table of the House. 

STATEMENT 

(a) and (b). A proposal for restructuring 
its capital base has been received from the 
National Projects Construction Corporation. 
It envisages an increase in the authorised 
share capital from Rs. 30 erores to Rs. 60 
crores, conversion of existing Government 
loans of Rs. 23.94 crores (outstanding loan 
as on 31.3.1991) into equity, waiver of inter-
est and penal interest amounted to Rs. 9.07 
crores on the loans proposed to be con-
verted to equity, budgetary support of Rs. 40 
crores as loan during a period of three years 
for purchase of eauipments, repayment of 
inter-corporate loans and moratorium for 
repayment and waiver of interest thereon for 
a period of 3 years. It also envisages en-
hancement of the Bank guarantee limit from 
Rs. 35 crores to Rs. 60 crores and a Govem-
ment guarantee for cash credit limit of Rs. 20 
crores. 

(c) The Government has given an addi-
tional support of Rs. 6 crores as a loan to 
meet urgent requirement of cash for impor-
tant works and for implementation of Volun-
tary Retirement Schemes. Further, Man-
agement Coordination Cell head by Addi-
tional Secretary (Water Resources) has been 
constituted to monitor its performance and 
advise it on management affairs. 

[ Translation] 

SHRI VOOY KUMAR YADAV: Mr. 
Speaker, Sir, the hon." Minister has said that 
GovernmeAt has given an additional support 
of As. 6 crores to National Project Construc-
tion Corporation to meet the urgent require-
ment of cash for important works. I would1ike 
to know whether there was any arrangement 
for the monitoring of the woti( of this corpo-
ration priortothis proposal and if it was there, 
which work has been con!!!idered lmporiani 
for which only As. 6 emre have been ap-
proved and whicH works have not been 
considered important? Is there any scheme 
of Bihar under which construction work was 
in progress and which has also been consid-
ered important? 

SHR1 viDYACHARAN SHUKLA: Mr. 
Speaker, Sir, no woti( of thi:; corporation has 
been considered unimportant. They" h~ a 
shortage of working capital and they had 
made a demand of As. 6 erore to the Govern-
ment of India which, after consultation with 
the finance Ministry, has been made avail-
able to them. The corporation is working to 
better its performance and for this purpose it 
had submitted various proposals such as 
increasing the working capital and the au-
thorised capital, conversion of Government 
loans into quite and seeking 40 crores budg-
etary support etc. All these suggestion are 
under consideration of the Government 

SHRI VUOY KUMAR YADAV: Mr. 
Speaker, Sir, my question is that why this 
corporation has not been given the amount 
asked for by it? We the people of Bihar know 
this thing very well that Bihar is very back-
ward in the matter of water resources whereas 
the hon. Minister says that there are number 
of schemes for Bihar. It does not seem to be 
correct. In the matter of irrigation Bihar is 
Jagging far behind as compared to the entire 
nation. Even then, I would like to know from 
the hon. Minister, whether it is a fact that the 
cut effected in the amount asked for by the 
corporation will not have an adverse affect 
on the efficiency of the corporation ? Be-
cause Corporation with a view to bring about 
efficiency and to better its performance had 
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made a demand to aflow it to increase work-
ing capital and a~ capital and to 
convert Government loans into eqiety etc. 
These demands of the corporation were 
considered genuine and it was provided only 
Rs. 6 crore. But if we look at all the scheme 
an(1 proposals of this corporation is require-
ment is that of Rs. 1 Arab. Now only Rs. 6 
crore have been approved, whether it will not 
affect its efficiency and it so, would you 
wll;;id~~ to ~anctioning more funds for it. 

SHRI VIDYACHARAN SHUKHLA: As I 
said, their immediate need has been met. So 
their work will not stop. But as regards other 
demands made by him to strengthen the 
financial position (I! the corporation, I would 
like to say that these are big de~::';los and 
will have bearing o~ ~ur financial position as 
a whol~. ~ lat is why a decision will be taken 
after giving if a full thought. 

As far as the scheme of Bihar are con-
cerned, I would like to give assurance to the 
hon. Members that if we consider these 
schemes it will not affect the N.C.C. works 
being carried out in Bihar. 

SHRI UPENDRA NA TH VERMA: Is it a 
fact that Ninety percent projects have not 
been completed within the stipulated time? 
The projects are generally delayed as a 
result of which their cost of construction 
escalates. Will the Government try to check 
it and complete within scheduled time? 

SHRI VIDYACHARAN SHUKHLA: This 
is correct that many project are not com-
pleted within the prescribed time, which 
causes loss to the nation. We try our best to 
complete the projects in time with the help of 
the State and Central Government. At times 
this is possible, but most of the time it is not 
possible. It shall be our continuous endeay-
our that whatever projects we take up in 
hand should be completed within the pre-
scribed time so that the loss is avoided. 

(English) 

Telephone Charge. 

·357. KUMARI UMA BHARTI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the net profit earned from telephone 
during each of the last three years; 

(b) whether the Government p~opose to 
reduce telephone charges to enable the 
poor to avail of telephone iacilities; 

(~} Ii so, details in this regard? 

THE MINISTER IN THE MINISTRY OF 
COMMUNICATIONS (SHRI P. V. RAN-
GAYVA NAIDU): (a) The net profit Le., sur-
plus earned by the Department of Telecom-
munication from various Telecom Services 
during the last three years is as under: 

Year 

1988-89 

1989-90 

1990-91 

Amount of surplus 
(In Crores of Rs.) 

822.87 

1058.03 

1327.57 

(b) There is no proposal to reduce the 
charges. 

(c) Does not arise in view of (b) above. 

[ Translation] 

KUMARI UMA BHARTI: Mr. Speaker, 
Sir, it is a matter of immense pleasure that 
they have earned profit. I would like to ask 
the Government whether it would untilise 
this amounts of profit in reducing the tele-
phone charges to in removing the com-
plaints or in increasing the facilities? 
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THE MINISTER OF STATE OF THE 
MINISTRY COMMUNICATIONS (SHRI 
RAJESH PILOT): The hon. Member has 
given her views. This department untilises 
its profits on thes~ lines. If you go through it 
in detail, you will find that our expenditure 
supposes our income in the villages. It in-
volves a lot of expenditure on giving tele-
phone lines to each and every vinage. Keep-
ing this fact in vIew that unless villages are 
developed the country cannot be developed. 
In the 8th Five Year Plan, we have aimed at 
providing one P. C. o. to each Panchayat in 
the country, by 31 st March, 1995. In this way 
all this profit will be utilized in providing better 
facilities. 

KUMARI UMA SHARTI: My second 
question arises out of the hon. Minister's 
statement that Government's endeavour is 
to provide telephone facility at all places. 
Most of the telephone in the villages remain 
dead, they are always out of order. In that 
connection, the second part of the question 
is that the facility of telephone which you are 
going to provided to the villages or which you 
have already provided generally exists in the 
house where post offices are located. It may 
happen that some of the village people may 
not have good relations with the person in 
whose house the telephone is installed. In 
that case those people do not want to go to 
this house even in emergency or in dire 
need. Whey you are already maki:"lg profit is 
it not possible to provide a telephone booth 
in the village instead of installing it in a house 
where post office is located and the time by 
which the Government proposes to provide 
telephone facility to the remaining villages. 

SHRI RAJESH PILOT: It is true that is 
takes time to putthe telephone back in order, 
if it goes out of order in rural areas. We have 
introduced new wireless based technology 
to avoid such situations. 

I myself visited 2-3 States. This has 
proved very successful. In the eastern part of 
Uttar Pradesh in a village of Saranki one 

villager talked to his son in Paris, on P. C. C. 
There is some difference in the facility. As far 
as the expansion in village areas is con-
cerned, we are trying to link 1"00 villages 
everyday. We hope that we shall get suc-
cess in this work. As far as the question of 
selecting place for installing the telephone is 
concerned. I would like to tell her that gen-
erally the officials go to the villages and as" 
ih~ people where do they like it be installed 
and which i:; :~ most convQniant place for 
them. If it is installed in the house of the 
Sarpanch or the Pradhan then there also 
exists two blocks - one pro and the other 
against. More or less, the viilagers are con-
sulted before installing the telephone. They 
are also told that this facility is not such that 
would yield a lot of profit to them. Person 
desirous of making call can come at any 
time. He can come at 12. O'Clock or can 
disturb at 2A.M. Out of all the earning, they 
are given a profit of 20%. The person at 
whose place the telephone is installed is 
given 20% of the total earning as commis-
sion. It is there in my mind that booths should 
be installed at common places but it is a 
matter of great sorrow that if they are in-
stalled at an uncommon place then neither 
there will be the instruments nor any person 
to look after it. Demand has been made in the 
villages that more and telephone connec-
tions should be provided. We hope that if our 
financial condition improves, then when the 
exchange is opened over there, then the 
demand which they are making for 20 tele-
phones shall be met by us.lfthis isdonethen 
the concern expressed by the hon. M~m
bers that if the telephone is installed at a 
particular person's house, everyone may not 
like to go there, to make telephone will be 
removed. 

KUMARI UMA SHARTI: Telephc 1e is 
becoming the root of contention in each 
village. (/ntemlptions) 

MR. SPEAKER: The question hour is 
over. Do not ask any question now. 
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WRITIEN ANSWERS TO QUESTIONS Job. to Ex-servtceman 

[English] 

Import Levy on Basmati Rice 

·326. SHRI GANGADHARA 
SANIPAlll: Will the Ministerof COMMERCE 
~ pleased to state: 

{';'1 whether the European Economic 
Community (EEC) have reduced or propose 
to reduce the import levy on basmati rice; 

(b) if so, its impact on th~ import of 
India~ rice by the E.E.C. countries; and 

(c) the steps taken by the Government 
to maintain the export of Indian rice to these 
countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The European Commu-
nity has in place a concessionallevy scheme 
whereby imports of basmati rice into the 
EEC member states are given a 25% con-
cession on normal levy subject to a ceiling of 
10,000 tonnes per annum. This conces-
sionallevy scheme which has been in place 
since 1986 was extended by the EC for a 
further period of five years in July, 1991. 

(b) Since there has been no change in 
the EC import regime vis-a-vis basmati rice 
and the scheme will continue till July, 1996, 
no impact on the import of Indian basmati 
rice to the EC countries is expected. 

(c) The import of basmati rice to the EC 
countries has been sustained by the exports 
of Indian producing and exporting commu-
nity. The exports of Indian basmati rice to the 
EC countries have increased from approx. 
18,000 tonnes in 1986 to 30,000 tonnes in 
1990. This trend is expected to continue with 
the popularisation of Indian basmati rice 
amongst community consumers. 

·327. PROF. RAM KAPSE: 
SHRI BHUWAN CHANDRA 

KHANDURI: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Union Government have 
formulated any scheme to augment the job 
opportunities for ex-servicemen; 

(b) if so, the details thereof; and 

(c) the number of officers and jawans 
who are yetto be given jobs as on Decembe·r 
31,1991? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Government have 
taken various steps to provide employment 
to the ex-Servicemen. These, interaJia, 
comprise reservation of posts in the CentraV 
State Governments and Public Sector Under-
takings, relaxation in the maximum age limit 
for appointment to the reserved as well as 
unreserved posts and relaxation in the requi-
site qualifications for ex-Servicemen. To 
accelerate the pace of absorption of ex-
Servicemen in civil jobs, Ecological Task 
Forces, consisting exclusively of ex-Serv-
icemen, have been raised in the States of 
Uttar Pradesh, Jammu & Kashmir and Ra-
jasthan. The Directorate General of Reset-
tlement also sponsor ex-Servicemen for 
employment in Security Agencies. Coal 
Transport Companies etc. The monitoring 
cells in each MinistrylDepartment of the 
Central Government and in some of the 
State Govts supervise the implementation of 
the reservation policy. A variety of pro-
grammes are also conducted for providing 
training to enhance the skills/expertise of ex-
Servicemen in various trades to improve 
their employability 8\ well as self-employ-
ability. 



73 Written AnswelS CHAITRA 3, 1914 (SAKA) Written AnSW91S 74 

(b) About SO,OOO-55,OOO Armed Forces 
personnel are released every year and about 
16,000 - 17,000 are absorbed each year in 
civil posts either directly or through the 
Employment Exchanges, ZSBs, RSBs and 
the Directorate General of Resettlement. In 
view of the limited availability of jobs and the 
inclinationlpraference of ex-Sarviceman to 
secure jobs near to their native places in tha 
rural areas it is not possible to provide 
employment to all ex-Servicemen. 

(c) As per the figures on the Live Regis-
ters of the Employment ExchangeslZSBsI 
DGR, as on 1.1.91, about 2.6 lakh ex-Serv-
icemen registrants were awaiting employ-
ment. 

Gold and Non-Gold Jawellery 

'328. SHRI SHRA V AN KUMAR PATEL: 

WiD the Minister of FINANCE be pleased to 
state: 

(a) whather the Reserve Bank of India 
has increased the limit of gold and non-gold 
jeweUery which can be taken out of India by 
the travellers; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir. 

(b) and (c). A Statement is laid on the 
Table of the House. 

STATEMENT 

(b) and (e). The existing and the revised limits of gold and non-gold jewellery which can be 
taken out of India by the travel leIS are as under:-

Type of 
jewellery 

(a) Gold jewellery: 

Country 

All countries 

Personal jewellery 
made wholly or mainly 
of gold worn on person 
or forming part of 
personal baggage 

(b) Precious stone or 
non-gold jewellery 
i.e. jewellery other 
than articles made 
mainly or wholly 
of gold. 

a) Afghanistan, 
Iran, GuH 
countries in 
the Mid-East 

b) Any other 
country 

Existing 
value 
limit 

As. 20,000/-

Rs.2,000l-

Rs. 20,000/-

Revised 
value 
limit 

RS.1lakh 

As. 5,0001-

Rs.1lakh 
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Under the revised Notification, RBI have 
also granted general permission to all non-
residents including persons of Indian nation-
ality/origin to take out of India precious stone 
and jewellery, both gold and non-gokl, with-
out any limit, provided such precious stone 
or jewellery has been either brought by them 
into India from abroad with the permission of 
the Customs or purchased by them in India 
against payment in permitted currency. 

The issuance of the present Notification 
NO. FERA 107/92-RB dated 3rd February 
1992 by RBI, amending its existing Notifica-
tion No. FERA 60/81-RB dated 23.2.1981, 
was considered necessary for simplifying 
the procedure relating to taking out of per-
sonal jewellery by Indian nationals resident 
in India and jewellery purchased in India by 
non-resident travellers. 

[ Translation] 

New Defence Colleges 

*329. SHRI RAMESHWAR PATIDAR: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) the details of the new defence col-
leges proposed to be set up in the country, 
State-wise; and 

(b) the time by which these are likely to 
be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI S. KRISHNA KUMAR): (a) 
and (b). A ·College- is a place of professional 
study. On this basis, any professional train-
ing establishment can be considered a 
·College·. 

The Services Headquarters have, un-
der their consideration, proposals to set up 
the following new training institutions: 

(i) Amphibious Warfare School, Kak-
inada Dist., Andhra Pradesh. 

(ii) Air Force Engineering College, 
(location not yet finalised) 

(iii) Air Force Flying Training Estab-
lishment, Madurai, Tamil Nadu. 

Government approval to the establish-
ment of the proposed projects will depend 
upon the availability of resources and interse 
priorities of the various requirements. As 
such, it is not possible to indicate any time 
frame for their completion. 

[English] 

Strategies to attract foreign 
Investments 

*330. SHRI GEORGE FERNANDES: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether a team of Indian officials 
had recently studied the strategies adopted 
by the Chinese to attract foreign invest-
ments; 

(b) whether a report in this regard has 
been submitted to the Government; 

(c) if so, the salient features thereof; and 

(d) the Government's reaction thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). An Official team 
visited Shenzhem (China) and Malaysia to 
study the working of the Special Economic 
Zones and Free Trade Zones in those coun-
tries. The observations of the delegation 
inter-alia relate to the area of operation of. 
such units, value addition norms, proce-
dures for customs clearance, domestic' sale 
and alternative methods of developingl 
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managing the zones. Such inputs are kept in 
mind while drawing up policy/procedures in 
this respect. 

Foreign Exchange through Exports • 

*331. SHRI K. PRADHANI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the details of export items which are 
a major source of foreign exchange for the 
country; 

Sl. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

(b) the amount of foreign exchange 

Major Export 
Items 

Gems & Jewellery 

Readymade Garments 

Chemicals & Related Products 

Engineering Goods 

Cotton Yarn fabrics & Made-ups 

Leather & manufacturers 

Ores & Minerals 

Marine Products 

Carpets 

Tea 

Petroleum Products 

Man-made Textiles 

Cashew incl. CNSL 

Oil meals 

earned during 1991-92, item-wise; and 

(c) the steps taken to further promote 
the export of those items? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. ~HI
DAMBARAM): (a) and (b). The details of 
export items which are a major source of 
foreign exchange earning, and the amount 
of foreign exchange earned, item-wise, 
during April-December, 1991, the period for 
which the trade data is currently available, 
are given below:-

Export Earnings during 
April- December, 1991 

(In Rs. Crares) 

4739 

3531 

3291 

3260 

2278 

2237 

1640 

989 

865 

835 

645 

551 

515 

514 
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51. Major Export 
No. /tems 

15. Processed Food 

1ft Rice 

17. Handicrafts 

18. Electronics & Computer Software 

19. Tobacco 

20. Cotton Raw 

21. Jute Manufactures 

22. Spices 

23. Natural Silk Textiles 

24. Coffee. 

25. Meat & Meat Products 

(c) Several changes in trade policy were 
introduced in July/August., 1991, aimed at 
strengthening export incentives, eliminating 
a substantial volume of import licensing and 
optional import compression. Barring es-
sential imports of sensitive items like POL, 
fertilizers, etc .• all other imports of raw mate-
rials and components were linked to export 
performance, REP licences were replaced 
by Eximscrips. The advanceliceoces as an 
instrument of export promotion has been 
strengthened. by reducing discretionary 
controls and delays. The procedure for import 
of capital goods has been strengthened. The 
EPZ and 100% EOU schemes have been 
revamped. A number of export and import 
items have been decanalized. Exporters have 
been allowed to open foreign currency 3C-

Export Earnings during 
April- December, 1991 

(In Rs. Crores) 

468 

459 

428 

393 

300 

298 

298 

248 

245 

206 

156 

counts in approved banks and to raise exter-
nal credits, pay for export related imports 
from such accounts and credit export pro-
ceeds to such accounts. 

These reforms have been further deep-
ened by the partial convertibility of Rupee 
which is a further step towards convertibility 
of Rupee than Eximscrips. To increase 
competitiveness in industry and export pro-
duction, import tariff rates have been re-
duced. Besides, the Government has taken 
other steps which include reducing controls 
through licensing, simplification of proce-
dures for export, activisation of Board of 
Trade, bilateral discussions with select coun-
tries, interaction with national organisations 
of Trade and Jndustry, etc. 
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[Ttans/ation] 

Loans for Transport Vehicles 

*332. SHRI PHOOL CHAND VERMA: 
DR. LAXMINARAYAN PAN-

DEYA: 

Willthe Minister of FINANCE be pleased 
to state: 

(a) whether the nationalised banks have 
stopped providing loans for purchase of trans-
port vehicles; 

(b) if so, the reasons therefor; and 

(c) the action taken by the Government 
to reintroduce this facility? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Reserve Bank of India has not 
issued any instructions to the banks impos-
ing any ban on transport loans. 

(b) and (c). Do not arise. 

[English] 

National Savings Scheme 

*333. SHRi V.S. VIJAYAR-
AGHAVAN: 

PROF. K.V. THOMAS: 

Wmthe Minister of FINANCE be pleased 
to state: 

(a) whether the depositors to the Na-
tional Savings Scheme are paid a lower rate 
of interest than those given by commercial 
banks, housing finance institutions, Mutual 
Funds and the Unit Trust of India; 

(b) if so, the reasons therefor; 

(c) whether the Union Government have 

any proposal to enhance the rate of interest 
under this Scheme; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Deposits in National 
Savings Scheme cannot be compared with 
the deposits in commercial banks etc. merely 
on the basis of interest Deposits in this 
scheme are at present deductible from in-
come for tax purposes upto Rs. 40,000/- and 
this is the main reason for investors' prefer-
ence for the Scheme. 

(c) to (e). The rates of interest on vari-
ous small savings schemes are reviewed by 
the Government from time to time keeping in 
view the interest rates on comparable 
schemes as well as tax benefits available. 

Export of Leather Goods 

*334. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of COMMERCE be 
pleased to state: 

(a) the foreign exchange earned by 
export of leather goods during 1991-92 so 
far; and 

(b) the target fixed for 1992-93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The value of exports and 
hence foreign exchange earned of leather 
goods (including footwear, footwear compo-
nents and garments but excluding finished 
leather) as estimated by council for Leather 
exports, Madras is As. 1 n9 crares during 
the period April, 1991 to January 1992. 

(b) An export target of Rs. 3300 crares 
has been proposed for leather goods (ex-
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eluding finished leather) by the Council for 
leather Exports for 1992-93. 

calcutta Port 

*335. SHRI SANAT KUMAR MANDAL: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the attention of the Govern-
ment has been drawn to the news item 
captioned "Calcutta Port in deep Waters· 
appearing in the 'Financial Express'. New 
Delhi dated 24th February, 1992; 

(b) if so, the facts thereof and the reac-
tion of the Government thereto; 

(c) the investment. made in Calcutta 
Port so far; 

(d) the measures taken or being taken 
to improve the infrastructure facilities at the 
Port for handling the growing cargo; 

(e) whether any hydrographic surveys 
have been conducted at the Port to combat 
the menace of silting in the Hooghly; 

(f) if so, the outcome thereof and, if not 
the reasons therefor; 

(g) whether the Government propose to 
accept the French help to pull Calcutta Port 
out of deep waters; 

(h) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

S.No. 

1. 

Purpose 

Jute Agricultural Development 
Programme 

(b) to (d). The ne ..... spaper report high-
lights the inadequate infrastructure facilities 
at the Calcutta Port. A total investment of Rs. 
553.98 crores has been made in Calcutta 
Port from the First Five Year Plan till date. 
This includes an anticipated expenditure of 
Rs. 72 crores during the year 1992-92. The 
investment is for the development of infra-
structure facilities and for acquisition of cargo 
handling equipments. 

(e) Yes, Sir. 

(f) Dredging is carried out continuously 
to rectify deficiencies detected through the 
hydrographic survey. . 

(g) No such proposal has been received. 

(h) Does not arise. 

Jute Development Fund 

*336. SHRI SA TV AGOPAL MISRA: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) The amount spent from the Jute 
Development Fund during each of the last 
three years; and 

(b) The details fo the activities under-
taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). The allocation and 
release made upto 31st December, 1991 in 
respect of various schemes under Special 
Jute Development Fund are as follows:-

Allocation Utilisation 

Rs. 25 crores Rs. 18.00 crores 
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S.No. 

2. 

3. 

4. 

(a) 

(b) 

(e) 

(d) 

Purpose 

Assistance to JCI and its 
Cooperative Procurement 
Agencies 

Product diversification and 
R&D Support 

Schemes for the benelit of 
workers in the Jute Industry 

Labour Rehabilitation Scheme 
in respect of closed jute mills 

Labour Rationalisation Scheme 
linked to Modernisation 

Part payment of outstanding 
dues 01 workers in respect 
01 P.F. and E.SJ. linked to 
modernisation 

Training and Bank Finance 
Scheme for the surplus 
workers of Jute Industry 

Allocation Utilisation 

Rs. 10 crores Rs. 2.00 crores 

Rs. 10 crores Rs. 8.34 crores 

Rs. 1 0 crores 

Rs. 22.50 crores 

Rs. 16 crores Rs. 4.67 crores 

Rs. 5 crores 

Total Rs. 98.50 crores Rs. 33.01 crores 

or say Rs. 100 crares 

Legal Aid to the poor People ,(b) if so, the funds allocated to the Bar 

*337. SHRIMATI RITA VERMA: 
SHRI RAJENDRA AG-

NIHOTRI: 

Will the Ministerof LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether the Advocates Act, 1961 
was amended during 1973 to enable the Bar 
Councils to provide legal aid to the poor 
people; 

Councils during each of the last three years 
State-wise; 

(c) if not, the reasons therefor; 

Cd) whether the Government propose to 
involve the Advocates to provide legal aid to 
the poor people; 

. (e) if so, the details thereof; and 

(f) the steps taken/proposed to be taken 
by the Government in this regard? 
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THE MINISTER OF ST"TE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) and (cl. The Gov~rnment has not 
allocated any funds to the Bar Councils. It 
has set up a Committee for implementing 
legal aid schemes. 

(d) to. (f). The programme of legal aid 
and assistance is being implem~nted by the 
State Legal Aid and Advice Boards and also 
through the District and Taluka Committees 
set up by them. The State Legal Aid and 
Advice Boards maintain a panel of advo-
cates to provide legal aid to the poor. 

[Translation] 

Allindle Judicial Service 

*338. SHRI SURESHANANO SWAMI: 
Will the Minister of LAW, JUSTICE AND. 
COMPANY AFFAIRS be pleased to state: 

(a) whether the Govemment have set 
up an All India Judicial Service; 

(b) if so, the details thereof; 

(c) whether it is proposed to conduct an 
AJllndia Judicial Service Examination in the 
near future; 

(d) if so, the details thereof; and 
(e) if not, the reasons therefor? 

THE MINISTER OF LAW. JUSITCE 
ANDCOMPANYAFFAIRS(SHRIK. VLJAYA 
BHASKARA REDDY): (a) No, Sir. 

(b) Does not arise. 
(c) to (e). There being no All-India Judi-

cial Service, question of conducting exami-
nation for it does not arise. 

Trade between India and Hungary 

'339. SHRI PRATAPRAO B. 

BHONSLE: Will the MinisterOf COMMERCE 
be pleased to state: 

(a) whether there is a demand to con-
tinue the present arrangement of General-
ised System of Preferences for Trade be-
tween India and Hungary; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). At the Tenth meet-
ing of the Indo-Hungarian Joint Business 
Council in January 1992 it was suggested 
that India should continue to enjoy General-
ised System of Preferences concessions. 

It has since been indicated that the 
Government of Hungary does not contem-
plate any change in the existing arrange-
ments. 

( i rans/aOOn} 

Development of Handicraft. 

*340. SHRI VllASRAO NAG-
NATHRAO GUNDE-
WAR: 

SHRI KASHIRAM RANA: 

WiUthe MinisterofTEXTIELS be pleased 
to state: 

(a) the target fixed for the development 
of handicrafts in the country, State-wise; 

(b) the extent to which these have been 
achieved, State-wise; 

(c) whetherthe Union Government have 
received any scheme from the State Gov-
ernments for providing financial assistance 
to the craftsmen/artisans for protecting the 
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traditional handicrafts in the country. 

(d) if so, the details thereof, State-wise; 
and 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 

MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). A statement is at-
tached. 

(c) to (e). No scheme has been received 
from State Government5 for providing finan-
cial assistance to craftsmen/artisans for 
protecting the traditional handicrafts in the 
country. 

STATEMENT 

No State-wise targets are fixed for the development of handicrafts in the country. However 
the national level targets as fixed for the year 1991-92 and the achievement made upto 

January, 1992 are given below: 

Targets 

Production 
(As. crores) 

Employment 
(Lakh persons) 

Exports 
(Rs. crores) 

Excluding Gems 
and Jewellery) 

[English] 

13260 

1584 

Sale of Dollars 

*341. SHIR AMAL DATTA: 
SHRI GURUDAS KAMAT: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Reserve Bank of India 
has stopped all forward sale of dollars to 
authorised dealers; 

(b) if so, the reasons therefor; 

Achievement 
(From Apri/'91 to January '92) 

13050 (anticipated 

48.25 47.50 (anticipated) 

, 558.86 (provisional) 

(c) whether RBI has also suspended the 
spot sales to cover the dealer's forward 
transactions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (c). Yes, Sir. The 
Reserve Bank of Indiahad on 19th February, 
1992. suspended forward sale of dollars to 
authorised dealers and also spot sales in 
cover of forward transactions. 

(b) and (d). The forward sale and spor 
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sale in cover of forward transactions were 
suspended because the RBI undertook to 
review the system in view of a substantial 
speculative tendency observed in the for-
ward market and a relatively comfortable 
level of foreign currency assets. However, 
ul1der the Liberalised Exchange Rate Man-
agement system (LERMS) announced on 
29th February, 1992, forward transactions 
can be done by the Authorised dealers with 
the public at market rates. Both the spot 
rates as well as rates for forward transac-
tions will be determined by demand and 
supply. 

Trade with South American Countries 

'342: SHR I ANKUSHRAO RAOSAHEB 
TOPE: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Indian Campanie" have 
been able to increase the trade with the 
South American countries after the G-15 
meeting held in Kuala Lumpur on Septem-
ber30, 1991:and 

(b) if so, the details thereof? 

TrlE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The first Summit 
meeting of the G-15 was held in Kuala Lumpur 
in June 1990 and the second in Caraces in 
November '91. Though promotion of trade is 
not the focus of the G-15, at Caracas there 
was a parallel meeting of businessmen and 
industrialists from the G-15 countries. 

Since 198~9 there has been a con-
tinuous trend of rapid growth in exports from 
India tothis region. Imports have grown from 
Rs. 45.78 crores in 1987-88 to 195.05 crores 
in the period April-December 1991. 

The main reason for this is the liberali-
salion cf import regimes in the countries of 
the re:j1on and the export promotion pro-

grammes of Government. It is too early to 
assess the impact of the initiative at the 
Caracas Summit. 

Dry Dock Project 

*343 SHRI MORESHWAR SAVE: 
SHRI MOHAN SINGH: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Government propose to 
abandon dry dock project at Bombay; 

(b) if so, the reasons therefor; 

(c) the total amount incurred on the 
completion of first phase of the project; and 

(d) the loss suffered due to abandoning 
the project and the proposals to utilise the 
amount already invested? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Decision to abandon 
the Project has not so far been taken. 

(b) to (d). Do not arise. 

Concessions to NRls Companies 

*344. SHRI SUSHIL CHANDRA 
VARMA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether some foreign companies 
have requested the Government to allow 
them entry at less than the market prices of 
equity in Indian Companies when they are 
hard pressed finding markets for their prod-
ucts; 

(b) if so, whether the Government have 
allowed by such concession to any foreign 
company of Non-resident Indians; 

(c) if so, the details thereof; and 
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(d) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No foreign company 
has requested that the Government allow 
them entry at less than market price of equity 
because it is hard pressed finding a market 
for its products. However various sugges-
tions were received for modifying the an-
nounced formula for pricing of shares to be 
issued to foreign partners as part of pro-
posed increases in foreign equity upto 51 %. 

(b) to (d). No concessions have been 
made in response to these suggesllons. 
However, government has separately an-
nounced abolition of control over capital 
issues including fixation of share premia. In 
view of this decision those issues will not 
require government intervention. The de-
tails of the new system will be announced 
shortly. 

Export of Commercial Vehicles 

*345. SHRIMATI MAHENDRA 
KUMARI: 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the number of commercial vehicles 
exported during 1991 by each of the manu-
facturers, country-wise; 

(b) the amount of foreign exchange 
earned thereby; and 

(c) the steps taken/proposed to be taken 
to boost the export of such vehicles? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). A Statement is laid 
on the Table of the House. 

STATEMENT 

(a) Manufacturer-wise-Country-wise export of commercial vehicles during 1991 were as 
under:-

Manufacture Country No. of vehicles exported 

Bajaj Tempo Sri Lanka 1 
Uganda 2 
Zambia 

Eicher Goodearth Bangladesh 84 
Nepal 16 
Mauritius 19 
Sri lanka 61 
Tanzania 26 

DCMToyota Bangladesh 10 
Sri Lanka 90 
Mauritius 1 
Indonesia 2 
Nepal 25 
Tanzania 80 
Bhutan 35 
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Manufacture Country 

Ashok Leyland Dubai 
Oman 
Sri Lanka 
Mauritius 
Bangladesh 
Venezuela 
Bahrain 
Madagascar 
Abu Dhabi 
Ghana 
Albania 
Tanzania 
Kenya 
Syria 

l{nLuslan Motors Mauritius 
Bangladesh 

Telco 

Mauritius 
Sey<challes 
3d Lanka 
Nepal 

Sri lanka 
Bngiadesh 
Malyasia 
Africa 
Gulf Countries 

(b) Foreign exchange earned from export 
of commercial vehicles during 1991 
amounted to Rs. 224.16 crores. 

(c) Promotion of exports has been the 
constant endeavour of the Government. 
Various measures adopted by it have as-
sisted export of commercial vehicles. These 
include: 

(i) making available inputs for export 
production at international prices 
under the Duty Exemption Scheme 
and International Price Reimburse-
ment Scheme; 

No. of vehicles exported 

87 
22 

629 
93 

1 
26 
10 
6 

14 
5 

10 
35 
12 
4 

19 
24 

23 
8 

4 

5097 

(ii) provision for import of capital goods 
for export production at conces-
sionallmport dUly in lieu of an export 
obligation; 

(iii) assistance from Marketing Devel-
opment Fund for participation 
abroad in fairs, buyer-seller meets 
and other export promotional 
measures; 

(iv) provision for partial compensation 
of high premium of product liability 
insurance to cover product liability 
of exports to developed markets; 
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(v) making available through EXIM 
Bank deferred credit and lines of 
credit to various countries to facili-
tate exports; 

(vi) exemption of whole of income de-
rived from export from levy of in-
come tax. 

The Exim Scrip introduced by the Gov-
ernment in 1991 and the provision of con-
vertibility of 60% of export earnings at mar-
ket rates of exchange introduced in the 
recent budget also provide incentives for 
export. The readjustment of the exchange 
rate of the rupees vis-a-vis major currencies 
of the world have made the export prices of 
commercial vehicles internationally more 
competitive. 

Visit of Kuwait Team 

*346. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether a high level team of experts 
including representatives of business and 
industry from Kuwati ahs visited India re-
cently; 

(b) if so, whether these experts had a 
numbe rof meetings with various officials in 
India; 

(c) whetehr any trade agreement be-
tween the two countries has been reachpd; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). No high level 
team of experts including representatives of 
business and industry from Kuwait has 
visisted India cenently. However, a two-

@Postponed from 13.3.1992. 

member delegation from Kuwait Foreign 
Trading Contracting and Investment Com-
pany (KFTCJC), a subsidiary of Kuwait 1n-
vestment Authority, visited India during 
December, 1991 to explore possibilities of 
investment in India. During their visist to 
India, the memebrs of the delevation called 
on Secretaries in the Department of Eco-
nomic Affairs, Ministry of Industry and Plan-
ning Commission. 

(c) and (d). No trade agreement be-
tween the two countries was reached during 
the visit of this delegation. 

Sick Private Sector Units 

*@347. SHRI BHUWAN CHANDRA 
KHANCURI: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government have re-
stricted the Industrial Reconstruction Bank 
of India from funding the sick private sector 
units; 

(b) if so, the details thereof; 

(c) the reasons therefor; and 

(d) the alternative steps taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir. 

(b) to (d). Do not arise. 

Doordarshan Kendras 

*348. SHRI BHAGWAN SHANKAR 
RAWAT: 

SHRI DATIATRAYA BAN-
DARU: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 
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(a) the criteria for setting up Doordarshan 
kendras; 

(b) the number of such kendras set up in 
the country during 1991. State-wise; and 

(c) the names of places where Door-
darshan kendras are proposed to be set up 
during the Eighth Five Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VY AS): 
(a) to (c). The criteria followed by Door-
darshan. while deciding the locations of TV 
transmitters. include various factors such as 
provision of coverage to uncovered areas; 
extent of resultant coverage. provisions of 
coverage to hilly. backward. tribal. emote. 
swensitive and border areas. availability of 
programrtie production & linkage facilities 
and other infrastructural facilities. The needs 
of places of cultural and historical impor-
tance are also taken into account. 

Establishment of Programme Produc-
tiOn/Generation Facilities at different places 
of the country is broadly governed by the 

State 

Bihar 

Rajasthan 

Himachal Pradesh 

Maharashtra 

Jammu & Kashmir 

Uttar Pradesh 

3. The places where Doordarshan kendras 
including TV transmitters are presently under 
implementation/envisaged to be set up dur-
ing the VIII Five Year Plan are given in the 

following parameters: 

(i) To establish Programme Produc-
tion Facilities at the capital of each 
StatelUnion Territory; 

(ii) To establish Programme Produc-
tionlGeneration Facilities at se-
lected places of cultural importance 
in the country; 

(iii) To establish Programme Genera-
tion Facility at selected place iden-
tified under 'INSAT utilisation 
scheme' for production of Area 
Specific Programmes (ASP) for the 
benefit of selected clusters of vil-
lages; and 

(iv) To establish Programme Genera-
tion Facilities at selected TV Relay 
Centres to cater to the localized 
needs of peculiarly distrinct popu-
lation groups. 

2. The number of TV transmitters commis-
sioned into service in various States during 
1991 is given below: 

No. of Doordarshan Kendras 

(High power transmitter) 

(Low power transmitter) 

(Transposer) 

(High power transmitter) 

(Transposer) 

3 (Very low power transmitter - 1 
Transposer - 2) 

Statement attached. Whereas VIII Plan 
proposals of Doordarshan have not yet been 
finalised. establishment of such facilities as 
indicated in the Statement can be carried out 
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in a phased manner during the VIII Plan 
period subject to availability of reSOUtces, 
construction of buildingslTV towers as per 

schedule, availability of equipment and re-
quired infrastructural facilities. 

STATEMENT 

Doordarshan KendraslTV transminers presently under implementation/envisaged to be 
set up in various StateslUnion Territories • 

HPT High Power Transmitter 

LPT Low Power Transmitter 

VLPT Very Low Power Transmitter 

PGF Programme Generation Facility' 

PP&FC Programme Production-cum-Feeding Centre 

StatelU. T. Doordarshan KendralTransmitter 

Andhra Pradesh Studio Vijayawada 

HPTs Tirupati 
Rajamundry 
Kurnool 
Nandyal 

LPTs Bheemavaram 
Hindupur 
Jagtial 
Kuppam 
Atmakur 
Alagadda 
Giddalur 
Kavali 
Siddipet 
Tandur 
Yellandu 
Madnapalli 
Gadwal 

VLPTs Paderu 
Srisalem 

Assam PP&FC Guwahati* 



103 Written Answers MARCH 23, 1992 Written Answers 104 

StatelU. T. Doordarshan KendralTransmitter 

Studio Silchar* 
Dibrugarh* 

HPT Tezpur 

lPTs Bongaigaon 
Golaghat 
North lakhimpur 

VlPT Digboi 

Studio Patna (Pmt.sel-up) 

PGFs Daltonganj. 
Muzaffrarpur* 

HPTs Gaya 
Jamshedpur 

lPTs Aurangabad 
Godda 
Hazaribag 
Logardaga 
Gumla 
Nawada 
Raxaul 

Gujarat Studio Rajkol 

HPTs Bhuj 
Vadodra 
Sural 

LPTs Khambat 
Morvi 
Dhrangadhara 
Mahuva 
Nakhtarana 
Rapar 

Haryana Studio Hissar 

HPT Hissar 

Himacahl Pradesh Studio Shimla 
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State/U. T. DoordatShan Kendra/Transmitter 

HPTs Shimla 
Dharamshala 

LPT Sundernagar 

VLPTs Ajhufort 
Palampur 

Jammu & Kashmir Studio Sri nagar (Expansion) 

PGF Jammu 

HPTs Leh 
Patnitop 

LPTs Riasi 
Thanamandi 

VlPTs Kilhotran 
Dras 
Sankoo 
Timsogam 
Tithwal 
Uri 

Transposer - Nagrota 

Kerala HPTs Calicut 
Cannanore 

Karnataka PGF Gulbarga' 

HPTs Dharwad 
Mysore 
Raichur 

lPTs Gangavati 
Mandya 
Bagalkot 
Pavagada 
Ramdurg 

Madhya Pradesh Studio Bhopal' 
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StatelU.T. Doordarshan KendralTransmitter 

PGF Raipur" 

HPTs Jabalpur 
Jagdalpur 
Ambikapur 
Guna 

LPTs Datia 
Jaora 
Parasia 

VLPT Kukadeshwar 

Meghalaya Studios Shillong" 
Tura" 

HPT Cherrapunji 

LPT Williamnagar 

Maharashtra Studio Bombay (Expansion) 

HPTs Hathikhamba 
Jalgaon 

LPTs Hinganghat 
Khamgaon 
Akluj 
Kankauli 
Washim 
Acet 

Manipur Studio Imphal" 

HPT Churuchandpur 

VLPT Mareh 

Mizoram Studio Aizawt 

HPT lunglei 

Nagaland Studio Kohima" 
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StatelU. T. Doordarshan Kendra/Transmitter 

HPT Mokokchung 

VLPT Phek 

Orissa Studio Bhubaneshwar 

HPT Baleshwar 

LPTs Puri 
Malkangiri 

Punjab HPT Fazilka 

Rajasthan HPTs Barmer 
Jaisalmer 
Bundi 
Anupgarh 
Ajmer 
Jodhpur 
Udaipur 

LPTs Gangapur 
Sreedungargarh 
Sujangarh 
Bhadra 
Chirwa 
Karanpur 
Kotpurli 
Raisinghnagar 
Ratangarh 
MawaJi 
Rajasmund 
VaJlabha Nagar 
Mandalgarh 

VLPTs Chaumahla 
Oeogarh 
Fatehpur 
Kumbalgarh 
Laxmangarh 

Sikkim PGF Gangtok 

HPT Gangtok 
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State/U.T. Doordarshan KendralTransmitter 

Tamil Nadu Studio Madras (augmentation) 

HPTs Rameshwaram 
Kumbakonam 

lPTs Nagapattinam 
Areat 
Mayuram 
Rajapalayam 

Uttar Pradesh Studio Allahabad 

PGF Bareilly 

HPTs BareiJIy 
Banda 
Mau 
Lakhimpur 

LPTs Sikanderpur 
Champawat 
Kotdwar 
Mohammadabad 
Rasra 

VLPTs Chaukhutia 
Didihat 
Joshimath 

West Bengal Studio Calcutta (augmentation) 

PGF Siliguri 

HPT Kharagpur 

lPTs Jhargram 
Contai 
Purulia 
Ranaghat 

VLPTs JhaJda 
Egra 

T ransposer - Tiger Hill 
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State/U. T. Doordatshan KendralTransmitter 

Arunachal Pradesh Studio Itanagar 

Tripura Studio Agartala· 

VlPT Dharamnagar 

Pondicherry (UT) PGF Pondicherry· 

HPT Pondicherry 

lPT Karaikl 

Andaman & Nicobar Islands (UT) PGF Port Blair 

VlPT Great Nicobar 

Chandigarh (UT) PGF Chandigarh 

Delhi (UT) Studio Doordarshan Bhawan 
-------------
rinstallation works completed. To be commissioned afer the' requisite staff becomes 
availabje) 

Films Imported by NRls 

*353. SHRI S.B. SIDNAl: Wi!! the Min-
ister of INFORMATION AND BROADCAST-
1NG be pleased to state: 

(a) whether the Government are not 
realising r&-issue charges for films imported 
by NRls in circulation for more than five 
years and permitting recycling of these films 
without obtaining fresh censor certificates; 

(b) if so, the reasons therefor; 

(c) the approximate loss of revenue as 
a result thereof; 

(d) the canalisation and re-issue 
charges for NRI films in the country; 

(e) whether it is proposed to amend the -
Film Import Policy, 1988; and 

(f) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VYAS): 
(a) and (b). The first fiim imported by NRls 
under Import Policy of 1988 will complete the 
5 years term only in 1993 and as such the 
question of re-issue charges does not arise. 

(c) Does not arise. 

(d) For Non·Apsident Indians the ca-
nalisation charges for imports are: 

(i) US $ 8,000 per film, in case the 
films have own an award in any 
International Film Festival; and 

(ii) US $ 10,000 per film, in case the 
films have participated in any offi· 
cial section of the notified Interna· 
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tional Film Festivals or have re-
ceived good reviews in prestigious 
film journals notified by the Govt. 

The question of re-issue charges shall 
arise only in 1993 or afterwards. 

(e) and (f). Yes, Sir, the matter is under 
consideration of the Government. 

[ Translation] 

Pak T.V. Programmes 

*358. SHRI RAJENDRA AG-
NIHOTRI: 

SHRI MOHAN RAWALE: 

Will the Minister of INFORMA nON AND 
BROADCASTING be pleased 10 stale: 

(a) whether Pakistan's T.V. programmes 
telecast over the communications satellite 
Asias at cover India and most of the neigh-
bouring countries; and 

(b) if so, the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INfORMATION AND 
BROADASTING (KUMARI GIRIJA VYAS): 
(3) and (b). Yes, Sir. The TV programmes 
transmitted via foreign Satellites whose 
footprints cover India can be received by 
installation of an appropriately designed 
Dish-Antenna, indigenously available, with 
a TV receiving set. However. the existing 
licensing procedure prescribed by the Min-
istry of Communications does not permit 
establishment of Dish Antenna for receiving 
TV programmes from foreign Satellites. 
Doordarshan has been still, making all out 
efforts continually to bring about qualitative 
improvement in its programme format so as 
to sustain the interest of its viewers. particu-
larly in order to counter telecasts transmitted 
via foreign Satellites. 

[Eng/ish) 

Air-conditioned hangars 

*359. SHRI KODAKANI GOWDANA 
SHIVAPPA: Will the Minister of CIVIL AVIA-
TION AND TOURSIM be pleased to state: 

(a) whetherthere is any proposal to park 
Airbus:-320 in air conditioned hangars; 

(b) if so, the number of airconditioned 
hangars built up so far at various airports; 
and 

(c) the details of the expenditure in-
curred thereon? 

THE MINISTER OF CIVIL AVIAITON 
AND~OURISM(SHRIMADHAVRAOSCIN

DIA): (a) No. Sir. 

(b) and (c). Do not arise. 

Foreign T.V. Programmes 

'360. SHRI RAMESHWAR PATI-
DAR: 

SHRI LAL K. ADVANI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased 10 state: 

(a) whether any estimate has been made 
of the number of viewers who watch CNN, 
BSC. Star TV and such other foreign TV 
networks in India; 

(b) whether due to this popularity of 
foreign TV programmes received through 
cable network viewership of Doordarshan 
programmes has declined; 

(c) whether the Government have con-
ducted any study in this regard; and 

(d) if so, the details thereof? 
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THE DEPUTY MINISTER IN THE 
MINSTRYOF INFORMATION AND BROAD-
CASTING (KUMARI GIRUA VYAS): (a) to 
(d). No specific survey has been conducted 
by Doordarshan to assess the number of 
viewers watching TV Programmes transmit-
ted via foreign satellites whose footprint cover 
India. However, the Government are aware 
of the Studies conducted by MRAS-BURKE 
(Marketing Research and Advisory Service 
Pvt Ltd., New Delhi) and ADMAR (Advertis-
ing and Marketing Research Pvt. Ltd., New 
Delhi) whose findings are not representative 
of the popularity of TV Programmes trans-
mitted via foreign satellites. There is no 
discernible evidence that on account of for-
eign TV programmes Doordarshan viewer-
ship has declined. 

Power Plant in Kerala 

·361. DR. C. SILVERA: Will the Minister 
of POWER AND NON-CONVENTIONAL 
ENERGY SOURCES be pleased to state: 

(a) whether some private sector has 
been entrusted to set up a 120 MW power 
plant in Northern Kerala. 

(b) if so, the details thereof; 

(c) whether any progress has been made 
for launching the project; and 

(d) if not, the steps proposed to be taken 
by the Government in this regard. 

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY 
OF POWER AND NON-CONVENTIONAL 
ENERGY SOURCES (SHRI KALP NA TH 
RAI): (a) No, Sir. 

(b) Does not arise. 

[ Trans/ation] 

Central Water Commission 

·362. SHRI MOTILAL SINGH: 
SHRI KAMLA MISHRA 

MADHUKAR: 

Will the Minister of WATER RE-
SOURCES be pleased to stale: 

(a) the number of complaints and sug-
gestions received by the Government for 
improving the administratives system and 
efficiency of the Central Water Commission; 
and 

(b) the steps taken by the Government 
in this regard? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) Complaints and suggestions 
received in regard to the functioningol Central 
WaterCommissionfaliundertheseven broad 
categories of topics. 

(i) Regionalisation 01 Central Water 
Comml"sion 

(ii) Engineering officers engaged on 
non-engineering works; 

(iii) Allegations 01 corruptions against 
certain officers of the Central Wa-
tH Commission; 

(iv) Publication of Bhagirath magazine; 

(v) Common cadre review for engi-
neering officers; 

(vi) Transfer policy of Central Water 
Commission; and 

(vii) Service matters of individual offi-
cers i.e. compassionate appoint· 



119 Written Answers MARCH 23, 1992 Written Answers 120 

ments, settlement of personnal 
claims, etc. 

(b)(i) Some suggestions were received 
in this Ministry on opening of re-
gional offices at specific places. 
These suggestions have been 
consider in the context of the over-
all iegionaiisation plan of the Cen·· 
tral Water Commission. 

(ii) No engineering officer is deployed 
only for non-engineering works. 
Howtlvill, some of the engineering 
officers at the senior level assist 
Chairman. Central Water Commis-
sion by sharing the responsibility of 
supervising the work of general 
administration of the organisation 
in the addition to their technical 
responsibilities. 

(iii) The complaints received from indi-
vidual officers or appearing in some 
newspapers about any irregulari-
ties in the organisation are investi-
gated. 

(iv) As regards publication of Shagi-
rath Magazines (Hindi and Eng-
lish) the journals are functioning 
satisfactorily and have been ap-
preciated by subscribers, experts 
and Member of Parliament. Con-
tinuous efforts are made to improve 
the quality of the journal. 

(v) The suggestions regarding the 
common cadre review for all engi-
neering cadres were considered in 
the meeting ofthe Sub-Committee 
of the Departmental Council, when 
it was agreed that all the cadre 
review proposals of Group A, B. C 
and D categories should continue 
to be processed separately. 

(vi) The suggestions of the various 
Associations of the Central Water 
Commission on the transfer policy 
are considered and incorporated at 
the time of revision of the transfer 
policy, wherever possible, keeping 
in view at the same time the work 
requirements of the organisation 
also. 

(vii) Efforts are made to settle individual 
claims speedily. 

Hindi Channel by Star-TV 

*363. SHRI VISHWANATH SHAS-
TRI: 

SHRI MUKUL BALKRISHNA 
WASNIK: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Star T.V. network is 
negotiating with Indian T.V. companies to 
introduce Hindi ;;hannel in the country; 

(b) whether the Government have since 
permitted the Star T.V. network to introduce 
Hindi channel: and 

(cl if so, the details in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUAMRIGIRLJA VYAS): 
(a) Some Indian companies have informed 
Government that they are negotiating with 
the STAR -TV the possibilities of leasing a 
transponder of ASIASAT with a view to tele-
casting Hindi programmes. 

(b) No, Sir. 

(c) Does not arise. 
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[English] 

Shortage of Pig Iron 

*364. SHIR HARI KISHORE SINGH: 
Will the Minister of STEEl be pleased to 
state: 

(a) whether shortage 01 pig iron has 
created problems for foundries in Uttar 
Pradesh; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be 
taken to tide over the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a)As perthe report received 
from the State Government of Uttar Pradesh, 
foundry units in the State have been facing 
problems due to shortage of pig iron. 

(b) There is an overall shortage of pig 
iron in the cour.try. As against the total esti-
mated demand for pig iron of 1.92 million 
tonnes in 1991-92, the estimated domestic 
production is only 1.44 million tonnes. 

(c) About 73,300 tonnes of pig iron had 
been despatched by the main producers to 

Uttar Pradesh during the period 
April-Oecember, 1991. Despatch of pig iron 
to Uttar Pradesh by main producers will be 
continued, depending upon the availability 
for supply. Import of pig iron is allowed under 
OGL Import duty has also been reduced to 
35%from 55% with effect from 16thJanuary, • 
1992. 

Irrigation Projects In cauvery Basin 

·365. SHRI H.D. DEVEGOWDA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the details of major and medium 
irrigation projects taken up for execution in 
the Cauvery basin; 

(b) the estimated amount spent so far 
on each of the projects. 

(c) the total area brought under irriga-
tion so far; and . 

(d) the additional expenditure required 
for their completion? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (d). A statement is laid on 
the Table of the House. 
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'UrJagram' Yojana 

·366. SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SPURCES be pleased to state: 

(a) the targets fixed under 'Urjagram 
Yojana during this last year, State-wise; 

(b) the exlent to which these targets 
have been achieved; 

(c) whether the Government have in-
clud(>d tne Darhha'lga district of Bihar under 
t!";is Yoja'1a; ;md 

(rh i~ sc., the detail:; In.:>rent', 

"'I-iEMINISTEROFSTATEOf-POWER 
.A'I,i:; NON-CONVENTIONAL ENF.:RGY 
SOURCES (SHRI KALP NA1H RAI): (a) 
The Annual Pis') for 1990-91 envisaged 25 
urjagram projects, to be taken up in various 
States. No State-wise target was fixed. The 
projects are sanctioned based on propc"sals 
initiated by the Slate nodal agencies, During 
1990-91. 34 urjagram projects were sanc-
tioned. 

(b) Nineteen projects were completGd 
during the year. This is out of the total num-
ber of projects under execution, including 
previous sanctions. 

(c) and (d). No proposal has so far been 
received for an urjagram project in Darbhanga 
district. 

Electrification of Rural Areas 

·367. SHRI &ANTOSH KUMAR GANG-
WAR: Will the Minister of POWER AND 
NON - CONVENTIOANL ENERGY 
SOURCES be "Ieased to state: 

(a) the norms laid down for electrifying 
the villages in the country; 

(b) whether electrification undertaken 
by the State Governments is aocording to 
these norms; 

(c) whether any suggestion has been 
received by the Union Government to make 
some amendments in these norms; 

(d) if :;0, the details thereof; and 

(e) Ihe steps being taken in this regard? 

THE M!NISTER OF STATE OF THE 
MINISTRY OF POWER AND NON~CON
VENTIONAL ENERGY SOURCES (SHRI 
KALPNATH RAI): (alto (9). While tiJrgpts for 
electrification of villages are fixed each year 
by the Planning Commission taking into the 
availability of funds end o1h!;!, resources, 
rural pleclnticatioll activhies in tho State(s) 
art! formuiatpd and exocuted by the respec-
tive State E:lectrll;l!y Soardls)/Electricity 
Departl"">enl( s) according te ln9 priorities f IXt.>d 

by them and no norms, as such, have been 
fixed by the Central Government for electri-
fying the villages In the country, No sugges-
tions have been received by Gov(!rnmenl for 
amendment to thE!' norms tor Rural Electrifi-
cation Programmes being undertaken by 
State Eloctrid'l Boards/State eo"'ElrnmE.r.t 
DE~par!menJs. 

[EflfJlish] 

SUpply of Newsprint by Russia 

3716. SHRI R. SURENDRA REDDY: 
Will th!? Minister of COMMERCE be pleased 
to state: 

(a) whether the Russia has agreed to . 
supply newsprint 10 India against the supply 
of Indian goods; 

(b) if so, the details thereof and the 
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reaction of the Government thereto; 
and 

(c) the quantum of the newsprint pro-
posed 10 be exported to India by Russia? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The Trade Protocol 
signed between Government of India and 
the Government of Russian Federation on 
22nd February, 1992 provides for import of 
20,000 tonnes of newsprint from Russia 
against supply of Indian goods. Besides the 
Protocol permits transactions by way of 
counter-trade barter, payments in freely 
convertible currency or any other interna-
tionally recognised form of business coop-
eration. 

[ Translation) 

Sick Small Scale Industries 

3717. SHRI LALIT ORAON: Will the 
Minister of FINANCE be pleased to state: 

(a) the total number of small scale in-
dustries in the country and the number of 
sick industries out of them; and 

(b) the total amount involved in these 
sick industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Reserve Bank of 
India (RBI) has reported that as at the end of 
March. 1990 (the latest date for which such 
information has been 'complied, out of a total 
number of 27.91,358 borfowing units in the 
Small Scale Sector enjoying bank credit, 
2,18.828 units were idantitied by banks as 
sick with outstanding bank credit of Rs. 
2426.94 crores. 

SUpply of Raw Materials to Handloom 
Weavers 

3718. SHRI VilAS MUTTEMWAR: 
DR. ASIM BALA: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the MinisterofTEXTILES be pleased 
to state: 

(a) whether the Government are aware 
that the handioom weavers are facing acute 
hardships due to increase in prices of yarn. 
dyes-chemicals and other raw materials; 

(b) the details of memorandum submit-
ted by the weavers to the Union Government 
in this regard; 

(cl whether it is a fact that cotton yarn is 
not supplied to them in time at subsidised 
rate and they have to pay more price than the 
fixed price for cotton yarn due to shortage of 
hank yarn in'the country; and 

(d) if so. the steps taken/proposEtd to be 
taken by the Government to provide raw 
materials to the weavers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The recent increase in prices 
of raw material used in the hand loom sector 
had rendered the hand loom cloth costlier 
thereby affecting its marketability leading to 
t~mporary under employment among the 
weavers. 

(b) A number of repres&ntations have 
been received from the associations of 
hand loom cloth manufacturers and Mem-
bers of Parliament demanding supply of 
yarn to handloom weavers at stable prices. 

(c) While the problem has been one of 
its prices. th~re is no shortage in the availa-
bility of cotton hank yarn in the country. 
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(d) Government is constantly reviewing 
the price situation and has taken corrective 
steps. The State sector and cooperative 
sector spinning mills have been directed to 
augment the production of crucial counts of 
yarn and exercise restraint in prices. The 
National Textile Corporation (NTC) has been 
asked to readjust their production plan to 
augment production of hank yam of 40s and 
below where the price rise has affected the 
handloom weavers the most. NHDC has 
also been advised to augment yarn sup-
plies. The Chief Ministers of States have 
been requested to monitor the production of 
yarn by CooperativelState sector mills, and 
to hold regular State level reviews regard-
ing supply, prices and distribution of hank 
yarn. The Chief Ministers have also been 
advised to impress upon the District Collec-
tors toorganise regular checking ofthe stocks 
and selling prices of yarn dealers in the 
districts, with a view to prevent hoarding of 
yarn. 

Oe-RecognHlon of Political Parties 

3719. SHRI P.C. THOMAS: Will the 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Election Commission 
has recently withdrawn the recognition of 
several political parties; 

(b) if so, the details of National and State 
level parties which have been de-recog-
nised; 

(c) the effect of de-r9C09Jlition on their 
election symbol; 

(d) whether these parties are entitlad to 
get the same symbol during the coming 
elections; 

(e) whether Kerala Congress (M) is a 
recognised State party; and 

(f) if so, whether there is any other party 
with the name of Kerala Congress which 
now has been recognised? 

THE MINISTER OF STATE I~ THE 
MINISTAY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JSUTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sjr" 

(b) Election Commission has withdrawn 
recognitionofthree National Parties. viz., (1) 
Indian Congress (Socialist-Sarat Chandra 
Sinha), (2) Janata Dal (Samajwadi) and (3) 
lok DaJ, and ten State parties. viz .• (1) 
Dem~ratic Party (Mizoram). (2) Kerala 
Congress. (3) Nagaland Peoples' Party (4) 
Patalli Makkal Katchi (Pondicherry). (5) 
Peasants and Workers Party of India (Ma-
harashtra). (6) Peoples Party of Arunachal. 
(7) Plains Tribals Council of Assam (8) 
Pondicherry .Mannila Makkal Mannani (9) 
Revolutionary Socialist Party (Kerala) and 
(10) United Minorities Front, Assam. Indian 
Congress (Socialist-Sarat Chandra Sinha) 
however. has been found eligible for recog-
nition as State Party in the States of Kerala 
and Manipur. 

(c) and (d). A political party derecog-
nised both as national and state party loses 
its reserved·symbol. A political party derecog-
nised as a national party but recognised as 
a State party is entitled to use its reserved 
symbol in the State or States in which it is so 
recognised. 

·(e) Yes. Sir. 

(f) No. Sir. 

Letter. Received from member. of 
Parliament 

3720. SHRI RAJNA TH SONKARSHAS-
.TAI: Will the Minister of DEFENCE be I?'eased 
to state: 
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(a) the number of letters received by him 
from the Members of Parliament during last 
two years, month-wise; 

(b) the number of letters which were 
acknowledged or given final replies during 
this period month-wise and the number of 
the letter still pending acknowledgement! 
replies; and 

(c) the steps taken to expedite the re-

plies and to check delay in the futures? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). A statement 
is attached. 

(c) All letters from MPs are attended to • 
on highest priority and progress is monitored 
at the highest level through computerised 
Management Information Systems. 

STATEMENT 

Month No. of letters No. of letters No. of letters 
received from acknowledged in which final 
MPs reply sent 

March,1990 119 All letters are 68 
acknowledged 

April,1990 239 immediately on 164 
receipt 

May, 1990 301 225 

June, 1990 260 237 

July,lg90 183 170 

August, 1990 229 236 

September, 1990 217 174 

October, 1990 175 158 

November,199O 146 174 

December. 1990 71 138 

-'anua.ry.1991 217 181 

February. 1991 167 143 

March,1991 117 123 

ApriL 1991 114 126 

May, 1991 27 49 
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Month No. of letters 
rBCBived from 
MPs 

June, 1991 16 

July,1991 66 

August, 1991 284 

September, 1991 375 

October, 1991 313 

November, 1991 225 

December, 1991 324 

January, 1992 221 

February, 1992 159 

No. of letters 
acknowledged 

No. of lettetS 
in which final 
reply sent 

38 

83 

184 

233 

275 

204 

230 

176 

128 

Number of letters pending for acknowledgement, as on 1.3.1992 :Nil 

Number of letters pending final reply, as on 1.3.1992 640 

Misuse of Advance Import Licences 
Duty free Scheme 

3721. SHRI lOKANATH CH-
OUDHURY: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government are aware 
that the silk fabrics, imported under advance 
import licences duty free scheme, is not 
used for making silk garments for exports; 

(b) if so, the details thereof; and 

(c) the precaution being taken under 
Customs Notification No. 116-CUS dated 
March 30, 1988 in this regard? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). No case has 
come to notice where the silk fabrics, im-
ported under advance licences duty free 
scheme have not been used for making silk 
garments for export. The Customs authori-
ties draw samples both of Import and Export 
consignments and get them tested so as to 
ensure that the export products are made 
from the same material as imported under 
the Advance Licence. Further, silk garments 
are allowed to be exported only after receipt 
of certificates from the Central Silk Board 
testifying the use of silk fabrics in the 0. , . .-,rt 
product. 

Rep Licences 

3722. SHRI BHAGEY GOBARDHAN: 
Will the Minister of COMMERCE be pleased 
to state: 
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(a) whether any case of misuse of 
.Replenishment (REP) licences under the 
Exim Scrip Scheme has come to the notice 
of the Government during the current year; 

(b) if so, the details thereof; 

(c) whether there is a scope for loss of 
such licences before these actually reach 
the genuine parties and their misuse by 
other; and 

(d) if so, the steps taken to plug the 
loopholes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P.. CHI-
DAMBARAM): (a) to (d). Exim Scrips issued 
under the Exim Scrips Scheme are not subject 
to actual user conditions and are freely trans-
ferable. However, t;,ere have been cases 
where the Exim Scrips were obtained on the 
basis of forged documents. The Exim Scrip 
Scheme has since been discontinued. 

Sale of China Silk Fabrics in Domestic 
Markets 

3723. SHRI LOKANATH CH-
OUDHURY: Will the Minister of TEXTILES 
be pleased 10 state: 

(a) whether the Government are aware 
that Indian duppion silk fabrics is used for 
export production of siik garments; and 

(b) if so, the steps Government pro-
posed to be taken to prevent evasion of 
150% import duty on import of Chinese mul 
berry non-duppion silk and sale of China silk 
fabrics in domestic markets? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a» Yes, Sir. 

(b) Silk garments made out of Indian 
Dupion silk fabrics are exported under provi-

sions other than Appendix-13C also. Im-
ports made against such exports are sub-
jected to import duty at the prescribed rate. 
For export of silk products including gar-
ments under Appendix-13C, Central·Silk 
Board's inspection and clarification are to 
confirm the quality of the constituent yarns in 
the fabrics used in the export products with 
that of the sample furnished by the export-
ers. As per this certification, the customs 
maintain records on the constituent yarns in 
the export product in the DEFC finally to be 
conSidered to fulfil export obligation against 
import of exempt materials under Advance 
Licence Scheme. 

Thus, the import is allowed as per the 
input/output norms fixed for the relevant 
export product and disposal of replenished 
exempt material is governed by the provi-
"ions of the Import-Export Policy. Violation 
of the policy provisions are dealt with by 
penal action under the Imports & exports 
Control Act, 1947 and orders issued there-
under. 

Opening of Branches by GIC 

3724. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

DR. LAXMINARAYAN PAN-
DEY: 

SHRI BALRAJ PASSI: 
SHRI ANNA JOSHI: 
SHIR T.J. ANJALOSE: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the criteria laid down for opening of 
branch offices by LlC and GIC: 

(b) the total number of branch offices of 
General Insurance Corporation of india func-
tioning in each State at present; and 

(c) the names of the places where new 
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branches of GIC are proposed to be opened 
during 1992-93 in each State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Population, business potential, 
the viability of the branch office etc. are the 
main criteria for opening of new branch of-
fices of insurance companies. 

(b) The requisite information is given in 
the enclOsed Statement. 

(e) The question of opening new 
branches is a oontinuous process keeping in 
view the criteria indicated in reply to part (a) 
of the question and GIC and its for subsidiary 
oompanies will decide on the new branches 
at the time of securing the approval of their 
Board of Directors for their budget in the next 
financial year. 
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[T ransiationj 

Bye-Pass on N.H. No. 33 at Ranchl 

3725. SHRI RAM TAHAl CH-
OUDHARY: Will the Minister of SURFACE 
T:1ANSPORT be pleased to state: 

(a) whether the Government have car-
ried out any survey to construct a bye-pass 
on National Highway No. 33 at Ranchi; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH lYTLER): (a) No, Sir. 

(b) Do~s not arise. 

(c) An estimate for feasibility study of 
Ranchi Bypass has been received about 
which clarifications are awaited from the 
State Government. 

Assistance to SCslSTs and Backward 
Classes 

3726. SHRI NAWAL KISHORE RAI: 

1. Weaker Sections 

2. Differential Rate of interest 
at % rate of rnterest (DRI) 

3.. Integrated Rural Development 
PIogramme (IRDP) 

'.. S.I EmpIovtNnt prq;ramIM 
tar Urban Pea (SEPUP) 

5. Self Employment Scheme for 
Educated Unemployed (SEEUY) 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have for-
mulated any scheme to provide assistance 
or bank .jeans to the Scheduled Castesl 
Scheduled Tribes and other backward 
classes for removing proverty in various 
states during the years 1992-93; 

(b) if so, the details thereof; and 

(c) the amount proposed to be spent by 
the Government on this scheme during 
1992-93. State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI DALBIA 
SINGH): (a) to (c). The Public Sector Banks 
are under instructions of the Government 
and Reserve Bank of India (ABI) to extend 
financial assistance to weaker sections of 
the society and to Scheduled Castes (SC)I 
Scheduled Tribes (ST) beneficiaries on an 
ongoing basis. In the various schemes/pro-
grammes of the Government to promote 
self-employment ventures, the following 
targets have been prescribed for weaker 
sections of the society and SC/ST benefici-
aries in the matter of lending by Public Sec-
tor Banks: 

10% of net bank credit to weaker sections. SCI 
ST form part of Weaker Sections 

1 % of net bank credit of previous years 
advances, out of which 40% should be the 
share of SCIST. 

5% ofothe amount and accounts should be for 
SCIST. 

.30% 01 the amount and acoount should be for 
'SC/ST 

30% of the beneficiaries should be SCIST 
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The Integrated Rural Development Pro-
gramme (IRDP) is the major programme of 
the Government to assist selected families 
of target groups in rural areas to cross the 
poverty line by taking up self-employment 
ventures. For the year 1991-92 Department 
of Rural Development of the Government. 
which administers !he IRDP. have allocated 
a target of 22,51,519 families to the various 
states and made the budgetary allocations 
of Rs. 703.61 crores which will be shared 
equally by Cantrai and State Government. 
Targets haven't yet been finaliSed by the 
Department of Rural Development for IRDP 
Programme for the year 1992-93. 

[English] 

ADB Loall for Power Project in 
Culcutta 

3727. SHRI S.B. SIDNAL: Will the Min-
ister of FINANCE be pleased to state: 

(a) whether the Asian Development 
Bank (ADS) has approved loan for 500 mw. 
electric power expansion project in Ca"':utta; 

(b) it so, the amount of loan to be re-
ceived in this regard and the terms of repay-
ment; 

(c) weather the loan is being paid with 
guarantee of the Government; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Yes. Sir. The 
Asian Development Bank (ADB) has ap-
proved a loan of US $ 32 million at a variable 
interest rate of 6.58% per annum for financ-
ing 2x250 mw. Budge Budge Power Station 
of the. Calcutta Electric Supply Corporation 

. (CESC). 

(c) No, Sit'. 

(d) ADB private sector loans do not re-
quire to be guaranteed by the Government. 

Utllilation of Allocated Money 

3728. SHRI ARJUN CHARAN SETHI: 
Will the Minister of FINANCE be plea$ed to 
state: 

(a) whether the Government establish-
ments and undertakings spend a large part 
of the allocated funds during the pfiriod close 
to the end of the financial year on unneces-
sary items just for the sake of spending 
whole of the allocated funds; 

(b) whether a large amount is spent on 
providing fresh furnishings etc. to the offi-
cers; and 

(c) if so, the steps proposed to be taken 
by the Government to answer that funds are 
spent only on the minim um and most needsd 
items which may contribute maximum utility 

. to the establishment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) Government have 
issued instructions from time to time to avoid 
rush of expenditure during the last quarter of 
the financial year. For this purpose, the Fi-
nancial Advisers have been asked to review 
expenditure on month to month basis so that 
the expenditure is spread throughout the 
year and no rush of expenditure takes place 
during the end of the financia!" year to utilise 
the budget pr?visions. 

(b) and (c). As a part of economy 
measures, Government has also placed 
restrictions on purchase of furniture and 
furnishings. To ensure Government funds 
are not frittered on unnecessary items, curbs 
have been imposed on travel, conferences, 
fuel. publications etc. Ministries have also 
been requested to priorities~ their schemes! 
activities/so that those at the bottom of the 
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list can be reduced or eliminated. 

{ Trans/ation] 

Reservation of Gold against Currency 
, Notes 

3729. SHRI BHAGWAN SHANKAR 
RAWAT: Will the MInister of FINANCE be 
pleased to state' 

(a) thE: critlma. rule and proportion for 
the clrculatlor· "j curron<..}' not .. :s in the coun-
try. 

(b) Ihe res:;n'f"j~ of gold with the Re-
serve Bank at he;,-' 21 present; and 

(c) the total currenC); issued for circula-
tion by March 1, 1992 and the denomination 
thereot? 

THE. MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) According to the information 
furnished by ReservE'! Bank of India, circula-
tion of currency netes is governe.cJ by Sec-
tions 33 and 34 ot the Reserve Bank of India 
Act. 

(b) As on 29-2-1 S92, the gold reserves 
with the Rl?serve Bank of India were 350, 
923,241,01220 tho gms. 

(c) Tho total value of currency in circu-
lation as on 29-2-1992 was Rs. 6~.264.5 
crores. The denomination-wise deta.ils are 
Qot readily available with Reserve Bank of 
Incia. 

Repair of Karmnasha-Dihrl-On Sone 
N.H. in Bihar 

3730. SHRI CHHEOI PASWAN: Will 

the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the 'Karmnasha-Dihri on 
Sone' National Highway in Bihar is not in a 
traffic worthy condition; 

(b) if so, the steps taken by the Govern-
ment for its development and repair during 
the last three years; 

(c) the amount sanctioned by the Gov-
emme;'t for the repair of the Highway during 
the above years, and 

(d) the amount actually spent thereon 
each year? 

TI-IE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRi JAGDISH TYTLER). (a) National 
Highway No.2 in Bihar upto West Bengal 
border is generally in traffic worthy condition. 
E:.xecutlon of some of the sanctioned works 
on this National Highway has got delayed 
due to a combination of masons. including 
strikes lack of suitabl" contractors. labour 
problems etc. 

(b) to (c). During the last three years 
(1988-89 to 1990-91). flood damage/sp€l' 
cial repair works costing Rs. 34.0 iakhs and 
improvement works costing Rs. 731.00 lakhs 
were sanctioned for this stretch. apart from 
normal maintenance grant. 

(d) The expenditure on repairs is given 
belOW' 

.----. --------

19B~9 Rs. \8.11 lacs 

1989-90 Rs. 35.55 lacs 

1990-91 Rs. 25.04 lacs 
------.------
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expenditure Incurred by SIC Ltd. 
Kanpur on Litigations 

3731. SHRI V. SREENIVASA PRASAD: 
Will the TEXTILES be pleased to state: 

(a) the exact details of expenditures 
incurred by the British India Corporation 
Limited. Kanpur during the last nine months 
on various litigations; 

(b) the number of advocates engaged 
for the purpose and the number of cases 
they have been attending to before various 
courts; and 

(c) the steps taken/proposed to be taken 
by the Government to curb the increasing 
expenditure on litigations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) An expenditure of Rs. 1.29 
lakhs has been incurred by the British India 
Corporation Limited (excluding New Eger-
ton Woollen Branch, Dhariwal) on litigation 
during the period /June,' 91 to February; 92. 

(b) The BIC has engaged the services 
of 23 Lawyers for the purpose of attending to 
various cases. The information regarding 
number of cases of liti::ltion in which the BIC 
is involved is being collected. 

(c) The BIC is in curring expenditure on 
litigation only where it is unavoidable. How-
ever. it is making efforts to minimise the 
expenditure as far as possible .. 

Production of Tea 

3732. SHRI SYED SHAHABUDDlN: Will 
the COMMEnCE be pleased to state: 

(a) the total production of tea in the 
country during 1989. 1990 and 1991; 

(b) the total acreage of land under tea 
plantation during these three years; 

(c) the acreage under tea plantation in 
Bihar during the last three years; and 

(d) the additional investment in the tea 
plantation and industry during 1991? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) The total production 
of tea during 1989, 1990 and 1991 was as 
follows: 

Year Production 
(M. kgs.) 

1989 688.11 

1990 714.67(E) 

1991 741.72 (E) 

(E) Estimated. 

(b) The total acreage under tea during 
the last three years was as follow:-

Year 

1989 

1990 

1991 

Total area 
under tea 
(in thousand 
hectares) 

416.59 

418.63 (E) 

421.27 (E) 

(E) Estimated. 

(c) The acreage under tea in Bihar dur-
ing the last three years was as follows:-
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Year 

1989 

1990 I 

1991 

Area under 
tea in 
(thousand 
hectares) 

0.46 

0.46 (E) 

0.46 (E) 

(E) Estimated. 

(d) Investment under different develop-
ment schemes of the Tea Board for the tea 
plantations and the tea industry is envisaged 
at Rs. 9.50 crores during 1991-92 as against 
Rs. 6.38 crores in 1990-91. 

Credit to Cooperative Banks by NA-
BARD In Maharashtr. 

3733. SHRI RAM NAIK: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government are aware 
that the cooperative banks in Maharashtra 
participated in the Union Government's rural 
debt relief scheme of 1990; 

(b) if so, the total amount of reimburse-
ment claimed by the cooperative banks in 

Bank 

MSCB 

MSARDB 

TOTAL 

Amount of 
Claims 
Submitted to 
NABARD 

391.66 

111.38 

503.04 

Maharashtra through National Bank for 
Agriculture and Rural Delfelopment (NA-
BARD); 

(c) the total amount of claims settled 
and paid by NABARD so far; 

(d) the reasons for non-payment of the 
remaining amount, if any; and 

(e) the time by which the said amount is 
likely to be provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. The cooperative banks 
in Maharashtra had implemented the Debt 
relief Scheme formulated by the Govern-
ment of India. 

(b) to (e). Under the ARDR Scheme 50 
percent of the debt relief provided by the 
cooperative banks is to be borne by the State 
Cooperative Banks (SCBs) and State C0op-
erative land development Development 
Banks (SilOS) themselves. However, to 
meet their sha.e, Reserve Bank of India 
(RBI) though the National Bank for Agricul-
ture and Rural Development (NABARD) 
extends loans to SCBs and SLOBs. The 
Maharashtra Agricultural and Rural Devel-
opment Bank limited (MSARDB) to NA-
BARD and the amount released by these 
cooperative banks is given below: . 

(Rs. in CIOres) 

Amount released by NABARD 
Loan Grant Total 

134.13 134.13 268.26 

40.31 40.31 80.62 

174.44 174.44 348.88 
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The balance amount of claimswould be
reimbursed in the next financial year, subject
to verification of claims and availability of
funds.

[Translation]

Seizure of Goods on Indo-Pak
Border

3734. SHRI SURYA NARAIN YADAV:
: Will the Minister of FINANCE be pleased
to state:

(a) the details of the smuggled goods
seized so far from the Indo-Pak Border
duringthe current financial year alongwith
theirvalue; and

(b) the steps taken to tighten the secu-
rityarrangements on the Indo-Pak Border to
stopsmuggling?

THE MINISTER OF STATE IN THE
MINISTRYOF FINANCE (SHRI RAMESH-
WARTHAKUR): (a) Available reports indi-
cate that gold, silver, narcotic drugs, etc.
continueto be sensitive to smuggling across
the Indo-Pak border. Contraband goods
worth Rs. 31.14 crores approximately were
sized in the Indo sector of the land border
during the calender year 1991. The value of
seizures effected in the 'current flnancial
year are being collected and will be laid on
the Table of the House.

(b) In order to combat smuggling, the
anti-smuggling drive has been intensified
and the Customs presence has been rein-
forced recently bY,the creation of two Sub-
Collectorates exclusively for anti-smuggling
work with headquarters at A"mritsar and
Jodhpur for the Punjab and Rajasthan sec-
tor respectively. More than 60% of the
border in the Punjab sector has been fenced
with barbed wire and charged with high
voltage electric current in order to restrict
any border crossing. During the night and

odd hours curfew is being imposed in the
border areas of Punjab with Pakistan when-
ever felt necessary. Close co-ordination is
also being maintained Between all the agen-
cies concerned with detection and preven-
tion of smuggling such as Border Security
Force, Customs and Directorate of Revenue
Intelligence.

[English]

Demonstrators In AFMC

3735. SHRI ANNA JOSHI: : Will the
Minister of DEFENCE be pleased to state:

(a) whether the Government have re-
ceived representations for revision of pay
scales of doctors working as demonstrators
in the Armed Forces Medical Collage, Pune;

(b) ilso, the details thereof;

. (c) the pay scale recommended forthese
demonstrators by the Fourth Pay Co~mis-
sion;

(d) the promotional avenues available
to these demonstrators at present; and

'(e) the:adiontaken or proposed to be
taken by the Govemment to improve the
service 'conditions of these doctors working
as demonstrators?

\

THE 'MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (8). Doctor work-
ing as Demonstrators in AFMC, Pune, do not
have promotional avenues at Present. The
Fourth Pay Commission did nOt recommend
any specific pay scaleJor them.

Govemment have received representa-
tions for revision of pay scales of Demon-
strators. The improvement of their service
corlditions is under examination of the Gov-
ernment.
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3736. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of TEXTILES be 
oleased to state: 

(a) the year since when the cotton is 
being exported; 

(b) the total amount of cotton exported 
during 1990-91 and 1991-92; and 

(c) the target fixed f(l~ !h", Export during 
the abo'!!> years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHLOT): (a) Although authentic records in 
this regard are not available, according to 
the information available, it appears that 
India has been exporting cotton since 1923-
24. 

(b) During the cotton season 1990-91, 
11.90 lakh bales of cotton were exported. 
During the current cotton season 1991-92 
cotton during 1991-92, about 12,000 baless 
of cotton (Bengal Deshi) have been ex-
ported upto 12th March , 1992. 

(c) Government released quotas for 
export of 12.55lakh bales of cotton season. 
During 1991-92 cotton season Government 
has released 1 lakh bales of Bengal Deshi 
cotton for export. An export quota of 4 lakh 
bales of cotton was also placed at the dis-
posal of Cotton Corporation of India to be 
operated by it during 1991-92 season from 
time to time keeping in view of the prevailing 
prices. However, the CCI has not operated 
its quota in view of the upward trend in cotton 
prices during the season. 

Reward 19 Police Personqel for Conll. 
cated Smuggled Good. 

3737. SHRI SUDHIR SAWANT: Will 
the Minist. at FINANCE be pleased to 
state: 

(a) whether any reward is given to police 
personnel for confiscating smuggled goods 
and detecting cases of income tax evasion; 

(b) if so, the details thereof; 

(c) the amount of rewards given to po-
lice personnel in Maharashtra particularly in 
Sindhudurg district for confiscating smuggled 
goods during the last three years; 

(d) if no reward is given to police person-
nel, the reasons therefor; and 

(e) whether the Government propose to 
permit all law enforcing agencies to prose-
cute and initiate action against smugglers to 
check smuggling? 

THE MINISTER OF STATE OF THE 
MINISTER OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). All Government 
servants including police personnel of the 
central and State Government are eligible 
for monetary reward upto a maximum of 
20% of the market value of goods seized 
depending upon various factors such as the 
risk involved to the Government servant in 
working out the case, the difficulty in secur-
ing the information, the axtent to which the 
vigilance of the staff led to the seizure, spe-
cial initiative, efforts and inequity displayed, 
etc. and whether besides the seizure of 
contraband goods, the owners/organisers/' 
financiers/ racketeers as well as the carriers 
of the smuggled goods have been appre-
hended or not. 

Under the Income-Tax Act, however, 
the responsibility ftlr detecting income tax 
evasion is of the IncOme tax authorities 
specified under the said Act and , therefore, 
police personnel are not entitled to any reward 
in detecting incame-tax evasion. 

(c) and (d). Some police offlC9rs of 
Siridhudurg district have been sanctioned 
and paid monetary reward of As. 1,04,000 
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during the calender year::; 1987 and 88 for 
playing a part in the seizure of contraband 
goods. However, the information regarding 
the amount of rewards given to police per-
sonnel of Maharashtra. particularly in 
Sindhudurg district during the last 3 years is 
being collected and will be laid on the Table 
of the House. 

(e) There is no such proposal at pres-
ent. 

Import of Natural Rubber 

3738. SHRI A. CHARLES: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the quantity of natural rubber im-
ported during each of the last three years; 

(b) whether a large quantity of natural 
rubber imported from Malaysia in 1990 is still 
lying unutilised with the State Trading Cor-
poration; 

(c) it so, the details therefor; 

(d) the justification for impOrting it; and 

(e) the resultant loss incurred by S.T.C 
on account of this import? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The State Trading Corpo-
ration of India Limited has imported the fol-
lowing quantities of natural rubber during the 
last three years:-

1988-89 51,363 Tonnes 

1989-90 26,549 Tonnes 

1990-91 31,699 Tonnes 

(b) A quantity of 12,275 MT of natural 

(ubber ill.j-IOrted by STC in 1990 is still with 
them. 

(c) Stock had been retained to ensure 
adequate inventory of natural rubber in India 
for meeting needs of the domestic industry. 

(d) The imports were made on the ba!;is 
of the projected demand-SUpply position and 
the need to maintain adequate inventory. 

(e) The resultant loss, if any would be 
known only after the stocks are liquidated. 

Cooperation In the Field of Defence 

3739. SHRI ANAND RA TNA MAURYA: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) the names of the countries cooper-
ating India in the field of defence; and 

(b) the details of the agreements made 
in this regard country -wise during the last 
three years? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). India has 
defence oooperation arrangements with a 
number of friendly foreign countries. In view 
of the sensitive nature of the matter it will not 
be in the national security interest to disclose 
details about the countries involved and the 
nature and extent of cooperation agreements 
we have with them. 

Export of Coffee 

3740. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Indian Coffee is becoming 
more popular abroad; 

(b) if is, the steps taken to increase the 
export of coffee during th~ last three years; 
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(c) the quantity of coffee exported dur-
ing 1991-92; and 

(d) the target set for its export during 
1992-931 

THE MINISTER OF STATE OF THE 
M ... \lISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir. 

(b) Steps taken to increase export of 
coffee include participation in International 
trade fairs, development of speciality coffee 
like 'Monsooned Coffee', increase in quanti-
ties offered in the export auctions, etc. 

(c) 1,00,241 MT of coffee have been 
exported during April 1991 to February 1992. 

(d) 1,20,000 MT is targetted for export 
during 1992-93. 

Rs. 167.8 crores are at various stages of 
progress on National Highways No. 3,4, 4 B, 
6,7,8,9,17, so. Expenditure on these works 
till September, 1991 is Rs. 71.73 crores. 

(b) Yes, Sir. Bridge freeflS collected on 
all bridges on these roads which qualify for 
such collection. 

(c)The amounts of Bridge fees collected 
from Bridges on National Highways No. 6 
and 7fortheyears 1990-91 and 1991-92 are 
Rs. 4.43 lakhs and Rs. 58.89 lakhs respec-
tively . No eXpediture has been incurred on 
the employment of Personnel for this pur-
pose as the collection is being carried out 
though contractors. 

Export of sea ponds 

3742. SHRI DHARMABHIKSHAM: Will 
the Minister of COMMERCE be pleased to 

Collection of toll tax on National state: 
Highways in Maharashtra 

3741. SHRI RAMCHANDRA MARO-
TRAO GHANGARE: Will the Minister of 
SURFACE TRANSPORT be pleased to 
state: 

(a) the details of National Highways 
passing through Maharashtra on which the 
work for widening and improving of roads are 
going on and the progress made so far; 

(b) whether t"e Government have 
started collection, of toll tax for the bridges 
newly constructed on these roads; and 

(c) if so, the amount of toll tax colleded 
so far on National Highway Nos, 6 and 7 and 
the expenditure incurred on the employment 
of the personnel on these roads during 1990-
91 and 1991-921 

THE MINISTER OF STATE OF THE 
SURFACE TRANSPORT (SHRI JAGDISH 
TYTLER): (a) Improvement words costing 

(a) the export target of sea foods during 
the current year and the achievements made; 

(b) the countries to which exported; 

(c) whether foreign participation is al-
lowed in areas such as deep sea fishing 
acquaculture etc; and 

(d) if so, the extent to which it is being 
allowed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a). Export of seafood 
during April, 1991 to February, 1992 is Rs. 
1200 crores as against the target of Rs. 1500 
crores fixed for the full year. 

(b) The exports of marine products are 
mainly to Japan, EEC countries, USA, Sin-
gapore, Hongkong , UAE etc. 

(c) Yes, Sir. 
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(d) In case of joint ventures under 100% THE MINISTER OF STATE OF THE 
EOUs scheme, 100% foreign equity is per- MINISTRY OF TEXTILES (SHRI ASHOK 
mitted and in other cases, maximum of 51% GEHLOT): (a) to (c). As per the information 
foreign equity is permitted. made available by textile Commissioner, 

one spinning mill namely MIs Modern Indus-
tries, Ghaziabad Started production during 

New Financial Instruments 1991-92 in Uttar Pradesh. The installed 

3743. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government have taken 
any decision on the recommendations of the 
studygroupconstitutedinMarch,1991 under 
the Chairmanship of Shri M.J. Pherwani for 
new financial instruments; 

'"' (b) if so, the details of the recommen-
dations which have been accepted by the 
Government; and 

(c) if not, the reasons for the delay? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The recommen-
dations on new Financial Instruments given 
by the M.J. Pherwani Committee are under 
examination in the Reserve Bank of India 
and in the Department of Company Affairs. 

[T rans/ation) 

Spinning Mills In Uttar Pradesh 

3744. SHRI BRU BHUSHAN SHARAN 
SINGH: Will the Minister of TEXTILES be 
pleased to state: 

(a) the number of new spinning mills set 
up in Uttar Pradesh during 1991-92; 

(b) the production capacity of each mill; 
and 

(c)" amount provided as loans by the 
naIIonaIsed banks to the above mills? 

capacity of the mill was 576 rotors and it ." 
produces 138 tonnes of cotton yarn per 
month on an average. The amount provided 
as loan by the Nationalised Banks to the Mill 
is not available. 

[Eng/ish] 

Private buses plying under D.T_C. 

3745. SHRI MADAN LAL KHURANA: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) the number of private buses plying 
under DTC at present which are more than 8 
years old and are not in a good condition; 

(b) the reasons for not withdrawing these 
buses from operation; and 

(c) the steps taken to ensure that all the 
private buses under DTC operation conform 
to the provisions of Motor Vehicle Act, 1988? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). The 
private buses operating under DTC are not 
permitted to ply after they complete 8 years 
of age from the date of registration with the 
State Transport Authority (STA). After the 
completion of 8 years of life span of the bus 
the contract of the I:;us stands terminated. 
and the operator is allowed to replace hie old 
bus with a new one if he so desires. The 
private operator is bound to keep the vehicle 
road-worthy, and also ply his vehicle only 
under a fitness certificate issued as per the 
provisions of the Motor Vehicles Act by the 
appropriate authority. 
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. Payment of taxes by MRTP companies 

3746.SHRINIRMAlKANTICHATIER-
JEE: Will the Minister of FINANCE be 
pleased to state the names of those MRTP 
companies which made profit but did not pay' 
tax during the last financial year? 
~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SH~I RAMESH-
WAR THAKUR): The information is being 
collected and will be laid on the Table of the· 
House. 

National Security Council 

3747. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether the National Security Coun-
cil has been fully constituted and is func-
tional; and 

(b) if so, the details of its composition 
and activities undertaken so far? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). The Na-
tional Security Council was set up on 24th 
August, 1990 with the Prime Minister as 
Chairman and including Minister of Defence, 
Finance, Home and External Affairs as 
Members. A meeting of the National Secu-
rity Council has also been held. A National 
Security Advisory Board under the Chair-
manship of the Prime Minister has also been 
constituted and netified to provide a broader 
cross-section of views on the working of the 
National Security Council. A Strategic Core 
Group with the Cabinet Secretary as its 
Chairman has also been set up to assent the 
National Security Council 

Free trade policy' 
3748. SHRI R. DHANUSKODI 

ATHITHAN: Will the Minister of FINANCE 
be pleased to state: 

(a) whether free trade and liberalisation 
policy of the Government may affect ad-
versely the jobs ans money supply in the 
country as has been the case in Canada; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken by 
the Government to prevent such kind of 
situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). Our trade re-
forms are not comparable to those of Can-
ada which almost entirely dismantled trade 
barriers against the tlnited States of Amer-
ica. Ourtrade reforms are aimed at providing 
reasonable protection to Indian industry and 
achieving a degree of openness which would 
allow trade to balance domestic demand 
and supply and permit the exploitation of our 
dynamic comparative advantage. These 
reforms along with various measures adopted 
in the field of industrial, fiscal and monetary 
policies are likely to promote economicgrowth 
and employment. 

Vehicular Pollution 

3749. SHRI HARIKEWAl PRASAD: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the number of vehicles in respect of 
which pollution check was conducted in Delhi 
during 1991-92; 

(b) the number of vehicles found caus-
ing more pollution than the fixed norms: and 

(c) the penalty imposed thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTlER): (a) An estimated 
2, 97, 534 vehicles were checked, upto 
February, 1992. 
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(b) Approximately 60, 334 vehicles were 
found polluting above the fixed norms. 

(c) As. 11,04,420 was imposed as a 
penalty upto February, 1992. 

Hyper plana project 

3750. SHRI MOHAN LAL JHIKRAM: 
SHRI YASHWANTRAO 

PATIL: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Government propose to 
launch the hyper plane project; 

(b) if so, the details thereof; 

(c) whether this project is indigenous or 
is proposed to be set up in collaboration with 
some foreign countries; 

(d) if so, the names of the countries 
collaborating in this project; and 

(e) the location thereof and the esti-
mated expenditure likely to be incurred 
thereon? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No, Sir. 

(b) to (e). Do not arise. 

[English] 

Adlvasl Regiment 

3751. SHRI PIUS TIRKEY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government propose to 

raise an Adlvasi Regiment in the Indian 
Army; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
raised? 

, 
THE MINISTER OF DEFENCE (SHRI 

SHARAD PAWAR): (a) to (c). Presently 
Adivasis are being enrolled in BIHAR, 
MAHAR AND PARA Regiments and in all 
Regiments/Corps based on 'All Class All 
India' basis. However, at a recent Akhil 
Bhartiya Adlvasi Parishad convention a 
demand was made for the Army raising an 
Adivasi Regiment. This demand is being 
examined with reference to the existing pol-
icy on the existing policy on the raising of 
new formations. 

SCsISTs In IDBI 

3752. SHRI KRISHAN DUTT SUL-
TANPURI: Wi"the Minister of FINANCE be 
pleased to state: 

(a) the number of Scheduled Caste and 
Scheduled Tribe persons employed in the 
Industrial Development Bank of India (IDBI); 

(b) the back-~ of :.;ntm~d pcst5 a. 
prestint reserved for these categories; and 

(c) the steps being taken to clear the 
back-log? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH ): (a) and (b). As reported by IDBI, 
the presentation and backlog of SCs & ST s 
in its different cadres, ason31.12.1991, was 
as under:-



(c) lOBI has launched a special recruit-
ment drive and expects to clear maximum 
possible backlog by 31.3.1992. 

Writ Petitions pending In High Courts 

3753. SHRI PIUS TIRKEY: 
SI:1RI RAM NARAIN BERWA: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) whether a large number of Writ 
Peti'.ions on service matters are pending in 
various High Court, particularly in Allahabad 
High Court. for over 10 years; 

(b) if so, the detall~ ~~')r: 

(c) the number of employees who have 
retired during the pendency of these peti-
tions; and 

(d) the steps taken/proposed to be taken 
by the Government to expedite the disposal 
of these cses? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGRAJAN 
KUMARAMANGALAM): (a) and (b). Writ 
propertion on service matters pending for 

more than 10 years only a very small perora-
tion of the total pending Writ Petitions relat-
ing to service matters. The pendency of 
cases is due to a variety of complex factors 
such as institution of more ca~es in Courts 
including abuse of the process ofthe Courts. 
delay in disposal of cases, inadequate in-
frastructural facilities, delay in disposal of 
cases, etc. 

(c) No such date is being maintained by 
the Government. 

(d) The Judge stlo:lngth has been in-
creased from timetotime. The various Courts 
have taken suitable steps such as grouping 
of cases involving common questions of law, 
giving to cases requiring quick disposal, 
constitution of specialised benches, etc. to 
e:=:j)Qdite disposal of all the cases. The vari-
ous recommendations made by the Arrears 
Committee, whICh examined the problem of 
arrears in preirity and State Governments for 
necessary follow-up action. 

[ Translation} 

Army personnel kJlIed In performing 
civil duties 

3754. PROF. RASA SINGH RAWAT: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) the total number of army personnel 
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killed while performing civil duties during the 
last three; and 

(b) the details of the grants and facilities 
provided to the families of such soldiers? 

THE MINISTER OF DEFENCE CSHRI 

SHARAD PAWAR): (a) The number of Army 
personnel killed while providing aid to civil 
authorities )Maintenance of Law and Order) 
during the last three years is ninety five. 

(b) The details of the Pensionary and 
other benefits are given in the statement. 

STATEMENT 

The families of Army personnel who die while performing civil duties are eligible for 
Special Family Pension, Death gratuity and Family Gratuity as detailed below:-

CA) SPECIAL FAMILY PENSION 

H the widow is childless: Rtes of Special Family Pension 

REckonab/e emoluments (RE) 

(i) Not exceeding As. 1500/- 50% of RE 

(ii) Between Rs. 1501/- and Rs.30001- 40% of Re subject to a minimum of Rs. 
750/-

(iii) Exceeding Rs. 30001- 30% of RE subject to mlmmum of Rs. 
1200/- and maximum of Rs. 2500/-

H the widow has chitdl children: 

In all cases 

(B) DEATH GRATUITY 

Length of Service 

(a) Less than 1 year 

Cb) 1 to 5 years 

(c) 5 to 20 years 

Cd) More than 20 years 

CC) FAMILY GRATIJITY: Family gratu-
ity at the specified rates ranging from As. 
20001- to Rs. 19000/- for Officers and As. 

60% of RE subject of minimum of Rs. 
750/- and a maximum of Rs. 2500/-

Amount 

2timesRE 

6 times RE 

12 times RE 

One month's RE for every completed year 
subject to maximum of 33 years or Rs Ilakh 
whichever is less. 

4501- to Rs. 1600/- for JCOs and OR de-
pending on the rank. 
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2. In case above duties are related to 
the Operatives like OP RAKSHAK !RHINOI 
BAJRANG, in 'place of Special Family Pen- . 
sion mentioned above, Liberalised Family 
Pension equal to RE drawn at the time of 
death will be applicable. 

3. EMPLOYMENT ASSISTANCE: 

A son/daughter or near relative of serv-
ice personnel died in harness and who is not 
below 18 years in age is considered for 
employment for a group 'c' rD' vacancy 
depending upon hislher educational qualifi-
cation. Such applications are not required to 
be routed through employment Exchange. 
AS per existing Government Order, employ-
ees died in harness is restricted to 14.5% 
(both for Service and Civilian Personnel) of 
total vacancies in Group 'C' and 'D' respec-
tively. 

Priorities are also given to the sons of 
service given to the sons of service person-
nel who died in harness for recruitment in the 
Army under the Unit HO quota provide they 
meet the OR and suitable vacancy is avail-
able. 

4. GALLANTRY AWARD: 

ASHOKA CHAKRA SERIES: Ashoka 
Chakra series of awards, which consist of 
the Ashoka Chakra, Kirti Chakra and Shaurya 
Chakra, are awarded for the acts of gallantry 
ctherwisa than in the face of enemy. Mone-
tary Allowances in respect of these awards 
are:-

(a) Ashoka Chakra - Rs. 1 BO/- p.m. 

(b) Kirti Chakra - Rs. 140/- p.m. 

(c) Shaurya Chakra - Rs. 1001- p.m. 

provide to the nex1 of kin of AGI Fund num-
bers:-

Enhanced Insurance Benefits 

JCOsIORs 

Rs. 3.50 Lakhs Rs. 1.50 Lakhs 

6. CONCESSIONS/ ASSISTANCE FOR 
ARMY WIDOWS NOK OUT OF NON-
GOVERNMENTAL FUNDS 

ScholalShip 

(a) AOCEF (Army Officers Contributory 
Education Fund) Rs. 3001- per child per year 
for two children. Age 10 to 18 years (for 
officers only) 

(b) BMA (Bengal Masonic Association 
Inter Services Charitable Trust)- Rate varies 
from Rs. 400/- to Rs. 1800/- per annum 
applicable to one child of service personnel 
who expire while in service. 

OR 

(c) AWWA (Army Wives Welfare Asso-
ciation): Scholarship is given to one child of 
Service personnel who expire while in serv-
ice. 

7. GRANTS 

(a) AWWA (Army Wives Welfare Asso-
ciation): Renders finanCial assistance to 
widows of officers, JCOs, NCOs and OR at 
the rate of Rs. 2000/-, Rs. 1200/-, Rs, SOO/-
respectively. 

(b) AOBF (Army officers Benevolent 
Fund): Only for officers Rs. 20,000/- in instal-
ments. 

5. ARMY GROUP INSURANCE (AGI) (c) DAPW & 0 FUND (Disable Army 
Personnel, Widows & Orphans Fund): Ren-

At present the following benefits are' ders financial assistances to disabled ex-
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Servicemen, widows and orphaned children 
of officers, JCOs' and OR. 

(d) AG'S WELFARE FUND On special 
request 00-40 form is to be filled and sent 
through their respective HQ Command for 
financial assistance. 

(e) AG's ACCOMMODATION RELIEF 
FUND: Rs . 300/- per month for six months. 

Chit fund companl@s 

3755. SHRI SANTOSH KUMAR 
GANGWAR: 

SHRI BHAGWAN SHANKAR 
RAWAT: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the number of private finance and 
chit fund companies operating in the county 
and the details of the deposits held by them; 

(b) whether the accounts of income and 
expenditure of these companies are moni-
tored; 

(c) if not, the reasons therefor: 

(d) whether some cases of closure of 
finance companies and non-refund of the 
deposits to the public have come to the 
Government's notice during the last three 
years; 

!~~ ~ s~, !he ~tails thereof; and 

(f) the action taken by the Govvmment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH: (a) Reserve Bank bf India (RBI) 
have reported that as per the annual reports 
received by them as on 31st March 1Q~'::l 

from fi"~'"!t:'ia! corr~;"l~ ~d WllvtlntlOflal 
chit fund companies in the private sector, 
their deposits were as under:-

(Rs. in CfOf9S) 

No. of 
repOrting 
companies 

DepOsits 
from public 

Exempted 
deposits 

TOTAL 

(a) Financial 
Companies 

(i) Public Companies 1,797 1,995 5,345 

(ii) Private Compa.nies 4,758 285 1,242 1,526 

(b) Conventional 
Chit fund companies 

(i) Public Companies 52 101 101 

(ii) Private Companies 1,055 
". 



-1!1!7!!9!11111!1!\Ni!l!l"II!;ttl!le-n-A!ln-s-w-e-rs-----'M!I!A"'R"C"H""'2!1J!!3-,'191!9!!1!2"---IIII!~-n-sw-e-rs"'''181!0~

Exempted deposits include borrowings
from banks and financial institutions, and
inter-corporate deposits. In the case of chit
fund companies, the exempted deposits also
include amounts received from subscribers
to chits.

(b) and (c). The directions issued by
RBI cover the deposit acceptance activities
of the financial companies and chit fund
companies. The chit fund companies are
required to file their balance sheet and profit
.and loss accounts with the Registrars of
Chits appointed by the state Governments.

(d) and (e). RBI have reported that some
complaints have been received in the recent
past regarding non-payment of deposits.
These complaints were mostly against the
following financial companies:-

(i) laxmichand BhagCljtUd., Bombay

(ii) Favourite Small Investment Com-
pany Ltd. Calcutta

(Hi) Janapriya Finance and Industrial
investment (I) Ltd. Calcutta.

(iv) Dhanalaxmi Funds India Ltd.,
Madras

(f) The Narasimham Committee, in one
of their recommendations. have suggested .
laying down of comprehensive guidelines to
regulate the activities of all financial interme-
diaries. The recommendations of the Com-
mittee are under examination in consultation
withRBI.

[English]

Housing scheme of Defence Establish·
ments Employees

3756.SHRI DHARAM PAL SINGH
MAlIK: Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government have pre-
pared any Housing Scheme for the civil
employees of Central Ordnance Depots and
other DefenCe Establishments in Delhi and
Haryana;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
implemented?

THE MINISTER OF DEFENCE (SHRI '
SHARAD PAWAR): (a) to (c): A statement is
attached.

STATEMENT

1. limited residential accommodation
for civilian employees of Army is authorised
only at the following stations within the terri-
tories of Delhi and Haryana:-

(i) Delhi Cantt.

(ii) Chandigarh/Chandimandir

2. Residential accommodation for key
personnel including Military Engineer Serv-
ice personnel is provided at all stations.

3. The following schemes for the Army
were sanctioned during the financial year
1991-92:-

(i) Ambala: Provision of Married
Accommodation for ci,lJ ians of
MES (Phase-II) costing Rs. 9.8'8
lakhs. .. i

(ii) Chandimandir: Provisions of
Married Accommodation for ci-
vilian officers of MES (Phase-II)
costing Rs. 14.20 lakhs.

These schemes are likely to be imple-
mented within twoyears.

4. The other Defence Establishments
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have not prepared any specific housing 
schemes for their civilian employees. 

5. The extent of resident accommoda-
tion to be planned and provided for civilian 
employees at different stations depends on 
the specific requirements at each station 
and the availability of funds. 

Development of Bangalore-Mysore 
Road as Express way 

3757. SHRI H.D. DEVEGOWDA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to stale: 

(a) whether the Government propose to 
develop the Bangalore-Mysore rad as ex-
pressway; 

(b) if so, the details thereof; 

(c) whether the Govemment of Kama-
taka has taken any steps in this regard; and 

(d) ~ so, the details thereOf? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). This is a State road and as 
such the Government of Karnalaka are 
essentially concerned with its development. 

Expansion of Cochln Shipyard 

3758. DR. RAJAGOPAlAN 
SHRIDHARAN: Will the Minister of SUR-
FACE TRANSPORT ~ pleased to state: 

(a) whether the Government propose 
to expand the Cochin Shipvard; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYnER): (a) and (b). Pro-
posals for additional investments to the tune 
of As. 79.62 crores for augmenting the exist-
ing facilities in Cochin Shipyard limited duriG!i 
1991-92 to 1996-97 have been projected to 
Planning Commission. The details of these 
proposals are: 

(Rs. in crores) 

(i) Improvement in capacity 
utilisation I maxifllisation 
of production; 18.70 

(ii) Additional shiprepair 
facilities; and 41.70 

(iii) Modemisation of shiprepair 
facilities. 19.22 

The actual impiementation of these 
scheme will depend on whether these are 
finally approved bY the Planning Commis-
sion. 

Ship Repairing Yard at Haldla 

3759. SHRI BASU DEB ACHARIA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to stale: 

(a) whether the Govemment of West 
Bengal have sent a proposal to the Union 
Govemment for setting up Ship Repairing 
Yard al HaJdia in the Central Public Sector: 

(b) if so, the reaction of the Govern-
ment thereto; and 

(c) the present position of the pr0-
posal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Gov-
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emment of West Bengal had sent a Feasibil-
ity Report in April, 1990tor setting up Shipra-
pair Complex at Haldia. Government 01 
India had replied that there was no proposal 
under Government's consideration for set-
tfn~ up a Ship repairing Yard as Haldia in the 
Central Public Sector. However, the field is 
open for private sector and if any private 
entrepreneur wishes to set up Shiprepair 
Complex at Haldia, he is free to do so on his 
own or in joint sector with the assistance of 
the State Government. 

Deluxe buseeln Deihl 

3760. SHRI P.M. SA VEED: 
SHRI GURUDAS KAMAT: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether it~ DTC has d~ to ply 
Deluxe buses on some routes in the capital; 
and 

(b) if sq, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH lYTlER): (a) No, Sir. 

(b). Does not arise. 

Collection from direct and Indirect .... 
3761. SHR\ ARJUN SINGH YADAV: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the percentage 01 revenue collected 
from direct an indirect taxes, separately, 
during the last three f~aI years and 
during 1991-92 so far; 

(b) the reasons for lower percentage 01 
direct tax collections; and 

(c) the steps taken to increase the direct 
tax coUection? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The percentages of 
revenue collected from direct and indirect 
taxes are as follows:-

Year %age of Direct %age 0' 
Taxes Indirect Taxes 

Collection Collection 

1988-89 20.30% 79.70% 

1989-90 19.80% 80.200/0 

1990-91 19.61% 80.39% 

1991-92 17.82%· 82.18% 

!Upro F6b' 92) 

·Since a large proportion of direct tax 
collection is received in the month of March, 
this percentage is likely to go.up by the end 
of the financial year. 

(b) the main reasons for lower percent-
age of direct tax collection are as follows:-

(i) The base of direct taxes is nar-
rower than that of indirect taxes; 

(ii) Agricultural income is exempt 
from income tax; and 

(iii) Under the Income tax Ad, a 
number of exemptions and con-
cessions have been given for 
achieving various socio-eco-
. nomic objectives. 

(c) Various new measure to widen the 
direct tax base and to increase the direct tax 
collection have been introduced in the fi-
nance Bill, 1992. Besides, all appropriate 
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SHRI R: DHANUSKODI 
A'THITHAN: 

administrative measures are also taken to 
improve revenue collections. 

foreign exchange flarnlng from Sea 
food Exports 

3762. PROF. UMMAREDDY. VE-
NKATESWARLU: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether there has been an increase 
in foreign exchange earnings through sea 
foods export; 

(b) if so, the details of exports made and 
foreign exchange earned during each of the 
last three years; 

(cl whether there is any proposal to set 
up a sea-food processing plant in Andhra 
Pradesh; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Yes, Sir. 

(b) The export of marine products dur-
Ing last three years were: 

1988-89 

1989-90 

1990-91 

Ofy. 
(in Mrs) 

997n 

110843 

139419 

Value 
(Rs. crores) 

597.85 

634.99 

893.37 

(c) and (d). Yes, Sir. Therels.proposal 
for establishment of fish processing unit and 
shrimp feed mil! at Vizag under Indo-Austra-
lian Aid. 

Gold Bank 

3763. SHRI PRAFUL PATEL: 

Will the Minister of FINANCE be 
pleased to state: 

,;' , 
(a) whether the Government propose to 

set up a gold bank; 

(b) if so, the details thereof; and 

Cc) the benefits likely to be accrued 
therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The'matter is 
under detailed examination by the Reserve 
Bank of India. 

Dev.~p~ntof.unorPort. 

3764. SHRI N. DENNIS: 
SHRI G.M.C. BALAYOGI: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the total number of minor ports in 
the country, State-wise; 

(b) whether the Union Government have 
been extending financial assistance fortheir 
expansions and development; 

(c) if so, the assistance rendered .. 
minor ports during Seventh Plan, port-wi~ , 
and State-wise; 

(d) whether the Government propose to 
take foreign assistance for development 01 
these ports; 

(e) if so, the detai~ thereof; and 

(f) the steps taken by the Government to 
convert those minor ports into major ports 
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which already achieved the export targetS 
for conversion into major ports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 

- (SHRI JAG DISH TYTlER): (a) There are 
about 139 working minorlintermediate ports' 
in the oountry. The state-wise distribution of 
these ports is as follows: 

(1 ) Gujarat 39 

the Minister of COMMERCE be pleased to 
state: . 

(a) whether the Government are aware 
that there are exportable items is abundance 
in tribal and hilly areas particularly in 
Jaharkhand region; 

(b) if so, the details there of such items; 
and 

(c) the action taken or proposed to be 
(2) Maharashtra 48 taken by the Government to boost export of 

these items? 
(3) Karnataka 21 

THE DEPUTY MINISTER IN THE 
(4) Kerala 13 MINISTRY OF COMMERCE (SHRI SAL-

MAN KHURSHEEO): (a) to (c). A large 
(5) 

(6) 

Tamil Nadu 

Pondicherry 

8 number of items are classified as Minor 
Forest Produce. These items relate mainly 
to treelplants and other produce. Aparts 
from treelplants items this classification also 

(7) Andhra Pradesh 7 includes animalibird and items base on them. 
However. the oontribution of these items in 

(8) Orissa 2 terms in terms of foreign exchange earnings 
is not very significant. Minor Forest Produce 

139 items are allowed fore exports on merits. 

(b) and (c). In the 7th Five-Year Plan, 
the Central Government had kept a provi-
sion of Rs. 20.00 crores for financial assis-
tance for the development of minor ports. 
However, there was no release of funds to 
the maritime States for this purpose. 

(d) No, Sir. 

(e) Does not arise. 

(f) There is no proposal at present for 
Central Government to oonvert any minor 
port into a major port. 

[ Translation] 

Exports from tribal and hillY ar •• s 

3765. SHRI SIMON MARANOI: WiH 

[English} 

incentive. to Export.r. 

3766. SHRI OHARMANNA MON· 
OAYVA SAOUL: Will the Minister of COM· 
MERCE be pleased to state: 

(a) whether the Government are aware , 
that as a result of hike in tariff in the Indian 
Railways in the Budget proposals for year 
1992-93, there will be shortfalls in the export 
of a number of items due to increase in their 
oosts; 

(b) if so, whether in a bid to encourage 
exports to earn much needed for.ign ex-
changes, the Govemment propose to give 
some inoantives to exporters to compensate 
hiked tariff; 
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(c) if so. the details thereof; and 

(d) if not. the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). Railway freight is 
one of the several elements of costs. and 
increase in such rates mayor may nat bear 
any relationship to the. final international 
prices of commodities. Govt. do not expect 
shortfall in exports due to hike in railway 
freight rates alone. 

[ Translation] 

Cases Flied In Surprem. Court 

3767. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS be 
pleased to state the number of cases filed 
in Supreme Court during January 1. 1989 
to January 1. 1992. Year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGRAJAN 
KUMARAMANGALAM): The desired infor-
mation is as follows:-

DUring the Year Numb9r of cases filed 
in Supreme Court 

1989 52138 

1990 38293 

1991 42215 

Repair of G_ T. Road 

3768. SHRI SU~ MANDAL: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the stretch of G. T. Road 
between Bihar to West Bengal border is in a 
bad condition due to non-repair for the last 
ten years, resulting a number of road acci· 
dents; and 

(b) if so. the steps taken by the Govern 
ment to repair the aforesaid road in order to 
reduce the number of accidents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) National 
highway No. 2 Bihar upto West Bengal bor-
der is generally in traffic worthy condition. 
Execution of some of the sanctioned words 
on this National Highway has got delayed 
due to a combination of reasons. including 
strikes. lack of suitable contractor. labour 
problems etc. 

(b) During the last three years (1988-89 
to 1990-91), flood damagel special repair 
works costing Rs. 111.00 iakhs and im-
provement works costing Rs. 1563.00 lakhs 
been sanctioned for this stretch of National 
Highway. apart from the normal maintenance 
grant. 

[Eng/ish} 

Financial Au'*"nee by NABARD to 
Goa 

3769. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister 01 
FINANCE be pleased to state the amount of 
financial assistance given by the National 
Bank for Agricultural and Rural Develop-
ment to Goa for various projects during 
each 01 the last thrae years. project-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): The purpose-wise amount of refi-
nance disbursed by National Bank for Agri-
culture and Rural D .... e!opment in Goa 
Daman & Diu during the last three years i.e. 
198&-89. 1989-90 and 1990-91 is given 
below: 
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(Rs. in Jakhs) 

Purpose 1988-89 

Minor Irrigation 

Plantation/Horticulture 

PoultrylSheeplPlggery 22 

Fisheries 104 

Dairy Development 3 

Gobar Gas Plants 

5 

Non-Faro' Sector 

LR.D.P. 60 

Farm Mechanisation 

TOTAL 196 

The break-up of the above amounts 
project-wise is not available. 

I Translation] 

Loans advanced by Banks for setting 
up Agro-Based Industries 

3770. SHRI S.N. VEKARIA: 
SHRI fNTAR SINGH 

BHADANA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the amount of loans advanced to 
farmers by the Regional Rural Banks and 
nationalised banks in each State for setting 
up agro-based industries during each of eh 
last three years: 

1989-90 1990-91 

3 3 

21 56 

168 50 

2 8 

3 3 

2 53 

91 91 

2 4 

292 268 

(b) whether the Government propasato 
provide this facility to some more people 
during the nexi financial year; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Regional Rural banks (RRBs) 
grant loans ad advances particularly to arti-
sans, small entrepreneurs and persons ot 
small means engaged in trade, commerce 
and industry or other productive activities 
within the area oftheiroperation. The report· 
ing system does not generate data for each 
activity. However, the total advances of 
Regional Rural Banks in the country for rural 
artisans, village and cottage industry as on 
March 1991 (latest available) were Rs. 281 
crores in nearly 9.3 lacs accounts. Similarly 
activity-wise information of commercial 
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bank's advances is not generated by the 
data reporting system of Reserve Bank of 
India. However, the total advances of Public 
Sector Banks for small scale industries, which 
include also agro-based industries, as on 
September, 1991 (latest available) were Rs. 
16,560 crores in 28.2 lacs accounts. 

(b) and (c). The lending by Regional 
rlural Banks or nationlised banks to the 
viable ventures is an ongoing p~~ .... and 
the question of impo,::~,;" any ban does not 
?ri~~ ':10;;8 formulating credit policy for 
Banks, Reserve Bank of India ensures that 

• the genuine need of priority sector advances 
IS not affected and the borrowers belonging 
to this sector do not face any difficulty in 
obtaining credit from the bank. 

law Commission's Recommendations 

3771. SHRI RAM NARAIN BERWA: 
Will the minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

• (a) the main recommendations made by 
the Law Commission to incorporate an 
amendment in the Indian Penal Code, the 
Civil Procedure Code and Evidence Act; and 

(b) the progress made so far to imple-
ment these recommendations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-

, TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). The 
main recommendations made by the Law 
Commission to incorporate amendments in 
the Indian Penal Code, Code of Civil Proce-
dure and Evidence Act are container in its 

• 42nd Report on "Indian Penal Code, 1860· 
54 th Report on Code of Civil Procedure, 
1908", and 69th Report on "Indian Evidence 
Act, 1872". Such of those recommendations 
contained in 54th Report which have been 

found acceptable to Government were im-
plemented by the Code of Civil Procedure 
(Amendment) Act, 1976. As regards recom-
mendations contained in 42 nd and 69th 
Reports, no final decision has been taken so 
far. 

Imports of books 

3-02. SHRI KH. MUNIYAPPA-
C:j.JO' - - -
._ ... II v.I"'. MUDALA GI::lI-

YAPPA: 
SHRI V. K;USHNA RAO: 
SHRI VIJAY NAVAL PATIL: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Government are aware 
of difficulties faced by importers to import 
books do to restrictions and devaluation of 
the rupee; 

(b) whether Government propose to lift 
the restrictions on import of various catego-
ries of books and educational literature and 
reduce the cash margin deposit require-
ments thereon; and 

(c} if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c) Due to balance of 
payment difficulties, certain restrictions were 
imposed by way ot cash margin require-
ments before permitting opening ot Letters 
ot Credit for import of various categories of 
goods including books. With the improve-
ment in the balance of payment position, 
these strications have since been removed. 

[ Translation) 

Visit of Indian delegation to European 
countries 

3773. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of COMMERCE 
be pleased to state: 
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(a) whether Indian Economic and Trade 
delegation visited European countries to find 
outthe 8OOp& oftrade and economiccollabo-
rations with those countries; 

(b) whether the delegations has submit-
ted its report to the Government; and 

(c) ;:~, the details thereof? 

THE MINISTER of ~-:-~~ OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a)to (c). The information is 
being oollected and will be laid on the Table 
of the House. 

Lo .... to sugar unit. due to export. 

3774. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether attention of the Govern-
ment has been drawn towards the newsitem 
appearing in Hindustan Times dated Janu-
ary 20, 1992 under the caption ·sugar units 
heavy losses due to exports-; 

(b) if so, the details thereof and the 
reaction of the Government thereto; 

(c whether the Sugar industry has suf-
fered a loss of about rupees 44 crores due to 
export of sugar this year; 

(d) whether the Sugar industry has 
declared certain relaxation for this industry 
to make up this loss; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Yas, Sir. 

(b) to (e). H was stated in the newsitem 
that 

(i) Loss is being incurred on the 
export of sugar, which is shared 
on a pro-rata basis by all sugar 
mills, even after taking into ac-
count the profits earned from the 
export of preferential quotas. 

(ii) Various me~sures were initiated 
by Indian 3U~!lr & General In· 
dustry Export - Import Corpora· 
tion (ISGIEIC) to improve ac-
ceptability of Indian sugar in world 
market in respect of both quality 
and packing. 

(iii) ISGIEIC has been fuHilling all its 
contracts fully, to the entire, to 
the entire satisfaction of foreign 
buyers. 

(iv) India has been reoognised as a 
dependable supplier 01 sugar. 

(v) Sugar industry is opposed to 
second or larger number of agen-
cies including individual sugar 
mills to export sugar. 

In view of increased production of sugar 
and on persistent requests from the sugar 
industry, initially a quantity of 2lakhs MT s of 
sugar was released for export during 1991-
92 with adhoc CCS @ 20% of FOB value on 
exports. The quantity was later increased to 
5 lakh MTs with ees containing @ 20%. 
CCS on all exports, including for sugar, was 
discontinu$d w.eJ. 3,d July. 1991. An instru-
ment called EXIM Scrip was introduced in 
lieu of CCS and IEP liences. W.e.f. 1.3.92 
Exim scrip has also been discontinued con-
sequent on partial convertiblity of rupee 
announced in the Budget. 

The quantity released for export Included 
20, 500 MTs of preferential quota sugar for 



197 Wriltsn Ans...,. , CHAfTRA 3, 1914 (SAKA) Writtsn Ana"1S 198 

export to USA and EEC. The industry were whether the annual rent receivable in re-
expected to make substantial profits on it. sped of such properties is taxable from the 
Though exports the industry were also bene- date of introduction of the provisions. of 
fited to the extent they were saved from the Section 195 of the Income Tax Act, 1961; 
inventory carrying costsa Finally, in under- I 

taking these exports the industry were to be (b) if so, the details of such identified 
guided by their commercial judgement. properties and annual rent received against 

these properties during 1988-89, 1989-90 
DTC BUSH for School. and 1990-91; 

3775. SHRI VISHWANATH SHASTRI: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether the buses of Delhi Trans-
port Corporation are being hired out to carry 
the students of Public Schools; 

(b) if so, the total number of buses being 
hired out; 

(c) the amount earned by the Delhi 
Transport Corporation from each bus per 
month? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) 662 buses. 

(c) The average amount earned per bus 
on school charter service in January, 1992 
was Rs. 4, 817/-. 

[English] 

Income tax rent received by NRT. 

3776. PROF. PREMDHUMAL: Wlllthe 
Minister of FINANCE be pleased to state: 

(a) whether the Government have iden-
tified the immovable properties owned and 
rented by Non-Resident Indians in India and 

(c) the income tax received under this 
section since its introduction; 

(d) the number of cases in which prose-
cutions have been launched against defaul-
ters; 

(e) whether some cases have been 
finalised; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a> and (b). No separate 
statistics is maintained by the Income -tax 
Department in respect of im movable proper-
ties owned and rented by Non-Resident 
Indians in India and, therefore, the informa-
tion about such properties and the annual 
rent received by the non-resident Indians 
during 1988-89 to 1990-91 is not available. 
The rental income derived by an assess, 
including a non- resident Indian, is taxable. 
The provisions of section 195 enjoins the 
payer to deduct tax at source at the time of 
payment or credit of taxable income (includ-
ing rental income in respect of an immovable 
property) to a non-resident. 

(c) Section 195 of the Income-tax Act 
has been in existence since the V9~ incep-
tion of the said Act. The figures of total 
collection under the said Section during the 
last 5 year are as under:-
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(Rs. crores) 

1988-87 1987-88 

Income -tax 16.26 23.50 

Corporation tax. 53.61 88.55 

(d) to (f). Section 276 B of the Income-
tax Act provide. for prosecution in all cases . 
of failure to pay tax deducted at source, 
including default under section 195 of the 
Act. No separate statistics about the prose-
cutions launched for defaults under section 
195 is maintained. 

Liquidation of technical cr.dH by 
.ratwhll. Soviet Union 

. 37n. SHRI P.G. NARAYANAN: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the outstanding technical credit at 
the end of 1991 and how the erstwhile Soviet 
Union authorities had agreed to liquidate it; 
and 

(b) the steps proposed to be taken in 
the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The outstand-
ing technical credit was Rs. 2161 crores on 
27 -12-1991, when the Reserve Bank of India 
was constrained to hold in abeyance, the 
account in India of the Bank for Foreign 
Economic Affairs of USSR. This amount will 
be adjusted through payments due trom 
India to the former USSR. 

Subsidy on Janahl and con-
trolled cloths 

3778. SHRI NARAIN SINGH 
CHAUDHARY: 

1988-89 1989-90 1990-91 

56.45 170.90 93.08 

140.74 598.35 99.28 

DR.D.VENKATESWARA 
RAO: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) the accumulated stock of handloom 
and Janata cloth in the country as on De-
cember 31, 1991, State-wise; 

(b) whether the Union Government have 
introduced Market Development subsidy in 
place of rebate; 

(c) whether the weaver societies are not 
utilising the aforesaid subsidy towards re-
bate for the consumers; 

(d) if so, the quota of Janata and Con-
trolled cloth allotted to each States particu· 
larly to Haryana, the quantity utilised and the 
subsidy claimed during 1990-91 and 1991-
92; 

(e) the funds allocated for JanataiCon-
trolled cloth schemes separately during the 
Eight Five Year Plan and the State-wise 
details thereof; and 

(I) if no allocation has been made by the 
Government, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Over 38 lakh Handlooms 
dispersed in different locations all olfer the 
country produced about 3018 million meters 
of cloth during the period Aprll- November 91 
as per our estimates. Over 80"10 of this pro-
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duction is marketed by the weavers on their 
own intiative. No record is kept by the Union 
Government of the total sale or of accumu-
lated stock of handloom cloth. Under the . 
Janata cloth production programme, the 
accumulated stock was approximately 83 
million square metres as per details given in 
statement-I 

(b) Yes, Sir. It is called Market Develop-
ment Assistance (MDA) Scheme. 

(c) The scheme of Market Development 
assistance envisages that not more than 
75% of the total assistance sanctioned should 
be utilised for giving rebate/discount to the 
consumers. In other words, a minimum of 
25% of the assistance under this schemed 
should be utilised for any of the following 
purpose namely (il interest subsidy, (ii) 
capital/margin money for setting up of show-
rooms etc. , and (iii) any other propose 

approved by the State/or Central Govern-
ment. There are no complaints with the 
Government that the Weavers Societies are 
not utilising the funds properly under the 
MDAscheme. 

(d) The State wise details of production 
targets, achievement and subsidy amount 
released under Janata Cloth Scheme are 
given in Statement-II. The Controlled cloth 
targets are released to National Textile 
Corporation on a notional basis and subsidy 
is release accordingly. 

(e) and (f) . Funds for Non -Plan schemes 
are provided in the annual budget every 
year. Statewise allocations of funds are, 
however, not made under anyof the schemes. 
In the budget for 1992-93 a sum of Rs. 
137.91 crares and Rs. 15.00 crores have 
been allocated for Janata and Controlled 
Cloth sachems respectively. 
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Raid. on OffIce,. 

3779. SHRI JANARDAN MISRA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether raids have been conducted 
on the premises of the officers of the rank of 
Commissioner and equivalent in different 
parts of the country during the last two 
months; 

(b) if so, the details thereof; 

(c) the details of the unaccounted money, 
assets and incriminating documents detected 
during these raids; and 

(d) the action taken so far against these 
officers.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No raids have been 
conducted on the premises of I.R.S officers 
of the rank of Commissioner and equivalent 
in different parts ofthe country during the last 
two months. 

(b) to (d). In view of (a) above, the 
question does not arise. 

[English] 

Exports of C8Med Food. 

3780. DR. R. MALLU: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether the Government propose to . 
give priority to canned food exports; 

(b) iho, the steps taken or propose to be 
taken ~ the government in this regard; and 

(c) the steps proposed to be taken by 

the Government to ensure that prices of raw 
material in the country do not hike and mal-
nutrition among the vulnerable group does 
not increase due to such exports? 

THE DEPUTY MINISTER OF THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Yes, Sir. 

(b) Agricultural and Processed Food 
Products Export Development Authority 
(APEDA) takes various steps which include 
marketing development, product promotion, 
quality up-gradation, improvement in pack-
aging, arranging buyer seller meet, partici-
pation in international trade fairs etc. 

(c) In case of items of mass consump· 
tion restrictions such as quaniitative ceilings 
or a complete ban on export of agricultural 
products are stipulated, wherever neces-
sary. 

[TranSlation]· 

Construction of bridge on Ghaghar 
River 

3781. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: 

ACHARYA VISHWANATH 
DAS SHASTRI: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Government have reo 
ceived any proposal from Uttar Pradesh for 
construction of an over-bridge on Ghaghar 
rover at Bahraich Chahlari ghat linking 
Bahraich with Sitapur; and 

(b) if so, the action taken by the union 
Govemment thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 
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(b) Does not arise. 

MARCH 23, 19S2 Written Answers 216 

Battery Bu ... 

{Englishl 

Meetings organised to encourage NR! 
Inve.tment. 

3782. ACHARYA VISHWANATH DAS 
SHASTRI: Will the Minister of FINANCE be 
pleased to state: 

(a) the number of meetings, oonfer-
ences and sE'minars organised during the 
last one year to induce the NRls to invest in 
India; 

(b) whether the Union Government 
sponsored any of these meetings, if so, the 
details thereol; 

(c) whether the Union Government met 
the to and fro expenses of the participants; 
and 

(d) if so, the details of the expenses 
incurred? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) toed). The. Union Gov-
ernment has not organised any seminar in 
the last one year. However, a iarge number' 
of private organisations did organise semi-
nars and conferences. The to and fro ex-
penses of the participants are either met by 
the sponsoring organisations or by the par-
ticipants themselves. 

The High Commission of India, Sin-
gapore, in association with Trade Develop-
ment Board of Singapore conDuHed an in-
vestment seminar in October, 1991 in Sin-
gapore which was attended by the Finance 
Minister and some officers of the Govern-
ment and institutions. 

3783. DR. C. SILVERA: Will the Minis-
ter of SURFACE TRANSPORT be pleased 
to reply given to Unstarred Question No. 447 
on July 19, 1991 and state: 

(a) the routes on which Battery Buses 
are plying at present in Delhi; 

(b) whether these buses have been 
further eX1ended to some other areas' of 
Delhi; 

(c) if so, the reasons therefor; 

(d) whether the Government propose to 
direct Delhi Administration to run these buses 
in the areas of Delhi where DTC has not 
been able to ma:ntain its frequency for a long 
time; 

(e) if so, the details thereof; and 

if) if not, the reasons theretor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) At present 
Battery Buses are plying on the following 
routes in Delhi;-

1. C.G.O. Complex to North Block. 

2. lal Qila to Fatehpuri. 

3. connaught Place to I.S.B.T. 

4. ISBT to Fatehpuri. 

5. Shakkarpur to Shahdara. 

6. Bara Hindu Rao to Jama Masjid. 

7. Shahdara to Ghonda. 

8. Pahar Ganj to Bara Tooti. 
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• 

9. Laxmi Nagar to Mayur Vjhar. 

10. G.T. Road to Khajori. 

11. Nizamuddin Rly. Station to C.G.O. 
Complex. 

12. Nizamuddin Rly. Station to Lodi 
Road. 

(b) to (f). No, Sir. Government have 
already approved a scheme for introduction 
of 3,000 buses to meet the needs of com-
muters of Delhi. 

Decanallsatlon of Import of Newsprint 

3784. SHRI SUDHIR GIRl: 
SHRI BRAHNIANAND MAN-

DAl: 
SHRI GURUDAS KAMAT: 
SHRI BALRAJ PASSI: 
SHRI RAMDRISHNA 

KUSMARIA: 
SHRI PRABHU DAYAL KATH-

ERIA: 
SHRI V.S. VIJAYAR-

AGHAVAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the countries from where the news-
print is being imported at present; 

(b) whether the Government propose to 
". decanalise the import of newsprint or 10 

impose some restrictions on its import; 

(c) if so, the details thereof; and 

(d) the details of the proposed new 
policy for the import of news~ :nl? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The names of the coun-
tries from which newsprint has been im-

ported during 1991-92 are 'China, New 
Zealand, Japan, Canada, Poland, France, 
Germany, Hungary, Sweden, Finland, USSR, 
Bangladesh and Austria. 

(b) to (d). It has been decided to deca-
nalise the decanalise the import of news-
print. The details are being worked out. 

Change In management of Textile Units 
under Public Sector 

3785. SHRI M.V. CHAN-
DRASEKHARA MUR-
THY: 

SHRI V. SREENIVASA 
PRASAD: 

Wlilthe Minister of TEXTILE bepleased 
to state: 

(a) whether the Government have taken 
a decision to change the management of 
some of the textile units working under public 
sector companies/corporations; 

(b) whether performance of each of 
such units was taken into consideration 
before taking such decision; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHLOT): (a) No, Sir . 

(b) to (e). Do not arise. 

[ Translation] 

Foreign exchange for newspaper 
Industry 

3786. SHRI BRAHMANAND MANDAL 
Will the Minister of FINANCE be pleased tc 
state: 

(a) the amount of foreign exchang. 
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sought for providing infrastructure facilities THE MINISTER OF STATE OF THE 
to newspaper industry in the country during MINISTRY OF TEXTILES (SHRI ASHOK 
each of the last three years and currente GEHLOT): (a) and (b). Director general of 
years; and Intemational Trade has already made an 

announcement that the advance Licences 
(b) the amount of foreign exchange allo-

cated for the purpose during the above pe-
riod, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RA-
MEHSWAR THAKUR): (a) and (b). Foreign. 
exchange expenditure on imports and other 
inputs in connection with setting up of print-
ing and other facilities by the newspaper 
industry is regulated by the provisions of 
Import-Export Policy and other relevant rules 
and regulations. No separate allocation of 
foreign exchange specifically for this pur-
pose is made. However, the Registrar of . 
Newspapers for India functions as the spon-
soring authority in the case of import of 
licensed capital goods and restricted items 
by the bonafide newspaper establishments. 
The value of the imports recommended by 
the Registrar of Newspapers for India 
amounted to Rs. 4.06 crores, Rs.e.g7 crores, 
Rs. 4.95 crores and Rs. 0.10 crores during 
the calender years 1989, 1990 and 1991 and 
the current year respectively. 

Grant of licences to Garment 
exporters 

3787. DR. LALBAHADURRAWAL: Will 
the Minister of TEXTILES be pleased to 
'itate: 

(a) whether the Government have for-
mulated any scheme to take early decision 
on applications received for advance licence 
under tax exemption scheme to promote 
export of cotton and mixed yarn, cotton 
garments and ready-made Garments and to 
provide cotton to exporters at international 
prices; and 

(b) if so, the details thereof? 

for duty free import of raw materials, for 
which input-output norm's are available under 
Appendix 13'C' of Import & Export Policy, will 
be cleared with in fifteen days. This decision 
covers import of raw material under Ad-
vance Licensing Scheme by Garment ex-
porters also. 

[English] 

Commission to UC Agents 

3788. SHRI J. CHOKKA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Life Insurance Corpora-
tions paying commission to the agents for 
securing business; 

(b) if so, the rates paid at present and is 
if a one time payment or continuous process 
till the maturity of policy; 

(cl the total amount of commission paid 
by different divisions of Life Insurance Cor-
poration separately during 1989-90,1990-
91 and 1991-92; 

(d) whether the Government propose to 
allow the same margin of commission to the 
policy holders if they directly approach the 
policy holders if they directly approach the 
corporation for insurance without the media 
of agents; 

(e) if not the reasons therefor; 

(f) whether there is any proposal to 
abolish the present system of engaging 
agents for securing business for Life Insur-
ance Corporation; and 
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(g) if so, the details and if not, the 

reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Yes, Sir. The Life Insur-
ance Corporation of India pays commission 
to its Agents on the first year's Premiums 
renewal premiums received during the con-
tinuance of their agency in respect of the 
policies procured and completed under their 
respective agencies at the rates ranging 
from 7 1/'2% to 25% of the first year's pre- . 
mium and 2% to 10% of the renwal premi-
ums, depending upon the term and plan of 
the policy. In case of policies where under a 
single premium is charged, the payment of 
commission is a one time process and in all 
other cases, the commission at specified 
rates is payable throughout the term of the 
policies. 

(c) The total amount of commission paid 
by different divisions of Life Insurance Cor-
poration on India in respect of its Indian 
business during the years 1989-90, 1990-91 
and 1991-92 is as under:-

Year 

1989-90 

1990-91 

1991-92 

(from 1.4.91 
to 31.12.91) 

Amount 
(Rs. in crores) 

420.78 

531.35 

429.06 

(d) and (e). No, Sir. Commission for 
procuring life insurance business can be 
paid only to a person, who possesses a valid 
licence in terms of Section 42 of the Insur-
ance Act, 1938. Payment of commission to 
policy holders, if they approach the Corpora-
tion direct for insurance without the .seMes 
of a agent would amount to rebate, which is 

prohibited in terms Section 41 of the Insur-
ance Act, 1938. 

(f) and (g). No, Sir. The life insurance 
has to be sold as it is seldom bought. It is 
hence essential to have an agency force to 
procure life insurance business for L.I.C. of 
India. Further, certain enquiries in regard to 
the lives to be insured and adverse circum-
stances affecting the risk, if any, are required 
by the Corporation before acceptance of the 
proposal. This can be done effectively by an 
agent. 

[ Translation] 

Export of Cotton, Cotton Cloth, Fibre" 
Raadymade Garments 

3789. SHRI RAJVEER SINGH: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Governmem have for-
mulated any scheme to enrourage the ex-
port of cotton, mixed, rotton cloth and ready-
made garments etc., and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT). (a) and (b). Government have 
taken several steps to encourage export of 
cotton cloth and readymade garments like 
allowing to import of textile machinery at 
concessional duty, organising buyer seller 
meets and Fairs abroad, providing ad~uate 
enCX>uragementto manufacturer-exports and 
non-quota exports through appropriate Quota 
Policy measures etc. Since Government's 
endeavour is to promote export of value 
added products, the ~overnment permits 
export of rotton in limited quantities keeping 
in view the domestic availability and the 
need to maintain India's presence in the 
international market as a stable supplier. 
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[English] 

MARCH 23, 1992 

COChln Shipyard 

3790. SHRIMATI SUSEELA 
GOPALAN: Will the Minister of SURFACE' 
TRANSPORT be pleased to state: 

(8) The present order book position to 
of the Cochin Shipyard ltd. 

(b) the steps being taken by the Govem-
ment to improve the order book position of 
this Shipyard: and 

(c) the plans being considered by the 
Govemmel1t to improve fhe working of the 
ShiPYard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TfTLER): (a) The present 
or1er book position of Conchin Shipyard 
Umrted is two number 86000 DWT Crude Oil 
tankers; 

(b) Orders for construction ofthree more 
similar tankers are likely to be placed by 
Shipping Corporation of India tor which 
Government have already initiated action; 
and 

Cc) Various measures for improving the 
financial health of the Shipyard which in-
clude revision of the pricing formula, restruc-
turing of capital base, etc., are under consid-
eration of the Govemment. 

Chartering of india Vessels by foreign 
Companies 

3791. SHRI RABI RAY: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a). whethertheGovemment have taken 
a decision to the effect that the chartering of 
India vessels to foreign companies would no 

longer require the prior permission of the 
Director General of Shipping: 

(b) if so, the detail thereof; and 

(c) the response of the Indian shop-
ping companies to this decision? 

THE MINISTER OF STATE OF THI: 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) and (b). Yes, 
Sir. The Govemment have simplified the 
procedure for chartering out of vessels by 
Indian Shipping companies. The require-
ment of obtaining prior permission of Direc-
tor General of Shipping for timelVoyage 
chartering out of Indian flag vessels by ship-
ping for companies has been dispensed with 
for one year on experimental basis. H"Jw-
ever, the shipowners should furnish the 
details of the fixture to the Director General 
of Shipping for purpose of maintaining rec-
ords etc. 

(c) The Indian National Shipowners 
Association (INSA) has welcomed and ap-
preciated the Government's decision. 

loans Advanced by financial 
institutions 

3792. SHRIMATI MAHENDRA 
KUMARI: 

SHRI ANNA JOSHI: 
SHRIMATI DIPIKA H. 

TOPIWALA: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 
SHRI CHETAN P. S. 

CHAUHAN: 
SHRI UDDHAB BARMAN: 

Will the Minister of Finance be 
pleased to state: 

(a) the amount of loans sanctioned by 
the public sector financial institutions to each 
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State during 1989-90, 1990-91 and 1991-
92, institution-wise; and 

(b) the amount actually released by 
these institutions during the above period to 
each State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 

SINGH): (a) The amount of loans sanctioned 
by the All India Financial Institution to each 
State during 1989-90, 1990-91 and 1991-
92, institution-wise is given in the statement-
I to III. 

(b) The amount actually released by the 
financial institutions during the period to each 
State As given in the statements-IV to VI. 
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Review of Export lncentlvea 

3793. SHRI VIRENDER SINGH: : Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Government have re-
viewed the entire gamut of export incentives 
and propose to introduce a two tier system 
comprising primary and secondary export 
products and value added products; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The new Import & 
Export Policy effective from 1.4.92 is being 
formulated. 

HALExporta 

3794. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of DEFENCE be 
pleased to state: 

(a) whetherthe·Hindustan Aeronautics 
Limited participated in the Asian Aerospace 
exhibition held in Singapore; 

(b) if so, whether HAL was successful in 
attracting any export enquiries and offer for 
joint ventures; 

(c) if so, the details thereof; and 

(d) the details of export mad by HAL . 
during the last three years? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir. 

(b) While there has been no specific 
offer of joint-ventures, HAL's delegation and 
interacted with and responded to enquiries 
from a number of foreign countries and for-
eign oompanies in the aeronautical field. 

(c) These enquiries, inter-alia, oovered 
supplies of aircraft spare parts, ground sup-
port equipment, computer software, repairs! 
overhaul services and sub-contract work for 
precision maching, forgings and castings. 

(d) HAL's exports covered a range of 
supplies including sub-contract work. The 
value of exports during the last three years is 
as under:-

1989-90 - Rs. 3.90 crores 

1990-91 - Rs. 14.56 crores 

1991-92 - Rs. 12.80 crores 

(up to Feb., 1992) 

[ Translation] 

Special Funds for Roads Construction 
to Madhya Pradesh 

3795. SHRIMATI SUMITRA MA-
HAJAN: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the borders of Madhya 
Pradesh touches the borders of maximum 
number of States; 

(b) whether the construction costs of 
inter-state highways and bridges are shared 
by the State in the ratio of 50:50; and 

(c) if so, whether the Union"Government 
propose to provide 113rd amount of total cost 
per work to Madhya Pradesh as special 
central assistance for the constllJction of 
inter-State routes.bridges keeping in view 
the specificgeographical position of the State: 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHR! JAGDISH TYTLER): (a) Yes, Sir. 

(b) In respect of projects financed under 
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STATEMENT the Central Aid Programme for State Roads 

of InteroState orEconomic Importance, 100% 
loan assistance is provided by Govt. of India 
i respect of inter-State projects and 50% loan 
assistance for inter-State projacts. For inter-
State projects, 100% loan provided by the 
Government is to be shared by the respec-
tive State on pro-rata basis. 

(c) Does not arise. 

Visit of NCC Cadets to Canada 

3796. SHRI RATILAL VARMA: 
DR. RAKESH CHAND TOMAR: 
SHRIMATI BHAVNA 

CHIKHLlA: 
SHRI DVI BUX SINGH: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether a team of NCC Cadets 
visited Canada recently; 

(b) if so, the number and name of the 
participants; and 

(c) the programmes in which the 
group participated? 

THE MINISTER OF DEFENCE (SHRI 
SHARD PAWAR): (a) Yes, Sir. 

(b) 42 NCC cadets and 8 Officers visited 
Canada. Their names are given in the State-
ment attached. 

(c) The visit was undertaken as part of 
an ongoing India-Canada Youth Exchange 
Programme. The participants lived with 
Canadian families, along with their 
Canadian counterparts, and worked on 
projects related to agriculture, environment 
and small scale enterprises. 

OFFICERS 

1. Mr. Mrigendra Singh 

2. Mr. MDS Mann 

3. Mr. N. Janardhanan 

4. Mrs. Beena Salvaraj 

5. Mr. I. S. Sewhag 

6. Mr. Prabhat Joshi 

7. Mr. CK Rath ' 

8. Miss Baradha Gopalaswamy 

GIRL CADETS 

9. Lalitha R. 

10. Polly Vauquline 

11. Prerana Chaturvedi 

12. Sonia Jayaram 

13. Marry Kharkrang 

14. Sudha D. Prabhu 

15. Veena Basavaraj 

16. Sunlta Baliaan 

17. Supriy V. Kollai 

18. Amrit Kaur Sandhu 

19. Himani Chaudhary 

20. Rupali Khot 

21. Hetal Dave 
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22. Ravinder BaiNa 45. Rose Sanjeeb 

23. A. S. Bama Rani 46. Shailender Singh 

24. Deepa LV 47. VijiJoseph 

25. Yashhika Hatwal 48. Michael Jude Vincent Lazaro 

26. Devki S. Poduval 49. PA Ponnappa 

27. Shatrupa Das Gupta 50. Raghavendra Singh Jhala. 

28. Nandini K. [English] 

29. Harshada Singh Funds for Roads Damaged In Tamil 
Nadu 

BOY CADETS 
3797. SHRI R. JEEVARATHINAM: Will 

30. ER Sainath the Minister of SURFACE TRANSPRT be 
pleased to state: 

31. Sarit Tiwari 
(a) whether the Government of Tamil 

32. Somak Mukhopadhayay Nadu has urged the Union Government for 
grant of financial assistance for repair of 

33. K. Subir Singh National Highways in the State which were 
damaged by recent rains and floods; and 

34. Liby T. Johnson 
(b) if so, the funds provided/proposed 

35. Rtesh Babbar to be provided by the Union Government 
for the purpose? 

36. Gregory Errol Mitchell 
THE MINISTER OF STATE IN THE 

37. HO'mytar Dotiwala MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) and (b). Yes, 

38. S. Selva Kumar Sir. During the current financial year (1991-
92), a total of Rs. 80.00 lakhs has been 

39. EP Banaji released to Tamil Nadu for repairs of Na-
tional Highways damaged by the recent rains 

40. S. Siraj Ahmed and floods. 

41. Pradeep Bhaskaran [ Translation] 

42. Isaac Joseph Surplus Staff In D_ T. C. 

43. Nishant Verma 3798. SHRI NTISH KUMAR: Will the 
Minister of SURFACE TRANSPORT be 

44. Govind Sharma pleased to state: 
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(a) whether there is surplus staff in 
the Delhi Transport CorporatiOn; and 

(b) if so, the category-wise number of 
surplus staff as on December 31, 1991? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTITLER): (a) and (b) As per 
current norms, DTC has a surplus of 2396 
employees in the category of conductors as 
at the end fo December, 1991. 

[English] 

Sick Textile Units 

3799.SHRIV.DHANANJAYA 
KUMAR: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether a number of textile units 
have become sick during the last three years 
and a large number of labourers have been 
affected as a result thereof; 

(b) if so, theplans/efforts madeto revive 
such sick textiles units so far; and 

(c) the steps taken by the Government 
to ensure healthy working of these mills in 
future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) and (c). Steps taken by Government 
to revive these mills include creation of a 
Nodal Agency to determine viability of a sick 
mill. setting up of a Textile Modernisation 
Fund for modernisation assistance and set· 
ting up the Board for Industrial and Financial 
Reconstruction (BIFR) to draw revival pack-
ages. 

World Bank Aided Projects 

3800. SHRI SpBHANADREES-
WARA RAO VADDE: 

SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

SHRI GAYA PRASAD KORI: 
SHRI GUMAN MAL LODHA: 
SHRI J. CHOKKA RAO: 
SHRILALIT ORAON: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the World Bank aided ongoing 
projects in the country. State-wise; 

(b) the quantum of the assistance 
given in each case; 

(c) whether some of these projects have 
been discontinued due to the non-availabil-
ity of funds in time from the World Bank; 

(d) if so, the details thereof; 

(e) the steps being taken by the Govern-
ment for the continuation of these projects; 
and 

(f) the details of the newly sanctioned 
World Bank aided projects. State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a). (b) and (f). A list of 
World Bank aided projects and the quantum 
of assistance in each case is given in the 
statement attached. 

(c) No. Sir. 

(d) and (e). Question does not arise. 
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INDIA: ProjflCts by State 

Project Name 

Ramagundam II 

Central Power Transmission 

AP Composite II 

National Water Mgmt. 

Watershed Dev-Rainfed Areas 

National Sericulture 

Hyderabad Water & Saw 

Family Welfare Training 

Vocational Training 

AP Cycione Emerg Recons 

ICDS I (Orissa & AP) 

Technical Education II 

Shrimo & Fish Culture 

Subemarekha 

Bihar Tubewells 
National Agric Extent III 

Jharia Coal 

MARCH 23, 1992 

STATEMENT 
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Andhra Pradesh 
(US $ Minion) 

Loan/Credit Amount, 

300.0 

250.7 

131.01140.0 

BIHAR 

114.0 

31.0 

30.0 
147.0 

10.0 
79.9 

11.3 
113.3 

30.0 
250.0 

40.0 
170.0 

10.0 
96.0 

307.1 

85.0 

127.0 

85.0 

248.0 
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INDIA: Projects by State 

States Road 

Vocational Training 

Technician Education I 

Population Training (VII) 

Richand Power Transmission 

Nat. Capital Power Supply 

. Northern Region Transmission 

Vocational Training 

Technical Education" 

GUJARAT 

Gujarat Medium 

Narmada Gujarat Dam 

Narmada Gujarat Canal 

National Agric Exten II 

National Soc 1 Forestry 

Watershed Devel. (Plains) 

Combined Cycle Power 

Cal'l1bta ~asin t:ietroleum 

Andhra Pradesh 
(US $ Million) 

170.0 
80.0 

30.0 
250.0 

25.0 
235.0 

10.0 
86.7 

250.0 

485.0 

485.0 

30.0 
350.0 

307.1 

172.0 

200.0 
100.0 

150.0 

49.0 

165.0 

7.0 
55.0 

485.0 

24~.5 
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INDIA: Projects by State Andhra Pradesh 
(US $ Million) 

Western Gas 295.0 

Petroleum Transport 340.0 

Gujarat Rural Roads 119.6 

National Highways 200.0 

Gujarat Urban 62.0 

Vomtional Training 30.0 
250.0 

Tachnical Education I 25.0 
235.0 

Population Training (VII) 10.0 
86.7 

Gas Flaring Reduction 450.0 

Petrocemicals 12.0 
233.0 

Indust Pollution Control 124.0 
31.6 

HARYANA 

Haryana 11 150.0 

National Agric Exten II 49.0 

Watershed Devel. (Hills) 13.0 
75.0 

Rihand Power Transmission 250.0 

Northern Region Transmission 485.0 

P' .. troleum Transport 340.0 
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INDIA: Projects by State 

National Highways 

Vocational Training 

Population Training (VII) 

Tcc!i.,ical Education II 

National Agric Exten II 

National Seciculture 

Watershed Davel (Hills) 

Northern Region Transmissio 

Vocational Training 

Population Training (VII) 

National Water Mght. 

Upper Krishna Irr II 

Watershed Dev-Rainfed Areas 

National Agric Exten II 

Kernataka Social Forestry 

National Sericulture 

Andhra Pradesh 
(US $ Million) 

200.0 

30.0 
250.0 

10.0 
86.7 

307.1 

JAMMU & KASHMIR. 

KARNATAKA 

49.0 

30.0 
147.0 

13.0 
75.0 

485.0 

30.0 
250.0 

1'0.0 
86.7 

114.0 

165.0 
160.0 

31.0 

49.0 

27.0 

30.0 
147.0 
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INDIA: Projects by State Andhra Pradesh 
(US $ MiNion) 

Kamataka Power 330:0 

Kamataka II 260.0 

Population III 70.0 

Vocational Training 30.0 
250.0 

Technical Education I 25.0 
235.0 

KERALA 

Kerala Socii Forestry 31.8 

Kerala State Power 176.0 

Kerala Water Sup S~n 41.0 

Population III 70.0 

Vocational Training 30.0 
250.0 

Technical Education I 25.0 
235.0 

MAHARASHTRA 

Narmada Gujarat Dam 200.0 
100.0 

Maharashtra Composition III 160.0 . 
Watershed Dev-Rainfed Areas 31.0 

Central Power Transmission 250.7 

Trombay IV 135.4 

Chandrapur Thermal 300.0 
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INDIA: Projects by State 

Maharashtra Power 

Private Power Util's I 

Western Gas 

Nhava Sheva Port 

States Road 

Bombay Water Sub & Swe III 

Bombay Urban 

Bombay/Madras Pop 

Vocational Training 

Priv Power Util's II (SSES) 

Gas Flaring Reduction 

petrochemicals 

Industrial Pollution Control 

Maharashtra Rural WSlEnv San 

Technician Education II 

Maharashtra Forestry 

Madhya Pradesh Major 

Narmada Gujarat Dam 

Andhra Pradesh 
(US $ Minion) 

MADHYA PRADESH 

400.0 

98.0 

295.0 

250.0 

170.0 
80.0 

40.0 
145.0 

138.0' 

57.0 

30.0 
250.0 

200.0 

450.0 

12.0 
233.0 

124.0 
31.6 

109.9 

307.1 

124.0 

220.0 

200.0 
100.0 
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INDIA: Projects by State 

Watershed Dev-Rainfed Areas 

National Agric Extension I 

Korba II 

Central Power Transmission 

Indra Sarovar Hydro 

Dudhichua Coal 

Coal Mining 8. Qualify Improvement 

Madhya Pradesh Fertilizer 

MP Urban 

Vocational Training 

Family Welfare Training 

Technician ~ucation i 

Dam Safety Ass Rehab 

National Aric Extent I 

Watershed Devel (Plains) 

Talcher Thermal 

Vocational Training 

ORISSA 

Andhra Pradesh 
(US $ Million) , 

31.0 

39.1 

400.0 

250.7 

17.425 L 
17.596 SF Cr. 

18.316 Cr. 

151.0 

340.0 

203.6 

24.1 

30.0 
250.0 

11.3 
113.3 

25.0 
235.0 

23.0 
130.0 

39.1 

7.0 
55.0 

375.0 

30.0 
250.0 
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INDIA: Projects by State 

Dam Safety Ass & Rehab 

ICDS I (Orissa & AP) 

Shrimp & Fish Culture 

PUNJAB 

Punjab Irrigation II 

National Agric Extern III 

Watershed Devel (Hills) 

Northern Region Transmission 

Petroleum Transport 

National Highways 

Vocational Training 

Population Training (VII) 

Technical Education II 

RAJASTHAN 

National Agric Exten I 

National Social Forestry 

Watershed Devel (Plains) 

Rihand Power Transmission 

Andhra Pradesh 
(US $ Million) 

23.0 
130.0 

10.0 
96.0 

85.0 

15.00 
150.0 

85.0 

13.0 
75.0 

485.0 

340.0 

200.0 

30 
250.0 

10.0 
86.7 

307.1 

165.0 

7.0 
55.0 

250.0 
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INDIA: Projects by State 

Combined Cycle Power 

Northern Region Transmission 

Oil Indian Petroluem 

Petroleum Transport 

State Road 

Vocation Training 

Technical Education I 

Dam Safety Ass & Rehl 

Technician Education II 

Technician Education II 

Periyar Vaigai 

National Water Management 

National Sericulture 

National Highways 

Tamil Nadu Water Supply and 
Sewerage. 
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Andhra Pradesh 
(US $ Minion) 

HIMACHAL PRADESH 

ASSAM 

TAMllNADU 

485.0 

485.0 

140.0 

340.0 

170.0 
80.0 

30.0 
250.0 

25.0 
235.0 

23.0 
130.0 

307.1 

307.1 

17.5 
17.5 

114.0 

30.0 
147.0 

200.0 

36.5 
36.5 
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INDIA: Projects by State 
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Andhra Pradssh 
(US $ MiNion) 

Madras Water Supply and Sanitation. 53.0l 
16.0 C 

Tamil Nadu Urban 

BombaylMadras Population 

Vocational Training 

T. N. Inti nutrition- " 

Dam Salety Ass & Rehab. 

T. N. Agric. Develop. 

Indust. Pollution Control 

Technician Education " 

Upper Ganga 

Himalayan Watershed 

National Agric. Extension - I 

National Agric. Extension - " 

National Agric. Extension - III 

National Social Forestry 

Central Power Transmission 

Rihand Power Transmittion 

Combined Cycle Power 

UTIAR PRADESH 

300.2 

57.0 

30.0 
250.0 

95.9 

23.0 
130.0 

20.0 
92.8 

124.0 
31.6 

307.1 

125.0 

46.2 

39.1 

9.0 

85.0 

165.0 

250.7 

250.0 

485.0 
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INDIA: Projects by State Andhra Pradesh 
(US $ MilrlOn) 

Nat. Capital Power Supper 485.0 

U. P. Power 350.0 

Dudhichua Coal 151.0 

National Highways 200.0 

States Road 170.0 
80.0 

Cooperative Fertilizer 152.0 

Uttar Pradesh Urban 20.0 

Vocational Training 30.0 

250.0 

Family WeHare Training 11.3 
113.3 

Technical Education· I 25.0 
235.0 

Indust. Pollution Control 124.0 
31.6 

WEST BENGAL 

West Bengal Minor 99.0 

National Sericulture 30.0 
147.0 

Farakka ·11 300.8 

Coal Mining & Quality Imp. 340.0 

National Higways 200.0 

Calcutta Urban - III 147.0 
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INDIA: Projects by State 

Population - IV West Bengal 

Vocational Training 

Technical Education - II 

Shrimp and Fish Culture 

1 Translation] 

Smuggling of Narcotic Drugs at Bom-
bay and Deihl Airports 

3801. SHRIMATlBHAVNACHIKHlIA: 
: Will the Minister of FINANCE be pleased to 
state: 

(a) the incidents of smuggling of the 
narcotic drugs and other intoxicants detected 
by the customs officials at Bombay and Delhi 
airport since January. 1992 ~ far; and 

(b) the details of the seizures made 
during the above period? 

THE MINISTER OF STATE IN THE 
MfNlSTRY OF FINANCE (SHRI REMESH-
WAR THUKUR): (a) and (b). Avalable report 
indicate that the Customs authorities have 
detected only one incident of such smug-
gling at Bombay airport since J;inuary. 1992. . 
In this case. 1500 'Ritalin'tablets reported to 
be psychotropic substances were seized. 
No suet, detection by Customs authorities at 
Delhi airport has been reported during the 
same period. 

[English] 

Improvement In Condition of Tea 
Gardens 

3803. SHRI JITENDRA NATH DAS: 
Will the Minister of COMMERCE be 

Andhra Pradesh 
(US $ Million) 

51.0 

30.0 
250.0 

307.1 

85.0 

pleased to state: 

(a) whether the condition of the gardens 
in the country is not satisfactory; 

(b) the steps taken by that Tea Trading 
Corporation of India to improve their condi-
tion during the current year; 

(c l". ·t!suit achieved therefrom; and 

(d) the steps proposed to be taken to 
make the tea gardens more productive? 

THE MINISTER OF STATE fN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) By and large the condition 
of the gardens in the country is satisfactory. 
Average yield of tea per hectare in India is 
1652 kgs compared to 936 kgs in Sri Lanka. 
1 O~ 1 k.9s in Indonesia and 824 kgs in Bang-
ladesh. 

(b) to (d). Tea Trading Corporation of 
India ltd. (TTCI) is managing five gardens in 
the country. TICI have recently got pre-
pared a detailed plan for rehabilitation. 

The Government is operating a number 
of developmental scheme through tea Board 
for improving the production and productiv-
ity of tea gardens in the country. Sick "tea 
units and units with low prod uctivity can avial 
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the financial assistance and technical exper-
tise from Tea Board which is available under 
various scheme. 

Development of N. H. In Kerala 

3804. SHRI THAYIL ANJALOSE: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the details of proposals forthe devel-
opment of National Highways submitted by 
the Government of Kerala to the Union 
Government during the last three years; 

(b) the details of proposals out of them 
approved by the Union Government and the 
amount sanctioned therefor; 

(c) the reasons for not clearing the 
remaining proposals; 

(d) whether the construction work of any 
of the sanctioned projects is being delayed; 
and 

(e) if so, the erasons therefor? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). During 
the lastthree years (1989-90 to 1991-92), 67 
proposals in respect of National Higway 
works included in the Annual Plans were 
received from Kerala State. Out of these, 49 
schemes costing Rs. 174.14 crores were 
approved, 12 proposals were returned tothe 
State being deficient, and 6 projects are in 
different stages of processing. 

(d) and (e). Yes, Sir. Execution of some 
of the sanctioned projects is delayed due to 
land acquisition and contractual problems, 
or other site difficulties. 

Efficiency In Nationalised Bank 

3805. SHRI SUSANTA 
CHAKRABORTY: 

SHRI RAM NARAIN BERWA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) Whether the efficiency in banks has 
decreased after the nationalisation and the 
number of Complaints regarding corruption 
have also increased; 

(b) if so, the reasons therefor; and 

(c) the action taken in this regard ? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Siflce nationalisation , 
the banking industry has undergone a 
structural transformation with the expansion 
of branches of commercial banks specially 
in rural and semi-urban areas. Will there has 
been substantial mobilisation of savings by 
way of deposits and reorientation of flow of 
credit to hitherto neglected sectors and 
weaker sections of society, certain weak-
nesses have also crept into the system. 

The performance of public sector banks 
is monitored by Government and RBI on 
continuing basis. The banks have taken 
several measures to increase their effi-
ciency strengthening of their internal sys-
tem of supervision and control. Action plans 
have also been drawn up by banks to 
improve their profitability. 

With a view to curb corruption in public 
sector banks, RBI and Govt. have been 
impressing upon the banks from time to time 
the necessity of taking a serious view of the 
irregularities committed by the staff involved 
in case of corrupt practices and of inflicting 
befitting punishment to them. The banks 
have also set up vigilance cells for looking 
into complaints regarding corruption in 
accordance with the laid down procedure. 
Wherever necessary, the CentralVigilance 
Commission and Central Bureau of 
Investigation also Look into the cases of 
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[ Ttanslation1 

Seizure of Silver In Deihl and Bombay 
Airports 

3806. SHRI DEVI BUX SINGH:WiII the 
Minister of Finance· pleased to state: 

(a) the date- wise quantity of silver 
seized so far by the Customs officials atthe 
airports of Delhi and Bombay since, Janu-
ary,1992; 

Date of seizure 

Bombay Airport 

3.1.92 

19.1.92 

21.1.92 

4.2.92 

6.2.92 

13.3.92 

15.3.92 

Delhi Airport 

20.2.92 

Quantity 
(in kgs) 

0.600 

0.995 

1.000 

1.500 

2.380 

1527.403 

10.000 

10.200 

(c) Five persons have been arrested 
in connection with these seizures. 

Repayment of Loans by Government of 
Uttar Pradesh' 

3807. SHRI SURENDRA PAL PATHAK: 
: Will the Minister of FINANCE be pleased to 
state: 

(b) the market value of th~ seized silver 
at present; and 

(c) the number of persons arrested in 
these Cases ? 

MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI RAMESHWAR 
THAKUR): (a) and (b). The date -wise quan-
tity of silver seized by the Customs officials 
at the airports of Delhi and Bombay since 
January, 1992 and its value are given be-
Iow:-

Value 
(Rs. in thousands) 

4.2 

9.2 

5.0 

12.0 

19.0 

1,14,55.5 

75.0 

80.3 

(a) whether the Union Government have 
received and received any request from the 
Government of Uttar Pradesh for ex' :~nding 
the time limit for repayment of Central loans 
outstanding against the State Government: 
and 

(b) if so, the reaction of the Union Gov-
ernment thereto? 
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THE MINISTER OF STATE IN THE went into liquidation in 1989-90,90-91 and 
MINISTRY OF FINANCE (SHRI SHAN- 91-92, State wise; 
TARAM POTDUKHE): (a) Yes, Sir. The 
Government of Uttar Pradesh in January, 
1992 requested for defermdnt of payment of 
loan and interest due to the Government of 
India in February and March, 1992 totalling 
to Rs. 641.93 crores, to 25th March, 1992. 

(b) The Government of India, agreed to 
rephrasing as following:-

(i) The loan and interest Liability total-
ling to Rs. 182.86 crores payable in 
February. 1992 was allowed to be . 
paid on 25.31992. 

(ii) Out of the total Central loan and 
interest liability of Rs. 295.66 cores 
due on 1.3.1992, Rs. 138.42 crores 
was allowed to be paid on 
25.3.1992. 

(iii) For the remaining amount of Rs. 
320.65 crores, i. e. Rs. 0.84 crores 
due in February and Rs. 319.64 
crores due in March, 1992the State 
Government was asked to pay on 
due dates of their payments. 

[English] 

liquidated Companies 

3808. DR. KARTIKESWARPATRA:Wili 
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state: 

(a) the nams of the companies which 

(b) the number of companies out of 
them which have transferred their shares; 
and 

(c) the number of appeal cases pending 
under section (iii) of the Companies Act? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
LAW JUSTIC AND COMPANY AFFAIRS 
(SHRI RANGARAJAN KUMARAMANGA-
LAM): (a) to (c). The information is being 
collected and will be laid on the Table of the 
House. 

Under-Writing Losses In General 
Insurance Corporation Subsidiaries 

3809. SHRI RAM NIHOR RAI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the subsidiaries of 
GenerallnslJranc Corporation are showing 
uner-writing losses for the last three years: 

(b) if so. the details ther90f, year-wise: 

(e) the reasons therefor; and 

(d) the action taken by the Govern-
ment 10 check such losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The underwriting -
losses suffered by the four subsidiaries of 
the General Insurance Corporation of India 
during the past three years are as under:-

(In Crores of Rupees) 

Name of the Company 

National 
New India 
Oriental 
United India 

988-89 
(For 15 months) 

(-) 20.27 
(-) 30.05 
(-) 20.78 
(-) 35 74 

1989-90 

(-) 40.06 
(-) 29.29 
(-) 29.51 
(-) 22 63 

1990-91 

(-) 8.82 
(-)54.15 
(+) 5.33 
C-) 2742 
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In all these years, the four subsidiary (SHRI JAGDISH TYTl.ER): (a) The recom-

companies have made overall profits, not mendations of the sh3nkarial Committee 
withstanding underwriting losses. were accepted by the Government and 

(c) Over the years the traffic on road has 
considerably increased resulting in greater 
number of accidents. With the increased 
awareness of the legal rights available to the 
accient victims and increased compensa- . 
tion awarded by the Courts and tribunals, the 
subsidiaries of the General Insurance Cor-
poration of India had to pay increasing Quan-
tum towards settlement of claims and pay-
ment of compensation resulting in adverse 
underwriting experience in the motor insur-
ance business. 

(d) The position i5 constantly reviewed 
by the subsidiaries of the GIC to ensure that 
underwriting losses are kept to the absolute 
minimum. In the last financial year, one of 
the subsidiary companies namely Oriental 
Insurance Company ltd. has shown under-
writing profits. Strict instnlctions have been 
issued by all the four companies to its field 
formations to ensure that vigil is exercised in 
motor portfolio, in particular. 

Marine Engineering College 

3810. DR. ASIM BALA: Will the Minister 
of SURFACE TRANSPORT be pleased to 
state: 

(a) the steps taken by the Government 
to implement the recommendations of Sh-
ankarlal Committee and Rajwar Committee 
regarding the development of Marine Engi-
neering College; 

(b) whether the Government propose to 
start any more Marine Engineering Training 
College in future; and 

fc) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 

implemented. The Raiwar Committee was 
appointed by the Government in 1987 t{· 
formulate a long term perspective plan for 
Indian Shipping Industry and did not makl 
any specific recommendation for develoJ;. 
ment of Marine Engineering Training. 

(b) No, Sir 

(c) Does not arise. 

Exports of Agricultural Commodities 

3811. SHRI CHANDRA JEET 
YADAV: 

SHRI HARI KISORE SINGH: 
SHRI SRIKANTA JENA: 

Will the Minister 01 COMMERCE be 
pleased to state: 

(a) the percentage 01 progressive in-
crease/decrease in the exports of agricul-
tural commodities during 1988, 1989. 1990 
and 1991; 

(b) the commodities which have shown 
higher export earnings and those which have 
registered fall in earningsduriagtheseyears; 

(c) the major factors affecting fall in the 
export of these commodities; and 

(d) the strategy contemplated by the 
Government to improve the exports of agri-
cultural commodities in the nineties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI SAl-
MAN KHURSHEED): (a) Yearwise details 01 
agricultural commodities, as also the growth 
achieved in exports as compared to previ-
ous year's export, during the period 1087-88 
to 1990-91 are given below: 
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Year Export (Rs. Crores) % Growth in exports over 
previous years' exports 

1987-88 1801.61 

1988-89 1921.47 (+) 6.65% 

1989-90 2578.71 (+) 34.21% 

1990-91 2768.39 (+) 7.36% 

(Source: DGCI&S) 

(b) and (c). Export of all major agricul-
tural commodities consistently registered 
higher export earning except in the case of 
sugar, wheat and spices. Export of sugar 
and wheat depended largely on surpluses 
available after accommodating the domestic 
demand. Export of spices, in quantitive terms, 
have been steadily increasing since 1987-
88 with a minor decline in 1990-91. The 
major constraints affecting the export of 
spices being; (a) increased domestic con-
sumption; (b) availability of better and remu-
nerative prices in the country; (c) low produc-
tivity level in India leading to higher cost of 
production: and (d) fall in intemational prices. 

(d) The Govemment in produced a 
package 0 trade policy aimed at strengthen-
ing of export incentives, eliminating substan- • 
tial volume of import licensing .and optimal 
import colnpl'assion. The system of advance 
rlalnsing as an in strument of export promo-
tion has also been stO'dfigthened. Govern-
ment have divided to allow established 
exporters to open foreign currency accounts 
in approved banks and allow established 
exporters to raise external credits, pay for 
export related imports from such accounts 
and credit export proceeds to such accounts. 
Besides, Government have take." other steps 
which include reducing controls through li-
censing, simplification of procedures for· 
export, activisation of Board of Trade, bilat-

eral discussion with selected countries, in-
ter-action with nationalorganisationsoftrade 
and industry, etc. 

Disbanding of DGQA 

3812. SHRI JAGAT VIR SINGH 
DRONA: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Government propose to 
disband Directorate General of Quality As-
surance Organisation and the Department 
of Defence Production; 

(b) if so, the details of such proposals; 
and 

(c) if not, the reasons for non-imple-
mentation of cadre review of Group 'C' & 'D' 
employees in DGQA Organisation ? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No, Sir. 

(b) Does not arise. 

(c) The Cardre Review proposal in re-
spect of Group 'C' & 'D' employees of DGQA 
Organisation as formulated by the Depn. of 
Defence Production & Supplies has not been 
found acceptable to Ministry of Finance. 



301 Written AnSW81S 

[Translation] 
CHAITRA 3, 1914 (SAKA) 

[Eng/ish] 
Written AnSW81S 302 

FInancial Assistance for Co-operatlve 
Spinning Mills 

3813. SHRI YASHWANTRAO PATIL: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the number fo co-operative 
spinning mills which have sought financial 
assistance from the Union Government; 

(b) the steps being taken by the 
Government to provide financial assis-
tance to these mills; 

(c) whether financial institution do not 
provide loans to the spinning mills; and 

(d) if so, the steps proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) As per the information made 
available, National Co-operative Develop-
ment Corporation (NCDC) has 'received 19 
proposals of Co-operative Spinning Mills 
from the State Governments, seeking finan-
cial assistance during 1991-92. 

(b) Out of the 19 proposals NCDC has 
sanctioned/or in the process of sanction, 
financial assistance to 14 units during 1991-
92, involving an amount of Rs. 4671.06 
lakhs. Two proposals from Karnataka were 
rejected by NCDC because sufficient cotton 
was not available and one proposal from 
Maharashtra was rejected as co-operative . 
linkages with members were not existing. 
Two more proposals from Maharashtra are 
under consideration. 

(c) No, Sir. 

(d) Does not arise' in view of (c) 
above. 

White Paper o~ Structural Adjustment 
Loan 

3814. DR. Y. S. RAJASEKHAR REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government propose to 
issue a white paper on the structural adjust-
ment loans (SAL) from the World Bank; 

(b) if so, when and 

(c) if not, the reasons therefor'~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir. 

(b) Question does not arise. 

(c) The Letter of Development Policy on 
Structural Adjustment Loans (SAL) has been 
laid on the table of both the House of Parlia-
ment. Other documents 'relating to SAL have 
been placed in the Parliament Library for 
perusal of the Hon'ble Members. 

[ Translation] 

Production of Rubber and Tea 

3815. SHRI CHANDUBHAI 
DESHMUKH: Will the Minister of COM-
MERCE be pleased to state: 

(a) the steps taken by the Government 
to increase the production of rubber and tea 
during the current year; and 

(b) the extent to which the success has 
been achieved? 

THE MINISTI;:R OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Steps taken to increase 
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the production rubber of aIYf tea are as 
follows:-

(1) Expanding the area under rubber 
and tea 

(2) Phased replanting of old and 
uneoomic holdings. 

(3) Producing more from existing 
plantations. 

(b) Production of natural rubber is ex-
pected to reach 3.65,000 tonnes during 1991-
92 as against 3.29,615 in 1990-91. Similarly 
the production of tea is expected to reach 
741.72 million kgs. during 1991 as against a 
production of 714.67 million kgs. during 1990. 

(English] 

Construction of State RoadslBridges in 
Madhya Pradesh 

3816. KUMARI PUSHPA DEVI 
SINGH: Will the Minister cj SURFACE 
TRANSPORT be pleased to state: 

(a) the details of State madslbridges in 
Madhya Pradesh repaired/constructed with 
Central assistance during last three years; 
and 

(b) the amount spent on the construc-
tion and maintenance of those roads and 
bridges? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH lYTl.ER): <a) and (b). 
During last three yoars, i. o. 1988-89 to 
1990-91, no new wom has been sanctioned 
under Centrally assisted Programme of 
Economic or inter-State Roads in Madhya 
Pradesh. However, an expenditura of As. 
171.06lakhs has been incurred during thesa 
last three years on the tolowing approved 
woms:-

1. ConstTuctionofTandlalimited road. 

2. Construction of Jock River Bridges 
on Arange Nawapara Khatiya. 

3. Construction of road from Banki 
Darr; including Bridge on Ahirou 
River 11.50 Km. 

4. Umri Kanwar Chorela Road length 
13.60 Km. 

5. Udotgarh Kenjare roaa lallY'" 0.20 
Km. 

6. Machhand Ucha Madhogarh road 
length 7.00 Km. 

7. Berod Magrol Parwat; Adcodate to 
Tikoria length '3.26 Km. 

8. Construction of Pali Peerghat 
Khimlasa Kanjia road length 38.5 
Km. 43 culverts - 7 M. B. 

9.' Widening strengthening & Recon-
struction on Goodia Balaghat Ukwa 
Birsa Road. 

( Translation] 

Amount Spent on Propagation of Hindi 
In Banks 

3817. SHRI MUMT AZ ANSARI: Will the 
Minister of FINANCE be pleased to state: 

(a> whether huge amount is spent for 
propagation of Hindi in nationalised banks; 

(b) if so, the amount spent under this 
'head' by the end of the year 1991 ; 

(c) whether these is misuse of the funds 
earmamed for the purpose; and 

(d) if so, the action taken by the Govern-
ment in this regard? 
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THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI DALBIR 
SINGH ): (a) and (b). Reserve Bank of India 
have reported that nationalised bank do not 
make separate allocation for implementa-
tion of the official language (Hindi) policy. 
The expenditure on this item is included 
under establishment and other administra-
tive expenditure. 

Cc) and Cd). Do not arise. 

Waiving of Bank Loans of 1984 Riot 
Affected Persons 

3818. SHRI BARE LAL JAT AV: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government propose to 
write off the bank loans of riot affected people 
of 1984; 

(b) if so, the details thereof; and 

(1";) i! not the, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH ): (a) The!e is no proposal to write off 
the bank loans to 1984 riot-affected borrow-
ers. 

(b) and (c). Reserve Bank of India (RBI) 
have advised all scheduled commercial 
banks including foreign banks as under: 

(i) The banks should make a review of 
the credit facilities granted to all the 
November, 1984 riot-affected bor-
rowers. The review should take into 
account their repaying capacity, the 
operations in their accounts, the 
nature and type of the securities 
available, the present condition of 
the securities, other assets. if any, 
owned by them and all other rele-
vant factors. 

(ii) On the basis of the review, banks 
should decide the case of each 
Ioanee on merits and afford such 
reliefs as may be considered rea-
sonable. The reliefs may include 
further extension of time for repay-
ment of dues, entering into com-
promise arrangement and, incases, 
where there are no reasonable 
chances of recovery of dues, write 
off of the amounts due from the 
borrowers concerned. 

Further, consequent to the decision of 
the Government of India to grant relief in 
deserving cases by charging interest upto 
31 st Deoemb9r, 1989 on eligible loans taken 
by November. 1994 riot-affected borrowers 
at6%perannum,RBlhasinSeptember,1990 
circulated to all commercial banks the guide-
lines on "Central InterBSt Subsidy Scheme 
for November, 1984 Riot Affected Borrow-
ers." 

Assistance of Defence laboratories to 
Industrleu 

3820. SHRI GOVINDRAO NIKAM: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the Govemment have any 
proposal to provide assistance of defence 
laboratories and scientists to the industries 
in our country; 

(b) if so. the details thereof: and 

(c) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): Ca} Raksha Mantri while 
addressing 5th Congress on High Technol-
ogy, N_ Delli on 21 Nov 1991 had stated 
that where needed, our industries can use 
Defence laboratories as a carrier to intro-
duce new technologies and the quality cul-
ture in their products as the French and 
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American industries have done. This step 
has benefitted these countries by transfer-
ring military technology culture to civil indus-
try. 

(b) Civil indust;y can vavail the tech-
nologies and expertise available at the de-
fence laboratories not only for producing 
items required for defence but also for using 
the know-how for producing civil products as 
well. The availability will of course depend 
upon the present load experienced by the 
particular laboratory. 

(c) Does not arise. 

[English] 

Indo-German Advisory Group 

3821. SHRI SRIBAlLAV PANIGRAHI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have set 
up any Indo-Gerrnan Advisory Group to 
evolve formula for aid; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SURI RAMESH-
WAR THAKUR): (a) No, Sir. 

(b) Does not arise. 

Non-Encashment of Letter of Credit.. 

3822. SHRI VUAY NAVAL PATll: 
SHRI JAGAT VIR SINGH 

ORONA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the exporters to the erst-
while Soviet Union are facing difficulties due 
to non-encashment of letters of credit; 

(b) whether the Government have re-
jected the plea of exporters for encashment 
letter of credit; 

(c) H so, the reasons therefor; and 

(d) the steps the Government propose 
to take to remove the diffic:uites of exporters 
and to arrange for the outstanding payments 
to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). Following the dis-
solution of the Soviet Union, the Reserve 
Bank of India was constrained to hold in 
abeyance operations of the accounts in India 
of the Bank for Foreign Economic: Affairs of 
USSR. Consequently, reimbursement of 
payments to exporters was stopped on 
27.12.91. This resulted in some degree of 
uncertainty in the export climate to Russia. 
Subsequently the following arrangement 
were worked out to facilitate payments in 
respect of trade commitments already made 
by Indian exporters. The Reserve Bank of 
India agreed to settle the replenishment 
claims from authorised dealers in India, 
maintaining the accounts of the Bank for 
Foreign Economic: Affairs of USSR, in re-
spect of (i) goods shipped upto 31 st Decem-
ber, 1991; (ii) goods shipped after 31st 
December,l991 but not later than 31st 
March, 1992, against Letters of Credit al-
ready opened by banks in the erstwhile 
Soviet Union and advised to the Indian 
exporters upto 31 st December, (iii) payment 
due to India project exporters upto 31 De-
cember, 1991 and duly certified for payment 
by the employers. 

[T Tans/arion) 

Restructuring of Central Board of 
excise and CUstoms 

3823. SHRI RAJESH KUMAR: Will the 
Minister of FINANCE be pleased to state: 
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(a) whether the Central Board of Excise THE MINISTER OF STATE IN THE 
and Customs is being restructured: MINISTRY OF COMMERCE (SHRI P. 

(b) if so, the salient features of the 
proposed restructure scheme: 

(c) the time by which the final decision 
is likely to be taken in this regard; and 

(d) the extent to which this restructuring 
is likely to benefit the Government? 

THE MINISTER OF STATE IN THE 

CHIDAMBARAM): (a) Yes, Sir. 

(b) and (c). At the summit. the ASEAN 
countries egreed to the establishment of a 
Free using the common effective preferen-
tial tariff scheme as the main mechanism. 
The time frame for establishment of the Free 
Trade Area is fifteen years beginning 1st 
January, 1993 with the ultimate effective 
tariffs ranging from 0-5%. 

MINISTRY OF FINANCE (SHRI RAMESH- (d) Government has taken note of this 
WAR THAKUR): (a) No, Sir. development. 

(b) to (d). Do not arise. [Translation] 

[English1 Export of Foodgralns 

ASEAN Summit 3825. SHRIGAYA PRASAD KORI: Will 
the Minister of COMMERCE be pleased to 

3824. SHRI HARI KISHORE SINGH: state: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether a summit of Association of 
South East Asian Nations was held at Sin-
gapore during the last week of January, 
1992; 

(b) if so, whether the issue of setting up 
of Free Trade Zone was taken up in the 
summit; 

(c) if so, the details thereof; and 

(d) th reaction of the Government 
thereto? 

(a) the details of the different kinds of 
the foodgrains and their quantity exported 
during the last two years country-wise; and 

(b) the amount of foreign exchange 
earned therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI SAl-
MAN KHURSHEED): (a) and (b). Rice. wheat 
and other cereals like Jowar, Bajra. Ragi etc. 
were exported from India during the last two 
years. A statement showing the quantity 
exported during 1989-90 and 1990-91 coun-
try-wise and foreign exchange earned there-
from is attached. 
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[English] 

Subsidy to Coffee Grower 

3826. SHRI K. MURALEEOHARAN: Will . 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Government propose to 
increase the amount of loan and subsidy to 
coffee growers; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
OAMBARAM): (a) and (b) The Coffee Board 
had proposed an increase in the existing 
scales of finance under their loan and sub-
sidy schemes as part of the Villth Pian 
proposals. Scheme-wise details of Coffee 
Board's Vllith Plan are yet to be finalised to 
be finalised and a decision on any increase 
will be taken only at that time. 

Illegal Heroin Laboratories 

3827. SHRI BIJOY KRISHNAHAN-
OlaUE: Will the Minister of FINANCE be 
pleased to state: 

(a) whether scores of illegal heroin labo-
ratories are in clandestine operation in the 
opium belt of Uttar Pradesh; 

(b) whether the Narcotics Control Bu-
reau have adequate staff to curb the trade; 
and 

(c) the steps taken by the Government 
to monitor effectively the illegal opium pro-
duction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) During the last five 
years, 19 make-shift laboratories engaged 
in production of heroin were unearthed and 

destroyed in Uttar Pradesh by various en-
forcement agencies. 

(b) Various enforcement agencies un-
der the State and Central Government are 
responsible for taking action against drug 
traffickers. The Narcotics Control Bureau 
was created by the Central Government as 
an agency under the Narcotic Drugs and 
Psychotropic Substances Act. 1985. One of 
its main function is to coordinate action taken 
by various other agencies in drug abuse 
control matters.1t is also having a small 
contingent of striking force located in few 
important cities in the country which includes 
Varaasi in Uttar Pradesh. 

(c) Periodic surveys are conducted by 
various agencies in order to identify illiCIt 
cultivation of opium poppy. Whenever, illicit 
cultivation is noticed, it is promptly destroyed. 
Vigil is also maintained over t"e licit cultiva-
tion of opium with a view te preventing its 
diversion to illicit channels. 

Construction of Roads In Border Areas 

3828 SHRI PETER G. MARBANIANG: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether the four Border Area Roads 
along the Meghalaya- Bangladesh Bordor 
under the Sensitive Border Area Road Pro-
gramme handed over by the state Govern-
ment to the Border Road Organisation. has 
been completed; 

(b) the total amount originally sanc-
tioned on each road item-wise. 

(c) the actual amount spent till date in 
each case; and 

(d) the terms and conditions between 
the State Public Works Department and the 
executing agency on entrustment of the 
Roads? 



329 Written AnSIWIS CHAITRA 3, 1914 (SAKA) Written AnswelS 330 

THE MINISTI:R OF DEFENCE (SHRI THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) The road from lyng- SHARAD PAWAR): (a) No, Sir. 
hat to Dawki has been completed in all 
respeclS;theotherthreeroadsareyet lobe (b) Does not arise. 
completed. 

(b) and (c). The original sanction was for 
a consolidated amount of As. 20 crores. The 
expenditure incurred upto January, 1992 is 
about As. 21.5 crores. 

Cd) The Govt. of Meghalaya entrusted 
the construction, improvement and mainte-
nance of these four roads for the BRDB, 
subject to the following condition;-

(i) The improvement/construction of 
the roads shall also include bridges 
and culverts. 

Iii) Maintenance costs of the roads 
would be borne by BRDB during 
the construction period. 

(iii) Local Casual Labourers will be 
employed by BRO to the maxi-
mum extent. 

(IV) Subject to other conditions being 
equal. preference will be given to 
local contractors while awa-ding 
the works. 

(v) An EXE!cuHve Engineer of Megha-
lava Govt. wi:! be engaged by the 
BRO for liason work. 

Naval Armament Depot 

3829. SHRI RAMESH CHENNITHALA: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether t"ere IS any propos.l1 for the 
development of Naval Armament Deport. 
Cohin; and 

(b) if so, details thereof? 

r T tansJation] 

Extension of Banking Services In 
North-Eastern Region 

3830. KUMARI UMA BHARTI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government are con-
sidering any action plan for extending bank-
ing services in the north eastern region; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Under the 1985-90branch 
licensing policy 569 centres were allotted to 
different banks for opening branches in North 
Eastern region. Of these, the banks have 
opened 349 branches and 220 licences are 
pending. Since the non-opening of branches 
at the allotted centres will result in the con-
tinuance of the spatial gap in banking facili-
ties, the validity period of licences pending 
has been extended upto 31.3.1992. Re-
serve Bank of India (RBI) has set up a Task 
Force at its Regional Office at Guwahati to 
monitor the progress of the utilisation of 
pending licences. Requests for substitution 
of centres are being entertained by RBI for 
those centres where the Stale Government 
IS not in a poSition to provide infrastructural 
facilities in the near future. Under the extant 
licensing Policy (1990-95), RBI has ailotted 
26 localities in urban arqas for opening 
branches in North Eastern States. Regard-
ing semi·urban centres, RBI had advised the 
banks to submit their consolidate" propos-
als for opening of branches during the period 
1990-91 to 1992-93. The proposals have 
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since been received and are being proc-
essed by RBI. Requests for rural branches 
have to be given to the lead bank of the 
district tor onward transmission to RBI 
through the State Government. 

Narne of State No. of branches 

Assam 1208 

Arunachal Pradesh 67 

Manipur 85 

Meghalaya 156 

Mizoram 72 

Nagaland 70 

Tripura 176 

[English) 

Committee on ImpJementatroi of Legal 
AId Scheme 

3831. SHRIMATI Oil KUMAR I BHAN-
DARI: Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) whether some Committees for Imple- _ 
menting legal Aid Schemes were consti-
Medin 1980; 

(b) if so, the term of reference of this 
Committee; 

(c) whether any criteria for nomination! 
selection on of members offhe said Commit-
tee was laid down; 

(d) if so, the details thereof; 

The position of branch net work in North 
Eastern region as on 30th June, 1991 to-
gether with average population per bank 
office (APPB) for each state is given 
below:-

APPBO in thousands 

16 

9 

16 

8 

6 

11 

11 

(e) whether the Committee was entrusted 
with the work to see implementation of 
scheme on a uniform basis in the country 
with emphasis to economically backward 
areas; 

(f) if so, the details of progress made in 
this regard, State and Union Territory-wise; 
and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Yes, 
Sir. The Committee is required to formulate 
and implement comprehensive legal aid 
schemes, monitor schemes 10r legal aid 
advice in thE< State and Unton Territories and 
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initiate measures for ensuring proper work-
ing of the Legal Aid Schemes. 

(c) and (d). No criteria has been pre-
scribed for nomination of members but the 
Committee is generally. constituted by the 
Government on the rcommendation of the 
Chief Justice of India. The Committee pres-
ently comprises of Chief Justice of India as 
its Patron-in-Chief, with full advisory capac-
ity and aJudge ofthe Supreme Court of India 
as its Executive Chairman. The other mem-
bers induding aJudge of the SuPreme Court, 
Chief Justice of Rajasthan High Court, a 
Judge of Madras High Court and Secretaries 
to the Government of India. representing the 
Ministry of Finance and Ministry of Law with 
Special Secretary, Department of Legal Af-
fairs as its Member Secretary. 

(e) to (g). Yes, Sir. Legal Aid & Advice 
Boards have been set up in all the States and 
Committees for Legal Aid have been consti-
tuted by the State Board at High Court and . 
District level and in a few States at Taluka 
level, except the States of Arunachal Pradesh 
and Mizoram because of their traditional 
tribal customs and law. However, Legal Aid 
Programmes in these States are being 
monitored by the Law and Judicial Depart-
ment of their respective Governments. 

Steps are being taken to set up Legal Aid 
and Advice Boards in the Union Territory of 
Dadra and Nagar Haveli and Lakshadweep. 

The Legal Aid & Advice Boards set up in 
the States and in the Union Territories have 
several Legal Aid Programmes which in-
clude training of Para Legals, setting up of 
Legal Aid Clinics, organising legal Aid 
Camps, disseminating information regard-
ing Social legislations, so as tg make the 
people aware of their rights and responsibili-
ties and settlement of disputes through the 
Lok Adalats. Rural/Urban Entitlement 
Centres have also been set up for assisting 
Social Action Groups to identify and locate 
exploitation and injustice or denial of rights 
and to organise the poor and to educate 
them on how to combat exploitation--and 
injustice. 

Legal Aid and Advice has been provided 
to 14.74.963 persons since inception of the 
Committee. These include 2.55.376 belong-
ing to Scheduled Castes community. 
1,56,619 belonging to Scheduled Tribe 
Community, 61,484 belonging to Backward 
Classes. 1.40,155 women and 6.456 chil-
dren. The number of persons benefited 
through Legal Aid, Statewise, is given in the 
Statement placed on the Table of the House. 
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Amount allocated to Orissa under 
Legal Aid Scheme 

3832. SHRI SRIKANTA JE:NA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIHS be pleased to state: 

(a) the amount allocated to Orissa dur-
ing the last three years under the legal aid 
scheme; 

(b) the number or persons given assis-
lance under this scheme; and 

(c) the steps proposed to be taken by 
the Government to streamline the scheme . 
so that poor and needy persons an~ bene-
fited In time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGRAAJAN 
KUMARAMANGALAM): {a)The amount re-
leased to the Orissa legal Aid and Advice 
Board by the Committee for Implementing 
Legal Aid Scheme (CILAS) as grant-in-aid 
tor implementation of specific Legal Aid 
Programmes during the financial years 1988-
89,1989-90 and 1990-91 is as under:-

Financial Year 

1988-89 

1989-90 

Income R4nge 

1. Upto Rs. 22,000 

Amount released 
by CILAS 

1,40,000 

2,50,000 

2. Between Rs. 22,000 to As. 1 lakh. 

Financial Year 

1990-91 

Amount released 
byCItAS 

2,00,000 

(b) 20,560 persons were given assis-
tance under the legal Aid Scheme by the 
Orissa legal Aid and Advice Board during 
the calender years 1989,1990, and 1991. 

(c) The legal Aid Programmes are being 
monitored and overseen by the Orissa legal 
Aid and Advice Board and also by the 
members of the Committee for Implement-
ing Legal Aid Schemes al their meetings 
held from time to time with a view to ensure 
that the poor and needy persons are pro-
vided free legal aid. 

[English] 

Incometex Payers during 1990-91 

3833. SHRI PRfTHVIRAJ D. CHAVAN: 
Will the Minister of FINANCE be pleased 
to state 

(a) the total number of individual 
income-tex payers during 1990--91; and 

(b) their break-up in various tax 
brackets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). There were 
57.55,998 individual income-tax assessees 
during the financial year 1990-91. The break-
up is as under: 

No. of Individual 
Assessees. 

7,41,436 

48,08,500 
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Income Range 

3. Between Rs. 1 lakh to Rs. 5 lakh. 

4. Above Rs. 5 lakh 

Joint Sector Trading Companies 

3834. SHRI HARI PATHAK: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the Government propose to 
set up JOint sector trading companies is. State 
to deal witn export promotion; 

(b) whether there is also a proposal to 
set up a Boards of Trade at State level; 

(c) if so, the details thereof; 

(d) the foreign exchange likely to be 
earned by these companies; and 

(e) the employment potential for 
Indians? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P CHI-
DAMBARAM): (a) to (c). The State Govern-
ment havebeen requested to consider set-
ting up joint sector trading companies to 
promote exports, and also Boards of Trade 
as the Central level. 

(d) and (e). 't is not possibJeto estimate 
the likely earnings, etc. from the proposed 
joint sector companies, Board of Trade is 
only an advisory body. 

I Translation] 

Export of Sugar 

3836. DR. RAMESH CHAND 
THOMAS: 

No. of Individual 
Assessee$. 

1,98,819 

7,243 

SHRI RATllAl VERMA: 
SHRIMATI BHAVNA 

CHIKHAlIA: 
SHRI DEVI BUX SINGH: 

Win the Minister oi COMMERCE be 
pleased to state: 

(a) the production of sugarcane in the 
country during 1990-91: 

{b} the quantity of sugar exported during 
the above period: 

(c) the countries to which sugar has 
been exported; and 

(d) the target fixed for the export of 
sugar during 1992-93? 

THE DEPUTY MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (a) Tota' sugar 
cane production during 1990-91 has been 
provisIOnally estimated at 240287 thousand 
lOnnes. 

(b) and (e). During'l990-91, a qual1tity 
of 65,000 tonnes at sugar was exported to 
EEC, USA, Sri lanka, Maldives and Nepal. 

(d) No target for export of sugar during 
1992-93 has been fIXed so far. 
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[English] 

Hire-Purchase act 

3837. SHRI KARIYA MUNDA: Will the 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Unton Government 
propose to enforce the Hire-Purchase Act, 
1972; 

(b) if so, when; and 

(c) if not. the reasons therefor? 

THE MINISTER OF ST AJE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). Yes, Sir. 
The Government intends to enforce the 
Hire-Purchase Act, 1972 after carrying out 
certain amendments. An amending Bill is 

.. pending in the Rajya Sabha since 1989. 
However in view of the representations re-
ceived. certain clauses in the Amending Bill 
are being re-examined by the Government. 

Prosecution for Evasion of Excise 
Duty 

"3838. SHRI SOMJIBHAI DAMOR: Will 
the Minister of FINANCE be pleased to state: 

(a) the number ot cases oj excise duty 
evasion of above rupees 500 crores in re-
spect of which decision to launch prosecu-
tion was taken during each of the last three 
years: 

(b) the number of cases. out of these, in 
respect of which the decisi'on has not been 

• implemented: 

(c) the amount involved in each of the 
cases referred to in part (b) above. 

(d) the reasons for not launching the 
prosecution in these cases; and 

(e) the action t aken/proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No cases was adjudi· 
cated in any of the last 3 years finding 
Central Excise duty evasion of Rs. 500 crores 
or more and requiring consideration of prose-
cution. 

(b) to (e). Does not arise in view of (a) 
above. 

Retirement age of High Court Judges 

3839. SHRI G. MADE GOWDA: Will the 
Ministero! LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to) state: 

(a) whether the Government are aware 
that a large number of cases are pending in 
various High Courts for the past so many 
years: 

(b) it so, whether there is any proposal 
to increase the age of retirement of High 
Court Judges upto 55 years for the speedy 
disposal 0: cases and to avoid the time gap 
between the retirement of the High court 
Judges and the filing up of vacancies; and 

(c) if so, the details of the proposal in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS 
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGJI.RAJAt\ 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) and (c). There is no proposal Ie 
increase the age of retirement of High COUrT 
Judges which is presently 62 years. How 
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ever suitable advance action is invariably 
taken in the matter of filling up vacancies to 
reduce the gap between the date of retire-
ment and the appointment against the va-
cancy. 

Petition against Introduction of new 
buses under STA Permits 

3840. SHRI JEEWAN SHARMA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the association of private 
bus operators have moved the High Court ot 
Delhi challenging the introduction of the 
scheme to licence 3000 private buses under 
the STA permits; 

(b) if so, the details of the points taken 
up in their application; 

(c) whether the Court has given any 
decision in this regard: and 

(d)if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) The following objections have been 
raised by the Association:-

(i) TheSTAisnotempoweredtoframe 
any scheme and limit the number 
of permits to be granted to 3000. 

(ii) Limit can only be to the total num-
ber of stage carriage permits for a 
city to be imposed by the State 
Government by notification in offi-
cial gazette. 

(iii) STAIRTA is not empowered to 
frame any scheml inviting applica-
tions for stage. carriage permits 
(Section 72 of M.V. Act) and appli-

cation may be made at any time 
and STAIRTA shall not ordinarily 
refuse to grant such 
application(Section 800f M. V. Act) 

(iv) The Act do not provide for or envis-
age furnishing of security by way of 
depoSit either for production of bus 
or otherwise: 

(v) Under Section 71 (3) (d) (ii) STAi 
RTA has to consider and attach 
due weightage to experience and 
performance of existing operators 
of Stage Carriage Services: 

(vi) Application for grant of permit can 
be refused only by assigning valid 
reasons and permits cannot be 
sought to be discharged by draw of 
lots. 

(vii) The ST AlRTA is not empowered to 
fix specific routes and it only has to 
deCide to grant or refuse permit fo~ 
any route as specified and applied 
for. 

(viii) ST AIRT A is not empowered to 
impose any condition tor free or 
concessional passes; 

(ixl STA/RTA cannot Impose condition 
that 'route once granted shall be 
subject to rechange later on'. 

(x) Before granting these permits, STA 
may consider the long pending 
applications of some operators, who 
have been pending applications of 
some operators, who have been 
plying their buses under DTC since 
Iong_ 

(c) No, Sir. 

(d) Does not arise. 



349 Written AnswefS CHAITRA 3, 1914 (SAKA) Written AnswefS 350 

Fourth Pay Commission's Recommen-
dations regarding Bilingual Stenogra-

phers 

3841. SHAI AAJNATH SONKAA 
SHASTRI: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be pleased 
to state: 

(a)whethertha Fourth Pay Commission 
had recommended for merger of the billin· 
gual Stenographers in the Official Language 
Wing (Legislative Department) with Central 
Secretariat Stenographer Service; 

(b) if so, whether these recommenda-
tions are being implemented; and 

(c) if not, the steps taken/proposed to be 
taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS- . 
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGAtlAJAN 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) No, Sir. 

(c) No further action is contemplated. 

Effect of Relaxation of Cabotage Law 

382. SHRI SANAT KUMAR MANDAL: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a> whether the foreign shipping lines 
have commenced a dialogue with the Indian 
Port authorities for tapping fully the advan· 
tages of the relaxed Cabotage Law for the 
benefit of Indian shippers; 

(b) if so, whether the Government have 
assessed its benefits to the shippers; and 

(c) the extent to which the cabotage law 

relaxation has hurt the domestic shipping 
lines to tranship cargo along the coastal 
ports of the country particularly on the east 
coast starting from Calcutta Port? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Yes, 
Sir. 

(c) No Shipping line has taken the ad-
vantage of this relaxation. Therefore, the 
impact on the domestic shipping lines can-
not be assessed. 

DIsinvestment of Land Holdings In 
Cantonments 

3843. SHRI SANATKIJMAR MANDAL: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether the Government plan to 
disinvest upto 10% of its land holdings in the 
various catonments; 

(b) if so, the reasons therefor and the 
manner in which the sale of this land is to be 
made; 

(c) whether this land will be used for 
commercial or residential purposes by the 
buyers; and 

(d) the steps proposed to be taken by 
the Government to meet the situation in the 
event of expansion of these cantonment 
areas by way of providing accommodation 
for the Defence personnel particularly in the 
border areas or for stationing of the troops? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). The Govern-
ment have no plan to disinvest 10% of the 
Defence land holdings in Cantonments. 
However, the Government are examining 
the possibility of generating additional re-
sources to augment the Capitai Works Budget 
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by disposing of lands which may be perma-
nently surplus to Defence requirements, on 
realisation of market value. 

(d) As Defence lands are declared per-
manently surplus only after taking into ac-
count present and future requirements, such 
contingencies are not likely to arise. 

Toll collections for Road Projects 

3844. SHRI SANATKUMAR MANDAL: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether some States have proposed 
setting up of joint ventures with the help of , 
the private sector to raise funds for financing 
road construction projects; 

(b) if so whether they have also called 
for setting up a revolving fund for toll-based 
projects and redeploying to collections and 
other funds generated through advertise-
ments and road-side amenities; 

(c) the name of the States sponsoring 
the move for such ventures to finance road 
construction; 

(d) whether the Government have is-
sued any directions to the State Govern· 
ments in the matter of toll collections; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) In so far as 
National Highways are concerned, no pro-
posal has been received from any State to 
set up joint ventures for financing toll based 
projects. 

(b) and (c). Do not arise. 

(d) and (e). In so far as State roads are 
concerned, the State Governments have 

already been requested to explore the pos-
sibility of involving private sector in develop-
ment and maintenance of State roads. 

, 
Foreign Direct Investment from Japan 

3845. SHRI SANATKUMAR MANDAL: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether foreign direct investment 
(FDI) from Japan is declining; 

(b) if so, the reasons therefor; and 

(e) the steps being taken to step up • 
India's exports to Japan and to identify the 
potential areas of growth and expansion of 
trade? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI· 
DAMBARAM): (a) No, Sir; rather the invest-
ment from Japan to India has been on the 
rise. 

(b) Does not anse. 

(c) Besides recent policy liberalisalions 
in trade, these include periodical review of 
bilatral trade, exchange of delegations, par· 
ticipation in international fairs, exhibitions at 
Japan, etc. 

Software Exports to Europe 

3846 .• SHRI GEORGE FERNANDES: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether India and the European 
Commission (EC) has proposed to set up 
jointly a centre in India to promote software 
, xports to Europe; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF COMMERCE (SHRI P. CHI- tion. The Government is not aware of any 
DAMBARAM): (a) and (b). India and the misuse. 
European Commission have, under a 
Memorandum of Technical Cooperation, 
signed in October, 1990 agreed to set up a . 
software Engineering Centre in India with 
the objective of increasing software exports 
to Europe and to build capabilities in India in 
the field of software Engineering so as to 
improve the competitive edge of the Indian 
Software Industry. The National Centre for 
Software Technology has been identified as 
the implementing agency to set up this 
Centre. 

Import of Silk Fabrics 

3847. SHRI LOKANATH CH-
OUDHURY: Will the Minister of COMMERCE 
be pleased to state: 

(a) the details of policy for import of 
fabrics including Silk fabrics under Duty 

• Exemption Entitlement Certificate (DEEC) 
duty free import licensing to_ensure that the 
imported fabrics is actually used. in the ex-
port of garments; 

(b) whether the Government are aware 
that both in Calcutta and Delhi large scale 
imports of silk fabrics have been made and 
sold in domestic markets;1ind 

(c) if so, the steps taken/proposed to be 
taken by the Government in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
OAMBARAM): (a) Under Duty Exemption 
Scheme of the Import & Export Policy 
1990-93 (Vol. I) the import of fabrics includ-
ing silk fabrics is allowed only for manufac-
ture and export of resultant products or for 
replenishment. 

(b) and (c). The import under the above 
scheme is allowed with actual users condi-

[ Translation) 

Complaints about Wasteful Expenditure 
inNTC 

3849. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of TEXTILES 
be pleased·to state: 

(a) whether the Government have re-
ceived any complaints regarding the waste-
ful expenditure in National textile Corpora-
tion; 

(b) if so, the details thereof; 

(c) the action taken by the Government 
in this regard so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Government receives 
from time to time general and specific com-
plaints about wasteful expenditure in Na-
tional textile Corporation. 

(cl Wherever specific complaints of 
wasteful expenditure have been made, they 
have been looked into and appropriate ac-
ticn taken, wherever necessary. 

[English) 

Ordnance Factory, Salntala 

3850. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) the total amount sanctioned till date 
for the construction of ordnance factory at 
Saintala (Badamal) in Orissa; 

(b) the total estimated cost of the said 
project; and 
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(c) when the project is likely to be com-
pleted aod start production? 

THE MINISTER OF D~FENCE (SHRI 
SHARAD PAWAR): (a) and (b). It would not 
be in the public interest to disclose this 
information. 

(c) Phase I of the project is scheduled! 
anticipated to be completed by June - 1993 
and production is likely to commence in 
1993. 

Revision of Price Index 

3851. SHRI GANGADHARA 
SANiPAlll: Will the Minister of FINANCE 
be pleased to state: 

(a) whether several trade union organi-
sations have raised objection to the fact that 
the price indices do not reflect the increase 
in prices of various items correctly; 

(b) if so, whether the government pro-
fiJOse to revise the method of preparing price 
indices; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MiNiSTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir. 

(b) and (c). The current series of con-
sumer price index numbers (CPI) for indus-
trial workers with base 1982-100 was re-
leased in October, 1988, restructuring and 
modifying the earlier series with base 1960. 
This series has been constructed based on 
methdology decided by the Technical Advi-
sory Committee on Statistics of Prices and 
Cost of Living (TAC on SPCl) under the' 
chairmanship of the Director-general, Cen-
tral Satistical Organisation, with profession-
als from concerned ministries as members. 
Detailed discussions and consultations were 
held with the representatives of trade union 

organisations before the release of this se-
ries. A fresh Working Class Family Inrome & 
Expenditure survey is proposed to be con-
ducted during 1992-93 to shift the base of 
the price index to 1992-93_ 

Nhava sheva Port 

3852. PROF. RAM KAPSE: 
SHRI BHUWAN CHANDRA 

KHANDURI: 
SHIR SHARAD YrADAV: 
SHRI RAM VilAS PASWAN: 
SHRI GURUDAS KAMANT: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether allegations have been made 
regarding serious financial irregularities in 
Jawahar lal Nehru (Nhava Sheva) Port; 

(b) if so, the details thereof; 

(c» the amount involved therein; and 

(d) the action taken by the Government 
in the matter? 

THE MINISTER dF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) to (c). In the 
Audit Report on the Annual Accounts 01 
'awaharlal Nehru Port Trust for the year 
1990-91, certain Audit objections were 
raised. These relate to short levy of shortage 
charges in respect of bulk cargo; avoidable 
expenditure due to incorrect estimation in 
respect of container freight station; improper 
certification of certain bills; avoidable project 
expenditure; wrong payment to a contractor 
in respect of main civil works etc. Audit 
observed that this has resulted in loss of 
revenue to the Port amounting to about Rs. 
7.67 crores. 

(d The Audit objection swee examined 
by the Jawaharlal Nehru Port authorities 
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who found that the objections were mostly 
technical in natwe, and they have informed 
the Audit accordingly. 

Impprt of Newsprint by S.T.C. 

3853. SHRI R. SURENDER REDDY: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Slate Trading Corpora-
tion has tied up import of 7.500 tonnes of 
newsprint from rupee-payment area coun-
tries: 

(b) if so, whether any negotiations are 
going on for purchase of 5000 tonnes on 
rupee payment basis; 

(c) the extent to which the S.T.C. has 
finalised a deal; and 

(d) Ihe countries from where the 
newspring is proposed 0 be imported and 
the terms and conditions thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). Recently, STC has 
finalised a deal with Mis. Exports, Moscow 
for import of 5,500 MTs newsprint for pay-
ment in non-convertible Indian Ru~es, on 
the following main terms and conditions:-

The Contract Price to be Rs. 13,500 
PMT CIF, firm and final. 

The quality of newspring paper to 
be in accordance wilh the sellers' 
Standard Brand. 

Paym~nt to be based on the actual 
weight indicated in the Bill of Lad-
ing. 

Payment to be effected in Indian 
rupees by Draft free of interest 
drawn on the Bank in the Buyers' 

country requiring payment 10 the 
Sellers not later than 45 days from 
the date of the corresponding Bill of 
Lading. 

C.B.I. Raids on premises of Bank Em-
ployees 

3854. SHRI RAJNATH SONKAR 
SHASTRI: 

SHRI HARI KISHROE SINGH: 
SHRI PANKAJ CHOWDHARY: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Central Bureau of In-
vestigation has raided the reSidential prem-
Ises and offices of some bank employees on 
February 20. 1992: 

(b) if so, the details thereof and Ihe 
amount and documents seized: and 

(c) the aclion laken against Ihe persor''' 
involved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes. 5:ir. 

(b) Central Bureau of Invesligation (CBI) 
has reported that it has carried out searches 
at the residential/office premises of former 
Chairman and Managing Director of New 
Bankof India and 140thers (including 6 bank 
officials). According totheeBI it will not be In 
the public interest to disclose al Ihis stage 
the details of the discoveries/detections' 
seizures made by it. 

(c) CBI has registered R.C. No. l'A'92-
SIU(X) daled 31.1.92 against former Chair-
man & Managing Director and 6 officials of 
New Bank of India and others. Show-cause 
letters have been issued by the Bank to the 
concerned officers'. Financial powers of two 
officers have also been withdrawn. One off!-
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cer had already been placed under suspen-
sion and another officer dismissed from 
bank's service in connection with other cases. 

South African Markets 

3855. SHRI GANGADHARA 
SANIPALLI: 

DR. V.S. RAJASEKHAR 
REDDY: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the steps taken by the Government 
to tap markets of South Africa; and 

(b) the estimated potential of these 
markets for Indian goods? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Since commercial sanc-
tions have not so far been lifted, no concrete 
steps to tap the South African market can be 
taken. 

(b It IS estimated that traditional Indian 
goods worth US $ 20 million are exported 
annually to South Africafrom Mauritius, Hong 
K019 and Singapore. An unspecified value 
0 1 goods find theirway through Europe. On 
establishment of direct Indian trade links 
with South Africa this quantum of market 
could be taken over by Indian exporters. 

Besides. the presence of a sizewable 
ethniC population and the sheer size of the 
South African market - US$ J 8 billion at the 
moment, are factors which point to an opti-
mistic view of tl-te Indian share in the South 
African m'HKel. It and when trade sanctions 
are lifted. 

Rupee-Rouble Exchange Rate 

3856 SHRI GANGADHARA 

SANIPALLI: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether the textile industry is seri-
ously hit by the Rupee-Rouble exchange e 
rate countroversy with the erstwhile Soviet 
Union; 

(b) if so, the loss suffered by the industry 
as a result thereof; and 

(c) the steps taken by the Government 
to solve the matter at the earliest? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ~SHOK 
r,EHLOT): (a) The impact of he 

Jpee-Rouble Exchange rate is more on 
India's outstanding debt to the former USSR 
and not specifically on the textile industry as 
such. 

(b) Does not arise. 

(c) Two rounds of inter-Governmental 
negotiations were held with the former USSR 
for seeking a revision of the Rupee-Rouble 
Exchange rate which is base on the Novem-
ber, 1978 Protocol. The negotiations have 
been inconclusive so far. 

Road Accidents 

3857. PROF. RAM KAPSE: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI VIRENDER SINGH: 

Will the Minister.of SURFACE TRANS· 
PORT be pleased to state: 

(a) the total number of road accidents in 
the country during the last three years, State-
wise; 

(b) the number of persons killed/injured 
during the same period; and 
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(c) the steps takpn by the Government 
to check these accidents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Details are 

given in Statement - I. 
(b) Details are given in Statement - II. 

(c) The steps takenlbeing taken by the 
Central Government and State Governments 
are detailed in Statement - III. 



363 Written Answers MARCH 23, 1992 Written Answers 364 

C\I W Cl W CD .~ 
,.._ 0> @ CD W W .,_ M 0> to U> U> M 01 ..,. 

C\I CD ~ ~ CD C\I '<t 0) ,.._ 'V U> C\I ,.._ '<t ,.._ C\I to to .... 0 ,.._ C\I C\I C\I Lr. Cl 
C\I ,.._. 0> U') a 

0> cry ~ ll') 
C\I C\I 

C\I M C\I [ ll') ll') to M to C\I ,.._ C\I .,_ 'V M to 0 0> 0> C\I C\I 0> '<t 0> 
0) 0 0 C\I ,.._ C\I '<t 0 cry 0> C\I '<t 

~ 
01 CO) to C\I C\I ll') ll') C\I 0 M 0) ll') C\I C\I C\I C\I 

0) 
.,_ 

ll') .,_ Cl 

til 
-~ 
;:, 
Q --. 
Q) 

-!',! 
~ 
~ 

;! .5 
z ~ 
w ~ :E 01 cry Cl to C\I cry M CD 0 ll') C\I C\I ll') W .£; Q) I;\j C\I M ll') ll') ex; C\I ll') <0 ~ 0 to <0 t- -!:: 01 '<t C\I 0> ll') CD cry 0 to Cl ,.._ C\I 

~ M 0> M ll') cry a U> a 
J!l C\I C\I C\I 

W c:: 
Q) 

:s! 
8 « 
"'0 
~ cr .... c .... 
Q) 

.Q eo ;:, 
<: 

(I) tI) ._: 
~ .r; ~ ::) .r; 

~ 
fIl fIl E .r; 

"- .r; Q) Q) fIl 

~ tI) fIl 16 v .r; Q) 
Q) ns fIl v a:: ns !! <: v a:: ~ e til 

~ $ a:: (ij (ij o(! til a. 
~ 

.r; ns .::t:. 

iii I:: .r; :::l til til 

~ e 0 E !il iii til >. 
.r; til iii iii ns E (ij .r; c til ~ E c V -.I V Ul til E iii Gi :::l .r; 8 -;r til til :::;: ..,J c ... Ul :f til « « < < < iIi (!) :I: ., ~ .:loC ::!l 



365 Written AnSIINIS 

..... 
Q) ...,. 
Q) ..... 

fI) 

...: 
:::i 
~ 
!!! 
~ '6 .s 
:::::: q: 

w 
<XI 

~ 
0) 
II) 

C'\I 
<XI 
0) 
CD 
II) 

'fJ o 
0) 
II) 

~ 
1: 
(I) 

~ 
tIS 

.s:::: 
tIS 

::::E 

0) 
<0 
C') 

o 
C') 
-q-

:; 
0-"c 
tIS 

::::E 

CHAITRA 3,1914 (SAKAl 

0 
!:!:!. 
0 
II) v 

o -q-
II) 

tIS 
>. 
tIS 
"ii .s:::: 
01 
CD 

"::::E 

-q-
I"-

o 
<XI 

<XI 
0) 

E 
tIS 
0 
N 
~ 

~ 

<0 

C') 
CD 
C'\I 

"0 c 
til 
Iii 
01 
tIS z 

@ 
;:::. 
~ 

CD 

0) 
CD o 
<0 

III 
(I) 

"!I! (5 

II) 
<0 
II) 

C'\I 
C'\I 
<0 

..0 
tIS "c-::s a.. 

<0 -q-
0 

CD 
II) 
-q-
o 

c 
tIS 

.s:::: 
(ii 
tIS 
"iif a: 

I"-
C') 

II) 

E 
:i: 
~ 
U) 

Written AnSWBIS 366 

C'\I 
C'\I 
II) 
C'\I 
C') 

C'\I 
CD 
0) 
C'\I 
C') 

::s 
"0 
tIS 

Z 
"E 
tIS t-

I"-
C') 

<XI o -q-

tIS 
~ 
0-
~ 

0 W <0 
0) 
II) 

~ 
0 
<0 

! 
II) 

..c: en "ii CD 01 "0 C 
~ CD a.. !II 
iii (ii 

= CD 
3: ::::J 



367 Written Answers 

&j 
VI ~ ._: 
:::i ex: e III 
~ 0: 
!l! ffi 
~ f..;: 

~ 

~ Q 
:::::: ~ <:( 

V 
N 

'rn 
-0 c: 
CIl 

::§ 
z 
o!S 
< 

V 0 en II) 
N 

o en 
II) ...... 
N 

Qi 
~ 

-C. ~ 

iii z 
0> o!S 
i5 ~ c: 
CIl -g .s:::. 

(.) 0 

MARCH 23, 1992 

:::> 
is 
o!S 
c: 
CIl 
E co 
0 

II) 
co o 
<Xl 

N en 
;:::. 

:c 
Qi 
0 

N 

II) 

a. 
Q) 
Q) 
3: -g 

.s:::. 
CII 
X-co 
..J 

N co co 

(!-
~ .s:::. 
.2 
-0 c: 
0 a.. 

(ij 

~ 

Written Answers 368 

rn rn 
Q) Q) 

::; :; 
0> 0> 

u::: u::: 
-0 -0 
Q) Q) 
(;j (;j 
Q) .£ a. 
Q) Ui a: w 
M R a: w 



369 Written Answers CHAITRA3, 1914 (SAKA) Written Answers 370 

1:) 
<b 
~ 

CJ) ->c N ~ 
,..._ 

~ 0 en <0 '<t ~ 0 
<II <c 

,..._ <0 co ,..._ 
~ 

,..._ 
~ c: <0 co CJ) CJ) "<t a-

d 0 I/) <0 "<t C') N M CJ) 

I!! C') 0 ,..._ 
0 01 . C') <0 ,..._ 

dI <b N ..... 0.. CQ 01 
01 01 ..... 
01 1:) 
.~ <ll .... :J .~ 1:) 

~ 
S 
<II <0 co ~ g r, g N I/) C') co <0 

.~ <: Ii) LO ,..._ LO co LO N en C') en 
0 C') I/) I/) <0 '<t N C') CJ) CJ) 

~ I!! r, N ,..._ M '<t N N I/) c:o 
"<t ,..._ N N <b C') CD 

~ Q... N LO 
(I) N 
'- 1:) .!ll ~ 1:) "" S ->c 
.S <II ~ 

,..._ '<t 
~ '<t N en I/) r:::. 0 C') 

§ ~ cn 0 ,..._ N c:o <0 m 
'" "t N a> ,..._ 0' '<t C') CJ) ,..._ 

I ~ I/) ~ M C') 
<b ~ <:> 0.. N 

01 
01 

"( 

;I 
1:) 
<l: 1:) 

& ~ z :::. 
W ·S ',..., 
:IE s 

1:) <II 
,..._ ,..._ a> ,..._ '<t g? CD co Ol ~ 0 W 

~ <: C'<') 0 0 I/) '<t '<t W 0 co 0 I- 0 N M '<t M CD <0 0 ex) ,..._ 0 c( .~ ~ "<t N N I/) '<t N C') M C') 
l- S N N N en <II <, 0.. c: 

0 
~ 
<ll 

0.. 
1:) 
c: 1:) <II <b 

1:) 
01 ~ 

~ CQ ->c co M a> cn I/) ,..._ :::: 01 '" C\r I/) I/) co a> 0 en I/) C') ->c 
..... , <: '<t a> m ~ <0 I/) co <0 0> <0 ,..._ 

<II 0 '<t I/) co N M V V C') § ~ 
I!! ~ <b 
0.. .._ 
0 .._ 
<b 

.Q vi E 
~ 

...: (/) 

.~ W .r: .r: ~ 

'" 'E I- .r: (I) V> 
VI 

~ '" al Q .c. ~ -0 <II 
~ 

III 
!!! (/) -0 .... co 0... (I) < (II 0.. ::.:: a: Iii ttl 

~ 0 .s::: ttl Iii o(l 

~ ~ !!! 0 E ia c .r: :::J co .ii (II 0 E ca co 
S .r: c (II iii ca 2:- III 

E c T!1 ...J -0 2 '" .r: E iii ::::: ...J c III 0 :::J til til QI "'( < < < < a:; (!) (!) :r i: ..., ::.:: ::.:: 



371 Written Answers MARCH 23, 1992 Written Answers 372 

"'0 
CI> :s: 
~ !:!:!. 0 ,.... w- oo en @ @ <0 "<t <0 N @ VI q) !:!:!. 00 N C') C') C') 0 0 
c:: ,.... "<t 
0 en "<t "<t 0 en C') <0 CD 

~ 
00 00 0 0 ~ C') . 0 00 C') 0 en 

CI> C') ,.... -- Q... en 
0) 
0) --

] 
,~ 
oS 
VI 00 ,.... ll'l -.:t 0 en IX) N -.:t ll'l Il') ll'l ;:::. c:: It) CD co <0 N 0 N N ll'l Il'l N "<t 
0 C') ,.... ,.... Il'l N -.:t C') Il'l Il'l ,.... Il'l 
~ 

en N CD en N 
C') N 

CI> 
Q... 

j 
::::: 
~ 
VI C') ,.... <0 C') co "<t C') C') Il'l <0 C') C') en c:: "t en N 0 C') C') CD en C') CD N CD C') 
0 ,.... -.:t "<t CD CD 
~ N Il'l C') CD ,.... 
CI> 

<:) Q... 
0) 
0) --

"'0 
~ 
,~ 
oS 
VI ~ ~ 

C') en <0 N 00 ...,. a; ,.... 0 en CD 
c:: CO) co ,.... CD 0> ~ en en -.:t en C') 

0 N Il'l <0 en en <0 <0 Il'l N 
00 CD CD 0 <0 0 

~ C') N 

&. 

"'0 
CI> 

0) E:: 
co ->c en Il'l ;:::. C') en 0 
0) VI N 0 IX) en en N en CD C') -- c:: ,.... ,.... N <Xl 00 N ~ 0 00 N C') ~ 

0 N Il'l en C') -.:t ~ co C') C') CD CD 
~ 
CI> 

Q... 

.,; 
...: 
~ .c 
VI UJ 
~ (I) .c 
!!! "0 

~ UJ 
(II 

(II => (I) 
(/) a:: .E >. "0 c '0 "0 

~ 
UJ (II E c (II (II (II ," (II 05 Iii (II .0 .c Z (II a:: >- iii (II (II Cii E 05 .c a. .c (5 Iii UJ (II 

iii .s '0 .c. 'c Ol Ol ,!!! 'C (II ::x E a. 
::::: <II (II (II (I) N (II 0 => 'iii .:£ (II ~ 

::: 
q: :::!: :::!: :::!: :::!: ~ z Q_ ex: i:i5 I- :::> 

! 



373 Written Answers CHAITRA 3,1914 (SAKA) Written Answers 374 

"0 
Q) 
~ 
..Ie QI ..,. 0 ...... (/) (() II) en ...... Z M 
t:: 0 N 0 0 
0 en IX) ~ 

~ 
II) 0 

I • U) <0 
Q) C\j 

(J) Cl.. 
(J) 

"0 
~ 

.:.::!. 

..!:: 
(/) co N m co M N ...... co 
t:: ll') 

..,. co en co co <0 N 
0 0 <Xl W ..,. 
~ 

l"- t-- ..,. ..,. 
Q) N Cl.. 

~ 
..91 
'"'" ..Ie 

'" 0 I"- 0 <Xl <0 0 Z <0 co t:: 
~ 

0 co t-- 0 II) 
0 <0 <0 <0 
~ C\J ..,. 

r3:. 
U) 

Cl 
(J) 
(J) 

~ 
~ :::. 

'''_' 

..!:: 
(/) M en ..,. 0 co co U) l"- t::. t:: (") M N ~ en II) I"- 0 
0 m N M ,.._ <0 
~ 

..,. ,.._ 0> 
N 

Q) N Cl.. 

~ 
Q) 

(J) ::::: q; 
Q;) ..Ie ..,. 
(J) (/) C\j en :0 - t:: '0 .!!! 0 C\j ." <0 0 0> <') Z N 0 'iii ~ ,.._ co co <') 

Q) ." ...... > 
Cl.. en III ..,. (5 

C 
"0 
Q) 

Uj :; 
ui '" '" :S ....: !:!:! ~ Q) 

ex: :; Vl 

~ 
:> c e a; .2' .2' 0 

(/) LL. LL. '" ~ a: > (ij 
Vl III :> a. "0 "0 

!!! "'iij ex: "0 :r 0 Q) 
~ 

Q) Q) a.. 
(/) 0> ~ 

c .s::: Q) iii iii "0 c III lii z o!I .3: Q; Ql E 
~ 

Ql }i! CI o!I "0 .s::: a. .~ .!!! ID ~ '6 c III 0 Ql 'iii Q z c nI nI .s::: 'i5 a: w ..s ti ~ E E '" "'iij a; 
Ql 

~ 00 nI a; .:.t! C 

~ 
N ft ::::: .s::: nI nI nI 0 0 

'« == c( () 0 0 0 ...J a.. a: w 



375 Written Answers MARCH 23, 1992 Written Answers 376 

ing, defective headlights, over-
speeeding, over-loading etc. 

STATEMENT - III 

The Steps takervbeing taken include:-

1. The M. V. Act, 1988 and the Rules 
framed thereunder provide for 
stricter requirements in respect of 
issua~e of driving licences, and 
stringent penalties for offences. 

2. Formal training in a driving school 
is made a pre-requisite for issu-
ance of licence to drive transport 
vehicles. 

3. Maximum safe laden weights have 
been prescribed for trucks includ-
ing light commercial vehicles. 

4. Maximum speed limits have been 
prescribed for all vehicles except 
light motor vehicles. 

5. Uniform intervals for checking the 
fitness of vehicles have been pre-
scribed throughout the country. 

6. It is prescribed that road safety 
devices would be fitted in the ve-
hicles viz, direction indicators with 
blinker system for vehicles, special 
labels on carriages carrying dan-
gerous or hazardous goods. 

7. A National Road Safety Council 
has been set up for formulation of 
road safety measures: State Gov-
ernments were also requested to 
set up State level road safety, 
council. 

8. Strict and rigid enforcement of traf-
fic rules and regulations. 

9. Regular special drive against rash 
and negligent driving, driving with-
out driving licences, drunken driv-

10. Regular prosecution of violation 
through issue of notices. 

11. School children are regularly im-
parted necessary training/educa-
tion in the schools about the rules 
of the roads and related safety 
aspects by the road salety cell 01 
Delhi Traffic Police. 

12. Introduction of blinkers/signals at 
accident prone areas. 

13. Prosecution through Radar Guns. 

14. More police presence in accident 
prone areas. 

15. Special morning drives and night 
mobile patrolling. 

16. Use 01 Doordarshan/AIRlPress for 
giving wide publicity on road safety. 

17. Painting of bus boxes, yellow boxes. 

l8.Special night checking on Highways. 

19. Special drive against buses, HTVs, 
TSRs, Taxis etc. 

20. Painting competitions and other 
road safety activities are being 
organised by Road Safety Cell to 
inculcate the sense of road safety 
among various road users and 
children. 

[ Translation) 

Expenditure on Republic Day Parade 

3858. SHRI RAMESHWAR PATIDAR: 
Will the Minister of DEFENCE be pleased to 
state the details of expenditure incurred on 
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the main function organised at Delhi (Rajpath) 
for the Republic Day this year and the prepa-
rations made in this regard? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): The arrangements in 
connection with the Republic Day Parade in 
Delhi are made by the concerned Central 
Ministries ano Departments, State Govern-
ments, Union Territory Administrations, 
Central Public Sector Undertakings, local 
bodies and other agencies. As the expendi-
ture on various items, borne by the con-
cerned agencies, is not colleded and exhib-

• ited under one head. it is not possible to 
ass~ss the total expenditure. 

[English] 

Capital Inflow from NRls 

3859. SHRI GEORGE FERNANDES: 
Will the MinislH of FINANCE be pleased to 
state: 

(a) whether n.", G(Jv(;rnment have taken 
any steps for more capital inflow from the 
Non-Residen! Indians and to generate 
momentum for development of Indian econ-
omy; 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The Govern-
ment have announced in October, 1991 a 
liberalised investment policy; NRls can now 
invest upto 100% equity in 34 high priority 
industries, will full benefits of repatriation. Till 
now RBI have approved 7 cases involving an 
investment of Rs. 290 lakhs. Besides, they 
can also invest upto 1 00% on non-repatria-
non basis in housing development, real es-
tate development and infrastrudure such as 
construction of roads and bridges. The upper 
limit on portfolio investment has also been 

raised 'rom 5% to 24%, with the ceiling for 
individual NRI remaining at 1 %. 

Export of SUrplus Goods 

3860. SHRI K. PRADHANI: Will the 
Minister of COMMERCE be pleased to state: 

(a) the estimated quantum of Surplus 
agricultural products and industrial goods 
available in the country at present; 

(b) whether any efforts are being made 
to export these Surplus goods; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) It is 'difficult to precisely 
estimate the quantum of surplus agriculture 
products and industrial goods available in 
the country at present as it depends on a 
large number of factors like domestic pro-
dudion, domestic demand, competitiveness 
in international markets in terms of quality 
and prices, global production and demand, 
etc. 

(b) The endeavour olthe Government is 
to encourage generation of surplus for ex-
port and provide environment conducive for 
export of the same. 

(c) Several changes in trade policy were 
introduced in July/August, 1991, aimed at 
strengthening export incentives, eliminating 
a substantial volume of import licensing and 
optimal import compression. Barring essen-
tial imports of sensitive items like POL fertil-
izers etc. ail other imports of raw materials 
and components were linked to export per-
formance. REP licences were replaced by 
Exim-scrips. The advance licences as an 
instrument of export promotion has been 
strengthened, by reducing discretionary 
controls and delays. The procedure for import 
of capital good has been strengthened. The 
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EPZ and 100% EOU Schemes have been 
revamped. A number of export and import 
items have been decanalized. Exporters have 
been allowed to open foreign currency ac-
counts in approved banks and to raise exter-
nal credits, pay for export related imports 
from such accounts and credit export pro-
ceeds to such accounts. These steps have 
been further strengthened by the partial 
convertibility of Rupee and reduction in import 
tariff rates. Besides the Government has 
taken other steps which include reducing 
controls through licensing, simplification of 
procedures for export, activisatlon of Board 
of Trade, bilateral discussions with select 
countries, interaction with national organisa-
tions of Trade and Industry, etc. 

Commercial Loans 

3861. SHRI PHOOl CHAND VERMA: 
DR. lAXMINARAYAN PAN-

DEYA: 
SHRI B.L. SHARMA PREM: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the total amount of arrears of com-
mercialloansgiven by the nationalised banks 
and other financial institutions to companies/ 
individuals during the year 1991-92, bank-
wise; 

(b) the details of such companies/indi-
viduals who have to repay loans of more 
than rupees five crores; and 

(c) the steps proposed to be taken to 
recover the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) The Reserve Bank of India(RBI) 
have reported that information on arrears of 
commercial loans given during 1991-92 as 
also the details of Companieslindividuals 
that have arrears of more than Rs. 5 crores 

is not compiled by them. However the infor-
mation on total balance outstanding in re-
spect of Public Sector Banks to borrowers" 
enjoying working capital limits of Rs. 10 
crors or more as on 27th Sept., 1991 stood 
at Rs. 20074.5 crores. According to the "\ 
forms of Balance Sheet and Profit and loss 
Account prescribed In the Third Schedule of 
the Banking Regulation Act, 1949, which all 
banks are required to follow, and in accor-
dance with the practices and usages cus- l 
tom ary among bankers, the banks are given 
statutory protection from disclosing the 
quantum of bad and doubtful debts as well 
as the sticky advances for which provision is 
made to the satisfaction of their statutory' 
auditors. 

(b) In accordance with the provisions of 
statutues governing public sector banks and 
financial institutions and also the provisions 
of Public Financial Institutions (Obligation as 
to Fidelity and Secrecy) Act, 1983 and prac-
tices and usages customary amongst bank-
ers, banks and financial institutions cannot 
divulge information relating to their individ-
ual constituents. 

Il ) The possibility of Certain loans going 
bad IS inherent banking operations. How-
ever, banks do take measures for monitoring 
loans and recover overdue loans. This in-
cludes post disbursement supervision and 
follow up, reporting systems and periodical 
reviews. Public Sector banks have also insti-
tuted a system of classification of loans into , 
certain defined categories according to the 
health of advance at a given point of time for 
the purpose of their effective monitoring and 
follow up. Whenever conduct of an individual 
account reveals irregularies. steps aretaken_ 
to regularies the advances and, if they fail, 
loans are recalled and various measures 
taken to recover the dues including resorting 
to legal proceedings against the borrowers, 
as well as the guarantors, if any. 
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( Translation] 

Lack of Space In Deihl Courts 

3862. SHRI PHOOL CHAND VERMA: 
DR. lAXMINARAYAN PAN-

DEY: 
SHRI B.L SHARMA PREM: 

Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether the courts located in Trans-
Yamuna area of Delhi are working in small 
premises and people are facing great diffi-
culties as a result thereof; and 

(h) if so, the steps being taken by the 
Government for providing better accommo· . 
dation for these courts. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (h). The 
Courts located in Trans-Yamuna area at 
Shahdra are, at present, functioning in S.S. 
Light Railway Station Building which is small 
premises having limited facilities. Forprovid-
ing better accommodation for these courts, a 
new building forrhe District Courts Complex 
at Shahdara is being put up by the Delhi 
Administration and the construction is in 
progress. 

(English] 

Construction of Kozhlkod. 
Oyepass 

3863. SHRI V.S. VUAYA RAGHAVAN: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Government of Kerala 
has submitted any plan for the construction 

of Kozhikode byepass from Pantheerankav 
to Ramanattukara on National Highway No. 
17; 

(h) if so, the details thereof; and 

(c) the steps taken to expedite its sanc-
tion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) to (c). Yes, 
Sir. Kerala P.W.D. has sent a detaield esti-
mate on 6.12.1991 amounting to Rs. 13.95 
crores for construction of Kozhikode byepass 
on NH-17from Pantheerankavto Ramanal-
tukara (Phase I) including construction of 
Arapuzha and Neelithodu bridges. Techni-
cal details of the project are under finalisa-
tion in consultation with the State P.W.D. 
Construction of Phase-I of the byepass is 
included in Annual Programme 1991-92.' 

Indira Vlkas Patra 

3864. SHRI V.S. VIJAYA 
RAGHAVAN: 

PROF. K.V. THOMAS: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Union Government have 
any proposal to introduce 'Indira Vikas Pa-
tra' of higher denominations; 

(h) if so, the details thereof; and 

(cl the time by which a final decision is 
likely to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir. 

(b) and (c). Do not arise. 
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Repair of Defence Roads In 
Assam 

3865. SHRI UDDHAB BARMAN: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether some of Ihe roads are taken 
over by the Defence Authority in the State of 
Assam for repairs and maintenance: 

(b) if so, the na.nies of the roads; 

(c) whether the conditions of such roads 
in the districts of Cochar: Karimganj and 
Haila Kandi are in very bad shape; 

(d) if so, the r.~asons tnerefor: and 

(e) the ster;, proposed to be taken for 
the ma'ntenanco/repairs of these roads? 

THF MINISTER or DEFENCE (SHRt 
SHARAD PAWAR): (a) Yes, SI'. 

(b) Thenamesofthe roads entrusted for 
repairs and mair:tenance are:-

1. Samthaibari - Gurubhasa -Hatisar 

2. Si!char - Lailapur -Aizwal 

3. Jawai - Badarpur - Agartala 

4. Silchar - Jiribam - Badarpur 

(ii) Roads entrusted only for repairs: 

1. Lumding - Lanka 

2. Udharband - Jatinga - Mahur 

(c) and (d). No, Sir. 

(e) Does not arise. 

Market Development Assistance 
Scheme 

3866. SHRIMATI RITA VERMA: 
SHRI BALRAJ PASSI: 
SHRI ANNA JOSHI: 
SHRIMATI DIPIKA H. 

TOPIWALA: 

Wiilthe MinisterofTEXTILES be pleased 
to state: 

(a) the details of assistance provided by 
the Union Govemrne'lt to the hand loom 
organisations under tn9 Market Develop-
ment Assistance Scheme for hand loom cloth 
during 1990-91 and 1991-92, State-wise: 
and 

(b) the number of unit5 benefited under 
the Scheme during the above period, State-
wise? • 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). The State-wise de-
tails of assistance provided by the Union 
Government in 199(}-91 and 1991-92tothe 
handloom organisations and the number for 
units oonefitec ar~ given below: 
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LF.C. Investments 

3867. SURf PRATAPRAOL 
BHONSLE: 

SHRI VISHAWANATH SHAS- . 
TRI: 

Will thE' Ministerof FINANCE be pleased 
to state' 

(a) whether a high level delegation of 
the International Finance Corporation has 
visited India in recent past: 

(b) whethe' this visit has paved the way 
.Iofor fresh investments in the private sector; 

(c) if so. the names of private compa-
nies to be benefited by these investments: 
and 

(d) the delalls of IFe n,issions in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY ~.;t:' FINANCE (SHRI RAMESH-

. WAf~ THAKUR): (a) Y(Js, Sir. A delegation 
led by Sir William Ayrie, Executive Vice 
President 0 1 the International Finance Cor-
poration \(i<:!tp'~1 India from .January 27 to 
February 8.1992. 

(b) and (c). The delegation disc;Jssed 
with the GOVf:rnment and the private sector 
general areas in which IFC would like to 
concentrate. While IFC expects to further 
increase its level of investments in India, 
there was nc agreement on any specific 
investment proposal. 

(d) IF~ has a South Asia Regional 
Mission located in lIIew Delhi and a branch of 
this Mission in Bombay. 

[ Trans/ationj 

Export of Diamonds a"d Jewels 

3868. SHRI VILASRAO NAGNA THRAO 
GUNDEWAR: Will the Mil'1istAr of COM-
MERCE be pleased to state: 

(a) the amount of foreign exchange 
earned by the export of diamondsh and 
jewels during each of the last two years; and 

(b) the facilities provided/proposed to 
be provided by the Government to diamond 
and jewel industry to earn more foreign 
exchange? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Exports of gem and jewel-
lery (including diamonds) in the last' two 
years. according to the Gem & Jewellery 
Export Promotion Council (GJEPC). are as 
follows: 

Year 

198!}-90 

199()-91 

1991-92 

Exports 
(Value in Rs. Crores) 

5479.37 

5336.83 

5440.33 
(Apr . ..,Jan. '92) 

(b) Exporters of gem and jewellery items 
are provided access to raw materials through 
impress' and replenishment licences. A 
number of schemes are also notified in 
Chapter XXI Part II of the Import-Export 
Policy to increase export of gold and silver 
jewellery. Exporters are also assesed for 
participation in fairs and exhibitions and for 
sending delegations for, market surveys. 

Recodification of Companies Act 

3869. SHRI ANKUSHRAO 
RAOSAHEB TOPE: 

DR. V. RAJESHWARAN: 
DR. Y.S. RAJASEI<'HAR 

REDDY: 

Will the Ministerof LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 
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(a) whether the Government have con-
sidered simplification and revamping of the 
Companies Act to ensure rapid economic 
growth in view of the liberalisation policy 
introduced recently by the Government; and 

(b) if so, the steps taken in the matter of 
deregulation. decentralisation and removal 
of controls from the Companies Act? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) The general approach of the Gov-
ernment in making changes in Company 
Law is to provide for investor protection, 
rationalisation and streamlining of the provi-
sions of the Act and for better management 
of Companies. The Government isendeavon-
ring to introduce a Bill as early as possible. 

[English] 

Exports to European Countries by 
Garment Industry 

3870. SHRI ANKUSHRAO 
RAOSAHEB TOPE: 

SHRI AVTAR SINGH 
BHADANA: 

SHRI R. DHANUSKODI 
ATHITHAN: 

SHRI GIRDHARI LAL BHAR-
GAVA: 

SHRI VIJAY NAVAL PATIL: 

Will the MinisterofTEXTILES be pleased 
to state: 

(a) whether the European Economic 
Commission has abolished the restrictions 
on the import of synthetic fabrics and gar-
ments f$Om India; 

(b) if so. when; 

(c) if not, whether EE(; ilas imposed 
quota restrictions for the import of synthetic 
textileslfabrics/garments from India; 

(d) if so, the quota fixed in each case by 
EEC for import from India; 

(e) the states from where the synthetic 
fabrics has been exported to EEC; 

..... 
(f) the quantum of fabrics likely to be 

exported from these States during the year 
1992 and 1993. State-wise; and 

(g) the distribution policy of quota to 
various dealers for export purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. 

(b) Does not anse. 

(c) and (d). Under the provisions of the 
Indo-EEC Textiles Agreement, export of 
woven fabric~ 01 synthetic fibre laillng under 
category 3 has been brought under quota 
restriction since September '91. For 1992, a 
quantity of 19,552 tonnes has been fixed for 
export to EEC. 

Nine garment categorios are under 
quantitative restraint in EEC. There is a 
common quota for a particular garment cate-
gory whether the garment is made out of 
cotton. wool or synthetic fibre. Hence no 
separate quota is fixed exclusively for gar-
ments made out of synthetic fibres. 

(e) State-wise export figures are not 
maintained. 

(f) DUring 1992, the quantitative ceiling 
of 19.552 tonnes for EEC is likely to be fully 
utilised. There is no finality as yet about 1993 
quota level. 
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(g) Exports of synthetic fibre fabrics to 
EEC countries are governed by the provi-
sions of the Textile Export Entitlement Distri-
bution Policy. Exports of synthetic fibre gar-
ments to EEC are governed by the provi-
sions of the Gafm~nt Export Entitlement 
Distribution Policy. 

Rupee-RCXJbl. Exchange Rat. 

3871. SHRI MORESHWAR SAVE: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the rupee-rouble exchange 
rate has become highly unrealistic; 

(b) if so, whether the Government pro-
pose to rework rupee-rouble exchange rate; 

(c) if so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): Cd) to (c). Two founds of 
il"ter-f'JOvernmentai official discussions have 
been held to discuss revision of the 
RupI*-Rwble exch ange rate which is based 
on lhe November, 1978 Protocol The dis-
cussions have been inronclusive so far. 

(d) Dop.s not anse. 

[ Translation] 

Legal Aid Scheme 

3872. SHRI KASHIRAM RANA: 
StlRl RAM LAKHAN SINGH 

YADAV: 

Will the Ministerof LAW, JUSTICE AND 
COMPANY- AFFAIRS be pleased to stale: 

(a) the amount allocated to States and 
the persons benefited under the free-Iegal-
aid Scheme during each of the last three 
years, State-wise; 

(b) whether this scheme has not been 
successful and poor p.:;ople ilrt) facing prob-
lems in getting benefits ur:dor this scheme; 

(c) if so, the reasons t""'refor; and 

{dl the steps taken or proposed to be 
taken by the Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGA RAJAN 
KUMARAMANGAlAM): (a) The amount of 
grants';" ·c,id ·,"eJ.sed by the Committee for 
hnplem .. nttng~egal Aid Schemes (CILAS) 
for implementation of' various Legal Aid 
Programmes under the Legal Aid Scheme to 
the poor, year-wise and State-wise. during 
the financial years 1988-89, 1989-90 and 
199G--91 is given in Statemenl-I laid on the 
Table of the House. 

The State-wise information with regard 
to persons benefited during the calendar 
years 1989. 1990 and 1991 is indicated in 
Statement-II laid on the Table of the House. 

(b) No, Sir. 

(c) In view of the reply to part (b), the 
question does not arise. 

(d) The Committee for Implementing 
legal Aid Schemes and State legal Aid & . 
Advice Boards are constantly reviewing and 
improving the system to ",nsure that the 
objective of giving legal-aid IS best achieved. 
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[English] 

U.S.S.R. Collaboration 

3873. DR. R. SHIDHARAN: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of the erstiwhile USSR 
financial collaboration in various State Gov-
ernments and Union Government owned 
public undertakings; 

(b) the extent of such financial associa-
tions In these projects; 

(c) whether the impact of these partici-
pation is examined in the light of political 
development in USSR; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). From 2-2-1955 
1031-12-19ft1 ,the USSR Govemment signed 
18 agreements with the Government of India 
for providing credits aggregating to roubles 
9995.36 million. No such agreement was 
signed directly with State Governments .. 
These credits were used for public sector 
projects in the steel, power, coal and oil 
sectors. The total disbursement from 2-2-
1955 to 31-12-1991 was.roubles 2136.11 
million. Until April 1977, the credits were 
repayable in 12 years with interest payments 
at 2.5 per cent per annum. For agreements 
signed after April 1977, the credits were 
repayable in 20 years inclusive of a grace 
period of three years with an interest of 2.5 
percent per annum. 

The USSR credits were denominated in 
roubels but repayment of principal and inter-
est were made in non-convertible Indian 
ru~es which were utilised by the Soviet 
authorities for purchase of Indian goods for 
export to the USSR within the framework of 
the Indo--Saviet trade plan in force. 

(c) and (d). With the dissolution of the 
USSR it is not yet clear whether unutilised 
credit will still be available. 

Import of Tube Lights 

3874. DR. R. SRIDHARAN: Will the 
Ministerof COMMERCE be pleased to state: 

(a) whether the tube lights and its ac-
cesseries are imported; and 

(b) if so, the details of the brands and the 
countries from which these are imported? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). In terms of Import 
& Export Policy for 1990-93, as amended, 
the item' tube lights and its accessories' is 
covered by the Negative list and no licences 
has been issued for its imports. 

Raids conducted by Income Tax 
Department In GuJarat 

3875. SHRIMATI BASAVA RAJESH-
WARI: 

SHRI SUK DEO PASWAN: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the number of raids conducted by 
the Income Tax Department in Gujarat dur-
ing 1991 and 1991 (upto February 29); 

(b) whether some cases 01 income tax 
evasion by Managing Directors of newspa-
pers were detected during these raids; 

(e) if so, the details thereof; and 

(d) The action taken so far against each 
of them? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The numberforsearches 
conducted by the Inoome Tax Department in 
Gujarat during the financial years 1990-91 
and 1991-92 (upto29 February, 1992) were 
477 ane 178 respectively. 

(b). to (d). Yes. Sir. In the oourse of 
searches, substantial t.ax evasion has been 
d~tectPd in the case of one Managing Direc· 
tor of 011e group of newspapers of Ahme-
dabad, who has 'iurrendered additional in-
oome 01 Rs. 1 .86 crores for the current year 
under section 132(4) of the Inoome -tax Act 
and paid an instalment of Rs. 53 lakhs as 
additional advance tax in December 1991-
Further follow-up actions on the materia! 
found h the course of the search have been 
taken up. 

Appointment of Commission Agents by 
Cotton Corporation of India 

3376 SHRIMATl BASAVA RAJES-
WARi: Will the Minister of fEXTllES be 
pleased to state: 

(a) the details of oommission agents 
appointed by Cotton Corporation of India 
(CCI) for purpose of cotton from framers for 
exports; 

(b) the rate ot ool'!'mission provided to 
the oommission agents by the CCI: 

(e) the oommission allowedtrom foreign 
oountnes to the agents; • 

(d) whether commission eained by them 
from foreign counrrtries.is to be declared to 
the Government; 

(e) the number of oomplaints received 
by the Govemment r~arding oommissions 
being deposited in foreign countries; 

(f) whether any investigations has been 
oonducted by the Government in the matter; 

(g) if so, the details thereof; and 

(h) the action taken/proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn: (a) The Cotton Corporation of 
India has not appointed any Commission 
agents for purchase of cotton from farmers 
for exporters. 

(b) to (h). Does not arise. 

Payment of Cash Compensatory 
Support Claims to Exports 

3877. SHRIMATI BASAVA RAJES-
WARI: Wililho Minister of COMMERCE be 
pleased to state: 

(a) whether the Government have 
stopped payment of CCS claims to the ex-
porters for exports made before July 2, 1991 ; 

(b) if so, the detll{s thereof; and 

(c) too reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No, Sir. 

(b) and (c). Do not arise. 

Gov.mment Borrowings from Banks 

3878. SHRIMATl BASAVA RAJES-
WARt Will the Minister of FINANCE be 
pleased to stale: 

(a) whether the Reserve Bank of India 
has suggested that the Government should 
restrict borrowings at low interest from the 
banks; and 
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(b) if so, the action taken or proposed to 
be taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTOUKHE): (a) No, Madam. 

(b) Does not arise. 

Foreign Exchange Earnln$Js from 
Exports 

3879. SHRI BHAGEY GOBARDHAN: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the items which registered an up-
ward trend to exports on account of liberal-
ised trade policy; 

(b) the countries with which exports 
have registered an upward trend during the 
past six months; and 

(c) the amount of foreign exchange 
eamed during the past six months as com-
pared to the corresponding period in the 
preceding year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The trade data is com-
piled on financial year basis. The principal 
commodities which registered an increase in 
exports during the period April-December, 
1991, the latest period for which commodity 
and country break up is currently available, 
as compared to the corresponding period of 
April-December, 1990 inlc~de: Agricultural 
and allied products, Chemical & related 
products, Marine Products, Ores & Minerals, 
Gems & Jewellery, Engineering. Goods, 
Electronics and Co!TlPuter Software, Tex-
t1ies, Handicrafts, Carpets, etc. 

(b) The pnncipal countries in respect of 
- which India's exports registered an increase 

d!lring Aprii-December, 1991 as compared 
to April-December, 1990 include: Republic 
of Korea, United Arab Emirates, Iran, Malay-
sia, Hongkong, Saudi Arabia, Australia, 
Netherlands, Canada, Italy, Singapore, 
Thailand, USA, Belgium, Japan, Switzer-
land, French, Morocco, UK, Federal Repub-
lic of Germany, Sweden, Yogoslavia, etc. 

(c) India's exports to the General Cur-
rency Agra amounted to Rs. 30914 crores 
during AprihJanuary 1991-92 as compared 
to Rs. 21427 crores during April-January 
1990-91 thereby registering a growth of 
44.3%. In dollar terms, India's exports to 
General Currency Area increased by 5.7%, 
India's exports to Rupee Payment Area 
amounted to Rs. 3785 crores during 
AprihJanuary 1991-92 as compared to Rs. 
4809 crores during ApirhJanuary, 1990-91 
thereby registering a decline of 21.3%. In 
dollar terms, India's exports to Rupee Pay-
ment Area decliend by 42.3%. 

Common High Court 

3880. SHRI P.M. SAYEED: Will the 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIR$be pleased to state: 

(a) whether the Government have re-
ceived any proposal for a common High 
Court Act; and 

(b) if so, the reaction ofthe Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRSAFFAIRS(SHRIRANGA RAJAN 
KUMARAMANGALAM): (a) No, Sir. 

(b) Does no1 arise. 
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Export of Sarees from Varanasl 

3881. SHRI ANAND RATNA MAURYA: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) The numberof sar4~es exported from 
Varanasi during the last three years and the 
foreign exchange earned therefrom. year-
wise; 

(b) the efforts made for the develop-
fl,"'i; ot this industry; and 

(e) the steps being taken by the Govern-
ment to provide yarn to a"isanslcr;:oft"''"~';;'~ 
.. :. .... ~~ rates ;)~ other basic facilities to 
!hs ind\Jstry? 

THE MINISTE.R OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Export of silk textiles products 
from the country during the last three years 
is as under:-

1988-89 Rs. 331 crore 

1989-90 Rs. 401 crors 

1990-91 Rs.441 crore 

However. Government of India does not 
maintain statistics regarding exports against 
production from a particular place. 

(b) Fordevelopmentof handlooms. there 
are a number of Schemes. These include 

"Design Support by Weavers Service Centre, 
Varanasi. There are several on-going plan 
schemes such as Modernisation, Workshed-
cum-Housing Scheme, Project Package 
Scheme which can be availed of by the 
handloo," industry at Varanasi. 

(c) There is no scheme to subsidise 
supply of yarn to artisans and craftsmen. 

Supply of yarn to handtoom weavers in the . 
&rganised sector is. however, made through 
National Handloom Development Corpora-
tion, Apex Societies, State Handloom Devel-
opment Corporations and Primary Hand-
loom Societies. 

Ex-Servlccemen Rehabilitation Centres 
in Uttar Pradesh and Bihar 

3882. SHRI ANAND RATNA 
MAURYA: 

SHA LALIT OAAON: 

Will the Minister 01 DEFENCE be 
pleased to state: 

:;;.~ ;;~ total number of Rehabilitation 
centres in in Urrar Pradesh and Bihar for tMe 
weHare of ex-servicemen, warwidow and 
disabled ex-servicemen; 

(b) whether the process oi "t!:-;abm~~
tion in these Stales has been analysed dur-
ing last three years: 

(c) if so, thE) achievements made during 
this period, and 

(d) the steps proposed to be taken to 
expedite the work particularly in the distncts 
where there is more number of ex-service-
men? 

THE MINISTER OF DEFf:NCE (SHAI 
SHAAA6 PAWAR): (a) to (d). No Rehabilita-
tion Centres are run in Uttar Pradesh and 
Bihar by the State Governments. However, 
In Uttar Pradesh there are two T raining-cum. 

• Production Centres, one at Lansdown (Pauri 
Garhwal District) and another at Ranikhet 
(Almora District) being run by the Regional 
Centre of Garhwal Rifles and Kumaon Regi-
mental Centre, respectively. The centre at 
Lansdown in imparting training for stiching, 
knitting and Hindi/Engiisli typewriting for 
widows of ex-Servicemen \lnd their depend-
ems, while at Ranikhet widows and their 
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dependents are trained and employed in 
weaving shawls and tweed. No such centre. 
exists in the State of Bihar. 

The Central Government has provided 
reservation of 10% and 20% for Groups 'C' 
and '0' posts, respectively. The reservation 
of Groups 'C' and '0' posts in Central Public 
Sector Undertakings, including Nationalised 
Banks, is 14 112% and 24 112% respectively. 
The State Government of Uttar Pradesh has 
also provided fo reservation of 3% in Groups 
'Co and 'D· posts. No reservation in Govern-
ment jobs exists in the State of Bihar. 

Apart from the reservation provided by 
the Central aod State Governments, several 
self-employment schemes are also in opera-
tion in the States of Uttar Pradesh and Bihar, 
major among them being SEMFEX-I, 
SEMFEX-II and SEMFEX-III (introduced 
recentlywrth effectfrom lSthOctober, 1991). 

Each Zila Sainik Board maintains the 

statistics of registration for employment 
assistance, employment provided through 
Central Government, State Governments 
and private agencies and the number of 
persons on the live registers who are yet to 
be provided employment. The figures of 
employment provided to ex-Servicemen in 
Bihar and Uttar Pradesh during 1988, 1989 
and 1990 and self-employment assistance 
to ex-Servicemen under SEMFEX-I and 
SEMFEX-II in these States during 1989, 
1990 and 1991 are given in the attached 

. Statement. The progress made in regard to 
rehabilitation of ex-Servicemen is reviewed 
from time to time. 

Continuous efforts are being made to 
provide employment to the maximum num-
ber of ex-Servicemen and to promote self-
employment by providing loans to them under 
various Schemes in these States. Training 
courses are also being organised for ex-
Servicemen to enhance their employabilityl 
self-employability . 
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[English] 

Scholarship In Salnlk School. 

3883. SH~ENDRAAGNIHOTRI: 

SHRIMANI BHATTACHARYA: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether income slabs for payment 
of scholarship in Sainik Schools vary from 
State to States; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether the Government propose to 
bring uniformity in income slabs throughout 
the country; 

(d) if so, when; and 

(e) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (e). The eligibility 
criteria for scholarships (other than Defence . 
scholarships) in Sainik Schools is laid down 
by the concerned State Governments. Ac-
cordingly, it varies from State to State. It is 
not possible to introduce uniformity in this 
regard as the payment of such scholarship is 
the responsibility of the state Government. 

C&AG Report about Grey Iron Foundry 

3884. SHRI RAJENDRA AG-
NIHOTRI: 

SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRI CHETAN P.S. 
CHAUHAN: 

SHRI DATTATRAYA BAN-
DARU: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Comptroller and Auditor 
General in his report No.8 of 1991 presented 
on August 6, 1991 for the year ended 31 
March, 1990 has pointed out about the 
management of the Grey Iron Foundry; 

(b) if so, the details thereof; 

(c) whether any enquiry has been con-
ducted in this regard; 

(d) if so, the outcome thereof; and 

(e) the action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) to (e). The Comp-
troller & Auditor General, in his Report No.8 
of 1991 for the year ended 31-3-1990, has 
made some observations regarding working 
of the Grey Iron Foundry (GIF), Jabalpur, 
mainly"relating to the following:-

(i) Delay in completion of the capac-
ity augmentation project sanc-
tioned at an estimated cost of Rs. 
2.78 crores. 

(II) Non-achievement of the planned 
levels of production even after 
completion of the augmentation 
project; 

(iii) High rejection rate. 

(iv) Avoidable imports an open mar-
ket procurement of castings due 
to non attainment of the capacity 
by the Foundry. 

(v) Higher cost of production of some 
majOr items tn the Foundry com-
pared to trade costs. 

2. The above observations were inves-
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tigated in details and the findings are, briefly, 
as follows:-

Delay in completion of the Augmenta-
tion project was mainly, on account of delay 
in the procurement of plant and machinery, 
which was on account of time taken for 
selection of machines, import clearance, 
release of foreign exchange etc. 

Non-achievement of augmented capac-
ity was primarily, due to inadequate man-
power because of the embargo on fresh 
recruitment. 

The high rejection rate or the high cost 
of production in GIF was due to technologi-
cal limitations of the planned facilities and 
also higher overhead costs associated with 
the various staff welfare measures. 

As a result of sustained internal R&D 
efforts, it has been possible to reduce rejec-
tions and thereby bring down the unit cost of 
production. However, it has not been pos-
sible to increase the capacity utilisation sig-
nificantly due to decline in the workload from 
Vehicle Factory, Jabalpur. Efforts are being 
madeto secure orders from the non-defence 
sector. 

Amount spent on Diet In Salnlk 
Schools 

3885. SHRI RAJENDRA AG-
NIHOTRI: 

SHRI NANI BHAn ACHARYA: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) the amount of money spent on the 
diet of a student in Sainik Schools per day; 

(b) the year in which it was fixed; 

(c) whether the Government propose to 
raise it; 

(d) if so, when: and 

(e) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (A) The diet charge for 
the students of Sainik Schools, as fixed by 
the Sainik Schools Society, is Currently Rs. 
10 per day per student. 

(b) 1985. 

(c) to (e). With effect from the first day of 
the 1992-93 academic session, the diet 
charge has been increased to Rs. 11.25 per 
student per day. 

[ Translation) 

Setting up of Benches of High Courts 

3886. SHRI NAVAL KISHORE RAI: 
SHRI SIMON MARANDI: 
SHRI BHAGWAN SHANKAR 

RAWAT: 
SHRI DHARMABIKSHAM: 

Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether the Government have re-
ceived any request from the State Govern-
ments for setting up benches of the High 
Courts; 

(b) if so, the details thereof, and action 
taken by the Government thereon; 

(c) whether the Government have for-
mulated any scheme for setting up benches 
in each High Courts under its policy of de-
centralisation of Judiciary; 

(d) if so, the details thereof, courtwise: 
and 

(e) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) ;and (b). The 
Government have decided to establish 
Benches of Gauhati High Court in the Capi-
tals of Tripura, Meghalaya and Arunachal 
Pradesh after necessary infrastructural fa-
cilities have been provided by the concerned 
State Governments. 

Demands for establishing Benches of 
Allahabad, Madhya Pradesh and Madras 
High Courts were referred to the Jaswant 
Singh Commission and recommendations 
of the Commission were sent to the con-
cerned State Governments for views/com-
ments in consultation with the Chief Justices 
of the respective High Courts. Recommen-
dations of the Commission on·the general 
question of having Benches of High Courts. 
away from their principal seats were sent to 
the Government of Karnataka for views and 
comments on their earlier proposal for es-
tablishing a Bench of the High Court at 
Hubli-Dharwar. No specific, complete pro-
posal has been received from these State 
Governments, in consultation with the Chief 
Justices of the respective High Courts. 

The proposal otthe Andaman and Nico-
bar Islands Administrationfor having a Bonch 
of the Calcutta High Court at Port Blair has 
not been agreed to on account of insufficient 
institution of cases in the High Court from the 
Union Territory. Proposal received from the 

(i) Quantity (in thousand Pes) 

(ii) Value (In Rs. Crores) 

Import of garments is not allowed 

Government of West Bengal and the Cal-
cutta High Court for establist,ing a Bench of 
the High Court in North Bengal is-engaging 
the attention of the Government. No pro-
posal has been received from any other 
State Government. 

(c), (d) and (e). No, Sir. The recommen-
dations of the Jaswant Singh Commission 
on the broad principles and criteria to be fol-
lowed in assessing the expediency and 
desirability of setting up a Bench of the High 
Court away from the principal seat and the 
factors to be kept in view in selecting the 
venue of the Bench has been sent to all the 
State Governments and the High Courts for 
information and guidance. 

ImportfExport of Garments 

3887. SHRI NAWAL KISHORE RAI: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the details of garments exported and 
imported during 1990-91 and 1991-92; 

(b) the amount of foreign exchange 
earned through the exports of garments 
during 1991-92; and 

(c) the steps being taken by the Govern-
ment to boost the garments export? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). The details of gar-
ment exported during 1990-91 and 1991-92 
are as follows: 

1990--91 1991-92 
(upto Jan. '92) 

515000 537071 

4640 4441 

(Provisional) 



., 
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(c) Government have taken a number of 
steps to boost export of garments like mod-
ernisation of Garment industry by allowing 
import of garment manufacturing machinery 
at concessional duty. organising' buyer seller 
meets and participation in fairs. providing 
adequate encouragement to manufacturer-
-exporters and non-quota exports through 
Garment Quota Policy etc. 

[English] 

Conversion of Public Undertakings Into 
Public Limited Companies 

3888. SHRI DHARMANNA MON-
DAYVA SADUL: 

SHRI TARA CHAND KHAN-
DELWAL: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Government are con-
sidering to convert a number of Public Sector 
Corporations under his Ministry including 
Delhi Transport Corporation into Public 
Limited Companies and to convert the exist-
ing loans given to those Corporations and 
interest acrued thereon into equity; 

(b) if so, the details therefor; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). The 
proposals in respect of the following Public 
Sector Undertakings under the Ministry of 
Surface Transport are underconsideration:-

Delhi Transport Corporation 

There is a proposal underconsideration 
for Delhi Transport Corporation 10 be con-
verted inlo Public Limited Company and 10 
work out an inter-connected package forthe 

rehabilitation of DTC in order to ensure its 
long term viability. 

, 
Dredging Corporation of India 

(i) As a consequence of the decision of 
the Government to partially disinvest the 
share of selecled Public Sector Undertak-
ings in favour of Mutual FundslFinancial 
Institutions upto 20% of the paid-up capital, 
action has been taken to convert the _Dredg-
ing Corporation of India into a Public Limited 
Company within Ihe provisions of the Com-
panies Act, 1956. However, no decision has 
been taken to convert Ihe exisling loans 
given to DCI andlhe interest accrued thereon 
into equity. 

(ii) As a result of the partial disinvest-
ment 402300 shares of face value of Rs. 101 
- each of DCI have been sold to a Mutual 
Fund. 

(iii) The shares have been sold in pursu-
ance of the general policy of the Government 
to disinvest the shares of selected Public 
Sector Undertakings to Mutual FundslFi-
nancial Institutions. 

Shipping Corporation of India 

(i) It has been decided by the Govern-
ment to dis-invest Government's share hold-
ing in the Shipping Corporation of India Ltd. 
As per this decision, so far 10.34% of equity 
shares of Government in the SCI have been 
sold to the Financial Institutions and Mutual 
Funds. In view of the decision to have wider 
holding 01 shares, the SCI will have to be 
converted into a Public Limited Company. 

(ii) In the case of Shipping Corporation 
of India Ltd. Government had converted 
loans to the extent of Rs. 191.04 crores 
granted upto 31.3.1990 into equity in March, 
1991. Government have also decided in 
March 1991 to provide funds to SCI during 
the year 1990-91 in the ratio of 3:1 of loans 
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and equity. As per this decision, further loans· 
to the extent of Rs. 21.07 crores granted to 
SCI during 1990-91 are being converted 
into equity. However, this has no relation to 
the decision to disinvest part of the Govern-
ment's share holding. 

(iii) The dis-investment of the Govern-
ment's share holding in the Shipping Corpo-
ration of India Ltd. and consequent conver-
sion of the Company into n Public Limited 
Company is part of the overall policy of the 
Government to dis-invest Government's 
share holding in selected Public Sector 
Enterprises. 

[ Translation] 

Foreign Aided Projects In Uttar 
Pradesh 

3889. SHRI HARI KEWAL PRASAD: 
Will the Mini"ter of FINANCE be pleased to 
state: 

(a) the details of the existing foreign 
aided projects in Uttar Pradesh; 

(b) the amount spent on these projects 
during the last three years and . 

(c) the details of the new foreign aided 
projects likely to be launched in the State 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). A list of projects 
and the amount spent during the last three 
years is at statement-I. 

(c) A list of projects which are being 
evolved by the Government of U.P. in con-
sultation with the Government of India and 
others concerned for external assistance is 
at statement-II. However, the project which 
would be finally tied up, extent and timing of 
commitment would depend on detailed proj-
ect preparation and donor preferences and 
commitment availability. 
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STA TEMENT-II 

Li/cely Projects in U.P. 

SI. No. Proj9Ct Likely Donor 

1. Procurement of Static Var Compensators France 
(SVC) for UPSEB 

2. U.P. Forestry Project UK 

3. Integrated Watershed Management Netherlands 
f'\ ':;;tic.., 

4 Surface Water Storage Strudures in -do-
Bundelkhand 

5. U.P. Sub Project VII -da-

b U.P. Sub Projact VIII -do-

; ,"npara TherrTla Project IV Japan 

8. U.P. Sadie Hands rectemation Project World Bank 

9. U.P. Primary Education 

10. Strengthening the family WeHare 
Programme i!'l U.P. 

[English] . 

Apex Cooperative Bank. 

3890. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the. Minister of 
ANANCE be pleased to state: 

(a) the number of Apex Cooperative 
Banks in each State; 

(b) the number of branches of each 
Apex Bank, State-wise; 

(c) the total amount of deposits and 
loans advanced by each Apex Bank during 
each of the last three years; and 

-do-

US Aid 

(d) the amount of profit/loss made by 
each Apex Bank during the above period 
and the reasons for the losses, if any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (S,HRI DALBIR 
SINGH): (a) and (b). The total number of 
Apex Cooperative Banks in each State and 
their total number of branches is given in 
Statement-i. 

(c) The total amount of deposit and loan 
advanced by the Apex Bank during the year 
1988-89 and 1999-90 (latest available) is 
given in Statement -II. 

(d) The State-wise amount of profit/loss 
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made by Apex Banks during the years 1988-
89 and 1989-90 (latest available is given in 
Statement-III. According to National Bank 
for Agriculture and Rural Development, 
losses could be attributed to mounting trend 

of overdues, low lending rates and inade-
quate margins, high cost of management, 
injudicious management of funds, politicisa-
tion in Co-operatives, lack of democratisa-
tion and professionalisation of management. 
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Export of Readymade Garmants 

3891. SHRI S.N. VEKARIA: Will the 
Minister of TEXTilES be pleased to state: 

(a) whether a new scheme has been 
chalked out for the purpose of the export of 
ready-made garments; 

(b) if so, the details thereof; 

(c) wheth~H a state-wise quota has been 
fixed for the export of these garments; and 

(d) if so, the details 0' the quota fixed for 
Haryana and GlJjarat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Exports of garment 
categories covered by quota restrictions in 
terms of the bilat6lfal agreements entered 
into by India with the importing countries 
concEtrnad ara governEld by the Garment 
Export Entitlement Distribution Policy. The 
Policy lays down lIarious guidelines for allo-
cating quotas to eligibie exporters. Govern-
ml:!nt have taken a number of staps to boost 
export 01 garmants like modernisation of 
Garment industry by allowing import of gar-
ment manufacturing machinery at conces-
sional duty, organising buyer seller meets 
and participating in fairs, providing adequate 
encouragement to manufacturer-exporters 
and non-quota exports though Garment 
Quota Policy etc. 

(c) No, Sir. 

(d) Does not arise. 

[ Trans/ation! 

Progress of 'Ongoing Projects In 
Rajasthan 

3892. SHRI RAM NARAIN BERWA: 
Will the Minister 01 SURFACE TRANSPORT 
be pleased to state: 

(a) wt1ether the pace of work on the 
ongoing projects 01 inter-State road bridges 
in Rajasthan is slow; and 

(b) i1 so, the steps taken by the Govern-
ment to expedite the work? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (al and (b). 
Presumably, the Member is referring to the 
seven Inter-State bridges in Rajasthan ap-
proved under Central Loan assistance pro-
gramme for State Roads of inter-State or 
Economic Importance during 7th Plan. Since 
these bridges fall on State Roads, the Gov-
ernment of Rajasthan are primarily respon-
sible for their execution and for taking steps 
to expedite the works. 

Construction of Bye-passes In RaJast-
han 

3893. SHRI RAM NARAIN BERWA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the number of proposals under 
consideration of the Government for con-
structing bye-pass on National Htghways 
passing through Rajasthan: Hnd 

(b) the action !ai<en by Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURF ACt TRANSPORT 
(SHRI JAG DISH TYTl.ER): (a) and (b). Land 
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for bypasses at Jaipur and Mahuwa is in 
process of being acquired by the State 
Government. Construdion ofthese bypasses 
can be taken up only after the full land is in 
possession. Land acquisition for Udaipur 
byepass has been completed very recently, 
and detailed project for this byepass to be 
constructed in stages is being prepared by 
the PWD. 

[English] 

Berths at Cochln Port 

3894. PROF. K. V. TIiOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the number of berths in Cochin at 
present: 

(b) whethert.he Government propose to 
construct any additional berths at Caehin 
Port; 

(c) rt so, the details therjK)'; and 

(d) the estimated cost thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) In Caehin 
Port, there are 13 berths, viz., one fertilizer 
berth, three tanker berths, seven general 
cargo berths and two coal berths. 

(b) One container berth is already under 
execution and is nearing completion. 

(c) and (d). The project relating to provi-
sion of one container berth with full fledged 
container handling facilities is estimated to 
cost Rs. 53.11 crores, This is an A.D.B. 
assisted project. Most of the contracts relat-
ing to this project have since been com-
pleted and the expected date of completion 
is May, 1992. 

[Translation] 

Utilisation. of Powerloom 
capacRy. 

3895. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 

Will the MinisterofTEXTILES be pleased 
to state: 

(a) whether only 50 percent of the in-
stalled capacity of powerloom is utilised at 
present; 

(b) if so, the reasons for not utilising its 
full capacity; 

(c) whether the Government propose to 
take any concrete steps to encourage it in 
view of the possibility of the expansion of this 
industry; 

(d) if so, the details thereof; and 

(e) if not, the reason therefor; 

THE MINISTER OF STATE OF THE 
MINISlRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) The main reason for not utilising the 
capacity is the high rise in yarn prices, power 
cut, non-availability of working capital loans 
etc. 

(c) and (d). Government is aware of 
various issues pertaining to the powerloom 
sedor and has initiated action to upgrade the 
quality of fabric produced in powerlooms 
through modernisation of looms, training. 
etc. 

(e) Does not arise. 
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TextIle Production 

3896. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 

Will the MinisterofTEXTILES be pleased 
to state: 

(a) whether there has been an increase 
in the production of textiles by the power-
looms installed in decentralised sector dur-
ing the last three years; 

(b) if so, the total quantity of textiles 
manufactured in this sector during the year 
1988-89, 1989-90 and 1990-91 ; 

(c) whether the export of the textiles 
manufactured in this sectors have also raised 
the exports during the recent years; 

(d) if so, the textiles exported during the 
year 1990-91 and the value thereof; 

(e) the incentives proposed to be given 
by the Government to increase production in 
this sector during forthcoming years; and 

(f) the target fixed for the production of 
textiles by powerlooma for the years 1992-
93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) There has been an increase 
in production of textile in the production of 
textile in the powerloom during the last three 
years 

(b) (inmillion 5g. mtr) 

1988-89 9372 

1989-90 9788 

1990-91 10988 

(c) Yes, Exports of Textile manufactur-
ers in this sector have risen during the recent 
years. 

(d) The value of export is Rs. 5253.30 
million in 1990-91. 

(e) Government has initiated action to 
increase production through modernisation 
of powerlooms. training etc. 

(f) No. Target is separately fixed for 
production of textiles by powerlooms. 

State Financial Corporation 

3897. DR. MAHADEEPAK SINGH 
SHAKYA: Will the Mini'ster of FINANCE be 
pleased to state: 

(a) whether some State Financial Cor-
porations have become sick or are finan-
cially weak; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the steps taken by the Government 
to make them viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Industrial Develop-
ment Bank of India (lOBI) has reported that 
none of the State Financial Corporations 
(SFCs) has a negative network, as on March 
31, 1991. Seven SFCs can, however, be 
deemed to be financially weak, based on a 
weighted average index of their overdue 
financial performance on the basis of criteria 
relating to return on equity. recovery ratio, 
capital adequacy, overdue affected portfol-
110 and plough back. A list of such SFCs is 
enclosed. (Statement). 

(c) An Action Plan for revitalistion of 
SFCs, inter-alia envisaging restructuring of 
top management of SFCs, racapitalisation 
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of SFCs having low capital adequacy requir-
ing SFCs to follow prudential norms in their 
business operations, upgradation of their 
accounting policies and standards and reor-
ganising the resources pattern of SFCs for 
their viable growth has been drawn up by 
lOBI and its implementation is likely to assist 

. in improving the viability of the financially 
weakSFCs. 

STATEMENT 

List of the State Financial CorporatIOns 
which can be deemed as ·Wea ... • 

1. Assam Financial Corporation 

2, Bihar State Financial Corpora-
tion 

3 Him'lchal Pradesh State Finan-
:;ial Corporation 

4. Jammu & Kashmir State Finan-
dal Corporation 

5. Kerala State Financial Corpora-
tion 

6. Madhya Pradesh Financial Cor-
poration 

7. Orissa State Financial Corpora-
tion 

Booth capturIng and RiggIng During 
Punjab Elections, 

3898, PROF. PREM OHUMAL: Will the ' 
Minister of LAW, JUSTICE AND COMPANY' 
AFFAIRS be pleased to state: 

(a) the number of complaints received 

by the Government and Election Commis-
sion regarding rigging in Lok Sabha and 
Assembly elections held in Punjab on Febru-
ary 19, 1992; 

(b) whetherthese complaints have been 
received from the candidates; 

(c) the action taken by the Government 
on these complaints and; 

(d) the political parties which contested 
elections ;lod the pl11ies which boycotted 
the elections? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN TilE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (8HRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). The 
Electicn Commis~:or, received 2~6 com-
plaints regarding riggir.g ir, Loi-. ::;i:i~lla As-
sembly Elections held in Punjab on 19th 
February, 1992 and 12 of these were from 
contesoting candidates. 

(c) Action on such complaints received' 
during the course of election, is required to 
be taken by the Elections Commission and 
not by the Government. After the elections 
are over, these matters can be agitated only 
through the elec.1ion petition. The Election 
Commission did not find any substance in 8 
complaints, 2 complaints were not specific: 
hence no action can be taken and the re-
maining 15 complaints were received after 
the po!! or declaration of results and there-
fore, no action was taken. 

(d) A statement showing the political 
parties which contested the election is at-
tached. Other parties did not contest the 
Punjab elections, 
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Lok Sabha 

National parties (As on 19.2.92) 

1. Bharatiya janata Party 

2. Indian National Congress 

3. Janata Dal 

4. Lok Dal 

5. Communis~ Party of India 

6. Communist Party of India (Marxist) 

Stare Parties: . 

1. Bahujan Sama: Party 

2 Shiromani Akali Dal 

Registered Pa,1y: 

1. Bhartiya Krishi Udyog Sangh 

[English] 

Registration ofCompanlea 

3899. SHRI P.G. NARAYANAN: 
DR. C. SILVERA: 

Punjab Legislative Assembly 

National parties (as on 19.2.92) 

1. Bharatiya Janata Party 

2. Indian National Congress 

3. Janata Dal 

4. Lok Dal 

5. Communist Party of India 

6. Communist Party of India (Marxist) 

State Parties: 

1. Bahujan Samaj party 

2. Shiromani Aka!i Dal 

Registered Parties: 

1. All India Shiromani Saba _Iiwan 
Singh Mahajabi Dal 

2. Akhil Bharti Manav Seva Dal 

3. Bhartiya Krishi Udyog Sangh 

4. Indian People's Front 

5. Communist Party of India 
(Marxist-Leninist) 

6. Punjab People's Party 

7. United Communist Party of India. 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be ple~ed to 
state: 

(a) whether a large number of compa-
nies were registered during the year 1991 
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under the Companies registered during the 
year 1991 under the Company Act. 1956; 

(b) if so, the details of the Public and the 
Private limited Companies registered dur-
ing the said period. month-wise; 

(c) the cnteria laid down for such regis-
tration; 

(d) the authorised capital of these 
companies; 

(e) whdi'kr thtl Govemment havo al-
IowQtJ unlimited liability to some of the regis-
tered companies; and 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARllAMENTAAY AFFAIRS 
AND MINISTF.R OF STATE IN THE MINIS-
T~Y OF LflW JUSTIGE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KLJMARAMANGALAMl. (a) and (b). During 
, 901. a total number of 25, 148 companies 
wen' re91~terpd ~s a'J3inst 21,686 in 1990, 
reqi'>tpring an increase of about 16%. The . 
monthwise deta.!s of Public Limited, Private 

Limited and companies with unlimited liabili-
ties registered during 1991 is given in State-
ment-I. 

(cl Any two or more persOns, in case at 
a private company, and any seven or more 
persons, in case of a public company, may 
form an incorporated company for any lawful 
object. The promoters are required to seek 
availability of the proposed name of the 
comoany and thereafter, are required to file 
printed copy of Memorandum & Articles of 
Association, declaration of compliance and 
other document~ with the Registrar of 
Companies of the State in which registered 
office is situated. along with the prescribed 
foe, for incorporation of a company. 

(d) The authorised capita! oHhecompa-
nies registered during year 1991 was A!'. 
5.B83 crores. 

(e) and (f), y"s Sir [l;;ri;lq ~991. ?C 
companies with unlimilf')d liability were regis-
tered in the country. The dO'ryils ('1 Sl:ch 
companies underd iflpre'1! Industriai ;:<l!'~90' 
rias is given in Statemonl-II 

STATEMENT· I 

Monfh Public Private Unlimited Total 

January 136 1970 5 2111 

February 161 1952 o 2113 

March 152 1980 5 2137 

April 180 2265 4 2449 

May 163 1982 2146 

June 118 1628 1747 

July 164 2181 o 2345 

August 189 1876 o 2065 
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Month Public Private Unlimited Total 

September 187 1676 0 1863 

October 174 1931 3 2106 

November 174 1752 3 1929 

December 200 1937 0 2137 

Tf)TAL 1998 23130 20 25148 

STATEMENT-II 

-------------- ----
SI.No. Industrial Activity No. of Compa-

nies 

~ . D,.,,,iing w-ith ~;hares. debentures or other secures of corporate sector 5 

2. Renting or ie':1.si r>q of Machinery and equipment 5 

3. Commission Agents 5 

4. Wholesale Trade 

5. Manufacture of Machine Tools, their parts and accessortes 

6. Community Services 
-- .. ---.-- .. -- ----

TOTAL 

[ Translation] 

Export of Cotton Fabrics 

3900. SHRI JANARDAN MISRA: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the Government are con-
templating to promote the export of cotton 
fabrics; 

(b) if so, whether the Gov~rnment pro-

3 

20 

pose to take any specifIc steps in ttl;:; regard; 

(c) if so, the details thereof and the time 
by which these are likely to be implemented; 
and 

(d) if not, manner in which the Govern-
ment propose to promote the export of 
cotton fabrics? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) to (d) Govemmenl havf> taken 
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a number of steps to boost export of textile 
items, including cotton fabrics like moderni-
zation oftextile industry by allowing import of 
textile machinery at concessional duty, or-
ganising buyer seller meets and participa-
tion in fairs, providing adequate encourage-
ment to manufacturer- exporters and non-
quota exports through Textile Quota Policy 
etc_ As a result of the measures taken, cotton 
fabric exports have recorded substantial 
growth during 91- January 92 amounted to 
Rs. 1274 crores which is 46%higherthan the 
exports of Rs. 871 crores during the corre-
sponding period of 90-91. The recently intro-

~ duced Liberalized Exchange Rate Manage-
ment System is expected to boost exports 
further. 

[English] 

Prices ot Equities IDebentures In 
securities Market 

3901. SHRI GIRDHARI LAL BHAR-
GAVA: WilI1he Minister of FINANCE be 
pit~ased to state: 

(a) whether there is a boom in the prices 
of eouities/debentures 1:1 the securities 
market due to the (,xcess speculations ac-
tivities by the Mutual Funds and Financial 
institutions; 

(b) if so, the details of shares/deben-
tures purchaspd or sold on delivery or non-
delivery (forward translaticns) by these Fi-
nancial Institutions! Mutua! Funds during 
each of the last three years, company and 
institution-wise; and 

(c) the steps taken or proposed to be 
taken by the Government to unload the out-
standing positions maintained by these fj-
nancial institutions in the securities market 
to control the rising trend particularly in the 
interest of the small investors in the country? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a)to (c). Mutual Funds and 
Financial Institutions do not indulge in specu-
lative activities and it is, therefore, not cor-
rect to attribute the boom in share prices to 
their activities. The Securities and Exchange 
Board of India monitors the activ~ies of Mutual 
funds. 

Development of Handloom Sector tor 
Exports 

3902_ DR. RAVI MALLU: Will the Min-
ister of TEXTILES be pleased to state: 

(a) whether the Government have as-
sured protection to handloom sector from 
the operational difficulties as reported in the' 
Economic Times dated January 28, 1992; 

(b) if so, the details of the programme 
worked out with special reference to Karna-
taka, Tamil Nadu, Andhra Pradesh and Uttar 
Pradesh and other States; 

(c) if so, the ":etails the roof; and 

(d) whether the Government ensure 
maximum exports of handlooms and retain 
the maximum of mill cloth for domestic centres 
and cash on preference abroad for hand-
looms? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI AS HOI' 
GEHLOT): (a) Yes, Sir. 

(b) & (c). In orderto preserve the uniqu, 
role of hand looms and also to improve the 
solid-economic conditions of the hand loom 
weavers, Government including Karnataka, 
Tamilnadu, Andhra Pradesh and Uttar 
Pradesh:-

(i) The Hank Yarn Obligation 
Scheme to ensure production of 
hank yarn for the handloom 
sector; 
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m~rketing complexes by national 
and State Handloom Agencies; 
and 

(ii) Loan assistance towards share 
capital participation in weavers 
cooperative spinning mills for 
production of yarn for the hand-
loom sector; 

(i ii) Assistance to the Nation~1 Hand-
loom Development Corporation 
for their yarn supply operations 
and development activities; 

(iv) Janata Cloth Scheme; 

(v) Welfare measures under Thrift 
Fund Scheme and Workshed-
cum - Housing Scheme; 

(vi Assistance for setting up of Pre-
loom and Post -loom processing 
facilities; 

(vii) Assistance for modernisation of 
looms; 

(viii) Scheme of decentralised train-
ing to train weavers on improved 
technology; 

(ix) Design support and provision of 
technological inputs through a 
number of Weavers' Service 
Centres in the country; 

(x) A number of fiscal concessions 
to the handloom sector to re-
move the cost handlooms vis-a-
vis the powerlooms; 

(xi) Providing Market Development 
Assistance to the hand loom 
organisations; 

(xii) Special rebate on sales of hand-
loom goods at the-national Hand-
loom Expos; 

(xiii) Assistance for se~ing up of 

(xiv) Assistance for National Design 
Collection Programmes for the 
promotion of unique weaves and 
designs through Exhibition-cum 
-sales. 

In addition to the above a few new 
schemes have been introduced during the 
year 1991-92. They are (i) Integrated Hand-
loom Village Development Scheme; (ii) 
Margin for Destitute Weavers; and (iii) New _. 
Project Package Scheme. The Thrift Fund 
Scheme has bean revi~ed and has been 
expanded to include weavers outside the 
cooperative fold also. The unit cost for 
Workshed-cum-Housing has been upgraded 
and provision for electrification and land cost 
included in the unit cost. 

Among several measures taken to in-
tervene effectIvely and to prevent deteriora-
tion of condition of hand loom weavers, some 
ofthe stepswith refere.,ceto Andhra Pradesh 
are outlined below:-

(a) AddItional target of 5 million square 
metres of Janata Cloth was allotted to Andhra 
Pradesh and tor this purpose a sum of Rs. 
127 iakhs was advanced. The allocation was 
inintially restricted to districts of Guntur, 
Krishna and Prakasam but as per the re-
quest of Government of Andhra Pradesh 
they have also been ailowed to use part of 
the additional target in other parts of the 
State. This is in addition to the initial target of 
52 million square metres. 

(b) For non-janata cloth, APCO was 
given an additional allocation for Market 
Development Assistance to enable it to 
procure cloth worth Rs. 2 crores. 

(c) A new scheme called 'Margin Money 
for Destitute Weavers' has been introduced 



477 Written AnSW9l'S CHAIlRA 3, 1914 (SAKA) Written Answers 478 

in the country so as to cover on an average 
200 weavers per district. Keeping in view the 
indigent conditions 01 weavers in Andhra 
Pradesh eight additional societies in the 4 
district were sanctioned. This will provide 
long term organisational support to weavers 
and provide reasonable protection to them 
from the vagaries of market. 

(d) In order to improve the marketability 
of the products and upgradation of skill of 
weavers, decentralised training was sanc-
tioned for 300 weavers. The trainees would 
also be provided with improved accessories. 

(e) A Group Insurance Scheme to cover 
12,000 weavers in the districts of Guntur, 
Krishna and Prakasam has been sanctioned 
and the sheer 01 Government of India re-
leased. 

(f) Government of Andhra Pradesh has 
restored the earlier position which provided 
for priority in procurement for Government 
supplies to the handloom sector and hand-
loom agencies. 

(g) Government of Andhra Pradesh has 
arranged distribution 01 ex-gratis of As. 5,000 
per family of deceased weaver through non-
government agencies. 72famil~s have been 
provided such assistance. 

(h) 2455 weavers have been sanctioned 
loans @ Rs. 1,000/- by commercial banks. 

(i) Weakness if primary societies has 
been one of the problems. Apart from the 
scheme meant for destitute weaves referred 
to above, Government of Andhra Pradesh 
has taken steps to hold fresh elections for 
weavers cooperative societies 'aU over the 
State so as to revitalise them. 

(d) Indian texture and clothing exports 
are the single biggest commodity exported 
from the country, accounting for about 25% 
of all Indian exports. The total handloom . 

exports constitute 100/0 of the overall textile 
and clothing exports in the country. Consid-
ering the need tc eam foreign exchange, It 
may not be possible to retain mill cloth for 
domestic market. Go\iernment have how-
ever been taking a number of steps to boost 
exports of handloom products. Under the 
new quota policy, 3% of textiles quota and 
20/0 of garments quota has been reserved for 
handlooms. 

Loans under PL 480 

3903. DR. RAVI MAllU: Will the Min-
ister of FINANCE be pleased to state: 

(a) whether the Government have been 
receiving grants under Pl: 480 and other 
programmes from USAID & UNDP; 

(b) if so, the details thereof indicating 
sums received and utilised during the last 
three years; 

(c) whether any independent evaluation 
has been made about the impact of these 
grants; and 

(d) if so, the details thereof indicating 
improvements propose(l? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Yes Sir. The 
grants received and utilised under Pl: 480 
(Title II) of USAID are as follows:-

Indian value of the commodity received 
Fiscal year including onfreight 

US $ (thousand) 

Cooperative for American Relief 
Every where Programme (CARE) 

1989-90 
1990-91 

62601 
78268 

1991-92 (upto Dec., '91 )49445 
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Indian Value of the commodity received 
Fiscal year including onfreight 

us $ (thousand) 

Catholic Relief Supplies (CRS) 

1989-90 16071 

1990-91 21793 

1991-92 (upto Dec., '91) 13090 

UNDP doe!'; not provide any grant as-
slStanC(, btlt fi"loncs only technical assis-
tance. 

(c) No, :Iir. 

Cargo Handling Agencies at Major 
Porta 

3904. SHRI lOKANATH CH-
OUDHARY: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of cargo handling agen-
cies working in major ports: 

(b) whether the Government have any 
proposal to bring forward a uniform pattern 
of working in respect of cargo handling 
agencies at all major ports; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): (a) There are 
mainly seven different kinds of cargo han-
dling agencies working at Major Ports. These 
are: 

(1) Port Trust. 

(2) Dock labour Board. 

(3) Shipping CompaniesJSteamer 
Agents. 

(4) Stevedores. 

(5) Clearing and Forwarding 
Agents. 

(6) Transport operators. 

(7) Pnvate handling contractors. 

(b) and (c). Yes. Sir. Proposals tor 
merging Dock labour Boards with the Pmf 
Trust have been received from two Ports. 

Modernisation of British India Corpora-
tion limited, Kanpur 

3905. SHRI MY CHAN-
DRASEKHARA MUR-
THY: 

SHRI V. SREENIVASA 
PHASAD: 

Will the MinistarofTEXTILES be p!eased 
to state: 

(a) whether the Government have made 
a provision of Rs. 53 Cfore tor the moderni-
sation of the British India Corporation group 
of companies during the Eight Year Plan 
period; 

(b) whether the os.ses in the BIC mills 
during the last ooe year have gone up and 
the production capacity of the mills have 
fallen conside,ably; 

(c) it so. whether the Government pro-
pose to restructure the management with 
experienced one before investing As. 53 
crares in BIC mills; and 

(d) if so, the details thereof and if not. 
the reasons theretor? 
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THE MINISTER OF STATE OF THE 
MINISTER 01= TEXTILES (SHRI ASHOK 
GEHLOT): (a)The Minister of Textiles has 
proposed a provision of Rs. 53 crores to-
wards modernisation of the British India 
Corporation Limited group a Companies as 
a part of its proposals for the 8th Five Year' 
Plan. 

(b) Yes, Sir. 

(c) and (d). The main reasons forthe low 
performance of the BIC group of companies 
have been severe working capital constraints, 

~ obsolete plant and machinery, non-availa-
bility of essential raw material, heavy inter-
est burden, high cost of production, etc. 
There is no proposal under consderation at 
present to restructure the management of 
the BIG group of companies, as the interest~ 
(If the Government are adequately repre-
sented. 

[ Trans/ation] 

Investment by UC 

3906. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of FINANCE be 
pleased to state: 

(a) the total assets of the Life Insurance 
Corporation of India; 

(b) the sectors in which it has made 
investment and the amount invested in eac" 
sector; 

Cc) the profit earned by it on the invest-
ments during the years 1988-89, 1989-90 
and 1990- 91 ; 

(d) the amount earned by it on account 
of cancellation oi new policies which expired 
for non-payment of invest!"lents; 

(e) whether there is any proposal to 
restructure the L1C; and 

(f) if !'(1. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) L1C's total assets as on 
31.3.1991 was Rs 29, 518.98 crores. 

(b) Sector -wise investment of lIC (other 
than loans on policies and loan on per-
sonal security) as on 31.3.1991 js as fol-
lows: 

(Rs. in crares) 

(i) Public Sector 19,979.76 

(ii) Co-op. Sector 1,444.47 

(iii) Private Sector 165.21 

(iv) Joint Sector and others 3,310.21 

TOTAL: 24,899.65 

(cl LlC is a long-term investor and does 
not engage in request purchases and sale of 
assets. However, as a part of market opera-
tions, it has realised profit on sales made for 
the last 3 years as under: 

Year 

1988-89 

1989-90 

1990-91 

Amount 
(Rs. in crares) 

31.22 

21.18 

54.74 

(d) There IS no earning on cancellation 
of new policies if they lapse before payment 
of premium consecutively for 3 years, since 
the expenses incurred by the Corporation in 
the first year in connection with these poli-
cies are much higher than the premiums 
thereunder. 

(e) No, Sir. 
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(f) Does not arise. 
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Mutual fund. by financial Institutions 

3907. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of FINANCE be 
pleased to stale: 

(a) the n8Q!es ,of the financial institu-
tions given permission to open mutual fund; 

(b) the details of pending applications 
in this regard; 

(c) whether the Govemment have for-
mulated any policy in this regard; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; 

(f) whether all institutions have been 
given permission in this regard on the same . 
terms and conditions; 

(g) if so, the details thereof; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The following financial 
institutions have been given permission to 
launch mutual funds; 

(i) Life Insurance Corporation of 
India, 

(ii) General Insurance Corporation of 
India, 

(iii) National Housing Bank. 

(b) No application from any financial 
institution is pending with Government in 
this regard. 

(c) to (e). Govemment have in February 

1992, issued a comprehensive set of pru-
dential guidelines for the deVelopment and 
regulation of all mutual funds which invest 
primarily in the capital market and for inves-
tors protection. The regulatory frame work 
under this guidelines includes inter-alia, 
auterisalion of mutual funds by the Securies 
and Exchange Board of India on the bases of 
certain eligibility criteria, restriction on their 
business activities and disclosure and ac-
counting requirements. 

(f) to «h). All above institutions have 
been given permission to launch mutual 
funds on the bases of Govemment guid.--
lines relating to eligibility criteria, investment 
objectives, disclosures and accounting stan-
dards, distribution policy etc. 

[Eng/ish] 

Commission to Agents Under National 
Savtnga Scheme. 

3908. SHRI J. CHOKKA RAO: Will 
the Minister of FINANCE be ple~ to 
state: 

(a) the rates of commission paid to the 
agents who secure the National Savings 
Schemes Bonds business to the Post Of-
fices at present; 

(b) whether the Government are aware 
that most of the agents offer half of the. 
commission to the customers intending to 
invest in the National Savings Scheme; 

(c) whether the Government propose to 
allow the same margin of commission to the 
persons making investment under the 
Scheme directly with the Post Offlcers; and 

Cd) if oot, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF 'FINANCE (SHRI DALBIR 
SINGH): (a) The rate of commission payable 
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to small savings agents on deposits in Na-
tional Savings Scheme, 1987 mobilised 
through them is 1% Of such deposits. 

(b) No information is available regard-
ing the extent to which this prac1ice is preva-
lent. 

(c) No, Sir. 

(d) The commission is paid to agentsJor 
canvassing and services render by them to 
the investor, 

[Translation) 

Export of sugar 

3909. SHRI SURYA NARYAN 
YADAV: 

SHRI DILEEP BHAI SANG· 
HANI: 

Win the Minister of COMMERCE be 
pleased to state: 

(a) the quantity of sugar export duri!'!9 
the current year and proposed to be ex-
ported to be exported during 1992-93; 

(b) the extent of foreign exchange eamed 
therefrom; 

(e) the names of the countries to which 
sugar is exported and proposed to be ex-
ported; and 

(d) the names of the States exporting 
sugar? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) 10 (c). During 1991-
92, (upto 21.2. 92), a quantity of R~. 323.15 
crores, Exports were made to USA, EEC, 
Nepal, Srilanka, Jordan, Indonesia, Libya, 

Yemen, Egypt and Turkey. No target for 
export of sugar during 1992-93 has been 
fixed so far. 

Cd) States are not involved in the 
exporting of sugar. 

[English) 

Irregularities In newsprint Import 

3910.SHRIRAJVEERSINGH: Willthe 
Minister of COMMERCE be pleased to 
state: 

(a) whether a number of irregularities in 
import of newsprint and in giving export 
quota for textiles and garments committed 
by the STC have been noticed by the Gov-
ernment during the current year, sO far; 

(b) if so, the details thereof aIongwith 
the details 01 the persons involved therein; 
and 

(~ the adion taken or proposed to be 
taken by the Government against the guilty 
persons? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). Yes, Sir. Some 
Irregularities have been alleged in the import 
of newsprint through Mis, Meteor Paper Ltd., 
London alleging that the newsprint was of 
Romanian Origin (i.e. Rupee-Payment Area) 
but that the origin was declared as of Hun-
garian Ongin, and the payment was conse-
quently released by STD in US Dollars. In 
the second case of import of' glazed news-
print from MIs. Finanpap, Finland, the main 
allegation is that the purchase had been 
made at a higher rate by STC, when the 
international price was supposedly lower. 

The Government is looking into these 
alleged irregularities and "fad finding en-
quiries· in these cases are being made. 
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Shipping Industry 

3911. SHRIMA TI SUSEELAGQPALAN: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the number of ships acquired the 
Government during the last three year and. 
their total tonnage: 

(b) the number of ships acquired by the 
Indian shipyards during the same period; 

(c) the break up of the above yardwise 
and tonnage-wise; and 

(d) the extent of foreign exchange spent 

Name of the Yard 

Alack Ashdown 

CIWTC Rajabagan Dockyard 

Goa Shipyard Limited. 

Hooghly Dock Ports & Engineers Limited 

Shalimar Works 

(d) The Government have utilised loan 
assistance of 10.4 Mrllion Dutch Guilders as 
foreign exchange in acquiring ships from 
foreign shipyards during the above period. 

Development of West Costa Canal of 
Kerale 

3912.SHRIMATISUSEEL.AGOPAlAN: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the finding of the hydro-
graphic survey of Kollam Thiruvanathapu-

during the above period in acquiring ships 
from foreign shipyards? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) In the Cen-
tral Government Sector 12 ships having 
tonnage of 6392 DWT have been acquired 
during the last three years for Andaman & 
Nicobar Administration and lakshadweep 
Administration. 

(b) Out ofthe 12 ships, 9 ships were built 
at Indian Shipyards during the last three 
years. 

(c) The break up of the 9 ships built at 
Indian Shipyards are as under:-. 

Tonnage 

410DWT 

50DWT 

220DWT 

30DWT 

400 DWT 

ram stretch of West cost canal cf Kerrtla 
have been examined by the Government to 
develop it as national Waterway and a tourist 
potential: 

(b) if so, the reaction?f the Government 
thereto; 

(c) funds alloc;::ted for this sch0me dur-
ing the Seventh pbn, and the amount actu-
ally spent during that plan per iod; and 

(d) the details of proposals for this 
scheme during the Eight Plan? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): (a) and (b). The 
hydrographic survey and techno-economic 
feasibility study of Kollam -Thiruvanathapu-
ram stretch of West Coast Canal have re-
vealed that this stretch of the canal poses 
many problems for the development of the 
waterway to National Waterway standards. 
It has, therefore, been decided not to declare 
this stretch as National Waterway. 

(c) No funds were allocated for this 
scheme scheme during the 7th Plan .. 

(d) Does not arise. 

( Translation] 

Visit of foreign dalegatGS 

3913. SHRI RATILAL VERMA: 
DR. RAMESH CAND TOMAR: 
SHRIMATI BHAVNA 

CHIKHLlA: 
SHRI DEVI BUX SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the names of the countries whose 
trade delegations visited India between July, 
1991 to January 15,1992; 

(b) the details of the discussions held 
with th,'se delegations; and 

(c) the outcome of the discussion held 
with each of the delegations? 

THE MINISTER OF STATE OF THE 
Mlt·I'STRY OF COMMERCE (SHRt P. CHI-
DAMBARAM): (a) 1he delegations from 
European Eccnomlc Community, USA, 
Czechoslovakia: Romania. Chir.a , South 
Korea, Thailand, Zambia. India belween July. 
1991 to January 15, 1992. 

(b) and (c). Various issues such as 
bilateral trade and commercial interests, 
Uruguay Round 01 Negotiations ate. were 
discussed during the visit of these delega-
tions. Apart from identification 01 items of 
mutual interests, these discussions have 
helped in arriving at a fuller understanding of 
concerns of each other. 

Green Line bus service In Deihl 

3914. SHRI NITISH KUMAR: 
DR. ARJUN CHARAN SETHI: 
SHRI PARAS RAM BHARD-

WAJ: 
SHRIMADANLALKHURANA: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the DTC has removed a 
large number of its buses from the routes 
and introduced greenline service thereon; 

(b) if not, the reasons therefor; 

(c) whether some commuters have 
challenged this in the Monopolies and Re-
strictive Trade practices Commission; 

(d) If so, the details thereof; 

(e) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Does not arise. 

(c) to (e). One Shri Ashe Khan has 
chaaerged before the Monopoli{)s and 
Restrictive Trade Practices Commission the 
in'wduction of Green line Service from ManJi 
Ho\,;se to Saba. Pur and back, and !11S1ead 
requested lorlhe operation up1er hearing on 
1213192, but hearing was postponed, and in 
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the meantime the M.R.T.P.C.directed the 
DTC not to convert existing buses operating 
as regular bus service into so-called Green 
line Service till further orders. The next 
hearing is fixed for ~.4. 1992. 

Prince Index 

3915. SHRI MADAN LAl KHURANA: 
SHRI ARJUN SINGH YADAV: 

Wdl the Minister of FINANCE be 
pleased to state the comparative rate of 
increase in inflation anti proce indices during 
the period June to January in each of the 
years 1985-86, 1987-88 and 1988-891 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
WAR THAKUR): (a) The information is given 
in the Statement. 
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Scheme for the Welfare of Textile 
Workers 

3916. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the Government of Madhya 
Pradesh has requested the Union Govern-
ment to formulate a scheme of the welfare of 
the workers of the textile mills which are 
closed due to the negligence to the manage-
ment; 

(b) if so, the details thereof; 

(c) whether any requested are pending 
with the Union Government for permission to 
close the textile mills; and 

(d) if so, the scheme by which interests 
of the workers of those mills will be pro- . 
tected? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Referring tothe Chief 
Minister, Makdhya Pradesh has requested 
the Central Government that the Textile 
Workers Rehabilitation Fund Scheme 
(lWRFS) of the Government of India should 
be suitably amended to cover the workers 
who become unemployed because of the 
sudden closure of the mills by Management 
or in the alternative some arrangements be 
made so as to assist some textile workers 
with some amount of assistance tiIl such 
time they are able to get themselves em-
ployed. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

[English] 

Performance of CCBs and RRBs In 
Andhra Pradesh 

3917. SHR! SOBHANADREESWARA 

RAO VADDE: Will the Minister of FINANCE 
be pleased to state: 

(a) the average profitlloss incurred by 
each of the Central Cooperative Banks and 
Regional Rural Banks in Andhra Pradesh 
during each of the last three years and upto 
31 December, 1991; and 

(b) the steps taken to check the 
losses of the above banks in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) The amount of profitlloss in-
curred each of the Centr al Cooperative Banks 
(CCBs) for the years 1988-89 (latest avaible) 
and the similar information in respect to each 
Regional Rural (RRBs) functioning in Andhra 
Pradesh during the years 1988-89, 1989-90 
and 1990-91 (latest available) is given in 
Statement - I and II respectively. 

(b) The losses incurred by the CCBs 
arise on account of various factors like low 
business turnover, high cost of manage-
ment, low operating margins. lack of diversi-
fication of loan portfolio, failure to manage 
funds prudently and low recovery. CeBs are 
under the administrative control of the State 
Governments! Union Territories. CCBs are 
inspected by the State Government, and 
NABARD also conducts their statutory in-
spections and suggests remedial measures. 
The performance of the RRBs is monitored 
by NABARD and th& Government of India al 
regular intervals, The increase in establish-
ment expenses on account on revised pay 
and allowances to RRB staff as per the 
national Industrial Tribunal Award has ac-
centuated the viability problems of these 
institutions. The Government of India, NA-
BARD and RBI are seij!ed of the problems 
and appropriate measures are underconse-
cration to improve their functioning and via-
bility. 
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STATEMENT - I 

(Rs. in laJehs) 

Name of Central Co- Year Year 
operative Banks 1988-89 1989-90 

Adelabad 529 686 

Anantpur 425 .703 

Chittonr NA NA 

Cuddapah 108 NA 

Eluru (West Godavari) 40 25 

Guntur 244 637 

Hyde!abad 27 392 

Ka);inada 249 749 

Karimnagar NA NA 

Khamman 44 44 

Krishna NA NA 

Kurnoo: NA NA 

Mehboobnagar 324 628 

Medak NA NA 

Na!gonda 545 619 

Nizamabad 176 NA 

Prakasam 30 153 

Srikablam NA 376 

Visakhapa!nam NA NA 

Vizinagram NA NA 

Warangal 228 228 



499 Written AnSWBIS 

Name of the Regional Rural 
Banks 

Naga~una Gr. Bank 

Rayalseema Gr. Bank 

Sri Visakha Gr. Bank 

Sree Anantha Gr. Bank 

Shri Venkateshwara Gr. Bank 

Sri Saraswathi Gr. Bank 

Sangameshwra Gr. Bank 

Manjira Gr. Bank 

Pinakini Gr. Bank 

Kakathiya Gr. Bank 

Chaitanya Gr. Bank 

Shri Sathavahana Gr. Bank 

Golconda Gr. Bank 

Srirama Gr. Bank 

Kanakadurga Gr. Bank 

Godavari Gr. Bank 

Net Profit I10ss 

MARCH 23, 1992 

STATEMENT- U 

Year 
1988-89 

- 472.18 

\1.48 

- 64.51 

6.81 

- 32.73 

- 27.42 

- 24.11 

44.15 

3.12 

-54.98 

-12.05 

4.73 

- 2.37 

4.45 

0.04 

0.86 

- 553.61 

Written AnSWBIS 500 

(Rs. in /akhs) 

Year Year 
1989-90 1990-91 

- 441.20 196.44 

73.91 157.69 

• 
105.29 29.92 

18.95 33.70 

- 41.11 - 33.51 

-24.28 9.50 

- 17.02 -17.09 

46.50 30.48 

12.51 30.48 

-42.44 - 10.79 

- 9.71 - 1.26 

0.38 6.46 

- 3.30 0.07 

4.75 15.93 

-0.09 0.03 

7.55 7.67 

- 530.79 453.42 

Export of Iron-or. to Japan (a) the rate at which the export of iron 
ore to Japan by the Minerals and Metals 
Trading Corporation and Kudremuch iron 

3918. SHRI SOBHANA DREESWARA Ore Company Ltd. has been made during 
RAO VADDE: Will the Minister of COM- the last two years and is being made the 
MERCE be pleased to state: current year; and 
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(b) the actual average cost of its produc- MINISTRY OF COMMERCE (SHRI P. CHI-
tion and the transport and shipment costs, DAMBARAM): (a) The rates at which iron 
per tonne? are has been exported to Japan by MMTC 

and KIOCL during the last two years and the 
THE MINISTER OF STATE OF THE cur:ent are given below: 

(Price in US$ FOB per Dry Long Ton) 

Grad Price 1989-90 1990-91 1991-92 
Basis(Fe) 

ByMMTC 

Ex-Madras 

Doni Fines 65% 15~86 18.39 19.84 

OoniLumps 65% 19.70 22.84 24.20 

Basic Grade 65% 19.70 22.84 24.20 

High Grade 67% 21.35 24.75 26.22 

Ex-Paradeep 

Basic Grade 65% 17.45 20.23 21.43 

Ex-Vizag 

Bailadila Pines 65% 16.71 19.38 20.91 

Bailadiala Lumps 67% 22.10 25.47 26.93 

(Price in US$ FOB per Dry Metric Ton) 

ByKIOCL 

Ex-New Mangalore 

NormaiConc 67% 13.40 15.54 16.n 

High Silicious 64% 14.59 15.75 

Pellets 66% 30.29 30.61 
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(b) Data on cost production of iron ore is 
not disclosed by producers fro reasons of 
commercial confidentiality. 

Production and Consumption of 
Natural Rubber 

3919. SHRI P.C. THOMAS: Will the 
Ministerof COMMERCE be pleased to state: 

(a) whether the natural rubber pro-
duced in the country is in excess of the 
domestic ccnf umption; 

(;,) ..metr·sr it IS expected to increase 
fu:<hc:r during the current year:and 

(c} if so, the plans crawn up by the 
Gove.mment to encourage domestic use of 
ru!.>bor for various purposes such as using 
ruhber in laying (11 roads P-tc.? 

THE M:NISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P CHI· 
DAMBARAM): (a) and (b). Production and 
ccnsumption of rubber during 1990-91 were 
329,615tonnes and 364,310toones respec-
tivt<ly . Estimated production and consump-
tion during 1991-92 are 365,000 tonnes and 
380,000 tonnes respectively. 

(e) Rubber Board is taking various 
m,'asures to increase the domestic use of 
rubber. The required technical advice to 
entrepreneurs for setting up ,lew rubber 
good:; manufacturing units, traming in rub-
ber products manufacture etc. are arranged. 
Board is trying to populiirise the concept of 
rubberisation of roads. 

Selection Boards 

3920. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether tho Government are aware 

of the growing discontentment in the Army 
with regards to the existing system of Selec-
tion Boards; and 

(b) if so, the remedial steps the Govern-
ment have taken or propose to take in this 
regard? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). There is no 
discontent in the Army against the existing 
system of Promotion Boards. 

[ Transfation] 

NTC Showrooms in Uttar Pradesh 

3921. SHRI BHUWAN CHANDRA 
KHl,NDURI: WHI the Minister of TEXTILES 
00 pleased to state: 

(a) whethefth& National Textiie Corpo-
ration has received any request to open 
soma show rooms in the country particularly 
in hilly districts of Uttar Pradesh; 

(b) if so, tho details thereof, State-wise 
and 

(c) the steps taken /proposed To be 
taken by the Govemment III th(1 matter? 

THE MINISTER OF STATE OF THE 
M!NISTRY OF TEXTILES (SHRI ASHot< 
GEHLOT): (a) No. Sir. 

(b) and (c). Does not arise. 

[Lng/ish] 

ProjectslScheMe from Kerala 

392. SHRI THAYILJOHN ANJALOSE: 
Wil!tht:> Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) the details of the projects and 
schemes submitted by Governmenf of Ker-
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ala pending clearance with the union Gov-
ernment; 

(b) the present position of each case; 

. (c) the time by which these are likely to 
be cleared; and 

(d) whether these are likely to be include 
for execution under the Annual Plan of 1992-
93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (d). The 
information is given in the Statement at-
tached. 

STATEMENT 

References about various road bridge 
schemes from Kerala pending with the 
Government are mentioned below alongwith 
their position; 

(i) 5 schemes for declaration new Na-
tional Highways and 7 scheme under Eco-
nomic and inter-State Importance Pro-
gramme were were for the Government of 
Kerala. These schemes can be considered 
only after the finalisation of the 8th Five Year. 
Plan. 

(ii) 85 schemes have been proposed by 
the State Government for being financed 
undertheCentrai Road Fund Scheme. These 
schemes can be processed only after the 
augmentation of Central Road Fund takes 
place. 

(iii) 6 schemes of roadlbridge works of 
National Highways received from the State 
Govt. are under various stages of examina-
tion. They are likely to be approved during 
1992-93. 

2. In addition to above, the Government 

of Kerala had earlier proposed a Centrally 
Sponsored Scheme for modernisation of 
240 jetties in Kerala for passenger ferry 
service at a cost of Rs. 577.00 lakhs, since 
the sufficient outlays were not available in 
the Annual Plan 19992 and the 8th Fivp Year 
Plan was not finalised, the Central Govt. 
could not cansiderforsanction of the scheme. 
The State Government was requested to 
take up this scheme reducing the number of 
jetties by prioritisation. The revised scheme 
is yet to come from the State Government. A 
provision of Rs. 50.00 lakhs has been made 
in the Annual Plan 1992-93 under Centrally 
Sponsored Scheme to meet the matching 
expenditure as Central Share. 

[Translation] 

Subsidiaries of Industrial Finance 
Corporation of India 

3923. SHRI RAJNA TH SONKAR 
SHASTRI: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Industrial Finance 
Corporation of India has established some 
of its subsidiary companies/agencies; 

(b) if so, the names and dates of setting 
up of those companies and agencies; and 

(c) the amount of grants ans share-
capital invested therein so far by Industrii. 
Finance Corporation of India? 

THE MINISTER OF STATE IN TH, 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. 

(b) Industrial Finance Corporation of 
India (IFCI) has reported that it has estab-
lished the Subsidiary Companies as detailed 
below; 
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Name of subsidiary 
company in existence 
as on 31.12.91 

Date of Incorporation 

(i) Risk Capital and Technology Finance Corporation Ltd. (RCTC). 
This took over the business of the Risk Capital Foundation which 
was registered in 1975 under the societies Registration Ad, 1860. 

12.198 

(ii) Himachal ConsultancyOrganisation Ltd. (HIMCON) 10.2.n 

(iii) Rajasthan Consultancy Organisation Ltd. (RAJCON) 16.3.78 

(iv) Madhya Pradesh Consultancy Organisation Ltd. (MPCON)" 23.3.79 

------------------------------------------------------------.. 
(c) The details of amount of grants 

and Share Capital invested by IFCI upto 
31.3.91 in these companies are given 
below: 

(Rs in lakhs) 

Grants Share Capital 

RCTC 717.44 500.00 

HIMCON 1.49 7.65 

RAJ CON 1.71 10.20 

MPCON 1.55 10.20 

(English) 

Imports and Exports 

3924. SHRI SYED SHAHABUDDIN: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the value of exports and imports 

In Rupee Terms 

Exports 

Aoril-
December, 
1990 

23189 

separately, during the period April- Decem-
ber, 1991 in dollars and rupees terms; 

(b) the break - up between General 
Currency Area and Rupee Paymcmt Area; 

(c) the rate of change as compared to 
the corresponding period during 1990 in 
dollars and in rupees; 

(d) the names of importing countri8!T 
whose import from India showed.a higher 
than average rate of increase; and 

(e) the names of items whose total export 
value showed a higher than normal rate of 
increase? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHt~ , 
DAMBARAM): (a) to (c). The details regardf. 
ing value of exports & imports, by Genera""" 
Currency Area (GGA) and Rupee Area (RPA) 
countries, and the rate of change during April 
- December, as compared to April- Decem· 
ber, 1990 are us under:-

(Rs. Crores) 

'iJ:!mber, 
1991 

30332 

%Change 

'+30.8 
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In Rupee Terms 

APril-
Dec9mlHK, 
1990 

G.C.A. 18785 

A.P.A. 4404 

Imports 31724 

G.C.A. 29472 

R.P.A. 2252 

In Dollar terins 

April-
D9C9mber, 
1990-

Exports 13129 

G.C.A. 10636 

A.P.A. 2494 

Imports 17962 

G.C.A. 16687 

R.P.A. 1275 

(d) The principal countries whose im-
ports from India showed a higher~'an aver-
age increase (above 30. 8%) during April-
December, 1990, include Belgium, France, 
Italy, Netherlands. Switzerland. Australia. 
Iran, Japan, Korea, Italy,' r~eth8r1ands. 
Switzweland, Australia. Iran. Japan, Korea 
Republicof. Malaysia, Singapore, hong long, 
Thailand, Saudi Arabia, UAE. Canada. USA, . 
etc. 

(e) The principal commodities whose 

(Rs. Crol'9s) 

April-
D9C9mber, 

"Change 

1991 

27133 +44.4 

3199 +27.4 

34238 + 7.9 

32516 + 10.3 

1722 - 23.5 

(.US $ Millions) 

April- "Change 
DecemlHK, 
1991 

12644 +3.7 

11310 +6.3 

1333 + 46.45 

14272 +20.5 

13554 + 18.8 

718 - 43.57 

export value showed a higher than normal 
rate of increase (above 30.8%) during April 
- December, 1991 as compared to April-
D9C9mber. 190, include Agricultural I & and 
allied Products, Ores & Minerals, Gems & 
Jewellery. Chemicals & Rel&ted Products, 
Electronics & Computer Software. Textiles, 
Capers, etc. 

Fraud In UCO Bank 
3925. SHRI SYED SHAHABUDDIN: 

SHRI DARE LAL JATAV: 
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SHRlMATI GEETA MUKHER-
JEE: 

SHRf SA;;TOSH KUMAR 
GANGWAR: 

DR. Y.S. RAJASEKHAR 
REDDY: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the attention of the Govern- . 
ment has been drawn to the United Com-
mercial Bank, Mandavi through misuse of 
the letter of credit facility; 

(b) whether the allegation has been 
enquired into; and 

(c) if so, the outcome of the enquiry and 
the details of the remedial and punitive ac-
tion taken by the Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. 

(b) and (c). Reserve Bank of India has 
advised the bank, Int9f'-aiia to conduct a 
thorough probe into the matter and fix staff 
accountability at all levels. UCO Bank has 
placed six officers under suspension. The 
Bank has also referred the matter to CBI for 
investigation. 

Supply of Cotton/Cotton Y., n to NTC 
Units 

3926. DR. ASIM BALA: Will the Minister 
of TJ=-XT!LES be pleased to stat.;: 

(a) the quantity of cotton/cotton yarn 
supplied during the last three years to Na-
tional Textile Cooperation units, State-wise 
and year-wise; 

(b) whether some units of National 
Textile Corporation situated in West Bengal, 
Bihar. Assam and Orissa are at the verge of 
closure and thousands of workers in these 
units are likely to be retrenched; and 

(c) if so, the steps being taken by the 
Government to supply cotton/cotton yarn to 
all the units of N.T.C. in the country fully, 
particularly to West Bengal and Eastern Zone 
units? 

THE MINISTER OF STATE OF THE ' 
MINISTER OF TEXTilES (SHRI ASHOK 
GEHLOT): (a) NTC purchases only cotton 
and cotton yarn mainly from institutional 
suppliers like CCI. MSCMS. State Federa-
tions, Cooperative Societies etc. for manu-
facture of both cloth and market Yl!!n. 

The purchases are made by the individ-
ual Subsidiaries. Details of source wise 
purchases for the last 3 years are given 
'below:-

(Figures in tiallJ$; 

Sources Sept. 88 to Sspt. 89 to Sept. 90 to 
August. 89 August. 90 August. 91 

COtton CO~ration 
"flndia 268405 410223 372327 

Mah¥ashtra Cotton 
Federation 411168 ' 533161 38,882 

Other cooperatives 227842 194480 115139 

Private Traders 164959 98803 76404 

1072374 1236672 940752 
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(b) and (c). No, Sir. However, NTC 
(WBAB&O) Ltd. has been facing liquidity 
crunch. As a special case NTC (Holding 
Company) has financed the said Corpora- . 
tion during the year 1991 -92. 

[ Translation] 

Scheduled castes/Scheduled Tribes In 
New India Assurance and Oriental 

Insurance Companies 

3927. SHRILALIT ORAON: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of Class I, II, III and IV 
scheduled castes and scheduled tribes 
employ88S lofficers working in New India 
Assurance Company and oriental Insurance 
Company, State-wise; 

" (b) whether reservation rules have not 
been folioed in these companies while making 
appointments; and 

(c) if so, the steps proposed to be taken 
to ensure the implementation of the reserva-
tion rules in making appointments al'ld by 
what time these steps are likely to be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The desired information relat-
ing to New India Assurance Company Ltd. 
and the Oriental Insurance Company Ltd. is 
furnished in the enclosed Statement State-
ments-I and II, respectively. 

(b) No, Sir. 
(c) Does not arise. 
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[English] 

Voluntary Retirement Scheme for 
Employees of Hlndu ... n Shipyard 

Limited 

3928. SHRI ANNA JOSHI: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Government have 
introduced a voluntary retirement scheme 
for the employees of Hindustan Shipyard 
Limited; 

(b) if so, the details thereof; 

(c) whether Government propose to 
make the scheme more attractive as in the 
case of other Government organisations; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) Following are the details of the 1101-
untary retirement scheme introduced in 
Hindustan Shipyard Limited: 

I. Eligibility; 

I. All employees, who have completod 
10 years of service or completed 40 years of 
age eligible to seek voluntary retirement. 

II. Benefits under the Scheme: 

A. An employee whose request for vol- . 
untary retirement is accepted will be entitled 
to the following benefits: 

I. Payment of the balance in the provi-
dentfund account of the employee as perthe 

P.F. Rules applicable to him. 

2. Encasement of leave excluding 
special sick leave as per the Leave Rules 
applicable to the employees retiring on nor-
mal superannuation. 

3. Gratuity as per Gratuity Act Gratuity 
as per Gratuity Scheme as applicable to 
employes. 

4. One month's notice pay for staff and 
workmen and 3 months notice pay for offi-
cers as per the respective service condi-
tions. 

5. An ex-gratia payment equivalent to 
one and a half month's emoluments (Basic 
pay plus D.A.) for each completed year of 
service or the monthly emoluments (Basic 
plus D.A. ) at the time of voluntary retirement 
multiplied by the balance months of service 
left before normal date of retirement, which-
ever is less. 

6. The employee and his family would 
be entitled to travel to the place where he 
intends to settle in India by the entitled class 
under T.A. Rules. 

B. Employees having less than one 
year service left opting for voluntary retire-
ment will be entitled for all the above benefits 
except notice pay stipulated at II (A) (4) 
above. 

(c) No, Sir. 

(d) Does not arise. 

(e) HSL has implemented the Model 
Voluntary Retirement Scheme prescribed 
by the Government for Public Sector Under 
takings in toto. Any liberalisation made in 
general would also automatically applicable 
to the employees of Hindustan Shipyard 
Limited. 
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Reappraisal of Indian Economy by 

Intematlonale Credit Rating Agencle. 

3929. SHRI R. SURENDER FEDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether intemational credit rating 
agencies propose to re-appraise the Indian 
Economy; 

(b) if so, whether any agency has com-
pleted the re-assessment; and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). As a part of the 
normal credit rating exErcise several inter-
national credit rating agencies continuously 
monitor the performance of the Indian econ-
omy. The outcome of any such recent as-
sessment of our economy has not been 
communicated to us. However, as indicated 
in the Economic Survey, 1991-92. the short-
term liquidity crisis on India's extemal sector 
has been overcome, the country's foreign 
exchange reserves have ragistered a sub-
stantial improvement, and the international 
confidence in Indian economy has been 
restored. 

Loan Mela. 

3930. SHRr H.D. DEVEGOWDA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the total amount of loans disbursed 
in each State under "Loan Melas" scheme 
since the commencement of the scheme 
and the amount recovered so far; 

(b) whether there is any proposal to 
waive of the loans which are not-recovered 
under the scheme; and 

(c) if so, the details thereof and if not, 
the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) For the scheme of Integrated 
Rural Development Programme (IROP)credit 
camps may be organised at the village level 
where the cases of beneficiaries upto the 
stage of sanction can be finalised. The data 
reporting system under the scheme does not 
generate information about the total amount 
of loans disbursed under such credit camps. 
The banks can also organise the credit camps 
of their own in order to provide assistance to 
weaker sections. As per available data with 
Reserve Bank of India the percentage of 
recovery of Integrated Rural Development 
Programme (IRDP) loans in respect of pub-
lic sector banks was 41. 5 percent as at the 
end of June 1991. 

(b) and (c). The reCovery of dues from 
the borrowers and the amountto be written-
o~ in each case by banks is a part of their 
normal banking operations and Government 
does not issue any directive in this regard. 

Ralmbursement of Medical Bill to 
OffIcer. of indian Inve~ent Centre. 

3931. SHRI ANAND RATNA MAURYA: 
Wi" the Minister of FINANCE be pleased to 
state: 

(a) whether full reimbursement of the 
medical bill is allowed to the lower. middle 
and senior level Executive Officers of the 
Indian Investment Centre; 

(b) whether the subordinate staff are 
CGHS beneficiary; and 

(c) if so, the reasons for this discrimina-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
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WAR THAKUR): (a) to (c). According to the 
Indian Investment Centreall classes of 
emoployees of Indian Investment Centre 
have the option to either join Central Govern-
ment Health Scheme or Reimbursement 
Scheme. The Reimbursement Scheme is 
subject to an annual ceiling depending upon 
the category of employee and production of 
medical bills and prescriptions. At present, 
62 employees are covered under Central 
Government Health Scheme and 48 have 
opted for Reimbursement Scheme. 

Trade Relation with Finland 

3932. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COMMERCE be 
pleased to state: 

(a) the steps taken by the Government 
to improve trade reflations with Finland; and 

(b) the details of the areas identified for 
expansion of trade relation with that coun-
try? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Bilateral institu-
tions such as an Indo-Finnish jOint commis-
sion at the official level and a Joint Business 
Council at the level of industry and business 
periodically review the development pf bilat-
eral trade between India and Finland. Be-
sides. trade promotion measures such as 
market surveys and exchange of business 
delegations also facilitate bilateral trade. 

Items like industrial machinery, elec-
tronic components, computer software, or-
ganic chemicals and pharmaceuticals, 
medicals equipment and forest based goods 
have been identified as products having 
potential for expansion of trade between 
the two countries. 

Export of Garments 

3933. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the demand for Indian 
garments has been increasing in several 
countries; 

(b) if so, the achievement made in 
1991-92 in export of these garments and the 
higher target fixed if any, for 19912-93; 

(c) if so, whether the Government pro-
pose to increase the export of garments 
during 1992-93; and 

(d) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) There is an overall increase in 
export of garments from India This indicates 
that the demand for Indian garments in in-
creasing. 

(b) The achievement in 1991-92 (April 
91- Jan 92) in garment exports is Rs. 4441 
crores (Provisional). The target for 1992-93 
is yet to be finalised. 

(c) and (d). Though specific target for 
1992-93 h. yet to be finalised, Government 
have taken several steps to boost export of 
garments like modernisation of Garment 
industry by allowing impor1 of' garment 
manufacturing at concessional duty, organ-
~ing buyer seller meets and participating in 
fairs, providing adequate encouragement to 
manufacturer-exporters and non-quota 
exports through Garment Quota Policy etc. 

indo-maldive. Joint Collaboration 

3934. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COMMERCE be 
pleased to state: 
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(a) the areas in which Indo·Maldives 
joint collaborations have been set up; and 

(b) the programme drawn up to expand 
trade relations between the two countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI· 
DAMBARAM): (a)There are at present no 
Joint Collaborations between the two coun· 
tries. 

(b) Under the bilateral Trade Agree· 
ment of 1981, India has offered to supply 
various essential commodities to the Maldi· 
ves. At Economic and Technical Co-opera-
tion, held :n New Delhi on March 2-3, 1992, 
it was agreed that an Indian Trade Exhibition 
would be held in 1992-93 to boost commer· 
cial and economic exchange Possibilities for 
joint collaboration in deep sea fishing, tour-
ism and -hotel industry and setting up of 
export· oriented units in Maldives were also 
identified_ 

Export of Gold and Sliver Jewellery 

3935. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COMMERCE be 
pleased to state: 

(a) whethertheGovemmentrm~iO 
increase the export oi gold and silver jewel-
lery; 

\~; ~ so, the detaiis thereof and the 
countries to which export is being made; and 

(c) the total amount of foreign exchange 
earned by exporting gold and silver jewellery 
during the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Yes, Sir. The 
Government has notified various schemes 
to increase the export of gold and silver 
jewellery in the Current Import· Export Policy 
in Chapter XXI- Part II. The principal markets 
for gold ans silver jewellery and UAE, Ku· 

wait, UK, Dubai and USA. 

(c) The total amountofforeign exchange 
earned by exporting gold ans non-gold jew-
ellery (including silver jewellery) during the 
last three years are as follows: 

(Value in Rs. Crores) 

Year Gold and non-gold 
jewellery 
(Including silver 

jewellery) 

1988-89 171.13 

1989-90 296-44 

1990-91 179.26 

1991-92 379.26 

(Apr-Jan) 523.91 
(Prov.) 

(Source: GJEPC) 

Sanctioned Stren(lth of r-.~: ~! 
Ju~ in i-tlgh Court. 

3936. SHRI DHARMABIKSHAM: Will 
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state: 

(a) the total number of sanctioned posts 
of Judges and Additional Judge of High 
Courts particularly in Andhra Pradesh High 
Court as on date, Court- wise; 

(b) the date since when these posts are 
vacant, Court- wise; 

(c) whether the Government propose to 
increase its strength to meet the require-
ments for early disposal of pending cases in 
these Courts; 

(d) the beak-up of existing Judges! 
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Addition Judges by made of appointment i.e. 
promotion from the bench or nomination 
from the Bar; 

(e) the number of posts filed up during 
the year 1991; and 

(f) the steps taken or proposed to be 
taken by the Government to fill up these 
posts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY. 
AFFAIRS (SHRr RANGARAJAN 

KUMARAMANGALAM): (a) and (d) and (e). 
Statement I giving the (equisite information 
is attached. 

(b) Statement II giving the requisite in-
formation is attached 

(c). Creation of 55 posts of permanent I 
Additional Judges in different High Courts 
has been agreed to. 

(f) For filling up the vacancies of Judges 
in High Courts the process of consultation 
among the Constitutional authorities con-
cerned has been eXpedited. 
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[ Translation] 

Loan recovering cases of Banks 
pending In courts 

3937.. SHRI GIRDAHRI LAL BHAR-
GAVA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government have in-
struction to the banks that the cases pend-
ing. in the courts for the recovery of loans 
should he disposed of outside the court: and 

(b) if so, the details thereof and the 
number of such cases disposed of during 
1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Normally banks, after 
exhausting all avenues of recovery and to 
safeguard their interests and enforcement of 
security within the period of law of limitation, 
file suits for recovery of out -standing amounts 
remaining unpaid by the borrowers. Even 
after such filing of suits the banks are well 
within their rights to seek out of court settle-
ment of such cases based of their prudence 
and judgement. The information regarding 
number of cases disposed at outside the 
court is not generated by the Data Reporting 
System of the Reserve Bank of India (RBI), 
hence. it may not be possible to provide 
figures in this regard. 

Government, have separately advised 
all the public sector banks in September 
1991 to issue instructions to functionaries 
down the line in their banks to take up more 
bank loan cases before the Lok Adalats for 
early settlement. In addition, the Reserve 
Bank of India (RBI) has ?Iso advised Indian 
Banks' Association to exhort member banks 
to bring loan recovery cases upto Rs. 21akhs 
to Lok Adalats and settle them through fair 
compromises. This would facilitate early 

settlement of all small disputes between the 
aggrieved parties. 

Loans to farmers and Youth In U.P. 
3938. SHRI GIR[,AHRI LAL BHAR-

GAVA: Will the Minister of FINANCE be 
pleased to state the amount of Iones pro-
vided under various schemes by the nation-
alised banks and financial institutions to the 
farmers ans unemployed youths in Uttar 
Pradesh particularly in Garhwar region dur-
ing the year 1991-92 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR .• 
SINGH): (a) The data reporting system does 
not generate the information scheme-wise I 
category-wise in the manner asked for. 
However, the total outstanding amount of 
advances provided by public sector banks 
and regional rural banks in the districts of 
Chamoli, Dehra Dun, Garhwal, Pithoragarh, 
Tehri Garhwal and Uttar Kashi, as atthe end 
of September 1991 (latest available) was 
Rs. 239.83 crores. For All Financiallnstitu-
tions (AFls), region-wise {district-wise break ," 
lipS of the amount provided are not gener-
ated by the data reporting system. However, 
the amount sanctioned and disbursed by 
AFls in Uttar Pradesh during the year 1990-
91 (latest available) was Rs. 1324.2 crores 
and As. 853.3 crores respectively. 

[English] 

Violation of Motor Vehicle Act, 1988 by _ 
Private Buses 

3939. SHRI MADAN LAL KHURANA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the mini buses introduced 
as a point to point service from the railway ~ 
stations to various areas in Delhi are picking 
up passengers enroute thereby violating the 
terms of permits; 
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(b) whether the contract carriages per-
mit holding buses are plying as chartered 
buses in Delhi in violation of the permit 
conditions; 

(c) if not, the reasons therefor; and 

(d) the steps taken to check the violation 
ofthe provisions of Motor Vehicle Act, 1988? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (d). Some 
instances of this kind have been noticed by 
the Delhi Administration. 301 Mini buses 
were prosecuted for violation of permit con-
ditions during the period January, 1991 to 
February. 1992. During the same period 406 
contract carriage buses were prosecuted for 
violation of permit conditions. Delhi Admini-
stration carries out effective checkings by 
mobile squads to check violation of provi-
sions of the Motor Vehicles Act, 1988. 

Repayment of Deposits by Pure Drinks 
.., Limited 

3940. SHRI R. SURENDER REDDY: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: . 

(a) whether the Pure Drinks Limited 
has repaid the deposits due for refund 

April, March 1992 to 1993 

April, March 1993 to 1994 

April. December 1994 to 1995 

alongwith interest thereon to the depositors 
under sub-section (9) of Section 58-A of the 
Companies Act, 1956; 

(b) if so, when; and 

(c) if not, the·action taken or proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). Section 
58 A (9) of the Companies Act, 1956, which 
came into operation with effect from 1 st 
September, 1980 empowers the Company 
Law Board to direct a Company to make 
repayment of overdrew deposits within such 
time and subject to conditions as may be 
specified. In pursuance of this provision, the 
Company Law Board passed orders on 21 st 
October, 1991,Iaying down a time frame and 
schedule for repayment of overdue deposits 
and interest by MIs. Pure Drinks (New Delhi) 
Limited, so thatthe entire principal amount of 
deposits together with interest due on 31 st 
March. 1992 and the interest becoming due 
thereafter (at stipulated rates higher than 
the original contracted rate) will be paid 
between April 1992 10 December, 1995, so 
that all deposits stand ,repaid by 31st De-
cember, 1995. The details are given below: 

All the interest due as on 31 sl March, 1992. 

25 per cent of the principal amount of every 
deposit together with interest due as on 31 st 
March, 1993. This interest will be paid before 
30 - 6 -1993 and the 25 per cent of the p.mcipal 
in 9 months from 1- 7 - 1993. 

35 per cent of the principal amount of every 
. deposit together with interest due as on 31 sl 

March. 1994. The interest due on 31 st March, 
1994 will be paid before 30 - 6 - 1994 and the 
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April, December 1995 to 1995 

The company has also been directed 
by the Company law Board to issue post 
dated cheques as follows: 

(1) Interest payment during 1992-
93: Post dated cheques should 
be issued to all depositors by 
31st December, 1991. 

(2} Interest payment during 1993-
94, 1994-95 and 1995-96: Post 
dated cheques should be issued 
to all depositors by January , 
1993, January, 1994 and Janu-
ary,1995. 

(3) Principal amount due in 1993 -
94, 1994 - 95 and 1995 - 96: Post 
dated cheques should be issued 
by April, 1993, April, 1994 and 
April, 1995. The last payment will 
also include interest from 1 -4 -
1995 till date of payment. 

As per affidavit of compliance dated 
28th January, 1992 filed by the company 
with the Company with the Company law 
Board, post dated cheques in respect of 
interest upto 31 st March, 1992 were posted 
by 31st December, 1991. 

The Company law Board has further 
directed that in the event of the Company's 

. 35 per cent of the principal in 9 months form 1-
7 -1994. 

Balance of 40 per cent of the principal amount 
of every together with interest due as on 31 st 
March , 1995. arid also interest due upto the 
date of payment. the interest upto 31 st March, 
1995 will be paid in 2 before 31st May, 1995 
and the balance 40 per cent of principal to-
gether with interest upto date in 7 months 
before 31st December, 1995. 

failure to comply with the orders,as outlined 
above, the Registrar of Companies, Jaland-
har, shall take necessary action in terms 
sedion 58 A (10) of the Act. 

Extens Ion of Foreign currency (Non-
Resident) Account Scheme to persons 

not of Indian origin. 

3941. SHRI R. SURENDER REDDY: 
SHRI HARI KISHORE SINGH: 
SHRIGEORGE FERNANDES: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Foreign Currency (Non-
Resident) Account Scheme is proposed to 
be extended to those persons also are nO\of 
Indian origin; 

(b) if so, the time by which a final deci-
sion is likely to be taken in this regard; and 

(c) the extent to which it will be helpful in 
the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir. 

(b) and (c). does not arise. 



553 Written AnSW9IS CHAITRA3, 1914 (SAKA) Written AnSW9IS 554 

J 

Disbursement of External AssIstance to 
Stat •• 

3942. SHRI BASUDEB ACHARIA: Will 
the Ministerof FINANCE be pleased to state: 

(a) The percentage of external assis-
tance received from the World Bank and 
other foreign agencies for a project which is 
passed on by the Union Government to the 

.-' concerned State Governments; 

(b) the percentage out of that which is 
treated as grant and loan, separately; 

~ - (c) the annual rate of interest paid by the 
Union Government to the outside agencies 
on such assistance and the rate of interest 
charged by the Union Government to the 
convered State Governments; 

(d) the reasons for not passing on the 
entire amount of assistance to the States 
and also for difference in rate of interest paid 
and charged; and 

(e) the steps, if any, proposed to be 

taken by the Union Government in this re-
gard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (RAMESHWAR 
THAKUR): (a) Funds are released equiva-
lent to 1 00% of external aid disbursements in 
the case of projects in the social service 
sectors and for programmes which have a 
direct bearing on poverty alleviation while in 
other cases it is limited to 70% of aid dis-
bursement. 

(b) 30% is treated as grant and 70% as 
loan. 

(c) to (e). The Union Government 
charges 10.75 interest per annum from the 
State Governments. A list of interest rates 
levied by various International agencies is 
attached. The difference in the rate of inter-
est is because the Central Government bears 
the entire exchange rate risk. The question 
of passing on the entire amount of assis-
tance to the States is still under considera-
tion and no final decision has been taken. 
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Alleged Evasion of Customs Duty 

3943. SHRI SANDIPAN BHAGWAN-
THORAT: 

SHRI RAJNATH SONKAR 
SHASTRI: 

SHRI JEEWAN SHARMA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government are aware 
of the alleged evasion of customs duty upto 
Rs. 100 crores as reported in the 'Hindu' 
(Delhi edition) of February 21, 1992; 

(b) if so, the facts of the case; 

(c) the outcome of the investigations, if 
any, made into this case; 

(d) the stage at which the matter stands 
at present; 

(e) the details of other such cases which 
came to the notice of the Government during 
the last six months; and 

(f) the preventive measures taken to 
check recurrence of such cases in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (RAMESHWAR 
THAKUR): (a)to (e). Directorate of Revenue 
Intelligence is investigating the alleged large 
scale misuse fo the Duty Exemption Entitle-
ment Certificate Scheme through the land 
Customs Station, Tlkonia on the Indo-Nepal 
Border by some firms as reported in the 
'Hindu' dated 21 st February, 1992. Further 
investigations are still in progress. 

(f) The field formations have been suita-
bly alerted. 

Purchase of Woollen Blankets by 
DGS&D . 

3944. SHRI RAM NAIK: Will the Minis-

ter of COMMERCE be pleased to state: 

(a> the number if beankets for whic 
orders were placed with Khadi & Villag 
Industries Commission (KVIC) during 199( 
91 and 19991-92 by DGS&D; 

(b) the number of blankets received ~. 

far and the rates paid for them; 

(c) the percentage of rebate and tt 
total rebate paid to KVIC; 

(d) the agencies which supplied tI 
blankets and the quantity supplied by eal 
agency. 

(e) whether rebate is sanctioned al 
paid only if the blankets are producted in t 
Khadi & Village Industries Sector; 

(f) whether before release of rebate 
KVIC, the Government ascertained that t 
blankets were produced in the Khadi & , 
lage Industries Sector, if so, the dete 
thereof; 

(g) whether the Government are aWl 
that these blankets were purchased by 1 
supplying agencies from the Mills sect 
and 

(h) if so, the investigations made in t 
regard and the outcome thereof? 

THE DEPUTY MINISTER IN T 
MINISTRY OF COMMERCr- (SHRI S. 
MAN KHURSHEED): (a) and (b). Dirac 
ate General of supplies and Disposals I 
placed orders for following number of w( 
len blankets with Khadi & Village Industl I 
Commission (KVIC): -

1990-91 90,546 Nos. 

1991-92 5,31,315 Nos. 

Out of this the following number of b 
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kets have so far been supplied:-

1990-91 56,146 Nos. 

1991-92 3,68,488 Nos. 

,The rates paid for the blankets varied 
from Rs. 170 to Rs. 375 depending on the 
quality. 

(d) As per given in the enclosed 
statement 

(c), (e) and (f). Government releases 
the Rebate for Cotton Khadi, Woollen Khadi, 
Polyvastra and silk. The rebate is released in 
quarterly instalments to KVIC which is meant 
for all the above categortes of cloth. Thus, it 
is not possible to relate the release of quar-
terly rebate to specIfic orders of supply. 
Utilisation certificates are obtained from KVIC 
after the end of the financIal year to ensure 

that the funds were utilized by KVIC for the 
purpose for which they were released. More-
over, the Annual Accounts of KVIC are 
audited and the final Annual Accounts and 
Audited Report of KVIC are place on the 
table of both the Houses of Parliament, every 
year. 

Government sanctioned Rs. 24.00 
crores as rebate to KVIC during the year 
1990-91. The same amount of Rs. 24.00 
crores has been sanctioned for the year 
1991-92 also. Government has allowed a 
rebate of 10% on woollen blankets in both 
the years. 

(9) and (h). No. Sir. A complaint, how-
ever. has recently been receIved by Depart-
ment of SSI and ARI. MinIstry of Industry thaI 
Blankets were purchased by the supplying 
agencIes from the mIlls sector. ThIs has 
been referred to KVIC for comments. 

STATEMENT 

S. No. Name of firm (supplying agencies of KVICj Oty. Supplied 

1. MIs National Khadi Wool Wing. Production 10,900 Nos. 
Coop. Industrial Society Ltd., Panipat. 

2. MIs Bharti Khadi Gramyog Mandai. Panipat. a,983 Nos. 

3. Mis U. P. Khadi & Village Industies Board Blanket 2,503 Nos. 
Fy. Muzafamagar. 

4. MIs U. P. Khadi Gramudyog Board. Nazibabad. 1,485 Nos. 

5. MIs Khadi Gramudyog S. S. Ltd. Majra, Dehradun 2,67, 036 Nos. 

6. MIs S. K. NUS Ltd. Dalanwals, Dehradun 76,335 Nos. 

7. MIs Pushap Khadi Gramudyog Panipat 5,000 Nos. 

a. MIs Kabri Khadi Gramudyog, Kamal 2,000 Nos. 

9. MIs Khadi Gramudyog Samiti, Kamal 7,000 Nos. 

10. MIs S. P. Memorial Gramudyog Society, Dehradun. 43,392 Nos. 

Total 4,24,634 Nos. 
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Export of castor 011 to Russia 

3945. SHRI GURUDAS KAMAT: Will 
the Minister of COMMERCE be pleased to. 
state: 

(a) whether there are any restrictions on 
the export of Castor oil to Russia and otner 
countries: 

(b) if S'), the details ·thereof and when 
these were imposed: 

(c) whether it is now proposed to re-
move those restrictions; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No, Sir. 

(b) to (d). Does not arise. 

Import and Export Policy on Cotton 

3946. SHRI M. R. KADAMBUR JAN-
ARTHANAN: Will the Minister of TEXTILES 
be pleased to state: 

(a) the estimation of cotton crops for the 
year 1992-93; 

(b) whether the Import and Export Pol-
icy on cotton announced recently has af-
fected the price of unginned cotton; 

(c) if so, the details thereof; and 

(d) whether this is likely to affect the 
cotton growers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) No estimate of cotton crop for 
the 1992-93 cotton season can be made at 
this Star" 

(b) No fresh policy on Import and Export 
of cotton has been announced recently. 

(c) and (d). Do not arise. 

Constitution of National Minorities 
Development and Finance Corporation 

3947. SHRI HARI KUSHORE SINGH: 
Will the Minister of FINANCE.be pleased to 
stp.te: 

(a) whether there is any proposal under 
consideration of the Union Government to 
constitute a National Minorities Develop-
ment and Finance Corporation; 

(b) if so, the \Jetails thereof and the time 
by which it is likely to be constituted; and 

(c) if not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir. 

(b) Does nol arise. 

(c) The public sector banks are required 
to take various steps to facilitate adequate 
flow of credit to minority communities which, 
inter alia. including setting up of special cells 
in .each bank, reviewing regularly the flow of 
credit to minority communities and progress 
made in this regard at the r,'~eting of the 
District Consultative Committees and State 
Level Bankers Committees, giving wide 
publicity about various anti-poverty pro-
grammes of the government wherever there 
is a large concentration of minority commu-
nities and particularly in 40 districts identi-
fied having concentration of minority com-
munities, appointment of an officer exdu-
sively to loOk after the problems regarding 
credit flow to minority communities by the 
lead banks in each of the 40 distric!s, organ-
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ising Entrepreneurial Development Pro-
grammes by the lead banks in the 40 districts 
and introduction of revised format for moni-
toring the priority sector credit to minority 
communities for the 40 identified districts 
and for all the districts in the country on a 
quarterly basis. As per the data received 
from the public sector banks, the advances 
granted by them to the specified minority 
communities has increased from Rs. 428.62 
crores in 7.89 lakh accounts as at the end of 
December, 1987 to Rs. 306.22 crores in 
12.76 lakh accounts as at the end of June, 
1991 in the 40 districts having concentration 
of the minority communities. AS'at the end of 
June, 1991, share of the priority sector ad-
vances to minority communities in 40 identi-
fied districts constituted 28.7% in terms of 
borrowal accounts and 14.2% in terms ofthe 
amount outstanding. For all the districts as 
on June, 1991, the share of the minority 
communities in terms of borrowal account 
constituted 15.9% and in terms of amount 
outstanding 11.6% respectively. In view of 
the above. there is no proposal under con-
sideration of the Government to constitute a 
National Minorities Development and Fi-
nance Corporation. 

Involvement of Private Sector In SUgar 
Export 

3948. SHRI GEORGE FERNANDES: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Government propose to 
allow the private sector to enter the sugar 
export market; and 

(b) if so, its likely impact on the foreign 
exchange? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). Indian 
Sugar and General Industry Export Import 
Corporation limited (ISGIEIC) is presently 

exporting sugar. It is an apex body repre-
seming all the sugar mills in the country. 
During 1991-92 (upto 21.2.92) sugar worth 
Rs. 323.15 crores has been exported. .. 
Clearance to proposals for Establishing 

Firms OVerseas. 

3949. SHRI R. DHANUSKODI 
A THITHAN: Will the Minister of COMMERC~, 
be pleased to state: 

(a) whether the Government propose to 
grant automatic clearance to those compa-
nies whose applications are for establishi~g 
firms overseas with foreign partners or wholly 
owned subsidiaries; 

(b) if so, the details thereof; and 

(c) if not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-'" 
DAMBARAM): (a) to (c) Revision of guide-
lines for setting up overseas joint venturm 
and wholly owned subsidiaries is under 
consideration of Govt. 

Sick industrial Units In Maharashtra 

3950. SHRI RAM KAPSE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Board for Industrial and 
Financial Reconstruction has recommended 
closure of some sick indu.::trial units in 
Maharashtra: J 

(b) if so, the details of these units and 
the reasons for their sickness; 

(c) the action taken or proposed to be 
taken by the Union Government on the rife' 
ommendations of BIFR; and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE IN ,THE 1"2:- B. R. Steel Products 

MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) Yes, Sir. The Board for Indus-
trial and Rnancial Reconstruction (BIFR) 
has reported that after making inquiry under 
Section 16 of the Sick Industrial Companies 
(Special Provisions) Act. 1985 and after 
consideration of all the rc,!?avant facts and 
circumstances, it has recorded its opinion for 
winding up in resped of 20 Sick Industrial 
Companies of Maharashtra, as on 29.2.92 
and forwarded this opinion to the High Court. 

(b) List of units reromrnended for wlnd-
.~ ing up is given in attached statement. BIFR 

has reported that the masons for sickness 
are inter-alia discussed in the hearings of 
BIFR and recorded in the proceedings. 

(c) a rod (d}. TIi6ca:ses as recommended 
by B!FR to the concerned High Court for 
whg\ng up \101m ~~: i:n .. 'f with by the Court 
according to the provisions of law. 

STATEMENT 

1. Seth Il"dustries 

2. lokmanya Mills 

3. !peO Paper MUls Ltd. 

4. New Great Eastrun Spog. 

5 Crescernt Iro'1 & Steel 

6. OgaleGlass 

7 Ch",w;)ul;; :" ~.:{l 

s La t"rn:iS\"r) .:, Z"rir-t1,ng 

1 () Sl V Ch,:~mc Citrus 

11 . T nmbak Ispat 

13. Shree Lakshmi Narayan Paper 
MillS Ltd. 

14. DhakeDyes 

15. Krishna Steel 

16. Hariganga Alloys & Steel 

17. Kirloskar Ghatge 

18. Space Age International Products 

19. Khubchand Sagarmal Tyres 

20. Maharashtra Asbestos 

[ Translation) 

ReNrvolr of .rg .. Irrigation Project 

3951. SHRI SUSHll CHANDRA 
VARMA: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the construction work of 
the reservoir of the Bargee irrigation 
project has been completed; 

(b) if so, the details thereof; and 

(c) the expenditure incurred thereon? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDVACHARAN 
SHUKLA): (a) and (b) Construction work oj 
reservoir 0' Baroi Irrigation Project has beer 
mostly completed. The reseNoir provides 
3')20 million cubic meters gross storage 01 
which, 3180 million cubic meters is availablE> 
for utilisation. 

(c) An expenditure of Rs. 154.99 crore 
has been incurred till the end of March, 199· 
and anticipated expenditure during 1991-9~ 
is Rs. 1.50 crores. 
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Disinvestment of Equity 

3952. SHRI BHAGEY GOBARDHAN: 
Will the Minister of MINES be pleased to 
state: 

(a) which are the public sector 
undertaking under his Ministery for 
disinvestment of equity; 

(b) The extent of disinvestment likely 
to be approved; 

(c) the details ot advantages thereby; 
and 

(d) whether this will improved in the 
efficiency of the management and its 
profitability? 

THE MINISTER OF STATE IN TIiE 
MINISTRY OF MINES (SHRI BALAAM 
SINGH YADAV): (a) Disinvestment of equity 
has so far been approved in two public 
sector undertaking viz. National Aluminium 
Company ltd. and Hindustan Zinc limited 
under the administrative control of Ministry 
of Mines. 

(b) So far disinvestment of Government 
held shares has been done to the extent of 
2.72% in case of National Aluminium Com-
oany Ltd. and 20% for Hindustan Zinc Um-
;ted. 

(c) and (d). Government has decided to 
disinvest a part of its share holding in se-
lected public sector enterprises in favour of 
public sector investment institution and 
mutual funds in order to raise resources and 
encourage wider public participation. The 
disinvestment of Government holding has 
also been done in o~r to provide further 
market disciplines to the performance of 
public enterprises. 

[ Translation] 

Royalty on Minerals 

3953. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of MINES be 
pleased to state: 

(a) the state-wise details of main miner-
alsbeing explored by the UnionGovemment 
or through some othElf ag9l1cies; 

(b) the rates at which the royalty of these 
main minerals are being paid, minet~;I-wise 
and state-wise; 

(c) the pay"1ent of royalty to states as on 
January 31, 1992 and lhe States to whom 
the balance amount :s payable; and 

(d) the period after which the royalty 
rates am reviewed by the Government? 

THE MINISTER OF STATE iN THE 
MINISTRY OF MINES (SHRI BAlAAM 
SINGH YADAV): (a) SUlVey and exploration 
of minerals is carried out by several agen-
cies of the Union Govemment like the Ge0-
logical Survey of India (GS!), the Mineral 
Exploration Corporation of India Umited 
(MECL) and the Atomic Minerals Division 
(AMO) of the ~rtment of Atomic Energy. 
The State-wise list of minerals being ex-
plored is given in the attached statement 

(b) The Govemment have revised the 
rates of royalty on minerals other than coal, 
lignite and minor minerals with effac:t from 
17.2.92. A copy of the.notification nMsing 
the rates of royalty on minerals has been laid 
on Table of the House on 9.3.92. 

(c) Royaly on minerals, Is payable br 
the mining lease holders to the respec:tMt 
State Governments and Union Terriloly 
administrations. Outstanding dues, if any. 
are coIIedad by them. The Central G0vern-
ment has no share inthe royalty on minerals. 
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(d) As per section 9 of the Mines and 
MineraIs(Rag~ and Development) Ad, 
1957, the CentraJ Government may by not~ 
ficalion in the official Gazelle. amend the 
Second Schedule do as to enhance or re-
duce the rate which royally shall be payable 

in respect of any minerals with effect from 
such date as may be specified in the Notifi-
cation. However. the enhancement of the 
rate of royalty in respect of any mineral more 
than once during any period of three year is 
not permissible under the said Ad. 
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Tlpalmukh Dam In Manlpur 

3954. SHRI PIUS TIRKEY: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the construction of Ti-
paimukh Dam in Manipurneedstobestopped 
as it falls under the most seismically sensi-
tive zones of the Trans-Asiatic Earthquake 
belt: 

(b) if not. reasons therefor; 

(c) whether it will involve submeiSion of 
big track of land; and 

(d) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKlA): (a) and (b). The seismic studies 
for Trpaimukh Dam site have been con-
ducted in collaboration with Central Water & 
Power Research Station, Pune. The Re-
search Station has given recommendation 
in their report for taking up suitable designs 
of the proposed dam and other civil struc-
tures and has not objected to the construc-
tion of the dam. 

(c) The Tlp8imukh Darn would involve 
submergence of about 811 square kilometres 
of land. 

(d) The details are as follows: 

(Figure in square kilometres) 

Classification Manipur. 

1. Forest 115.97 

2. Culturable land 25.51 

3. Shrubs fallows 115.15 

4. Rocry outcrops 29.91 

5. Gardens 7.02 

Total 293.56 

[ Trans/ation] 

Allowances to the Employeea of MTNL 

3955. SHAI AAJUN SINGH YNJAV: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Mahanagaf Telephone 
Nigam ltd. has not paid salaries and olher 
allowances to their employees equivalent to 

Mizoram Total 

6.89 122.86 

1.5 27.01 

6.85 122.00 

1.78 31.69 

0.41 7.43 

17.44 311.00 

those P<lid to the employees of other corpo-
ratIOn even after five years of Its Inception; 

(b) whether any committee was ap-
pointed by the Government in this regard, if 
so, when: 

(c, whether the said committee has 
submitted its report; 

(d) if so, the details thereof; and 
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(8) if not the time by which the report is 
likely 10 be submitted to the Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAVYA NAIDU): (a) Sir, there are 
two types of pay scales applicable to public 
Sedor Undertakings, viz. Central OA Pat-
tern (COAl and industrial DA Pattern (IDA). 
Employees of Mahanagar Telephone Ni-
gam are pmsently governed by CDA pattern 
of pay 8C81es and are being paid pay and 
allowa~ as per the recommendations of 
the 4th Central Pay commission. Almost all 
the employees of MTNL except about 50 
persons recruited from the open market, are 
on deemad deputation fmm the Department 
of Telecommunications and their pay and 
aAowances ara govomed accordingly. Group 
'0' and 'C' employes who are on deemed 
deputation from DOT have also been sanc-
tioned an adhoc amount 01 Rs. 100/- per 
moth from 1.9.90 to be adjusted towards 
dues to such employees when their terms . 
and conditions fat 8b:'<>fPtion in MTNL are 
finalised. 

(b) tv (e). No, SIL No committee was 
appo!:"ted !)y the Government lor datermln-
ang the pay and allowanr...:ls to MTNl em-
ployees However, a high level committee 
under Dr. Athreya was set up by the Govern-
ment in December. 1990 for recommending 
the most appropriate organisational struc-
ture for the management of telecommunica-
bon ~rvice!: in the country The Committee 
submitted its rflport in March 1991. The 
I'lIpOrt is und~r consideration of the Govern-
mont. 

Rural Electrlflcaton In U_ p, 

3956. SHRI SRIKANT A JENA: Will the 
Minister of POWER AND NON-CONVEN-
TIONA~. ENERG Y SOURCES Oti pleased to 
state: 

Cal the reasons lor the tardy ruralelec-

trification in Jaunpur of Uttar Pradesh; and 

(b) the target fixed for electrification 
during the next five years? 

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) IN THE MINISTRY 
OF POWER AND NON-CONVENTIONAL 
ENERGY SOURCES (SHRI KALP NATH 
RAI): (a) As reported by Uttar Pradesh State 
Electricity Board (UPSEB) in Jaunpur dis-
trict, 91 % of the inhabited villages have been 
electrified up t") January 1992. This level of 
electrification is much higher than the aver-
age level of village electrification in the State 
i.e. 74%. 

(b) The districtwlS9 targets for village 
electrification are fixed on year to year basis 
by the State Electricity Board within the 
Annual Plan allocation approved by the 
Planning Commission. 

Tourist Lodges, Hotels and Rest House 
Constructed In Bihar 

3957. SHRI SUKDEO PASWAN: 
3HRI RAM LAKHAN SINGH 

YADAV: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the number 01 tourist lodges, hotels 
and yatri-niwas constructed with central 
assistance dUring the last three years is 
Bihar along with tho locations thereof and 
thc financial assistance provided for thr 
purpose; 

(b) the numbtir of proposals of the Bihar 
Government still pending with the Joion 
Government, and 

(c) the steps the Government propose 
to take to clear the same. 

THE MINISTER OF CIVIL AVIATION 
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AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) Provision of infrastructural facilities 
at any place is primarily the responsibility of 
<he State Governments. However, central 
financial assistance is extended for specific 
projects based on their merit, availability of 
funds and interse priorities, Based on this 
criteria, during the last three years (1989-90 
to 1991-92), in the State of Bihar at Vaishali, 
Valmiki Nagar. Hazaribagh, Topchanchi, 
Maithon, Hazipur and Piprakothi. However 
no project for construction of Yatri Niwas has 
been sanctioned. 

(b) and (c). Yes, Sir. Out of the propos-
als alongwiththe detailed estimates received 
from the State Govt. for development of . 
tourism infrastructure, the proposals for 
construction of tourism complex at Monghyr 
and Aurabgabad and for provision of de-
voted accommodation are under considera-
tion. 

[English] 

Regularlsatlon of Dally Wage Employ-
ees 

3958. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the Court has given orders 
to the Mahanagar Telephones Nigam lim-
ited to regularise their all the daily-wage 
employees who have completed seven years 
of service; 

(b) if so, the details thereof: and 

(c) the reasons for not implementing 
the said orders so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): 

(a) No, Sir. 

(b) Not applicable in view of above. 

(c) Question does not arise. 

Development of Tourism Spots 

3959. SHRI LALIT ORAON: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) The extent of the funds, state-wise, 
allocated during 199B-89. 1989-90,1990-91 
and 1991-92 for attracting tourists and de· 
velopment of tourists spots; 

(b) the policy 01 thil Governmant with 
regard to construcLion d(~j enli:i.rgemGni 0: 
motels; 

(c) the loan policy in this regard aIongwith 
its procedure and eligibility conditions; and 

(d) the state-wise names of the motels 
prollided loan durinG the last three years? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (S'~P! lAADHAVRAO SCiN· 
DIA): (a) Developmep! of tourist spots is 
primarily the responsibility of the State 
Governmen~. HOYVf-·,.Jr. central assistanCil 
is extended :0 t);y S;ate w\leri,me.-,: for 
specific proJocts rGctlived from them, subject 
to their merits, In19r-S9 priorities and availa-
bility of funds. A statement indicating funds 
sanctioned tor projl?C!s schemes in lIarious 
State during 1988-89,1989-90,1990-91 and 
1991-92 is appended. 

(b) to (d). The Centra! Department of 
Tourism does not sanction loans for con-
struction and enlargP 'T1Emt of motel", Yow 
eller, the Gol/ernment extends financial 
assistance to the State Governments on 
specific proposals in lhi:.; regard. 
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Direct Receiving Set. In Andaman and 
Nicobar Island 

3960. SHRI MANORANJAN BHAKTA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number of direct received sets 
installed in the Union T ermory of Andaman 
and Nicobar Islands and locations thereof: 

(b) whether proper monitoring is being 
done about the functioning of such sets; 

(c) whether most of these sets are lying 
out-of-order; and 

(d) if so, action taken to restore those 
sets for pubiic use? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASING (KUMARI GIRLJA VYAS): 
(a) Doordarshan have not installed any Di-
rect Reception set in the Union Territory of 
Andaman and Nicaobar Islands. However, 
the Union T arritory Administration are re-
ported to have installed 10 such sets, one 
each at Teresha, Katchal, Kadmkala, 
Ramakrishnapuram (little Andaman), Sas-
trinagar (Great Nicobar. Ougong Creek. 
Havlock. Hutbey, Biliground & Kalighat. 

(b) to (d). Whereas Doordarshan have 
received information from thtt Union Terri-
tory Admin!stration about malfunctioning of 
certain Direct Reception sets. the mainte-
nance of such sets is the responsibility of the 
UnIOn T errilory Administration. Nonetheless. 
the Union Territory Adm inistration have 
been advised to transport the defective sets 
to Doordarshan's Maintenance Centre at 

Port Blair for undertaking necessary repairs. 

[ TranslaOOn) 

RecommendatIon of Rarnmohlln Rac 
Commltlee 

3961_ SHRIRAJNATH SONKARSHAS-
TAl: Win the Minister of INFORMATION & 
BROADCASING be pleased to state: 

(a) whether the Government have ac-
cepted the recommendations of Rammohan 
Rae Committee on small newspapers; 

(b) if so, the details of the recommenda-
tions accepted; 

(c) whether any criteria has been laid 
down by the Govemment for the implemen-
tation of these recommendations; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION ANC 
BROADCASING (KUMARI GIRUA VYAS): 
(a) The Government have accepted all the 
recommendation of Rammohan Rao Com-
mittee with minor modifICation except one 
recommendation relating to special conces-
sional postal tariff for small newspapers. 

(b) The details of the recommendation 
accepted are given in the enclosed state-
ment. 

(c) No specific criteria were laid down 
for implementation to the recommendation 
of the Committee. 

(d) Does not arise. 
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BlehOf,1e TMephot_ ex.:t..rwgea In 
ac.nataka 

3962. SHRNATI BASAVA RAJES-
WARI: Will thI.I UinSter of COMMUNICA-
TIONS be p6MNd 10 Itala: 

(a) whethet the Union Govemment have 
decided to rapiac;Q old telephone exchanges 
in Kamataka; 

(b) if so, the details thereof; 

{e) whsth8l' the Government have taken 
a decision to ptthrided electronic exchanges 
throughout the state during 1992-93; 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) and (b). Yes, 
Sir. As part of 8th FMt Year Plan (1992-97) 
it is proposed to:-

Replace life expired and worn out 
switches as and when they become 
life expifad. 

Replace sma. size eIector-me-
chanicaf exchanges (MAX-al and 
line finder type MAX .. ). 

Cc) ... (d). About 290 electronic ex-
ct..1g8S are propoeed aD be ... up through-
out KarnaIaka during 1992-93 NJject aD the 
appcwal of ......... pIM. avdabiIily of 
demawld8ndlimely.. ., '.iofequirwnenl 

SIIF11NG OF P.II. G. 0IiI»1D ...... .... 
3983. PROF. PREY DHlfMAL: WiD the . 

Minister of COMMUNICATKlNS be pleased 
10 state: 

(a) whether it is a fact that it had been 
decided 10 shiftthe regionalP. M.G. (Punjab) 
office from Chandiharh 10 Jalandhar city; 

(b) if so, when and if not, the reasons 
therefor; and 

(e) the time by which it is lkely to be 
shifted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA ~U): (a) to (e) There is 
no regional Postmaster General in Punjab 
Postal Circle. There is a post of Postmaster 
General and this office functions from the 
headquaters office of the Chief Postmaster 
General at Chandigarh. It is not proposed to 
shift the Postmaster General. Punjab Cirde 
from Chandigarh 10 Jalandhar as this will not 
be in the administrative interest. 

Revamping of Durgapur Thermal ~ 
Plan: 

3964. SHRI SANATKUMAR MANDAI.; 
Wi. the Minister of POWER AND NON-
CONVENTIONAl ENERGY SOURCES be 
pleased to state: 

<a) whether the Govemmeat have 
accorded its approvatto'the DamodarVaIIey 
CorporIItlona As. 322 aunt proposal to re-
vamp the two units at the Durgapur'thermal 
Power Plan which ware damaged by fire; 

(b) whether theee una ... beWlg reha-
bIitahId by lOme multinational deIpte the 
fact thai the order- starving Bharat Heavy 
EIedrIcIaIs ltd. ha:I also made an offer; and 

(c) if so, the reasons therab? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NQN.CON-
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VENTIONAl ENERGY SOURCES (SHRI (d) Such action may not be in confirmity 
!<AlP NA TH RAI): with ITU Radio Regulatory Provisions. 

(a) No Sir. 

(b) and (c). Do not arise. 

Step. to Regulate Foreign T. V. Pr0-
grammes. 

3965. SHRt SYED SHAHABUDOIN: 
SHRI SHRAVAN KUAMAR 

PATEL: 

Will the M!nister of INFORMATiON 
AND BROA[}CASIt.jG be pleasod to \!!tate: 

(a) whether the Government have c0n-
sidered to regulate oroontroUhe rec:ep!ionof 
foreign T. V. programmes receiwsd throogh 
s'i.t(1l1ites; 

(b) whether the Govemmertt also pro-
pose to transmit T. V. prognvml'les orgi-
n!llng in India to foreign countries; 

(e) whether the GowHnmont have insti-
tuted any rllgu/ation lor IINI installation of 

wecia/ antenna for nIC8pfion d the foreign 
progra.11mes; and 

Cd) whether it is technically feasible to 
black-out T. V. programmes beamed at the 
country through satelites? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASING (f(UMARI GIRIJA WAS): 
(a) to (c). The exis1ing licensing procodure 
prescribod and admiili!.tered by the Ministry . 
~ Comm!Jr'lications does !'lOt permit installa-
tion of dish arrtp.~r:a 'or receptbn of 1V 
programmes fro"!'l foreign satellites. By fix· 
ture of technic'll ~illover, Doofdn.-shan 
programmes car. be re-ceived lrl r-eighbour-
ing countries by If.stallation of an appropri-
a1ely c!esign€-d Oish-Anlenoa systom. 

Hotels Lodges and Yair, NIwas Con-
8trucHon In Karala 

3966. SHRI THAYLJOHN ANJALOSE: 
Will the Minister of CIVIL AVIATION AND 
TOURISM IN KERALA be pleased to state: 

(a) the details of assistance provided by 
the Union Government to Kerala and the 
number of hotels. lodges and yatri-niwas 
const!"lK.1ed 1n each district of Kerala during 
the last three years; 

(b) whether the Government has re-
ceiYod any proposal from th& Govemment of 
Karam for mare ~atfi·r:rwas; and 

\cj II so, the action taKe'l theroon'"' 

THE MfNSTER OF CIVil AVIATlO~ 
AND TOURISM (SHR! MADHAVRAO SC'N-
Dli'.). !a) lhe Cenlra! Dt>par.m;;(',; DfTowi£m 
have .. anctio;:ed As . .:!50.00 lakhs for proj-

eCts/scheme for d8Veiapm6nt of tourism 
infrastructure in KlJrala curirlg tne las! thr_ 
years. During this pen.~, ttlr&e projects for 
loges and yatrl r.iwBses have been Sandion 
ad at different location in Kerala fOT Centlal 
assistance. 

(b) No, sir. 

(c) Does no: ariso. 

ModemINtkm of flsco 

3967 SHRIGEOqCE FF.RNJlJmr::S: 
SHRr A. SURENl)f~ REDDY: 

Will the Minister of STEEL be pleased 
to state: 

la' w~ther !h~ pr"flO!';al ct trir.!:'?'> "Clf'l 

and Steffl compa"y br mod~m,sation h,lS 

!:Klan rejected by ~he Govornm(lnt. 
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(b) if so, the reasons therefor? 

(c) whether it is proposed to include 
the proposal il" the Eighth Five Year Plan; 
and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF (SHRI SONTOSH MOHAN 
DEV): (a) to (d). Th('l modernisation scheme 
for the Bumpur Steel Works of India Iron and 
Steel Company is included in the VIII Five 
Year Plan since the plan is in need of the 
modernisation propoSeit. The investment 
decision is also expected to be obtained 
shortly. 

Rural Electrification 

3968. SHRI SYED SHAHABUDDIN: 
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state : 

(a) the national level of rura. electriti-
cation: as on April 1, 1991; 

(b) the State-wise level of rural electri-
fication on that date : 

(c) the district-wise level of rural electri-

fication in Bihar as on that date ; 

(d) the allocation for rural electrification 
for 1991-92 with State-wise break-up; and 

(e) the amount reieased up to Decem-
ber 31,1991, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES. (SHRI 
KALP NATHRAI): (a) As per available infor-
mation, as on 1.4.91, the national average of 
village electrification was 83.07%. 

(b) A Statement indicating the State wise 
level of Village electrification is enclosed as 
statement-I. 

(c) Districtwlse level of rural electrifica-
tion in Bihar as on 31 st March, 1991 as 
reported by Bihar State Electricity Board is 
given in statement-II. 

{d) The Statewise a\\ocatiol'l 'or rural 
electritication under REC programme 'or 
1991-92 is given in Statement-Ill. 

(e) The Statewise amount releaseC 
upto December, 1991 is enclosed in state· 
ment-IV. 

STATEMENT-' 

StatB-wise 19118/ of village el9C1rification as on 31.3.1991. (Prov.} 

S. Statf/JUts. Total no. of villages % ags on 31.3.1991 
No. 1991 Census (Prov) 

Andhra Pradesh 27379 100 

2. Arunachal Pradesh 3257 46 

3. Assam 21995 97 

4. Bihar 67546 69 



603 Wrltt9n Ans ... ", MARCH 23, 1992 Wrltt." Ans ... ", 604 

S. State/Uts. Total flO. of villBgllS % ags on 31.3.1991 
No. 1991 Census (Prov) 

5. Goa 386 98 

6. Gujarat 18114 99 

7. Haryana 6745 100 

8. Himachal Pradesh 16807 1'00 

9. Jammu & Kashmir 64n 95 

10. Kamataka 27028 98 

11. Kerala 1219 100 

12. Madhya Pradesh 71352 88 

13. Maharashtra 39354 99 

14. Manipur 2035 73 

15. Meghalaya 4902 46 

16. Mizoram 721 83 

17. Nagaland 1112 99 

18. Orissa 46553 68 

19. Punjab 12342 100 

20. Rajasthan 34968 n 

21. Sikkim 440 92 

22. Tamil Nadu 15831 100 
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S. StatelUts. 
No. 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Total (States) 

Total (UTs) 

Total (All-India) 

CHAITRA 3,1914 (SAKA) 

Total flO. of villages 
1991 Census 

856 

112566 

38024 

578009 

1173 

579132 

STATEMENT .. 
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" ags on 31.3.1991 
(Prov) 

330 

73 

73 

83 

100 

83 

District-wise villages electrified in the State of Bihar as on 31st march, 1991. 

S. District No. of inhabited Villages electrified 
No. villages (1981 Census) (31.3.91) 

1. Ptana 1294 1392" 

2. Nalanda 1004 10378· 

3. Gaya 2643 2819" 

4. Jahanabad 870 190 

5. Nawadah 967 10038· 

6. Aurangabad 1749 1683 

7. Bhojpur 1799 1458 

8. Ranchi 2037 1393 

9. Rohtas 3003 2433 

10. Lohardaga 354 311 

11. Palamau 3266 1522 



607 Written Answers MARCH 23, 1992 Written'Answers 608 

S. District No. of inhabited Villages electrified 
No. villages (1981 Census) (31.3.91) 

12. Hazaribagh 3314 1621 

13. Giridih 2855 12n 

14. Singhbhum 4365 2323 

15. Dhanbad 1364 865 

16. Gum!a 1392 613 

17. Bhagalp'Jr 2524 1866 

18. Mu'nqder 2397 1747 

19. Deogt\ar 2323 1284 

20. Dumka 3707 1254 

21. Godds 1575 681 

22. Sahebganj 2410 944 

23. Muzaffarpur 1729 1379 

24. sitamarhi 987 803 

25. Vaishali 1399 1256 

26. East Champaran 1283 1037 

27. West Champaran 1363 944 

28. Saran 1570 1348 

29. Siwan 1437 999 

30. Gopalganj 1386 980 

31. Darbhanga 1058 1037 

32. Madhubani 1032 1042· 

33. 06amastipur 1111 1163* 
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S. District No. of inhabit9(/ Vil/ag9s 919ctrifi9d 
No. viIIBg9s (1981 C9nsu.) (31.3.91) 

34. Begusarai 692 835· 

35. Saharsa 954 804 

36. Madhepura 365 377· 

37. Pumea 2497 1439 

38. Katihar 1232 732 

39. Khagaria 239 285· 

87 

Total: 67546 46~63 

·'nc'udes uninhabit9(/ villag9s . 

•• 87 villages electrified upto March, 1988 under State Plan for which the districtwise 
break-up is not available. 

STATEMENT-II' 

Allocation for Rural Electrification during 1991-92 under REC Programmes 

(Rs. in Lakhs) 

So. No. States Allocation 

1. Andhra Pradesh 2596 

2. Arunachal Pradesh 400 

3. Assam 850 

4. Bihar 1485 

5. Goa 20 

6. Gujarat 2256 

7. Haryana' 1561 
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(Rs. in Lakhs) 

So.No. States • Allocation 

8. Himachal Pradesh 370 

9. Jammu & Kashmir 460 

10. Kamataka 1833 

11. Kerala 930 

12. Madhya Pradesh. 7830 

13. Maharashtra 4792 

14. Manipur 930 

15. Meghal~ya 630 

16. Mizoram 700 

17. Nagaland 235 

18. Orissa 3306 

19. Punjab 1653 

20. Rajasthan 2687 

21. Sikkim 265 

22. Tamil Nadu 2737 

23. Tripura 562 

24. Uttar Pradesh 6832 

25. West 8engal 3017 

26. Others (Copt & MMH) 2000 

Total (States) 50937 
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STATEMENT-IV 

State-wise amount released under REC Programme during 1991-92 upto D8C9mber, 
1991. 

(Prov.) 

S. States Amounr re/sasBd 
No. 

(Rs. in lakhs) 

1. Andhra Pradesh 1462 

2. Arunachal Pradesh 120 

3. Assam 0 

4. Bihar 0 

5. Goa 0 

6. Gujarat 1641 

7. Haryana 1288 

8. Himachal Pradesh 358 

9. Jammu & Kashmir 132 

10. Kamataka 187 

11. Kerala 616 

12. Madhya Pradesh 2717 

13. Maharashtra 2112 

14. Manipur 0 

15. Meghalaya 195 

16. Mizoram 13 

17. Nagaland 16 

18. Orissa 1954 

19. Punjab 900 
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(Prov.) 

S. States 
No. 

Amount reIeasfId 

(Rs. in IaJchs) 

20. Rajasthan 1069 

21. Sikkim 7 

22. Tamil Nadu 1695 

23. Tripura 8 

24. Uttar Pradesh 4843 

25. VVestBengal 602 

26. Others (Copt & MMH) 416 

Total (States) 22351 

I Champa III Irrigation Project preparation of a detailed project report based 
on such stucfles. 

3969. SHRI DHARMABHIKSHAM: VVili (b) Clearance of the project depends on 
the Minister of VVATER RESOURCES be how soon the Stale Governments come up 
pleased to stale: with a modified project proposal acceptable 

to the appraising agencies. 
(a) the present position of the proposal 

for the construction of multipurposel cham- Agreement wHh Kuwait 
palli irrigation Project pending with the Union 
Government for clearance; and 3970. SHRI A. SURENDER REDDY: 

(b) the time by which it is likely to be 
cleared? 

THE MINISTER OF VVATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) The State Government of 
Andhra Pradesh is required to constitute a 
Task force comprising of the representatives 
of Andhra Pradesh, Maharashtra and 
Madhya Pradesh for examination of alterna-
tive water resources development propos-
als for achieving the required objectives and 

WIll the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether it is a fact that India and 
Kuwait reached a broad agreement on coop-
eration in the fiekJ of telecommunications; 

(b) if so, whether any memorandum of 
understanding has been signed between the 
two countries; 

(c) if so, the main points thereof; 
(d) to what extent India will help Kuwait 

in the field of telecommunications; and 
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(e) the time by which a final agreement 
is likely to be rellChed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAVYA NAIDU): 

<a) Yes, Sir. 

(b) and (c). Yes, Sir. The Main points of 
the memorandum of Understanding (MaU) 
signed on 19.2.92 are as foIIoYis:-

(1). Cooperation in improving and set-
ting up reliable telecommunication 
services between the two coun-
tries; 

(2) To utilise to the greattlst possible 
extentthe telecom. facilities of each 
other for the transmission of tele-
communicationtraffictothirdcoun-
tries; 

(3) Telecom. Administrations of both 
the countries shall consult each 
other to establish the appropriate 
allocation and use of frequencies 
to avoid mutual interferencetotheir 
radio communication services; 

(4) The two Administrations shall con-
sult each other regularly with a view 
to promoting technical and scien-
tific cooperation in tha field of tele-
communications; 

(5) The two Administrations may con-
clude special agreements to in-
crease the scientific and technical 
cooperation in the field of telecom-
munications by means of mutual 
visits of experts, deputation of per-

sonnel, hoIdiOg of joint studies, 
exchange of information and joint 
R&D activities. 

(d) India can held Kuwait by providing 
Telecom. expertise and imparting tra:ning to 
the telecom. personnei of Kuwait. 

(e). The present Memorandurn of Under-
standing is subject to approval in accor-
danee with the respective national legisla-
tions of both the countries and shall come 
into force from the date of receipt of the last 
notification of approval through diplomatic 
channels. 

Propoula from foreign Companl •• for 
Setting Pow. Plants 

3971. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) the number of proposals for setting 
up power projects received since June 1991 
from foreign companies and Non-Resident 
Indians; and 

(b}the names of the projects alongwith 
the names of the foreign companies to whom 
these projects are proposed to be handed 
over and the details of the terms and condi-
tions in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NA TH RAI): (a> and (b). The following 
proposals have been received from foreign 
companies and Non-Resident Indians for 
setting up power projects in the private sec-
tor: 
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S. Name of CompanyJNRI- Project! State Capacity Approx. Cost 
No. (MW) (Rs. crores) 

2 3 4 5 

1. MIs Coleman & Associates Barsingsar TPS 240 828.00 
(AuatraBan Coneortium) (Rajasthan) (Nov. 90 Prices) 

2. MIs ST Power Systems ZeroUnitTPS 210 615 
loc., USA- (Tamil Nadu) (July 9'1 prices) 

3. MIs Southern Electric Ib Valley TPS 2340 4680 
International Inc., USA (Orissa) 

4. MIs Kalinga Power Corpn. Dubri TPS 500 1000 
in which MIs North East (Orissa) 
Energy of USA will hold 
majority share 

5. MIs ABB, Sweden Gas based (NTPC) 800 1600 

6. MIs GVK Industries- Godavari CCGT 400 800 

The scope for private sector participa-
tion has been widened with liberal financial, 
administrative and legal environment, also 
permitting 100% equity participation by for-
eign investors without the requirement to 
balance dividend payment with export earn-
ings. 

3972. SHRI RAMCHANDRA VEER-

MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): 

(a) Yes, Sir. 

(b) The details are as under:-

(i) Big Size exchanges 2 

(ii) Small size exchange. 50 

implementation of Irrigation ProJecta 

APPA: Will the Minister of COMMUNICA- 3973. SHRI VILAS MUTTEMWAR: Will 
TIONS be.pleased to state: the Minister ef WATER SOURCES be 

(a) whether the Government pmposeto 
set up new telephone exchanges in Karna-
taka during 1992-93; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 

pleased to state: 

(a) whether the Government propose to 
chalk out a national programme to ensure 
timely implementation of all irrigation proj-
ects; 

(b) if so, the details thereof; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF WATER RE-
SOURCES (SHFU VIDYACHARAN 
SHUKLA): (a) to (c). The strategy for the VIII 
plan provides for strict prioritisation in fund-
ing for completion of on-going projects. also, 
planning Commission has decided to vigor-
ously follow earmarking of outlays for differ-
ent irrigation projects. 

Elights from Calcutta 

3974. SHRI NANI BHATIACHARYA: 
Will the Minister of CIVil AVIATION & 
TOURISM be pleased to state: 

(a) whether foreign airlines have been 
contemplating flights to and from Calcutta; 
and 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) and (b). As a result of efforts made 
by Government, the Romanian airline started 
operating to Calcutta some time ago. Simi-
larly, it has been agreed that KLM would also 
operate a flight to Calcutta. 

Hlrakund Dam 

3975. SHRI MRUTVUNJAYA NAYAK: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the amount sanctioned and released 

THE MINISTER OF· WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): 

(a) Nil. 

(b) An amount to As. 0.88 CfOI'8S was 
spent during 1990-91 and an outlay of As. 
1,5 crores was recommended by the Plan-
ning commission for 1991-92. The State 
Government had proposed an only of As. 2 
crores for 1992-93. 

(c) The project envisages improvement 
in irrigation in about 20% of the total ayacut 
of 155428 hectares:, 

Telephone Connection to Villages 

3976. SHRI B. N. REDDY: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of villages which have so 
far been provided telephone connections as 
on date; and 

(b) the number of villages which are 
expected to be coyereel during 1992-931 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAVVA NAIDU): (a) 61,330 pan-
chayat Villages as on 29th February, 1992. 

(b) Yet to be finalised .• 

Postal Circle for Dlstrlct8 of Or .... 

for the modernisation of HirakuOd dam dur- 3977. SHRI ARJUN CHARAN SETHI: 
ing the Seventh Five Year Plan; Wi" the Minister of COMMUNICATIONS be 

(b) the amount sanctioned for 1991-92 
and 1992-93, respectively; and 

(c) the areas likely to be benefited there-
from. 

pleased to state: 

(a) whether there is any proposal under 
consideration of the GOvernment to'sanction 
another Postal Circular for the districts of 
Balasore, K90njhor and Mayurbhan; and 
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(b) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHR~ 
P.V. RANGAVYA NAIDU): (a) and (b). In 
normal course, the State of Orissa would 
justify only two posts of Regional Postmas-
ters General but keeping in view its vast 
tribal tract and relative backwardness, three 
posts of regional PMsG including a Chief 
PMG, Bhubaneswar have been sanctioned 
by the Government. It is not possible to 
create another regional office for Orissa, as 
t'1e sao1e is not functionally justified. 

Shifting of Rajkot Airport 

3978. SHRt HARIBHAI PATEL: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there is any proposal to shift 
the Rajkot airport; 

(b) if so, the reasons therefor and the 
expenditure involved therein; and 

(c) when the airport is likely to be shifted? 

SI.No. Name of Station 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVAROSCIN-
DIA): 

(a) No, Sir. 

(b) and (c). Do not arise. 

Buildings for T.lephone Echange. In 
Rajasthan 

3979. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COMMUNICA-
TIONS be pleased to state: , 

(a) whether the Government propose to 
construct buildings to set up telephone ex-
changes in Rajasthan; and 

(b tit so, the details with location thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAVYA NAIDU): 

(a) Yes, please. 

(b). Details are given below:-

Type of Buildings 

1. Alwar 20 K E 10 B Building 

2. Bhiwadi 10 K C DOT MAX-I 

3. CHAR BHWA Road (Amet) Composite 

4. Churu -do-

5. Chirawa -do-

6. Deogarh -do-

7. Fatehpur MAX-II 

8. Gangapur City Composite 
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SI.No. Name of Station Type of Buildings 

9. Hlndaun -do-

lO. Hanuman Garh Juncation 5K C DOT MAX-I 

11. KANKRAULI (RAJSMAND) 10K C DOT MAX-I 

12. Khairthal Composite 

13. Kherili -do-

14. Makrana 1 OK C DOT MAX-I 

15. Nagaur -do-

16. NEEM - KA- THANA Composite 

17. Nimbahera -do-

18. Palimarwar 20K E lOB 

19. RattanGarh Composite 

20. Raisingh Nagar -do-

21. Sojat City -do-

22. Sujan Garh -do-

23. Surat Garh -do-

... 
Note: Composite Building/ Combined Building for transmission and telephone exchange. 

Flood Problem In Ueharashtra 

3980. SHRI SUDHIR SAWANT: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Union Government have 
conducted any study on flooding of the land 
areas by sea among with coastal belt of 
Sindhudurg and Ratnagiri districts of Mahar-
ashtra: 

(b) if so, the outcome thereof; and 

(c) the steps proposed to be taken by 
the Government to prevent the flood 
problem there? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI VIDYACHARAN' 
SHUKLA): (a) to (c). according to present 
policy, investigation, poaching, formulation 
and execution of irrigation and food man· 
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agement worlaI is required to be taken up by lion a budget outlay 01 As. 1.35 lakh family 
the State Govemment The Govemment of type biogas plants under the Natiqnal Proj-
Maharashtra has reported about the prob- act on Biogas Development' and an outlay of 
lem of Inundation by sea water at Deobag As.1.SOcroresforatatgetofSOplantsunder 
and Tambalding coastline in Sindhudurg the community, institutional and night soil 
district. While the State Government has biogasplantsprogrammefortheyear 1992-
provided temporary protection measures, 93. 
permanent protection Works are envisaged 
at an estimated cost of As. 76 lakhs for [Ttanslation) 
Deobag area. 

Promotion of BID-Gas Plants In Rural 
Areas 

3981. SHRI A. CHARLES: Will the 
Minister of POWER AND NON-CONVEN-
TIONALENERGYSOURCES be pleasedto 
state: 

(a> the steps taken by Government to 
promote bio-gas plant and to educate the 
people in the rural and semi-urban are~s on 
the merits of setting up such plants; and 

(b) if so, the allocations made by the 
Union Government for promotion of bio-gas 
plants? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KAlP NATH RAI): (8) Und.r the centrally 
sponsored scheme 'National Projects on 
Biogas Development' which caters to pr0-
motion of family type biogas plants, the 
Government have taken many steps, inter 
alia, organisation of Users courses for edu-
cation beneficiaries, particularly women, 
organisation of demonstrations on utility of 
manure in regional languages through Re-
gional Biogas Development and Training 
Centres and publicity through A1l-1ndia Radio 
and Doordarshan. Besides, setting up of 
community, institutional and night soil bi-
egas plants is also being promoted I,Inder a 
separate programme. 

(b) The Government propose to alloca-

entertainment Programmes on Door-
darshan. 

3982. SHRI BARE LAL JATAV: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether an official committee on 
Doordarshan have recommended to increase 
programm$s oJ entertainment, and 

(b) if so, the steps propqsed to be 
taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR I GIRLJA WAS): 

(a) Yes, Sir. 

(b) Improvement in Doordarshan pro-
gramm •• i. a continuous process and such 
Committee's recommendations when ac-
cepted are kept in view while preparing 
programme schedules from time to time. 

Postal Services In the Country 

3983. SHRIANAND RATNAMAURYA: 
Will the Minister of COMMUNICATION be 
pleased to stale: 

• (a) whether complaints received from 
various parts of the country especially from· 
City of Bihar reg~rding lat. receipt non-
receipt of letters; 



CHAITRA3,1914(SAKA) Written AnsW81S 630 
(b) if so, the number of complaints reg-

istered in this regard; 

(c) whether the Government propose to 
take any action for streamlining the postal 
service; and 

(d) if so, the steps proposed to be taken 
in this direction? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
p.v. RANGAYVA NAIDU): (a) There have 
been occasional instances of delay in deliv-
ery of mail. 

(b) There is an average monthly receipt 
of 3767 number of complaints relating to 
carry in delivery of mails which constitutes, 
0.00085% ofthe volume of such mail handled. 

(c) and (d). To avoid delays in transmis-
sion and delivery, the following on-going 
steps have been initiated: 

(i) More effective checks by the 
supervisors; 

(ii). Better liaison with transport 
system; 

(iii) Random ~ample survey of mail 
and consequential removal of 
bottlenecks identified; 

(iv) Constant review of mail arrange-
mentsaildsettingl4)ofTaskForoes . 
to monitor postaJ opee'ations. 

(v) Restruoturing of delivery system in 
certain Post OffIC88; and 

(vi) Confidential check by Public Rela-
tions Enspectors (Postal) on the 
performance of the delivery staff 
especially in the complaints pi-one 
areas or with the addresses resid-
ing at the end of the beat. 

[Translation] 

T.lephone Connections In Rohlnl, Deihl 

3984. SHRI VLJOY KUMAR YADAV: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the time by which the work of laying 
under-ground telephone cables in Rohini 
Sector 18, Delhi is likely to be completed; 

(b) the number of telephone lines being 
released from the Badli Echenge; and 

(c) by when telephone connections 
sanctioned in November, 1991 from special 
quota are likely to be installed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) The work of 
laying underground telephone cables in 
Rohini, Sector 18, Deihl is likely to be com-
pleted by 31.3.92. 

(bi 549 telephone connections from Badli 
exchange have already been released dur-
ing the currentfinancial year 1991-92. There 
is no further proposal to release connections 
from the exchange. 

(c) No te!ephone connection sanctioned 
in November, 1991 from Special Quota (out 
of tum) are pending to be installed in Rohini 
Sector-18, Delhi. 

ExpIInsion of Relay Centres of Door-
..... h.n 

3985. SHRI DHARMANNA MON-
DAYVA SADUl: WID the Minister of INFOR-
MAnoN AND BROAOCASTlNGbepieased 
10 stale: 

(a) whether proposed expansion pro-
grammeofT. V. relay centres at Khamgaon. 
Hinganghat, Akot, Akluj. Kankaul, 
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Hathikhamba and jalgaon are proposed to MINISTRY OF POWER AND NON-(X)N. 
be covered during the year 1992-93; VENTIONAL ENERGY SOURCES (SHRJ 

(b) if so, tho details therefor; and 

(c) if not, thereasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROAOCASING (KUMARI GIRIJA WAS): 
(a) to (c). whether the Low Power TV Trans-
mitters at Khamgaon Bod Hinganghat are 
expected to be commissioned during 1992-
93, thoso at Akot, Akluj and Kankauli are 
expected to be commissioned during 1993-
94. The schemes for establishment of High 
Power TV Transinitters' are each at 
Hathiktlambn Md Jalgaon aM bei~ formu-
latoo for obtaini!'lg the approval of the Com-
petent authority. The lead time for comple-
tion of TV projects of this magnitude is about 
4 years after the oommencement of civil 
works at site. • 

[ Translation] 

EJec:trlclty to New Aahok Nagar Tran. 
Yamuna: 

3986. SHRI HARI KEWAl PRASAD: . 
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to r&ferto answer given to unstarred 
question No. 3444 dated August 20,1991 
and state: 

(a) whether the residents of B, C and D 
blocks of New Ashok Nagar, ChUla Saroda 
(Trans-Yamuna) have deposited the devel-
opment charges in 1989 and sub-stations 
have been set up the elec1ricity has not been 
supplied to them so far; and 

(b) if so, the reasons therefor and the 
time by which electricity oonnections are 
likely to be provided to these blocks? 

THE MINISTER OF STATE OF THE 

KALP NATH RAJ): <a> and (b). DESU has 
already released the scheme for electrifICa-
tion of B, C and D Block of New Ashok Nagar. 
Chilla Saroda <trans-Yamuna), Delhi. The 
electricity connections to the concerned 
residents could not be released due to the 
problems in the availability Of 1and for setting 
up the 66 KV Grid sub-station at DhaJlupura. 
DESU is making alternative arrangements 
for supply of power to the said area from the 
66 KV sub-station at Mayur Vihar-II which is 
expected to be operational by the end of 
March,1992. 

[English] 

Review of Narmada Sagar Project by 
World Bank 

3987. SHRI GOPI NATH GAJAPA-
THI Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the World Bank team has 
rl.1Viewed the Narmada Sagar Project; 

{b} if so, the details r900mlTlendations 
made by the team; 

(c) the decision taken by the World 
Bank thereon; and 

(d) the progress made in this regard? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARN SHUKLA): 
(a) to (d). The World Bank has informed that 
although the Narmada Sagar Project was 
apprised in 1984-85, reapprisal of the Proj-
ectwould be necessaryin view of, inter-alia. 
the World Bank's new operational directives 
on environmental assessment requirements 
which came into effect from October 1 , 1989. 
The World Bank has indicated that to oon-
sider reinstatement of the Project into its 
lending Programme, Government of Madhya 
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Pradesh would have to attend to the follow-
ing:-

(i) A reaiistic financial plan; 

(ii) An environmental impact assess-
ment study; and 

(iii) A comprehensive plan for rehabili-
!'ltion and resettlement of project 
affected persons. 

Government of Madhya Pradesh has 
been requested to communicate action taken 
on the above aspects. 

Geographical Areas I!nd Tourist 
Packagas 

3988. SHRI AMAL DATTA: Will the 
Ministerof CIVIL AVIATION ANPTOURISM 
be pleased to state: 

(a) what are the geographical areas 01 
the country in respect of which tourist pack-
ages have been made; 

(b) whether all these packages are being 
equally promoted; 

(c) if r.ot, the reasons therefor; and 

(d) the criteria adopted for promoting 
such packages in the past and at present? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHA VRAO SCIN-
DIA): (a) to (d). TOUrist packages are formu-
lated and promoted by travel agents, tour 
operators, hotel and airlines. Atthe instance 
of Government,Air India has alongwith some 
hotels, travel agents and tour operators for-
mulated off season tour packages for the 
summer season in the years 1992, 1993 and 
1994. A number of sample itineraries have 
been drawn up including several tourist 
places 'in different regions of the country. 
The effort has always bee" +r ;.ottr,!ct !"'''''--

foreign tourists to the country. 

[ Translation] 

Power Crisis In U. P. 

3989. SHRI BRIJ BHUSHAN 
SHARAN SINGH: 

SHRI SATYA DEO SINGH: 

Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the Government propose to 
set up new power plants in Uttar Pradesh to 
increase power generation in view of power 
crisis in the State; 

(b) if so, the details thereof; and 

(c) the names of places where the said 
plants are likely to be set up? 

THE MINISTER OF STATE OF THE 
MINISTRY Of POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). A list of on-
going/sanctioned power projects of Uttar 
Pradesh is given below: 

1. 

2. 

3. 

4. 

5. 

Name of the Project 

Srinagar Hydroelectric 
project 

Anpara 'B' Thermal 
Power project 

Sobla Hydroelectric 
project 

Capacity in 
(inMW) 

330 

1000 

06 

Unchahar Thermal Power 420 
Project 

Lakhwar-Vyasi Muhi' 420 
purpose project 
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Name of the Project 

6. Maneri Hydroelectric 
Project Stage-II 

7. Rajghat Hydroelect~ic 
project 

8. Vishnu Prayag Hydro-
electric Project 

Capacity in 
(inMW) 

304 

22.5 

480 

Regularlsatlon of Labour.rs In 
Bokaro Steel Plant 

3990. SHRI BHUBANESHWAR 
PRASAD MEHTA: WilitheMinisterofSTEEL· 
be pleased to state: 

(a) Whether a large number of labour-
ers are Working on adhoc basis in the 
Bokaro Steel Plant: 

(b) if so, trleir number and since when 
they are working temporarily: 

(c) whether the Government propose to 
regularise these laboursers ; and 

(d) if so when ana it not, the reasons 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). There are on the 
rolls of Sokaro Steel Plant 599 temporary! 
casual employees who joined on different 
dates during 1991-92. 

(c) and (d) During the year 1991-92, 
300 temporary! causal employees recruited 
earlier were regularised onthe rolls of Bokaro 
Steel Plant and the remaining will be regu-
larised as per the policy in due course 
subject to availability of vacancies. 

[English] 

Vishakhapatnam Airport. 

3991. SHRI M. V. V. S. MURTHY: Will 
the Minister of CIVil' AVIATION AND 
TOURISM be pleased to state: 

(a) whether any steps have been initi-
ated for the landing of A-320 airbus at 
vishakhapa(nam airport; and 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM ( SHRI MADHAVRAO 
SCINDIA):(a) No, Sir. 

(b) Does not arise. 

Development of Tourism In 'North 
East 

3992. SHRI PROBIN DEKA: Will the 
Minister of Civil Aviation and Tourism ba' 
pleased to state the details of steps taken or 
proposed to be taken to attract more tourists 
to Shillong, Meghalaya, Kajiranga, the rhino 
resort and Manas, wild life sanctuary in 
Assam in the year of tourism? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA):The steps to attract more tour;;;" 
to any place of tourist interest is primarily tna 
responsibility of the State Governments. 
However, at the request of the State Gov-
ernments of Meghalya and Assam, the 
Central Department of Tourism have 
extended financial assistance for the upgra-
dation of facilities at Shillong in Meghalaya 
and Kaziranga in Assam during India Tour-
ism year 1991. As regards Manas, no 
Scheme has been received from the State 
Government. 
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Setting UP of l T. D. C. Hotel In West 
Bengal 

3993. SHFU SATYAGOPAL MISARA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is any proposal to set 
up one ITOC Hotel at Degha, West Bengal; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF CIVil AVIATION 
•• AND TOURISM (SHRI MADHA VRAO SCIN-

DIA): (a) and (b). ITDC's Annual Plan 1992-
93 does not include any provision for the 
setting up of hotel at Digha in West Bengal. 

I 

(c) ITDC is a Commercial Undertaking 
and undertakes construction of hotels after 
evaluating various factors such as availabil-
ity of land at reasonable price, availability of 
funds, economic viability, inter-se priority 
etc. 

IFC Assistance of Fruit Processing 
Projects In M. P. 

3994. KUMAR PUSHAP DEVE SINGH: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the International Finance 
Corporation (IFC) has shown interest in 
funding some fruit processing projects in 
Madhya Pradesh; 

(b) if so, the amount proposed by the 
IFC those projects; and . 

(c) the place in the State where fruit 
proceSSing projects are proposed to be set 
up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-

DUSTRIES (SHRIGIRIDHARGOMANGO): 
(a) to (c). International Finance Corporation 
(IFC) has intimated that in principle they are 
interested in financing food processing in-
dustries including fruit processing in Madhya 
Pradesh particularly. those which could be 
export oriented. They have also informed 
that they had arranged for an international 
consultancy firm to visit India including 
Madhya Pradesh to explore and identify 
viable projects in food processing. The con-
sultants have just completed their report and 
IFC is discussing the report with the consult-
ants. 

Repairs to Aircraft 

3995. SHRI MADAN LAL KHURANA: 
SHRI JEEWAN SHARMA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Airbus Industries of 
France has been carrying out repair works to 
aircrafts including airbus 310 .of the India 
Airlines and the Air India; 

(b) if so, the detaillj of the repairs done 
by it in last three years and the amount 
thereof charged for it; 

(c) whether any feasibility study has 
been conducted for utilising the services of 
the Hindustan Aeronautics Limited for such 
repairs; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHA VRAO SCIN-
DIA): (a) and (b). In case of A-30 aircraft of 
Air India only technical guidance and sup-
port has been taken from Airbus Industrie. 

In the last three years, Airbus Industrie 
carried out the following work on A-300 air- ' ,. 
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craft of India Airlines at the co~ of approxi- scheduled to be held on 16, 17, 18th March, 
mately Rs. 10.70 crores: - 1992. The examination scheduled to be held 

(i) Wing Top Skin repair; 

(ii). Delamination repair as per modifi-
cation 52-228 issued by Airbus 
Industrie; 

(iii) Specific non-destructive testing as 
per modification 53-190, 57-163 
issued by Airbus Industrie. 

(iv) Sealing angle repair as per modifi-
cation 57-146, 57-190, 57-153 is-
sued by Airbus Industrie 

(c) and (d). Indian Airlines and Air India 
obtain the £ervices of MIs HAL (Hindustan 
Aeronautica! Ltd.) for utilisi:;g their man-
;>ower;" carrying o~r repair/mO(:ifJCation jobs. 

Postponement of Examination in 
Telecom Department 

3996. SHRt ANANDI CHARAN DAS: 
SHRI CHHITUBHAI GAM IT: 

Will the Ministerof COMMUNICATJONS 
be pleased to state: 

(a) whether the Governmer:~ have re-
ceived representations to postpone some 
departmental examinations scheduled to be 
held this month all over the country by the 
Department of Telecommunication; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? . 

"THE DEP.UTY MINISTER IN THE 
MINISTRY OF CQMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Yes, Sir. 

(b) to (c). A tiepartmental examination. 
for promotion to Junior Accounts Officer was 

on 18th March, 1992 was postponed to 21 st 
March, 1992 on account of Dol Jatra (Holi). 
On administrative grounds, this examination 
has been further post-pond, 

In another case, a request for cancella-
tion of departmental examinations for re-
cruitment toJunior Telecom Officers, Sched-
uled on 29th February & 1 st March, 1992 
and 14. 15 March. 1992 was also received 
from an unrecognished Association. This 
was not agreed to and the examination:; 
were -::ondu(.;!ed Oil the scheduled dates. 

Techr:ical Assistance by C. W_ C. 

3997. SHRI B. DEVARAJAN: WiI! the 
Mir:ister of WATER RESOURCES be 
pleased to slate: 

(a) whe1hervariotls State Governments 
have requested the Union Government for 
technical assistance from the Central Water 
Commission; and 

(b) if so, the deciSions taken by Union 
Government ther&'Jn? 

THE MINISTER OF WATER RE-
SOURCES .(SHRI VIDYACHARAN 
SHUKLA): (a) and (b). Central Water Com-
mission ·is an apex technical organisation. 
set .up at the Central in the field of water 
resources development and Is charged with 
the general responsibility of initiating, coor- , 
dinalil19 and "furthering. in consultation with 
the State GoVernment concerned, scheme 
for control conservation and utilisation of 
water resources throug~the country for 
various purposes It extends technical assis-
tance to the State Governments on the 
matters referred to by them from time to time 
through its 4 Wings. Design and Research 
Wing provties comprehensive engineering 
services in planning and design of river val-
ley projects. Planning and Progress Wing 
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carries out detailed project appraisal for 
arranging investment clearance by the Plan-
ning Commission. It also monitors important 
multipurpose and irrigation projects for iden-
tification and removal of bottlenecks. Water 
Planning Wing assists in determining water 
availability and irrigation planning of various 
projects. Among other things, River Man-
agement Wing provides technical assistance 
in the matters related to flood protection. 

Subaranarekha Project 

3998. SHRI SUDHIR GIRl: 
SHRI BHAGEYGOBARDHAN: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the present position of the SUbar-
narekha Irrigation Project; 

(b) the response received from the 
concerned State Governments in regard to 
the proposed/queries made by the Govern-

>ment; 

(c) the steps taken / proposed to be 
taken by the Government for implementa-
tion of the project; 

(d) whether appraisal of the Worlk Bank 
In respect of Subarnarekha Irrigation Project 
has been received; 

(e) if so, the quantum of funds 
released by the World Bank for the project; 
and 

<f) the extent of cost escalation due to 
delay in its execution? 

THE MINISTER OF WATER RE-
SOURCES (SHRt VIDYACHARAN 
SHUKLA): (a) to (c) and (f). The project 
estimated cost of Rs. 221 crores, after tech-
noecomnomic appraisal in Central Water 
Commission, was found accountable by the 

Advisory Committee in 1982 subject to State 
Government's obtaining clearance from 
environment and forests angle and furnish-
ing an undertaking that it would bear its 
scare cost in respect of Subarnarekha Multi-
purpose Project. The modified report for an 
estimated cost of Rs. 873 crores has been 
received recently in December, 91 in Central 
Water Commission. The expenditure incurred 
on this Project upto end of March, 1991 is 
about Rs. 145 crores and acticipated expen-
diture in 1991-92 is Rs. 57 crores. Proposed 
outlay for 1992-93 is Rs. 76 crores. 

(d) and (e). In their aide memoiry of pre-
appraisal Mission, the World Bank have stipu-
lated certain conditions namely formation of 
Joint Regulation Committee for Ichha Dam, 
Chanoil Dam and Galudih Banage, furnish-
ing by the Government of Orissa of tangible 
proof of satisfactory implementation of re-
settlement and rehabilitation plant for fami-
lies in the 7 villages affected by construction 
of Jambira Reserviour, compliance of the 
actions required for the lifting of the suspen-
sion of disbursement under Upper Indravati 
Power Project and furnishing of tangible 
proof by the Government of Bihar of satisfac-
tory implementation of resettlement and 
rehabilitation plans forthe families in the first 
14 villages affected by the construction of 
Chandil Dam and of having prepared satis-
factory plans for the remaining families 
affected by the construction of Chandil and 
Ichha Dams. 

The World Bank is to schedule the 
appraisal mission after compliance of these 
conditions by the State Governments. 

Natural Resources In Slkklm 

3999. SHRIMATI DIL KUMARI BHAN-
DARI: Will the Minister of MINES be pleased 
to state: 

(a) whether the Government propose to 
explore the natural resources available in 
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Sikkim by sending central expert team in sanctioned in August- October, 1990 for 
Sikkim; and ludhiana on the recommendations of 

Members of Parliament; 
(b) if so, the details thereof; and if not, 

the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BAlRAM 
SINGH YADAV): (a) and (b). Yes, Sir. As a 
result of survey carried out"y the Geological 
Survey of India (GSI) so far, 24 occurrences 
of base metal have located in Sikkim. Cur-
rently also the G. S~ I. is carrying out inves-
tigations for base metals in Rorathang -
Mamjang - Jamthang sector and is continu-
ing search for potential sulphide mineraliza-
tion around Pamphukhani, both in East 
Sikkim district. 

Telephone Connections In Ludhlana 

4000. SHRI SURY NARAYAN YADAV: 
Will the Minister of COMMUNICATIONS bEi 
pleased to state: 

(a) whether telephone connections were· 

(b) if so, the details thereof; 

(c) the number of telephone connec-
tions actually provided out of them and 
number of persons who have not been pro-
vided telephone so far; and 

(d) the time by which the remaining 
persons are likely to be provided with tele-
phone connections? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
P.V. RANGAYVA NAIDU): (a) to (d). Yes, 
Sir. During the period, ten telephone con-
nections were sectioned on the recommen-
dations of Members of Parliament. Out of 
these, 3 telephone connections have since 
been provided and in the remaining 7 cases 
telephone connections will be provided dur-
ing April 1992. Details are furnished in state-
ment attached. 
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Steel Plants In M. P. 

4001. SHRI DEVENDER PRASAD 
YADAV: Will the Minister of STEEL be 
pleased to state: 

(a) whether there is any prqposal to set 
up to two steel plants in Bastar District, 
Madhya Pradesh; and 

(b) if so, the details thereof? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). Government has 
no proposal to set up steel plants in Bastar 
District of Madhya Pradesh. The new indus-
trial Policy announced in July, 1991, has 
removed 'iron and steel' from the list of 
industries reserved for the public sector and 
",Iso exempted it from the requirements of 
compulsory licensing. Government approval 
for industria! licence to set up steel plants in 
the private or joint sector is, therefore, not 
required provided the location is not within 
25 km, of a city having a population of more 
than 10 lakhs as per the 1991 census. 

[ T rans/ation) 

Solar Energy Plants 

4003. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Ministerof POWR AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to refer to the reply 
given on December 9, 1991 to Unstarred 
Question No. 2923 and state: 

(a) whether there has been constant 
demand for solar energy plants in most of the 
villages of these districts due to lack of the 
facility of electrification: 

(b) if so, whether the Union government 
propose to provide more assistance to the 
State Government 10 expedite for sening up 

of the proposed plant in these areas; and 

(c) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE OF POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KALP NATH RAI): (a) to 
(c). Sevoral request are rec6ived by the 
State Non-Conventional Energy Develop-
ment Agency, U.P. for installation of solar 
energy plants in villages in the hilly districts 
of the State. The Union Government is 
meeting the cost of the solar photovoltaic 
modules used in such plants. Proposals 
received from the State Government for the 
installation of power plants in additional vil-
lages are considered and supported on this 
basis, subject to availability ot financial re-
sources. 

Subsidy on Newsprint 

4004. SHRI BRAHAMANAND MAN-
OAt: Will the M;nister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether the Government propose to 
give subsidy to newsprint for the survival of 
small newspapers in the country; and 

(b) if so, the details thereof; 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR I GIRIJA VYAS): 
(a) No, Sir. 

(b) Does not arise. 

[English] 

Alleged Misappropriation In Telecom 
Tra!nlng Centre Ghazla~a 

4005. SHRI NARAIN SINGH 
CHAUDH RI: Will the Minister of COMMU-
NICATIONS be pleased to state: 
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(a) whether any misappropriation of 
funds in Advance level Telecom Training. 
Centre, Ghaziabad has come 10 the notice of 
the Government; 

(b) if so, the details thereof; 

(c) whether any enquiry has been con-
ducted in this regard; 

(d) if so, the outcome thereof; and 

(e) the steps proposed to be taken to 
avoid recurrence of such cases? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Yes, Sir. 

(b) Cheques totalling Rs. 1.74 Crores 
were shown as cancelled in the Counter-foil 
at RBIISBI cheque books, but were actually 
encased fraudulently. The then Accounts 
Officer (Cash) of Advanced level Training 
Centre, Ghaziabad, the signatory of the 
cheques, has since been absconding from 
72.1992. 

(c) and (d). Preliminary investigations 
were made and an F.I.R. has been regis-
tered with the local Police at Ghaziabad. 
The case has also been referred to C81 for 
flll1her investigation in view of the serious-
ness of the case, and involvement of private 
persons. In the meanwhile 4 Gazetted Offi-
cers and 7 non-Gazetted officers have been 
placed under suspension of their suspected 
involvement in the fraud. 

(e) Procedures have been studied. In-
structions have already been issued to plug 
the lopholes noticed. 

Delhi-Bagdogra Flights 

4006. SHRI SUBRATA MUKHERJEE: 
Will the Minister of CIVil AVIATION AND' 
TOURISM be pleased to state: 

(a) whether the Delhi-Bagdogra flights 
have been curtailed from daily 10 five days a 
week; 

(b) if so, the reasons therefor; and 

(c) whether there is any proposal 10 
make the flight daily again? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) Frequency of flights on some sec-
tors including Delhi-Bagdogra has been 
curtailed due to capacity constraints. 

(c) No, Sir. 

Food ProcessIng industries 

4007. SHRI RAJESH KUMAR: 
SHRIMATI SHEELAGAUTAM: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) whether various State Governments 
have sent to the Union Government propos-
als for setting up food processing industries; 

(b) if so, the details thereof, State-wise; 
and 

(c) the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO): 
(a) to (c). Several State Governments have 
sent proposals to the Union Government for 
setting up food processing industries under 
the various Plan schemes formulated by this 
Ministry of 1991-92, details of which are 
given in the Statoment. Action has been 
initiated on all proposals rec--eived. 
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Meat Processing 

1. Proposals from the Government of 
Assam, Madhya Pradesh and Ut-
tar Pradesh for setting up Poultry 
Processing plant have been re-
ceived. Assistance of Rs. 62.5Iakhs 
as equity and Rs. 25 lakhs as loan 
released to Madhya Pradesh. 

2. Proposal from Government of 
Assam for seeing up of Pork Proc-
essing plant for Rs. 100 lakhs as 
equity and Rs. 20 lakhs as grant-in-
aid which has been released. 

3. A proposal from the Government of 
U.P. for establishment of Meat 
Cor.1plex in the state has been 
received. 

4 A proposal from Punjab Agro In-
dustries Corporation has been 
received for seing up of buffalo 
meat p~ocessing plant in Punjab. 

Fish Processing 

Proposals received from the Gov-
ernments of Kafnataka, Kerala. 
West Bengal and Lakshadweep for 
assistance under the Schemes for· 
utilisation oftrash fish and tuna and 
other fish processing. 

Fruit & Vegetables Processing 

1. Payment of grant-in-aid to Depart-
ment of Horticultul1l, Government 
of .~ndhra PradGsh for setting upof 
infrastructure Development of 
Mushroom Lab & establishment of 
Processing uinits for Rs. 32.25 
lakhs. 

2. RequQSt for grant-in-aid in the form 

of equity from Industry & Commerce 
(J.P.) Department, Government of 
A.P. for setting up of fruit & vege-
table processing complex near 
Madanapulley & Kakinada being 
promoted by APIDC has been re-
ceived. 

3. A proposal from Girijan Co-op 
Corporation, Vizag received 
through Social WeHare Depart-
ment, Government of Andhra 
Pradesh for financial assistance in 
the form of grant-in-aid for produc-
tion of commercial based mush-
rooms in the Eastern tribal areas of 
Andhra Pradesh has been received. 

4. Proposal from Agriculture Depart-
ment, Government of Bihar for 
payment of grant-in-aid for estab-
lishing a sprawned Lab and 
sprawned sub-strainght polypack 
production centre, for Rs. 4.65 
lakhs. 

. . 
5. payment of grant-in-aid to GAiC, 

Ahmedabad in the form of equity 
for setting up/establishment of 
storage facilities at fruit processing 
units at Gandhavi & Junagadh for 
Rs. 6.00 lakhs. 

6. Payment of grant-in-aid to GAIC, 
Ahmedabad in the form of equity 
for a septic bulk packaging of fruit 
pulp for Rs. 18.20 lakhs. 

7. Scheme for assistance for setti~ 
up of mushrooms & pickles making 
units, request from Rural Develop-
ment Department of Government 
of Haryana received. 

8. RequQSt from Lakshadweep Gov-
ernment for financial assistance for 
utilisation of trash fish for conver-
sion into value added product & 
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ment of Orissa Government for 
revival & expansion of CHATIKONA 
Fruit Processing Unit in Koraput 
Distt. of Orissa by the OIDC for 
financial assistance has been re-
ceived. 

desiceated coconut project and 
coconut milk has been received. 

9. Schemes for financial assistance 
from industries Department of 
Government of Mizoram for expan-
sion of 7 upgrading of existing food 
preservation/establishment of , 
another food processing pian/es-
tablishment of fruit & vegetable 
processing facilities has been re-
ceived. 

10. Proposal from Government of West 
Bengal for Central assistance for 
implementation of Pian Scheme of 
fruit & vegetable units (four loca-
tions) has been received. 

11. Proposal from West Bengal Gov-
ernment for financial assistance for 
setting up a factory of tomato prod-
ucts by the manab Samiti has been 
received. 

12: 4 ~hemes from Government of 
West Bengal for financial assis-. 
tance for development of infras-
turcture for mushrooms cultivation 
& processing in West Bengal has 
been received. 

13. Proposal from Agricultural Depart-
ment of Government of Orissa 
regarding establishment of Pickles 
manufacturing units by Orissa Agro 
Industries Corporation as a Joint 
Venture with MIs. Indana Food & 
Spices Limited for financial assis-
tance has been received. 

14. Proposal from Agriculture Depart-

15. Financial assistance sough by 
Agriculture Department of Orissa & 
Project Report on T omati & Mango 
Processing in Keonsahar Distt. of 
Orissa. 

Employees In News ,Division of Door-
darshan 

4008. SHRI RAM VILAS PASWAN: Will 
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the total number of causal, tempo-
rary, part-time and regular employees work-
ing in the News Division of Doordarshan; 
category-wise; and 

(b) the category-wise number of per-
sons belonging to Scheduled Caste and 
Scheduled Tribes among them? 

THE DEPUlY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR I GIRIJA VYAS): 
(a) and (b). The various Doordarshan Ken-
dras engage casual hands, temporary and 
par time employees for discharging various 
responsibilities in the news set up on a day 
to day basis depending upon their require· 
ment. The information in respect of such 
employees is not maintained centrally in a 
compiled form. However, the details of the 
staff recruited exclusively for the work con-
nected with news is given in the statement 
attached. 
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Land under irrigation In Maharashtra 

4009. SHRI MANIKRAO HODlYA 
GAVIT: 

SHRI BAPU HARI CHAURE: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the area of land brought under irriga-
tion in Maharashtra during the Seventh Plan 
period; and 

(b) he details of financial assistance 
provided to Maharashtra during the plan 
period? 

THE MINISTER Of WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) An additional irrigation poten- . 
tial of 687.75 thousand hectares is antici-
pated to have been created in the State of 
Maharashtra during the Seventh Plan pe-
riod. 

(b)Anoutlayc.~Rs.1989-91 croreswas 
approved by the Planning Commission dur-
ing Seventh plan under irrigation sector to 
Maharashtra State against which the likely 
expenditure was Rs. 2284. n crores. In 
addition to that an institutioanl investment of 
Rs. 532.66 crores was also during the same 
period. 

expansion of Telephone Exchange In 
States 

4010. SHRI CHETAN P.S. 
CHAUHAN: 

SHRI BAlRAJ PASSI: 
• SHRIMATI MAHENDRA 

KUMARI: 
SHRIMATI DIPIKA H. 

TOPIWALA: 

Will the MinisterofCOMMUNICA noNS 
be pleased to state: 

(a) whether the Government propose to 
expand telephone exchanges in Uttar 
Pradesh, Bihar, Rajasthan, Gujarat, Andhra 
Pradesh and Maharashtra during the Eighth 
Five Year Plan; 

(b) if so, the detail~ thereof: and 

(e) the amount allocated for this pur-
pose during 1992-93 in each of the States? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAVVA NAIDU): (a) Yes, Sir. 

(b) Based on the projected demand, the 
draft 8th plan proposals envisage addition of 
telephone exchange lines in the telecom 
circles as given below: 

Uttar Pradesh 5.30 lakh lines 

Bihar 1.25 . 
Rajasthan 4.15 . 
Gujarat 7.95 .. 

Andhra Pradesh 6.45 " 

Maharashtra 9.05 .. 

(e) Budget allocation for 1992-93 for 
the Department of Telecommunications has 
been submitted to the Parliament for their 
approval. at this stage state-wise allocation 
cannot be furnished. 

Post and Telephone facilities In Gram 
Panchayata In Tribal area. 

4011. SHRI K. PRADHANI: Will the 
Minister of COMMUNICA nONS be pleased 
to state: . 

(a) the details of relaxations for provid-
ing the telephone facilities in tribal and back-
ward areas of the country; 
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(b) whether post offices have been 
provided in all the Gram Panchayats in the 
tribal areas; and 

(c) if not, by when these are likely to be 
provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) The Govern-
ment have planned to provide telephone 
facility to all the panchayat villages including 
tribal and backward areas of the country . 
progressively by 31st March, 1995, subject 
to availability of resources. 

(b) and (c). No, Sir. The post offiCes in 
rural areas including tribal areas are opened 
subject to satisfaction of income, population 
and distance norms prescribed for the pur-
pose. Relaxed income and population norms 
are, however, applicable in the case of triba; 
areas which are minimum anticipated 15% 
income of the cost and 500 population in an 
individual village or 1000 population in a 
group of villages are against an income of 33 
113% of cost and 3000 population in a group 
of villages prescribed for normal rural areas 
respectievely. ExpanSIOn of postal network 
is a continuing process and efforts are made 
to cover as many such areas as possible 
subject to satisfaction of prescribed norms 
and availability of funds. 

Reconstitution of Programme Advisory 
Committee 

4012. PROF. MALIN I BATIACHAR-
AYA: Will the Minister of INFORMATION 
AND BROADCASTING' be pleased to state: 

(a) whether reconstitution 01 Programme 
Advisbry Committee for All India Radio is 
being considered; 

(b) whether the State Governments are 
supposed to nominate some of the members 
on the Committee; 

(c) the scope, objective, terms of refer-
ence and powers of the Committee; only 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VY AS): 
(a) Programme Advisory Committee have 
been r&-constituted at most of the Ali India 
Radio stations. 

(b) Yes, Sir. 

(C) and (d). The Programme Advisory 
Committees are constituteo fer a period of 2 
years. The basic purpose of these Commit-
tees is to make suggestions for the improve-
ment of programmes, and advice on such 
other matters concerning the planning and 
presentation of programmes of the station 
as are referred to the committee. 

Technical facilities at kozhlkode Airport 

4013. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government of Kerala 
has submitted any proposal for the estab-
lishment of the required technical facilities 

«or operation of the Air bus aircraft at 
Kozhikode Airport; and 

(b) if so, the details thereof and the 
action takenlproposed to be taken in this 
regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) Air bus A-320 aircraft are already 
operating tOt1rom the airport at Koshikodel 
Calicut. A feasibility study has been carried 
out by the National Airports Authority of 
extension of the runway. The study revealed 
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that the extension is highly cost and time 
intensive, The National Airports Authority is 
therefore not in a position to take up such a 
project for impl9mentation. 

Car Telephones In Country 

4014. DR. KARTIKESWAR PA TRA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the rliJmber of Car Te!ephonEls istal-
led In t~e CClJnt:y' State-wise af"ld number of 
pe~sons wa:tli<;t",d as on January 31, ~ 992: 

(tl\ the s:eps \",I(en to exhaust the wait-
ing 1;5t and ir<> .:;nforce economy meaSUiSS 
by ~~t1ing a percentage of such car tele-
pho'1es hei'1g Llsed by Mahanagar Te!e-
ohc~e N:gam Lirrr.w: snd 

(e) if not. the reasons theretor? 

THE DEPU1Y MINISTER IN THE 
MINiSTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NA!DU): (a) Sir, Car Tele· 
phcne faci!:ty is ava:lable in Delhi only. The 
QOsi!ion of Car Telephones in De!hi as on 
31.1,92 is as givl;ln below: 
-,-,---------------
(i) Working con'lsctions - 237 

(b) and (c}. There is a proposal to intro-
duce Celiu!ar Mobile Telephone system in 
feur metro cities i.e, Bombay, Calcutta, Delhi 
and Madras, Te'1ders have been invited for 
the same, 

As economy measures, out 01 12 de-
partmental connections, 8 numbers have 
been surrendered as on 25.1 0.91. only 4 car 
phone are working with the officials of the. 
M.T.N.L Delhi. 

power Generation During 8th Plan 

4016. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): Will the Ministerof POWER 
AND NON-CONVENTIONAl ENERGY 
SOURCES be pleased to state: 

(a) the target fixed for power generation 
during the Eighth Five Year Plan; 

(b) the details of the schemes under 
consideration of the Government for achiev-
ing the target; 

(c) the amount provided for tho impl",-
mBntatlOn of Ihese schemes; and 

(0) i1 so, detaiis thereof? 

THE MINISTER OF STATE OF THE 
MiNISTRY OF POWER AND 
NOIIj-CONVENTIONAL ENERGY 
SOllRCES (SHR! KALP NATH RAI): (a) and 
(d\. T~e Eigrrh Five Yea! P!::.n has not yet 
;JbtHl flnaHsed. 

[ Translation) 

Wster Roservoir In Yamuna River 

4!)17.SHRIPANKAJCHOWDHRY'Wili 
the Minister of WATER RESOURCES be 
pleased to state; 

(a) whether the Govemment are aware 
tha~ due to absence at a water reservoir in 
the basin oi riYer Yamuna, the water flows 
dirediy in the mansoon season; 

(b) if so, whether the Govern:nen! pro-
pose to construct a water reservoir in the 
basin of river Yamuna; 

(c) if so, by whon and the total expendi-
ture is likely to be incurred thereon; af'\d 

(d) if not. the reasons tht>refor? 
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THE MINISTER OF WATER RE- AND TOURISM (SHRI MADHAVRAOSCIN-
SOURCES (SHRI VIDYACHARAN DIA): (a) No, Sir. 
SHUKLA): (a) to (d). With a view to utilise the 
surplus monsoon flows of river Yamuna, a 
numberof storage schemes have been iden-
tified. Lakhwar-Vyasi Dam with a live stor-
age capacity of 0.33 B.C.M. is under con-
struction by the Uttar Pradesh Government 
at an estimated cost of Rs. 276.42 crores 
(1981 price). The cost estimates of the proj-
ect are under revision. Two other storages, 
namely the Renuka Dam (live storale - 0.45 
BCM) on river Giri, a tributary of Yamuna and 
Kishau Dam (live storage - 1.33 BCM) on 

. - Tons, another tributary of Yamuna are under 
investigation to store the flood waters of 
Yamuna. Cost of the projects are yet to be 
firmed up. Construction of these storages 
however will depend upon finalisation of 
agreements amongst the Basin States re-
garding sharing of the Yamuna waters. 

[English) 

Air Traffic potential between Mangaore 
and Bombay 

4018. SHRI V. DHANANJAYA KUMAR: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether any assessment of airtraffic 
potential between Mangalor. and Bombay 
has been made recently; 

(b) if so, the details thereof; 

(c) whether required infrastructural fa-
cilities are available at Mangalore; and 

(d) if not, the steps proposed to be taken 
tb cater to the needs? 

THE MINISTER OF CIVIL ~VIATION . 

(b) Does not arise. 

(c) Yes, Sir. 

(d) Does not arise. 

[Translation) 

Electricity share of States under 
Rlhand, Narora, Anta and Auralya 

Power ProJects 

4019. SHRI RAM NARAIN BERWA: 
Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) the. share of the electricity approved 
for the States under the 'Rihand, Narora, 
Anta and Auraiya Power Projects of the 
Union Government; 

(b) whether the existing formula to 
proved electricity to States having surplus 
electricity and States having shortage of 
electricity by the Centre is not justified; and 

(c) if so, whetherthlil Union Government 
propose to change this formula and provide 
more electricity to Rajasthan and if so, when? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERG'l 
SOURCES (SHRI KALP NATH RAI): (a 
The percentage shares of power in tho 
Rihand, Narora, Anta and Auraiya Powe 
Stations, of the beneficiary StateslUnior 
Territories of·the Northern Region Is giver 
below: 
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(All figures in percentages) 

StateslUTs Rihand NaTOra Anla AUl3iya 

Delhi 10.0 10.6 10.5 10.8 

Haryana 6.5 6.3 5.8 5.8 

Himachal Pradesh 3.5 3.2 3.5 3.3 

Jammu & Kashmir 7.0 7.4 7.0 6.7 

Punjab 11.0 11.7 11.6 12.5 

Rajasthan 9.5 9.6 19.8 9.2 

Uttar Pradesh 36.5 35.1 25.6 35.9 

Chandigarh 1.0 1.1 1.2 0.8 

Unallocated 15.0 15.0 15.0 15.0 

Total 100.0 100.0 100.0 100.0 

The unallocated output of the Central Stations is also allocated to the StateslUTs in the region 
from time to time. based on the relative percentage shortages of the constituents of the 
Region. 

(b) No, Sir. The existing formula was 
evolved over a period of time and has been, 
by and large, found acceptable. 

(c) Does not arise. 

Alrllnk to Sagar In Madhya Pradesh 

4020. SHRI ANAND AHIRWAR: Will 
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether Sagar in Madhya Pradesh 
is likely to be airlinked; and 

(b) if so, when? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI (MADHAVRAO 
SCINDIA): (a) No, Sir. 

(b) Does not arise. 

[English] 

Promotion of Non-Conventlonal Energy 
Sources during Eigth Plan 

4021. SHR S.B. THORAT: 
SHRI TARA CHAND KHAN-

DElWAl: 

Will the Minister of POWER AND 
NON-CONVENTIONAL E,NERGY 
SOURCES be pleased to state: 

(a) whether the Prime Minister has '''''' 
stressed the need to promote non-conven-
tionalenergy sources during the Eighth Plan 
period; 
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(b) if so, tile daiii;ls of the non-conven-
tional energy sources program;r:es l:k~~i to 
be implemented during next year; and 

(c) the steps Government propose to 
take to boost the non-conventional energy 
sources in the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KALP NATH RAI): (a) 
Yes, Sir. 

(b) The programmes in the field of non-
conventional energy sources are likely to be 
taken up during the next one year for meet-
ing rural energy needs and supplementing 
energy generation through use and applica-
tion of biomass energy, biogas, urjagram, 
solar thermal, solar photovoltaic, wind en-
ergy, mini-micro hydro source, alternate fuel 

for surface transportation, cogeneration, 
human and animal energy etc. The fir.ailciai 
;i1lcc~~flS for liaiioi.J:; p.~~£,mmes during 
1992-93 as recommended by the Planning 
Commission, is given in the statament at-
tached. 

(c) The programmes for demonstration 
and extension are implemented through 
model agencies established by the various 
State Governments. In addition, the Depart-
ment of Non-Conventional Energy Sources 
supports Research and Development pro-
grammes in the area of New Sources sup-
ports Research and Development pro-
grammes in the area of New and Renewable 
Sources of Energy. Various types of finan-
cial assistance, promotional incentives and 
fiscal concessions are being provided by the 
Government for harnessing and wide spread 
utilization of New and Renewable Sources 
of Energy in the country. 

STATEMENT 

Central Plan Allocations for Non-Conventional Energy Sources as recommended by 
Planning Commission lor the Y9ar 1992-93 

(Rupees in Crore) 

S.No. Programmes Out/ay 
1992-93 

(T9ntativ9) 

NPBD (Incl. R&D, CBP/IBP) 60.00 

2. Improved Chulha \6.00 
(Incl. of Rs. 1 crore tor Special Area Projects) 

3. Solar Thermal (Incl. SEC) 12.00 

Solar Photovohaic 9.00 

5. Wind Energy 10.00 

6. Urjagram 0.25 

7. Biomass 3.00 
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(P.tipeeS in Grore) 

s. ;..:v. ;;rogra".!~~:; Outlay 
1992-93 

(Tentative) 

8. Human & Animal Energy Programme 0.10 

9. Urb.lAgr. Wastes 1.75 
(Inclusive of Rice Straw Agro Thermal 
Power Plant (Punjab) 

10. Alternate Fuels 1.00 

11. Magneto Hydro-Oy"amic 0.50 

12. Geo. Thermal Energy 0.08 

13. Chem.Energy 0.22 

14. Ocean Energy 

~5 Hydrogen Energy 0.25 

16 Micro/Hydel 8.00 

17. IREDA 4.00 

18. Regional Offices etc. 070 

19. Information & Publicity 1.00 

20. Sem inarslConference 0:05 

21. International Cooperation Q.07 

22. Data BanklflFAC 0.03 

23. Energy Conservation 

Tot_ill 128.00 

NPBD = National Project on Biogas Development 

IREDA - Indian Renewable Energy Development AgenCy. 
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Reven~ earned by Intamalonal AIr-
ports auhorlty of India 

4022. SHRI ATAl BIHARI 
VAJPAYEE: 

SHRI SHANKERSINH 
VAGHELA: 

Will the Minister of CIVIL AVIATION 
.ND TOURISM be pleased to state: 

(a) the percentage of revenue earned 
y International Airports Authority of India by 
s shopping arcades; 

(b) how does it compare with that of the 
;hangi airport of Singap:>re; 

(c) whether any plan has been prepared 
t increase the foreign exchange earnings of 
19 International Airports Authority of India 
'I upqrading its shopping arcades; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
ND TOURISM (SHRI (MADHAVRAO 
CINDIA): (a) and (b). 1.8"10 of the revenue 
International Airports Authority in 1990-91. 

he corresponding figure for Changi Airport 
likely to be higher. 

(c) and (d). ITDC has been entrusted 
ith the task of upgradation of the shopping 
cades at Bombay and .Delhi airports to 
crease foreign exchange earnings for the 
tuntry. 

Use of Alcohol in Non-Conventlonal 
Energy Sources 

4023. SHRI RAM PUJAN PATEL: Will 
e Minister of POWER AND 
:>N-CONVENTIONAL ENERGY 
)uRCES be pleased to state: 

(a) whether any research has been made 
find out any possibility of use of alcohol in 

anyform in non-conventional energy sources; 

(b) if so, the details thereof; 

(c) whether the alcohol product molas-
ses are being wasted in large amount in 
sugar mills; and 

(d) if so, the reasons of not utilising it in 
non-conventional energy sources? 

TI-IE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KALP NATH RAI): (a) and 
(b). Yes, Sir. Use of alcohols to partially 
replace diesel oil has been demonstrated by 
the R&D projects of the Department of Non-
Conventional Energy Sources. During 
1988-90, Ten buses of the Delhi Transport 
Corporation (DTC) were operated 6.43 lakh 
kilometer using methanol to achieve 12-15 
percent diesel replacement. This was fol-
lowed up by use of ethanol where in 25DTC 
buses were run 15.821akh km. on dual-fuel 
mode achieving about 14% diesel replace-
ment. One major advantage of both these 
projects was about 33 percent reduction in 
smoke emission. 

(c) No, Sir. 

(d) Does not arise. 

Bangalore as International Airport 

4024. SHRI OSCAR FERNANDES: 
SHRI K.H. MUNIYAPPA: 
SHRI V. KRISHNA RAO: 
SHRI G. MADE GOWDA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether there is any proposal to 
develop the Bangalore airport into an Inter-
national airport; 
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(b) if so, whether a committee had vis-
ited Bangalore in April, 1991 to inspect the 
land for the purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI (MADHAVRAO 
SCINDIA): (a) to (c). A Committee has been 
set up to identify a suitable site for a modern 
airport near Bangalore. A few sites have 
been examined by the Committee whose 
report is expected by the end of June, 1992. 

Villages Electrified during .1990-91 

4025. SHRI RATJILAL VARMA: 
SHRIMATI BHAVNA 

CHIKHALlA: 
SHRI M.V.V.S. MURTHY: 
SHRI DEVI BUX SINGH: 

Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) the number of villages electrified in 
U.P., A.P., Gujarat during 199~91; 

(b) if so, details thereof, district-wise; 

(c) the number of unelectrified villages 
in these States, district-wise; and 

(d) the time by which the rest of the 
villages are likely to be electrified? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KALP NA TH RAI): (a) All 
feasible villages in Andhra Pradesh and 
Gujarat had been electrified before 199~91 
itseH, except for 21 villages in Andhra Pradesh 
and 222 villages in Gujarat which were not 
feasible for electrification. As reported by 
Uttar Pradesh State Electricity Board. 2207 
villages were electrified during 19~1 in 
the State. 

(b) and (c). The district-wise number of 
villages electrified in U.P. during 199~1 
and the balance villages to be electrified as 
on 31.3.1991 are given in the statement 
attached. 

(d) The electrification of the remaining 
villages in Uttar Pradesh would depend upon 
availability of funds and other inputs. 

STATEMENT 

Villages Electrified during 199{}-91 and Villages yet to be electrified as on 31.3.1991 in 
Uttar Prad9sh 

S.No. District 

1. Saharanpur 

2. Haridwar 

\Iil/ages 
electrified 

during 199{}-91 

Nos 

47 

23 

Villag9s 
yer if) i.A! 
electrified 

as on 31.3.91 

Nos 

73 
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No. District Villages Villages 
electrified yet to be 

during 1990-91 electrified 
as on 31.3.91 

Nos Nos 

I. Muzaff arnagar 2 0 

k Meerut 0 0 

,. Ghaziabad 0 0 

). Bulandshahar 0 0 

, Aligarh 20 3 

t Mathura 7 0 

~. Agra 31 
53 

). Gerozabad 28 
I. Mainpuri 20 235 

~. Etah 23 422 

~. Bijnor 15 495 

t Moradabad 40 250 

). Rampur 15 285 

). Nainital 19 22 

r. Almora 97 699 

~. Pithoragarh 102 858 

~. Dehradun 14 36 

). Uttarkashi 24 73 

Chamoli 30 441 

) Pauri(G} 113 1390 
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S.No. District Villages Villages 
electrified yet to N 

during 1990-91 e/ectrffied 
as on 31.3.91 

Nos Nos 

23. Tehri (G) 86 677 

24. Bareilly 50 528 

25. Badaun 36 423 

26. Shahjanpur 30 1011 

27. Pilibhit 21 441 

28. Farrunkabad 40 191 

29. Itawah 36 522 

30. Kanpur Nagar 6 
681 

31. Kanpur Dehat 54 

32. Jhansi 19 246 

33. lalitpur 13 363 

34. Jalaun 25 311 

35. Hamirpur 22 385 

36. Banda 20 466 

37. Allahabad 79 474 

38. Fatehpur 33 254 

39. Pratapgarh 29 652 

40. luck now 0 0 

41. Raibareli 0 0 

42. Unnao 28 769 
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S.No. District Villages Villages 
electrifi9d yet to be 

during 1990-91 electrified 
as on 31.3.91 

Nos Nos 

43. Sitapur 34 1332 

44. Hardoi 28 968 

45. Kheri 30 424 

46. Faizabad 100 480 

47. Gonda 46 1250 

48. Bahraich 47 549 

49. Sultanpur 54 96 

50. Barabanki 33 1099 

51. Varanasi 48 1065 

52. Mirjapur 20 
1780 

53. Sonbhadra 14 

54. Jaunpur 76 291 

55. Ghazipur 0 0 

56. Ballia 88 1~8 

57. Gorakhpur 
59 1480 

58. MaharajganJ 

59. Dearia 66 12"13 

60. Basti 33 
3828 

61. Sidharthnagar 39 



683 Written AnsW815 MARCH 23, 1992 

S.No. DistriCt 

62. Azamgarh 

63. Mau 

Total 

Financial Assistance by NFI)C 

4026. SHRI MORESHWAR SAVE: Will 
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether National Film Development 
Corporation provides financial assistance 
for the production of films; 

(b) if so, the details of films provided 
financial assistance during the last three 
years; and 

(c) the steps taken by N.F.D.C. for the 
development of film industry? 

THE DEPUTY MINISTER IN THE 
MINISTAY Of- iNFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS): 
(a) Yes, Sir. 

(b) During the last three years National 
F~m Development Corporation has pr0-
vided financial assistance for 55 films as 
detailed bsluw. 

(i) Film loans given 

(ii) Rims funded under NFDC-
Doordarshan co-production 
scheme 

24 

16 

·Villages 
el9ctrifi9d 

during 1990-91 

VillBQes 
yet to be 
electrifi9d 

as on 31.3.91 

Nos Nos 

74 ) 
} 

21 ) 
407 

2207 30249 

(iii) Films funded under 100% 
financing scheme 

14 

(iv) Foreign co-productions 
funded 

Total 55 

(cl National Film Development Corpo-
ration helps development of film industry in 
manifold ways, eg., :-

(I) It finances good quality low budget 
films with socially relevant themes. 

(ii) It finances theatres in urban, semi-
urban and rural areas. 

(iii) It has set up production infrastruc-
ture for 16mm in Calcutta, infra-
structure for sub-titling of films in 
various langu~es in Bombay and 
film to video tratlsfer facility centre 
in Madras. 

(iv) It is combatting video piracy through 
'Indian Federation Against Copy-
right Theft', a company set up with 
the Indian film industry. 

(v) It as also trade bodies in variovs 
ways by CCH)rdinating with them 
and supplying information etc .• 
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Affected Employee. on Prlvatlsatlon 

4027. SHRI ARVIND NETAM: Will the. 
Minister of CIVil AVIATION AND TOURISM 
be pleased to state: 

(a) the number of employees likely:o be 
affected by the privatisation of ITDC hotels; 
and 

(b) the steps the Governments propose 
to take to safeguard the interest of such 
employees? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI (MADHAVRAO 
SCINDIA): (a) and (b). Government have 
formulated a scheme whereby small groups 
of ITDC hotels would be formed for the 
purpose of developing them as joint ven-
tures with leading foreign hotel chains. Every 
possible effort will be made to safeguard the 
interest of employees in any arrangement 
that is fainalised. 

[English] 

Thermal Power Station In the Country 

4028. SHRI ANKUSHRAO RAOSAHEB 

TOPE: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) the number of thermal power station 
in the country; 

(b) if so, the details thereof; State-wise; 

(c) the requirement of coal throughout 
the year for the said projects; 

(d) whether all the power stations gen-
erates power to its full capacity; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KAlP NA TH RAI): (a) to 
(c). A Statement showing coal-based ther-
mal power stations in the country and their 
linkage of coal for the year 1991-92 is at-
tached. 

(d) and (e). Performance of thermal 
power stations varies from station to station 
ana depends on age of the plant, availability 
of requisite quantity and quality of coal, 
maintenance problems, labour productivity 
and other systemllechnical constraints. 

STATEMENT 

Coal requlr9ment of Therma~Power Stations for 1991-;-92 

S.No. StatelTPS Coal Requirement 

(in thousand tonnes) 

Delhi 

1. Badarpur 3403 

2. IP Station 952 
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S.No. StatelTPS Coal Requirement 

«nthousandtonnes) 

3. Aajghat 476 

Haryana 

4. Faridabad 660 

5. Panipal 2024 

Punjab 

6. Bhatinda 1898 

7. Aopar 3168 

Rajasthan 

8. Kola 1890 

Ultar Pradesh 

9. Anpara 2975 

10. Harduaganj 980 

11. Kanpur 45 

12. Panki 616 

13. Panch a 720 

14. lands 640 

15. Unchahar 880 

16. Obra 6132 

17. Singarauli 7200 

18. NCTPP 158 

19. Lucknow 15 

20. Aihand 3210 
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S.No. StatelTPS Coal Requirement 

(in thousand tonnes) 

Gujarat 

21. Ahmedabad E. Co. 1348 

22 Gandhinagar 1560 

23. Dhuvaran 120 

24. Ukai 2665 

2S Wan3kbori ~278 

26 Sikka 390 

Madhya Pradesh 

27. Korba East 1938 

25. Korba West 3344 

29. Amarkantak i067 

30. Satpura 4000 

3~. Korab STPS 8449 

3:!. Vindhyachal 4750 

Maharashtra 

33. Bhusawal 2080 

34. Paras 328 

35. Khaperkheda 1600 

36. Nasik 3650 

37. Parli 2588 

38. Koradi 4680 

39· Chanderpur 4050 
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S.No. StateITPS Coal R8Quifement 

(in thousand tonnss) 

40. Trombay 1992 

Andhra Pradesh 

41. Kothagudsm 3080 

42. Ramagundem B 284 

43. Ramagundem STPS 7150 

44. Vijayawada 4260 

45. Nellore 163 

Kamataka 

46. Raichur 2880 

TamilNadu 

47. Ennore 1995 

48. Tuticorin 3220 

49. Mettur 3280 

Bihar 

50. Barauni 736 

51. Patratu 2050 

52. Muzaffarpur 598 

DVC 

53. Bokaro 1804 

54. Chandrapura 1825 

$. OUtagaput 1095 
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S.Ne. Stal9ITPS 

Orissa 

56. Talchar 

West Bengal 

57. Bandel 

58. Santhaldih 

59. Kolaghat 

60. DPL 

61. Farakka 

62. CESC 

63. S.G. Station 

64. Tltagarh 

Assam 

65; Pongaigaon 

AU India 

[ Translation] 

Urp Gram Vopna 

4029. DR. LAL BAHADUR RAWAL: 
$HRI SRIKANTA JENA: 

Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased 10 state: 

(a) whether 'Urja Gram' projects are 
being implemented by the Government; 

Coal Requwl7J9nt 

(in thousand Ionn9S) 

1290 

1380 

683 

2310 

675 

2760 

987 

406 

810 

360 

139000 

(b) if so, the names of such projects in 
the country which have be9I1 completed or 
being completed during the current year; 

(c) the district wise details of the such 
projects in Uttar Pradesh and the names of 
the agencies through which these projects 
are being implemented; and 

Cd} the names of the places where re-
search and devebpmentprojects have been 
started or propoSed to be started? 

THE MINISTER OF STATE OF THE 



695 Written AnSwelS MARCH23,1992 WrittfHl AnsMJIS 696 

MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCE3(SHRIKALPNATHRAI):(a)and 
(b). Yes, Sir. 13urjagramprofGCtshavebeen 
completed during the cOrrent year. The de-
tails are given in the Stalement-l 

(c) Urjagram projects in Uttar Pradesh 
are being implemented through the State 
nodal agency viz. Non-conv6ntionaJ Energy 
Development Agency, (NEOA} . .Forty seven 
urjagram project" have been completed SO 
far in the State. The details are given in the 
Statement-U. 

(d) Urj~gram research projects have 
been lakt·~ up in village 
Ramchandi-4<nalkmapat·.a in Puri district, 
Orissa, Village Kalyanpula in Khadadi:.lrict, 
Gujarat; and in village Idyanvillai in Kan-
niyakumari district, Tamil Nadu .. 

STATEMENT -I 

List of projects completed during current 
year 

1. Potunuru, West Godavari, 
Andhr::. Pradesh 

2. Ambadve, Ratnagiri, Mahar-

3. 

4. 

5. 

6. 

aslltra 

Faizullah Nagar, Rampur, Ut-
tar Pradesh 

Sujani Samodha. Allahabad, 
Uttar Pradesh 

Fanar, Dehradun, Uttar 
Pradesh 

Tethar, Dada, Jammu & Ka-
shmir 

7. Baanda, Cuttack, Orissa 

s. 

9 

10. 

11. 

Ghutevadi, Ahmodnagar, Ma-
harashtra 

Nerli, Nanded, Maharashtra 

Pimpalvati, Nasik. Maharash-
tra 

Ketkawale, Pune, Maharashta 

12. Bahubali. Kolhaput, Maharash- . 
Ira 

13. Hathiyai, Hardoi. Uttar Pradesh 

STATEMENT -II 

District-wise brsak-up 01 compItlted urjagram projects in Uttar Pradesh 

S.No. District No. of Projects 

,. Allahabad 2 

2. A1igarh 

3. Azamgarh 

4. Agra 

5. Bahraic:h 4 
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District 

Basti 

Badaun 

Bareilly 

Bijnor 

Oehradun 

Dearia 

Faizabad 

Gorakhpur 

Ghaziabad 

t-Iardoi 

Jalaun 

Kanpur (0) 

Lucknow 

Meerut 

Moradabad 

Muzaffarnagar 

Nainital 

Pilibhit 

Pratapgam 

Rampur 

Raebareli 

Saharanpur 

CHAITRA 3. 1914 (SAKA) Written AnsMHS 698 

No. of Projects 

1 

2 

1 

3 

2 

1 

2 

1 

2 

1 

2 

2 
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S. No. District 

28. Sitapur 

29. Sultanpur 

30. Tehri Garhwal 

31. Unnao 

32. Varanasi 

Total 

[Eng/ish] 

Provision of Metal Detector. 

4030. SHRI RAM BADAN: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

tal whether the Government propose to 
provide metal detectors at sensitive places 
to protect Doordarshan and Akashvani; 

(b) if so, by when; 

(c) whether Security Guards of Aka-
shvani and Doordarshan Kendras are likely 
'0 be provided with arms; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRLJA VYAS): 
(a) and (b). Metal detectors have already 
been provided at sensitive Doordarshan and 
Akashvani Centres. • 

(c) No, Sir. There is no proposal to 
provide arms to the Security Guards of 

No. of Proj9cts 

3 

2 

47 

Akashvani and Doordarshan. 

(d) Does not arise. 

Plant load Factor 

4031. SHRI GURUDAS KAMAT: Will 
the Minister of POWER AND 
NON-CONVENTIONAL ENERGY· 
SOURCES be pleased to state: 

(a) whether the plant load factor in the 
country has been declining for the last three 
years; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Government to improve the plant load "\ 
factor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KALP NATH RAI): (a) and 
(b). The Plant load Factor (PLF) of Thermal 
Power Stations in the country during the last • 
three years is as follows:-
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Year Plant LDad Factor ("J 

1988-89 55.0 

1989-90 ·56.5 

1990-91 53.8 

Ouring the current year, the P1ant load 
Factor upID February. 1992 has increased to 
54.9%.. The PlF of Thermal Power Stations 
depends upon various fscmrs such as qual-
ity ~ coal. forced outage of ~iIs. system 
constrainsts and demand for power etc. 

(c) Various measures being ~en to 
improve the Plant load Factor include Reno-
vation and Modernisation of old units. assis-
tance ., Electricity Boards in undertaking 
Plant Betterment Programme, supply of 
requisite quan*y and quality of coal etc. 

[T nrnsIafIiotJ] 

4032. SHRI KASHIRAM RANA: WRithe 
Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased ., state: 

(a) the targets fixed for Gujaral under 
the daI Ohara Yojana during the last two 
yeIn; 

(b) the targets achieved during the said 
period;and 

(c)the details of provisions made forthis 
Stale tor the next '/881 cflSlrict-wise? 

1HE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND 
NON-CONVENTIONAL' ENERGY 
SOURCES (SHRI!<ALP HATH RAJ): (a)., 
(c). The 'JaIdhara' Scheme was a one-tIme 
measure intiatad by 1M .GoII8mment in 

1988-89, to provide pumpsets to marginal 
farmers in identified Draught Prone Areas of 
13 States. Even though a target of 3.496 
pumpsets was proposed under the scheme 
for Gujarat, the scheme was not taken up in 
the State and hence the achievement was 
nil. The scheme is no more in operation. 

[Engish] 

Tourist facilities In konkan Region 

4033. SHRI RAM KAPSE: Will the 
Mlnisterof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the facilities provided !JVthe Govem· 
ment lor tourists in Konkan region of Mahar· 
ashtra; and 

(b) the amount of central assistance 
providelorthe development encouragement 
of tourism in Maharashtra? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI (MADHAVRAO 
SCINDIA): (a) Provision of tourist infrastruc-
ture facilities at any place i. primarily the 
~nsibility of the State Governments. 
However, Central financial assistance is 
extended to the State Governments for 
specific projects dependent upon their mer-
its, interse prioritiese and availabirltyfo funds. 
For the year 1991-92. the State Govern-
ment of Maharshtra have not forwarded any 
proposal for facilities in Konkan region. 

(b) At the request of the State Govem-
ment of Maharashtra, the schemes/pIojects 
amounting to As. 170.92 lakhs have been 
sanctioned for development of tourism ih 
Maharashtra during 1991-92 (til date). 

T.V. TraMmIuion network In Jabalpur 

4034. SHRISHRAVANKUMARPATEL: 
WiD the Minister of INFORMA~ AND 
BROADCASTING be pleased to state: 
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(a) the progress made so far for the incorporated to replace the existing Air Cor-
augmentation of TV transmission network in porations. These airlines are intended to be 
Jabalpur. including the erection c1 a TV restructured with a view to mobilise capitalto 
tower; and meet growth requirements without avoid-

able burden on the Government; provide 
(b) the time by which it is li<.ely to be opportunity of partic;ipatioA in the sharehold-

completed? ing of the companies to workers in the first 

THE DEPUTY MINISTER iN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR I GIRIJA VYAS): 
(a) and (b). A high power (10KW) TV trans-
mitter in replacement of the existing low 
power (100W) TV transmitter is presently 
under implementation at Jabalpur in Madhya 
Pradesh. Construction oi the transmitter 
building has been completed and the tower 
has been constructed to a h9IQht of 50 Mts as 
against proposed hOight Of 220 Mt5. The 
transmitter and TVRO equipment have also 
been installed. Pending completion of the 
permanent tower, the transmitter has been 
installed on a temporary mast, as an interim 
set-up and has started giving test transmis-
sion on a reduced power of 1 KW. As per 
present indications. the TV transmitter at 
Jabalpllf is envisaged to be commitlsiclMd 
into service on its full installed power by the 
middle of 1993. 

Enlargement of Equity base of IA 
and AI 

4035. SHRI CHITTA BASU: WiD the' 
Ministerof CIVIL AVIA TICH AND TOURISM 
be pleased to state: 

(a) whether there is any' proposal to 
enlarge the quity base of the Indian Airlines 
and th Air India by converting them into 
public limited companies; and . 

(b) if so, the details thereof? 

THE MINISTER OF qML AVIATION 
AND TOURiSM (SHRI (MADHAVRAO 
SCINDIA):(a)llnd(b). Two Companies under 
the CompaniesAct. 1956 are intended tobe 

inst8~. and later, if necessary, to mutual 
funds. financial institutions and general 
public; professionalise the management and 
infuse greater vigour and dynamism into th.e 
working of the airlines. 

Flight from Ahmedabad to Nairobi 

4036. SHRlMAT1 BHAVNA CHIKHllA: 
Will the Mir:ister of CIVil AVIATION AND 
TOURISM be pleased to stata: 

(a~ ~tll6rthe Government propose to 
operate direct flight for Nairobi f'(1~ .At.m.o.-
dabad:an~ 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI (MADHAVRAO 
SCINDIA): (a) Nc, Sir. 

(b) Does not arise. 

Deaths of WIremen of the DESU 

4037. SHAI JEEWAN SHARMA: WiU 
the Minister Qf POWER AND 
NON-COJ4VENTIONAL ENERGY 
SOURCES be. pleased to state: 

. (a) the steps taken. to check the deaths 
of wiremen of the DESU on duty; 

(b I .. .,0, the details thereof; 

(c) whelherthe cause of each death has 
since been investigated; and 

(d) if so, the details of its findings? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KAlP NATH RAI): (a) to 
(d). Steps taken by DESU to avoid fatal 
accidents/electrocution of the lin8!'l80 etc., 
include proper training and issue of various 
safety gadgets and tools for safe operations 
on the hot lines. DESU is also adopting 
underground system for electrification as far 
as possible. All cases of elec;irical assistants 
in DESU are investigated by the Acciddent 
Enquiry Committee. Findings in certain cases 
of electrocution of DESU employees reveal 
that the cause of accident were mainly due to 
flash-over in the electrical equipment or 
touching of hve parts of liens! equipments by 
mistake. 

Resignation by Pilots of Air.lndia and 
Indian Airlines 

4038. SHRI VIJAY NAVAL PATIL: Will 
the MinisterofCIVILAVIATION AND TOUR-
ISM be pleased to state: 

(a) the number oftrained pilots of the Air 
India and the Indian Airlines who have re-
signed to accept jobs abroad; and 

(b) the measures taken to provide train-
ing to new pilots? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) During the period November, 1987 
to March, 1990, 4 Air India pilots resigned; 
33 pilots of Indian Airlines resigned during 
the period 1988 to 1991. Information is not 
available whether these pilots have accepted 
.jobs abroad. 

(b) Both Air India and Indian Airlines 
have established ful!fledged training facili-
ties for various types of air crafts in their 
fleets. On the basis of projected require-
ments, both airlines recruit trainee pilots 
regularly. 

Telecommunication 118t'Y1ce. In 
Ahmednagar. Maharashtm 

4039. SHRI SHANKARRAO KALE: 
SHRIYASHWANTRAOPATIL: 

Wi"the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) whether the Government propose to 
provide FAX and Teleprinters and full STD 
services at various places in Ahmednagar 
district, Maharasht~a; 

(b) if so, the details thereof; and 

(c) the time by which the said facilities 
are likely to be provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Yes, Sir. 

(b) It is proposed to provide Ttih.;:·r·,;ter 
servlte at Rahuri Combined Post h •. ' ~Ie

graph office, SID services at Newasci, ;..",:,c, 
and Shrigonda and FAX at Sub-divisional 
Headquarters having SID facility. 

(c) During 1992-93. 

[Translation] 

Link of Gram Sabhas wHh Exchange. 
In Uttar Pradesh 

4040. SHRI RAM PAL SINGH: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the names of Gram Sabhas of Sid-
dartha nagar district of Uttar Pradesh which 
are proposed '0 be linked with other ex-
changes; under the new plan; and 

(b) the number of Gram Sabhas to whom 
this facility has been provided so far? 
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THE DEPUTY MINISTER IN THE (b) the details of exports minmal-wise; 
MINISTRY OF COMMUNICATIONS (SHRI and 
P.V. RANGAYVA NAIDU): (a) and (b). The 
details are being collected and will be laid on 
the Table of the House. 

[English] 

Minerai exploited for Export In Anethr. 
Pradesh 

4041. DR. UMMAREDDY VENKA TES-
WARLU: Will the Minister of MINES be 
pleased to state: 

(a) the details of tbe mineral exploited in 
Andhra Pradesh during each of the last three 
years. alongwith their value; 

(c) the share of Andhra Pradesh out of 
the total earnings from exports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BAlRAM 
SINGH YADAV): (a) The latest figures of 
Minerals exploited in Andhra Pradesh are 
available for the years 1987. 1988 & 1989 
which are given in the statement annexed. 

(b) and (c). The details of exports are 
not maintained state-wise. The exports earn-
ings generally accrue to the respoective 
exporters and the State Governments have 
no share in them. 
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AerobrIdge at Bangalont AIrport raception from 8and-I transmitter of Door-

4()42_ SHRI C.P. MUDAlA GIRl-
YAPPA: 

SHRI G. MADE GOWDA: 

darshan Kendra. Delhi gets affected, on rare 
occasion, by the intet1erence caused by 
signals from some distant foreign TV trans-
mitters due to abnormal atmospheric condi-
tions during certain periods of theyaar. Since 

Wi. the Minister of CIVIL AVIATION such phenomenon oa:urs very raretr, no 
AND TOURISM be pleased to.state: remedial measures have been contefl1)lated. 

(a) whether· there is any proposal to . 
construct an aerobridge at Bangalore air-
port; and 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TQURISM (SHRI (MADHAVRAO 
SCINDIA): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Reception of Doordarshan Progl'llmmea 
In Ferldablld 

4043. SHRI AVTAR SINGH 
BHADANA: 

SHRI S.N. VEKARIA: 

Will the Minislerof INFORMATION AND 
BROADCASTING be pleased to stale the 
measures taken or proposed to be taken by 
the Government to ensure clear reception of 
telecast of Ooordarshan Delhi programmes 
is Faridabad? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF iNFORMATION AND 
BROADCASTING (KUMARIGIRUA VVAS): 
Faridabad in Haryana falls within t~ cover-
age zone of the primary channel and second 
channel transmitters of Daordarshan ken-
dra, Delhi. Both tftese high power TV trans-
mitters operating from Delhi are reported 10 
be functlomng nui mail, CillO ~iding satis-
factory service within their coverage areci:. 
r.cluding faridabad. However, quality of 

[Engish) 

4044. SHRIG. MADE GOWDA: Willthe 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the Government propose 10 
open sub-post officas in Mandya District, 
Karnataka during 1~; and 

(b) if so, the details wilt! location 1herec:Jf? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATK>NS (SHRI 
P.V. RAHGAVVA NA&OU): (a) and (b). Yes, 
Sir. It is proposed to open a sub post Office, 
subject to justifICation, at HosahaIIi Exten-
sion, Mandya during the year 1992-93. 

[ Translation) 

IIIodemlaatton of Telegraph offtces tn 
Bihar 

4045. SHRI RAM TAHAl CH-. 
OUDHARY: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the GoVernment propose to 
open new telegraph officas and modernise 
the existing ones; 

(b) if so, the number of Telegraph Of-
f.~ openW, ;f'! Bihar ctuiing the Seventh 
Plan; 
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(c) the number of telegraph offICeS pro-
posed to be opened in Bihar during the 
Eighth Five YearPlan; and 

(d) the details of telegraph offices sa· 
lected for modernisation during the Eigth 
Plan? 

THE DEPUTY MINISTER 1N THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Yes Sir. 

(b) During the Seventh Plan Period 1752 
Combined Post and Telegraph Offices have 
been opened. 

(e) It is proposed to open 150 Telegraph 
Offices during the Eighth Plan period. 

(d) The details of Telegraph Offices 
selected for Modernisation during the Eighth 
Plan period is given in Statement below. 

-:-
STATEMENT 

List of T e/egraph Offices identifi9d for 
Modernisation during Eigth plan period 

A. Provision of SFMS Ports 

1. Arrah 

2. Munger 

3. Hajtpur 

4. Semastipur 

5. Siwan 

6. Deogarh 

7. Gopalganj 

8. Dart>ha"9a 

9. Motiharl 

10. Silamarhi 

11. Madhubani 

12. Raxual 

13. saharsa 

14. Pumea 

15. Bettiah 

16. Bokharo Steel City 

17. Ramgarh Cantt 

18. Daltanganj 

19. Jharia 

20. Chaibasa 

21. Lohardaga 

22. Dumka 

23. Sasaram 

24. Giridih 

25. Madhepur 

26. Godda 

27. Aurangabad ' 

28. Nawada 

29. Jehanabad 

30. Khagaria 

B. PFOpOs9d Centres for installation of Elec-
tronic Key-Board Concentrators. 

1. Patna 

2. Ranchi 
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3. Muzzaffarpur 10. Garhwa 

4. Katihar 11. Gumla 

5. Jamshedpur Coal based Sponge Iron Plants 

6. Hazaribagh 4046. SHAI KH. MUNIYAPPA: 
SHAI V. KRISHNA RAO: 

C. Names of Combined Post & telegraph 
OffIC9S proposed to be upgraded as ful- WiR the Minister of STEEL be pleased to 
filedged Telegraph Offices, for inclusion state: 
in Modemisation 

1 . Sahibganj 

., 
I<j<;!'.a.'1gar~ 

3. Supaul 

4. Baka 

5. Jamui 

6. Baksar 

7. Barh 

8. Bhubua 

9. Chhatra 

State 

Andhril Pradesh 

Bihar 

Kamataka 

Maharashtra 

Madhya Pradesh 

Tamil Nadu 

(a) whether there is any proposal to set 
up coal based sponge im~ plants; 

(b) if so, the details thereof; 

(c) whether a Sponge Iron Plant is likely 
to be set up in Karnataka; and 

(d) if so, the det3!1!: ~r90f? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEl (SHRI SONTOSH 
MOHAN DEV): (a) and (b). 13 coal basad 
sponge iron projects (including expansion 
projects) with a total capa::ity of 19.40 lakh 
tonnes per annum are under implementation 
in the private sector .. 

Details of the projects are as under:-

Number of projects under 
implementation 

Capacity 
(in lakh 'onnes) 

2 2.80 

1.50 

0.60 

1 1.50 

7 12.70 

0.30 

Total 19.40 
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(c) and (d). One sponge iron project is Minister of POWER AND 
under impIementalion in Kamataka The NON-CONVENTIONAL ENERGY 
details of this project are as under:- SOURCES be pleased ID stale: 

Name of the Company-Bellary Steels & 
AItoysUd 

location of the Plant-Benary (outside 
munq,allimils) 

Capacity under implementation-O.6 lakh 
1pa 

SuIlp8llSion of Transmlulon from 
Sitamarhl Doordarshan 

4047. SHRI NAWAl KISHORE RAI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(3) whethertftetransmission of Sitamarhi 
Ooordarshan Kendra is suspended tor the 
last two months due to development of a 
fault in base unit; 

(b) whether Sitarnarhi has been kept 
under Motilari Maintenance Centre where 
not 3 single engineer has been appointed; 
and 

(c) the time bv which the height 01 the 
mast of Sitamarhi Ooordarshan kendra is . 
likely tb be increased 10 4S metre from the 
present? 

THE OEPUTY MiNISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING(KUMMIGIlUA VYAS): 
(a) ID (c). The infonnalion is being collected 
and will be laid on the Table of the House. 

Anpara Thermal ~ Project 

(a) whether the Government are aware 
that the funds sanctioned by the Power Fi-
nance Corporation ID Anpara Power Proj8ct-
A has been utilized bv the authorities for 
some other works; 

(b) if so, whether the terms and condi-
tions agreed upon with PFC have been vi0-
lated; and 

(c) if so, the action taken1proposed to be ~ 

taken bv the Government thereon? 

THE MINISTER OF STAlE. OF THE 
MINISTRY OF POWER AND 
:'.IN-CONVENTIONAL ENERGY 
SOURCES (SHRI KAlP NATH RAt): (a) to 
(c). The information is being coReded and 
will be laid on the Tabie of the House. 

Major and lladlum Irrigation Projects In 
EIghth FIve Y_r Plan 

4049. SHRISARATCHANORAPAT· 
TANAYAK: 

SHRI BRAHMANAND MAN-
OAt..: 

SHR RAJENDRA KUMAR 
SHARMA: 

SHAt RAM NARAIN BERWA: 
SHRt MRUTYUNJAYA 

NAYAI{: 

Will the ~nister 01 WAltR RE-
SOURCES be pleased to stafe: 

(a) the details of the major and medium 
irrigation projects to be iqJIemented in 
Orissa, Bihar Uttar Pradesh and Rajasthan 
during Eighth Year Plan. Stale-wise; 

(b) the 3Il'1OlW1t likely 110 be incunad 
4D4B .. SHP,l RAM NIHOR RAJ: Will the therefor: 
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(e) whether Lower Sukhtel irrigation 
project of Bolangir, has been included for 
implementation during Eighth Five Year Plan; 
and 

(d) if so, the total areato be benefited by 
the project? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). The Eighth Plan is yet 
to be finalised. However, a statement show-

ing the details of major and medium irrigation 
projects in Bihar, Orissa, Rajasthan and 
Uttar Pradesh which have spilled over from 
Seventh Plan and are still under implemef" 
tat ion is enclosed. 

(e) Government of Orissa has proposed 
for inclusion of Lower Suktel Project in the 
Eighth Plan which is yet to be finalised. 

(d) The project will benefit ar area of 
34.05 thousand hectares. 
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Chart CommlttH on MIning In Rolar 
Gold Field 

4050. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of MINES be pleased 
to state: 

(a) whether the Chari Committee ap-
pointed to explore the feasibilitY of sustain-
ing the mines at Kolar Gold fields has given 
its rApOrt; 

(b) it so the main recommendation of the 
committee; 

(c) it so, the number of persons likely to 
become unemployed; and 

(d) whether it p., proposed to start an 
industry to rehabilitate the persons losing 
jobs due to the proposed closure? 

THE MINISTER OF STATE OF THE 
MIN!<:;TRV OF MINES (SHRI SAL RAM 
SINGH YA.[)AV): (a) Yas, Sir. 

(b) The main recommendations of Chari 
CommittE'~ on S"a~a! Gold Mines Limited 
are given in tt>e Statement attached. 

(c) It I~ anticipated that as a sequel to 
phasing out of old mines at Kolar Gold Relds 
about 1800 r8'SN1S may be rendered sur-
plus. 

(dl No, Sir. 

STATEMENT 

Main f9C0mm9ndations of th9 Chaii 
CommittBfl on lsGML 

1. P.s the working of the mines in Kolar 
G::!d Fields are on their last legs their 
clc~ure one after the other is only a 
'1''itter ?f time. The ~ap between cost 
,r..1 price are steadily '!f.:fu~ing. TIle 
'_:.!l.' ""'::; W':lrsen if the present trends 

are allowed to continue. 

2. The Government to compensate for the 
gold produced by the Company based 
on the market price to enable it to func· 
tion as a commercial venture. 

3. ExerCISing strict Control over recruit-
ment of manpower. Fresh recruitment 
of manpower to be banned. 

4. Scheme of Voluntary Retirement may 
have to be drawn up and efforts made to 
reduce the manpower by 1000. 

5. Contil"luous need te havo i!s organisa-
tional structure to be rooriented towards 
the twil' noeds of time Inunc r .. duction 
of gold mi:'iing work at KGF and large 
expansion of divGrs~i::atjr.)fl' ;.md bring-
ing up new m;nes, 

6. To implement the scheme of mechani-
sation at Nundydroog mWie fo, increas-
ing production/produC:iJity. 

7. Bringing up ChigargUf1ta mine to pro-
duc.iion as early as ross,b!l), 

8. ~GMl shou!dbe !.oato<.: a~ acanalis:ng 
agency for import of :lak: !or sale in the 
open market 

9. Tn bring together a!: go!"': m,'1ing opera-
tion~ il' trree Souther:- Stales. 

Telephone Exchanges wr~.h STD Facility 

4051. SHRI RAJ VEER SINGH: 
SHRI RAJENDRA KUMAR 

SHARMA: 
SHRI t .. T'.m~r TU;_SiRAM 

K/\ME~E: 

Will t~ Mirast&r "I COMMJNlCA: iONS 
be ploased !o state 

(a) the total number of telephone ex 
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changes linked with SID facility during 
1990-91 and 1991-92; 

(b) the names of the telephone ex-
changes proposed to be linked with S.T.D. 
facility during 1992-93 and the number of 
exchanges out of them provided with this 
facility til! January, 1992; and 

(c) the time by which S.T.D. facility is 
likely to be provided to the rest of the ex-
changes with locations thereof? 

THE DEPUTY MINISTER IN THE' 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Total No. of 
Telephones Exchanges linked with STD 
facility during 1990-91 is 184 and during 
1991-92 (from 1.4.91 to 17.3.92) is 213. 

(b) and (c). Information is being col-
lected and will be laid on the Table of the 
House. 

Return LaUers OffIces 

as the decentralisation was suspended after 
a short period. 

(c) There is no new direction of policy, 
as of now. 

indira Gandhi canal Project 

4053. SHRI SHIV CHARAN 
MATHUR: 

SHRIMATI VASUNDHARA 
RAJE: 

DR. A.K. PATEL: 
DR. lAXMINARAYAN PAN-

DEYA: 
SHRI GIRDHARI LAL BHAR-

GAVA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the progress made in the construc-
tion of Indira Gandhi canal proje(.1 in Rajast-
han, so far; 

(b) how much land of Th.]r desert is 
4052. SHRI GIRDHARI LAL BHAR- under assured irrigation at pr(:~ent by this 

GAVA: Will the Minister of COMMUNICA- canal; 
TIONS be pleased to state: 

(a) whether the Return letter Office in 
Jaipur had been closed and the work was 
entrusted to various post offices; 

(b) if so, the outcome ofthe experiment; 
and 

. (c) the future policy of the Government 
regarding Return letter Offices? 

THE DEPUTY MINISTER Ir~ TIlE 
MINISTRY OF COMMUNICATlOtJS (SHRI 
P.V. RANGAYVA NAIDU): (a) No, Sir. Part 
of the work was deceAtralisedlo Head Post 
Offices experimental~1 from 14.5.1990. The 
experiment was suspended from 1.8.1990. 

(b) The outcome could not be assessed, 

(c) the target of its completion; 

(d) the extent of delay in completion of 
the project from its original target date, causes 
thereof and the cost escalation due to delay; 
and 

(8) whethsr the Govemll1ent propose to 
provide funds in one full package in order to 
check the plan expenditure? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). The Ind;ra Gandhi 
Nahar Project to ultimately benefit 13.88 
lakh ha. in the south-westem districts of 
Rajasthan is being eXGCuted in two stages. 
Stage I of the Project has been completed 
and the main canal of Stage II have been 
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completed while work on the distrbution 
system in Stage" is in hand. The achieve-

ments so far are as under:-

State Design potential Potential created Potential utilised 

(~---Lakh heclar9s -----) 

5.78 

II 8.10 

(c) and (d). The project was envisaged 
earlier (in 1984)tobecompletedby 1994-95. 
However, due to various reasons like esca-
lation, change in scope of project with deci-
sion to line water-<x>urses, slow pace of due 
to lack of infrastructure works necessitating 
inclusion of roads, markets drinking water 
supply and afforestation as a part of project 
work, the State Government have now as-
sessed that the completion of the Project will 
extend to the Tenth Plan subject to availabil-
ity of funds. The State Government is yet to 

5.78 5.78 

1.86 OAO 

(till March '91) 

finalise the revised estimate for Stage II with 
up-dated costs of balance canal works and 
cost of lined water courses. 

(e) The project is being executed under 
the State Plan for which block loans and 
grants are provided by the Central Govern-
ment. However, liberal Central assistance 
has been extended from time to time for 
canal ad Border Area Development works 
asbelow:-

upto 1~91 1991-92 
lfhPIan 

(Rs. croresj 

1. For Water Courses under 
Centrally sponsored Scheme 
for Command Area Development 45.60 19.99 9.64 

(Till Feb '92) 

2. For Canal W'Ofks 
a. Advance Plan assistance 45.00 

b. Border Area Development Grant 60.70 28.60 27.80 

c. Drought Relief 20.00 T_ tor Canal watka : 125_70 28.80 27.80 
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Amount sanctioned for Rural ElectrIfi-
cation Corporation in Andhra Pradesh 

4054. DR. D. VENKATESWARA RAO: 
Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) the amount allocated during 1991-92 
for the rural electrification programme by the 
Roral Electrification Corporation; 

(b) the share of the Andhra Pradesh 
therein; and 

(c) the number of pumpset energisation 
against the target set for Andhra Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWF:R .AND 
~;vN-(.;(JNVENTIONAl ENE~~' 

SOURCES (SHRI KAlP NATH RAI): (a) 
Even though the Planning Commission had 
originally approved an outlay of As. 770 
crares for rural electrification programme 
through Rural Electrification Corporation in 
1991-92. the outlay had to be reduced to As. 
510 crares due to resource crunch. 

(b) The revised allocation for the rural 
electrification work in Andhra Pradesh for 
the year 1991-92 is As. 25:96 <='Ores. 

(c) During the year 1991-92. 37,200 
pumpsets are targetted for energisation in 
Andhra Pradesh. 

Hike In Tariff by DESU 

4055. SHRI VIRENDER SINGH: Will 
the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether there is a proposal- by the 
DelhiElectricSupplyUndertakingtoincrease 
the rates of electricity; 

(b) if so. the details thereof; 

(c) whether the rates of domestic con-
sumers are proposed to be raised to off-set 
the losses; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KAlP NA TH RAI): (a) to 
(d). Revision of tariff becomes necessary on 
account of increase in the cost of various 
inputs for generation of power, purchase of 
power from outside agencies and other 
expenditure. The position in this regard is 
reviewed by DESU from time to time. Delhi 
Electric Supply Committee is competent to 
fix electricity tariff in Delhi with the approval 
of Municipal Corporation of Delhi. 

Purchase Orael' ..,f Power equIpment. 

4056. SHRI BASU DEB ACHARIA: Will 
the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether despite 1he fact that MAMC 
Uti. had quoted the lowest rates for the 
power equipments from North Madras power 
project under Tamil Nadu State electricity 
Board and for super thermal power project 
unit-4at Raichur under the Kamataka Power 
Corporation, supply orders have been placed 
with some private sector company; 

(b) if so, whether the Government pro-
pose to conduct any enquiry in this regard; 
and 

(c) if so the details thereof and action 
proposed to be taken against those found 
gUilty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI KAlP NA TH RAI): (a) to 
(c). The information is being collected from 
the concerned State Governments and will 
be laid on the Table of the House. 
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indian Participation In Major Power 
Plants In Nepal 

4057. SHRI SANIPAlLi GAN-
GADHARA: Wrll the Minister of POWER 
AND NON-CONVENTIONAl ENERGY 
SOURCES be pleased to state: 

(a) whether the major hydel projects, 
Karnal; project and Savda river project are 
proposed to be set up in Nepal with Indian 
Paiticipation; 

(b) if so, the details thereof; and 

(c) the contemplated Indian share there-
from? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- . 
VENTIONAL ENERGY SOURCES (SHRI 
KAlP NATH RAI): (a) to (c). Karnali (Chisa-
pan i) Dam Project with a proposed installed 
capacity of 10,800 MW on Mahakali river in 
Nepal and Pancheshwar Project with a pro-
posed installed capacity of 3000 MW on river 
Sharda are under discussion with His Maj-
esty's Government of Nepal, for mutual 
benefit of the two countries. On Karnali 
Project, HMG, Nepal had commissioned an 
international consortia of firms to prepare a 
Feasibility Report. The Feasibility Report is 
now being firmed up by HMG. Nepal in 
consultation with Indian Engineers. The 
Pancheshwar Project on river Sharda is being 
inv&stigated for preparation of a detailed 
Project Report. 

India would buy- surplus power from 
Karnali Project in Nepal provided it is avail-
able at an economical rate. On Panchesh-
war Project, India and Nepal have agreed to 
locate two power i"-0uses of equal capacity 
on either side of t"'e river thereby implying 
equal sharing of ~x,,·."'r from the Project. 

Pending Applications tor Telephone 
Connections In Maharashtra 

4058. SHRIVlLASRAO'NAGNATHRAO 
GUNDEWAR: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the number of pending applications 
for telephone connecflOns in the district 
Parbhani and Nanded in Maharashtra; 

(b) the action being taken to expedite 
the release of telephone connections; 

(c) the details of telephone connectIOns 
released out of turn in these districts during 
the last two years; and 

(d) the details ot temporary telephone 
connections sanctioned during the said 
period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAVYA NAIDU): (a) The number 
of pending applications for telephone con-
nections in thE. two districts as on 29.2.92 are 
as under: 

Nanded District 2396 

Parbhani Dlsn. 1205 

(b) The plan proposals envisage auto-
matissation of manual exchanges by ade-
quate capacity electeronic exchanges by 
March. 1994. This will ensure release of new 
connections wherever there is unfulfilled 
demand. At other places in these districts, 
expansion programmes have been taken up 
in line with another 8th Plan objective to 
provide telephone connections in rural & 
tribal areas practically on demand by the end 
of 8th Plan. For the towns of Parbhani and 
Nanded also, electronic exchanges have 
been planned. 

(c) Out of turn telephones released in 
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last two years, viz., 1990·91 and 1991-92 
are as under: 

Sane· Pro vi-
tioned ded 

Nandad District 45 40 

Parbhani Dlstt. 43 43 

(d) Temporary telephones sanctioned 
in these districts dUring last two years viz. 
90-91 and 1991 92 are as under:-

Nandad District 33 

Parbhani Distt. 16 

Flight from Vlsakhapatnam to Deihl 

4059. DR. VISWANATHAM KANITHI: 
Will the MinJ~ter of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is any proposal to link 
Visakhapatnam with Delhi; 

(b) if so, whether survey regarding the 
present traffic position especially the per-
centage of OCCcJpY of seats month-wise has 
been conducted; and 

(c) it not, \Nt "tilo' there is a:1Y proposal 
to cond .... ct a SUf\if'y In :h;s legard now? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHPI MAQHA VRAOSCIN-
DIA): (al No, Sir. 

(b) does not arise. 

(c) No, Sir. 

Closing of Post Offices In Andhra 
Prad •• h 

4060. SHRI SOBHANADREESWARA 

RAO VADDE: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the criteria fixed for continuation of 
existing ED Branch Post Office, Branch Post 
Office, ED Sub Post Office, Sub Post Offices 
in rural areas: 

(b) whether the Government propose to 
close some Post Offices in KHshr3 District, 
Andhra Pradesh: and 

(c) if so, the details and reasons there-
for? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) A statement 
in this regard is attached. 

(b) There is no proposal to close any 
post office in Krish-na district, Andhra 
Pradesh. However, whenever some Post 
Offices are not justified for retention as per 
the norms, these are considered for reloca-
tion as per extant orders. 

(c) In view of (b) above, the question 
does not arise. 

STATEMENT 

Criterion for continuance of extra-de-
partmental branch post offices, ED sub post 
offices and sub post oiflC9s in rural areas: 

Extra Departmental Branch Post OffICes: 

. In normal areas, there should be a 
minimum income of 33 113% of income to 
cost of t¥ ~ices and in hillyltribaVdesert 
and inaecessible areas, the minimum in-
come should be 15% of the cost. 

Extra-Departmental Sub Post Offices.· 
It should have a minimum worV 

hours. 
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It should have a minmum WOI'kload of 5 
hours. The loss should be within limit of Rs. 
2400 per annum (Rs. 4800 per annum in 
case at hilly and tribal areas). 

All the extra departmental post offices 
are required to be reviewed on three-year 
basis in order to see whether the minimum 
revenue is forthcoming and whether the loss 
is within the permissible limit. The loss should 
be within the limit of Rs. 2400 per annum and 
As. 4800 per annum in the case of hillyl 
backwardltribal areas. The continuance of 
the office is subjed to the results of the 
triennial reviews. 

Airport Facilities of Places of Pilgrim-
age 

4061. SHRt P.M. SAYEED: Will the 
Minislarof CMLAVIATIONAND TOURISM 
be pleased to state: 

(a) the number of religious cities having 
a airport facilities for pilgrims, State-wise; 

(b) whether there is any proposal for the 
construction of airport at Ajmer; 

r.:} ii so, me details therect; ii"~ 

(d) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRJ MADHA VRAOSCJN-
DIA): (a) Theairportfacilltiesare notcr.ated 
for pilgrims only. 

(b) No, Sir. 

(c) Does not arise. 

(d) Presently the constraint of resources, 
fleet availability and Plan of operation of 
scheduled airlines, commercial viability of 
operation etc. do not permit the construction 

of an airport at Ajmer. 

IT ranslationJ 

Telephone Advisory Committee In Uttar 
Pradesh 

4062. SHRI RAJINDERA KUMAR 
SHARMA: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) the varIOus distrids in Uttar Pradesh 
in which telephone advisory committees have 
n01 been constituted; and 

(b) by when the said committees are 
likely to be constituted for these districts? 

THE DEPUTY MINISTER IN THE 
MINISTRY DF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Telecom 
Advisory Committees tor aU eligible Telecom 
Districts and Telecom Cirde in Uttar Pradesh 
were formed in March, 1991 but they are not 
operational now. 

(b) The Telecom. Advisory Committees 
are I.nder review and are likely to be formed 
shortly. Till now three Telecom. Advisory 
Committees, namely Allahabad, Meerut and 
Uttar Praoesh have been reconstituted. 

(English] 

DIversion of Surplus Water of river 
Bramhmaputra 

4063. SHRI J. CHOKKA RAD: 
SHRI SRIBALLAV PANI-

GRAHl: 
SHRI BASU DEB ACHARIA: 
SHRI JITENORA NATH OAS: 
SHRI NITISH KUMAR: 
SHRI R. SURENDER REDDY: 
SHAI GUAUDAS KAMAT: 
SHAI SUSHIL CHANDRA 

VERMA: 
Will the Minister of WATER RE-

SOURCES be pleased to state: 



161 Written AnsW9rs CHAITRA~ 1914 (SAKA) Written AnSW91S 762 

(a) whether the Government propose to 
divert the surplus water of river Brahmaputra 
to other regions in the country; 

(b) if so, the States to which the water is 
to be diverted; 

(c) the percentage 01 water received 
from the river being utilised at present 
alongwith the percentage of unutilised water 
which flows into the sea; 

, (d) whether the Government have pre-
pared any sdlerne so far to make the full 
utilisation of the surplus water of the river; 

(e) if so, the details thereof; and 

<f} the estrmated cost involved therein? 

THE M!NISTER Of WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) 10 (I). A National Perspective 

.. for Water Resources !)evt>iopment prepared 
by the Gov9tnntent. among other links, 
envisages inter-linkages between Brah-
maputra-Ganga-Mahanadi for the purpose 
of t: ansferring ""ate.s from surplus basins to 
the doficrt baS;ql;. Considering that only a 
very small fraction of Brahmaputra water 
(less than 2 per cent) IS utilised and the rest 
nows into the sea, th6 National Water Devel-
opme .. ! Ag'A1C'j has confined the studies to 
the asseSSfT'e,..,r of water availability in Brah-
maputra and its tribut?ries. namely. Manas 
and Sankosh 10 determino the quantum of 
surplus water available kor transferring and 
topcsheet £ixamination of links and reser-
voirs. Sepa'at€ly, IT has carried out prelimi-
nary feas,biirty stuc,e::. lv' If,ter·linking Ma-
hanadi..(':.odavari and Knshna under the 
Penmsular C<_'mpontlnt. in tho absence of . 
detailed project reports, aspects like bene-
fits to d!lf&roo' rogions. outlays required. 
completion schedule and cost involved 
cannot be quantified. 

Tourism Potential In Arunachal 
Pradesh and North Eastern Region 

4064. SHRILAETA UMBREY:WiII the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there is tremendous tour-
ism potential in Arunachal Pradesh and the 
other North Eastern States; 

(b) if so, the details of the steps taken for 
its promotion; 

(c) whether any Ad is required to be 
amended for allowing foreign tourists in the 
region; and 

(d) if so, the details thereof and the time 
by which the Act is likely to be amended? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHVRAO SCIN-
DIA): (a) Yes, Sir. 

(b) The promotion of tourism in any 
specific State is primarily the responsibility 
of the State Government. However. the 
Central Government provide assistance by 
way of publicity and financial support to 
specific schemes subject to availability of 
funds, 

(c) and (d). Foreigners are not allowed 
to visit some parts of North Eastern States 
without special permission under the For-
eigners (Restricted Areas) Order. 1963 and 
Foreigners (Protected Areas) Order, 1958. 
This restriction is reviewed from time to time 
and suitable relaxations are made to in-
crease the flow of foreign tourists to the 
region. 

Postal Facilities In Tamil Nadu 

4065. SHRI P.G. NARAYANAN: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 
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(a,the number of viI !ages in Tamil Nadu 
without postal facilities as on December 31, 
1991; 

(b) the number of villages in which pro-
posals for setting up postal facilities are 
pending; and 

(c) the reasons for delay and by when 
these facilities are likely to be provided in 
rest of the villages? 

:HE :JE.PUTY MINISTER '1'1 THE 
MINISTfW nr COMMUNICA nON (SHRI 
P. V. RANGA'r'Y A NAIDU); (a) None. Though 
6206 villages :n Tamil Nadu lack Post Office 
facility, 'heir ;:>ostai requirerr,~nt is fully mat 
through 11"1tl 9xistJn9 postal network of the 
State. 

(b) The opening of new Post Offices in 
'ural areas in an on-going activity under the 
annual plans. During current year, so far 33 
Post Offices have already been sanctioned 
,md 4 more are being sanctioned. 

(c) In vIew of (b) above, does nol arise. 

Encroachment upon Land of "A.A.!. In 
Bombay 

4066. SHRI RAM NAIK. Will the MinIS· 
ter at CIVIL AV!ATION AND TUlJRISM btl 
pleaSed to state: 

\ a) the tota, area Q1land belonging to the . 
IntematlOnal Airport Authority of India (IMI) 
in Bombay; 

(b) whether the land owned by IMI has 
been encroached upon by the slum dwell-
ers; and 

(e) if so, the steps taken or proposed to 
be taken to clear the encroachment? 

THE MINISTER OF CIVIL AVIATION 

AND TOURISM (SHRI MADHAVRAOSC/N-
DIA): (a) 1875 acres. 

(b) Yes, Sir. Currently about 200 acres 
of IMlland at Bombay is encroached. 

(c) A numoer of meetIngs have been 
held between senIOr officers of IAAI, Ministry 
of Civil Aviation and State authorities to draw 
up a plan for clearance of slum from lAAI 
land. About loo acras of land has been 
proposed tor acqUisitIOn by the Government 
of Maharashtra for purposes of resettling thEt 
ancroachels. IAAI has aiready pilld Rs. on ... 
crore to Mal1ardshtra Hou~lIlg and Area ...... 
DeValOpmell1 Autne>rity as advance towards 
thIS wotilln 1987. lhe acqUlsrnon proceed-
ings of the iand have been held up due to 
litigatIOn. 

[ Translation] 

DaltonganJ Doord ... han Centre In 
Bihar 

4067. SHRI RAMDEV RAM: Will the 
Minister of INFORMATION AND BROAu-
CASTlNG be pleased 10 state. 

(a) whether a populatIOn of C(,ly 0 laKhs, 
cut of the ~otal popuirulCrl ::n 26 kLl..hs <.1i 
Pa!amu district, is getting HUt oonufit Ir-':"I\ 

Oahongani Doord.ltSilan centia in Bihar, 

(b) whether the ptIOpie at Garwa Nagar, 
Bhavnalhpur, LatElhar •. Chandra, Baluma!h, 
Japla and Hussainabad are not able to view 
the telecast properly; and 

(c) is so, the time by which it is proposed 
to increase the range of the Centre? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRLJA VYAS): 
(a) to (e). The high power TV transmitter at 
Dallonganj was initially oommissioned on 
rAducedpowerof 1KW. as an interim set-up 
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in March'91. The transmitter has since been 
commissioned on its full radiating power of 
10 KW with effect from 30th Aug'91 and is 
providing satisfactory service to the whole of 

~ Palamu district including Garwa Nagar. 
Bhavnathpur, Latehar, Chandra. Balumath, 
Japla and Hussainabad. 

Post OffIces In Madhya Pradesh 

4068. SHRI SURAJBHANU SOLANKI: 
Will the Minister of C'..oMMUNICATIONS be 
!)teased to state: 

(a) the tolal number of sub post offices 
and the branch post offices in Madhya 

Head Post Offices 

Departmental Sub Post OIfices 

Extra Departmenta! Sub Post OffICeS 

'. ttra Departmental Branch Post Offices 
-------

(b) and (e). Yes Sir, during the year 
1991-92 SO lar 94 extradepartmental branch 
post offices have been sanctioned for open-
ing in Madhya Pradesh. While it is proposed 
to open post offices in Madhya Pradesh . 
durir'lg thp y&ar 1992-93, it is not feasible to 
indica1e at !ms st~e the number Of post 
offices likely to be eDened dunng that year as 
the targets tor tb:<: \'",,,1 in this respect have 
not been finalise,:;. 

Post and Telepho~ Facilities to 
Panchayats in Rajasthan 

4069. PROF. RASA SINGH RAWAT: 
Wi. the Minister of COMMUNICA TlONS be 
.QIeasad 10 state: 

(a) the number a! Panchayal he8dquar-
... pnMded with telephone facIiIiet and 
poetcfticeBdistrict-wise in ~ during 
the last six months: 

Pradesh at present separately; 

(b) whether any request has been reo 
ceived for opening new post offices in the 
State particularly in rural areas; and 

(e) if so, the total number of post offices, 
sub post offices and branch post offices 
likely to be opened during 1992-931 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COIVIMUNICATION (SHRI 
P.V. RANGAYVA NAIDU): (a) Total number 
of post offICes as on 31.12.91 in Madhya 
Pradesh IS 10968. Category-wise break-up 
is as under:-

52 

1335 

98 

9483 

(b) the n'-lmberof Panchayat headquar-
ters to be provided with telephone and postal 
facilities during 1992-93; 

(c) whether the Government have ap-
pointed special staff to ensure proper care 
and functioning of the telaphooas provided 
to the Panehaya:s; and 

THE lJt'"'U I)' MINi::; i t:l'<' I,,; ':-dE 
MINISTRY OF COI..tMUNICATIONS (SHH. 
P.V. RANGAYVANAIDU): (a) 1094 and 112 
respectively (during the period 1.9.91 to 
29.292) District-wisp details of post offices 
is gIVer. !'" ;r.<"r"" .• ,· ',~>.:, -r:&r,t ')i<tnct-wise 
detaiis ~'1 P~;l: ... hay,:~~ h .. : .. «,.. : -, ;;;_.t,1f):.:':' piovidae 
with ';::,'8p~'OrH; fac;lity;s wtrlg collected ana 
wiiH:;.; \;;0",' '::' ·hp. table (.!f tha Hou~", 

(b}·PIan for 1992-93 are being finalised. 
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(cl and Cd). Detailed guidelines as'well 
as instructions have been issued for check-
ing & monitoring service performance of 

telephones provided in Panchayat villages 
by the concerned maintenance staff. 

STATEMENT 

Detail of Panchayat Headquarters in Rajasthan provided with Post Offices between 
1.9.91 and 29.2.92. 

51. No. Name of the District No. of post offices opened 

2 3 

1. Alwar 

2. Bharatpur 1 

3. Dausa 8 

4 ,Jaipur 8 

5. Ajrner 2 

" J. Bonswara 

7. Bundi 1 

8. Chittorgarh 

9. Tonk 

10. Udaipur 5 

11. Baran 2 

12. Nagaur 6 

13. Jodhpur 9 

14. -Barmer 9 

15. Bikaner 7 

16. Jhunjhunu 5 

17. Pali 
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51. No. NanJ9 01 the District 

1 2 

18. Sikar 

19. Sriganganagar 

Power Generation in Tribal Dominated 
and Hilly Area. 

4070. SHRI SIMON MARANDI: Will the 
Minister of POWER AND NON-CONVEN· 
TIONAl ENERGY SOURCES be pleased to 
state: 

(a) whether the Government are laying 
sp .-'Cial emphasis on power generation in 
·.",al domhlated and hilly areas (Jharkahand 
region) of Bihar. that could be increasing the 
.~wer generation according to requirement; 
and 

(b) if so. the year·wise details of the 
actIOn taken so far sonce 1989 with regard to 
the development of thermal power stations 
and development of other non-conventional 
energy Sources? 

THE MINISTER OF STATE OF THE 
. MINISTRY OF POWER AND NON-CON-
~ VENTIONAl ENERGY SOURCES (SHRI 

KAlP NATH RAI): (a) The power supply to 
various areas in State of Bihar falls under the 
distribution system of the State and is the 
prerogative of State GovernmentlSEB. State· 
is provided its due share from Eastern Re-
gion as sell as assistance from Northern 

l Region as a special case. Various other 
measures being taken to increase the availa-
bility of power in Bihar include maximising 
generation from existing generating stations, 

No. of post officss op9n9d 

3 

23 

112 

implementation of Renovation and Moderni-
sation Programme, reduction in Transmis-
sion and Distribution losses, effective load 
management and energy conservation etc. 

(b) PVC has set up two thermal power 
stations in Bihar since 1989. DVC Maithon 
Gas Turbine of 9-0 MW capacity was com-
missioned in March. 1989 and Bokaro B unit 
2 of 210 MW was commissioned in Novem-
ber.1990. 

[English) 

U.K. Refuse to Finance Rlhand " Power 
Project 

4071. SHRI MOHAN SINGH: 
SHRI SRIKANTAJENA: 
SHRI RAM VILAS PASWAN: 
SHRI GURUDAS KAMAT: 
SHRI NITISH KUMAR: 
SHRI PIUS TIRKEY: 

Will the Minister of POWER AND NON· 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the Government are aware 
that U.K. Government's decision to go back 
on its commitmenttofinance Rihand II Power 
Project has put it in jeopardy; and 
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STATEMENT (b) if so, the facts in details and the 

reaction of the government thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAl ENERGY SOURCES (SHRI 
KAlP NATH RAI): (a) The Government of 
UK have not gone back on their offer till 
date for financing the Rihand II Power Proj-
ect. 

(b) Does not arise. 

[ Translation] 

One Way STD In Ahmad Nagar 

4072. SHRIYASHWANTRAOPATIl: 
SHRI SHANKARRAO KAlE: 

Will the Minister of COMMUNICA nONS 
be pleased to state: 

(a) whether only one way SID service is 
available in various places of Ahmadnagar 
district, Maharashtra; 

(b) if so, the details thereof; and 

(c) the name of the places where full 
STD service is likely to be made available? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). No· 
Sir, Bothway and one way SID is available 
in various piaces of Ahmednagar District. 
Details are given in the statement attached. 

(c) All the 6 stations where one way SID 
facility is available at the moment (please 
see annexure) will be provided with both way 
STD during 1992-93. In addition, NEWASA, 
ShlRDI & SHRI GONDA in Ahmednag'lr 
district of Maharashtra are proposed to be 
provided with S.T.D. services during :he 
year 1992-93. 

Places where bothway STD is await-
able: 

1. AHMEDNAGAR AND 
AHMEDNAGAR MIDC; 

2. PRAVARANAGAR; 

3. SHRIRAMPUR; 

4. KOPARGAON; 

5. RAHURI; 

6. SANGAMNER. 

Places where one way SID is available: 

1. BELAPUR TOWN; 

2. HASNAPUR; 

3. HINGANGAON; 

4. VAMBORI; 

5. TAAL! BHAN; 

6. MIRAJGAON. 

[English] 

Rental Charges by Deihl Telephones 

4073. DR. RA VI MAllU: Will the Minis-
~er of COMMUNICATIONS be pleased to 
state: 

(a) whether the rental charges by Delhi 
T 1?lephones is much higher than in Norway. 
UK. USA. M:1laysia. Thailand and China; 

(b) the comparative telephone rental 
charges in ttle said countries separately; 
and 
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(c) .. hetherthe Govemment propose to 
privatise the phone syst4m in the country 88 

in USA and other countries? 

THE DEPUTY MINISTER IN THE 
MIN!STRY Of COMMUNICATIONS (SHRI 
P.V. RANGAVYA NAIDlI): (a} The rental 
charges by Delhi Telephones is not higher 

Norway (as on January 19<K» 

UK (Sept6f'l100r 1990) 

Residence 

Business 

U.S.A. (January 1988} 

DELHI (on date) 

( ... ;) No, Sir. 

Teiecon, Facillties In Maharashtra 

4074. SHRI RAMCHANDRA GHAN-
GARE: Wili lilol Minister of C"..oMMUNICA-
TIONS be plaased to state: 

(a) whether me Goveroment have de-
cided to extend 1 elElCOmmunication facili-
ties in Maharashtra; 

(b) if so. the detail!: of places selected 
for the purpo;a. district-wise; and 

(ci lha :ime by which it is !ikely to be 
ccmplet9d? 

TIiE DEPUTY MINISTER IN lliE 
MiNIST8Y {)f COMk"UNIC/,TIONS (SHRI 
P.V. RANGAvYA NAIDU): (a) Yes, Sir. 

(b) and (c) The details for 1992-93 are 

than the rentals in Norway, UK and USA. 
The information relating to Malaysia, Thai-
land and China is not available. 

(b) The comparative annual rentals for 
telephones in Norway, UK and USA as per 
the information available is as under:-

Rs.3684.24 

As. 3538.12 

Rs.5732.83 

Rs.4560.65 

Rs.1980.00 

- No free ealls 

- No free calls 

- No free calls 

- No free calls. 

- free calls 900 per 
annum.@ 150 
per bimonthly 
billing period 

being worked out and will be placed on the 
Table for the House. 

[ Translation] 

Microwave System In Rajasthan 

4075. SHRI CHANDUBHAI 
DESHMUKH: Will the Minister bf COMMU-
NICATIONS be pleased to state: 

(a) the steps taken by the Government 
to make communication system more effec-
tive iF' tribal areas such as Udaipur. Banwara 
and Dungarpur of Rajasthan; 

(b) whether the Government proP<"'ie to 
introduce microwave system in hilly af .as in 
the State; and 

(c) if so, when? 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF COMMUNICATIONS (SHRI and the Gulf of Bombay on the western cOst 
P. V. RANGA YY A NAIDU).: (a) The commu- and in the delta of Ganga in Sunderbans Qn 
nication system in the tribal areas of Rajast- the eastern cost. Detailed investigations and 
han has been already improved by the intro- studies to establish the techno-8COno~.ic 
duction of 60 channel UHF systems on feasibility of tidal power generation have so 
Ratlan-Banswara-Dungarpur route and op- far been undertaken only in the Gulf of 
tical fibre system on Jaipur·Ajmer-Udaipur- Kachchh. 
Ahmedabad route. A digital 6 GHz micro-
wave scheme between Dungarpur-Ban-
awara-Ratlan haa~." plannecfforcommia-
sioning in 1995-96. Further, 34 mbls optical 
fibre system has been proposed on Udaipur-
Nathdwara-Kankroli-Amet-Devgarh·Bhim-
Beawar route. 

(b) Yes, Sir. 

(c) A 120 channel digital UHF system 
between Mt. Abu-Abu Road has been 
planned for commissioning n 1992-93. 

[English] 

Power Project In the Coastal Areas of 
Tamil Nadu 

4076. SHRI D. PANDIAN: Will the Min-
ister of POWER AND NON-CONVEN-
TIONALENERGYSOURCESbepleasedto 
state: 

(a) whether any project in the coastal 
areas of Tamil Nadu for utilisation of the tidal 
waves for power generation has been ap-
proved; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). No, Sir. 

(c) The potential for economic power 
generation utilising tidal energy has so far 
been identified only in the Gulf of Kachchh 

Upgradatlon of Sub-Post OffIces In 
teara" 

4077. SHRI RAMESH CHENNITHAlA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Govamment propose to . 
upgrade the sub-post offices in Kerala dur-
ing 1992-93; and 

(b) if so. the destrict-wise details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No, Sir. 

(b) Does not arise in view of reply to part 
(a) above. 

Sanction of Telephone Connections In 
DeIhl from M.Ps quota 

4078. SHRI CHHITUBHAI GAMIT: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the telephone sanctions 
issued by his Ministry in Delhi upto 30.4.91 
on the recommendations of the then Mem-
bers of parliament are still pending for instal-
lation; 

(b) if so, the number of such cases 
pending for installation; and 

(c) the steps taken or proposed to be 
taken in this regard? 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF ~MUNICATIONS (SHRI the basis of demand and feasbilily. For such 
P.V. RANGAYVA HAJDU): (a) to (e). The works. funds are allotted on lumpsumbasis. 
information is being collected and will be laid 
on the Table of the House. Theft at Aerodromes 

[ Translation] 

Post and Telegraph Office_in Bihar 

4079. SHRI CHHEDI PASWAN: WiU 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government propose to 
open Posts and Telegraph Offices in Bihar . 
during the year 1992-93; and 

(b) if so, the details thereof district-wise 
with funds allocated, if any? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) and (b). Post 
OffICes: So far 171 sanctions have been 
issued for opening of extra departmental 
branch post offices in Bihar (Juring the 
calender year 1992. It is furth~r proposed to 
open more post offices in Bihar during the 
financial year 1992-93. It is not feasible to 
give details in this regard as the Annual Plan 
target for 1992-93 for oepning of post offices 
in the country has not been finalised. A sum 
of Rs. 2 crores has, however. been allocated 
under the head expansion of postal network 
in the country during the AnntJal plan 1992· 
93. 

Telegraph Offices: Yes, Sir. It is pro-
posed to open 5 (five) independent Tele-
graph Offices and 30 (thirty) Combined Post 
& Telegraph Offices in Bihar during the year 
1992-93. 

The Independent Telegraph Offices are 
proposed to be opened in the districts of 
Berh, Banka, Chatra, Garhwa and Gumla. 
The places for opening of Combined Post & 
Talegrah Offices ara normally decided on 

4080 .. SHRI DAU DAYAL JOSHI: Will 
the Ministerof CIVIL AVIATK>N AND TOUR-
ISM ~ pleased to slate: 

(a) the details of thefts reported at differ-
ent aerodromes, after the deposit of luggage 
in air-flights during the last three years; 

(b) the details of cases of thefts solved, 
the number of requests received for com-
pensation, number of persons compensated 
and the amount given on the total value; and 

(c) the reasons fur such thefts and the 
details of the action taken to check such 
thefts? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) to (c). The information is being 
collected and will be laid on the table of the 
House. 

[English) 

Achievement of Tourism During the 
Year of Tourism 1991 

4081. SHRt KODIKKUNll SURESH: 
Will the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) the achievements of Tourism Year 
1991; and 

(b) the total number of tourists visited 
and the amount offoreign exchange earned? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): 

<a) Tha major achievement of the Tour-



MARCH 23, 1992 Written AnsMieIS 780 

ism Year 1991 inClude creation of 8W<J'9-
ness about IndIa as a tourist destination in 
key rrarXets abroad, promotion of 46 fairs 
and festIVals along with special events and 
18 travel cIrcuits through publicity and mar-
keting. 

(b) A total of 16, 77, 461 tourists visited 
India during the year 1991. The estimated 
amount of foreign elCchange earned during 
the year 1991 was Rs. 2, 918 crores. 

[ Translation] 

Fake Courier Service in Deihl 

4082. SHRI ARVIND TRIVEDI: Will the 
Minister 01 COMMUNICATIONS be pleased 
to state: 

(a) whether a gang running fake courier 
service has recently been unoarthed in Delhi; 

(b \ if so, the 11 umber of persons arrested 
in \1' i:; ragard; 

(c) wlw+h.:or allY action laken against 
Ihli:m; 

(d) It SO, the details thereof; and 

(oi i1 not, the reasons therefor? 

THE DEPUTY II"UNISTER IN THE 
MINISTRY OF COMMUNICATK)NS (SHRI 
P.V. RANGA'fYANAIDUj: (a) and (b). Prima-
1acie involvement of one Postman and two 
80"ployees of a private courier firm in such 
activities in the Capital has come to the 
notK-.- of the Government and those persons 
have been arrested by the police. 

(c) to (e). Action as per law has been 
imtlated. 

[Englishj 

Regularlsatlon of Deity Wagers In MTNl 

4083. SHRI SHIV SHARAN VERMA: 
Will the Minister of COMMUN!CATIONS be 
pleased to state: 

(a) whether the Govemment are taking 
steps for the regularisation 01 daily wagers of 
the Mahanager Telephone Nigam lto: 

(b) if so, the details thereof; 

(cl if not, the reasons therefpr; and 

(d) the number of such workurs who 
have co:rpleted a period of 240 days in 
continuous ssr\fice? 

THE DEPUTV' MINISTER !N THE 
MINISTRY OF" COMMUNICA nONS (SHRI 
P V RANGAYVA NAIDU): (a) V&S, Sir 

(b) Action has already been initiated to 
reguiarise all those 'emporary status 
mazdoors who have a:.mp!etsd 10 (Ten) 
years of service vide DOT letter No 260-271 
91-STN dt. 3 1.1992. 

(c) Does not arise In view of (a). 

(0) Number of Sllch workers are at 
Bombay 2340 & at New O.elhi 5870 

Irrigation and Soil erosion Projects In 
Asu:m 

40Q4. SHRt UDDHAB BARMAN' Will 
the Minis!(;r of WATEP. RESOURCES b.> 
piEtased to state' 

(a) the details or p~opo;;kl':' for illig:.lHon 
Prolocl end the erosior. by the rivars rar.9JVpcJ 

by the Un40n Government fron the Govern-
ment Of Assam during the la::t thr .. a years; 

(b) the details of the ptoposals approved 
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by the Union Government and the amount 
sanctioned therefor; 

(c) the reasons for not approving the 
remaining proposals: and 

(d) the time by which remaining propos-
als are likely to be approved? 

THE MINISTER OF WATER RE-
COURSES (SHRI VIDVACHARAN 
SHUKlA): (a) Two major and six medium 
irrigation projects and proposals for 24 anti-
erosion schemes including retirement were 
received by the Union Government from the 
Government of Assam during the last three 
years. 

(b) 12 Anti-erosion projects including 
retirements totalling Rs. 66 crores have been 
cleared. 

(c) The examination of 1 Anti~rosion 
scheme has not been completed, but aU 
others have been sent to State Government 
for carrying out the modifications based upon 
the observations made by Central Apprais-
ing Agencies. 

(d) The time by which the proposals can 
be cleared depends upon how soon the 
Stat. Government complies with the obser-
vations by Central Appraising Agencies. 

[ Translation] 

Ucences to Manufacturing Milk Powder 

4085.SHRISURENDRAPALPATHAK: 
Win the Minister of FOOD PROCESSING 
INDUSTRES be pleased to state: 

(a) the number of licences issued by the 
Government for manufacturing of milk pow-
der; and 

(b) whether the Govemment propose to 

review such licences in view of 1'.9 present 
shortage of milk in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO): 
(a) and (b). As per Press Note No.9 of 1991. 
requirement of obtaining an industrial licence 
under lOR Ad 1951 by an industrial under-
taking for manufacture of milk foods includ-
ing milk powder has been done away with 
subject to certain 1ocational parameters. 
However, before delicensing. 87 units were 
granted industrial licences under lOR ACt for 
manufacture of milk foods, the i<ajority of 
which produce milk powder. The supply of 
liquid milk by Delhi Milk Scheme, Mother 
D .. iry and other agencies in Delhi is reasona-
bly adequate. 

[English) 

Gandhar Gas Power Project 

4086. SHRI HARIH PA1HAK: 
SHAIMATI DIPIKA H. 

TOPIWAlA: 
SHAt SOMJIBHAI DAMOR: 

Will the Minister of POWER AND NON· 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the Government of Gujarat 
has requested the Union Government that 
the Gandhar Gas Based Power Project be 
utilised for peak load purposes and not based 
load; 

(b) if so, when; and 

(c) the time by which the Government 
propose to clear this project as a base load 
power station? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SQURCES(SHRI 
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SHRIMATI VASUNDHARA 
RAJE: 

KALPNATHRAI):(a)to(c). The proposal for 
installation of Gandhar Combined Cycle Gas 
Turbine Project (615MW) by the Gujaral 
State. in the State Sector. was techno-eco-
nomically approved by the Central Electricity 
Authority (CEA) n October, 1989. on base 
load basis. at an estimated cost of Rs. 573.73 
Crores, subjecttoconfirmationof 2.25 MCMo 
of gas by the Ministry of Petroleum & Natural 
Gas. The total quantity of gas available from 
the Gandhar gas-fields for power genera-
tion, keeping in view the commitments al-
ready made, is of the order of about 3 MCMO. 
The Government of India have, in consuha-
tion with the State of Gujarat, decided in 
January, 1992 that the available gas be 
utilised for setting up of two power projects-
one in the Central Sector by the National 
Thermal Power Corporation and other in the 
State Sector by the Gujarat authorities by 
utilising 1.5 MCMO of gas in each of these 
power stations. This linkage of 1.5 MCMO of 
gas would enable the stations to operate on 
variable load basis. The Gandhar CCGT 
project proposed to be set up in the State 
Sector is required to be re-appraised by the 
CEA to enable it to operate on variable load 
basis with reference to gas linkage of 1.5 
MCMO and the need for updating the cost 
extimates to bring them to a realistic level. 
80th the CEA and the Gujarat State Govt. 
have been advised to take necessary action 
in this regard. The State Sector project of 
Gujarat could be considered for sanction 
only after it has received techno-economic 
approval as aforesaid. 

It has also been decided by the Govern- . 
ment in January' 92 that if any additional gas 
becomes available at the Gandhar Gas fields 
it should be allocatted to the NTPC's power 
project and the GlJjarat Govement's power 
project at Gandhar to take their allocation to 
2.25 MCMo so that they could operate as 
base load stations. 

leasing out to Lekshadweep Islands 

4087. SHRICHANDRAJEETYAOAV: 

SHRI SHRAVAN KUMAR 
PATEL: 

SHRI P.M. SAYEEo: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Government propose to 
lease out two islands falling within La-
kshadweep to private parties for the Devel-
opment of tourism: 

(b) if so, the criteria proposed to be 
adopted for this purpose: and 

. (c) the tourist traffic anticipated as a 
result thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MAoHAVRAOSCIN-
OIA): (a) to (c). it is proposed to give two 
islands namely Thinakkara and Cheriyam 
with an area of approximately 41.8 hects. 
and 45.5 hects. respectively on long term 
lease for development of tourism resorts 
based on international competitive officers. 
Offers will be considered in accordance with 
investment policy, environment regulations 
and other factors related to the need for 
development of tourism infrastructure and 
facilities in the country. The development of 
new island resorts will diversiby and enrich 
the Indian tourism product and increase 
tourist traffic to the country. 

[ Translation] 

Electronic Exchanges in Gujarat and 
Haryana 

4088. SHRI S.N. VEKARIA: 
SHRI AVATAR SINGH 

BHAOANA: 

Will the Minister of COMMUNICA TJONS 
be pleased to state: 



785 Wliten AnSMJIS CHAITRA3. 1914 (SAKA) Written AnsW9IS 786 

(a) the number of electronic telephone 
exchanges functioning in Gujarat and Har-
yana; 

(b) the number out of these functioning 
in Faridabad (Haryana) and Rajkot (Guiarat). 
separately; and 

(c) the number of new telphone ex-
changes proposed to be set up in both the 
said districts during 1992-93 and the details 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) The number 
of Electronic exchanges functioning in 
Gujarat and Haryana as on 31.1.92 are: 

Gujarat 288 

Haryana 238 

(b) The number of electronic exchanges 
functioning in Faridabad (Haryana) & Rajkot 
(Gujardt) as on 31.1.92 are:-

Faridabad (Haryanal 10 

~ot (Gujarat) 8 

(c) No. at New Telephone Exchanges 
proposed to be set up during 92-93 subject 
to approval of plans and availability of de-
mand are as under: 

Faridabad District 

Rajkot District 

4 

8 

The details are as per statement at-
tached. 

STATEMENT 
Tentative List of Telephone Exchanges 

pmposed to be set up during 1992-93 in 
Faridabad & RaJcot district 

1a) Faridabad district. 
1_ Deeghot 

2. Aurangabad 

3. Jasana 

4. Manjhawali 

(b) Rajkot District. 

1. Virnagar 

2. Khirasara 

3. Khambhala 

4. Bhadali 

5. Suwage 

6. Khorana 

7. Kerali 

8. Khakharechl 

Telephone Exchanges In Uttar Pradesh 

4089. SHRI DEVI BUX SINGH: 
DR. LAL BAHADUR RAWAL: 
DR. RAMESH CHAND 

TOMAR: 

Will the Ministerof COMMUNICA nONS 
be pleased to state' 

(a) the total number of teiephone ex-
changes set up in Uttar Pradesh during 
1990-91 and the locations thereof; 

(b) the total number of places where the 
Government propose to set up new tele-
phone exchanges in the State during 1992; 
and 

(c) the time by which electronic tele-
phone exchanges are likely to be installed in 
Anwla and Bareilly? 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF COMMUNICATIONS (SHRI jed to availability of demand and timely 
P.V. RANGAVYANAIDU):(a)39Telephone receipt of equipment 
Exchanges were set up in Uttar Pradesh 
during 1990-91. The locations are given in 
statement attached. 

(b) 40 New Telephone exchanges are 
proposed to be set up during 1992-93 sub-

(c) Electronic Telephone Exchange 
installation is in the final stages at ApnJa and 
is likely to be commissioned by 31 Uareh 92. 
At Bareilly. the electronic exchange is lil<eIy 
to be commissioned by 31 March 94. 

STATEMENT 

51. No. Nama of Exchange Namfl of District 
----------.- -- -_ ---_._-------_ .. _----

2 3 
---"~-----'------'----'-'----------------'---"" 

._---_ .. __ --
1_ Fa;?~bad II 

2. Ma!hva OB refinery Mathura 

3. 8egraJPur Muzai'a;qagar 

4. Jhansi II 

5. Ferozabad II Ferozabad 

6. Farukkabad II Farukkabad 

7. Bhagauli Jhan~i 

8. Jhusi 

9. Rawli Ghaziabad 

10. Bukshikatalab lucknow 

11. Mukhena Ghaziabad 

12. Semri Sultanpur 

13. Nawabganj 

14. Bargarh 

15. Sakauti Meerut 

16. Urwa Ghorakpur 
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51. No. Name of Exchange Name of District 

2 3 

17. T alheri Buzurg Sahranpur 

18, Kurwar Sultanpur 

19. Lawad Meerut 

2(,. Kana Lakhimpur 

21. Cf'onati Kara Malhura 

2: Mohanpur Etah 

23. J3ffarganl FaridabJc: 

24, Dp.vlQanJ Barabanki 

25 Dha1a Fatetlpur 

26, Anjam 3aoc! Azamgarh 

2;'. J3:I1 ... a dazar , Mirzapur 

28. SJ~ha K.a~an Jaunpur 

29. UlT'f&I\Z Varanasi 

30. NoolpUr Ghaziabacl , 

31. Madrak AJigarh 

32. Budhasi Aligarh 

33. Senthal Bareilly 

34. Ladpur Aligarh 

35. Runkata. Agra 

36. Dhanapur· Varanasi 

37. Jansa Varanasi 
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51. No. Name of Exchange 

2 

38. Transport Nagar 

39. BeniaBagh 

Areascovered by Doord.rahan 

4090. SHRI PHOOl CHAND VERMA: 
SHHI CHINMAYANAND 

SWAMI: 
OB LAXMINARAYAN PAN-

DEY: 
SHRI B. l. SHARMA PREM: 

Will the Mlni~ter of INFORMATK>N & 
BROADCASTING be pleased to state: 

(a) the details of areas being covered by 
Ooordarshan at present; 

(b) the present range of each Door-
darshan Kendra and the action being taken 
by the Government to increase the range; 

(c) whether the Government propose to 
se1 up new Doordarshan kendras during 
1992-93; 

(d) if so, the locations thereof; and 

(e) the time by which these are likely to 
be set up? 

THE DEPUTY MINISTER IN THE 

StateJU.T. 

Assam 

Bihar 

Name of District 

3 

Lucknow 

Varanasi 

MINISTRY OF INFORMATION AND 
BROADCASTING {KUMARIGIRUA VYAS): 
(a) and (b). At present, Doordarshan's net-
workcomprisesof531 TVtransm~erslTrans
posers of varying power (excluding 4 high . 
power TB transmitters for 2nd Channel serv-
ice in Metropolitan cities) of which 62 are 
high power TV transmitters (10KW/lKW). 
370 are low power (1 OOW) TV transmitters 
(operating in UHFlVHF Band), 76 are very 
low power (2x1OW) TV transmitters and 23 
are transposers. The existing network pro-
vidtfS TV service to an estimated 61.4% area 
of the country. Coverage range of these 
TfansminersITransposers is given in the 
statement-I. 

(c) to (e). The studio and transmitter 
projects of Doordarshan which are at vari-
ous stages of implementation and those 
envisaged to be completed by the end of 
1992-93 have been indicated at Statement-
II. Installation works pertaining to the estab-
lishment of the following Programme Pro-
duction Centres of Doodarshan have been 
completed and these Centres would be 
commissioned into service after the requi-
site manpower raquiredfor running the Centre 
becomes available:-

PP & FCPPClPGF 

PPC, Silchar 
PPC.Dibrugarh 

PP & FC, Guwahati 

PGF, Muzaffarpur 
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StatelU.T. 

Karnataka 

Manipur 

Meghalaya 

Madhya Pradesh 

Nagaland 

Pondicherry (Un 

Tripura 

LEGENDS 

PP& FC 
PPC 
PGF 

Programme Production & Feeding Ce!ltre 
Programme Production Centre 
Programme Generation Facility Centre 

STATEMENT-I 

TV Transmitters/Transposers 

HPT10 KW 

HPT1 KW 

LPT 100 W (VHF) 

LPT 100 W (UHF) 

VLPT2.10 W 

Transposer (2x1 OW) 

Note 

WnlIen Answel'S 794 

PP & FCn:»PClPGF 

PGF, Gulbarga 

PPC.lmphal 

PPC. Shillong 
PPC. Tura 

PPC. Bhopal 
PGFRaipur 

PPC. Kohima 

PGF. Pondicher,y 

PPC. Agartala 

Approx. coverage Range 

120 Kms 

60 Kms 

25 Kms 

15 Kms 

8 Kms 

1. The above mentioned service ranges are inclusive of fringe areas, where elevated 
an'_nnae & boosters are required for obtaining reception. 

2. Availability of reception within the service are a of a transmitter is subject to terrain 
conditions. 



795 Written Answers MARCH 23, 1992 Written Answers 796 

3. Transposers relay the programmes received off-air from respective ffiothertransmit-
ter & provide coverage to target shadow areas. 

LEGENDS 

HPT High Power Transmitter 

LPT Low Power Transmitter 

VLPT Very Low Power Transmitter 

VHF Very High Frequency 

UHF Ultra High Frequency 

STATEMENT-II 

"TV Projects tentatively scheduled to be completed by the end of 1992-93 

PGF 
HPT 
LPT 
VLPT 

Programme Goneration Facility 
High Powm Trar.smlttGr 
Low Powqr Transmitter 
Very Low Power Transmitter 

-------------------- ------ ------------------------
STATEIU T 

ASSAM 

ANDHRA PRADESH 

ANDAMAN 8. NICOBAR !SLANDS 

ARNACHALPRADESH 

BIHAR 

GUJARAT 

PROJECT 

LPT, Bongaigaon 
LPT, Golaghat 
LPT, North·LaKhlmpur 

HPT, Tlrupatl 
LPT,8hE:>emavaram 
LPT, HinClupur 
LPT. Jagtial 

PGF, Port Blair 

Studio, Itanagar 

PGF, Daltonganj 
LPT, Aurangabad 
LPT, GOOOA 
LPT, Hazaribagh 
LPT, Lohardaga 

LPT, Khambat 
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STATEAJ. T. 

HIMACHAL PRADESH 

JAMMU & KASHMIR 

KARNATAKA 

, ..... 

MADHYA PRADESH 

MIZORAM 

MAHARASHTRA 

NAGALAND 

ORISSA 

SIKKIM 

·TAMILNADU 

UTTAR PRADESH 

WEST BENGAL 
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PROJECT 

HPT, Shimla 

VLPT, Kilhotran 
VLPT, Sankoo 
VlPT, Dras 
VLPT, Timsogam 
Transposer, Nagrota 

HPT, Dharwad 
lPT, Gangawati 
LPT, Mandya 

HPT. Jagdalpur 
HPT. Jabalpur (interim set-up) 
VLPT, Kukadeshwar 

Studio, Aizawl 
HPT, lunglei 

lPT, Hinganghat 
lPT, Khamgaon 

HPT, Mokokchung 

HPT, Bundi 
lPT, Gangapur 
LPT, Sridungargarh 
LPT, Sujangarh 

HPT, Gangtok 

LPT, Nagapattinam 

PGF, Bareilly 
HPT, Bareilly 

LPT, Jhargram 
Transposer, Tiger Hill 
PGF, Siliguri 
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[English] 

Telecast of Regional Programmes by 
Doordarshan 

.--lf91. SHRI P.C. THOMAS: Will the 
Minister of INFORMATION & BROADCAST-
ING be pleased to state: 

. (a) whether the existing one hour allot-
ted for Regional Centres' Programmes on 
Sundays has been reduced to half-an-hour; 

(b) if so, the reasons therefor: 

(c) whether one hour time alloHed for 
programmes of Hegionai Centres on the 
New Year Ev» every year .:, proposed to be 
cdn'.;elled trom tlhS year; 

(d) II so, the reasons therefor; 

(g) Whether several programmes of 
Trivandrum Doordarshan are pending for 
rpcognition with the Union Government; 

(f) if so, the details thereof; and 

(f) the steps proposed to be taken to 
enoourage Regional language programmes 
at the national level? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VY AS: 
(a) Yes, Sir. 

(b) Telecalrt of the recorded version of 
Question Hour of both the Houses of Parlia-
ment has necessitated this change. 

(c) No, Sir. 

(d) Does not arise. 

(e) No, Sir. 

(f) Does not arise. 

(g) Within the constraints of telecast 
time, programme requirements resources 
and viewers interest, it is the endeavour of 
Doordarshan to telecast programmes in 
various regional languages in the National 
Network. 

Utilisation of sUrt.ce Water 

4092. SHRI BAlRAJ PASSI: 
SHRIMATI SUMITRA MA-

HAJAN~ 

SHRI GANGADHAR 
SANIPAlLI: 

SHRIMA 11 KRISHNENDRA_, 
KAUR (OEEPA): 

OR. LAXMI NARAYAN PAN-
DEY: 

DR P. VAl.LAl Pf=RMUMAN: 
SHRI VILASRAO NAG-

NA1HRAO GUNDE-
WAR 

SHRI NITISH KUMAR: 
SHRIMATi RITA VERMA: 
SHRI SHIV CHARAN 

MATHUR: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whet~the Union Government have 
conducted any studyfsurvey in regard to the 
utilisation of un -utjlised surface underground 
water in the country: 

(b) if so, the outcome thereof location 
wise: and 

(c) the details of such studies and sur-
veys proposed to be undertaken during the 
current year? . 

The Minister of Water RESOURCES 
(SHRI VIDYACHARAN SHUKlA): (a) to (c)_ 
As per assessment made by the Central 
Water Commission.. out of 40 cuBic kilo-
metres of average annual precipitation (snow 
and rainfall) received by the country. the 
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utilisable water resources is-1140 etbic kib-
metres of which about 552 cubic kilometres 
is being presently utilised. leaving 588 C\Ibic 
kilometres of utilisable water as unutilised. 
Studies and surveys for the purpose are 
undertaken regularly. 

Pay Phone. to Scheduled Tribe. In 
Bihar 

4093. SHRI SHIBU SOREN: Will the 
Minister of COMMUNICATION be pleased 
to state: 

r ' (a) the details of the pay phones allotted 
to the applicants belonging to the Scheduled 
Tribe category under the Manned Payphone 
Franchise Scheme in Bihar during each of 
the last two years district-wise, alongwith the 
percentage; and 

(b) the details of the criterion and priority 
accorded to Scheduled Tribe applicants in 
the allotment of Payphones? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) and (b). The 
information is being collected and will be laid 
on the Table of the House. 

[ Translations] 

Quality of Food Provided in IA Flights 

4094. SHRI SURAJ MANDAl: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

Ca) whether the food served by Indian 
Airlines in its planes bound for Delhi, Patna 
Ranchi, Calcutta is of inferior quality; 

{b if so, the reasons therefor; and 

(c) the steps being taken to improve its 
quality? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
OIA (a) No, Sir. 

(b) does not arise. 

(c) The following steps are taken by 
Indian Airlines to ensure the quality of food 
on its flights:-

(i) 

(ii) 

(iii) 

[English] 

Pre-flight quality checks and 
periodical inspection of catering 
establishments are undertaken 
by qualified catering staff of 
ensure quality control; 

Periodical inspection of caterers' 
establishments units by medical 
officers of Indian Airlines is done 
to ensure maintenance of proper 
hygienic conditions in the areas 
where food is prepared stored, 
preset and loaded; 

Punitive action is taken against 
the caterers whenever deficien-
cies are noticed_ 

Tehrl Hydro Electric Project 

4095. DR. SUDHIR RAY: Will the Min-
ister of POWER AND NON-CONVEN-
TIONALENERGY SOURCES be pleased to 
state: 

Ca) whether an Increase in the cost of 
the construction of T ehri Hydro-electric Power 
Project has been estimated; 

(b) if so whether the estimated cost of 
this project was 3,804 crore rupees and it is 
now likely to go up to 5058 crore rupees; 

(c) if so, the percentage of the work 
completed by the December, 1991; and 
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(d) the up per time estimated to be 
taken to complete the remaining construc-
tion works? 

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY' 
OF POWER AND NON-CONVENTIONAL 
ENERGY SOURCES. (SHRI KALP NATH 
RAI): (a) Yes Sir. 

(b) Yes Sir. 

(c) The work completed on the project 
by December, 1991 is as under:-

Infrastructure works completed. 

All four Nos. Diversion tunnels 
11 M. dia each completed. 

Excavation of all Four Head Race 
Tunnels 8.5 M dia each com-
pleted and lining works nearing 
completion. 

Approach adits to under ground 
Power House cavern completed.l 

River diverted through Right 
Bank Diversion Tunnels. 

work on foundation of main dam 
completed. 

(d) The entire Tehri Hydro Power 
Complex is envisaged to be commissioned 
during 1996-97, subject to availability of 
adequate financial resources. 

New Air routes between Bombay and 
other States 

4096. SHRI PRAT APRAO BHONSl E: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government propose to 
introduce new air routes between Bombay 

and other States during 1992-93; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) to (c). No firm decision nas been 
taken on introduction of any new flight, due. 
to capacity constraints. 

Telugu Ganga Project 

4097. SHRI N DENNIS: Will the Minis- , 
ter of WATER RESOURCES be pleased to 
state: 

(a) whether Government of Tamil Nadu 
has approached the World Bank for financial 
assistance for the implementation of Telugu 
G&nga Project; and 

(b) if so, the details of assistance pro-
posed to be provided by the World Bank? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). The Government of 
Tamil Nadu have not approached the World 
Bank for financial assistance tor canal works 
connected with the Telugu Ganga Project. 
However, the World Bank has been ap-
proached tor financial assistance towards 
Madras Transmission and Distribution Sys-
tem. This sy~;ta:r. envisages (il Improve-
ments to city W'iter supply and sewerage 
system to handle additional flow of water 
QXpgct00 from Kishan river and (ii) improve-
r.1ents to environmental san:tation, etc. Both 
these components have been pre-appraised 
by the World Bank at a total cost of Rs. 
1105.2 crores. 

Expansion Programme by Air India 

409S. SHRI PAWAN KUMAR 
BANSAL: 
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SHRI M. V. CHANDRA 
SEKHARA MURTHY: 

SHRI V. SREENIVASA 
PRASAD: 

will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether there is any proposal under 
consideration of the Air India to bring struc-
tural changes in its organisation and fleet 
planning and management; 

(b) 11 so, the details thereof and the 
expenditure likely to be incurred thereon; 

(c) whether the Air India is facing stiff 
international competition: and 

(d) if so the steps being contemplated 
to tide over the situation? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHVRAO SCIN-
D!A): (a) to (d) Air India has decided to have 

• " r"or~ modern ana younger fleet in the 
coming year However. it is difficult to give an 
estimate oi the likely expenditure at this 
stage. 

Air India is also in the process of finalis-
ing a corporate strategy pia" in order to meet 
the competitive challenges. Tne strategy 
involve» upgrading ot area~ of consumer 
contact, provision of co~o'ehpnsivp pack-
age of services to the consumer and improv-
ing the etficie'lcy of operation. 

Enhanced Advertisement Tariff of 
Doordarshan 

40':)9. SHRI RABI RAY: 
SHRI GURUOAS KAMAT: 

Wit: n,f- Morllsterof INFORMATION AND 
BROADCASTING he pleased to state' 

(a) whether the Government have de-
cided to enhance the advertisement tariff of 

Doordarshan; and 

(b) if so, th details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VYAS): 
(a) No, Sir. 

(b) does not arise. 

OCB 283 Technology In Rural Areas 

4100. SHRI PRAFUL PATEL: Will the 
Minister of COMMUNICATION be pleased 
to state' 

(a) whether the french Company, AI-
cate l, has agreed to transfer its latest OCB 
283 technology to public sector, 

(b) if so, whether this technology has 
reached to the ITt; 

(c) whether this technology has helped 
the Department of Telecom. in regard to 
expansion of Telecom. facilities in the coun-
try particularly in rural areas; and 

(d) if so, the details of rural areas of the 
country which have been brought under this 
scheme? 

THE DEPUTY MJNISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. 

(tl) No: yet, Sir 

(cl and (d). In view of (b), do not arise. 

[ Translation] 

Construction of Resort Exclusively for 
Foreigners 

4101. SHRI MUMTAZ ANSARI: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 
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(a) whether the Govemment propose to . 
construct a tourist resort in Goa exclusively 
for Japanese; 

(b) if so, the reasons therefor and the 
income likely to be eamed each year; 

(c) whether the Government propose to 
construct such resorts for other foreign na-
tional also; 

(d) if so, the locations thereof; and 

(el if not, the reasons therefor? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) No, Sir. 

(b) does not arise. 

(cl No, Sir. 

(d) Does not arise. 

(e) The Government does not have a 
policy to construct resorts exclusively for 
foreign nationals. 

[Eng/ish] 

Opening of Post Offices and Branch 
Post Offices In Stat.s 

4102. DR. lAXMINARAYAN PAN-
DEY: 

SHRI CHETAN P.S. 
CHAUHAN: 

SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRI NARESH KUMAR 
BAL/YAN: 

W."the MinisterofCOMMUNICA nONS 
be pleased to state: 

(a) the total number of post offices and 
branch post offices opened in the country 
during 1991-92, State-wise; 

(b)the numberof post offices and branch 
post offices proposed to be opened in each 
State during Eighth Five Year Plan; and .... 

(c) the location of each of the post 
offices and branch post offices proposed to 
be opened in Uttar Pradesh, Maharashtra. 
Madhya Pradesh, Gujarat and Rajasthan 
during Eighth Five Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATION (SHRI 
P.V. RANGAYYA NAIDU): (a) A statement 
in this regard is attached. 

(b) While it is proposed to further ex-
pand the postal facilities in the States during 
the Eighth Five Year Plan, it is not feasible to 
state the number of post offices and branch 
post offices to be opened in each State 
during the Eighth Five Year Plan as the 
Eighth Plan has not been finalised. 

(c) In view of Ib} the question does not 
arise. 

STATEMENT 

Annexure-I 

Number of Post Off/C9s Opened in the Country During 1991-92, State-wise 

5/. No. Name of the StatelU. T. Branch Post Offices Sub-Post Offices 

2 3 4 

1. Karala 17 Nil 
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51. No. Name of the StatelU. T. Branch Post Offices Sub-Post Offices 

1 2 3 4 

2. Punjab (Chandigarh) 3+1 Nil 

3. Uttar Pradesh 40 Nil 

4. Rajasthan 124 Nil 

5. Andhra Pradesh Nil 3 

6. Assam 55 

7. Orissa 68 4 

8. Himachal Pradesh 31 

9. Tamilnadu 76 2 
Pondicherry 3 Nil 

10. Bihar 123 Nil 

11. Delhi Nil Nil 

12. West Bengal 60 Nil 
Sikkim 13 Nil 
Andaman & Nicobar Islands Nil Nil 

13. Madhya Pradesh 96 8 

14. Maharashtra 96 6 
Goa Nil 

15. Gujarat 100 3 
(including U.T.'s of Dadar, 
Nagar Haveli and Daman & Diu) 

16. Haryana 35 

17. Karnataka 2 Nil 

18. J & K 23' l' 

_-----
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Sl No. Name of the StatelU. T. Branch Post Offices Sub-Post Offices 

2 3 4 

19. North-East 10 Nil 
Tripura 10 Nil 
Mizoram 8 Nil 
Manipur 18 Nil 
Nagaland 9 Nil 
Arunachal Pradesh 11 1 
Meghalaya 5 Nil 

Total: 1028 31 

• Figures indicate sanctions issued for opening of post offices. 

[ Translation] 

Marble Stone in Rajasthan 

4103. SHRI BHERU LAL MEENA: 

Will the Minister MINES be pleased to 
state: 

(ill whether the demand of Marble Stone 
is increasing in the country and abroad; and 

(b) if so, the places in various states 
whMe marble slone is found? 

THE MINISTER OF STATE OF THE 
M!NISTRY OF M!NE'S (SHRI BALRAM 
SINGH YADAV): (a) Yes, Sir. 

(b) Marble deposits of Economic Impor-
tance are reported from Nagaur, Udaipur, 
Banswara, Chittorgarh, Sirohi, Dungarpur, 
Ajmer, Bundi, Bhilwara. Jaipur, Sikar, Pali. 
Jais~lmer and Alwar Districts of Rajasthan, 
BanCiskantha. Baroda, Bharuch. Kutch and 
Panchmanals Districts of Gujarat, Pithora-
garh and Mirzapur Dlstrtcts of Uttar Pradesh. 
Belul. Chinowara, Dhar, Jabalpur, Morena, 
Narsingpur and Sindhi districts of Madhya 
Pradesh. Palamau distt. of Bihar, Guntar. 
Khammam and Vishakhapatnam Districts of 

Andhra Pradesh, Mohindergarh Dislt. of 
Haryana, Gulbarag DISIt, of Karnataka, Jat-
paiguri Puralia and Bankura Dislt of West 
Bengal 

[English) 

Electronic Exchanges in West Bengal 

4104, DR. ASIM BALA: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether there is any proposal to 
partly or fully priva!ise telecom industry; 

(b) whether the InternatIOnal MonE't<1ry 
Fu"d conditionalities involve such a term; 

(c) the total number of lelephone lines 
planned in West Bengal during the Eighth 
Pian penod: and 

(d) lhs number of Ek·ctro'1ic exchangHs 
functioning in West Aenga! and E~~~t Zone 
presentl')' and the numbEl' of exchanges 
proposed to be set up during Eighth Plan 
period? 

THE DEPUTY MINISTE:H 11\1 THE 
MINISTRY OF COMMUNICATIONS (SHR! 
P.V. RANGAYYA IIIAIDU): (a) No. Sir. Ac-
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cording to the New Industrial Policy, both 
public and private sector are permitted in the 
Telecom Industry. 

(b) No such term has been received by 
this Ministry from International Monetary 
Fund; . 

(c) Draft 8th Plan proposal envisage 
addition of around 1.80 lakh New Telephone 
lines in West Bengal during the 8th Plan 
period. 

(d) As on 31.3.91, 369 electronic ex-
changes were functioning in' East Zone 
(comprising of Orissa Circle, West Bengal . 
Circle!North East circle, Bihar circle and 
Calcutta Metros district) including 63 elec-
tronic exchanges in West Bengal. As re-
gards the number of exchanges proposed 
for the Sth'plan, these have not been firmed 
up pending finalisation of 8th Five Year Plan. 

Agreement Between Orissa Govern-
ment and Electric Company, USA for 

Setting Thermal Plant 

4105. SHRI LOKANATH CH-
OUDHURY: 

SHRI SRIBALLAV PANE-
GRAHl: 

Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whetner a Memorandum of Under-
standmg has been signed between the 
Government of Orissa and the Southern 
Electric Company, USA for Setting up 1500 
MWThermal Plant in IB Valley near TaJchar; 
and 

(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE 

MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) Yes, Sir. 

(b) An MOU between the U.S. based 
Company namely MIs Southern Electric In-
ternationallnc., USA anp the Govt. of Orissa 
has since been signed on 13.12. 1991 by 
which the Govt. of Orissa proposes to ar-
range for the private construction, owner-
ship and operation of the 2x21 0 MW electric 
power generation stations currently under 
construction at the IB Valley site in Orissa, 
the 2x210 MW electric power generation 
stations approved for construction at the IB 
Valley site, and the 3 x 500 MW electric 
power generation stations proposed to be 
built at the IB Valley site. 

Metering of Local Calls 

4106. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Minister of COMMUN ICATIONS be 
pleased to state: 

(a) whether it is a fact that the Govern-
ment have decided to meter local calls in 
areas covered by MiNt; 

(b) whether there has been a:w opposi-
tion to the proposed scheme from urban 
subscribers: 

(c) if so, the details thereof; 

(d) whether the Government have de-
cided to postpone the implementation of the 
said scheme; 

(e) the additional revenue expected by 
adopting this measure; and 

(f) the degree of decongestion of ex-
changes at busy hours? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYANAIDU): (a) The proposal 
to introduce time metering of local calls is 
under the consideration of the Government. 
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(b) Yes, Sir. 

(c) The proposal has evoked mixed 
reactions from various telephone users. 

(d) Decision has not yet been taken. 
Question of postponement does not arise. 

(e) No additional revenue is anticipated .. 

(f) The degree of de-congestion will 
depend on the duration at which the calls are 
timed. This has not yet been decided. 

Handing over properties of JTDc to 
MuHinationals 

4107. SHRI M.V. CHAN-
DRASEKHARA MUR-
THY: 

SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of CIVil AVIATION 
AND TOURISM be pleased to state: 

-(a) whether the Government have de· 
cided to hand over ITOC hotels to multina-
tionals; 

(b) if so whether the prominent boteliers 
in the country have protested against the 
decision of the Government to handover 
some of the properties of ITOC to multina-
tionals: and 

(cl if so, details thereof; and the reasons 
thereof? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) No. Sir. Howevor. Government 
have formulated a scheme whereby small 
groups of ITOC hotels would be formed for 
the purpose of developing them as joint 
ventures with leading foreign hotels chains. 

(b) The Federation of Hotel and Restau-

rant Associations of India have represented 
that the Indian hotel chains may also be 
permitted to participate in this scheme. 

(c) as a much wieler of objectives was 
being served by the scheme as formulated. 
it was not found feasible to agree to other 
suggestions. 

r Translation} 

Issue of bonds for '"igatlon Projects In 
Maharashtra 

4108. SHRI TEJSINGH RAO 
BHONSlE: Will the Minister of WATER 
RESOUCES be pleased to state: 

(a) whether the Government of Mahar-
ashtra has sought the approval of the Union 
Government to issue bonds to raise the 
funds for irrigation projects of the state: 

(b) if so, the details thereof: and 

(c) the time by which the approval is 
likely to be given: and 

(d) if not. the reasons thereof? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) Yes, Sir. 

(b) to (d). As the total investable reo 
sources forthe market borrowing programme, 
both for the Central and State Governments, 
is limited there is not scope for allowing any 
additional allocation to Maharashtra Gov-
ernment over and above the borrowing pro-
gramme as already approved. 

[English] 

Awarding of Contracts by Bokaro Steel 
Plant 

4109. SHRIMATI GIRUA DEVI: Will the 
Minister of STEEL be pleased to state: 
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(a) the normal practice followed by the 
Bokaro Steel Plant for awarding contracts; 

(b) whether there has been any devia-
tion from the normal practice in recent days; 
and 

(c) if so, the reasons therefor and th 
outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOAHAN DEV): (a) Contracts are awarded 
on the basis of technically acceptable offers 
as recommended by a Tender Committee 
ronstiMed for the purpose. 

(b) No, SIr. 

(c) Does not arISe. 

Telegraph Offices with Hindi facilHy 

4110. SHRI VINA\' KATIYAR: Will the 
~inister of COMMUNICATIONS be pleased 
to state: 

(a) the total number of telegraph offices 
in the rount,y aIongwith the number at those 
in which facility to send and receive tele-
grams in Hindi is available; 

(b) the number of telegraph offices in 
which English teleprinters have been pro-
vided but Hindi teleprinters have not been 
provided there; and 

(c) the number at such telegraph offices 
in which teleprinters in Hindi have been 
provided but either these have not been 
installed or are out of order? 

THE DEPUTY MINISTER IN THE 
MINISTRY COMMUNICATIONS (SHRI P. V. 
RANGAYVA NAIDU): (a) Ther~ are 43933 
telegraph off~s in the rountry. out of which 
21332 telegraph offICeS have facility to 'send . 
and receive telegrams in Hindi. , 

(b) There are 868 telegraph offices in 
which only engrlSh teleprinters have been 
provided. 

(c) There is no telegraph office in the 
country in which Hindi teleprinter has been 
provided but is not installed or out of order. 

[Translation) 

Waiting Jist of Telephone Connections 
In U.P. 

4112. SHAI GAYA PRASAD KORI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of persons in waiting list 
to get telephone ccr!Oections in Uttar 
PradeSh, district-wise; and 

(b) the time by which telephone connec-
tions are likely to be proVided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICA TJONS (SHRI 
P.V. RANGAYVA NAIDU): (a) The dis-
trictwise waiting list information as on 30th 
Sept. 91 has been giv.:n in the attached 
Statement. 

(b) The objective of draft 8th Five Year 
Plan (1992-97) ofthe departmentfor provid-
ing telephone connections is to:-

provide telephone practically on 
demand in the rural and tribal.lreas 
and 

to rontain the waiting list to two 
years period in charge telephone 
systems. 

With the above objective, plans have 
been drawn to provide telephone ronnee-
tions to the waiting list applicants progres-
sively during the 8th Plan period. 
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STATEMENT 

S.No. Name of District Total Waiting List 
HOR. 

/1 2 3 

1. Agra 11025 

2. Aligarh 1903 

? Allahabad· 4524 

4. Almora a78 

5. Azamagarh 343 

6. Bahraich 100 

7. Ballia 46 

8. Banda 169 

9. Barabanki 124 

10. Bareilly 1128 

11. Basti 19 

12. Bijnore 48 

1~. Budaun 26 

14. Bulandhahar 1444 

15. Chamoli 8 

16. Dehradun 8626 

17. Deoria 94 

~8. Etah 46 

19. Etawah 343 

20. Faizabad 261 

'21. Farrukhabad 560 
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S.No. Name 01 District Total Waiting List 
HQR. 

2 3 

22. Fatehpur 151 

23. Ferozabad 2230 

24. Ghaziabad 15923 

25. Ghazipur 314 

26 Gonda 22 

27. Gorakhpur 2400 

28. Hamirpur 130 

29. Hardoi 116 

30 Hardwar 1704 

31. Jalaun 493 

» 32. 1 13 Jaunpur 

33. Jhansi 955 

34. Kanpur 13986 

35. Kanpur (Rural) 182 

36. Lakhimpur Kheri 45 

37. Lalitpur 228 

38. Lucknow 10391 

39. Maharajganj 0 

40. Mathua 1723 

41. Manipuri 143 

42. Mau·Naath Bhanjan 370 
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S.No. Name of Oistric1 Total Waiting List 
HQR. 

-----, 2 3 
_.----_._-

43. Meerut 11205 

44. Mirzapur 151 

45. Moradabad 2475 

46. MU2.affarnagat 1967 

47. Namital 2783 

48. Pauri Garhwal 143 

4S. Pillbhith 34 

5C. P:thoragarh 104 

51. Pratapgarh 152 

52. R.:Ie, Bareh 5 

53. Rampur 182 

54. Saharanpur 2481 

55. Shahjahanpur 102 

5S. Siddharth Nagar 28 

57. Sitapur 70 

58. Sone Bhadra 152 

59. Sultanpur 354 

SO. T ehri Garhwal 21 

61. Unnao 50 

62. Uttar Kashi 30 

63. Varanasi 4723 
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Expansion of Telegraph OffIce. In 
Orissa 

4113. DR. KRUPASINDHU BHOI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) Whether the Government propose 
to expand the telegraph network in Sam-
balpur district of Orissa during 1992-93; 

(b) if so, the details thereof; and 

(c) the number of existing telegraph 
offices and the steps taken to improve the 
facilities so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Ves, Sir. 

(b) Telegraph facility will be provided at 
40 new locations on phonocom basis during 

~ 1992-93. In addition 2 Nos. of combind Post 
and Telegraph Offices will be connected to 
Store & Forward Telegraph System. 

(c) There are 2100 telegraph offices in 
Orissa. One Store & Forward Telegraph 
Concentrator IS installed at Sambalpur and 
one Store & Forward Message Switch 32 
Ports has been installed at Cuttack. In addi-
tion steps have been taken to upgrade morse 
systems into electronic key boards and to 

" replace electro-mechanICal teleprintes by 
electronic teleprinters and formatted termi-
nals, besides introdUCIng networking con-
cepts. 

Sub-Exchanges In Kozhlkodo, Korala 

4114. SHRI K MURt,LEE DHARAN: 
Will the Minister of COMMUNICATIONS be 
pleasad to state. 

(a) Whether there is any proposal for 

starting sub-exchanges under the Kozhikode 
Telecom. Division, Kerala; and 

(b) if so, the details thereof with names 
of places where such eXChanges exist? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): ca) Yes, Sir. 

(b) Ci) The details of proposed Sub 
exchanges (RlUs) is as be-
low: 

Calicut-Chevayur, Calicut 
South, Elathur, Koduvally, 
Kunnamangalam, " Mavoor, 
Chelari of Kozhikode district 
and Malappuram, Kottakkal 
and Area code of Malappuram 
district. 

(ii) No such Sub-exchanges 
(RlU) is presently existing in 
Calicut division. 

Waiting List for Telephone. In Bombay 

4115. SHRI ARVIND TUlSIRAM 
KAMBlE: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of persons on the waiting 
list of telephone connections in Bombay; 

(b) the time by which the waiting list is 
proposed to be cleared; and 

(c) the exact plan in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVANAIDU): (a)Waitinglistfor 
Telephone Connections in Bombay as on 
1.2.92 is 230542. 

(b) and (c). OYT and Special Waiting 
lists as on 30.06.91 have already been 
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cleared by 31.12.91 (except for City Ex-. 
change area which is likely to be cleared by 
31.03.92). 

As per the draft 8th Five Year Plan 
(1992-97), it is proposed to add 11,3 lakh 
lines of switching capacity and provide 9.5 
lakh new telephone connections in Bombay. 
The present waiting list is expected to be 
cleared progressively during the plan period. 

[ Translation] 

Conversion of Low Power Doordarshan 
Relay Center at Pillbhlt 

4116. DR. P.R. GANGWAR: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a). whether the Government propose 
to convert the low power Doordarshan relay 
centre at Philibhit in Uttar Pradesh into 3 high 
power relay centre; 

(b) if so. by when: and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASING (KUMARI GIRUA WAS): 
(a) No, Sir. 

(b) Does not arise 

(c) TV service in Pilibhit district of Uttar 
Pradesh is expected to be considerably 
strengthened with the commissioning of the 
high power (10KW) TV transmitter under 
implementation at Bareilly. 

[English] 

Electronic Exchanges In West Bengal 
4117. SHR RUPCHAND PAL: Will the' 

Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the Govemment propose to 
convert telephone exchanges into electronic 
exchanges, particularly Chinsura Telephone 
Exchange in Highly districi in West Bengal; 

(b) if so, the details thereof; and 

(c) the time by which these are likely to 
be converted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVANAIDU): (a) to (c). (i) There 
are 32 telephone exchanges in Hooghly 
district out of which four are already elec- , 
tronlc exchanges 23 telephone exchanges 
will be converted into electronic, exchanges 
progressively during 1992-95 as per the 
policy of the Department. 

(ii) 3 telephone exchanges Will be 
converted '"te electronic ex-
changes as and when these be-
come due on expiry of their useful 
lif~. 

(iii) Automatic electro-mechanical 
exchange ;,as recently been in-
stalied at Tarakeshwar and there-
fore, there is no pian fot its conver-
sion into an electronic exchange 
in near futuer. 

(iv) Existing automatic eledro-me-
chanical exchange at C':insura 
has been planned for replacement 
by an electronic exchange during .. 
1992-93. 

[ Trans/ation] 
Financial Assistance to Madhya 

Pradesh 

~1a SHRI YOGANAND 
SARASWATI: 

SHRI ARVIND NETAM: 
Will the Minister of CIVil AVIATION 

AND TOURISM be pleased to state: 
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(a) the number of proposals received by (SHRI P.V. RANGAYVA NAIDU): (a) Yes, 
the Union Government from the Govern- Sir. 
ment of Mdhay Pradesh for the grant of 
financial assistance in 1991 and the number (b) Planned during 1992-93. 
of proposals still under cons~eration; and 

(b) the time by which these proposals 
are likely to be approved? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). Out of nineteen proposals 
alongwith detailed estimates forwarded by 
the State Government of Madhay Pradesh 

• for development of tourism infrastructure 
during 1991-92. two proposals ar still under 
consideration. One of the proposals is likely 
to be approved during the current financial 
year and for the other clarifications are still 
awaited from the State Government. 

[English] 

Electronic Exchange at kandla Port 
Complex 

4119. DR. K.D. JESWANI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether it is proposed to install an 
electronic exchange in Kandla Port Complex 
of Gujarat; 

(b) if so, when; and 

(c) what will be its initial capacity? 

THE DEPUTY MINISTER IN THE· 
MINISTRY OF COMMUNICATIONS 

(c) 384 lines. 

[Translation] 

Telecast of various Games by Door-
darshan 

4120. SHRIMATI SUMITRA MA-
HAJAN: 

SHRI ANAND RATNA 
MAURYA-

Will the Ministerof INFORMA nON AND 
BROADCASTING be pleased to state: 

(a) the priority of the Government re-
garding direct telecast of various games by 
the Doordarshan; and 

(b) the time given by the Doordarshan 
for such live telecast during the last one year, 
game-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VYAS): 
(a) The Policy of the Government is to give 
fair exposure to all diSciplines of sport played 
in and outside the country including rural and 
tribal areas. live telecast fo various games. 
however. depends on the populantylviewer-
ship of the game(s) manpower/resource 
availability and technical feasibility. 

(b) Details are given in the attached 
Statement. 

STATEMENT 

S.No. livent Duration 

1. Gymnastics 5 Hrs. 30 mts. 

2. Power lifting 8 Hrs. 
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S.No. Event Dutation 

3. Athletics 7 Hrs. 30 mts. 

4. Billiards 12 Hrs. 

5. Shooting Ball 2Hrs. 

6. Basket Ball 1 Hrs. 13 mts. 

7. Badmitanton 6 Hrs. 10 mls. 

8. Cricket 129 Hrs. 

9. Polo 1 Hr. 

10. Hockey 46 Hrs. 20 mls. , 

11. Table Tennis 5 Hrs. 30 mts. 

12. Tennis 85 Hrs. 

13. Kho-Kho 2 Hrs. 

14. Archery 5Hrs. 

15. Football 74 Hrs. 

16. Snooker 12 Hrs. 

17. Wrestling 15.Hrs. 

18. Carrom 8 Hrs. 

Total duration 425 Hrs. 13 mts. 

Promotion In Bokaro Steel Plant 

4121. SHRI UPENDERA NATH 
VERMA: Will the Minister of STEEL be 
pleased to state: 

(a) whether it is a fact that in Bokaro 
Steel Limited, junior persons are being pro· 

. moted and a number of senior officers, 

engineers and other employees are being 
superseded; 

(b) whether most of the persons super-
seded belonged to Scheduled Castes. 
Scheduled T rOes and other weaker sec· 
tions of the society; and 

(e) if so, the reasons therefor? 

... 
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THE MINISTER OF STATE OF THE 
MINlSmV.OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No, Sir. It is not a fact that 
a large number of senior Officers, engineers 
and other employees are being superseded 
in Bokaro Steel limited. 

(b) No, Sir. 

(c) Does not arise. 

[English) 

Setting up of Regional Kendra of 
Doordarshan In Haryan. 

4122. SHRI BHUPINDER SINGH 
HOODA: Will the Ministerof INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether any regional kendra of th 
Doordarshan has been set up in Haryana; if 
so, the details thereof; 

(b) whether sufficient opportunities are 
bein~ made available to the local cuhural 

",alents for participating in the Doordarshan 
programmes being telecast from the other 
nearby kendra; and 

(c) if not, the steps Government pro-
pose to take in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTONG (KUMARI GIRIJA 
VYAS): (a) No, Sir. 

(b) Yes, Sir. The artists residing in the 
areas of Haryana nearby to Jalandhar and 
Delhi are occasionally invited to these Ken-
dras but artists residing in the interior areas 
of Haryana are generally not invited at either 
of these Kendras. 

(c) The fullfledged TV studio Centre 
envisaged to be set up at Hissar, when 
commissioned into service, is expected to 

provide opportunities to the local talent of 
Haryana 

Consumption of Aviation Fuel of Air 
india and indian Airlines 

4123. SHRI BUOY KRISHNA HAN-
DIOUE: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the percentage of expenditure on 
aviation fuel counts in the total operation 
expenditure of the Air India and the Indian 
Airlines; and 

(b) whether the fuel cost of these air-
lines continues to be high as compared to 
foreign airlines, the cost of which has dropped 
after the Gulf War? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN· 
DIA): (a) During the year 1990-91, the per· 
centage of expenditure on fuel to total oper· 
ating expenses worked out to 22.4% in Air 
India and 36.3% in Indian Airlines. 

(b) Yes, Sir. The ATF prices in India 
continue to be high as compared to interna-
tional prices. 

Policy on extra Department Postal 
System 

4124. SHRI E. AHAMED: Will the Min· 
ister of COMMUNICATIONS be pleased to 
state: 

(a) whether the Government proposed 
to formulate new policy guidelines on Extra 
Department (ED) Postal System: and 

(b) If so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY COMMUNICATIONS (SHRI P. v. 
RANGAYVA NAIDU): (a) No. Sir. 
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(b)Doesnotariseinviewofanswert(a) DIA): (a) and (b). The scheme of Special 
above. Tourism Areas envisages constitution of a 

THE DEPUTY MINISTER IN THE 
MINISTRY COMMUNICATIONS (SHRI P. V. 
RANGAYVA NAIDU): (a) 

Proposed new Flights by Air india and 
Foreign Airlines 

4125. SHRI PRAKASH V. PATll: Will 
the Ministerof CIVil AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether any new foreign airline 
propose to start air services through India; 

(b) if so, the details thereof; and 

tc) the names of places which Air India 
propose to coYer in the World during the next 
years? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). Air Services Agreement 
have been initiated in recent past with Uzbeki-
stan, Korea and Vietnam. However, no 
schedules have so far been filed by their 
designated carrier. 

(b) In the summer schedule for 1992, Air 
India proposes to operate the existing route 
network. 

Specla' Are. Development Authority 

4126. SHRI K. RAMAMURTHEE TIN-
DIVANAM: Will the Minister of CIVIL AVIA-

Special Area Development Authority in each 
of the areas by the State Governments. 
However, the detailsdthe scheme have still 
to be worked out In consultation ~h differ-
ent State Governments. 

Model Telecom District In Kerala 

4127. SHRI P.C. CHACKO: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the concept ot 'model Tele- ~ 
communication district' is still being followed 
by Department of Telecommunications; and 

(b) if so, the names of districts in Kerala 
those declared as model Telecom districts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P. V. RANGA YV A NAIDU): (a) No. Sir. There 
is no concept of model Telecommunication 
District. However, Telecome. Districts are 
formed on the basis of Secondary Switching • 
Areas and workload. 

(b) There are no model Telecom. Dis-
tricts. However, there are 10 Telecom. Dis-
tricts in Kerala Circle, viz., Ernakulam, Tri-
vandrum, Calicut, Quilon, Trichur, Cannan-
ore, Kottayam, Palghat, Alleppey and Pa-
thanamthitta. ' 

Modemlsatlon of Exchang •• In RaJast-
han 

TION AND TOURISM be pleased to state; 4128. SHRI GUMAN MAL LOOHA: Will 
the Minister of COMMUNICATIONS be 

(a) whether Government propose to set pleased to state: 
up Special Area Development Authority; and 

(a) whether the Government propose to 
(b) if so, by when? developlmodernisethetelephoneexchanges 

in Rajasthan during the Eighth Plan period; 
THE MINISTER OF CIVIL AVIATION 

AND TOURISM (SHRI MADHAVRAOSCIN- (b) if so, the details thereof; 
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Cc) the details of the telephone ex-
changes in Sojat and Jaitaran (Pali District 
without SID facility; and 

(d) the name of places in Rajasthan 
where telephone exchanges are proposed 
to be provided with SID facility' during the 
current year and flext financial year, district-
wise particularly i,n Jaitrann and Sojat Ex-
changes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Yes, Sir. 

(b) The details are given below:-

Development Department of Tele-
communications has formulated draft 
8th five year plan with an objective: 

10 provide telephone connections 
paractically on demand in rural 
and tnbal areas. 

waiting period for telephone 
connections not to exceed two 
years. 

Modemisation: (i) Replacement of all 

STATEMENT 

Name of places where STD is prOposed to 
be provided in Rajasthan during 1991-92 

and 1992-93 

Current Year: (1991-92) 

1. Falna Pali District 

2. Gulabpura Bhilwara 

3. Kankroli Rajasmand 

4. Mathania Jodhpur 

5. Dausa Dausa 

6. Vijaynagar Bhilwara 

7. Kotputli Jaipur 

e. Shahpura Jaipur 

9. Achrol Jaipur 

10. Khairthal ,Alwar 

11. Bandikui Dausa 

manualexchangesbyautomaticelec- 12. Lalsot Dausa 
tronic exchanges by March, 1994. (ii) 
Replacement of all small automatic During 1992-93 
electromechanical exchanges by 
electronic eXChanges by March, 1997. 1. Bayana Swaimadhopur 
(iii) Replacement of life-expired and 
worn out exchanges as and when 2. Chirawa Jhunjhunu 
become due. (iv) provision of NSD 
faCility to all exchanges by 1.4.1997. 3. Khetri Jhunjhunu 
(v) Telecommunications facilities in . 
all panchayat villages by 1.4.1995. 4. Gangapurcity Swaimadhopur 

(cl Details are gWen below: 5. Hindauncity Swaimadhopur 

(i) Sojat Road (ii) Sojat City (iii) Jaitaran 6. Mount Abu. Sirohi 

(d) The names of places are given in the 7. Makrana Nagaur 
Statement attached. 
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8. Kuchamancity Nagaur 

9. Nathdawara Rajasmand 

10. Suratgarh Sriganganagar 

STO at Sojat has been planned during 
1992-93 

There is no proposal to provide STD facility 
at Jaitaran during 1992-93, due to non-
availability of transmission media. 

Impact of Decontrol of St •• lln Con-
struction ActlvHi •• 

4129. SHRI ANBARASU ERA: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Government propose to 
review its policy of decontrolling of steal on 
selective basis as the expected increase of 
steel price from rupees fifteen hundred to 
rupees three thousand per tonne would 
adversely affect the construction activities 
all overthe country, especially in Tamil Nadu; 

(b) if so, the steps contemplated by the 
Government to provide employment to the 
construction labourers; and 

(c) if not, the reason therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No. Sir. 

(b) Does not arise. 

(c) Deregulation of iron and steel an-
nounced on 16.1.1992 is not expected to 
affect the construction industry adversely. 
Instead. deregulation would increase effi-
ciency and would provide the requisite envi-
ronment for creation of new capacities in the 
private sector, for meeting the increasing 
requirements of the future. 

Setting up of Steel Plants tI 0rI ... 

4130. SHRI SIVAJI PATNAIK: Will the 
Minister of STEEl be pleased to refer to 
reply given to Unstarred Question No. 1141 
on November 28. 1991 regarding setting up 
of steel plants in Orissa with private collabo-
ration sand state the details of memorandum 
of understanding signed between the par-
ties? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEl (SHAI SONTOSH 
MOHAN DEV): The Government of Orissa' 
has initiated that it has sponsored a public 
limited company, Kalinga Steels (India) ltd. -. 
and has on 1st November, 1991, entered 
into a Memorandum of Understanding (MOUl 
with Dr. Swaraj Paul of the Caparo Group of 
the United Kingdom to set up an integrated 
steel plant at Oaitari in Orissa. As per the 
MOU:-

(i) Kalinga Steels Ltd. is expected to 
be in the private sector with full 
support from the Government of 
Orissa. 

(ii) The Caparo Group with its associ-
ates, in consultation with the Gov-
ernment of Orissa, will form the 
Board of Management of Kalinga 
Steels. 

(iii) Caparo will arrange to evaluate the 
different technology options. 

(iv) Caparo will arrange a financing 
package including foreign currency 
and rupee componentrs. 

(v) Both parties agree to start work on 
this project immediately. The MOU 
will be appropriately expanded, 
modified and detailed into an agree-
ment indue course. 

The State Government has informed 
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that the techno-economic viability of the 
project is under examination by the Caparo 
Group. TIi&y expect the production to be 
about 3 million tonnes per annum. However, 
the cost of the steel plant and its expected 
date of completion has yet to be firmed up by 
the promotes. 

Rally by Journalist and Non-Journalists 

4131. SHRI HANNAN MOLLAH: 
SHRI SHRAVAN KUMAR 

PATEL: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government are aware 
about the rally of journalist and non·journal-
ist held on December 24, 1991 at New Delhi; 

(b) if so, the details of their demands; 
and 

(c) the steps Government· have taken 
on their demands? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASING (KUMARI GIRLJA WAS): 
(a) Yes, Sir. 

(b) According to Press report~, the 
demands were: 

(i) seUing up of a parliamentary com-
mittee to look ijnto all the labour 
laws concerning newspaper indus-
try. 

(ii) Maintenance of the independent 
character of the Navbharat Times. 

(iii) AbolitIOn of the contract system in 
newspapers and other publications 
and the regularisation of the serv-
ices of those working on contract. 

(iv) Steps to end the 'onslaught' of 
managements on the freedom of 
the press. 

(c) The Ministry of Information & Broad-
casting· have not received any representa-
tion/memorandum about demands. How-
ever, the aforesaid demands have been 
noted from press reported. As regards griev-
ances about labour matters, specific griev-
ances will have to be taken by the agrieved 
parties in the relevant forum as per appli-
cable labour laws. Complaints regarding. 
violation of freedom of press can also be 
taken up with the Press Council of India. 

Disinvestment of Shares of Mahanagar 
Telephone Nigam Limited 

4132. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether the Government have disin-
vested about eight per cent shares of the 
Mahanagar Telephone Nigam Ltd. 

(b) if so, the details thereof with rea-
sons; and 

(c) its repercussions on Corportate 
Sector for basic telephone services? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). Yes, 
Sir. Government have disinvested 20 per-
cent shares of Mahanagar Telephone Ni-
gam Ltd. in favour of Public Sector financial! 
investment institutions, mutual funds and 
merchant banks by end of February, 1992. 

(c) It has no repercussions on provision 
of basic telephone services. 
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STD facfUty for Tehri and UtbIrkashl 
Districts of Uttar Pradesh 

4133. DR. RAMESH CHAND 
TOMAR: 

SHRI DEVI BUX SINGH: 

Will the Ministerofcow.MUNICATIONS 
be pleased to state: 

(a) whether SID facility introduced for 
T ehri and Uttar1l.ashi districts of Uttar Pradesh 
after the earthquake there, is still available 
there; 

(b) whethertheGovernment propose to 
continue this facility for other hilly areas also; 
and 

(c) if not, the reasons therefor? 

THE DEPUlY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
P.V. RANGAYVA NAIDU): (a) Yes, Sir. 

(b) It has been proposed in the 8th Plan 
to extend SID facility to all exchanges, in-
cluding those in the hilly areas. 

(c) Does not arise. 

[Translation] 

Shifting of 400 KV Electric Projects 

4134. DR. SWAMI SURESHANAND: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of POWER AND NON· 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the Government propose to 
shift 400 K.V. Electric establishment from 
Agra district in Uttar Pradesh to somewhere 
else; and 

(b) if so, the reasons therefor? 

THE MINISTER Of '5TATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) No, Sir. 

(b) Does not arise. 

[English] 

Mode of Selection of Hindi Films 

4135. DR. Y.S. RAJASEKHAR REDDY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the mode of selection of films par-
ticularly Hindi films for telecast; 

(b) the amount paid by the Government 
to telecast the films: 

(c) whether any complaints have been 
received by1he Govemment to telecast sub-
standard films, particularly Hindi films on 
Doordarshan; and 

(d) if so, the details thereof? 

THE DEPUlY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASING (KUMARI GIRIJA VYAS): 
(a) Tho fOllowing are the broad criteria for 
selection of feature films for telecast on 
Doordarshan:-

(a) InternationallNationallState Awards won 

(b) Thematic Value 

(c) Cinematic Value 

(d) Entertainment Value 

(e) Suitabilily for Family Viewing. 

(f) Year c! production 
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(g) Extent 10 which the film has already 
been commercially exploited 
(h) Numberoftimesthefilmhasbeenshown 
on TV and from which Kendras 

Category 01 film 

'A'Grade 

'B'+Grade 

'S'Grade 

Premier telecast 

late night films 

Foreign films telecast 
at late night chunk 

Old Classics (A Grade) 

(c) and (d). Reaction of all the viewers to 
the films telecast by Doordarshan are not 
alike. Complaints or suggestions from the 
viewers are received regularly by Door-
darshan and these are duly taken into con-
sideration for the betterment of the service. 

ActIon Plan Tourlam Development 

4136. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of CIVil 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether the Govemment propose to 
formulate a tourism development action plan 
in the country; 

(b) if so, the salient features of the 
proposed plan; 

(c) the details of the famous tourist 
spots in the country provided with extra 
facilities to earn foreign exchange during 
1991-92; and 

(b) The rate of payment by Doordarshan 
for telecast of feature films on National Net-
work are as follows:-

Amount of royalty 

Rs. 6.50 lakhs 

As. 5.00 lakhs 

Rs. 3.50 lakhs 

Rs. 8.00 lakhs 

Rs. 3.50 lakhs 

Rs. 1.75 lakhs 

Rs. 6.50 lakhs 

(d) by when the action plan is likely to be 
implemented? 

THE MINISTER OF CIVIl. AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) to (d). An action plan for tourism 
development in the country is being final-
ised. 

As regards provisioning of facilities at 
tourist sports in the country. this is primarily 
the responsibility 01 the State Governments. 
However, the Central Department of Tour· 
ism extends financial assistance to the State 
Governments for the augmentation of tour-
ism infrastructure on specific proposals based 
on their merits, availability of funds and in-
terse priorities. 

Regulations on Operation of Deep Sea 
Fishing 

4137. SHRI S.S. SIDNAl: 
SHRIGEORGE FERNANDES: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 
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(a) whether the Union Government 
propose to bring a legislation for monitoring 
and regularity the operations of Indian deep 
sea fishing facilities; and 

(b) if so, the details thereof including the . 
salient features of the proposed legislation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI GIRIDHAR GOMANGO): 
(a) and (b). Government is examining a 
proposal for a legislation for regulating and 
monitoring operations of Indian deep sea 
fishing vessels with a view to optimally ex-
ploit fishery resources in the Indian EEZ 
without endangering the marine environ-
ment. Proposal, inter alia, includes regulat-
ing the fishing seasons, fishing gears, type 
and number of fishing vessels, fishing areas, 
species, safety aprametres, reports and 
returns, base ports. 

[Translation] 

Irregularities In Bid of Gandhar Power 
Project 

4138. SHRI VISHWANATH SHAS-
TRI: 

SHRI RAM PRASAD SINGH: 
SHRI DEVENDRA PRASAD 

YADAV: 
SHR RAM VILAS PASWAN: 

Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the Government have re-
ceived complaints with regard to the alleged 
irregularities in the auction organised for 
Gandhar Power Project; 

(b) if so, the details thereof; 

(c) whether any enquiry has been or-
dered in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHR' 
KALP NATH RAI): (a) and (b). No auction 
was organised for the Gandhar Power Proj-
ect of National Thermal Power Corporation 
(NTPC). 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Postal Materials In West Bengal 

4139. SHRI PIUS TIRKEY: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is acute scarcity of 
postal materials like Inland Letters, 
Post-Cards, Money Order Forms and Postal 
Orders in Jalpaiguri district of West Bengal 
particularly in Alipurduar Sub-division; 

(b) if so, the reasons thereof; and 

(c) the steps being taken for the smooth 
supply of postal materials in this region? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No. Sir. 

(b) In view of answer to 'a' above, does 
not arise. ' 

(c) The prescribed system for supply of 
postal materials which is being followed in 
the region is working smoothly. 

[ Translation] 
Arrfars of NTPC Due to Bihar 

4140. SHRI PIUS TIRKEY: Will the 
Minister of POWER AND NON-CONVEN-
TIONAL ENERGY SOURCES be pleased 
to state: 
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(a) whether Bihar Government have to 
pay a very huge amount to the National 
Thermal Power Corporation; 

(b) if so, the details of the outstanding 
amount for each of the last three years; 

(c) the steps taken by the Union Gov-
emment for payment of outstanding dues; 
and 

(d) whether the NnC supplies power to 
Bihar at higher rates; and 

(e) if so, the reason thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHAI 
!<AlP NATH RAI): (a) Yes, Sir. Bihar State 
Electricity Board (BSEB) has to pay an 
amount of As. 253.71 crores plus a sur-
charge of As. 75.02 crores as on end Febru-
ary '92 for supply of power from NTPC sta-
tions. 

(b) The amounts outstanding forthe last 
three years are as under:,-

Outstanding Dues Surcharge Billed 

1.4.89 

1.4.90 

1.4.91 

29.2.92 

(c) The steps taken for recovery of dbes 
ioclude1requent visits to State Electricity 
Board and State Government by Senior 
executives of the NTPC, organising meet-
ings, recovery through Cel'1tral Appropria-
tion, etc. 

(d) No, Sir. For energy supply from 
Farakka pdlNer station of NTPC, the rate 
applicable to other States of Eastern Region 
is also being charged to Bihar. For power 
supply from Northern Region also, NTPC is 
billing as per the rates prevalent in Northern 
Region according to the global accounts 
prepared by Northern Region Electricity , 
Board. 

(e) Does not arise. 

(Rs. Crs.) (Rs. Crs.) 

29.65 3.53 

96.01 13.05 

137.84 32.36 

253.71 75.02 

[English] 

Hydro Electric Powe~ Project In Kama-
taka 

4141. SHRI RAMCHANDRA VEER-
APPA: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Government propose to 
set up Hydro-electric power generation 
projects in Bidar district in Karnataka to 
augment the power generation in the State; 

(b) if so, the names of project pending 
for clearance; and 

(c) the time by which these are exacted 
to be cleared? 
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THE MINISTER OF ST~TE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAl ENERGY SOURCES. (SHRI 
!<AlP NATH RAI): (a) No hydro-electric 
power project is contemplated to be set up in 
Bidar District of Kamataka, in near future. 
However, scope for setting up two mini hydel 
projects has been identified 

(b) and (c). Does not arise. 

Power Generation In Eighth Plan 

4142. SHRI BHAGEY GOBARDHAN: 
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the cost of installation of per Mega-
wan (MW) of thermal, hydel and atomic 
power stations, respectively; 

(b) the share of thermal, hydel and atomic 
power in the projected additional capacity of 
power generation in the EIghth Plan period; 
and 

(c) the sources of funding for the addi-
tional capacity of generation, transmission 
and distribution? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
!<AlP NATH RAI): (a) The information is 
being collected and will be laid on the Table . 
of the House 

(b) and (c). The Eighth Plan has not yet 
been finalised. 

expenditure Incurred In Generation of 
Power through NCES In A and N 

Islands 

4143. SHRI MANORANJAN BHAKTA: 
Will the Minister of POWER AND NON-

CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the total expenditure incurred in the 
Union Territory of Andaman and Nicobar 
Island for generating power through non-
conventional energy sources as on 31 st 
January, 1992 and the installed capacity of 
power generation by these projects; and 

(b) the actual generation of power for 
the last one year giving month-wise break-
up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). In the Union 
Territory of Andaman & Nicobar Islands, 
small power generating units based on Solar 
Photovoltaic, Wind Energy and Biomass 
energy generation technologies have been 
installed in different locations in a decentral-
ised way. Installation of 15 small wind bat-
tery chargers worth Rs. 4.0Slakh has been 
taken up of which 9 Mahines have so far 
been installed. 4 nos. of BIOmass based 
gasifiers and Stirling energy of aggregate 
capacity 14.90 kilowatt (equivalent) have 
been installed in mechanical and electrical 
mode at a reported expenditure of Rs. 6.432 
lakh. In addition, another 100 kilowatt gasi-
fier system has been installed under a sepa-
rate R&D Project at a reported expenditure 
of Rs. 3.70 lakh. About 200 nos. of Solar 
Photovoltaic Systems of aggregate capaicty 
of about 125 kilowatt have been taken up at 
different locations for street lighting, commu-
nity television/lighting, water pumping and 
small power generating units. Out of these 
17 numbers of small power plants of about 
85 kilowatt total capacity are under installa-
tion. Solar Photovoltaic modules have been 
provided by the Department of Non-Conven-
tional Energy Sources and cost of balance of 
systems and other charges have been met 
my the Union Territory Administration. Non-
conventional energy devices being small in 
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capacity and installed in a decentralised 
way, monthwise authenticated data of en-
ergy generation is- not available. 

Installed capacHy of Power Generation 
in A and N Islands 

4144. SHRI MANORANJAN BHAKTA: 
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the present installed capacity of 
power generation in the Union Territory of 
Andaman and Nicobar Islands and the ac-
tual power available for distribution as on 
31st January, 1992: 

(b) whether any study has been con-
ducted to assess the actual requirement of 
power: and 

(C') if so. the present demand and supply 
position as projected in Eigth Five Year 
Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) The present installed -
capacity in the Union Territory of Andaman 
and Nicobar Islands as on 31st January, 
1992 was of the order of 28 MW. However, 
the derated a capacity which was available 
for power distribution was of the ordered 23 
MW. 

(b) Yes, Sir. 

(c) The Eighth Five Year Plan has not 
been finalised so far. • 

Temporary Statu. for Dally Wage 
Workers In Punjab 

4145. PROF. PREM DHUMAL: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether R.M.S. Divisions in Punjab 
Circle are regular ising the service of daily 
wage workers after giving them temporary 
status; 

(b) if so, the details thereof; and 

Cc) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) There are no 
daily wage workers on a regular basis in 
R.M.S. Divisions in Punjab Circle. However, 
occasionally against leave vacancies, ar-
rangements on daily wage basis are made. 

(b) Does not arise. 

(c) Does n01 arise. 

Food Engineering Centres 

4146. SHRI SANAT KUMAR MANDAl: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state:. 

(a) whether the Indian food processing 
industry has failed to make the grade for lack 
of proper infrastructure for inventing special-
ised machinery; 

(b) whether none of the manufacturers 
was engaged in the development of new 
lines of plant and machinery for the industry; 

(c) if so, the reasons therefor; 

(d) whether Government have framed 
any scheme for setting up a chain of "food 
engineering-centres for research and devel-
opment of proper equipment for the pur-
pose; 

(e) if so, details and funds antq:,ated in 
this regard therefor; and 

(f) whether any such centre shall be set 
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up in Calcutta, if not, the reasons there-
for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHARGOMANGO): 
(a) and (b). Yes, Sir. 

Ccl. At present manufadurers in the 
country are not engaged in the development 
of new lines of plant and machinery for the 
industry mainly due to non-availability of 
Basic research & development facilities, 
prototype deyelopment and scale up facili-
ties, product testing and marketing facilities. 

(d) and (e). Ministry of Food Processing 
Industries has formulated a scheme for set-
ting up one Food Engineering Centre at 
CFTRI Mysore during the 8th Plan to cater to 
the need of Food Processing Industry for the 
development of Food Processing machinery 
and Research & Development facilities with . 
total financial outlay of Rs. 5.00 crores. 

(f) No. Sir. only one Centre is proposed 
to be set up at eFTAI Mysore using the 
existing available infrastructure and exper-
tise. 

Expenditure on Advertisement by 
D.A.V.P. 

4147. SHRISYED SHAHABUDDIN:WiII 
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) expenditure on advertisement by 
DAVP language-wise during 1991-92; 

(b) Ihe number of papers. big, medium 
and small. which received advertisement 
from the DAVP during the year, language-
wise; and 

(c) the criteria for the classification for 
newspapers for application of different rates 
and the present schedule of rates? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRLJA VYAS): 
(a) and (b). The information is being col-
lected and will be laid on the Table of the 
House. 

(c) Classification of newspapers for 
application of rates is based on cost, related 
to circulation with in-buiJt weightage to smaU 
and medium newspapers. 

The present rate ranges from Rs. 8.70 
to Rs. 31.50 for newspapers having circula-
tion figures upto 50,000 copies with addi-
tional46.2 paise per thousand copies above 
50,000 copies. 

Exploration of Bauxite and Iron Ore in 
Keral. 

4148. SHRI THA YILJOHN ANJAlOSE: 
Will the Minister of MINES be pleased to 
state: 

(a) whether the Government have con-
du~ed any survey for locating Bauxite in 
Alleppey and Emakulam districts and also 
iron ore in Kerala; 

(b) if so, the details thereof; and 

Cc) if not. the reasons thereof? 

THE MINISTER OF STATE; OF THE 
MINISTRY OF MINES (SHR BALRAM 
SINGH YADAV): (a) Yes, Sir. 

(b) Preliminary mineral survey by Geo-
logical Survey of India (GSI) have not re-
vealed any bauxite occurrence of economic 
singificance in Alleppey and Emakulam dis-
tricts of Kerala. 

A total of 102.528 million tonnes of iron 
ore containing 31.5 to 41.2% iron have been 
estimated by G.S.1. in Eleyettimala, Alam-
para, Nanminda, Naduvallur, Cherruppaand 
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East and West Hill Bands of Kozhikode and THE DEPUTY MINISTER IN THE 
KorattimaJa of Malappuram district. MINISTRY OF INFPRMATION AND 

BROADCASTING CKUMARIGIRIJA VYAS): 
(c) Does not arise. Ca) to (c). No, Sir. According to Doordarshan, 

only 5% of the programmes are changed at 
Ralnaglrl Airport the last minute due to programme exigen-

cies and unavoidable reasons. 
4149. SHRI GOVIND~O NIKAM: Will 

the MinisterofCIVtLAVIATION AND TOUR- (d) It is the endeavour of Doordarshan 
ISM be pleased to state: to adhere to the announced schedule of 

programmes. 
(a) whether the work of Ratnagiri Airport 

has been completed; and [Eng/ish] 

(b) if so, when the air-services are likely . Joint Venture of ABB & NTPC 
to be started therefrom? 

THE MINISTER OF CIVIL AVIATION 
ANJ>TOURISM (SHRI MADHA VRAOSCIN-
DIA): (a) The airport at Ratnagiri belongs to 
the State Government. The National Air-
ports Authority has no plans to take up any 
work there. 

(b) Vayudoot has no immediate plans to 
restore operations to Ratnagiri. 

[ Translation) 

Change In Doordarshan Programmes 

4150. SHRI GOVINDRAO NIKAM: 
SHRI PANKAJ CHOWDHRY: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

Ca) whether programme schedule of the 
Doordarshan is changed frequently; 

(b) if so, the number of programmes 
changed during the last' three months; 

(c) the reasons for change for each 
programme; and 

(d) the steps taken by Govemment to 
check such changes in Mure? 

4151. SHRI BHAGWAN SHANKAR 
RAWAT: 

SHRI BHUBANESHWAR 
PRASAD MEHTA: 

SHRI ANAND RATNA 
MAURYA: 

SHRI S.B. THORAT: 
SHRIINDRAJIT GUPTA: 
SHRI RABI RAY: 
SHRI LOKANATH CH-

OUDHURY: 
SHRt HARI KISHORE SINGH: 
SHRI CHANDRA JEET 

YADAV: 
DR. Y.S. RAJASEKHAR 

REDDY: 
SHRI PARAS RAM BHARD-

WAJ: 

Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES 00 
pleased to state: 

(a) whether a joint venture is proposed 
to be set up between the Swedish multina-
tioanl electrical equipment manufacturers. 
ABB and the National Thermal Power Cor· 
poration CNTPC); 

Cb) if so, the details thereof; 

Cc) whether any protest has been re-
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ceived against thfl proposed joint venture; 
and 

(d) if so, the details thereof and reaction 
of the Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF P.OWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KAlP NATH RAI): (a) Yes, Sir. 

(b) Area Brown Boveri of Switzerland 
and the National Thermal Power Corpora-
tion have signed a Memorandum of Under-
standing to confirm the intention of the par-
ties concerned to set up a power plantthrough 
a new joint sector company in accordance 
with the notified policy of Government of 
India to encourage greater participation by 
private enterprises in the ElectriCy Sector to 
bring in additionally of resources from the 
private sector for capacity addition pro-
gramme in electricity generation, supply and 
distribution fields. 

(c) and (d). In an open lettertothe Prime 
Minister, the National Confederation of Offi-
cers' Association (NCOA) have, inter-alied, 
stated that implementation of power projects 
through such joint ventures may lead to high 
costs and under-utilisation of indigenous 
capacity. The letter also questions o1her 
issues such as need for gas-based power 
projects as also the need for foreignlprivate 
investment in the power sector. 

Government policy to encourage pri-

vate sedor participation in power sedor has 
been evolved to attract additionaliy of re-
sources for power sector programmes 
through private sector investment to meet 
severe power shortages. Adequate mecha-
nisms are available to limit project costs. The 
power capacity addition programme of the 
country is such that available indigenous 
capacity would be used. 

International Airlines from major 
Airports 

4152. SHRI NANI BHATIACHARYA: 
Will the Minister of CIVil AVIATION AND' 
TOURISM be pleased to state: 

(a) the to1al number of international air-
lines operating through the airports of Cal-
cutta, Delhi, Bombay and Madras respec-
tively aIongwith the names of the airlines and 
the frequency of service at each airport; 

(b) the details of the intemational air 
traffic growth in these cities during each of 
the last five years, year-wise and city-wise; 

(c) the reasons for low intemational air 
traffic growth at Calcutta airport; and 

(d) the details of the action takenlpro-
posed to be taken to increase international 
air traffic at Calcutta airport? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) to (d). A statement is attached. 

STATEMENT 

The nu~r of WHlcJy servfc»s operated by intgmational airlin8S at Bombay, D9lhi. 
0aIcim. and Ma.: .... ~ .,. giwn "-low: 

s. (10. Name of airfme Bombay Delhi Calcutta Madras 

1 2 3 4 5 6 

1. 6 2 
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S.No. Name of airline . Bombay Delhi Calcutta Madras 

1 2 3 4 5 6 

2. Air France 3 5 

3. Alitalia 2 2 

4. Ariana Afghan Airlines 4 

5. Air Mauritius 2 

'I 6. Air Lanka 2 5 

7. Air Tanzania 

8. Alyemda 

9. British Airways 7 6 2 

10. Biman Bangladesh 2 23 

11. Cathay Pacific 4 
• 
12. Czechoslovakia Airline 

13. Oelta Airways 3 3 

14. Oruk Air 2 

15. Egypt Air 

16. Ethoplan Airlines 3 

'17. Emirates 13 5 

18. Gulf Air 24 6 

19. Iran Air 

20. Japan Air 

21. Kenya Airways 3 

22. Kuwait Airways 7 3 
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S.No. Name of airline Bombay [)glhi Calcutta Madras 

1 2 3 4 5 6 

23. KLM Royal Dutch Airlines 3 

24. Lufthansa 5 5 .. 
25. LOT Polish Airlines 

26. Malaysian Airline 2 6 

27. Pakistan International Airlines 5 7 

28. Royal Jordanian 7 

29. Royal Nepal Airlines Corporation 2 14 2 

30. Saudia 8 2 2 

3~. Syrian Arab Airlines 

32. Singapore Airline 4 3, 2 4 

33.:' Swiss Air 4 3 

34. Tarom (ROITIaniar. Airline) 2 

35. Thai Airways 5 3 

36 Turkish 

4&8 Yemen Airlines 2 

-' 
o~. Zambia Airways 

39. ~ir Jndia 74 35 2 9 

.40; . Indian Airlines 6 13 11 9 

Total 193 139 49 37 , 
-.~ 

Grand Total : ~18 

. 
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(b) The details of the intemational airtrafflCgrowth in Bombay, Calcutta, Delhi and Madras 
droing last 5.)'Bars is given below:-

Year % Growth of TrafflCof international passengers over the previous year 

.. ' Bombay Calcutta Delhi Madras 

1986-87 6.1 12.5 1.4 2.8 

1987-88 6.0 12.8 7.9 11.1 
.~ 

1988-89 (-) 1.3 

1989-90 (-) 1.1 H 

1-990-91 H 2.6 H 

(c) and (d). International traffic moves 
basically for leisue or business. Airlines 
operate to any particular destination on the 
basis of commercial viability. Government 
has been following the policy of giving traffic 
rights to Calcutta liberally. 

TV Relay Centre. at Phulbani and 
Bolangerlln Orissa 

4153. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government propose to 
increase the capacity of TV relay centres at 
Phulbani and Bolangeri in Orissa; and 

(b) if so, by when? 

(b) Does not arise. 

15.3 2.8 0.0 

6.9 4.0 10.9 

9.8 (-) 5.1 8.2 

New Vigilance Organisation In Telecom 
Department 

4154. SHR\MRUTYUNJAYA NAYAK: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government propose to 
Sl:lt up a new intelligence and vigilance or-
ganisation to check the corrupt pradices in 
telecommunication department; 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) and (b). It is 
proposed to revamp the vigilance set-up of 
the department so as to make it more effec-
tive in detecting, preventing and ourbing 
corrupt practices leading to leakage of 
Government revenue. Besides, the depart-
ment has also sought CBI assistance and 
CBI cells meant' exclusively for chekcing 
leakage of telephone revenue have been set 
up at 4 cities to start with. 
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(c) Does not arise. (b) Mineral ExpbratIonCorporation ltd. 
(MECl) have estimated a reserve of 4.69 

ADS Assistance for Distribution lakh tonnes of gold are with average grade of 
System In Karnataka 2.76 grams per tonne in Wondalli, Raichur 

district in Kamataka. 
4155. SHR S.B. SIDNAl: Will the Min-

isler of POWER AND NON-CONVEN- (c) Exploration for other minerals was 
nONAL ENERGY SOURCES be pleased not carried out in the area. 
to state: 

(a) whether the Asian Development 
Bank (ADB) has approved US $100 m.loan 
for improving the power distribution system 
in the urban centres in Karnataka; 

(b) if so, the details of the assistance; 
and 

(c) the time by which the ADB aided 
programme will be taken up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) No, Sir. 

(b) and (c). Does not arise. 

Gold and Other Minerai. In Karnataka 

4156. SHRI S.B. SIDNAL: Will the Min-
ister of MINES be pleased to state: 

(a) whether the Mineral Exploration 
Corporation ltd. has discovered a gold ore 
reserve in Wandalli, Raichur district in Kar-
nataka: 

(b) if so, the quantum of gold ore ex-
plored; and 

(c) the facts and the details of the other 
mineral reserves explored during 
April-October, 1991 in the area? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) Yes, Sir. 

Production of St ... 

4157. SHRI S.B. SIDNAL: Will the Min-
ister of STEEL be pleased to state: 

(a) the quantum of crude steel produced 
by the Steel Authority of India during the first' 
eight month of 1991-92; 

(b) the steps taken/proposed to be taken 
by it to step up production of value added 
items: 

(c) whether the SAIL is supplying corro-
sion resistant steel to the Indian Railways: 

(d) if so, the details thereof; 

(e) the countries to which galvanised 
products are being exported: and 

(f) the demand for steel estimated in the 
country during 1992-93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEl (SHRI SONTOSH 
MOHAN DEV): (a) Production of Crude steel 
during the first eight months of year 1991-92 
was 62.5 lakh tonnes by SAIL. 

(b) By stabilising cold rolled mill II of 
Bokaro Steel Plant, SAIL has enhanced the 
production of value added items. With in-
creased focus on large number of inter-plant 
transfer of semis-finished steel next year, 
the production of value added items will . 
increase. i, 

(c) Yes, Sir. 
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(d) Total supply of corrosion resistant 
steel from SAIL to Indian Railways during 
April '91 Jan. '92 was 7540 tonnes. 

(e) So far during 1991-92, there has not 
been any export of galvanished sheets prod-
ucts produced by SAIL However, an order 
for export of 12.000 tonnes of galvanised 
corrugated shoots to Bangladesh has been 
booked by SAIL . 

In addition,. SAIL have recently exported 
60 tonnes of galvanised wires made out of 
wire rods from Bhilai Steel Plant to UAE. 

(f) The demand of finished steel for the 
year 1991-92 is estimated at 163.5 lakh 
tonnes. 

Air India aircraft took off from the opposite 
end of the runway. The incident is under 
investigation. 

Pay Phone Facility 

4159. SHRI M.V.V.S. MURTHY: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government propose to 
extend 'Pay Phone' facility in the country; 

(b) if so, the details thereof; 

(c) the target period fixed for completion 
of the project; and 

(d) whether it is proposed to introduce 
[Translation] the 'Chip System' for phones? 

CoIII.,on at Bombay Airport THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

4158. SHRI VILAS MUTTEMWAR: Will P.V. RANGAYVA NAIDU): (a) Yes, Sir. 
the Ministerof CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether two aeroplanes narrowly 
escaped a head on collision at Bombay 
airport in Janaury, 1992; 

(b) if so, the details of persons found 
responsible for the incident and the action 
taken against them; 

(c) whetherthe Government have given 
any directions to pilots and other officers to 
avoid recurrences of such incident; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) to (e). On 10.1.1992, when an 
Indian Airlines aircraft was backtracking on 
runway after landing at Bombay airport, an 

• (b) We have liberalised the allotment of 
Public Call Offices to beallotted to all those 
who volunteer subject to the satisfaction of 
the guidelines laid by department and feasi-
bility. 

(c) The targets regarding 'Pay Phones' 
are fixed every year depending upon poten-
tial, availability of equipment etc. and de-
mand. 

(d) Yes, Sir. 

Jal Dhara Scheme In Orissa 

4160. SHRI SRIKANTAJENA: Will the 
Minister of POWER AND NON-CONVEN-
TIONAL ENERGY SOl:lRCES be pleased 
to state: 

(a) the target fixed for sinking of wells 
under the Jal Ohara Scheme in Orissa dur-
ing the last two years; and 
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(b) the extent to which the target has 
been achieved during the above period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES. (SHRI 
KALP NATH RAI): (a) and (b). The Jal Dhara 
Scheme was one time measure initiated by 
the Government in 1988-89 to provide 
pumpsets to marginal farmers in identified 
Drought Prone Areas of 13 States. A target 
of 3171 pumpsets was proposed under the 
scheme for Orissa against which 3099 
pumpsets were achieved under this scheme 
during 1989-90 and 1990-91. 

Conference of Power Minister on 
Renewabale Energy Sources 

4161. SHRI R. SURENDER REDDY: 
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether it is a fact that the Prime 
Minister stressed the need for a separate 
dispendation to promote New and Renew-
abal Energy Sources (NRES); 

(b) if so, the decision taken in the confer-
ence on February, 20; 

(c) number of Ministers participated in 
the conference; and 

(d) the recommendations of the confer-
ence accepted by the Govemment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALPNATH RAI):(a)to(c). The Department 
of Non-Conventional Energy Sources or-
ganised a first ever Conference of Ministers 
in-charge of Non-Conventional Energy 
Sources of State Governments and Union 
Territories on 20th February, 1992. About 20 
dignitaries including a Governor, Lt. Gover-

nars, and Ministers participated in the Con-
ference, besides Secretaries and other 
Senior Officers of various StatesJUnion 
Territories. While addressing the participants, 
the Prime Minister stressed for the need of 
separate dispensation to be given to new 
and renewable energy sources programmes. 

Salient recommendations of the confer-
ence are given as under: 

1. Development and popularisation of 
NRSE to be launched as a mass 
movement by Central Government; 
State Governments; social, scien-
tific and charitable institutions so 
as to develop NRSE culture in the 
length and breadth of the country 
for better nergy availability, eco-
nomic growth and sustained all 
round development together with 
better environment. 

2. Providing adequate financial re-
sources and incentives in the cen-
tral and state government plans 
during the coming 8th Five Year 
Plan and subsequent plans. 

3. Making su~1ained efforts to develop 
and disseminate various types of 
systems and devices based on 
renewable sources of energy for 
power generation, process heat and 
supplementing/conservation of 
cooking fuel. ' 

4. Providing training to local people in 
the fabrication, propagation and 
maintenance of NRSE systems and 
devices wi:h the long terms objec-
tive of absorption of these tech-
nologeis by local artisans, to the 
extent possible. 

5. Use of electronic media both at 
Central and State Governments 
levels for creating of mass-aware-
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ness, wider publicity and educa-
tion. 

6. Various State Governments and 
implementing agencies are being 
advised to make use of the above 
recommendations in development 
and popularisation of new and 
renewable sources of energy. 

Pattern Irrigation Project In Orissa 

4162. SHRI ARJUN CHARAN SETHI: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Government have ac-
corded approval to the revised estimates for 
pottern irrigation project in Orissa; 

Ib) if so, the detaiis thereof; 

(c) whether the grant-in-aid has since 
been released; and 

(d) if not, when it is likely to be released? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). The Public Invest-
ment Board has cleared the revised esti-
mates for an estimated cost of Rs. 88.88 
crores in its meeting held on 6.12.1990 
subject to furnishing of the required environ-
mental data by the State Government to be 
Ministry of Envi(onment and Forests. 

(e) and (d). An amount 01 Rs 53.70 
crores has so far been reimbursed by Gov-
ernment of India. 

Requirement of NewsprInt 

4163. SHRI SUDHIR GIRl: Will the 
Minis1er of INfORMATION AND BROAD-
CASTING be pleased to state: 

the total qyantity requirement and pro-

duction of newsprint in the country,? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASING (KUMARI GIRIJA VYAS): 
The total demand for newspring in the coun-
try during 1991-92 is estimated at 5.60 lakh 
Metric Ton (MTs}. 

The production target of newsprint in 
the country during the year' 991-92 is 2.95 
lakh MT s and the actual production achieved 
between April, 199.1 and Janaury, 1992 is 
2.35,212 MT. 

Public Telephone. 

4164. SHRI BHAGWAN SHANKAR 
RAWAT: 

SHRIMATI MAHENDRA 
KUMARI: 

SAHRIMATI RITA VERMA: 
SHRI N.K. BALlYAN: 

Will the Minister of COMMUNICA nONS 
be pleased to state: 

(a) whether any target was fixed for 
opening of public telephones during 1991-92 
in Uttar Pradesh, Andhra Pradesh, Mahar-
ashtra, Rajasthan and Gujarat; and 

(b) if so, the number of public tele-
phones opened in the above states during 
the same period. district-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Yes, Sir. 

(b) The details are being collected and 
will be laid on the Table of the House. 

Thermal Power Statloll al Sagardlghl, 
West Bengal 

4155. SHRI ZAINAL ABEDIN: Wiii the 
Minister of POWER AND NON-CONVEN-
TIONAL ENERGY SOURCES be pleased 
to state: 
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(a) whether the proposal for setting up 
of a thermal power station at Sagardighi, 
West Bengal has been awaiting clearance 
for many years; 

(b) if so, the reasons therefor, along with 
the details of the scheme; and 

(c) the time by whidl it is likely to be 
cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAl ENERGY SOURCES (SHRI 
KAlP NA TH RAI): (a) to (c). The Central 
Electricity Authority (CEA) have received in 
March, 1992, from the West Bengal Power 
Development Corporation, a revised Project 
Feasibility Report of 4x500 MIN Thermal 
Power Station at Murshidabad envisaging 
installation of 2xSOO MW in St~ and 
2xSOO MW in Stage-II for techno-eoonomic 
appraisal. The State Authorities have 0b-
tained environmental clearance in reapect of 
the proposed station for a capacity of 1000 
MIN and have also tied up water availability. 
Other essential inputs such as coal linkage 
and its transportation, fly ash management 
plan, clearance from CivD Aviation authori-
ties and compliance of Section 29 of Electric-
ity (Supply) Ad. 1948 etc. are yet to be tied 
up by the State Authorities. The scheme is 
not in a state of readiness for techno-eco-
nomic clearance by the CEA and could be 
considered only after aU the essential inputs . 
have been tied up and the requisite clear-
ances have been obtained by the State 
Authorities. 

[T ransiation) 

Tourist Places In Harya,.. 

4166. SHRI DHARAMPAl SINGH 
MAlIK: Wdl the Minister of CIVil AVIATION 
AND TOURISM be pleased to state the 
details of the tourist places in Haryana, dis-
trict-wise? 

THE MINISTER OF CIVil AVIA noN 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): The Central Department of Tourism 
does not maintain district-wise list of tourist 
places in the States. However, the Central 
Department of Tourism in consultation with 
the State Government have identified the 
following travel circuits for phased develop-
ment. 

[English1 

(Delhi) - Suraj Kund - Badkhal 
- Hodal - Palwal - Sohna -
Dharuhera - Sultanpur - Gurgaon 
-(Delhi). 

(Delhi) - Rohtak - Panipat - Kamal 
- Kurukshetra - T ajewala - Kale-
sar - Sidhaaura - Narayangarh -
Panchkula - Pinjore - Chandigarh. 

, 
Power Lo ... In DESU 

4167. SHRI NITlSH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the Minister of POWER AND NON-
CONVENTIONAl ENERGY SOURCES be 
pleased to state: 

(a) whether factory owners in Delhi have 
demanded three year freeze in OESU tariff 
rates; 

(b) whether any estimate of power losses 
in tansmission and distribution and distribu-
tion system in Delhi has been made; 

(c) if so, the percentage thereof; 

(d) whether DESU are incurring heavy 
losses due to theft of power also; 

(e) if so, the estimated annual loss 01 

this aocount; and 



an Wtiten AnswelS CHAITRA 3, 1914 (SAKA) Wtiten AnsMJIS 878 

(f) the steps taken by the Govemmentto 
check these losses ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRt 
KALP NATH RAI): Ca) Yes, Sir. 

Cb) to (f). DESU has estimated its Trans-
mission & Distribution losses during 1991-92 
at 19.5%. h is not possible to segregate the 
technical losses and commercial losses 
(including theft of electricity). Theft of energy 
has been made a cognizable offence under 
Indian Electricity Act, 1910. DESU has al-
ready intensified its drive against theft/mis-
use of electricity. During the period 
April-December, 1991, DESU has checked 
36957 cases and detected 22783 cases of 
theft of energy. 541 FIRs were lodged with 
the police for prosecution. 

Telephone Exchange. In Himachal 
Prade.h 

4168. PROF. PRM DHUMAL: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the locations of new telephone ex-
changes set up in Himachal Pradesh during 
1991-92; district-wise; 

(b) whether the Govemment propose to 
set up more telephone exchanges in the 
state during 1992-93; and 

(c) if so, the details thereof, district-
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) A Statement 
is attached at AnnexuTI? 

(b) Yes, Sir. 

(c) A tentative list of 22 new telephone 
exchanges proposed for installation in Hima-
chal Pradesh during 1992-93 subject to the 
approval of plans and availability of equip-
ment and other resources has been drawn 
up. The district-wise details and locations 
are furnished in the statement attached at 
Statement. 
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IIocIemlsatlon of Airports In K .... 1a 

4169. PROF. K.V. THOMAS: 
SHRI THA YIL JOHN ANJA-

LOSE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Government propose to 
modernise Cochin and Trivandrum airports 
in Ksrala: 

(b) if so, the details thereof including the 
estimated expenditure likely to be incurred 
thereon; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND~OURISM (SHRI MADHAVRAOSCIN-
DIA): (a) to (c). The International Airports 
Authority of India have allocated a sum of 
As. 11.36 crores for improvement and 
modernisation of Trivandwm airport by way 
of strengthening of runway, taxi--track, apron, 
construction/modification of tsrminal and 
other buildings, provision of airfield lighting 
and navigational aids. In the case of Cochin 
Airport, the National Airports Authority has 
been asked to examine the feasibility of 
expansion. 

flight from Callcut to GuH Countries 

4170. PROF. K.V. THOMAS: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there is any proposal to 
introduce flights from Calicut to Gulf coun-
tries; and 

(I}) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). Indian Airlines has already 

introduced trice wBekIy service on the 
Calicut-Sharjah-Calicut route with effect 
from 15.2.1992. 

Diesel Power Stations In Ker.la 

4171. PROF. K.V. THOMAS: Will the 
Minister of POWER AND NON-CONVEN-
TIONAL ENERGY SOURCES be pleased 
to state: 

(a) whether the Government of Kerala 
has requested the Union Government for 
approval and financial assistance for the 
Branapuram, Calicut and Kasargod Diesel 
power stations; and 

(b) if so, the steps taken by the Union 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). Government 
of Kerala have submitted proposal for Diesel 
based power stations at Brahmapuram, 
Kasargod and VadakaratKozhikode and 
have sought external bilateral assistance for 
their projects. Kerala Government have been 
advised to tie up various inputs particularly 
fuel oil linkage before the schemes are proc-
essed for approval and financial assistance. 

[ Translation] 

Doord.rshan Kendra at KhaJuraho 

4172. KUMAR I UMA BHARTI: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Govsrnment have re-
cently received any PfOposal to set up a 
Doordarshan Kendra at Khajuraho, Madhya 
Predesh;and . 

(b) if so, by when it is likely to be 
up? , 

set 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRUA VYAS): 
(a) and (b). Requests have been received 
from time to time for expansion of TV service . 
in the State of Madhya Pradesh including 
Khajuraho. Extension of TV service to Khaju-
raho, as also similarly placed areas in the 
country, can be carried out in a phased 
manner depending upon availability of re-
sources forfuture plans of TV expansion and 
interse priorities for th extension of TV serv-
ice to the uncovered parts of country. 

Theft at Airports 

4173. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether goods in large quantity are 
stolen from various airports; 

(b) if so, the value of goods stolen from 
Delhi, Bombay and Calcutta airports during 
each of the last three years; and 

(c) the action taken or proposed to be 
taken to prevent the recurrence of such 
incidents? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) to (c). The information is being 
collected and will be laid on the table of the 
House. 

Small HydrcrElectrlc Projects In 
Madhya Pradesh 

4174. SHRI RAMESHWAR PATIDAR: 
Will the Minister of POWER AND NON-
CONVENTIONAl ENERGY SOURCES be , 
pleased to state: 

(a) the number of small hyctro-electric 

projects of Madhya Pradesh pending dear-
ance;and 

(b) the time by which these are likely to 
be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAl ENERGY SOURCES (SHRI 
KAlP NATH RAI): (a) and (b). No small 
hydro-electric power project of Madhya 
Pradesh costing more than Rs. 25 Crores is 
pending for clearance with the Government. 
Execution of the projects costing less than 
Rs. 25 Crores has been delegated to the 
respective state authorities. 

[English] 

Digital Electronic Exchange In Deihl 

4175. DR. C. SilVERA: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) whether all the telephone exchanges 
in Delhi have been converted into digital 
electronic exchanges; 

(b) if so, the names thereoftogetherwith 
the line capacity of each of the exchanges; 
and 

(c) if not, the time by which they are 
likely to be converted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAVYA NAIDU): (a) No, Sir. 

(b) The names and capacities of the 
exchanges which have been converted into 
digital electronics exchanges in Delhi are 
given in the attached Statement-I. 

(c) (i) Electromechanical exchanges 
detailed in Statement-II are pro-
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posed to be replaced to digital elec-
tronic exchanges during the 8th 
Five Year Plan. 

(tI) The remalnlllg electromechani-

Written Answers 888 

cal exchanges (detailed in 
statement-III) will be replaced by 
digital electronic in phases on expiry 
of their effective life of 25 years. 
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Telecommunication Instruments In 
Deihl 

a. Application fee RS.25.00 

b. Security Deposit Rs.10,000.00 
4176. DR. C. SILVERA: Will the Minis-

ter of COMMUNICATIONS be pleased to c. Wire rent per ~nnum 
state: (for one year initially) Rs. ,000.00 

(a) whether the Mahanagar Telefone d. Machine rent per annum 
Nigam Limited provide various communica-
tion instruments like TELEX, FAX, ISO and 

(for one year initially) Rs.8,OOO.OO 

STD at private premises in Delhi; (e) Installation charges 

(b) if so, the farm alitl9s to be undertaken 
and the C'13'gOS to be dOPOSiloo at the tilTle 
of instal!;;~;pn and afte!Ward~, 

(c) whe!h€'r the".? !n;;!ruments are pro-
vidp(j Within !'0'ne ti"", s.cf)tldu!(;; 

(d) I! SO, floe details fhoro;ot, ana 

lei it no~, the steps proposed to be taken 
in thi~ reg;Fd? 

THE DEPUTY MINISTER IN THE 
MINISTRY COMMUNICA nONS (SHRI P. V. 
RANGAYYA NAIDU): (a) Sir, Mahanagar 
Telephone Nigam Limited IS providing only 
Telex machines at private premises In D.,ihi. 
However, thiS IS optional and a party can 
have his own machine from approved mod-
els if he so desires. As far FAX machines, 
these are not being provided by Mahanagar 
Telephone Nigam limited, Delhi. 

STDIISD faciiities at private premises 
are franchised by the MTNL. The subscriber 
has to provide the type approve STO/ISD 
payphones which are either coin operatedl 
card operated or these could be with STO 
charge indicators. 

(b) In resped of Telex, in case the 
machine is provided by Mahanagar T~le
phone Nigam Limitec!, the charges to be 
deposited at the time of installation are as 
under:-

(machine only) Rs. 800.00 

Charges against (d) not IwiEld If) case the 
subsc:ribor arranges has own tAtex machin&. 

'n J1d!t'c~! to tt;e- above, call charges 
are levied as per prescribed tariff. 

For FAX servicn, th", ;'I..lbscriber has to 
arrnngEl for 1'1:$ own machine. He has also to 
apply for permission to use FAX machine on 
hiS wmkl!'1Q NlfTlbt'r wnll). shoulC be one of 
3.pprov(l<.~ I"'\aka AhcollCafeeotRs. 3000.00 
for pri.tate ,;'::6 iv"d fb. 15000.00 tor com-
mercial use is l<ivied tor FAX. 

(c) to (e). lh FAX machine provided by 
the Gubscrioor is If,stalied immediately after 
ai' the tormalities including payment of li-
cence fee elr~. arEl .:ompleted by him. How-
ever, a', :or l€,(!'( COmHtctlons, these are 
providM wijhir FOl;R ~" SIX weAks f the 
aprlicatlon !)~ th., &ubscriber subject :0 fea· 
sibility and availability. 

Regarding S1O/:3D pay phones the!',e 
ar~ provided by th .. subscriber. 

Public Call Offices In Deihl 

• 4177. DR. C. SILVERA:WiII the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) whether some criteria exist for pravi-
.sicn of departmental and non-departmental 
public call offices in Delhi; and 

a: 
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(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) and (b). Yes, 
Sir. Departmental Public Call Offices are 
generally opened in Central Telegraph Of-
fices/Departmental Telegraph Offices. We 
have liberalised installation of both local and 

II STD pay phones. These are allotted to indi-
viduals. They have to make an application to . 
their Area Managers/ Area General Manag-
ers in a prescribed application form. After the 
pay phone is allotted they have to give a 
security deposit of Rs. 9600 and have to give 
'a gurantee i.e. the minimum revenue per 
public telephone would be Rs. 1600/- in case 
of STD PCS, Rs. 3001- in case of a local PCO 
and Rs. 100/- in case of a local PCO and Rs. 
1001 in case of local PCO managed by a 
handicapped person. Detailed instructions 
in this regard were issued in the months of 
September 1991 and December 1991. 

[ Translation] 

Generation of Solar Power 

4178. SHRI VISHWANATH SHASTRI: 
Will the Minister of POWER AND NON-
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the Government have for-
mulated any scheme for the generation of 
solar power in the villages of Uttar Pradesh; 
and 

(b) if so, the number of villages included 
in the said scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND ,NON-CON-
VENTIONAL ENERGY SOURCES (SHRI 
KAlP NATH RAI): (a) and (b). Small solar 
photovoltaic power plants are being installed 
in unelectrified villageslhamlets as part of 

the solar photovoltaic demonstration and 
utilisation programme. Such plants have been 
installed in 23 villages of Uttar Pradesh; 
plants in 15 more villages are under installa-
tion. 

[English] 

Identification of Tourists Spots 

4179. SHRI V. SREENIVASA 
PRASAD: 

SHRr VIJAY NAVAL PATrL: 
SHRI GEORGE FERNANDES: 
SHRI BRAHMANAND MAN-

DAL: 
SHRI M.V. CHAN-

DRASEKHARA MURHY: 
SHRi GOPI NATH GAJAPA-

THI: 
SHRI AMAL DAnA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Government are cosin-
dering various schemes for the promotion of 
tourism; 

(b) if so, the details thereof; 

(c) the details Qf the new tourists spots 
identified during the last one year; and 

(d) the steps proposed to be taken to 
boost the tourism in the country? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIAl: (a) to (d). Promotion of tourism as well 
as steps for boosting tourism is a continuous 
exercise. Schemes in this regard include 
strengthening and augmentation of tourism 
infrastructure, effective publicity both in the 
country as well as koy markets overseas. 

Fifteen circuits-cum-destinations have 
been identified for development of tourism in 
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the country. The details are annexed in the 
Statement. 

STATEMENT 

Travel Circuits 

1. Kulu-Manali-Leh 

2 Gwalior-Shivpuri-Orcha-Khajuraho 

3. Bagdogra-Sikkim-Darjeeling-Kalimpong 

4. Bhubaneswar-Puri-Konark 

5. Hyderabad-Naga~unasagar-Tirupati 

6. Madras-MahabalipuJilm-Pondicherry 

7. Rishikesh-Narender Nagar-
Gangotri-Badrinath 

8. Indore-Ujjain- Maheshwar-
Omkareshwa r-Mandu 

9. Jaiselmer~odhpur-Bjkaner-Barmer 

Destinations 

1. Lakshadweep Islands 

2. Andaman Islands 

3. Manali (Solang-Nalah) 

4. Bekal Boach 

5. Muttukadu Beach 

6. Kangra (Pong Dam) 

Evaluation of Tourist Offices Abroad 

4180. SHRI HARISH NARAYAN 

PRABHU ZAN1YE: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether the Government have ever 
evaluated the performance of tourists offices 
abroad to know the extent to which foreign 
tourists have been motivated to visit India; 

(bl if so, the findings thereof; and 

(c) the details of tourists visited who 
visited India from abroad where Indian tour-
ist Offices are working and the foreign ex-
change earned from them during each of the 
last three years? . 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIAl: (a) to (c). Evaluation of the perform-
ance of overses tourist offices is an ongoing 
process. It is the responsibility of the Tourist 
Offices overseas to motivate people to visit 
India and see its multifaceted attraction. 

A statement of tourist arrivals for the last 
three years from the countries where Indiurc 
Tourist Offices are located is annexed. 

The estimate of foreign exchange earn-
ing are not worked out of different nationali-
ties separately. However. the total foreign 
exchange earnings from tOLlrism for the last 
three years are indicated below:-

1988-89 Rs. 2054 crores 

1989--90 Rs. 2456 crores 

1990-91 Rs. 2444 crores 
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Marine based Industries In Tamil Nadu 

4181. SHRt C.K. KUPPUSWAMY: Will 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state: 

(a) whether there is any demand for 
marine based industries in Tamil Nadu; 

(b) if so, the findings thereof; 

(c) the number of applications received 
by the Union Government in this regard 
during the last three years; and 

(d) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI GIRIDHAR GOMANGO): 
(a) to (d). Information is being collected and 
will be placed on the Table of the House. 

12.00 hrs. 

(Interruptions) 

MR. SPEAKER: I will allow one afterthe 
other. 

(Interruptions) 

MR. SPEAKER: Shri Ebrahim Sulaiman 
Saito 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani): Sir, I want to bring to your notice 
and of the House, that there has been a 
Poiice firing on the 21 st of this month In the 
KhaJuri area, an extension of Delhi, where 
some three persons have been killed and 
flftypeople were injured when some unauthor-
ised colonies were sought to be demolished. 
They were assisted by thousands of people 
of that area which has a population of about 

50,000. When the demolition was carried out 
with the assistance of the people , three 
persons died and about 50 were injured. I 
would like to demand that this demolition 
should be stopped and compensation has to 
be given to the kith and kin of those killed. 
Not only should this idea of demolition be 
given up, but steps should be taken to 
regularise the colony. Proper compensation 
has to be paid to the llith and kin of those 
killed and injured. 

SHRI MANARANJAN BHAKTA (An-
daman and Nicobar Islands): Today is the 
fourteenth day that Shri Jha, General Secre-
tary of the RPF Association has been on a 
hunger strike. His conditIon is deteriorating 
and it is unfortunate that the Government 
has not come out with any statement or any 
action to recognise the RPF association. 
This is not a party matter. These are some 
issues on which the Government should 
come out immediately. Otherwise, we can-
not allow someone to die like this. We have 
to save his life and the Government should 
act. Some immediate action should be taken 
to save his life. This is my request. 

SHRI LAl K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, all sections of the House 
are concerned with this question and no-
body can forget the day when a member of 
the Council of Ministers who at that time was 
in the opposition had staged a dharna in the 
House on this issue. Forthree days, Shri Jha 
had been sitting on a fast infron! of place of 
residence. Now he is sitting at the boat club. 
This is the 14th day of his fast and his 
condition is deteriorating. I Know him per-
sonally. He is a devoted trade union leader. 
I understand that in this matter the Govern-
ment and many Rail way Ministers including 
ShriGeorge Fernandes havE', time arvi again, 
committed that they would take appropnate 
action and give recogoitic'O to the associa-
tion. Why should not thi-s be done? Because 
of this if someone dies in this manner, it will 
be very deplorable and moc;t unfortunate. I 
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respect him.' have personally requested the 
hon. Prime Minister and had a talk with him. 
J aga.in request him here that he should 
intervene in the matter and see to it that the 
fast is given up. An appeal should be made 
to him on behalf of this august House to end 
the fast and all of us should think about this 
issue. 

[Englishj 

SHRIPAWANKUMARBANSAl(Chan-
digarh): Mr. Speaker, Sir, J agree with Mr. 
Advani on thiS matter. TIlere have been 
Resolutions in thiS House. The House has 
been unanimous on this matter. On two 
occasions, this matter was taken up earlier. 
As a last resort. Mr.Jha has to undertake fast 
unto deaih. As Mr.Advani has said, he is a 
man of firm resolve. h is not that he has taken 
this extreme step very causally. This would 
lead to many serious repercussions thereaf-
ter. I would urge the House to voice a feeilf'lg 
unanimously on thiS. And through you, Sir, I 
request the Government to take immediate 
action on this maner. We have been speak-
ing her9 cutting across the party hnes. And 
their view r,as has been wrongly understood 
by different officers from time to time. And 
lhat is a wrong interpretation bei;g given. 
This 15 not against anybody; not against the 
pe (Son who come on dElplrtation to the RPF. 
This is a genUine demand because It is I10t a 
law keeping force as athe.r foxes are. This is 
a very genuine demand. As a Welfare As so-
cialion, lhOy wanttofur.c',icn. So, this recog-
nition should be given. 

SHRI GEORGE FERNANDES (Muzaf-
farpurj: Mr. Speaker Sir, as Mr. Advani has 
said, I had gil,sn an assurance to the House 
for giving recognition to that association. I 
have simply to say one thing that I had no! 
only given an assurance, but also passed an 
arde;. My order ison record. lam sorry to say 
that the order has not been implemented. On 
the one hand the bureaucracy worKs in its 
own way to oppose this and on the other the 

Government has not initiated action to bring 
forward a legislation in the Houso. That is 
why rt IS my rl:iquest, Mr Speaker, Sir, through 
you, to the han. Prime Minister that the 
decision which had bean taken to give roc-
ognitior.IO 1M aSSOCiation should be Imple-
mented immediately. I also associate myself 
with the appeal that Mr. Jha shoUld give up 
his fast. This House makes an appeal to him 
and requests the hon. Prime Minis!er to 
make a statement as a part of his collec1ive 
responsibility and take steps to solve tnls 
problem. 

[English} 

SHRI SAIFUDDIN CHOUDHURY 
(Kalwa): Mr. Speaker, SIl, I and my Party 
associate witn thiS appeal to Mr. Jha for 
giving up his tas~. But knOWing the kind of 
determination he has and the kind of self 
Inflicted torture he has undertaken II is nee· 
essary from the Government side, the Rail· 
way Minister cornes tothe House and makes 
an announcement that he IS going to take 
concreto steps with rega~d to the recognition 
of RPF Union. Ana if necessary, the hon. 
Prime Minister must also intervene in Ihis 
matter. Sir. it IS a very serIous matter and a 
life may 00 lost if we remain unresponsi\le. 

SHRI BHOGENOn.A JHA (Madhubani) 
Sir, I also associate myselt with the appeal 
n~adeby Mr. Bhakta, Mr Advani, Mr. George 
Fernandes and Comrade Choudhury. Sir, 
the Order was passed not by Shri George 
Fernano()s btll by !~le ::"en Railway M:nister 
o! India. A'1d in that capdc:ty, th!s aSS!..lrance 
was given to this House. The Government 
changes but t~le Stat& of India cor.tinues. 
The Merr:bers do c~1ange but the Pa: hament 
continues. In 5\JCh a silUatlon, the assurance 
has gol to be fulfilled and !he Order has got 
to be implemented. Otherw;se, this is a sort 
of ccnt .. mpt of the House end 3. hr.;:a';h :>f 
trust witr~ regard to th:, O:eRf pass<?d t!,€,r~. 
When the ex -Minister says that if was pas~ .. i, 
the Gover'1ment keeps mum. This IS a hor-
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rible situation. So, Sir, you please give direc-
tive so that the Minister makes a statement 
on this and the hunger strike is called off. 

'!> 
SHRI P.G. NARAYANAN (Gobichetti-

palayam): Mr. Speaker, Sir, he has under-
taken this fast for a noble cause. The Gov-
ernment has already promised to solve this 
problem earlier. But the Government hCjs not 
taken any action till today to fulfil its promise. 
It is a very serious matter. The Government 
must view this matter very seriously and the 
Government must come out with a concrete 
proposal to solve this problem and save his 
life. 

SHRI RAM NAIK (Bombay North): Sir, 
the House is aware that bringing foreign 
money into India is controlled by the ... (Inter-
ruptions). 

SHRI MANORANJAN BHAKTA: From 
your side there can be some kind of an 
appeal, Sir. This is a question of saving the 
lite of a person. 

MR. SPEAKER: Well, I do think that. ..... 

( Inte"uptions) 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, The Govern-
ment should make a statement in this re-
gard. Such situations are created in which 
we have to make an appeal. (/nte"uptions) 

MR. SPEAKER: And that goes un-
heeded. 

[English] 

SHRI SOMNATH CHATERJEE 
(Bolpur): This is a unanimous view of the 
House, Sir, (/nte"uptions) ...... 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: 
Though you endorse our views,the matter 
remains where it was: (Inte"uptions) 

Or you may please ask the Government 
either to say yes or no...... (lnte"up-
tions) ......... 

MR. SPEAKER: I agree with Shri 
Vajpayee's views that it is not proper to ask 
the hon. Speaker to make appeals every 
time. The Government should look into the 
matter and the hon. Ministers who are sitting 
this side should do something keeping in 
view the sentiments of the august House. 

[English] 

SHRI RAM NAIK: Sir, bringing foreign 
money into India is controlled by the Foreign 
Contributions (Regulation) Act. As soon as 
we become M.P. or MlA, we get the first 
circular saying that any M.P., any MLA or 
any political party should not take any contri-
bution or hospitality of any foreign country as 
this is against the law. In yesterday's The 
Sunday Times. a very serious news has 
appeared under the heading "Secret KGB 
funds kept CPI out of the red", which says 
that in the year 1990, nearly five lakh US 
dollars have been paid 10 the Communist 
Party of India ...... (Interruptions). 

This is a very serious issue. Even an 
association cannot bring any money. « any 
association gets foreign money, they are 
required to inform the Government. If any 
individual gets, he is also required to take 
prior permission. In spite of that, if five lakh 
US dollars, which when converted into In-
dian rupees comes to Ninety lakhs, are given 
in one year, that is, in 1990, I think the 
Government owes an explanation. There 
are ninety other institutions also which have 
been paid such money according to the 
Sunday Times report which has taken this 
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information from the Washington Post, which 
again has tak9n its information from the US 
official organ Ogonyok. 

So, it is a very serious issue and the 
Government must come forward with the 
information. They must make a statement 
whether such amount was allowed and also 
how much amount has come. We are now 
discussing the Budget. Everyday we are 
saying here that there is economic sover-
eignty, financial freedom. With all this talk, 
where do we stand? So, I demand a full-
fledged statement from the Finance Minister 
as to how much money has come in this way 
from the KGB sources or the USA sources. 
Moreover, the CPI friends are here. They 
would also probably like to 
respond ... '" (/nte"uptions). I am not saying 
CPI (M), but eearlier you were.part of that. 
This has been coming for the last forty years. 
So, this is a very serious issue and I urge a '. 
full-fledged statement from the Finance 
Minister and also from the Prime Minister so 
that the House can Judge what is going 
wrong with this country. 

Hence, I demand a statement on this. 

SHRI CHANDULAL CHANDRAKAR 
(Durg): Mr. Speaker, Sir, you as well as other 
hon. Members of the House must have read 
that in addition to news agencies and news-
papers working in our country, foreign agen-
cies will also be allowed to open their agen-
cies here ...... (Interruptions) ... ... Mr. 
Speaker, Sir the most important thing is that 
the news agencies which function in our 
country todat (lnteruptions) are running our 
newspapers in a better way (/ntemlptions) I 
am well aware that the standard of newspa-
pers of other countries is far in ferior to the 
sandard of news agencies and newspapers 
functioning in our country. You must have 
observed that news in those countries con-
sists of only sex and violence. Developmen-
tal activities are not reported In them. I would 
specifically request the Information and 

Broadcasting Ministry to explain the position 
to the Finance Ministry, otherwise with the 
entry of foreign news agencies into our 
country the culture, the village system, the 
social structure of our country will aU be 
ruined. That is why foreign newspapers 
should not be given permiSSion to enter into 
this country. I would like to make this request 
through you to the Government. 

[English) 

SHRI SOMNATH CHATIERJEE: We 
strongly support it. 

[ Translation] 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, nobody can forget the 
newsitem which was published in April 1989 
and broadcast by the All India Radio. It was 
news in connection with Bofors. 

SHRIVIJAYKUMARYADAV(Nalanda): 
Mr. Speaker, Sir, they should also be given 
an opportunity to explain their position in 
regard to the charge that has been levelled 
againsttheC.P.1. People influenced by U.S.A. 
make such type of allegations. (/nterrup-
tions) ... .. . 

SHRI LAL K. ADVANI: Mr. Speaker, Sir, 
that news item changed the course of history 
of the country. Even today there is a news 
item regarding Bofors that the Swedish 
Government has been told by the Govern-
mentthat it has no inte rest to go deep intothe 
matter. I was astonished that before sending 
C.B.1. officials there the Government sends 
political notes to its counterpart in Sweden. 
That is a different issue. It still remains a 
mistry as to how much money was given. 
who gave the money and who took. But the 
newsitem that has come yesterday and today 
does not speak of a small amount. As my 
friend said, the C.P.1. received 5 lakh U.S. 
dollars in the year 1990. There are also 
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reports that prior to that, in the eighties, in a 
period 10 years ..... . 

[English] 

200 million dollars have been paid to the 
C.P.!., according to that news report and that 
news report has not been contradicted even 
by the C.P'!. spokesman who spoke yester-
day. He simply says th..lt: 'We are part of the 
international movement". 

I h,we with me the Statement of Objects 
and Rea~ons which was given to Parliament 
by Shri Uma Shankar Dikshit, who was the 
Home Minister in 1973, when he placed 
before this House a Bill known as "Foreign 
Contributicns(Reguiation) Bill, 1973" for the 
House'S approval. What did he say? 

The Statement says: 

"There has been widespread concern 
about tho unregulated receipt of funds 
from foreign agencies by individuals 
and orga.nisations in the country. The 
Bill seeks to regulate the acceptance 
and utilization of foreign contribution or 
hospitality with a view to ensuring that 
our pariiamentary institutions, political 
aSSOCIations, academic and other vol-
un!ary organisations as weI! as individu-
als working in important areas of na-
tional jj(e may function in a manner 
',;Jnslstent with the values of a sover-
eign. democratic Republic". 

[ T rans/ation] 

Mr. Speaker, Sir, in the last three to four 
months we have been saying that the Sover-
eignty of India is in Jeopardy. I concede that 
the Eliscussion on this issue shall continue as 
to how far is the sovereignty of India is 
endangered, but I accept the fact that the 
report which has been published yesterday 
that between 1980 and 1990, the Commu-
nist Party of India received 200 million dol-

lars. H it is true that in the year 1990 the C. P.I. 
received 500,000 dollars, then I can say that 
during the last 4S years, a party, in a way, 
has been working systematically to under-
mine the economic sovereignty of the coun-
try. 

Mr. Speaker Sir, I agree that the Bofors 
issue was serious and that is why even today 
I hold the Government to be guilty. H this is 
true that it has told Sweden that it is not 
interested In probing the Bofors issue, the 
Government should make a separate state-
mant in this regard. So far as the question of 
C.PJ.'s fund is concerned, I am not saying 
about C.P.I(M), it is not in the report ..... . 
(Interruptions) It has been my opinion for 
years about communist movomen~ that it h' 
bent upon endmg India's economic anc' 
poii1lcal sovereignty as also the democracy. 
Mr. Speaker, Sir, I recall that once there was 
a moeting of consultative committee of the 
Ministry of Home Affairs on Foreign Regula-
tion Act. Shr; P Chidambaram was the 
Minister at State in the Ministry of Home 
AffaIrs at that time, There was a unanimous 
opinion in the meeting that the Foreign 
Contributions Regulation Ad. would not do in 
India. Foreign Contribu1ions have been made 
to several elig·ible individuals and the institu-
tions in India in crores continuously whicb is 
ending democracy in India. There was a 
unanimous demand that 

[English] 

linstead of a Foreign Contributions 
Regulation Act, there should be a complete 
ban on foreign contributions to individual 
bodies and individuals. 

[ Translation] 

In this maner also I do not know whether 
the name of CPI IS there 10 report besides 
CPl. It has been written in it that it has been 
given to a number of individuals. I do not 
know the names of the parties and organisa-
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tions and fronts to whom it has been given. 
I am of the opinion that it is the responsibility 
of the Government to place whatever infor-
mation it has with it before the House, if the 
Government does not have any information, 
it should find out the facts and place them 
before the country so that it may be dis-
cussed. In my opinion this case is several. 
times more serious than Bofors. "an attempt 
is made to hide it, there would be serious 
consequences. 

( Interruptions) 

SHRI GHOGENDRA JHA(Madhubani): 
Mr. Speaker, Sir, instead of replying to the 
wrong statement, I would like to submit that 
the news fru, i I Moscow published yesterday 
our newspapers which has been released 
from Washington ...... (Interruptions) ..... . 
Mr Speaker. Sir, I had given a notice to raise 
this matter and I hope I you will give me the 
chance to speak first because this matter is 
rel'lted to C.P.I. J have been a communistfor 
39 years. The communis! party was not even 
formed then in Bihar. My friends and Shri 
Advani have said that the C.P.1. had re-
ceived it. Howsoever, concocted the news 
may be. it does not say that C.P.I. has 
received it. There is no allegation in it but the 
allegation is that the Central Committee of 
the C.P.1. gave to the K.G.B. to give it to 
C.P.I. This is the news of that place ...... 
(Interruptions) ...... Please listen attentively. 
The word "received- is nowhere. Shri Adva-
niji is the leader of the Opposition here. He 
said it was given there. It was given there or 
received here, such minor difference be-
tween "given and received" should not have 
comefrom his mouth so seriously ...... (Inter-
ruptions) ...... 

SHRILAl K. ADVANI: Shri Bhogendraji 
has said one thing that it was given to K.G.B. 
for giving it to C.P.1. I do not know whether it 
was given or not and Bhogendraji too does 
not know. I would like to submit through you 
that in comparision to this concrete evidence 

the Bofors is nothing and whatever we have 
been able to say about Bofors was nothing. 
Whatever was there, there were serious 
doubts on that but country did not forgive 
them ...... (Interruptions) 

SHRI BHOGENDRA JHA: Shri Advani 
spoke during my speech and I sat down with 
pleasure. I was expecting that he would 
rectify the error between the words' §iven 
there and 'received here' ...... (interruptions) 
. ..... I hope, he may rectify the error ...... 
(Interruptions) What has been said about a 
particular newspaper ... (lnterruptions) only 
a few have such courage, the courage that 
Mahatma Gandhi had ... (Interruptions) What 
I am saying may please be listened. Mr. 
Speaker, Sir, since the communist move· 
ment aims at changing the social set uP. 
charges have been levelled several times in 
my life. In 1943-44 Mahatma Gandhi too had 
said something to some one In his ashram. 
Syed Habib was one of them in his ashram. 
he asked the then Joint Secretary, Shri P.C. 
Joshi and wrote to Mahatama Gandhi about 
the foreign money. Gandhiji entrusted the 
responsibility to Chakravarty Rajgopalachari, 
late Shri Mahadev Desai and Sarojani Naidu 
to investigate into the matter. The commu-
nists offered their accounts for auditing. 
Then Gandhi~ frankly accepted his mistake 
saying in a letter to P.C. Joshi that he had 
committed a mistake. I did not expect that 
courage so I sat down, yet he did nat speak 
anything. 

On behaH of C.P.I. I fully refute the 
charge and say that it is a fabricated news 
which appeared in 1990whether it was about 
51akh dollar or one dollAr. The U.S.S.A. has 
disintegrated today. Since the Russian lead-
ers are puppets in the hands of America, 
such things are natural, why are they saying 
so, it is they who know it better. So far as the 
CPI is concerned, I would like that an All 
Party Committee may be constituted and 
Advaniji may become a Member of that 
Committee and accounts of all the parties 
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audited. The accounts of CPf are duly au-. [Eng/ish] 
dited by a chartered accountant. I was also 
a Member of Parliament in 1973·74 and I SHRI SAIFUDDIN CHUDHURY 
was a party to get the mo'/e passed which 
Advanji has referred to and I am hundred per 
cent true in saying that the aCC'..ounts of CPI 
are audited by a chartered accountant, we 
have complete accounts. 

If Advaniji is interested inknowing 1'10re, 
he may do so. I would like to toll him that the 
communist party, MP. gets a sum of Rs. 
2800 deducted every month from here to-
wards party levy. Let Advaniji try this system 
in his party even for some days. 5 lakh 50 
thousand members of communist party pay 
annual levy besides membershipfeos. Even 
agricultural labourers also pay. So this "ews 
is an insult to the entire sacrifiCl3. ! don't 
blame the new~papers because it has Dub-
fished what it has got. ! would !ike that an All 
Party ComrnittRe !:>e constituted to audit the 
accounts of all oarties I have no objection to 
fl. It will be a stop towards reforming the 
Indian econoll'Y- Only then falsehood can be 
r .. luted. Therefore, I refute it and say that the 
Communist Party is a party of Pride for the 
entire nation. !! ~as made numberless sacri-
fices. t+ has ail along been a pioneer, whether 
it is Kashr.1ir issue or Punjab. 

He says that world communism is a 
matter of movement. Man lik~ me t-'lS be-
come comm'Jn, "1 influenced by India" phi-
losophy and Intern 'ltional brotherhL ")(I. I have 
no enmity even witr, America. Still tc.1ay we 
remember Abraham L'1coln whenever .'1ere 
is a danger te country's "'"lity and we rem6 '11-

ber Washington when the question of inde· 
pendence arises. American workers have 
coloured the flag red with the:. blood. We 
haw danger from the American m.:-ney which 
is corl'upting .the World. Its hano<=; might 
de!initely be on present Russian leaders. I 
strongly refute it and demand on beha!f of 
the C.P.I. that an All Party Committee be . 
constituted in the context of the news and 
accounts of all th~' parties auditied. 

(Katwa): Shri Advaniji is a very responsible 
and respected leader. But he makes wild 
allegations quoting from a newspaper report 
the veracity of which has not been ascer-
tained and he harbours a kind of pipe dream 
in his mind that CPI (M) should also be 
involved in this and he is ut1happy that it has 
not happened or that has not come out. I am 
very sorry. 

But the point is this. The samE? news 
item came from Moscow and got publicity in 
our country, I believe. in October last ywu. 
Nobody took notice of that. Now, suddenly 
what happened was that the same news had 
to travel to America and in turn get flashed in 
such a big way. I am intrigued to understand 
what is behind it. 

SHRI SOMNAT!-I CHATTERJEE: Now 
it has become credible. 

SHR! SAIFUDDIN CHOUDHurw· Shn 
Bhogendra Jha has just now said that his 
Party is ready to have an All-Party investiga-
tion iroto the funds of all the Parties. You will 
remember that in this House, for long, we 
have been telling that many voluntary or-
ganizations are receiving money from abroad 
and using it for purposes which are not 
t,elpful to the unity and integrity of this coun-
tl/. 

AN HON.MEMBER: The VHP is there, 

SHRI <;AIFUDDIN CHCUDHURY: I am 
not going int,~ the VHP funding or so many 
'lther things. 1 j1at is known. I am not going 
in '0 that or who are taking money from the 
Heritage Foundation. But in case of an in-
quiry, all these are to be looked into. Did 
somebody from this country travel to Wash-
ington some days ago and was something 
conspired there that a concerted campaign 
against the Left - which have ~n fighting 
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for the economic and political sovereignty Of 
India - should be unleashed in India? We 
raised about the Pentagon Papers in this 
Country. A Super-Power thinks that it is the 
single Super-power now. They are even 
planning to attacK India in certain circum-
stances ... (Interruptions) In some corners 
they had harboured that in certain circum-
stances they should attack India also. We 
raised that matter here. Then, this Super-
Power had to lose its face. Now. it is con-
spired, that thare has to be something con-
certed against the Left Movement in this 
country. It is so because if the Left is not 
weakened. then the communal forces can-
not succeed in this country. We must under-
stand that, Therafore, we are ready for any 
inve~tigation into any fund. ! am not holding 
any brief for the CPI For long, we have been 
demanding this. We have been demal'lding 
that there should be an Inquiry into the fund-
ing of all the political parties and how they are 
getting. Let there be an inqUiry into this 
maner.(/nterruptions) 

[ Trans/ation] 

SHRI NITtSH KUMAR (Bam): Mr. 
Speaker. Sir, the B.J.P. leader Shri Lal. K. 
Advani has levelled a very serious charge on 
teh Communist Party of India. It is highly 
alarmil'lg if political parties or a voluntary 
organisation or a religious institutIOns get 
money trom abroad. I fully support Shri 
Bhogendra Jha's views that it should be 
investigated and an All Party Committee 
constituted. It should not only audit the ac-
counts of the C P.1. but also of all the parties. 
of all the voluntary organisations and of all . 
the religious inslit'-ltions to find out tho source 
from othera these organisations have re-
ceived mongy from abroad. 

Mr. Speaker, Sir. the way this issue has 
been raised in the House and the way Adva-
niii has termed it many times serious than 
Bofors, I would like to say in this context that 
both the Congress and the B.J.P. are one nf 

Bofors issuelnd an attempt is being made to 
dilute the Bofors issue ...... (interruptions) 

[English] 

SHRI MANORANJAN BHAKTA (An-
daman & Nicobar Islands): Sir, this is purely 
a motivated attack. This is very bad. This 
cannot be tolerated. How can they make 
such allegations. They are making wild alle-
gations.ltcannotbeaccepted. This is purely 
a motivated attack. 

( Interruptions) 

[ Translation] 

SHRI NITISH KUMAR: Mt. Speaker, 
Sir I am saying it in all deriousness that it is 
a weI! planned effort to humiliate and disre-
pute one ~ ideology. The news published in 
thll Wasl'lington Post has not been authenti-
cated :mrl raised here. Neither I am Commu-
rHsl nor a supporter of cO'Tlmunism but the 
concept at communism has received recog-
nition at the intArnationalleve! It is not con-
cealed from the country that U.S S.R. has 
been providing assist<lnce for the publicity 
and propagation of Marxist literature which 
Aovaniji is going to raise here. But if the 
money is provided for the werking of a party, 
voluntary organisation, or religlCus insti-
tuytions then it should be certainly investi-
gated so thattruth can come to iighL. (Inter-
ruptions) ... 

[English] 

SHRI NIRMAL KATI CHATTERJEE 
(Dum Dum): Please give me a chance be-
cause it involves the Communist Party. 

( Interruptions) 

SHRI CHITTA BASU (Barasat): Sir, I 
support the suggestion and the proposal 
made by Shri Bhogendra Jha that there 
should be an inqUiry into the fundings of all 
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the political parties by an impartial commit-
tee. 

SHRI SOMNATH CHATTERJEE: In-
cluding the so-called voluntary organisa-
tions funding. 

SHRI CHinA BASU: Itls apparentthat 
this criticism and attack is being concen-
trated on the left Forces in this country. Sir, 
there is no doubt about the fad that- •• 
( Interruptions) 

MR. SPEAKER: I am not allowing state-
, rnent regarding any foreign Head of a State 

to go on record. That is very important. 

(Interruptions) 

SHRI INDER JIT (Darjeeling): Is this a 
part ot the record? . 

MRSPEAKERYes, it IS Anditisbeing 
removed and it should be removed. .. 

( InterruptIOns) 

SHRI CHin A BASU: It should betaken 
wihl a ploch ot saiL ..... 

MR.SPEAKER: Well, it has not been 
spoken at aiL Why take It with a pinch of salt .. 

StiR; CHI7lA BASU; My Congress 
fneno;, sllcuk:! alsc. understand thai when 
they Wi' raisinG t'1is kind of allegation agaii-Ist 

, some other part}', they snouid also remem-
ber that t"l"n; are on r&rords report of 
MI.Moymhdn. I jU:;,l mtJl1iOfl~.oC the name of 
Mr.Moynlhan. I do not like to entltr into the 
contelC1 tllat it rontalns. Therefore, it IS nec-
essary that, In thti interests of the democ· 
racy, In the interests that our demoaacy 
survives, therb should be a thorough en-
qUiry, romprehensive enquiry by an impar-
tial body into the funding of all the political 

•• Expuged as ordered by the Chair. 

parties including the CPI, CPM, BJP, RSP, 
Congress and so on. Therefore, all the politi-
cal parties' acoounts are to be subjected to 
inspection, to scrtiny any to examination 
(Interruptions) 

SHRI NIRMAl KANTI CHAnEERJEE 
(Dum Dum): I have been in the communist 
movement for the last 52 years ... (/nterup-
tions) 

MR.SPEAKER:I will give you chance. 
Wait for some time. 

[ Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, the importance,.of political 
parties is the same as, that of Gangotri to 
Ganga. It becomes difficult to keep the water 
of Ganga clean if Gangotri itself is polluted. 
In such situation if it becomes an issue of 
discussion in the power circle that foreign 
funds are being received, I think it is very 
dengerous for the unity and integrity of the 
country. I have rome to the conclusion from 
the statements of Shri Bhogendra Jha Shrj 
Saifuddin Choudhury and Shri Advani that a 
person joins any social organisation forthree 
purposes. Some people join politics for the 
sake of principles, some join it as a profes-
sion and some join it forfashion. Ideologists 
always suffer between tl'lose who join it as 
profession and those who join it for fashion. 
Through you I demand from the House as to 
which political parties or social organ isations 
are receiving funds from foreign rountries, 
which have berome puppet in the hands of 
foreign countries which are lowering the 
dignity of the country. Constitute an all party 
rommittee. Members and leaders of all po-
litical parties are present here, therefore, if 
any member wants to oppose it, he should 
do so hera. If the Government has rourage. 
an All Party Committee should be ronsti-
tuted to look into the accounts of all the 
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parties to find out the source of money, 
whether it is Indian money or foreign money. 

Mr. Speaker, Sir, secondly, I would like 
to request Advaniji not to underestimate the 
gravity of Bofors scandal. Indirectly when he 
says that this issue is more than Bofors, it 
means he wants to underestimate the Bofors 
skulduggery and treason committed in this 
scandal. Therefore, spare the Bofors scan-
dal. We support it on behaH of the Janata Oal 
and demand the constitution of an All Party 
Committee to audit the accounts and find out 
the source of money of political parties. 

[English) 

SHRI NtRMAL KANTI CHATTERJEE: 
Sir, perhaps, I should begin with a statement 
that I have been in the communist movement 
for tile last 52 years. And I am proundthatthe 
communist movement has inherited the tra-
ditions of Shir Bhagat Singh and of the 
Andaman Prisoners and many· others who 
have been sent to the gallows for the free- . 
dam of the country. It is from that glorious 
past that I am provoked to stand up and I 
have to respond to what has come from that 
side of the House. I do not blame him; even 
Shri Advani, who is now visible amongst us, 
for not knowing what the Communist move-
ment stands for? One of the basic tenets of 
Marxists movement, all over the world, is 
that a country can only be transformed when 
the internal forces have so matured that the 
country can be transformed. No element of 
outside force can do that forthe country. The 
belief that outsiders can do something for a 
country is from a different perspective alto-
gether. It comes from·Pepsi Cola to Chile; it 
comes from IMF-Workl Bank to Peru; it comes 
from the imperiaalists who believe that the 
outside agencies are the major engine of 
transformation, which transformation is re-
ally nothing less but colonialism in a country. 

What we say is this: the demand has 
be~n made; let us investigate not only in 

terms of financial integration of the various 
political parties with the countries abroad; let 
us also try to discover all kinds of connec-
tions. We do not want to talk about patriotism 
and destabilisation in the country. We know 
that Mahatma Gandhiji was killed. The effort 
was to destabilise the country and that also 
soon after we achieved the independence. 
We know which kind of politics, morality and 
inclination have led to the killing of Bhapuji. 
We also know what are the forces which are 
trying to destabilise out ~untry including the 
Government's funds which are being opened 
in Ayodhya. Every drop of the blood of the 
Communists in this country will try to see that 
the country is not destabilised. It has been 
rightly pointed out that since we are not 
raising the questions of economic sover-
eignty and since we are not aising the ques-
tions about the condition of the people of our 
country, not everybody is happy, in the world 
outside as well. 

It is a fact that frequent reference is 
being made from that side also that the world 
has ceased to be bi-polar. It was mentioned 
that we shouid recognize tllat there is one 
super power; in order to satisfy that super 
power, it is necessary to kill the Left; to kin the 
Communist movement everywhere in the 
world. (Interruptions) 

MR. SPEAKER: Please conclude now. 

SHRI NIRMAL KANTI CHATTERJEE: I 
draw your attention - as has already been 
drawn - to the interesting thing which is that 
these things did not come when Mr. Gor-
bachev was there. This came, when the 
Soviet Union iil disbanded. And now the 
information from the erstwhile Soviet Union 
comes via Washington. This is the kind of 
link that is being established and that link 
knows that if there is any power, any move-
ment which challenges that kind of link, that 
is the Communist movement and the Left 
movement, worldwide. And therefore, this 
kind of issues are being raised in a manner 
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to sideline all our issues in the country. 
(Inteffuptk>ns) 

MR. SPEAKER: No, this cannot be a 
regular speech .. 

SHRI NIRMAL KANTI CHATTERJEE: 
Therefore, Sir, I stand up to condemn wiht all 
my strength, the raising of such issues with-
out demanding for a probe by the Members 
of Parliament, into the activities all the par-
ties nd how they are connected without side 
agencies. 

SHRI GURCHARAN SINGH DADA-
HOOR (Sangrur): Mr. Speaker. Sir, in my 
constituency Sangrur, engineers of a factory . 
have been killed. The han. Minister of Home 
Affairs had assured the House that lives and 
property of people would be protected. In 
spite of his speech, killing of innocent people 
is still continuing. A few days back many 
people were "killed in Ludhiana, after that 
innocent children, women and men were 

. killed at Mandi Ahmedgarh in my CO'1stitu-
ency at night the day before yesterday. 

Mr. Speaker, Sir, the Government gives 
Rs. 1 lakh.as compensation but that com-
pensation do not bring deceased back to life. 
The situation is so serious that the people 
will start evacuating cities. Punjab will be 
ruined. Through you I would like to request 
the Government that some new policy and 

• programmes should be made for Punjab and 
the lives of people should be saved. 

SHRI PIUS TIRKEY (Alipurduars): Sir, 
the proposal mooted by Shri Bhogendra 
should be aceepted keeping in view the 
liberal policy of the Goverf!ment which has 
opened the gates of the country for foreign-
ers. In such a time the accounts of all political 
parties should be audited by an All Party 
Committee. Sir,it is necessary in the sense 

that the gates of country are open for the 
World Bank and all the foreigners. 

h is necessary for the integrity of the 
country also. At present any political party 
may create communial roits. may create any 
other conflict or may fan our regional feel-
ings. Therefore, it is very essential to audit 
the accounts of all political parties and an All 
Party Committee should be constituted for it. 

[English] 

SHRI SOMNATH CHATTERJEE: I wish 
to raise a very important issue before this 
House. I am sure that all secular elements 
will view this with great concern. I refer to the 
demolition of structures located in the lands 
which have been acquired by the U.P. Gov-
ernment in Ayodhya. (Interruptions) 

[ Trans/ation] 

SHRI RAM VILAS PASWAN (Rosera): 
Sir, what happened to it? The entire House 
has made a unanimous demand that an ail 
party committee should be constituted? What 
happened to that committee? 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Sir, thespokesmanofC.P.1. denied promptly 
and said that this report is baseless. I think it 
is not good if we take it as a closed chapter 
here after mere discussion. After all there is 
a law under which if any person receives 
even five dollars. 

[English] 

he owes it to the government to explain 
as to where from he got those five dollars. 

[ Translation] 

And here serious allegations have been 
made about which eitherGovemment should 
come to the conclusion that they are quite 
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baseless and they have no truth and if they 
have an iota of tryuth. it should tell the House 
about that. There is a proposal that a joint 
committee be formed to audit the accounts 
of all the parties. 

So far as my party is concerned, we 
have been telling if for years that the ac-
counts of parties should be audited if im-
provement is to be brought about in the 
India's body politic. I am not in favour of it if 
the comm ittee is to be constituted to hush up . 
the matter of and if committee is to be consti-
tuted to gag someone, then I have no objet> 
1:0'1. 

Tl1is qlJestion is about fOleign lunds. If 
the's is rrima·L'l.clo e~/idenct' or prime facie 
$.)spic;on of foreign !;mds ab0llt any party, I 
arr, fl'ady t:-, get 1+ InvAstigatf'd and my party 
rl~:S not lhe <;Iiqhtc><:t ob,ection to rt But in this 
m,,;::.!' a dear 8'ld categorICal allegation has 
been rnadepubliC!y against C.P I. whk:h has 
. "er' refuted by them. Therefore it is the 
esponsibility of the Government eilller to 

infor." tne HellS'" after inquiring it ful!y that 11 
IS baseless or arrangement should be made 
to inquire ir:to r. I have no objection to an all 
party inquiry out the Governm~mt canna! 
keep mum it should say something. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. Speaker. Sir, 
on a news item in the paper, we had a long 
debate and discussion. I do understand the 
feelings of many Members on the question of 
funding of political parties, auditing, collec· 
tive .... or all party committee to look into the 
matters. All these are importantto the funda-
mental issue of funding of political parties. 
We are having' a discussion of all party 
leaders on electoral reforms, when, I am 
sure this topic will also rise, in its own way. At 
the same time, if the Speaker wishes, the 

Govemment is most willing; we could dis· 
cuss this matter because there is a strong 
feeling about the source of the news also. 
There are equally strong feelings that thiS 
might not be true at all. The Govemment has 
not yet got any confirmed report on the 
matter. Therefore, we would request the 
Speaker-we could have a meeting,later. 
of all the leaders, if he feels appropriate. ~c 
decide as to how to go about this matter 
( interruptions) 

SHRI SRIKANTA JENA(Cuttack): S,' 
lately Shri Advaniji has not made it cle,,' 
about the all party committee. But, we (j( 

mand . whether the Congress Party is jr 
QOsl~ion of not - that there should be a proof'-' 
investigation about tho allegations. (lnl," 
l'I.Jptions) Let the Government also inqu'" 
about that separately.( Interruptions) Let th v 

Government inquire about this report sep.~ 
ralety and there should be another aU par' " 
committee to inquire about this. I think tt, > 

accounts of all parties must come - not on:" 
of political parties. btlt also of different tronl:' 
organisations, also of different religiou". 
organisal.ions and also of privaJetrusts. ThE's>" 
should also come u:1der the purview of thiS 
( Interruptions) 

AN HON.MEMBER: When this reper 
has come, it will be disct.!ssed in :11,· 
House. \ /[Iterruptiors} 

[ Trans/ation] 

SHR! M-ADAN LAl KHURANA (Soutr 
Delhi): It should be looked into separately 
Onty the cha;-ge which has been levelled 
should be looked into. The report should b.> 
presented here.(lnt8rruptions) 

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Speaker, Sir, my submission is thatthe House 
should discuss that issue. (Interruptions) 

MR. SPEAKER: Pleasb take your seat. 
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[English] 

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker, Sir, I just began referring to a very 
important issue about the demolition of the . 
structures located in the land which have 
been acquired by the U.P Government in 
Ayodhya around the Temple. We have got 
the reports that the boundary wall is being 
constructed. There is considerable doubt as 
to whether it is being constructed or any part 
of it is being constructed on the disputed 
land. 

The latest report is that large scale 
demolition work is going on. A portion of 
Sakshi Gopal Temple has already been 
dismantled; Sumitra Bhawan has also been 
arrested. It has been reported that the struc-
tures are located in three plots - plot nos. 
586,588 and 578, out of which two plots, 568 
and 58B are disputed. It is the subject matter 
of judiciary and a judicial matter. It is being 
reported that in aday or two, Sankatmochan 

• T elliple will be demolished and the construc-
tion of Ram Deewar is going on near the 
Shilanyas site. So, the matter assumes great 
importance because of the pending judicial 
proceedings. The whoiecountry is cxmcerned 
with this matter. The order which had been 
issued by the court is being circumvented in 
this manner. This is a clear violation of that 
order and this will only add fuel to fire and 
increase communal tension in the whole 
country. Sir, I demand that the Government 

• should look into it immediately and make a 
statement. Moreover, it is being threatened 
that no opposition leader will be allowed to 
enter the area and it has been stated that the 
whole area is under BJP and VHP raj. Sir, it 
has become out of bounds to the citizens of 
the State and the country, except those who 
follow that political party or support the 
Government there. Now, under the Govern-
ment aegis and control, in the name of land 
Acquisiton Ad and development of tourism, 
this type of activity is going on which is 

against the interest of the country, public 
interest and secular traditions of this coun-
try. This will exercise communal tensions 
and communal feelings ... (interruptions) ... 

SHRI NiRMAl KANTI CHATTERJEE: 
Sir, I have got a point to make. 

MR. SPEAKER: You will not be allowed. 
You are going on talking on every item and 
every time like this. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Therefore Sir, I want that the court's orders 
must be strictly followed. We want the site 
plan and the details as to what is going on 
there because people outside are not aware 
of the site plan, what has been demolished, 
what is proposed to be demolished, etc. So, 
I demand an immediate statement on this 
matter from the Government.(mterruptions) 

SHRI BASU DEB ACHARIA Sir, we 
demand that the Government must come 
out with the statement immediately. 

(Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, kindly permit me to speak. 

MR. SPEAKER: How many times do 
you want to speak, Mr. Chatterjee? I am not 
allowing you. I am allowing Mr. Jagmit Singh 
to speak. 

( Interruptions) 

[ Translation] 

SHRI JAGMEET SINGH BRAR 
(Faridkot): Mr. Speaker, Sir, I would like to 
draw your attention to a very important issue. 
r would like to say a few words about the 
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killings in Punjab discussed here a short-
while ago. It is a very pious day today. I will 
say it pious day because on this day great 
martyr Bhagat Singh was hanged to 
death ..... . 

"Shaheedon Ki Chitaon Par Lagange 
Har Varsh Mele, 

Watan Par Mitane Walon Ka Yahi Baki 
Nishan Hoga". 

But what is happening in Punjab today 
is quite distressing. 173 people have been 
killed in one month in Ludhiana, Sangrur and 
Ahmedgarh Mandi and that too despite the 
presence of 12 battalions of military forces 
and 6 divisions of military. 

Though you I would like to request the 
Government of this country that if the situ-
ation is not brought under control, then the 
conditIOn in Punjab will deteriorate further. 
The formal visit of the han. Home Minister to 
Punjab will not serve the purpose. Though 
you I would like to submit that 481 people 
have been killed from January to March. I will 
subm it that this matter has become so grave 
that if we do not have a check on this situ-
ation then it is feared that the coming days 
will be far worse and they will be black days 
in Punjab. Through you I win submit that 
instead of adopting bullet to bullet policy in 
Punjab, some new policy should be adopted 
because it is discussed daily that the police-
men, while sitting in offices, ask for the score 
of the killings and on the other hand the 
terrorists ask for the score of the killings of 
the innocent people. 

13.00 hrs 

Through you I will ~ubmit the Government of 
the country to adopt some new programme. 
The people feel that the Government of the 
country is indifferent, it is not giving top 
priority to Punjab. Top priority should be 

given to Punjab and a firm step should be 
taken. 

[English) 

SHRI NIRMAL KANTI CHATIERJEE: 
On this issue, you should allow us to 
speak ...... (interruptions) 

MR. SPEAKER: Now, I would like to ask 
the House itself. How many times, should a 
Member be allowed at this point of time? 

SHRI NIRMAL KANTI CHATIERJEE: 
Is that a relevant question ... (Interruptions) 

MR. SPEAKER: YOU are a senior 
Member. h is not correct. If lallowyou,lhave 
to give time to other Members also. Please 
sit down. 

[Translation) 

SHRI RAM NAGINA MISHRA (Pa-
drauna): Mr Speaker, Sir, I am expressing 
my views before this House with your per- _ 
mission. Just now the leader of the Opposi-
tion has informed this House that ...... (Inter-
ruptions) . 

[English) 

SHRI A. CHARLES (Trivandrum): 
Please allow me to speak. 

MR. SPEAKER: f have said that I will 
allow you. 

[T rans/ation] 

SHRI RAM NAG INA MISHRA: It is sur-
prising that those who used to boast till date 
are following the directions of Russia and 
China ..... . 

MR. SPEAKER: It is enough. How long 
will you pull it on? 
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SHRI RAM NAGINA MISHRA: I am 
speaking, you please listen to it. 

[English] 

MR. SPEAKER: There should be some 
other point. I am not allowing you on this 
point. It is closed now. 

[ Translation] 

Come to the next point. 

SHRI RAM NAGINA MISHRA: It is all 
right. They can level as many as 10 changes 
against us and I can't utter even a single 
sentence, Can't I say even a single right 
thing. Do as you like, expunge that from the 
record ... (Interruptions) 

MR. SPEAKER: Why do not you under-
stand? 

SHRI RAM NAGINA MISHRA: Sir, 
whatever our leader of the Oppositon has 
said ...... . 

MR. SPEAKER: All have heard your 
leader, its reply has also come. Now there is 
no need at all to speak on it. 

SHRI RAM NAGINA MISHRA: Others 
have spoken, I have also the right to speak 
Let me speak. 

MR. SPEAKER: What is it all going on? 
You do not understand at all, what is it all 
going on? (Interruptions) 

MR. SPEAKER: No, not like this. 

SHRI SHREESH CHANDRA DIKSHIT 
(Varanasi): You just try to know the facts 
about the Ayodhya issue raised here. 

[English] 

I will leave it to you to decide. 

[ Translation] 

MR. SPEAKER: If you speak, all of 
you would like to speak. 

[English] 

SHRI SHREESH CHANDRA 
DIKSHIT(Varanasi): I will put the factual 
information before you. 

MR. SPEAKER: It is not necessary. You 
are not authorised to give information. If I 
allow you, I will have to allow other Members 
also. 

(Interruptions) 

[ Trans/ation] 

SHRI RAM NAGINA MISHRA: Sir, I am 
MR. SPEAKER: On some other point,' on a point of order. 

not on it. (Interruptions) 

SHRI RAM NAGINA MISHRA: Why? MR. SPEAKER: Ahmedji, let him speak. 

MR. SPEAKER: Then I will give achance [English] 
to Shri Nirmal Kumar ji to speak.· 

SHRI RAM NAG INA MISHRA: I want to 
speak on this point because ...... (Interrup-
tions) and the leaderofthe Opposition (Inter-
ruptions) 

He does not understand. Let him speak 
first. You please cooperate with me. 

SHRI EBRAHIM SULAIMAN (Ponnani): 
Then, we whould also be given a chance to 
speak. 
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MR. SPEAKER: I will allow you. 

[ Translation] 

SHRI RAM NAGINA MISHRA: Sir, just 
now our Members have made a reference to 
Ayodhya Mandir, they made a reference to 
Russia, they said something about us and if 
a man from Uttar Pradesh wants to make it 
clear that the Government related to Bhar-
tiya Janta Party ...... . 

MR. SPEAKER: Let your leaders do 
that. 

SHRI RAM NAGINA MISHRA: If you 
don't-allow meta reply to the allegation made 
here that injustice is being done in Ayodhya 
and that justice is not being done there. then 
it will be injustice to me ..... . 

( Interruptions) 

MR. SPEAKER: All right. everyone may 
speak. You give the reply. I will give chance 
to everyone to speak. 

SHRI RAM NAGINA MISHRA: The 
leader of the Opposition has informed 
that ..... . 

MR. SPEAKER: Your leader has al-
ready replied very well. Leave it to him. 
Leave it to the whip. 

SHRI RAM NAG INA MISHRA: The 
Members of the Communist Party elected 
from West Bengal can raise the Ayodhya 
Issue but Ram Nagina Mishra who is elected 
from Uttar Pradesh cannot give clarifications 
about Uttar Pradesh. 

MR. SPEAKER: All right, you may also 
speak. 

(Interruptions) 

SHRI RAM NAGINA MISHRA: Of 
course. I will speak. Sir, just nowoutcommu-

nist colleague, who always speaks about 
secularism has raised the issue. He lives in 
Bengal and has raised the issue of Ayodhya. 
nil date there is no complaint. How much 
secularism is followed that no action is being 
taken against the verdict of the Court. Ac-
cording to the verdict of the Court the devo-
tees of Rama who go there for DafShan, the 
Government has alloted land to the Tourism 
Department, that is being levelled. The people 
have shifted their houses from there on their 
own after reaching an agreement for the 
construction of a grandtemple of Lord Rama. 
Now, I want to know from my colleagues 
whether they have come across such a 
single person who has come to them to 
complaint that the temple of God is being 
demolished in Ayodhya. The apple of dis· 
cord is the construction of the temple of god, 
so how can those who who who want to 
construct a temple. demolish it. Our Com· 
munist Colleague:; have become quite ex-
pert in misguiding the whole nation. Whe:l a 
matter is raised ... .. (Interruptions)... ... I 
recall. when Indira ji was in power. the 
Communist party ..... (/nterruptions) ..... 
there was the ful! co-operation from Russia 
and at that time b')tr, had JOined hands. It is 
true that the leaders of Russia have always 
been helping. Russia has bee" giving money. 
We undars!:I(1d 'I weli, the maHer that has 
been raised today should have been raised 
earlier. Today something has been said about 
Ayodhya which IS baseje5~, and wrong. 
Everything is being done there under the 
orders of the Court and systematically ..... . 

(Interruptions) 

SHAI VIJOY KUMAR YADAV(Nalar,da): 
Mr. Speaker Sir, why did he not rClise it while 
he was ;n the Congress ... (lnte.ruptions) 

SHRI RAM NAG INA MISHRA: He has 
no right to raise this issue here. (Interrup-
tions) 
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[English] 

SHRI SRIKANTA JENA (Cuttack): Mr. 
Speaker, Sir. the issue of Ayodhya. which 
was raised by Somnath ji is not the issue of 
Uttar Pradesh. It is a national property and 
we are all concerned about it. Nobody is 
opposing the construction of Ram Temple 
there. It was decided in the National Integra-
lions Council, and the U. P. Government 
assured NIC, that there will be no violation of 
the court verdict. Status quo will be main· 
tained there. Accordingly. the entire nation 
was assured thaI nothing illegal is going to 
take pJace there. But today almost all the 
newspa.pers of this country in the headlines 
have said that the demolition of some 
temples. outside the disputed area. is being 
done by Ihe U. P. Government. We are not 
asking anything .. 

MR. SPEAKER: This fact has been 
brough' to !he notiCr, of the House. Is it 
necessary for each and every Member to 
raise it? 

SHRI SRIKANTA JENA: Sir. on the 
issue cf national importance. you allow each 
Member to speak. 

MR. SPEAKER: It is not a debate. You 
wanted to appraise the House of a particular 
fact. 

SHRr SRIKANTAJENA: Sir. I am telling 
yeu lhe view point of my party. let the 
Members from different parties speak. 

MR. SPEAKER: You can go on discuss-
ing all the points. I have no objection but then 
you have to discuss Budget also. I have 
absolutely en objection. 

SHRI SRIKANTA JENA: We demand 
from the Government that whatever site plan 
has been approved by the U.· P. Govern-
ment. It should be made public. let the entire 
country know the site plan approvGd by the 
U. P Government, and the U. P. Govern· 
men1shouJd 110t enler into the disputed area. 
Whatver hIe U. P. Government do should be 
as per the court verdict. let the Government 

of India assure this much. let the Home 
Minister or any other minister respond to it. 

SHRI EBRAHIM SUlAIMAN SAlT: I 
would like to say a few words on this very 
disturbing issue of Babri Maslid Ram Jan-
mabhoomi issue. 

MR. SPEAKER: I, have not allowed Shri 
Nirmal Kanti Chatterjee te speak. let Shri 
Ahamed speak.. 

SHRI EBRAHIM SUlAIMAN SAlT: Sir. 
I would like to point out that this is a very 
sensitive matter. There is a very disturbing 
situation!n U. P. There is a tension in Uttar 
Pradesh because of Babri Masjid Ram Jan-
mabhoomi issue. This matter has been raised 
by Shri Somnath Chatterjee in the House. 
The action of U. P. Government in construc-
tring the wall IS illegal. and unauthorised 
because of the court injunction to maintain 
status quo. On the 14th August. 1989 an 
injunction order of Allahahad High Court 
issued not to disturb the status quo of the 
place of worship and its surrounding area. 
Again. on 7th October. 1990, when there 
was acquisition of land surrounding Sabri 
Masjid court gave judgement on the 21st 
October, 1990 that no permanent construc-
tion should be put up and the land should not 
be transferred. But now a wall is being con-
structed. A hundred yarqs wall. what is called 
as Ram Deevar. It is a twenty-feet high wall. 
It is done to surround the mosquefrom ali 
side and domolist the mosque .. It is a real 
beginning 01 the construction of Ram Mandir 
over there. 

I request the Government to take ac-
tion. It is illegal. The Centra! Government 
should stop this and immediate action should 
be taken to see that this illegal and unauthor-
ised constructions 'are stopped and peace is 
restored and judicial order is respect&d. At 
the meeting of the Nationa! Integration 
Council. Even Mr. Kalyan Singh promised 
that nothing would be donG againstthe court's 
order and peace wili be majr.tain~d and 
mosque will the protec.'ted. He had also prom-
ised to take us to Ayodhya but even this has 
not done it. so far. Now, immediate action 



939 Written Answers MARCH 23, 1992 Written Answers 940 
should be taken so that illegal and unauthor- to establish socialism in the House. You are 
ised construction of wall is stopped, and dominating. You are tctking all the time. 
peace restored for this central intervention is 
urgently. SHRI NIRAMAL KANTI CHATTERJEE: 

MR. SPEAKER: Wit,.. the help of Su-
laimanji. 

SHRI EBRAHIM SULAIMAN SAlT: It 
should be done to restore peace. (Inte"up-
tions). I stand with everybody. 

SHRI E. AHAMED (Manjeri): Sir. I am 
substantiating what my senior colleague and 
Leader has said. I request the Government 
to look into this. The Government had given 
an assurance that status quowith respect to 
Ram Janmabhoomi and Babri Masjid will be 
maintained. It is the duty of the Government 
to come to the House and say whether that 
assurance has been kept or not. 

Sir, my only request to the Government, 
through you. is that. a State Government 
shall not be agent provocateur to the com-
munal violence in this country. The muslim 
community particularly and all right-thinking 
people are ofthe view that U. P. Government 
are trying to demolish the mosque in an 
indirect way. Therefore, Sir, what Somnathji 
has raised is a very relevant and an impor-
tant issue. Taking into account the sense of 
feeling and resentment of the muslim com-
munity, now, it is the duty of the Government 
of India to come with a statement. It is an 
issue of the nation, it is not an issue of the U. 
P. Government or an issue of one Party. 
They should assure the nation that there 
shall be no violation of the directives issued 
by the Court. This IS point number one. 
Secondly, there shall be no demolition ofthe 
mosqU90r its structure. There shall be no 
high-handedness by the U. P. Government. 
There are the only point that I wanted to say. 

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, I will not take much time. Sir, point is that 
I do not know whether there has been a 
contravention. But, Sir, there are ways of 
circumventing the existing situation. 

MR. SPEAKER: You are not helping us 

I am not taking all the time. It is a simple 
arithmetic that will indicate that all the time I 
am not consuming. 

What I submit, therefore, is nothing more 
and nothing less also, « this Government 
from is also activated , that adds to the 
Punjab problem. That is what I want to draw 
attention to. That further accentuates the 
problems of disintegration in the economy. 
What I desire therefore. IS that the Govern-
ment at the Central should indicate to us 
what exactly is the situatIon on the ground 
there. That is what we are demanding. 

So. what I want to submit is that 
whether there is contravention, whether 
there is circumvention and whether there 
is any step taken which will add to the 
festenng wounds of the country. 

SHRI A. CHARLES~frivandrum): This 
is an issue in which the whole nation IS 

concerned. Secularism is the very basis of 
this great democracy. 

Sir, in this Parliamen( even during the 
Winter Sessior., we had pa::.sed a legislation 
for protecting all places of worship and for 
maintaining the status quo. But unfortunately, 
the news item that has appeared in all dailies 
is disturbing. I am afraId thIS WIll ruin the very 
basic structure of our secularism of this 
country. 

The integral humahnsm was the guid-
ing principle of the BJP when Shn Atal Bihari 
Vajpayee was the Chairman of the BJP. But 
quite unfortunately that was virtually aban-
doned during the time of our respected leader 
Shri Lal K. Advani. And the aggressive kar 
seva and the Rath Yatra that followed has 
resulted in a very very serious and critical 
situation. 

We have to protect seculansm of thIS 
country. All that is happening there should 
be stopped. The Central Government and 
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the U. P. Government should ensure protec-
tion of all religious placed of worship and the 
existing structures. (Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
I heard that an appeal was made by aI( 
sectionsofthe House. The Joint Secretary of 
the RPF Association is on fast unto death. 
(Interruptions) This demand was made sev-
eral times in this House to restore the recog-
nition of RPF Association. A decision was 
taken by Shri George Fernandes and subse-
quently by others also. 

When, Mr. Rangarajan Kumarmanga-
lam sat on dharna, it was announced in this 
House. But the Government has not re-
sponded; I wanttheGovernmentto respond. 
Mr Rangarajan Kumaramagalam is here; he 
should responds that the Government would 
take positive steps with regard to the resto-
ration of the recognition of the RPF Associa-
tion. I demand that the Government should 
respond; the Govern ment has not responded. 
Mr. Rangarajan Kumaramangalam is ready 
to respond. (Interruptions) I raised it twice in 
the House. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): It has been raised 
many a time in this House. In fact, I have 
received a letter from the hon. Railway Min-
ister saying categorically that he is taking up 
this matter and discussing it with the Home 
Minister and the Prime Minister. This is a 
matter that deals with armed forces and 
therefore he would have to discuss it with the 
Home Minister and the Prime Minister. Then 
he said, he would get back to the subject. 

( Interruptions) 

SHRI SHREESH CHANDRA DIKSHIT 
(Varanasi): Mr. Speaker. Sir first of alii am 
to submit that there is total peace in Ayodhya 
as it has not been mentioned in the newspa-
per that there is any sort of disorder any-
where. By using such language, and by 

raising this issue in the Parliament, the people 
want to raise obstades to the Bhartiya Janta 
Party's resolve to create a peaceful and riot-
free society in Uttar Pradesh. No matter it 
these is human loss but they take political 
mileage and for the intention of taking politi-
cal mileage such things are done and it is 
thought that riots should break out in Uttar 
Pradesh somehow. 

I understand that this should be made 
clear here. There are two major points in this 
issue. It has been said that the Government 
has acquired this land. When the land was 
acquired a writ petition was filed against it 
and the High Court has given its verdict that 
the acquisition is legal and it said that neither 
the land can be transferred nor a permanent 
structure can be erect9d on it. Neither the 
land was transferred nor any permanent 
structure was erected on it. Whatever the 
Tourism Department had decided was to 
construct some structure for the conven-
ience of the travellers and for making that 
arrangement it is necessary to level that land 
so that some structure may be constructed 
there after taking permission but unless the 
land is levelled ... (interruptions) 

Who is demolishing the temple, there 
is no question of demolishing the temple. 
We what to construction the temple there 
and are working there for the same. 

The owners of all the buildings have 
been paid the amount of compensation. They 
have wiUingly accepted the compensation 
and written permission from the them has 
been taken ...... (Interruptions). The scheme 
under which the Government acquired the 
land has been approved by the High Court. 
The hue and cry is being made regarding the 
removal of structures on the acquired land, 
is totally wrong, because we are strictly 
abiding by the orders of the High Court. The 
Court did not admit the challenging applica-
tions. The wall that is being constructed for 
protection, has never been claimed by us as 
Ram Diwar. You are calling it Ram Diwar 
...... (Interruptions) You must have seen 
scores of temples in India. Can you name 
any temple in India which has been fanced 
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by barbed wires from all directions like a 
prison? The devotees accept it as a ten'lple 
but it appears Eke a prison surrounded by 
barbed wires meant for keeping the Paki-
stani prisoners ....... (lnterruptions) if you 
desire to protect it, you can construct a 
proper boundary waif as is being done in all 
the temples. Similarly the barbed wire is 
being removed and a boundary wall is 
coming up in its place. Had the boundary 
wall been constructed in any disputed land, 
they would have moved to the Court as is 
very common in such cases; no one has 
challenged this ...... (Interruptions) I would 
like to point out that the orders of the Court 
have not been violated there in any meaner. 
But the Bharatiya Janata Party has got the 
mandate lortheconstruction of Ram Temple 
and the Bharatiya Janata Party is in power 
In that state. As such the Government is 
c;ommitted to abide by the public mandate 
within the purview of law. 

(Interruptions) 

MR. SPEAKER: Ok it would have been 
unusually lengthy. He has expressed him-
self very wei!. Why are you prolonging it? 
...... (lnterrupfions) 

(English) 

SHRI SRIKANTA: (Cuttack ): Why is 
the Government silent on this? 

SHRJ EBRAHIM SUlAIMAN SAlT; The 
Govemment should say something about 
this. 

[T rans/ation} 

SHRI CHINMAYAN AND SWAMI: 
(Badaun): Mr Speaker, Sir, the issue of 
demolition of the temple is raised here time 
and again. No incident of demolition has 
taken there. Two types of idols exist in the 
temple. one is movable and the other is 
immovable. The movable idols can always 
be taken from one place to another. Every 
religious minded person keeps a movable 
idol in his Hous&. I have kept an idol of 
Ganesh in the House allotted to me by virtue. 

of being a Member of Parliament. I am a 
devotee of Ganesh. When my tenure would 
be over I will take away the said idol with me 
when I vacate this accommodation. When 
our hon. Prime Minister shifted to his new 
accommodation, he took with him the idol of 
Ganesh in his new accommodation. Mov-
able idol can always be transferred but not 
the immovable idol. Their removal does not 
imply demolition of temple .... '. (Interrup-
tions ) 

SHRI KESRI LAL (Ghatampur) : Mr. 
Speaker, Sir, I am challenging them and 
placing the newspaper with me on the table 
of the House ... ... (Interruptions) 

(English) 

MINISTER OF STATE IN THE MINIS· 
TRYOFPARUAMENTARY AFFAIRS AND 
THE MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (Shri Rangarajan Kumaraman-
galam): Mr. Speaker, Sir, I would like to 
categorically State that our Government is 
fully committed to ensure that the secular 
nature of our Country, the basic integrity. is 
maintained. , also would like to go on record 
to say that the decision taken in the NIC 
meeting and the assurance made by the 
Chief Minister of Uttar Pradesh was very 
important at that particular Stage of time and 
it is Still very important because he had 
assured all parties and all members of the 
NIC that the Court orders would net be 
violated and the Mosque would not be 
affected in any particular 
manner .... (lnterruptions) I do not Know, 
whether actually any Violation has taken 
place. I am not saying that it has or either 
because that is a paper report. We would 
definitely find out the detaiis from the U. P. 
Government and the Government would 
come back to the House, I am sure, as 
soon as we have the information in this 
regard to the satisfaction of all the Members. 

SHRJ LAL K. ADVANI (Gandhi nagar): 
Sir, in this particular matter, the..lJ.P Gov-
ernment has given an assurance. It is very 
scrupulously upholding that and it is very 
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particular that every Court order should be 
adhered to. And, therefore, it is even while 
acquiring land, they excluded from the area 
of operation acquisition, the area which is 
disputed. It is on that 2.7 acres of land, that 
levelling is being done. And for the purpose 
of levelling-Sankat Mochan Temple is there-
the Mahant of the Temple has given in writ-
!flg that he would like to remove the idol 
De -haps at his own risk. Apart from that, the 
(·ther area is the one that was acquired 
,·arlier by Shri N.D. Tiwarirs Government, 
which is the Ram Katha parle Shri N.D.' 
"wnrirs Governmen~ could not implement 
"~eir scheme of the Ram Katha Park 
. ,ecause of lad< of funds and the present 
·30llernment is trying to fulfil that. So, you 
cohoiJid have no objection either to the 
~on5truction of a temple. where the 'shitan· 
y,1~'Was do!19 ortothe development of the 
qam Katha Park. AT least your Govern-
':-'f:~ll should have n00ojection whatsoever ... 
Ilnt.;.rruptions) 

THf M!NI&fER OF STATE IN THE 
I,,'INISTRY OF STEEL (SHRI SONTOSH 
IAOHAN DEB): Sir, I would like to make one 
::':119 dear. Mr. Advani should not say that 
ri- '·;r C,Wernment is scrupulous:y following 
tne Court Order. He should say that their 
C.overnment ;s following the Court Order 
honest!y and sincerely ... (Interruptions) . 

SHRI LAL K. ADVANI. The word 'scru-
pulous!y' is fT'ore stronger than the word 
'honest' ... (Interruptions) 

SHRI F{ANGARAJAN KUMARAMAN-
GALAM: I would like to assure Mr. Advani 
that we have nothing against the Ram Katha 
P3rk or any such thing. I.am responding to 
what ~ome Members halle raised about the 
v;oiation of Court Orders as well as their 
feeling abocI the wali being constructed, etc. 
A(ld some Members have asked about the 
site pbn ... (Interruptions) 

SHRt SRIKANTA JENA: Why is the U. 
P. Government silent on the site of the Ram 
Katha Park which they are making? ... (Inter-
ruptions) 

SHRI SOMNATH CHATTERJEE: How 
can they be allowed to enter ... (Interruptions) 

SHRI SRIKANTA JENA: Why do you 
not ask the U. P. Government to hand over 
the site pian? .. (Interruptions) 

SHRt RANGARAJAN KUMARMANGA-
LAM: I am little surprise 10 see their reaction. 
When I said that we would find out the 
information from the U. P. Government, and 
get bad< to Ihe House, I thought that they 
should be sat.sfied But I am linle surprised. 
I am equaUy slJrpflo.ed by the reaction of Mr . 
Adllanl because I categoricaHy sa,d that th8 
commitment made by the U. P. Chief Min:s-
ter in the NIC was rolevant at that time and 
even more relevant today. And we hop" 
there> is no violation and we would fir,d (lut 
and gf'~ back. That is after all a newspaper 
report, wh!(;h is be:ng referred to here. 

[ Translation] 

SHRI HAJENDRA AGNIHOTRI 
(Jhallsi): Mr SpeCli<.er, Sir. in my constitu-
ency. ~~hansl, thera i& a railway workshop 
where 3 years tralnJ:lg was impartod to some 
apprentices from 1986. The Railway Depart-
ment incurred lakhs of rupees on their edu-
cation and training but out of all the appren-
tices , only seventy five persons were ab-
sorbed. The Railwa'y Department has re-
peatedly aszured in writing that it will provide 
jobs to all the apprentices. Las! Year, tr.e 
hon Railway Minis!8-f pe:'Sonaily gavE' af'l 
assurance in this regard but dele to non-
fulfilment of the said assurance tho trai:led 
apprentices have been staging a Dhana 
since 5th March. Though the Hailway De-
partment continuously givir.g them assur-
ance. Yet, the ongoing dilama has taken a 
vioient s;,apEi for tht'l la5t ons WSHk. The. 
Government, policy and the fasting persor.s 
are constantly clashing against each othe 
The second glaring tact is that the peop!<-
sitting on dharna have the support of all tnt 
Railway Organizations and the people of 
Jhansi. The entire atmosphere of that place 
has turned violent and tense. 
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Mr. Speaker, Sir, through you, I would 
like to urge the Railway Minister and Govem-
ment to fulfil the assurances given to the 
apprentices last year. If the assurances are 
not fulfilled, I would like to caution that there 
may be a serious incident, which would be a 
blot on the face of the Railway Administra-
tion. 

13.31 hr •• 

PAPERS LAID ON THE TABLE 

Memorandum of Understanding be-
tween Steel Authority of india Ltd. and 

the Ministry of Steel 

[English) 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (Shri Sontoshmohan 
Dev): I beg to lay on the Table a copy of the 
Memorandum of Understanding for the year 
1991-92 between the Steel Authority of India 
Limited and the Ministry of Steel (Hindi and 
English versions). [Placed in Library See 
No. L T. 1575192] 

Memorandum of Understanding for th. 
year 1991-92 between the North Eastern 

Electric Power corporstion Limited, 
Shillong, and the Department of Power. 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (Shri 
Kalp Nath Rai): I beg to lay on the Table a 
copy of the Memorandum of Understanding 
ior the year 1991-92 between the North 
Eastem Electric Power corporation Limited, 
Shillong, and the Department of Power, 
Govemment of India (Hindi and English 
versions). [Placed in Library See No. LT. 
1576192] 

Annual Report and Review on the 
. Working of Bharat Aluminium 
Company Ltd. New DeIhl .te. 

THE MINISTER OF STATE OF THE 

MINISTRY OF MINES (Shri Balram Singh 
Yadav): I beg to lay on the Table-

(1 ) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 19~6:-

(i) Review by the Government on 
the working of the Bharat Alumin-
ium Company Limited, New Delhi, 
for the year 1990-91. 

(ii) Annual Report and Review on 
the Working of Bharat Aluminium 
Company Lmlted. New Delhi for 
the year 1990-91 along with Au-
dited Accounts and comments of 
the Comptroller and Auditor Gen-
eral thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. (Hindi and English 
versions). [Placed in Library See 
No. LT. 15n192) 

Aircraft (First Amendment) Rules, 1992 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR-
ISM (SHRI M. O. H. FAROOK): I beg to lay 
on the Table a copy of the Aircraft (First 
Amendment) Rules, 1992 (Hindi and Eng-
lish versions) published in Notification No. 
G. S. R. 36 in Gazette of India dated the 25th 
January, 1992 under section 14A of the 
Aircraft Act, 1934 together with an explana-
tory note. [Placed in Library See No. LT. 
15781921 

Memorandum of Understanding for the 
year between the Videsh Sanchar Nigam 
Ltd. and the Department ofT elecommunica-
tions and betwen Telecommunications 
Consultants India Ltd. and the Department 
of Telecommunications. 

(1) A copy of the Memorandum of 
Understanding ior the year 1991-
92between the videsh Sanchar 
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Nigam Limited and the Department 
of Telecommunications (Hindi and 
English versions); [Placed in Ubrary . 
See No. l T. 1579/92] 

(2) A copy 01 the Memorandum of 
Understand for the year between 
the Telecommunications Consult-
ants India ltd. and the Department 
of Telecommunications. (Hindi and 
English versions). [Placed In library 
See No. i... T. 1580/92] 

Summary of the Recommendations of 
the Committee on Small Savings 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): Sir, I beg to lay on the Tabel a copy 
of the Summary of the Recommendation of 
the Committee on Small Savings alongw;th 
the decision of the Government thereon (Hindi 
and English versions). [Placed in Library 
See No. LT. 1583/92J 

13.33 hrs. 

MESSAGES FROM RAJYA SABHA 

[EnglishJ 

SECRETARY ·GENERAl: Sir, I have to 
report the following messages received from 
the Secretary-General of Rajya Sabha:-

(i) "In accordance with the provision 
of rule 127 of the Rules of proce-
dure and Conduct of Business in 
the Rajya Sabha, I am directed to 
inform the Lok Sabha that the Rajya 
Sabha, at its sitting held on the 18th 
March, 1992 agreed without any 
amendment to the Public liability 
Insurance (Amendment) Bill, 1992, 
which was passed by the lokSabha 
at its sitting held on the 11 th March, 
1992." 

(ii) "In accordance with the provisions 
of rule 127 of the Rules of proce-
dure and Conduct of Business in . 

the Rajya Sabha, I am directed to 
inform the lok Sabha thatthe Rajya 
Sabha, at its sitting held on the 18th 
March, 1992 agreed without any 
amendment to the Destructive In-
sects and Pests (Amendment and 
Validation) Bill, 1992, which was 
passed by the lok Sabha at its 
sitting held on the 10th Mach, 1992." 

13.34 hrs. 

ESTIMATES COMMITTEE 

Tenth Report and Minutes 

[English] 

SHRI MANORANJAN BHAKTA (An· 
daman and Nicobar Islands): Sir, I beg to 
presentthe Tenth Report (Hindi and English 
versions) of the Estimates Committee on the 
Ministry of Finance (Department of Reve· 
nue) - Central Board of Direct Taxes and 
Minutes of the sittings of the Committee 
relating thereto. 

13.34 112 hrs. 

PETITIONS 

(I) Resettlement of migrants In Deihl 
who migrated from the erstwhile 
East Pakistan during 1"1" 1964 to 
25.3.1971 

(English) 

SHRI MANORANJAN BHAKTA (An· 
daman and Nicobar Island): Sjr, I beg to 
present a petli signed by Dr. J. C. Roy, 
President, New Migrants Welfare Associa· 
tion, New Delhi, regarding resettlement of 
migrants in Delhi who migrated from the 
erstwhile East Pakistan during 1 January, 
1964 to 25 March, 1971. 
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(ii) Repeal of Delhi Rent Control Act. 

SHRI TARA CHAND KHANDElWAL 
(Chandni Chowk): Sir, I beg to present a 
petilion signed by Shri R. C. Gupta, Working 
President, Delhi Pradesh House Owners 
Association, Delhi, regarding repeal of Delhi 
Reri Control Act and certain suggestions to 
deal with the propels of house-owners. 

13.35 hrs. 

ELECTION TO COMMITTEES 

(!) Es!irt'!.ste9 CommlH .. 

SHRI MANORAN,JAN BHAKTA (AN-
DAMA.~~ AND NIC'A">RAR ISLANDS): Sir. , 
bo?G to novp: trf" blic-wing: 

"That the memoers of this House do 
proce:oo to elect in the manner re-
qUIred by sub r:.lla (1) of Ruie 311 ot 
the Rules of Procedure and Conduct 
of Busin&ss in lok Sabha, trirty 
membors from among themselvos te 
:.;erve a~ rnembeors ot tho Cor~mittee 
on Est;mal"", for the ts''l1 beginning 
on the 1st May, 1992 and ending on 
the 30th Aprfi. 1993.' 

MH. SPEAKER: The question IS' 

"!nat thl? members of this housa do 
;:m)(;ood 1.) H~ect in the mannor re-
-iU,fec t5'f ~ut;·rUle (1) of RUI" 311 of 
:;;._:. Fl:Ji<..:; of Procedure and Conduct 
of Businoss in Lok Sabha. thirty 
memb€r~, f~om among ther.15eive'l to 
serve as ~'H'''''':>ers of the Comm~ee 
or EstimatES for the term beginning 
on tn" 1 5t May. 1992 and erd;ng on 
the 30th Apr:! 1993." 

The motion was adopted. 

(Ii) Public Accounts Committee 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): I beg to move: 

"That the members of this House do 
proceed to elect in the manner re-
quired by sub-rule (1) of Rule 309 of 
the Rules of Procedure and Conduct 
a! Business in lok Sabha, fifteen 
members from among themselves to 
serve as members of the Committee 
on Public Accounts for the tern begin-
ning on the 1 sl May, 1992 and ending 
on the 30th April, 1993". 

MR. SPEAKER: The question is: 

''That the members of this House do 
proceed to elect in the manner re-
quired by sub-rule (1) of Rule 309 of 
the Rules of Procedure and Conduct 
01 Business in Lok Sabha, fifteen 
members from among themselves to 
ser"e as members of the C:.ommillee 
on Public Accounts for the tern begin-
nmg on the' sl May, 1992 and ending 
on the 30th April. 1993'. 

The motion was adopted. 

SHPI ATAL BIHAR I VAJPAYEE 
(Lucknow). I beg to mcva: 

"That this Houso do recommend '0 
Rarlrl SabhR that Ra!va S~bh:, JC 
agrse to nom:nate seven members 
from Rajya Sabha to associate witn 
the Committe" on Public Accounts ot 
Ine House for ttle term btlgi:1nlng on 
the j st May, 1992 and ending on the 
30th April, 1993 and do communicate 
to this Houst< t~li:. nd.in~~ :...1' !he 
mombers so nominated by Rawa 
Sabhd" 

MR SPEAKER- The question is' 

"That this House do recommend to 
Raiya Sabha that RaJYa Sabha do 
agree to nominate seven members 
from Rajya Sabha to associate wrth 
the Committee on Public Accounts of 
the House for the term beginning on 
the 1st May, 1992 and ending on the 
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30th April. 1993 and do communicate the members so nominated by Rajya 
to this House the names of the Sabha". 
members so nominated by Rajya 
Sabha". MR. SPEAKER: The question is: 

The motion was adopted. 

(III) Committee on Public Undertak-
ing 

SHRIBASU DEB ACHARIA (Bankura): 
I beg to move: 

"That the members of this House do 
proceed to elect in the manner re-
quired by sub-rule (1) Rule 3128 of 
the Rules of Procedure and Conduct 
of Business in Lok. Sabha, fifteen 
members from among themselves to 
serve as members of the Committee 
on Public Undertaking for the term 
beginning on the 1st May, 1992 and 
ending on the 30th April. 1993". 

MR. SPEAKER· The question is: 

"That the members of this House do 
proceed to elect in the manner re-
Quired by sutrrule (1) Rule 3128 of 
the Rules of Procedure and Conduct 
of Business in Lei< Sabha. fifteen 
rPembers from among themselves to 
serve as members of the Committee 
on Public Undertaking tor the term 
beginning on t~e 1st May. 1992 and 
endi'l9 on the 30th April. 1993" 

r"e motion was adopted. 

SHRI BASU DEB ACHARIA (Bankura): 
i beg to move: 

"That thiS House do recommend to 
Ralya Sabha that Rajya Sabha do 
agree to nominate seven members 
tram Rajya Sabha to associate with 
the Committee on Public Undertak-
ings of the House tor the term begin-
ning on the 1 st May, 1992 and ending 
on the 30th April. 1993 and do com-
municated to this House the names of 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha do 
agree to nominate seven members 
from Rajya Sabha to associate with 
the Committee on Public Undertak-
ings of the House for the term begin-
ning on the 1 st May, 1992 and ending 
on the 30th April, 1993 and do com-
municate to this House the names of 
the members so nominated by Rajya 
Sabha". 

The motion was adopted. 

(Iv) Committee on the Welfare of 
Scheduled castes and Sched-
uled Tribes 

SHRI K. PRADHANI (Nowrangpur): I 
beg to move: 

, 
"That the members of this House do 
proceed to elect in the manner re-
quired by sub-rule (1) of Rule 331 B of 
the Rules of Procedure and Conduct 
of Business in Lok Sabha. twenty 
members from among themselves to 
serve as members of the Committee 
on the WeHare of Scheduled Castes 
and Scheduled Tribes for the term 
beginning on the 1st May. 1992 and 
end ending on the 30th April. 1993". 

MR SPEAKER: The question is: 

"That the members of this House do 
proceed to elect in the manner re-
quired by su-rule (1) of Rule 331B of 
the Rules of Procedure and Conduct 
of Business in Lok Sabha, twenty 
members from among themselves to 
serve as members of the Committee 
on the Welfare of Scheduled Castes 
and Scheduled Tribes for the term 
beginning on the 1st May, 1992 end 
ending on the 30th April. 1993". 
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The motion was adopted. 

SHRI K. PRADHANI (Nowrangpur): I 
beg to move: 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha do 
agree to nominate ten members from 
Rajya Sabha to associate with the 
Committee on the Welfare of Sched-
uled Castes and Scheduled Tribes of 
the House for the term beginning on 
the 1 st May, '992 and ending on the 
30th April, 1993 and do communicate 
to this House the names of the 
members so nominated by Rajya 
Sabha". 

MR. SPEAKER: The question is: 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha do 
agree to nominate ten members from 
Rajya Sabha to associate with the 
Committee on the We !fare of Sched-
uled Castes and Scheduled Tribes of 
the House for the term beginning on 
the 1st May, 1992 and ending on the 
30th April, 1993 and do communicate' 
to this House the names of the 
members so nominated by Rajya 
Sabha·. 

The motion was adopted. 

13.40 hrs. 

MATTERS UNDER RULE 3n 

(I) Need to renovate Karad 
Railway Station 

r I'CnglishJ 

SHRI PRITHVIRAJ D. CHAVAN 
(Karad): Karad city in Satara district of 
Maharashtra is an important trade, agro-
·ndustrial and educational centre. It is on the 
Poona-Miraj broadgauge section ofthe South 

Central Railway. Among others Karad Sta-
tion is used by six large co-operative sugar 
mills and Koyna Hydro project for loading 
and unloading machinery etc. Thousands of 
student!l, industrial workers and common 
people from Sang Ii and Satra districts use 
this station. It also serves thousand of coop-
erative societies. The station building and 
premises are old and are in bad condition. All 
major trains halt there. Its platforms need to 
be urgently renovated as four bogies and 

. coaches extend beyond the platform. I. there-
fore, urge the Government to take immedi-
ate steps to renovate the station and extend 
the platform. 

<II) Need to rehabilitating the people 
affected due to settIng up of 
Liquid Propulsion System Centre 
In Mahendraglrl, Tamil Nadu 

SHRI R. DHANUSKODI ATHITHAN 
(Tiruchendur): In my constituency, Tiruchan-
dur, Tamil Nadu, The project of Liquid Pro-
pulsion System Centre in Mahendragiri is 
now being established under the aegis of 
ISRO. For this purpose, several hundred 
acres of cultivable land has been acquired 
by the Central Government from thefarmer~ 
with the assurance that the members of 
families of thise farmers who have given 
their land forthe establishment of the Centre, 
would be given !;uitable employrnt>nt when 
the unit starts working. But to their great 
concern and dismay, the ISRO has been 
recruiting people for various posts in the unit 
from the neighbouring State. The organisa-
tion has already transferred a good number 
of staff from Thumba Space Research Centre 
at Thiruvananthapuram Kerala, to the Liquid 
Propellsion Unit at Mahendragiri. 

The people living in three districts which 
are the most backward districts in Tarn 
Nadu are very much agitated over the po. 
cies followed by the ISRO by recruiting the 
people to fill up the posts in Mahendragiri 
Unit as alsotheorganisation'spolicy oftrans-
ferring the staff from the Thumba Space ,_ 
Centre in Kerala. 

I WOUld, therefore, request the Govern-
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bay via Mohu is the shortest and the safest
route. There is a national highwayfrom Delhi
to Nasirabad and Mohu to Bombay but there
is no national highway from Nasirabad to
Mahu. Persistent demand to construct a
national highway has been made several
times by the Rajasthan and Madhya Pradesh
Government.This routels one of the busiest
one on account of scores of cement facto-
ries, textile mills, solvent plants and training
institutionalofC. R. P. F. and army which are
located here. On account of heavy traffic on
this route, accidents are very frequent. There
are other difficulties cropping up due to
continuous increase in traffic.

957 Matters Under
[Sh. R. Dhanuskodi Athithan)

ment to take immediate steps in the matter.
Government's immediate action in rehabili-
tating the affected people will go a long way
not only in providing jobs tothose people, but
also in developing the most backward dis-
tricts of Tamil Nadu.

(ill) Need to ensure use of Hlndl In
various Labour and administra-
tive Tribunals.

[ Translation)

SHRIMATI SHEELA GAUTAM (Ali-
'garh): Mr. Speaker, Sir. Now Hind: is being
used in official work in subordinate courts of
various States. Judgements arealsobeing
delivers in Hindi. The Hindi Courts of the four
State have also been given permission to
use Hindi in their official work. However, it .
has been observed that the entire work in the
various administrative tribunals is still being
performed in English.

The official language policy which is in
force in the various Ministries, attached of-
fices, Government undertakings and Gov-
ernment industries should also be adopted
in the working of these tribunals. At present
the entire work in various labour and admin-
istrative tribunals is being done in English. It
should be ensured that all administrative
work should be done as per official language
Act, 1976.

(lv) Needto convert Naslrabad-Mahu
road Into National Highway

DR. LAXMINARAYAN PANDEYA
(Mandaur): Mr. Speaker, Sir, I would like to

.'" draw the attention of the House towards the
need to construct national highways in
Madhya Pradesh. In view, of the growing
demand tor adequate transport facilities and
the mounting pressure on road transport

~ there is a dire need to strengthen the road-
ways in the country. In this regard, the na-
tional highways have a special place. At
present there are two roads between Bom-
::'l" 10 Delhi via Agra or via Jaipur - Ajmer.

' ... ,«-Alrner Nasirabad road to Bom-

,

Keeping in viewthe interest of the people
and the nation, I would request the Govern-
ment to convert Nasirabad Mahu road into a
National Highway.

(v) Need to take steps for the devel-
opment of plsclculture In Bar-
peta district In Assam

[English)

SHRI UDDHAB BARMAN (Barpsta):
Sir, Barpeta district in Assam is purely an
agricultural district with no industries worth
the name. The entire district is relatively
economically backward. The southern part
of the district is full of marshy land. It is to be
noted that Barpeta district is full of Beels,
rivers and low-lying swamps. The number of
registered Beels and registered Revenue
Rivers are 25 and 17 respectively. The
number of seed farms (Fishery) is four. As
the matter stands today, there is ample scope
for development of pisciculture in the district.
If this is done , it will help in the economic
development of the district and also the
proper utilisation of the Beels and rivers.

I urge upon the Central Government to
come foreward for the development of Beels
and fishery in the district and to take neces-
sary steps towards this development.
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(vi) Need to give more concessions
to NRls and others for bringing
gold from alroad

SHRI AtJBARASU ERA (Madras Cen-
tral): Sir, the recent announcement of the
Hon. Finance Minister permitting NRls to
.bring 5 Kg of gold after paying 15per cent of
import duty. is welcome by the people.
However,there are certain impediments in
the scheme.

The NRls, after selling the 5 Kg of gold
jn India, have to pay income-tax and there is
no exemption for this. However, there is ~o
provision for the NRI~ to havu a resident
back account in India to invest the sale
proceeds of such transactions. Even .~the
Government allows the NRls to open and
operate such is taxable as per lncoms-tax
Act whereas the interest on FCNR Account
is not taxable at all. The buyers of gold from
fliRts will be subjected to payment of in-
coma-tax and hence many people will not
buy the gold. Thus the gold import scheme
will not produce the desired results.

In the alternative, the tourists from India
and abroad should be permitted to bring gold
to India on payment of nominal custom duty.
If India tourists and tourists from abroad are
permitted to bring gold to India at least one
kg per held on payment of nominal duty, then
there wil b sudden fall in the bullion market
and the gold reserve will also increase. Hence
I urge upon the hon. Finance Minister to
consider such proposal.

(vII) Need to provld funds to the state
Government of Kerals to meet
expenditure on subsidy on rice

PROF. K. V. THOMAS (Ernakulam):
Sir, hall; Prime Ministerwhile participating in
discussion on the,Motion ofThanks on Presi-
dent's Address, has assured th", nation that
food articles distributed through the P. D. S.
will continue to have subsidy. There is an. ,

inc;rease of 88 paise 'per kg for the rice
distributed through P. D. S. in Kerala as the
issue prices of rice of rice went up. Central
Government have refused to give subsidy
for this 88 paise increase and Kerala Gov-
ernment is bearing this additional burden.In
an year, this comes to nearly Rs. 100 erores.
As rationing is statutory in Kerala, Irequest
Central Government to adequately assist
Kerala to bear this additional burden.

(vIII) Need for early completion of
muilti-purpose projact at Kamla
and Bagmatl rivers, Blhsr-------------

[ Translation1

SHRI NITISH KUMAR (Barh):
Mr.Speaker. Sir, under Rule 377.1 amplac-
ing this matter before this august House:- A
scheme toconstrouct the mutti-purpoeproj-
ects on the rivers Kamal and BagmatiI)rigi-
nating from Nepal and flowing intotheIndian
sub-continent have been lying pending for 4-

consideration for a long time. W~hthe con-
struction of these projects on Sishan Pan
and Dhume! places. adequate supply of
electricity can be made available to Eastern,
Uttar PradeshWest Bengal. Orissa and
Assam at cheaper rates. At the sametime a
major part of Bihar will be saved fromdevas-
tating floods for ever. The construction of'
these multi-purpose project will augmentthe
development of agriculture and enablethou-
sands of families to earn their livelihood. As
such Irequest the Government to establish
contact with the Nepalese Government and
complete their construction at an early date
to enable the lakhs of people to get a
opportunity to move towards development.

13.50 hrs.

.The Lok Sabha then adjusted for lunch till
fifty minutes past fr: !rieen of the Clock

The Lok Sabha re-as>.>emledafter Lunch at
fifty-four minutes pest Fourteen of the

clock
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CMR. DEPUTY-SPEAKER in the Chait] 

r Trans/ation] 

SHRI GEORGE FERNANDES (Muzal-
farpur): Mr. Deputy Speaker, Sir, belore 
speaking on the Budget, I would like to 
submit something. Just now, I have received 
a message from the Chief Minister of 
Nagaland that Minister of State in the Minis-
try of External Affairs is Camping there since 
yesterday ... (Interruptions) 

[Eng/ish] 

MR. DEPUTY SPEAKER: Shri George 
Fernandes, now we take up the "discussion 
on the General Budget. 

(Interruptions) 

[ Translation] 

SHRI GEORGE FERNANDES: Since 
the Rajya Sabha elections are to be held 
there ...•• 

[:7nglish] 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (Shri Santosh Mohan 
Deb): Sir, this should not go on record. 

[ Translation] 

SHRI GEORGE FERNANDES: Why 
should it not go on record. Why not ... (lnter-
ruptions) 

[English] 

MR. DEPUTY-SPEAKER: This is not 
the proper time. 

[ Trans/ation] 

SHRI GEORGE FERNANDES. Foreign 
Minister was there. Chairman, Delegation 
was here. They were to De invite lor lunch .... 
(interruptions) 

•• Expunged as ordered by the chair. 

[English] 

SHRI SANTOSH MOHAN DEB: What 
do you mean? Don't judge people by your 
standard. (Interruptions) 

14_55 hrs. 

GENERAL BUDGET, 1992-93- GENERAL 
DISCUSSION DEMANDS FOR GRANTS 

ON ACCOUNT (GENERAL), 1992-93 
AND 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAl), 1991-92 

[English] 

MR. DEPUTY·SPEAKER: Nowwe shall 
take up discussion on Item Numbers 19to 21 
together. The lime allotted forthe discussion 
on General Budget is 12 hours. 

Motions moved: 

"That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the third Column oftheOrder Paper 
be granted to the President out of the 
Consolidated Fund of India, on ac-
count, for or towards defraying the 
chargers during the year ending on 
the 31 st day of March, 1992 in re-
spect of heads of demands entered in 
the second column thereof against 
Demands 1 to 27,29,30, 32 to 89, 91, 
93 to 98." 

"That the respective supplementary 
sums not exceeding the amount on 
Revenue Accounts and Capital Ac-
count shown in the fifth column of the 
Order Paper be granted to the Presi-
dent out of Consolidated Fund of India 
to defray the charges that will come in 
course of payment during the year 
ending 31 sf day of March, 1992 in 
respect of the following demands 
entered in the second columnthereof. 

Demand Nos. 1,2,4,5,6,7,9,11,15, 
16,17,18,19,20,24,25,26,27,30, 
34,36,38,40,41,43,44,47,49,51, 
52,54,58,60,62,65,67,70,76,78, 
79,81,83,84,85,87.89,93,94,96 
and 97." 
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MR. DEPUTY SPEAKER: Now Shri 

Atal Bihari Vajpayee to speak. 

{ Translation] 

SHRI ATAL BIHARI Y:AJPAYEE 
(Lucknow): Mr. Deputy Speaker Sir, I am 
initiating a debate on Budget proposals. This 
is the second Budget presented by hon. 
Finance Minister. I do not hesitate to admit 
that he has worked hard to prepare this 
Budget and very cleverly 'prepared these 
Swdget proposals. On that day' when he 
presented the Budgetpeople were very much 
fascinated. People who watched S'udget 
discussions on T. V. were also quite im-
pressed. But no attraction is ever lasting. 
People very soon realised the reality. 

When people q>me out of the false 
impressions created by his Budget speech, 
they found that the facts were not only differ-
ent but even worrisome. 

All Budgetsw and specially the Budget 
presented in such circumstances must meet 
the demands of two challenging problems -
inflation and increasing unemployment There 
is no denying the fact that inflation grapt, 
which had lowered a little is again on a 
upward trend. During the last twenty five 
days the inflation rate has again increased 
by 1 % but it seems that it would further 
increase. 

The Hon. Finance Minister is silent about 
solving the 'rising unemployment problem. 
Only exit policy has been mentioned but 
there is no mention of entry policy. Appre-
hensions are that even the employed will 
become jobless. New labour force will come 
into the market in search of jobs. We want to 
compete with the World-market and for that 
we want to produce good quality products 
with the help of new technology. The total 
effect of following this policy would be that 
the number of people employed in organised 
sector would decrease. Sick industrial units 

are being closed and some units are such 
that there is no other alternative and these 
are also on the verge of closure. but I would 
discuss it afterwards. However. it is clear 
that people would be rendered J~bless. 

'the Finance Minister has announc-.ed 
renewal fund. II is a 

15.00 hr •• 

Right step. But the problems of which 
we were a pprehensive and even the Fi-
nance Minister has admitted to it and has 
said that though te~proarily India [las man-
aged to come out of trye economic crisis. but 
it has not yet completely talckled this difficult 
problem. He has asked for a time period of 
three years to achieve this, Who can wait for 
three years. Are those unemployed Youths 
who are on th'e roads in search of jobs can 
give him the time. People like Jobless la 
bourer, landlews labourer. the downtrodden 
and people belonging to scheduled castes 
and scheduled tribes, which have been 
deprived of jobs and are in search of liveli-
hood for many years. see on ray of hope In 
this Budget. They have to walt lor three 
years? ~ could not understand that why the 
Finance Minister has referred to a period 01 
three years. This is a demoratic country and 
price rise and unemployment will give rise to 
the social unrest and disccmtentmel'1t and 
people would comeo:J~ 0'1 the roads t::dig!--t 
for their rights. Then how they wOlJld be· 
asked to keep patience and wait for this long 
period? 

Mr. Deputy Speaker. Sir. it is good that 
now we are openly d,scussing the I',;onomic 
policies. These are now being v hVi!d as 
economic. policies not as a part oj political. 
process. Till now these. policies were influ-
enced by politics for sometime. The Fin.anca 
Minister himself was inveigled when in the 
other house he stated that V.P. SinQh.Gov-
ernment and Chandra Shekhar Government 
alone were responsible for the pre~e'1t 

economic crisis in the country. In his previ-
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ous speech he had said Ihal we all are taken. State Bank had been given the re-
responsible forthe present crisis and I agreed sponsibility of taking the 10ahS ·for which 
to it but those who remained in power for there was no need .. at all. What is the state of 
such a long time are more responsible for it. our banking system. I do not want to discuss 
Those who have never been power should whether the decision of nationalisatiort of 
not be blamed at all. • Banks was right or wrong but as.a result of 

Today even the Finance Ministe'rcan be 
asked to give explanation. During Jarrata 
Rule he had been the finance secretary and 
so during the ye~rs that 1ollowed 1970, 
country progressed. All these probl~ms 

started during 80's. The present Finance 
Minister was Ihe Governor of Reserve Bank 
at that time. Afhrward~ he had become 
Chief Economic Adviso~. He used to advbe 
out friend Shri Chandra' Shekhar on eco-
nomic matters. I do not know what advises 
he used to give. 

SHRI CHANDRA SHEKHAR (6allia): 
He will tell bimse!f. 

SHRI ATAL BIHARI VAJPAYEE: No, 
you may also tell something ir. this regard. 
Now Shri Manmohari Shingh is our Finance 
Ivlinistor. What was his rolo till now? The 
Governrr·ent of Vishwanath Pratap Singh 
and Chandra Shenkhar alone can not be 
blamed for this. We can not accept it. This 
situation has come due to reckless spending 
and loans. 

I have got a letter written by the then . 
Finance Minister and who is the President of 
India al present. I do. not want to read it. He 
has stated i:-fthat letter that till the year 1970 
the pace of our economic progress was very 
high. He has ql.loted the figures regarding 
production of foodgrains, !ndustrial progress 
and growth of the industrial production. The 
crisis came afterwards. Don't blame anyone 
for that, the policy of taking large loans has 
disrupted our econom'ic policies. I am. using 
politi.:s in a narrow sense. Economics is a 
part of politics in real sense but the situation 
has growr. worse due tQ using th.is economic 
policy t()fulfil one's party's motives for erning 
cheap popu!arity. Keoping in view the elec-
tions. This has worsened the situations. I feel 
very astonished that how can we spend 
more than we earn. But this decision was 

doing it in hasty manner our banking system 
has become a workhouse of inefficiency. 
Even witl:ldrawing money from bank has 
become a tedious job. To get payment of the 
money which has been sanctiol'led by the 
Government as loan is a difficult.job indeed. 

SHR! BHOGENDRAJHA (Madhubani): 
You are not among the people who collect 
large amounts of money. How can this prob-
lem of lNithdrawing of money from bank had 
arisen? 

SHRI ATAL BIHARI VAJPAYEE: But 
some of my supporters do this work. They 
come to me complaining about this very 
commonly. If the people working in the 
nationalised banks do not realise that Gov-
ernment had nationalised the baniks to fulfil 
some social objectives then the policy of 
nationalisation cannot succeed and some 
thing has happened. This policy has affected 
our decisions so badly that it has bankrupted 
this nation almost totally. Our Finance Minis-
ter now claims the situation has slightly 
impro-ved. Since he has gained enthusiasm 
as his shoulders are high and it seems he is 
ready to face the crisis. But there is no logic 
in fighting verbally in this House. The serious 
problems which should be seriously tackled 
and solved are before us. His ,)eech and 
Budget proposals do not provide answer~ ,0 
these serious problems. Howwouldw8 solve 
the problem of increasing unemployment? 
Small scale industries can playa vital role in 
this direction and they are doing so. If we 
compare the large scale industry and small 
scale industry in terms of capital investment 
than small scale industries provide six times 
more employment than its counterpart. They 
also make cO'1tribution in eami1\g 10reig'1 
cLirrency by providing forty per cent 0: its 
finished materia! for export purposes. But 
after the commencement of this new eco-
nomic policiese of ending the systems of 
quota licence ans permit which has been 
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welcomed what would be the future of this 
small scale industry? Now new foreign 
companies are coming to participate and 
they demand that there should not be any 
reservation of artICles for production by the 
small scale InQustries. 

Our country has been following this 
policy of reserving some articles for small 
scale sector for many years, though this 
polICY has not been followed sincerely. For 
example, take the case of soaps. These 
things can also be produced in small scale 
industry? Does the decision had been taken 
that soap should only be produced by small 
-scale industry but than large scale industry 
had not been stopped from manufacturing 
soaps which should have been done in a 
phased manner. They should have been told 
that they should not produce such small 
things they should take initiative in sphere of 
power generation or setting up steel plant or 
manufacturing of machinery and leave the 
sphere of 'soap production tor small scale . 
sector. ThiS should have been done in a 
phased manner. But it did not happen. Now 
we have even to think for -reservation. 

SHRi MANI SHANKAR AIYAR 
(Mayiladuturai): Sir, may I ask a question? 

SHRI ATAL BIHARI VAJPAYEE: Cer-
tainly. 

SHRI MANI SHANKAR AIYAR: Shri 
Karsan Bhai Patel IS also a soap manufac-
turer in the area of small scale. He manufac-
tures Nirma ...... 

They competed with the Lever Com-
pany and brought the market of products like 
surf and soaps down. So much sothatthe 21 
3 of the market of these products is in the 
hands of Shri Karsan 8hai Patel who de-
feated much millionaire. What is the need of 
reserVation then? You should help each and 
everyone, it will enable the people at lower 
level to rise automatically. 

SHRI ATAL BIHARI VAJPAYEE: Mr. 

Deputy Speaker, Sir, if a big Indian industry 
in place of a big foreign Industry poses a 
threat to the small industries, will the Gov-
ernment propose to follow this policy? That 
day i had submitted that we neither want the 
monopoly of the Government nor the mo-
nopoly of the private companies ... (/nterrup-
tions) ... 

~HRI MANI SHANKAR AIYAR: It is not 
an attempt to establish monopoly, there are 
small industries as well ... (Interruptions) ... 

SHRI ATAl BIHARI VAJPAYEE: Mr. 
Deputy Speaker, Sir, Shri Aiyar has a broad 
outlook. So, he cannot understand such a 
simple matter. I do agree that the small 
industries should always be prepared for 
competition, but first they should be made 
competent enough to compete and should 
also be provided adequate resources. 95 
per clm! of the total srnall industries are tiny 
industries. It appp.:.ars that medium indus-
tries have swallowed the small scale indus-
tries. Now you would say that it is good if 
medium industry is developing. An amount 
of about Rs. 65 'Iakhs is invesfed in it; but 
where will one go who -has invested Rs. 5 
lakhs? What will happen to self employ-
ment? Will the Idea of laying 11 network of 
small scale industries remain just an imagi-
natIOn? Even smallindustnes are becoming 
sick. A I~rge number of small Industries are 
closed. There is none to think aQout them. 
Money is blocked in those industries. They 
also have land in the.ir possession. The 
workers who were employed In them have 
not been able to gel empitlypete In any other 
industry. Because the methods being 
adopted by other industries for production 
proposes are the same wllh wh,ch they want 
to compare. How will the;small srate indus-
tries pl~sper? Does Ihe .Government mean 
by liberalization tha{ the small indllc.tries 
-should be left on the mercy of God. What will 
be then its conseqlJences on social life? If a 
weaver commits SUICide, it wilt send down a 
wave of disconten! throughout the country. 
But this is happening today. Therefore, a 
change is necessary, but with thiS change 
continuity must be there. Change always 
has a rhythm. It should not suffer jerks. It 
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should be smooth. I do know that the hon. Bank and IMF. about its stand. Who are the 
Minister of Finance likes 'Jhatka' and 'Hal- persons holding negotiations and what is 
ali', but the rhythm of development should this negotiating strategy? We are not among 
not break and this breaking. The harsh voice those persons who suggest not to hold talks 
of the hon. Minister of Finance and even or we are not among those who reject Dun-
more his harsh policies are breaking the kel proposal without going into its merits or 
rhythem of the·music.1 am surprised to see demerits. As I had submitted on that day, 
that our country is in utter economic crisis there are certain things in the p[oposal to 
after allwho is responsible for that? After all which we cannot agree. Just as America can 
who decides the economic policies? Un- not agree to open its doors for our textiles 
doubtedly, the political leaders are at fault. and if they have right to close their doors we 
Are our economic advisers, who are perma- also have right to take measures for our 
nent advisers not guilty? There are 5-6 per- development. However, I am talking of our 
sons who are generally shifted from one negotiating strategy, our strategy is not good. 
office to another. Sometimes one of them is We. should offence-defence strategy we must 
shifted from North Block to Prime Minister'S pressurise them were we can and we must 
Secretariat and the other from there to North agree where we are required to do so. But 
Block and some other shifted to Planning this is not happening. Are the same officers 
Commission. involved in negotiations who look for a suit-

SHRI SOMNATH CHATTERJEE 
(Bolpur): Some one goes to IMF. 

SHRI ATAL BIHARI VAJPAYEE: Yes. 
Some one goes to IMF. r t. ..... .( .~;.i l I 
~ ~HRI NIRMAL KANTI CHATTERJEE: 
Why did you forget that? 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: I did 
not mention deliberately so that you may 
remind me. 

[English] 

SHRI NIRMAL KANTI CHATTERJEE: I 
will not say away from that. 

[ Translation] 

SHRIATALBIHARIVAJPAYVE:lwould 
like to take you with me. 

SHRI SOMNATH CHATTERJEE: Eve-
rybody wants company they as well as you. 

SHRI ATAL BIHAR I VAJPAYEE: Mr. 
Deputy Speaker. Sir Government has been 
holding negotiations with GAIT. Govern-
ment has also been trying to convince World 

able job in IMF in future. I am not levelling 
any allegation against anybody. But I regret 
to say that though there are very talented 
and wise people in the administration of the 
country... (Interruptions) yet they have not 
done justice to the country. Now every Fi-
nance Minister cannot be an economist like 
Shri Manmohan Singh. he is just the repre-
sentative of the masses. 

[English] 

THE MINISTER OF FINANCE (SHRI 
MAN MOHAN SINGH): I think it is most un-
fortunate if you are implying that officers who 
have served Government of India had loyal-
ties to any institution outside this country. I 
can say with full confidence that I know most 
of the officers who have served this country. 
I think this is a most unfair charges (Interrup-
tions) 

SHRI BHOGENDRA JHA: Not all of 
them. Only most of them. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Deputy Speaker, Sir, I am not levelling any 
charges against anybody but I am making 
general remark which cannot be neglected. 
Hon. Minister of Finance, not only the politi-
cal leaders but whether the officers who 
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support them at every step are also respon-
sible for the present economic crisis. I have 
been observing how private sector is being 
run. I referred to this thing one da, also. We 
have been observing the same thing in Uttar 
Pradeiih, Rajasthan and Madhya Pradesh I 
am not raising my finger on the patriotism of 
our officers. But there is a convention of 
appeasement, in this country. We must warm. 
them against their wrong acts. I do not say 
that the officers would not safeguard our 
interests but sometimes the differenoe of 
opinion is such that we lose the sight of the 
vital interests. 

Mr. Deputy Speaker, Sir, now the policy 
of liberalisation and new taxation policy have 
been introduced. Proposals to bring about 
structural changes are being talked about. 
The policies of the Government are being 
changed. But whether the people have been 
mentally prepared to accept these modified 
pblicies and the new tax system. Is the han. 
Minister ot Finance confident that the indus-
trialists capitalists and other wealthy people 
who used to play tricks and used of to sup-
port t;,eselricks on the pleathaatthe rate tax 
was too high to pay by anybody honestly. 

Would not say the same thing now and 
would they pay tax honestly? Will the admini-
stration make the procedure of recovering 
taxtlS more stringent? Our is a large country 
and it is not that we have not make any 
economic development during all these 
years. But in such a large country there are 
only five thousand people who come under 
the category of those who earn more than 
Rs. five lakhs per annum from tax point of 
view. Once a capitalist said that he has paid 
about Rs. 95,000 as tax in one year. Sirriilar 
was the situation in Mexico and in Brazil. But 
the situation changed in Mexico as there 
came a President who acted strongly. Money 
of Mexico used to be taken and deposited in 
American banks. The figures given by the 
American banks in this regard are astonish-
ing. Ten big industrialists were put behind 
the bars. I do not want any pweson here to 
be put behind the bar. Does the han. Minister 

of Finance not understand as to what will 
happen if the industrialists do not react to the 
liberalisation of 40% reduction in tax limit? 
How will the procedure of recovering tax be 
made strict? Now no exemption should be 
given. Setting up an industry in the country 
is not an obligation on anyone. Making con-
tribution on the economic development of 
the country is only performing one's duty. I 
had read somewhere that the ·hon. Minister 
of Finance discussed discussed the matter 
with -Swiss Bank authorities and when the 
mattOr of foreign exchange came up, the 
Swiss author~ies said that the problem was 
not that·of the shortage of foreign exchange 
but that of the money being deposited in the 
foreign banks. Now the policy has been 
liberalised. Will the industrialists, traders, 
capitalists give a wrong response to this 
liberalisation? Now the tiger has been freed. 
it is now unchained tiger. and if the animal 
jumps in right direction then it is alright but I 
am concerned that it may not become ma-
neater. Keeping this aspect s in view the 
Government should remain cautions. 

Mr. Deputy Speaker. Sir. I was submit-
ting to you that rich people are not ready to 
pay tax. What is the total number of taxpay-
ers? During the year 1990-91 about 5000 
people had shown their yearly income more 
than rupees five lakhs. But the Tata Com-
pany has manufactured a car of new model. 
The cost of this car has been fixed at Rs. 5 
lakhs. About 6000 people have already 
registered their names as perspective buy-
ers aod have paid Rs. 250001- in advance to 
purchase it. I am unable to understand this 
situation. (Interruptions) 

Mr. Deputy Speaker, Sir in the speech 
I delivered on August 5, 1991 I had said three 
things. I had submitted that over-invoicing of 
imports under- invoicing of exports and 
smuggling of gold are responsible for the 
present economic crisis. So far as over in-
voicing of import and under invoicing of 
eKport is concerned, the Government have 
not acted upon the suggestions I had given. 
The Government would say that it was liber-
alised everything. However we will have to 
maintain a strict balance as to how much we 
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~~,:jnport and how much we export we should movement. At present. our main target is 
~,'make and no bungling should take place. We that India may not be"a defaulter. Our na-
~i!I"must take some steps to ensure that the tional objective should be to make India a 
~;:. export-import trade is carried out honestly. loanfree country and we should achieve our 
' .. However I am glad that the hon. Minister of objective as early as possible. We want loan 

Finance has accepted our suggestion of free India. Today we are paying Rs. 32.000 
issuing gold bonds. WG tr~d to makG him crore as intGrest. It comprises of both thG 
understand this point but he did not accept intGrnal as well as foreign interest. India can 
the proposal last year. But it was very essen- be made a loan- free country. This is not an 
tial to stop the smuggling of gold. Those impossible task. There is no dearth of capital 
NRls who wanl to come here should be in the country. It has strength too to stand on 
allowed to bring wit!' them with a reasonable her own foot at the event of crisis. If needs 
customs duty. This sug9~stion was made on!y to be imbued with I'f&. In orderto imbue 
last year but in has been accepted now. this country With life, the Government should 
Better late than never. But I am afraid that he adopt. The right policies. I, have talked of 
may not go astray again. Mr. Deputy Speaker, small industries. Big industries are also sick. 
Sir, gold is in large quantity in the country. I do not want to go into the detai:", of its 
Now gold bonds are being issued. People reasons. But, ali those Sick industries are 
have been allowed to bring gold and it has being lett to ihe 8J.R.F. Is it net sick itself? 1s 
created problem in the Hawala market. it a:'le prOpElrlyto shoulder Its own liabilities? 

Th",re is furore in those countries from 
where gold was smuggled. In foreign coun-
tries the prince of gold has decreased and it 
will fall further. We have calculated that now 
an Indian wi!! have to pay Rs. 800 less forthe 
purchase of every 10 gms of gold. This has 
happened within twenty five days. If we 
calculate the total saving in purchasing one 
tonne of gold it will accrue to Rs. BOO crore. 
150 tonnes of gold is used in the country. If 
we calculate the saving on this amount of 
gold, it will be about Rs. 1200 crore. Though 
there are different opinion about the total 
availability of gold in the country, yet, as per 
prevailing opinion, there is 7500 tonnes of 
gold in the country. But as per my opinion 
there is 10,000 tonnes of gold in the country. 
I have a firm opinion that out of this amount 
of gold two thousand lonnes of gold Will be 
converted into bonds. The facilities glVGn by 
the han. Minister of Finance re sufficient. If 
we manage to collect two thousand tonnes 
of gold, our economic crisis can be over-
come to a great extent. But it will need an 
intensive campaign. 

I have already suggested that it is very 
essential to involve the society and all the 
social orgainsations in this adventure. This 
should not be restricted to the official level 
only. It may be given the form of a mass 

Does it have its fuil members. Has it an office 
for their Sitting? Does it have Its by staff? Will 
it not be proper to appoint mere members on 
it? Tho~ 56 big industries wtlich have be-
COMe sick, have been left for this institution. 
How wiil do it justice? It is the matter of public 
sector and not that of Private Sector. It has 
very few Members. It appears to me that first 
of all this .very institution will have to be 
streamlined and organised. I want one thing 
more. While fixing the price of agricultural 
products, we take into account their cost of 
production and we ought to do so. But, while 
the price of indus;rial goods is considered, 
should It not have any relation with its cost of 
production? Is it considered so? Perhaps 
not. Should thure be liberty to earn undue 
profits? J am not talking of control, but what 
should be the baSIS of tilcing the prices of an 
industrial goods in the market? I have been 
raising questions in the Parliament. but Ihe 
Government has been stating that the con-
clUSion of the investigations made in this 
regard and fjgures collected will not be re-
vealed. Why is it so? Even the'dccounts of 
agricultural Co-operative Societies are kept 
and audited. The findings of the audit are 
made public. Why this system cannot be 
applied to in case of factories? Manufactur-
ers of cosmetics are earning 1400 per cent 
profits. I know that the han. Minister of Fi-
nance is concerned about it. He has men-
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tioned it in his speech also. He has stated 
that we should not adopt the policy of total 
consumerism should not copy the luxurious 
style of life of the wester., affluent countries. 
Ostentatious consumption should discour-
aged in an effective manner. The merits of 
economically should be emphasised. His 
ideas and sentiments are very fine. II-cannot 
be said as to where will this unlimited con-
sumerism lead to thiS poor country. But what 
is the device check it? The Government 
television and newspapers agencies are 
propagating unlimited consumerism of big 
companies through advertisements. At pres-
ent, the television IS under Ihe Government 
control Inspite of that the silUation has 
reached to such an extent. In cuming days 
cable and Star T.V. are making their advent 
rather they have already reached. Can we 
imagine what wili be the positton at that 
time') They will encourage the sole of all 
luxurious goods. People lilling in huts and 
haVing no milk for their children, will go \0 
purchase shampoc., and the shampoo which 
was displayed in attractive manner through 
a colour television, will reach the houses of 
the poors too; 

[English) 

SHAI NIRMAl KANTI CHATTEAJEE: 
You should dlstingu;sh between the sham-
poo and champagne. 

[ Translation] 

SHAI MANOAANJAN BHAKTA (An-' 
daman and Nicobar Islands): You said cham-
pagne. 

SHRI ATAL BIHARI VAJPAYEE: I d" 
not say champagne. But for those who a~r 

fond of champagne, they can understand 
as champagne. 

"Jaki rahi bhavna jaisi, prab~u 
murat dekhi tin taisi." • 

SHAI BHOGENDAA JHA: I, is l~e c._ 
cern of those people vr') dc· c,,-,' ,-;, - ., 

attractive faces. 

SHAI ATAl BIHARI VAJPAYEE: For 
this no effective strategy has been prepared. 
Ithink that it is notthe concern ofthe Govern-
ment only. The numberof middle class people 
has reached the figre of several Crores. They 
have their own aspirations, demands and 
expectations. H we do not observe austerity 
on the top .level, if we do not have control on 
us; if we do not have strong determination to 
reduce the Government expenditure, our 
objective will not be achieved. 

Mr. Deputy Speaker, Sir, it has to be 
accepted that the hon. Minister of Finance 
got greater applause that day than this per-
forman.~. B~t he has displayed a parsimony 
In providing Incometax exemption. If he in-
tended to extend the limit of incometax 
exemption from 22 thousand to 28 thousand 
and intended to withdraw other facilities like 
eo C.CA, 80 C.C.B. eOl . it would have 
been better had he nOl extended this limit. 

This act the Hon. Finance Minister has 
per force reminded me of the act of Man 
Mohan (lord Krisha). When "gopies " were 
to Him to seek favour from film. Manmohan 
threw such a spell of charm that they lost 
even their clothes. This is the modern ver-
sion of depriving the people of their clothes. 
An ass went to ask for f:lis horns, he lost his 
ears too. The common man is ruined. What 
is its justification? You must be knowing that 
earlier the limit ot tax-exemption was As. 15. 
000 later it changed to As. 18,000. It went on 
changing in course of time. Now prices are 
rising. What a high peak the price index has 
reached? Now our demand to extend the 
tax-exemption limit upto As. 48,000, is cor-
rect. But the hon. Minister says that he is 
very diffecult for hi to do so. He say that is 
honest is speaking that has a lot of difficul-
ties. He says that even if he extends the tax-
exemption limit, What will happen to the 
States? We do not want to reduce the finan-
cial sources of the States. Therefore, the 
,",on. Minister should sit together with us and 
'ind its way-out. It is very essential to explore 
] middle path so that this income-tal' exemp-
Ion limit way be increased and the share of 
States also should not be lessened. 

Mr. Deputy Speaker, Sir, there is one 
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thing more. The Financ;e Bill presented by 
the. hen. Minis(er of Finance contains 115 
amendments to direct tax laws. Just a few 
months back an amendment has been made 
wrich containE'd.163 amendments in direct 
tax laws. In fact. this should nol be a part of 
the Fin"mce BIll. rather it should be pre-
sente_d as a sAp'alte Bill If necessary. it may 
be sent to !he Select Committee. There are 
so many~ssues in the money bill which need 
to be di<;cussed very deeply. For example. is 
it proper to add the ;ncomeof a minorchildto 
his parents, incorce ? Not a singlEl suc'"' 
example has been ~ound where the i.,come 
of a minor is addoo to that of his parents. 
Secondly. Is the am!>"ldment regarding the 
pannershipcorrect?Thl" han. members have 
given their sug?estin~s about capital gains 
tax and wealth tax also. 'would like to submit 
if t"ese issues are disclJssed in the Finance 
Bill. it will create a lot of difficulties This 
process can net do justi~e with such a large 
number of amendments as are bound to be. 

Mr. Deputy SpeakerSi-r. the hon. Minis-
ter of Finance has mentioned so many 
measures in his speech to reduce the !ossps. 
Onp :)1 the measures is disinvo:;:strT'!l:1t in 
Public Undertakings. I know tt-at there are a 
lot of differences on this issue. Bu' all wi!l 
accept that if disinvestment is to takE' olace, 
it should be done on the highest price and in 
a proper way. It is correct that whatever 
disinvestment has been done in UTI. now. 
it has been done through' mutual fund but the 
prince on which it ha5 been Pone is not 
appropriate. There are much long queues in 
share markets. Even a laymen wants to . 
purchase shares. It is good. But if the Gov-
ernment does not give shares of its Public 
Undertakings. on handsome prices and if it 
gives for earning money then it cannot be 
accepted. I do not know on whose advice all 
this has been done. Somewhere or the other 
negligence has shown. It should not happen 
again in future. 

Mr. Deputy Speaker. Sir. we are talking 
of restricting but I would like to submit that 
restructuring of only economy is not enough 
restructuring of society is also the need of 
the hour. However, .are the hai polloi pre-

pared for the change? Does the consensus 
which is necessary farbringing about change 
still exist, as the hon. Prime Minister has 
been making tall claims. since the very day 
of assuming office that he had called a 
meeting of all parties to evolve consensus? 
Should not -an effort be made to arrive at 
some consensus again? We have taken a 
big step which may entail us to all kinds of 
dangers. One of the aspects in how the 
World powers behave and secondly, how do 
we in India be have and which course do we 

. take However. will politicking allow -Wiving 
at any consensus? I would like tndla,1I the 
attention of the han. Finance Minister 10-
wards his speech'. "Our long term objective is 
to develop a system of lah0ur based produc-
tion. so as to generate maximum highly 
productive employment opportunities and to 
bridge the gap between income and assets 
in rural and urban areas ... This is highly 
praiseworthy. We also favour labour based 
indiJstrialisation. removal of irlequalities and 
generation of employment opportunities. But. 
why this 3 years time? Will the present 
economic reforms result in runing the labour 
base industries and it cartnnt be ~ht' inten!:on 
of tho. Government that '1S soar no; the; rg. 

structuring is over. it will be thE' 8'ldeavour to 
again promote 'abo'Jr baSAd highlv viable 
(Productive) industries. However I would like 
to again raise the question of 3 years time. I 
had raised it earlier also. The hon. Minister, 
finance has further emphasised that" we will 
have to strive hard at least fa 3 years." I asked 
how can the period of 3 years be allowed? 
People can be asked to wait if there is an 
atmosphere of austerity in the country and 
people realise that nation is facing crisis is 
and leadership sets an example before the 
public because only demagoguery will not 
suffice. The han. Minister of Finance has 
emphasised in his speech that the industrial-
ists should be the trustees 0' the socie\'t and 
they should think themselves as trustees ot 
the wealth in their hands. These views of 
Gandhiji are very good. Really it can be an 
Indian ideology of ownership that these 
persons should think themselves as trus-
tees. In some countries some experiments 
have been made in regard to this ideology 
but in the land of Gandhiji nothing has been 
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done in this regard. I am sceptical of any 
attempt being made in this regard after the 
speech of the' han. Minister of Finance . 
Before becoming trustee one. will have to 
give up greed and tendency to exploit and 
say good bye to the art of evading taxes. All 
those who have stacked ,money abroad 
cannot be definitely for given. Now anoppor-
tunity has been provided to them to bring 
back their money. How much money is 
dep(lsit('d aO'cad? ~iowover, I wol:ld like to 
submit one thing. If it is expected on the 
capltshsts to 1 hlnk themselves as trustees of 
the society forthe wealth they possess should 
not, the poilti(;lans and ruiers not alsl) think 
th;;mselves as the trustees of power? How 
has the counHy got entanged into the pres-
entcrisis? I do not want to anS6 other issues. 
None of uS ever thought that India will one 
day come to depend on the mt>fcy of the IMF 
and the Workl Bank. The hon Minister of 
Finance has stressed upon the need of having 
import duty. However, for it is necessary to 
create a sense of indigenisation and self 
sufficiency. It is correct that we can not live 
isolated like an island. H at all we have to 
seek assistance from the World Bank then 
why should we seek for education and water 
not for bigger proje(.ts? Both education and 
health have long been neglects. We have 
proVided Rs. , 7UO crore, Rs. 1500 crore for 
education ano health, which Includ&s family 
planning. I would like to sut>mit one more 
~hl:lg. The han. Mlni5ter of Human Resource 
D&volopmlitnt is not present In the House. 
No doubt, dissemination of adult E=ducation 
is highly praise worthy but it should in noway 
affect the programme of universailsal10n of 
primary educallon. I am afra;d that more 
propaganda IS being made abou~ education 
and adults are learning to write their names, 
but what about .. ducating the children. If 
they do not take up education during child-
hood, then will they be getting it during 
adulthood? Is the foreign assistance re-
quired for this? As per my knowledge all the 
State Governments, irrespective of the party 
affiliations, even the Government of West 
Bengal, want to take up projects wity the 
World Bank assistance. What Bank assis-

tance. What are these projects? I can under-
stand if assistance is being south for heavy 
industries, power generation, transport 

·communications and raising infrastructure 
facilities in the country. 

We are at cross Roads. It is essential for 
the Finance Minister to create an atmos-
phere of optimism but at the same time he 
should not himself become a victim of the 
optimism. We should keep the interest of 
even the smallest penson of the country in 
mind. Gadhiji also suggested the same crite-
ria. He advised to assess the impact of all the 
policies and steps on the common man 
before proceeding further. What will be the 
impact of our policies 0'0 the persons at the 
10Ylest strata to whom we want to uplift 
through the Auyodhya Programme. Mr. han. 
Finance Minister, concluded his with reciting 
a couple!. I would also ronclude with reciting 
a couplet. The hon. Minister of Finance is 
talking of a 3 years period:-

"Kaun Jeeta Hai T eri Julf Ke Sar 
Hone Tak." 
Khak Ho Jay~nge Hum Tujhko 
Khabar Hon" 'j ak." 

SHRI MURLI DEORA (Bombay South): 
Mr. Deputy Speaker, Sir first of alii would like 
to acknowledge the fact that; suffer a big 
handicap of being allowed to speaK just after 
a great orator and leader, Shri Atal Bihari 
Vajpayee. 

The biggest problems affecting the great 
country of ours are unemployment and under 
emplo),ment.lndla is rich in natural resources 
and man power. A large quantity of natural Ii. 

gas, running Into millions of cubic metres is 
being wasted in Bombay High and cther oil 
fieids. 

[English] 

15.49 hrs. 

[SHRIMATI MALINI BHATIACHARAYA in 
the Chailj 

It is being flared up. Today many many 
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billion tonnas of ironou reserves are lying In places. I do not hold any other person re-
our country. We have huge reserves of coal sponsible for it because the then Govern-
in our country. But the problem is that we do ment had stated that if outsiders come to 

;. not have enough money the utilise these India then the country will come to totally 
resources. depend on them. It will tantamount to total 

We have to take a policy decision today 
whether we want these natural resources to 
be harnessed for the good and betterment of 
our economy and our country, or we are 
going to allow them to be wasted. The last 45 
years have proved that we do not have 
enougust money and enough technology to 
use this. Today we are importing 21 million 

" tonnes of crude oil, spending Rs. 11,000 
crores of foreign exchange. But if we had 
allowed other multi-nationals and the large 
houses in India to explore our oil fields, to 
explore our gas fields in Bombay High and 
other areas, we would not have been import-
ing oil today. We are importing oil... .•. (Inter-
fl)ptions) . 

I Translation) 

SHRI RAM NAIK (Bombay North): You 
!ftar.9d your speech in Hindi, then why did 

'you switch over to English. You were speak-
Ing good Hindi. 

SHRI MURLI DEORA: He suggested 
that I should speak in Hindi and not in Eng-
lish, 

[English} 

SHRI SOMNATH CHATTERJEE 
(Bolpur): For the benefit of IMF friends .. 
(Interruptions) 

[ Translation) 

SHRI MURLI DEORA: I am trying as I 
am not well versed in Hindi. At present large 
quantities of edible oils are being imported 
from abroad. long time back when Shri 
Chandra Jeet Yadav was in the Cabinet he 
used to talk of socialist pattern. I am not 
balming any other Government in this au-
gust House. At that time Lever Brothers of 
U.K. hlld come to India with the desire to do 
farming in P·almolein in Andaman and other 

sell out. But what is the position today? The 
same Lever Brothers are now cultivating 
Palmolein in Malaysia and India is now 
importing 5-6 or 8 la~ tonnes edible oils 
from there. Had the permission to cultivate 
edible oilseeds been granted to them 20 
years ago, then the country would not have 
comer to such a pass. Even in the matter of 
coal situation is not different. We have large 
deposits of coal in Bihar and in other places 
in the country even then we are importing it. 
(Interruptions) I am saying. (Interruptions) 

SHRI GEORGE FERNANDES (Muzaf-
farpur): Had the Englishmen stayed on in 
India then no problem would have cropped 
up. (Interruptions) 

SHRI MURLI DEORA: All this speaks of 
your thinking. I do not agree with you that 
Britishers will come and take away the 
country with them. India is quite strong. 

[English) 

We are not such a fragile country and 
. we are not such weak, banana republic, that 
anybody can come to ourcountry and take 
away or we can be sold out to them. Those 
who are making such wild allegations against 
the Government, against the Congress poli-
cies and against Shri Manmohan Singh's 
policies, they are weak; they do not have 
enough confidence in themselves and they 
do not have enough confidence in the people 
of India. 

Mr. Somnath Chatterjee has talked 
several times about the World Bank. Shri 
Chandr_a Shekharji has conveniently gone 
away just now. I do not want to go on the first 
tranche and the second tranche negotiated 
by Shri V.P. Singh and Shri Chandra Shekhar. 
Are we so weak that if we get the World Bank 
loan, the World Bank will take us over? Is it 
fairbrthe Opposition to make allegation and 
a charge against the Government that we 
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are a sold out nation? Is it CO"~ to say that 
the Budget has been leaked? .. (Interrup-
tions) 

SHRI SOMNA TH CHATTERJEE: Be-
cause of conditionalities ... (Interruptions) 

SHRI MURLI DEORA: I would tell you 
about conditionalities, Mr. Chatte~ee. There 
are conditionalities, of the World Bank. Any 
one who gives a loan such a massive amount, 
will certain expect some norms to be fol-
lowed. There is nothing wrong in that ... 
(/nte"uptions) I ~now the conditionalities. I . 
will come to them. But the majority of the 
conditionalities are there in the very. frame-
work ofthe economic policies of our country. 
H the World Bank is saying that we should 
reduce our deficit; if the World Bank is saying 
that we shuld streamline our distribution 

1 system; if the World Bank is saying that our 
banks should be more productive what is 
wron~ in accepting them. 

The World Bank has said that we should 
do away with the fertilizer subsidies. The 
World Bank says that we should not give 
more subsidies to the weaker sections of the 
sections of the society. 

We do not have to accept them. I agree 
with you. What is good for us what is good for 
our country. we should accept them. And 
what is not good forus and what does not suit 
us there is nothing wrong in our rejecting 
them. I would like to tell the hon. Members 
it is high time that we get out of the phobia of 
the World Bank. I do not know why people 
are worried about the World Bank. Our 
country is the largest recipient of the World 
Bank loan in the world today. We are one of 
the promoter nations of the World Bank. We 
are the founding member of the World Bank. 
We are the equity shareholder of the World 
Bank. what is wrong if we get the World Bank 
loan? I remember that during early 1980s, 
five billion SDRs loan was earmarked when 
Mrs. Gandhi was there. We did not utilise it. 
We utilised only 2.75 billion SDRs ... (Inter-
ruptions) 

( Translation} 

SHRI RAM VILAS PASWAN (Rosera): 
At that timEt with the nationalisation of Banks, 
Shrimati Indira Gandhi came to be known as 
the Goddess Durga. So why did you support 
her the.n. (Inttmvptions) 

SHRI MURlI DEORA: I am not saying 
anything about the nationalisation of banks. 
Paswanji, the World Bank has suggested to 
privatise them. But the Government have 
not done so. 

At the initiative of which pary bank were 
nationalised? They were nationalised at the' 
initiative of Congress party. I would like to 
reiterate that it is not essential that what was 
correct 20 years or 10 years ago must also 
be correct at present. 

[English] 

SHRI AMAL DA ITA (Damond Harbour): 
Then you say that he is not contemplating at 
least privatisation of banks ... (Inte"uptions) 

SHRI MURLI DEORA: Nobody has 
said that. He has said categorically that he 
is not going to privatise them. The Finance 
Minister has himself said that ... (Inte"up-
tions) 

SHRI NIRMAL KANTI CHATTERJEE: 
H he says that, he will lose his job. 

SHRI MURU DEORA: Fortunately, he 
is not working for the West Bengal Govern- ~ 

ment... (/nte"uptions) 
·t 

[ Translation] 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): If textile mills were tQ be 
privatised, why was N.T.C. set up? 

[English] 

SHRI MURLI DEORA: Well ,I have not 
disturbed others, so, please allow me to 
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speak. Otherwise I will also not allow you to 
speak. 

SHRI SOMNATH CHATIERJEE: We 
must heer Nariman Point, Jolly Maker Cham-
bers. 

SHRt MURLI DEORA: t do not know 
where Jolly Maker Chamber is. t am saying 
that the time has come when we should get 
away from this phobia of the World Bank. 
When the World Bank loan is needed for 
West Bengal, it is O. K. When the World Bank 
loan is needed for Orissa, they are welcom-
ing it. Only last week there was a news item 
that Shri Laloo Parasad Yadav While inau-
gurating a Tata plant, has welcomed the 
American and the World Bank investment in 
Bihar. So, when you need the investment - it 
is right; t am not blaming it - you are ready 
to welcome the World Bank loan, but when 
the Government of India is trying to canalise 
and import the World Bank loan and the 
technology you are against it. I would very 
humbly request that it is which time that you 
please change this attitude. 

One other measure the hon. Finance 
Minister has announced just now is liberalis-
ing the foreign investment. The total foreign 
investment in our country today is not more 
than one and a half billion dollars, while the 
total foreign debt as Vajpayeeji has said just 

- now 'Rinmukf. is nearly seventy billion dol-
lars. 

[ Translation] 

You are suggest:ngto make it tax free or 
'Rinmukt'. 'How r. will be made 'Rinmukt' ? 
The Government will have to pay back the 
colossal amount of 70 billion dollars taken as 
loan from foreign countries. Howthis amount 
will bee repaid? In order to repay it we must 
increase our reserves of foreign exchange. 
Now, how these reserves will be increased? 
These will increase only with the increase in . 
our export. How will export be increasod? 
Our export will increase when we will have 
new tecJ:!nology, new industry and new For-

eign and local investment. I would like to 
thank the Government because with the 
introduction of new industry foreign invest-
ment policy equity investm~ of about 135, 
140 million dollars has been received just in 
two months of January and February. In 
these two months we have received foreign 
equity investment equal to the equity invest-
ment which was used to be recoived in the 
whole year as a result of the new policy 
adopted by the Government. 

SHRI SRIKANT JENA: What is the 
component of export commitment in it? 

SHRI MURLI DEORA: It indudes both 
the export commitment as well as non-ex-
port commitment. Investment without ex-
port commitment is not a sin. TIlerefore, if in 
the real sense we have to improve the infla-
tion and balance of payment position, we will 
have to allow foreign investment. Therefore, 
I think it is better to invite foreign investment 
in our country than to take foreign loans. 

[English] 

If we are going to borrow the money, we 
have to pay the interest, we have to pay the 
debt charges and service charges. If there is 
investment in the country, the foreigner who 
is investing the money will be paying, first the 
local tax, corporate tax, and then he will be 
transferring the money, remittances in the 
dividends. ' 

[ Translation] 

Shri Atal Bihari Vajpayee has said a 
very significant thing in regard to income tax. 
Tax limit was increased from Rs. 22,OUO/- to 
Rs. 28,0001- interesl earned on the invest-
ments made during the last year in National 
Savings Under 80L and 80 CC was tax free 
but now it has been made taxable. I would 
like to request the han. Minister to evolve 
some method to restore the facilities avail-
able earlier under Section 80 L. Even Shri 
Vajpayee has not suggested any way out. 
He has simply stated that the State Govern-
ment will be in difficulty ij they lose this 
money. He has said nothing more than this. 
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16.00 hrs. 

I would like to urge the han. Minister of 
Finance that if not 80 CCB, at least 80 l must 
be restored so that the low salaried people 
who invested their money in NSC last year 
may not suffer. The Govemment must fulfH 
its commitment in regard to tax interest upto 
As. 13000/-

(English] 

I am requesting that Section 80 L should 
be restored. 

[ T rar:slation1 

Sr;ri Vajpayee also pointed out that we 
have sold tlie sha'6'$ of public sector under-
talcings Vo'Mh Rs. 2500crores. He is right in 
saymg it. The rate of the share of b9 
C'~nies such as Steel Authority m India, 
~tTNi. etc. whICh were sold at Rs. 18/-or As. 
25!- par share are now at Rs. 100 /- par 
share. That day rate was not As. 1001- . 
Share marKet witnessed the boom after-
wards. I would rlke to submit 'to the hon. 
Minister of Finance that there has never 
been such a good time in the history of 
Indian sha;e market. , am unable to under-
stand as to. 

[English) 

Why is Government waiting to disinvest 
more and more money? Wrty only Rs. 2,500 
crores worth of dis-investment is allowed? It 
should be allowed more. My advice is that 
instead of selling them to U.T.I., Mutual 
Funds etc. at a low price, they should be . 
further disinvested. The shares of S.A.I.L., 
M.T.N .. L, C.N.G.C. etc - which have sold, 
worth As. 2,500 crores - are today worth 
more than As. 11,000 crores. They have 
made such a huge profit. They are public 
bodies. I am not saying that any private man 
has made it. The real thing would be to dis-
invest more of these shares diredly to the 
public at the market price. This will give more 
and more money. This will reduce your 
Budget deficit and help other public sector 

undertakings even'1hey are losing money. 

The new policies which ..... annDUnced 
in July last year haw ~ 10 much that 
the entrepreneura - who ..... Mnding the· 
time in the oorridona of Udyog Bhavan an:; 
north Btocft -818 now able to spend their time 
in theirfactories and in their offices, thanks to 
the de -regnaltion and de-bureaucratisation 
of our policies. But I would request for one 
thing. There are still instilutions like M.M. T.C., 
S.T.C. etc. Some month back there was an 
argument in the House about the newsprint 
. How high is the price paid by M.M. T.C. and 
S.T.C. for the newsprint? The real solution 
came later on which is that the Govemment 
has has rightly done- to dicanalise the 
newsprint. Today the newspaper owners 
are thanking the Government. They are 
getting newsprint 15 to 20 per cent cheaper 
than what were paying eanier to M.M. T.C. 
and S.T.C. Any commodity. which is canal-
ised today will certainly be at a higher prince 
in the market and the consumer to pay more 
if they are allowed to be imported directly. I 
would request the Government to dacanal-
ise more and mora of these items S.T .C. and 
M.M. T. C. should put their emphasis mo, e on 
exports rather than importing and doing the 
canalising work. 

In the indirect taxes, a massive stream-
lining of indirect taxes has been done for 
which the Government deserves the con-
gratulations. But there are items in the indi-
red taxes where the duty on raw material is 
stil higher than the duty on the finished 
product. The very same finished product is 
then allowed in the liberal import policy 
which attracts less duty than the duty 00 the 
raw materials. This protection must be given 
to the indigenus industry. This time has 
come when our indigenous industries must 
face the competition. They are all for it But 
they must not face an unhealthy competition 
because there are several countries in the 
World like South Korea and Taiwan which 
are dumping their products cheaply in our 
Indian market and the Indian industry must 
be proteded from them. 

The exchange reserves which were to 
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the tune of As. 2,400 crores only a few 
months back - .thanks to the new policy and 
the confidence which the people like N.R.Is. 
and gon8to As. 12,000 acres and here I wiD 
come to the word 'inflation'. Shri vapayee 
has rightly said that if the prices are very high 
the inflation rate is affected. The inflation 
rate has gone down from 16 per cent to 12.4 
or 12.5 per cent. I know that now it has gone 
by 0.1 or 0.2 percent more. I agree with you. 
The real problem is that the effect of the 
inflation on cereals, edible oils etc. will be not 
only 12 per cent but will be upto 20 to 24 per 
cent. And this is where the Government use 
these foreign exchange reserves which we 
have got now. 

About the new reserves of As. 12000 
crores, the Govern,ment must see that 
enough of edible oil and the cereals is 
imJX>rted and kept in buffer stock so that 
market forces do not allow the prices to be 
raised which will hit the common man. 

One point was the high rate of interest 
which the Government had allowed earlier in 
:>rder to cu rtail the money supply and now 
the Government has reduced one per cent 
interst on commercia! lending and also SLA 
from 38.5 per cent to 30 per cent. I would 
submit to the hon. Finance Minister that this 
rate of interest is still high. there was a time, 
and i want to draw the attention of honour-
able Vajpayee - - you were talking about . 
Tata Star, I am telling about the Bajaj scooter. 
There was a 12- Y98r delivery period for 
buying the Bajaj scooter. Today 20 per cent 
of their production is lying in their godowns. 
People cannot afford because pureeing 
power has diminished, H was right order to 
curtail inflation at that time, to pure up such 
a high rate of interest. As someone has 
rightly said, the rate of interest should be 
high enough to enoourage savings, but it 
should not be so high as to discourage 
investment. Otherwise the people go on 
putting their money in shares and all these 
things, nobody will put the money in the 
industry or for productive purpose. So, the 
time has now come when you have curtailed 
in the money supply and see that there is 
further reduction in the rate of interest. 

Another new bold step the Government 
has taken is the partial c::onvarslon of Indian 
Rupee. This is the first time such a thing has 
happened in our country and thanks to this 
measure that more and more money is 
coming to India now. I do not want to go into 
the figures. But there was time when ten 
years back the American Dollar was sold for 
rs. 11 or rs. 12; today the American Dollar's 
price is Rs. 27 or As. 28 or As. 29. This is 
what has happened to the Indian Aupee in 
the foreign exchange international market 
and the result was smuggling and havala 
racketing. So. by allowing the partial con-
vertibility of the Indian Aupee, this will help a 
Jot. The gold import which you praised rightly 
will further stop the gold smuggling. The 
price of gold which was nearly 5000 or As. 
4900, has gone down to Rs. 4000 As. 4050 
today. And if the schemes is successful, it 
will further go down. So, I would request the 
Government should work for a tull conver-
sion of the Indian Aupee in the free market in 
the coming years, not necessarily immedi-
ately. 

In Bombay and other big markets, on 
the one side while items like edible oil are not 
available in the marilet, on the other side, 
illegal mixing of groundnut oil has been done 
with other oils adult&ration. I am told that 
NODB (National Dairy Development Board) 
has started a new Iok dhara they had earlier 
a dhara. now they st.arted a new Iok dhara 
with one -third groundnut oil an twothirds 
pamoline, Such products should be officially 
allowed to be used by them so that the price 
of the edible oil wiil go down trem.ndously 
and good edible oil will be in the market and 
kepi in the buffer stock. 

Shri Vajapayee rightly said about em-
ployment. We all say that there is so much 
unemployment in the rural areas. Ves, but 
if you see it, thousands of people are migrat-
ing every day to the urban areas. In Bombay, 
as you see it, thousan<ls of people are search-
ing for jobs and the Government must do 
something in respect of the unemployment. 
The Government has started a new pro-
gramme, Nehru Rozgar Yojana for urban 
areas. This needs reas streamlining. One 
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sector where lot of employment can be . 
generated is the housing sector. So, if this 
liberalisation programme is only restricted to 
the fiscal and the monetary policies and the 
tax system. it will not do; it must go to the 
other areas of our national economy and the 
one sector for that is the housing sector. As 
we know, thousands of acres of land are 
lying un utilised in big cities like Bombay, 
Calcutta, Delhi and Madras because to the 
Urban land Ceiling Act and .not even half per 
cent of the land which is earmarked. has 
been utilised. The time has come when the 
Government must get away totally with this 
Urban Land Ceiling Act. If you spend one 
thousand crores, you generate 700 jobs in a 
fertiliser plant. but if you spend one crore 
only in the housing sector, you generate 700 
jobs there. So the real boost to employment 
both in urban and rural areas will be in the 
housing sector, because housing sector is 
giving maximum employment in the organ-
ised sector. I hope the hon. Minister will look 
into this and see that the urban land ceiling . 
is totally scrapped. . 

I am very hopeful that the Budget which 
is presented by Shri Manmohan Singh wili 
attract more foreign investment, win give a 
boost to industrial production, will allow more 
and more industries to come and hence it win 
serve for the betterment of our people. 

SHRI ATAL BIHARI VAJPAYEE: 
Madam Chairman. before you call the next 
speaker, I would like to correct the Urdu 
couplet which I recited at the end of my 
speech. My knowlege of Urdu is very limited. 

SHRI NIRMAL KAHn CHATTERJEE: 
(Dumdum): Our knowledge is much more 
limited. So, kindly recite that once again. 

[ Ttanslation} 

SHRI ATAL BIHARI VAJPAYEE: 

"Aah ko chahiye, ek umra asar 
honetak 

Kaun jeeta hai, teri zulf ke sar 
honetak.· 

It means that it will take a whole life to 
make you realise my sorrows and grief. By 
the time the lock of your hair grows to full 
length to spread all over your head- Sardarji 
already has full growth of hair-I do not know 
as to what be our condition. 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Mr. Chairl1?an, Sir,lfeelthatthe 
present Budget which has been preSented 
by the hon. Minister of Rnance Shri Manmo-
han Singh Signifies the new economic 
policy of the Government. 

The new economy policy presented by 
the Government before the country a few 
months ago, has created an atmosphere of 
serious concern all over the country. It is a 
matter of great concern that the policies 
which we formulated during the last 40 years 
to meet requirements of the country, for the 
welfare of the people and future of the coun-
try and which were aimed at achieving self-
reliance are now being related tothe capital-
ism in the World. We wanted to avoid it. We 
were not in favour of the policy supporting 
the theory of survival of the fittest aocording 
to which those who are stronger will lead 
better lives or he will earn more while the 
poor will become more poor. We are afraid 
that the economic policy that we are going to 
adopt and the Budget which has been pre-
sented this year approve the principle of an 
open competition in the societ, in the county 
. The persons who·is stronger will get all the 
benefits and the weaker win become more 
weak. Now, no one will care for the basic 
necessities of clothing, food, education, 
health and employment which we wanted to 
provide to the poor. Now the poor will be ford 
to compete in the market where he may 
survive or die; I think that by doing so we are 
heading to~ards a dangerous situation. 

Shri Atal Bihari Vajpayee said that Shri 
Manmohan has luredthecommonman inhis 
budget. He projected a golden deer before 
the people in the form of this Budget and 
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lured them who are as innoucent as Sita. 
Sita was tempted towards the golden deer 
shown by demon King, Ravan. The World 
Bank and the I.M.F. are the demons who are 
waiting to abduct Sita This Budget has 
created such a situation in the country. I 
believe that we have learnt a lesson from this 
historic reality. 

The result of this Budget which has 
emerged before us very dearly is that the 
rich will become richer. They will develop 
their contacts with foreign capitalists and 
utilise their capital here in this country. They 
will collaborate with them in trade and devel-
opment of industry. and make imports and 
exports arbitrarily. We had made a pledge at 
the of framing the constitution that the capi-
tal of this country will not be allowed to ' 
centralise, instead whatever capital will be 
generated in the country and whatever 
development takes place will be linked with 
social justice. It was not the objective of this 
country that only 10 or 20 per cent people will 
become rich and the remaining 80 per cent 
people will remain poor who will always 
clamour for bread and butter. Even after 45 
years of independence we see that wheat 
flour sells at Rs. 6 to Rs. 6.40 per Kg. and dal 
sells at Rs. 11 to 15 'per kilogram in the 
market. People in the country cannot afford 
to eat eggs, milk, butter and other things. 
The price of bread and dal have gone up by 
25-30 per cent an:f no end to it is in sight. Atal 
ji has rightly said that inflation which had 
gone down by21 percent in last three weeks 
has again shot up. Experts are of the opinion 
that inflation would remain confimed to two 
digits the Finance Minister says that the 
Govemment should be given a three years 
time. Nobody is bothered about the present. 
If bread is costlier and if people are unem-
ployed and becoming poorer day by day, it 
hardly matters. Nobody believes that his 
aspirations would be fulfilled in next three 
years. What the Govemment could do dur-
ing these three years. 

SHRI RAM VILAS PASWAN (Rosera): 
Till then these people won't be there in 
office. 

SHRI CHANDRA JEET YADAV: No 
matter, whether these people stay in office or 
not, but the country will remain there. the 
question is about the problem of the country. 
Besides, there is another dangerous situ-, 
ation developing in the country . We had 
developed a socIo-economic system in the 
country after a serious consideration. Today 
66 per cent people in the villages are living 
blow the pOverty line. 72 per cent of people 
belonging to the weaker sections of the 
society, viz. Scheduled Castes and Sched-
uled Tribes, backward and weaker sections 
live below the poverty line. May I know as to 
what provisions have been make for such 
people in this Budget? Will the han. Finance 
Minister be pleased to state the reasons why 
only 15 per cent of the funds was allocated 
to Jawar Rozgar Yojana last year and why 
the funds have been reduced by 15 per cent 
this year. This schemed had been launche 
with a view to providing employment and 
some support to the rural poor . This time 
funds for the scheme has been reduced. 
Even today, 70 per cent of our country's 
population depends on agriculture. Even 
today we say that India is primari!y an agri-
cultural country. In the 1991-92 Budget 
there was a provision of Rs. 2,702 crore for 
rural development and employment but in 
the 1992-93 Budget this amount has been 
reduced to Rs. 2;610. Why is it so? Rupee 
has been devastated by 20 per cent. Be-
sides, actnal the allocation has also been 
reduced. You are familiar with the problem 
of irrigation and situation created by floods. 
How people are badly affected by floods? In 
1991-92 Budget an amount of Rs. 267 crore 
was allocated for this head and in 1992-93 it 
has been reduced to Rs. 231 crore. There is 
an additional factor that rupee has been 
devastated by 20%. Why the villages are 
being neglected? 

What about the position of social fietds? 
The budgetary allocation for the develop-
ment of women and children has been re-
duced from Rs. 440 crores to 400 crore 
which accounts for a 2 per cent reduction. 
Similarly allocation for welfare schemes has 
been reduced by 3 per cent because last 
year it was Rs. 559 crore and this year it is 
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Rs. 508 crores. Allocation for health services 
has gone down by 1 0 per egnt as the 1 st 
year's amount was Rs. 560 crore and this 
year it is Rs. 548 crore. For education it is 13 
per cent less because the amount was Rs. 
750 crore last year it is Rs. 725 crore this 
year. The allocation for rural development 
was Rs. 3521 last year and Rs. 3113 this 
year which shows that it has gone down by . 
22 per cent. Allocation for small and agro 
based industries goes down by 24 per cent, 
its amount having been Rs. 598 crore and 
Rs. 513crore respectively inthesetwoyears. 

. For welfare activities, the allocation has been 
reduced from Rs. 391 last year to Rs. 384 
crore this year, thus registering a reduction 
of 1 0 per cent. In all, the budgetary provi-
sions for these heads have gone down by 16 
percent. In this way, cuts have been effected 
in public welfare works. 

With all humility, I would like to say that 
every body wishes this country to become 
self -reliante and every body is keen to see 
the country coming out of this critical situ-
ation. Everybody wants that the country 
should not beg before any country of the 
world, will all burdens be putr on the poor 
weak, agriculaturists, labours to achieve the 
above goal? On 7th February some re-
nowned economists and the hon. Finance 
Minister met in a symposium at new Delhi. 
The experts pointed out two -three things. I 
am sure the hon. Finance Minister will clear 
those points while he gives reply. They said 
that an exit policy is being formulated for the 
next three years. The Government is all set 
to implement this policy in the shape of 
renewal fund and other funds and hold talks 
with trade union leaders. This will result In 
retrenchment of 40 lakh labourers in next 
three years. 

[English] 

THE MINISTER OF FINANCE (SHRI 
MAN MOHAN SINGH): I can say right away 
that there is no basis for this calculation. I do 
not know what economics you are talking 
about ... (Inte"uptions) 

SHRICHANDRAJEETV AOAV: All right. 
I am not saying this. That is why I wanted that 
you should take it into consideration and give 
your reply. 

[ Trans/ation] 

It is not the question of 3 -4 lakh, but 40 
labourers. Secondly, Atal ji, you know, there 
is a proposal to retrench 4 lakh workers from 
Railways itself. At the same time 31akh small 
industries would face closure. under the new 
economic policy of this country. The hon. 
Minister has admitted in the House that there 
ale 4 crares weavers associated with hand-
loom and and powerloom. There are 381akh 
handiooms an 32 laKh powerlooms in the 
country. On an average 5-6 people depend 
on each loom and their tolal number comes 
to 1.5 to 2 crores nearly. Today t'le people 
are on the path of destruction. There is no 
future for them and it appears that in this 
competition the people are going to be ru-
ined completely. All concessions all helps all 
efforts to find a market for their goods and 
provide them help on time have proved futiie. 
It would be difficutt to find a ~arKet for the 
goods that are iying in their godowns. Hen 
Finance Minister may not be aware of a.il 
these facts. because the State Governmen1 
directly purchase and sell thesa items and 
help them. The State Government now say 
that they don't have enough funds to pu;-
chase their goods and extend any COW'_9S-
sian to the",. Just as the big swaliows the 
small fish thiS policy is going to prove !O be 
very dangeraus. The fear has beer created 
in the minds of people that the big fish s~all 
swallow the small fish. 

The second issue per.a'r,s to employ' 
ment. What is being done regarding that? It 
wHlcreale an expios:ve si(:Jation in the co:.:n· 
try. The ent:re poiiticai SyStf.l:11 3"d :1",<:/ ... ociai 
system will be destroyed if W{J do not care for 
the interests of the young generation. 3 croe 
educated young men and women are unem-
ployed and about 9 erers people are unem-
ployed in villages. In this way lotal 12 crora 
people are unemployed. At such 8 time 
when inflation is increasing \/ery rapidly. an 
explosive situatIOn is likely to be crashed_ I 
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regret to say that in this budget no serius 
effort has been made in this direction. There 
IS no provision in the budget. ~ the railway 
fare and the railway freight and inflation is . 
combined, then we cannot view it sepa-
rately. The impact ofthe hike in railway fares 
is felt by citizens and the increase in the 
freight charges has also its impact upon the 
citizens. Coal. cement electricity and steel 
princes have been increased. The Minister 
of Finance has himself emphasised on the 
need of constructing more houses. As per 
the step taken by the Government nobody 
will make any equiry aven if black money is 
deposited in the Housing Bank. The plea 
was that it wi:! alteas! encourage house 
building activities. You have increased the 
prices of cement and steel by Rs. 250 to 290 
per tonne. It will bring the house building 
activities to a halt. The princes of cement 
have increased by Rs. 8-10 per bag. Who is 
going to be affected thereby? A poor man 
things aoout constructing a room, But the 
prices of bricks, coals, cem&nt and iron have 
increased. How can that poor man than 
construc:! a house? Forwhom is this budget?1 
can say that this budget is meant for the rich 
and upper middle class people. During the 
last ten-twelve years our economy was w~ak, 
we spending more than our income. There is 
a saying that one should not live beyond 
one's means, We were spending mora than 
our means, Our expenditure e)(ceeded our 
revenue (Interruption.;) 

If any STeps are take" with this view in 
mind then i1 is ali right. bu': while taking steps 
11 should be kept in mind, trJat those who a~e 
poor and those whose income is vary meagre 
are not aft octad. For the jast forty years it has 
been our polk .. ,), that the living standard of the 
poor is to bEl elwated. But that has not been 
discussed in 1I-,ls budget. We had fixed the 
ta'get to eradicate the pover.y from this 
GOUn!ry by 2800 A.D. and we shall have to 
raise the living standards of thE: common 
man now that target cannot bo achiev&d. In 
your opinion, the public sector stands as a 
hindrance and C'Jnstraint in this country. The 
pubhc sector has robbed this country and it 
has ruinoo this country. You ar .. extending 
an open invitation to multinational compa-

nies to come to India and they want us to 
surrendar to them. I shall make you recall 
that in the beginning they were not willing to 
open a drug factory when the industry was 
set up in Rishikesh at that time no foreigner 
was willing to invest in drug factory nor they 
were willing to invest in steel factory in this 
country. Have we forgotten that when Panclit 
Nehru talked about Bokaro, at that time 
Kennedy had said that he was willing to give 
to Bokaro on this condition that it should be 
given to a capitalist In India. At that time 
Pandn Nehru had said that they had taken 
help irom Britain, Germany and Russia but 
they never accepted the conditIOn that they 
should give it to the Private Sector. You may 
give us or not, we shall not. we shall not 
accept this condition, it was a question of 
India's self respect. Today this feeling is 
emerging in our nation that our national has 
been hurt. 

[English] 

Our National pride has been hurt; the 
way the things have be9n done - as if we are 
summdering before tne dictations of the 
international agencies and internationai 
agencies and international capitalist sys-
tam. 

[ Translation] 

You had dO!'1e a very good work in South 
- South Summit. You might recall that in 
Belgradt). the non-aligned nations maet had 
discusea as to how this danger should be 
faced. The way in which the international 
capitalism is having its influence, the way in 
which the G-? was dicta1ing, why the non 
aligned countries had formed the G-15 to 
counter influence. They had said that even 
they would have a dialogue with gael! other 
, Althat time, dlairmar , was Presiden! Neas-
ere whc had used words of great praise for 
you. In his speech at Belgrade he had 
poin~ed to this danger. After hiS sptj-t'.>ch, tne 
entire atl1osphel'il had undergone a chonge. 
He had said that ifwedo not lIniteto iece this 
internatIOnal capitalism and if we do not find 
any way and i'! we do not mobilize our 
reSourc.es to meet our needs we wii! have to 
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surrender cur - selves to them and our politi-
cal freedom will also be at stake. This was a 
warning. The non-alligned countries had 
taken a decision after very serious delibera-
tions. I regret to say that they had pinned 
their hopes on India, because ten years back 
when India was carrying on an international 
campaign regarding building a new interna-
tional economic order, then America was 
saying that it would not render any help in 
this regard. What is this new international 
economic order? When ever discussions to 
bring about equality and social justice have 
been held America had never participated. 
At that time, America used to say that India 
did not a developing country, it has now 
vecome developed country. Therefore, 
U.S.A. fet! that India did not need any such 
help. I regret to point out that the way we 
have shaped our economic policies during 
the last the 10-12 years, it has deepened the 
crisis. You should try remove the weakners 
of our economic polices rater than changing 
them. Today, if the public sector is ruined, if 
an atmosphere is created against it, if foreign 
investment is allowed to come into this coun-
try in an arbitrary manner and if they are 
allowed to go in for partnership, wherever 
they like and invest money. then it shall be a 
big prince to pay, the price which will have to 
be paid not only by us but also by the our 
coming generations. That is why the deci-
sion should be made after giving it a lot of 
thought. I knowthat the timeof crisis has also 
existed in our country. We should try to find 
the way out 10 overcome the crisis, but we 
should not change our basic policies and we 
should go in the right direction. This IS the 
only request I would like to make to you. 
Today, this problem has been solved to 
some extent and some way out has been 
found. This thing should be ensured that our 
basic policies are not destroyed. You know 
the world bank and the international mone-
tary fund better than me. For the last ten 
years it has been their effort, they have been 
teaching all the developing countries, that 
this shouldbetheir model. It can betheirbest 
economic and the social model. We never 
accepted advice. Because they do not know 

what is good and bad for uS'and they do not 
know the needs of our people better than us. 

Today, an impression has gained ground 
which should be removed by you. The 
impression is that the world bank and the 
International monetary fund seek to impose 
a model upon developing nations which is 
being accepted by us and I understand that 
this is a highly dangerous thing and I have a 
firm belief that you should pay your com-
plete attention to these things. 

Chairman Sir, I would like to conclude 
by drawing the attention of the Finance 
Minister towards certain things. There is a 
doubt in my mind foreign companies will not 
only ruin small scale industries but big enter-
prises also. Our small and medium scale 
industries shall not be able to compete with 
them and those who are working in them will 
become unemployed and th!!y shall be ru-
ined. Two scientists of this country, whom I 
would not like to name, who are very promi-
nent scientists and who have been associ-
ated wity the Government of India have said 
that this is the greatest threat which the new 
economic policy will pose ... 

[English] 

Self-reliance in our science and technology 
will be severely affected and that will be a 
serious thing. 

[T ransiationj 

I have talked to the people of China and 
they have praised two things. They say In-
dian science and tech'101ogy has made much 
progress and higher eduction in India has 
made more progress and higher education 
in Ind;a has made more Progress as com-
pared to China_ India has been the only one 
such country towards whose science and 
technology other newly independent coun-
tries were looking for to attain selfreliance. 
Because foreign companies were importing 
high technology. They were also importing 
irrelevant science and technology, so they 
were forced to go to them which was not 
appropriate for them. They were forced to 
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import inappropriate technology. I think that 80 (l) of the I. T. Act, the little relief the 
every care should be taken in this matter. salaried class received on this account will 

What is the other danger today? Today, 
an official of the HAL. told me that first they 
were serve with orders to manufacture 43 
aircrafts. It was reduced to 27 later. Our past 
experience shows that whenever such 
manipulations are done, the company suf-
fers loss. Because we invest money on 
manufacturing aircrafts but later on the or-
ders are cancelled and aircraft are imported. 

The B.H.E.L. and the H.A.L. product 
were of the international standard, but today 
a great danger confronts them. Their capac-
ity utlisation will decrease to a great extant, 
with that the symbols of our progress will 
crumble causing a great loss to us. 

Madam Chairman, just now, Shri 
Vajpayee was saying that the share prices 
are going up. The general public is also 
purchasing them. This Budget is creating 
equity culture which is the product of capital-
ism. If people fall victim to this equity culture, 
it will prove very dangerous. It is a gambling. 
It could prove beneficial and causes ruin 
also. 11 the poor fall a prey to this gambling, 
they will be ruined in the long run. Therefore, 
I request you to pay your attention this prob-
lem. Before I conclude I racquest you to be 
sympatheticto this issue. The increase made 
in excise duty on cement, steel should be 
reduced. It should not be increased at least 
for some years even though it may increase 
our financial burden. The allocation for rural 
development which has been reduced, 
shou Id be increased because majority of ou r 
population lives in the villages. 

I also demand that the exemption limit 
of income tax which has been fixed by the 
Government at Rs. 28,000, should be raised, 
at least, to Rs. 36,000. I I do not ask you to 
raise it from Rs. 28,000 to Rs. 48,000. 11 the 
Government does so, it will be a matter of 
happiness for me. 11 not, will the Government 
please raise it to Rs. 36,OOO? 

Consequent upon the withdrawal of 
reliefs under section 80 (CCA) 80 (CCB) or 

be stopped. This will result in fall in the 
amount of deposits these people used to 
make. You may recollect that last time when 
the Government dicided to impose tax on 
fixed deposits, I had warned that it will not 
have good results. People are withdrawing 
their money from banks. It will cause loss to 
the country. It is a so nice of you that the 
Government realised the point and with-
drew it. The Government should think over 
it and maintain the status quo in this regard. 
You also may recollect thaat while present-
ing the last years Budget you had made an 
announcement to setup a Rnancial Corpo-
ration forthe benefit of the backward classes. 
I am distressed to say that even after 8 or 
9 months. the said Financial Corporation for 
backward classes has not so far started 
functioning. Neither its Chairman or the 
Managing Director has been appointed. Its 
funds are not being spent anywhere. This 
sort of indifference in social welfare work is 
not good. It is a testimony of how the officials 
in the administration work. I request the 
Government to formulate a national policy 
on land reform because tension on land 
disputes is increasing in villages today. 
Clashes take place there. Merely taking a 
decision will not suffice. Rather a programme 
should be calked out and a meaning of the 
Chief Ministers of States should be con-
vened to discuss the land reform law. A time 
- bound programme should be drawn for this 
. I hope the Government will consider it. 

The last thing that I want to say may not 
have a direct bearing on the income and 
expenditure of the Government of its revo-
nue eanrings but it greatly affects the 
administration and the financial system of 
the country . The image of India bureauc-
racy needs be changed. Its style of working 
also needs to be changed, Some people 
must be visiting you also. The Non-Resident 
Indians run from pillar to post and go back 
disappointed. 11 one wants to set up an 
industry or undertake a business, he has to 
run from pillar post. Red-tapism and the size 
of bureaucracy, should be cut short as boldly 
as the Government can do. Though it is 
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being done for the first time, but the Govem-
ment should take direct steps against it. It is 
the major factor of destruction in our coun-
try. It is a challenge. The hon. Finance Min-
ister in his present capacity must accept this 
challenge and accomplish this task. 'am not 
opposed to the present economic system of 
the country. , agree that today we cannot 
keep ourselves isolated from the world econ-
omy. We have to join them and putforth our 
reasons, prepare a conducive atmosphere 
and mould public opinion for our model and 
act upon it. We should not succumb to any 
body's pressure, 

Madam Chairman, I hope that the han. 
Minister ot Finance will not take it with a 
sense 01 criticism, rather consider my senti-
ments. Whatever doubts andz apprehen-
sions I had in my mind I have expressed 
them and Presented my view points. With 
these words, i concluoe. 

[English] 

16.44 hrs. 

SHRI AMAL DAnA (Diamond Har- . 
bour): Madam, i must thank you for giving 
me opportunity ~o soon. (Interruptions) I 
have been listening to the speeches of my 
predecessors and particularly to the apolo-
gia sorted out by the sole Congress spokes-
man so far. I was preparing myself to have 
another round of that apologia when you 
ha've called me Ie '~;>eak. 

Now, a budget is an annuai event which 
is supposed to give a direction of the nation's 
economy and the ruiing party, the Govern-
ment, w:th the ruling party's philosophy as a 
base and WIth their manifesto as a stick or an 
apex to hang the thoughts on. They have to 
givG that direction to the budget. But I do not 
se-a any similarity in the Budget as presented 
by the honourable Finance Minister and the 
manifesto of the party which he represents. 
He neY&r even refers to the manifesto in that 
budget, may be he does not believe in it. 

There is nothing to show that they have even 
remembered their main promises during 
elections, namely, creating jobs for one crore 
of pecsons every year and rolling back the 
price rise inflation in 100 days or some such 
period. Now, the economic survey has very 
clearly shown that they have not been able to 
do either. In fact, prices have risen and risen 
faster in 1991-92 than they had risen in 
similar periods of 1990-91, although that 
period was more crisis ridden both internally 
and externally. This Budget is not prepared 
to analyse the reasons as to why we have got 
to the present critical position both with re-
gard to our external payments difficulty as 
well as internal recessiQn. It is not prepared 
to do for political reasons. If one does not 
analyse the fundamental reason and if one 
does not arrive at the real reasons or causes 
which have put us in this position or which 
have led us to this position, then one cannot 
possibly arrive at the right remedies and right 
directions. This has happ~ned to the Budget 
because noboy on the Treasury Benches is 
prepared to admit the real reason as to why 
we are confronted with this kine of a crisis 
today. They would put all tr.e blame on the 
eleven month period of the Janata Dai 
Government and the sub!>equenl fortuitous 
seven month period enjoyl3d by another 
minority government With thE> suppor1 oi the 
Congress and as il that puts an tjod to every 
argument and everything as to how and why 
our economy has arrived atthis position. The 
profligacy of the €.ladie; two regimes of 1980-
84 and' 985-89 are glossed ave:' and it IS this 
glossing over which is the main witness ot 
the analytic.al frameworh on which the Budget 
is sought to be based. Tt1e caur:!ry has gone 
on in one direction in the 19605 and 19705, 
But the direction was changed. It was 
changed slightly but perceprably in 1980-
85. Of all periods, r! was changed much 
more during the next regime of 1985-89 so 
that instead of having self-reliance as one of 
the principal slogan or principal strategy of 
development of the country; instead of rely-
ing on public sector and instead of relying on 
agriculture, wewentonotherpaths of growth. 
We went to the path of import-led growth, 
which was flaunted as the strategy for in-
creasing our export earnings. This based on 
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import content which was very high, based excepting Family Planning. That is bf:Icause 
on capital technology which was very expen- the World Bank wants it. I also want it. But not 
sive and a technology .which was suscep- the way perhaps Shri Manmohan Singh wants 
tible to very rapid obsolescence. These are it. 
called the sunrise industries and these sun-
rise industries have now left us in the lurch 
because of the high import content and 
because of the profligacy which accompa-
nied that period and that is why we could not 
save the foreign exchange or use it correctly. 

As mentioned by Shri Murli Doora, there 
was a period, when did not need to have one 
of the last tranches of the IMF loan. Why? Is 
it because you have done someth1ng great? 

, Or is it bocause the oil prices h3vefalkm? Or 
IS it becalJSP we got so much more oil from 
Bombay High than we expect~d? Why did' 
n;)t we need more foreign exchange? If one 
congratulates onese!t unnecessarily? If one 
congratulates oneself unnecessarily for 
things which happened not because of one's 
own doings, if one takes credit for such· 
things, then the policy itself cannot be prop-
eny framed. Thus congratulating themselves, 
the Govemment of the Congress Party have 
gone on a path of capita! inten~ive foretgn 
technclogy, which cannot be sustained by 
thiS country because th"lt technology has 
(lone on, leaving us behind. And now the 
markf~t is saturated. Today, there are no 
buyers for Maruti cars. It is this type of 
developmertt, this type of profligacy and this 
type of rejec.1ing the real reasons to getcrooit 
lor oneself, that has landed us into this 
difficulty today. And yet, because of that 
wrong analysis, we are being led farther and 
farther into the same path. This is a funny 
situation where we have started out to go 

.. into a particular territory where we find our-
selves totally out of depth and then we try to 
another ourselves to that very territory where 
we will be nowhere in the world. 

With that in view. this Budget tries -'0 
ameliorate the conditions of the rich in this 
country; In earlier days, the Budget used to 
hold out hopes of more expenditure for rural 
development. This tilfte, at least in real terms, 
there is less finance for rural development. 
Actually, ther~ is less allocation for all the 
social sectors such as' Education, Health, 

SHRI MANORANJAN BHAKTA: You 
don't want it until and unless you cometothis 
side. 

SHRI AMAl DATTA: I will not be di-
verted that easily. 

We have seen how this Budget axes 
6x~ndrtur9 whether is re!ates to social 
davelopment. Ev'}n for Educatiol", a subject 
with which Madam Chairman is so con-
cemGd, the allocation in real terms is less by 
13 percent; in Health, it is cut by 10 pElf cent; 
in Family Welfare it is up by 17 perce"lt; and 
in Rural Development it is down by 22 per 
cern. All these are in real terms. The c.tJt in 
the small and a9m industry is of the order of 
24 per cent though It IS the small industry 
which provides 50 per cen1 of the manufac-
tured goods of this country and gives em-
ployment to 75 per cent of the people in tha 
industry. So, this is the kind of cut'in which 
the Finance Minister has indulged in mderto 
give succour of about Rs. 1500 crores only to 
the nch. The Minster has given only Fls. 1500 
crores to the rich by lowering income tax in 
higher slabs; by n01 increasing the corporate 
tax; by lowering the capital gains and by 
gIVing wealth tax exemption fer financial 
assets. These are the four main ways in 
which the Minister has given succour to the 
rich. He has also increased the eX{I!'Tlption 
limit for income tal( from Rs. 22.000 to Rs. 
28,000. A lot has ooen said on that account 
but no analysis has been given to us. I take 
it that Rs. 1500 crores is being given to rich. 
This is being attempted to be re-coked by a 
flat special excise duty of 5 per cent. On 
whom the burden will fall? I think the poor will 
have to bear the whole burden. The Finance 
Minister is shak his head. I thinking in his 
reply he will tell us why he goes not think so. 

The import prices have risen and they 
will rise further; with 60 per cent convertibility 
the import prices wi:! rise further. The prices 
of intermediate goods and the prices of some 
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of the basic goods will rise and the whole 
burden will fall on the poor. 

THE MINISTER OF FINANCE (SHRI 
MAN MOHAN SINGH): You have been say-
ing that I have been encouraging import 
dependence, at the same time you cannot 
curse me because I have provided a very 
poweriul incentive for import substitution 
through this extended policy. 

SHRf AMAL DATIA: So, you want to 
hear me on the convertibility qU6stion. 

By ,his special excise duty, Rs. 124 
crores is sought to be raised. You have said 
that you are giving up Rs. 1500 crores in 
terms of direct taxes. I think it is going to be 
much mors because of the simple reason 
that your calculation is based on the iast 
year's figures. This year the figures are gOing 
to increase because of inflation. And, there-
fore, the income of this group of people who 
earn Rs. one lakh and above is going to 
increase further and Rs. 1500crores is going 
to be Rs. 2000 crores. 

SHRI MANMC'YAN SINGH: ! think you 
are not reading it carefully. If you read it 
carefully you will find that I am not giving up 
Rs. 1500 crares in direct taxes. In fact I have 
made up the same amount through direct 
taxes. 

SHRI AMAL DATIA: In fact what is 
happening is that people in the group of 
60,000 to Rs. 70,000, who used to enjoy 
some amount of benefit because of certain 
exemption on certain types of savi'19s are 
now deprived of those benefits. Rather, the 
people belonging to this group will be paying 
more tax in spite of the fact that the limit hal; 
been raised to Rs. 28,000. This is a class 
which is not poor but they are the lower 
middle class people. They are also going to 
share the burden. But the main burden is 
going to be bor" b'f the poor people. All this 
is because of the special excise duty of 5 per 
cent '_.,;'C;? _se of the increase in the import 
duty ",,',d Decause you have made the PSU 

to raise the administered price. The burden 
throw on PSUs, to rais'e the fund from the 
market, is much more. There is a budgetary 
support. The budgetary support is lower. 
They have to go on for a borrowing accord-
ing to the Budget, maybe much later. 

SHRI MANORANJAN BHAKTA: 
Madam, there is a point of order. When Mr. 
Vajpayee was speaking, T. V. coverage was 
there. Now, when Mr. Amal Datta is speak-
ing, no coverage is there. 

MR. CHAIRMAN: Please sit down. That 
is a point of ardor. 

SHRI AMAl DATI A: There is a point in 
that point at order. That poin! should b," 
noted. Perhaps, it should be noted in the 
records of Parliament so that we can take it 
up later, if necessary. 

SHRI SOMNATH CHATIERJEE. ! 
hope, by this intervention, you want your 
speech also to be recorded. 

SHRI AMAL DATI A: It is also signifi-
cant that the PSUs have to borrow Rs. , 4.789 
crores. According to the Budget, only seven 
of these PSUs have to borrow 76 per cent of 
that amount. These sevan Include the NTPC 
NHPC. MTNL and so on. So, these are the 
seven profit-making ones which have to bear 
the burden of 76 per cent of the borrowing 
that have been thrown on them Earlier, it 
used to bethro.,.,n on ON3C. Now, thanks to 
the Government's polICY, ONGC have lost 
most of their assets. Previously, it was cash 
rich, now the ONGC have because cash 
poor. So, they cannot be asked to go and 
borrow money from the market. 

The Government is thinking of paying 
forty per cent of the foreign exchange earn, 
ing, which is not convertible, for the bulk 
imports. I think, the phrase which is used is 
'the essential bulk imports'. We do not know 
what is essential. What the Government 
thinking to be essential that we do not know. 
Earlier, the Government's own exponditure 
on bulk imports had been Rs. 23,000 crores. 
h, of course, includes petroleum also. Now, 
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the availability of foreign exchange on reve-
nue account will be not more than Rs. 39,000 
crores plus some borrowings. It may come to 
Rs. 45,000 crores. In fact Rs. 23,000 crores 
is not going to remain there and it is going to 
go up. So, forty per cent of Rs. 45,000 crores 
will not come to Rs. 23,000 ·crores. So, 
maybe, Rs. 10,000 crores, the Government. 
will have to find from the convertible foreign 
exchange, at market price. That means, the 
bulk import price also wili go up. That w!ll hit 
the poor again. I am just explaining the real 
import of t"e Budget. 

Therefore, this convertibility is going to 
affect the poor people. The Finance Minister 
has very correctly said that. " We have to 
bear any burden, make any sacrifice". 

But who is going to bear the burden and 
make the sacrifice? It is not thp rich people 
who are being thrown a bonanza, but it is the 
poor people, through this kind ot measures, 
who are going to bear the burden and make 
the sacrifice. The prices will not only go up 
because of this COS\ push, the prices will also 
go up because of this cost push, the prices 
will also go up because fo excess !iquldity in 
the mar1Q?t. ThE; Govf,rnmentborrowing may 
nava b(;tE'>f1 brought down bUt what about tt·!(, 
back bormwi:lgs, bank landings? The ba:lk 
lendings hftcause of tne decrease 1'1 SLP. wi!! 
go up by Rs. 17,000 c,ores. forg'va me, if my 
figures are not cor~eCi because! have no 
access to 1he official figures. Ihhls Rs. 17,000 
crores rome into the market, they are flot' 
going to be invflstment in the Industries, they 
are going to be spent on consumer durables 
and the other consumption goods. And a 
quite of it is going inte the stock market to 
further fan the speculative tendency we have 
seen so tar. The stock markets, they say, 
have gone berserk; they will go further ber-
serk because of this kind of funds being 
made available to them. 

This cost push inflation will also gener-
ate in the mind of the people an inflationary 
expectation; and that will also raise price; it 
is not only the demand but also the cost push 
inflation, also availability of bank finance 

which will generate inflationary tendencies; 
and the prices will rise because of that; and 
further squeeze the poor. What is the Gov-
ernment doing to ameliorate, contain the 
effects of this inflation? They say, they are 
going to revamp the Public Distribution 
System. But what are they going to do about 
that? 1700 rlocks ha .... e been mentioned in 
the Budgettc be revamped. Have they done 
anything about that? Have they taken any 
steps so far? We have not heard anything 
about that; and that cannot be done tor mere 
Rs. 200 crores. 

Then Rs. 2,500 crores have been allo-
cated as food subsidy. They are hoping to 
get 8 million tonnes of wheat with the rise in 
pr:ce of wheat that has bean allowed; the 
purchase price of wheat which has been 
allowed. I don't think Rs, 2,500 crores will be 
enough; but that came after the Budget. I 
think the consequent provision will be made; 
and in any case, the market conditions what 
they are., I do not know how the Government 
arrived at this figure - Rs. 250 per quintal of 
wheai to be purchased by FC!. But, obvi-
ously, the market will not yield to the Govern-
ment 8 million tonnes of wheat at that price; 
the price has to be more; and the Govern-
men! knows it; and if they delay very much 
further than announcement, then the wheat 
is going to disappear from the market So, 
this Budget stans on a wrong footing giving 
money to the wrong people and squ9!ilzing 
the poor. Right target for the Government, of 
course. 

It does all these things in order that it 
may propitiate the masses in Washington -
the World Bank and the IMF. Why do we 
have to go to these conditionalities this time? 
Maybe ten years ago tliis country had gone 
to World Bank and the IMF and got a much 
larger Loan at least, at that time, the loan was 
not utilised the agreement was for a sum of 
5715 million dollars. There was no condition 
that everything had to be reviewed; and only 
on review, on satisfaction of the World Bank 
or satisfaction of the IMF, further funds 
should be made available; there was no 
condition. 
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you know it? 

SHRI SOMNA m CHATTERJEE: He 
wanted them to disclose that 

SHRI MAN MOHAN SINGH: Obviously, 
if Mr. Amat Datta is not avware of that what 
cant I do? 

SHRI AMAL DATTA: I am not aware of 
that. Whatever has come in papers, in 
magazines, we halle to enlighten ourselves 
on that basis. If you do not tell us, then you 
have to suffer like this. 

SHR! MANMOHAN SINGH: I am sorry, 
the CPI (M) IS so i!!-intormoo. 

SHRI NIRMAl KANTI CHATTE.RJEE: 
For structural adjustment loan, e&rtainly, 
ccnditions are there. Why are you shanking 
your head? Do you deny that? 

Almost every single measure, every 
single important measure anno;)nced by this 
Govemment since it has assumed office. 
starting from the devolution which it an-
nounced saying that it is an adjustment ofthe 
currency price or something like tha1, start-
ing from that, everything has been done at 
the dictates of IMF and World Bank, whose 
main strategy is to roll bad< the public sedor; 
to contain the Government expenditure, 
inciuding infrastructures. We will do it? wm 
the private capitalists of India do? And II they 
are not so minded, -In fact, they Will not get 
the opportunrty also bacause or the high 
price of the Indian capita! goods. Oh! Yes! 
The Americans are there, the Germans are 
there and Japanes am there l Their. capital-
ists will come and join us. 

Every single Indian venture, big venture 
henceforth is going to be a collaboration; 
where the equity capital will come in the form 
of capita; from abroad. Because, that also 
has been made Gasy in the IndUstrial Parley. 

If the machinery comes, on the equity 
capital which is being brought by a foreign 
firm, them it is easy to do it. Therefore, all 

industries henceforth are going to be their 
collaborations. 

11.12 h, ... 

[MR DEPUTY-SPEAKER in the Chairj 

We have been hearing lately of a num-
ber of licences issued or cleared, clearances 
given and so on. This has been said in 
Parliament and outside. The figure, if I am 
not mistaken is, 893 cases have been cleared 
and a total of Rs. 1100 crores - which does 
not mean much, a little over one core of 
rupees per unit- is involved. So, it is not 
coming in a big way. Not yet; and in the 
meantime the Minister goes and tells the 
Economic Times published by them that he 
is expecting an investment to the tune of two 
to 10ur billion doliars in one year. In one yearl 

I do not know whether Shri Murli Deora's 
I,g'ure was correct when he said that the total 
foreign investMent in this country today is 
less than two billion dollars. I do not know 
whe~her that figure is correct .. 11 that is so, the 
expectatltln seems to be more or less unre-
alistic. 

SHRI MAN MOHAN SINGH: You are 
again quoting me wrongly. I will correct you. 

SHRi AMAl DATTA: Are you not being 
correctly quoted? Is it not two to four biilion 
doUars? 

SHRI MAN MOHAN SINGH'. No, no. 

SHAI AMAL DATTA: I al'Tl sorry. You 
should !"laile denied that. But it came out In 
the n&adlines. 

Now, the policy of IMF and World Bank 
has boen to make entry of the private capital-
ists into this country and we have succumbed 
10 it; wo have surrendered to it. 

The Finance Minister in his Budget says 
that we should not be captive of the fear ol 
another East India Company. There might 
have been one or two such companies in 
those days. But there are a numberof giants, 
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hundreds and thousands of giants, much 
more bigger than the East India Company of 
those days. Today, in America, in Japan and 
Germany they are ready to gobble us up at 
least gobble qur capitalists up. I do not mind 
whether the capitalists die a natural death or 
not. But I would not like to be gobbled up like 
that. 

With all this surrender of economic 
soveriegnty what have we got up to toeay? I 
have nofigures uptotoday. But I havefifures 
up to January. It is 3.55 billion dollars, from 
the international institutions. Anc. in the 
meantime, the steps we have taken are to 
control the fiscal deficit to the magic figure of 
first 6.5 and then 5; to disinvest shares in 
public sector undertakings at a loss, as al-
ready pointed put by Mr. Murli Deora. I need 
not go into that. We did all these things 
because we are in a hruu and we have to 
abide by the time table given by the IMF or 
the World Bank that you must disnvest by 
such and such a date ... (/nt9rruptions) We 
have got only Rs. 3,000 crores. And whereas, 
according to Mr. Deora. not me, who is the 
Chief Congress spokesman you should have 
got Rs. 10,000 crores or RS.11,OOO crores. 

So, that money is lost. He says that it 
has gone to the public undertaking. If it has 
gone to the Mutual Fund, then whose money 
it become? It does not remain the Public 
money. It becomes the money of those who 
have contributed to the mutual fund. Then, 
you amended the Sick Industries; you have 
restructured BIFR and sent the sich public 
undertakings to BIFR. All these have been 
done in a hurry. Then, you dereggulatea and 

,~de-controlled steel industry. Then, you re-
moved the Reserve Bank cahs margin reo 
quirements for imports and then reduced 
canalised imports ... (Interruptions) 

SHRI MANMOHAN SINGH: De-control 
was done to help the State of West Bengal. 
You should be grateful to our 
Government..·. (Interruptions). 

SHRI AMAL DATTA: Then you have 
reduced th canalised imports on a few items 
liek petro chemicals, edible oilseed, fertilizer 

and nothing else. Then, the bonanza to the 
press was the fall in the prices of newsprint. 
And that has given a good crest to Shri 
Manmohan Singh. Then, you reduced the 
Statutory Liquidity Ratio to 30 per cent. All 
these have been done. Many more have 
been done. I cannot go on with the list I I do 
that, then there will be no end to it. 

What is the net effect of this Budget? 
The net effect is to choke the growth of 
pulses. As Mr. ChandraJeet Yadav has said 
in this country, public sector undertakings 
have become a part of our national heritage, 
they have grown over a period of forty years. 
They have become a part of the Indian life, 
Indian scenario. We are all one to take pride 
in that. And today the direction has come 
from the World Bank asking you to disinvest 
shares in the PSUs and even the profitable 
ones, you disinvest. What has gone wrong 
with the PSUs? You do not know. You should 
have known that. Other people in the Treas-
ury benches should also have known that. It 
is because of the interference of the bureau-
crats and because of the interference of the 
politianos of the Ruling Party, the Govern-
ment. That is why, the PSUs have not been 
able to grow properly and become profit 
centres. Otherwise, they would have been. 
This is what they have done. They have 
served the interests of the private sector. 
They have served the interests of the bu-
reaucrats and the politicians. What had hap-
pened? Have they ever been made account-
able? Have the profit centres made account-
able? That has not been done. 

Tha blame is laid at the door of the 
management or the workers. The entire 
concept of the public sector has failed. It is 
the GOl/ernment which has never taken it 
seriously. The public sector has done well-
petroleum sector. Everything is in public 
sector. Have they not done well? Today they 
are saying that Rs. 10,000 crores or Rs, 
12,000 crores worth of petroleum will have to 
be imported. Why? It is because you have 
not allowed it to grow; not because of foreign 
capital would have Come and invested here. 
Perhaps they would ha .... e. All want to have 
their oil. But in this country, there are many 
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accounts for petroleum development and all 
that. There are four or five different types of 
accounts. Mr. Manmohan Singh. do you 
know how much the Government has si-
phonedoutofthis account Rs. 22.000crores. 
If Rs. 22,000 crores have been taken away 
from the petroleum sector, where is the 
money for growth? Today you are inviting 
people not only to explore but also to de-
velopthose areas where petroleum has been 
found, established. Why? Why ONGC could 
not put in more rigs? They were nol allowed. 
On the other hand, ONGC has not only been 
prevented from doing that, ONGC has been 
used by the Government to borrow money 
from abroad. The credit rating has never 
been very good in Rajiv Gandhi's time. It 
happened 1987-88. Money was borrowed 
by ONGC and passed over to the Govern-
ment. ONGC kept on paying the interest. 
That money has not yet been repaid. This is 
the way you have abused the public sector. 
That is why the price you have TO pay today 
in paying for petroleum is to the extent of Rs. 
10,000 to Rs. 12.000 crores .. 

You have no policy. You have given 
some encouragement to exporters but you 
have given them encouragement also te 
keep their money abroad. There is no doubt 
about that. You have been the Governor of 
Reserve Bank. Mr. Manmohan Singh. Do 
you not know that there are two ways of . 
ascertaining what money is due to the ex-
porters from abroad - one from the customs 
and one from the bank? Ana what happens 
to the customs challans or :::hits which are 
sent to the Reserve Bank? Do tne ResGrve 
Bank people ever look at them? Or are they 
not put in gunny bags and put in the base-
ments of Reserve Bank and ultimately de-
stroyed? This is the knowledge I have gol 
from my sources. You deny that. You have 
been the Reserve Bank Governor for 2 112 
years ... (Interruptions). As a result, by un-
der-invoicing of exports and over-invoicing 
of imports, 28 billion dollars have been taken 
out of this country by the businessmen in the 
eight years from 1981 to 1989. This is from 
an IMF - sponsored report. So, you cannot 

deny that. It does not lie in your mouth to 
deny that. Twenty-eight billion dollars have 
been taken out. Will these people bring back 
that much money? How much have they 
brought in because of the NRI Bonds and all 
kinds of facilities given to them? They will 
not. because nobody can be sure of this 
country's future any more. The political sta-
bility we had achieved is gone. The eco-
nomic stability is in a shambles. They do not 
know what will happen to the money once 
the bring it to India. That is why all these 
which you are showing up as panacea be-
fore us are nothing. They are all neurosis 
and nothing more than that. 

There is no policy of import cut. The 
oilseeds have been mentioned by Mr. Murli 
Deora. 

MR. DEPUTY SPEAKER: Please wind 
up now. 

SHRI AMAL DATTA: I will just take one 
more minute and then wind up. 

The point I am making is that you h. "we 
perhaps a policy of export encouragement 
but no policy which could be implemented. 
which was Implemented to see that Ihi!> 
money gets back to the country. Insotar as 
imports are concerned. you have no policy to 
curb imports al all. Some ao' hoc policies 
have been formulated but nothing to stay In 
was done Why do we have to import 
oilseeds? This country is twenty times or 
thirty times the siz'e of Malaysia. If Malaysia 
can supply our needs, we can supply twenty 
times more. But what has been done to 
encourage oilseeds' growth? We do not lever 
Brothers to do lhat. Our scientists are good 
enough. But where is the opportunity? What 
prize they have been given? Today you are 
.offering our producers of wheat Rs. 2.50 per 
kg. You are prepared to offer them that. But 
when it goes to foreign countries, when it 
QlJes to. import wheat from USA, you are 
prepared to spend Rs. 4 per k". 

SHRI MAN MOHAN SINGH: I must ask 
you, are you suggesting that food prices in 
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India should be allowed to go up faster? ... 
( Interruptions). 

SHRI AMAL DAnA: I am not suggest-
ing now. I do not know the costing of it. 
Therefore. I am not suggesting anything. But 
I am saying that this is your behaviour pat-
tern because people of this country know 

fi.:hat people of this country are not appreci-
ated by their own Government. Their own 
Government will go for foreign wheat and not 
pay the same price of Indian wheat. The 
Government of this country will go for oil 
~eeds from abroad ~t not give the same 
}'-ice to people who produce the oil seeds 

to go for agriculture or primary production 
because they have got enough on their hands. 
They are saying their people not to produce 
and to keep the fields hallow, to rise the 
market price. That is their tactics. If we go 
agriculture, of course, the loan will be stopped. 
But next year we will not have to go for loan. 
The bio-technology makes it possible for 
India to feed the whole world. What are you 
saying? Your Budget speech is totally a 
blank on that. 

SHRI MAN MOHAN SINGH: I agree with 
that. 

hele. What efforts have you made in this SHRI AMAL DATTA: I have calculated 
regard? I must say that very little, very meagre myself for my own satisfaction as to what we 
efforts to save the hundreds of crores of could do just by going in for prawn cultivation 
rupees worth fcreign exchange in dollars are or shrimp cultivation by using modern tech-
made. You could have saved ail this. The nology in the saline and blackish water which 
import of all the four bulk items petroleum, is available in this country at no less than five 
cereals, fertilisers and oil seeds - could be hundred thousand hoctares of which four 
brought to a zero and indeed we could have hundred thousand hectares lie in West 

, exported something. There is no reason why Bengal. One day, I think, we will be able to 
we cannot export cereals or oil.seeds, if we develop that. The whole world wiil not be 
really put our efforts into to. It is no' so abletobuythatproductthan. Wedo not have 
I:: 'ause your whole strategy of develop-. that price. I am not joking. I am sure that the 
m' nt has been wrong. It has been wrong price having come down, the world does net 
from the seventies. The bio-technology - have that much of money. if you calculate at 
when first made in the seventies· made it this price. But, of course, that price wiil come 
clear that India is the country where the bio- down and we will also eat something, which 
technology has the greatest effect. What has we are not able to do at the moment. I! is 
been done inthiscountry? Whatthinking has possible. But change your strategy. a~b 
come? W'1y should we go after industry and change your direction. Piease do not go and 
spend money and go for all consumer listen to the World Bank. Please listen to us 
durables like colour T. V. or Maruti car etc.? a little bit. Perhaps, you will de better next 
;,..wish Sanjay Gandhi - if alive - instead of time. Thank you. 
Maruti car has gone lor wheat cultivation in ! , .... 

th,;::-country by which the country would have . . D1J DEB I PROSAD PAL (Calc:utta North 
been rich by this time. But you went for a long" West1:fMr. Deputy Speaker, Sir, I rise to 
detour. (Interruptions) support the Budget whicil has been pre-

SHRI MAN MOHAN SINGH: You are in 
power in West Bengal since 1977. Pleased 
tell me how much foodgrains procured in the 
State of West Ben~al... 

SHRI AMAl DAnA: I am not answer-
able to you. You are answerable to us. 
Please do not try to change the whole 
system. (Interruptions) You please change 
your direction. The I. M. F. will never ask you 

sented by Shri Manmohan Singh forthe year 
1992-93. The Budget is bold, innovative and 
pragmatic in introducing many steps for 
restorindthe economy to its proper path. We 
have gJt to see why this budgetary policy 
was introduced. This House knows what 
was the economic scenario at the time when 
the present Government came to power in 
June, .1991./The economy was going to be 
bankrupt in. the international sphere. Our 
requirement of foreign exchange for the 
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imports were not even for two weeks' re-
quirements. The international world was not 
at all giving any credibility to the Indian 
economy I and the foreign banks stopped 
lending money to India. The NRls were with 
drawing their deposits because they have 
lost confidence in the Indian economy. That 
was the position which was being brought 
about by the 18 J months rule and in 11 
monthS;heGovernrnent of the National Front 
have t>raught the economy to such a posi-
tion, and which has subsequently further 
depreciated, that the inflation in the country 
reached its high water mark in July 11991 at 
16.6 per cent. The Government have to face 
this impending crisis because if the interna-
tional banks and institution~top supplying 
funds to India, what will be our position, our' 
credibility before th8!tworld?,And faced ~ith 
this situation, the Government took th'J-fpld 
step of devaluation and took certain impor-
tant immediate measures for restoring the 
economic strength and vitality of our coun-
try. The result was that the present position.; 
is that theftoreign exchange reserves of our 
country have increased to Rs. 12000 crores. 
We are not to depend upon the charity now 
because we cal1 have now our own strength 
of our foreign exchange reserves. The infla-
tion is arrested, W cannot be reduced over-
night"Mr. Vajapayee was saying 'Why do you 
wait for three years?' Economic reforms 
cannot be made by the magic war4f only 
the Finance Minister. The budgetary policy 
only can create certain conditions to which/ 
economy has to respond and the response 
cannot be made like the Alladin's lamp over-
night and hence we have 90110 wU for the 
results of the policy which has been intro- , 
duced by the Finance Minister. We have gotl 
to see today whal are the objectives that the 
Government had in view for introducing the 
various measures some of which are really 
i~vative. The objective before the Govern-
ntent was to tide over the crisis in the balance 
of paymentsbosition and,at Ihe same timelo 
control the (riflation in the country. The twin 
objectives were achieved by the Govern-
ment by introducing our new industrial pol-
icy, monetary policy, trade policy and fiscal 

for Grants (Gen.), 1991-92 3 
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policy as well. The budgetary policy reflectsl' 
the economic philosophy. the fiscal policy of 
the Government an~ the Government 
thought, and rightly so, that if the economy is 
to be restored from its impasse, one of the 
major objective~ rill be to IiberaHse the 
economy and tOf unshackle the economy 
from the cobwebS of bureaucratic control. It 
is precisely because of this reason that the 
new industrial policy excepting in certain 
basic sectors has now freed the economy 
from the licensing anq other requirements 
which created artificial,bottlenecks in devel-
oping the country on its own. The budgetary 
policy aims at that measur: The Finance, 
Minister has introduced variouslmeasures 
to give reliefs to the different sections of the 
economy. He has introduced a drastic cut in 
the/rate of taxation. Today, there are only 
there slabs oflncome Tax. The people whose 
income is upto Rs. 50,000/-are to pay 20 per 
cent; the people whose irr:olTle is between 
Rs. 50,OOO/-and Rs. One(Jakh'~lfe to pay 30 
per cent and for above Rs. Onelakh, it will be 
only 40 per cent with a surcharge, which, as 
assured by the Finance Minister will con-
tinue only for one year. He has also raised 
the I taxation exemption limit from Rs: 
22,OOOl-to Rs. 28,000/-. In other words, the 
small income group will get a relief of Rs. 
6,0001- as their tax eX.:lmption ',mit is in-
creased. But, at the same timel ine Finance 
Minister has withdrawn some of the reliefs 
which were available to the lower income 
group. In the deduction under 80 (L), nor· 
mally an assessee would get a deduction of 
Rs. 13,000,'- from his total income. if/hiS 
income tax slab is 20 per cent, then he would 
have got a relief of rxt least Rs. 2,400/-, if hi,;=; 
tax slab is 30 ~ I r cent, he.Jft9u1d have got a 
relief of Rs. 3,4I:O/-anc;rtii's income tax slab 
IS 40 per cent, then he would have got a relief 
of Rs. 6,0001-. But, now he gets a relief of 
only Rs, 1,2001- for As. 6,0001- relief which 
has been given to him. It is tho/policy of the 
Government, as the Finance Minister him· 
self said in his BudgQt speClCh, to give sub-
stantial relief to the lower income group. So, tt 
I would appeal to the Finance Minister to see 
whether this raising of the exemption limit 
will really give substantial relieV'0 the middle 
or the lower income groups, unless the relief 
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under section 80 (L) is restored. We must not 
forget that by giving the deduction under 
section 80 (L), the savings in the community 
are also generated. H you do not restore tax 
deductiorvfacility under section 80 (L), the 
large amount of savings, which the lower 
income group or the middle income group 
are prompted to make to get the tax deduc-
tion, will be eliminated and that will discou~ 
age savings in the country which is one of thel "-
sources of generation of internal capital for 
the industrial and agricultural development . 
of the country. 

I would also request the Finance Minis-
, ter to consider whether the deduction under 

section 80 (CCA) or un1er section 80 (CCB) 
can be retained. Even" is brought under 88 
then the exemption limit should also be raised 
because under section 80 CCA or 80 eCB. 
the assessee cannot untilise that money for 
a certain nu~r of years. " he wants to 
withdraw}! wil taxable. One of the avowed 
objectives of he Finance Minister is to gen-
erate internal savings in the country. The 
Finance Minister has also given certain re-
liefs to the salaried people by allowing ex-

, penses incurred on medical expe?,diture. if it 
is incurred in hospitals) nursingfhomes or 
clinics prescribed by the Chief Commissioner 
and tne types of diseases which are pre-
scribed by the Chief Commissioner. I have 
nothing to say regarding the clinics which are 
approved by the Chief Commissioner. but 

_, the types of diseases which are to be pre-
I scribed~y the Chief Commissioner may give 

rise to certain practical difficulties. Some-
times, new types of diseases grow up and 
the types of diseases in different State may 

;t not be of the same pattern. Therefore11 will 
ask him to consider this aspact of theflues-
tion. 

The bedgtary policy has introduced 
certain dynamic measures it . 

The Finance Minister has introduced 
a better liquidhy on the basis of the recom-
mendations of Narasimham Committee. 
The liquidity ratio is_to be reduced from 38.5 
per cent to 30 per cent. Ills a very welcome 
measure. For. the commercial banks are 

not to keep much of their deposits locked 
up in unproductive investments. Now it has 
been released and this will give encourage-
ment to the investment in productive sec-
tors. The Finance Minister also has intro-
duced a/very important measure for dealing 
with inflation and also the evasion of taxes. 
He is giving encouragement for the gold 
bond which he will be introducing as he has 
announced. As a result of this introduction of 
th~ .~ bond. unnecessary locking up of 
go~ non -productive purposes will now be ( 
done away with. People will be encouraged 
to purchase the gold bonds and after a 
certain period. five or seven years whatever 
might be prescribed. they will getthe !5Iuiva-
lent value of the gold or the gold itsetywill be 
returned to them with a nominal interest 
during this period. This will encourage 
people to invest their funds and they will also 
be encouraged to purchase the gold bonds 
and thereby investments also will be gener-
ated and th~ e~asion of taxes will be,,'de-
quately. dealt with. 

The Finance Minister has also encour-
aged the import of gold. 

SHRI NIRMAL KANTI CHATTERJEE 
What do you do with the gold ? 

DR. DEBI PROSAD PAL: We will give 
you that gold when we get it • You can do 
whatver you likel 

The Finance Minister has also encour-
aged the import of/gold by the NRls or the 
returning Indians at a nominal duty of 15 per 
cent. This will discourage the hawala trans-
action, and trafficking in gold. which is going 
on all these years. The Finance Minister has./. 
al~ introduced certain other important; 
measures by streamlining and also by 
strengthening the capital market so that the 
people might be encouraged now to invest 
their money in shares and other securities. 
Now the. shares also have been brought 
outside t~e purview of the Wealth Tax Act. 
This is atvery healthy measure. After the 
purchase of the shares. the assessees 
need not pay wealth tax on that. But there 
is some difficulty. "the shares are sold or 
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transferred, that will attract capital 
gains. ~..J.,(~ 

I request the FinanaJ to consider 
whether this will nof also in~o\.e the immo-
bility of the movement of the shares be-
cause ifthe people sell the shares, then they 

after referring the matter to a Select Com. 
mittee. The Parliament understands the 
needs of the people. Further, When struc-
tural adjustments are to be made in the fiscal 
system, it would be better if it is sent to a 
Select Committee so that deliberations 
may be made regarding the impact of the 
measures upon the economy. 

will be liableto Capital gains. But if they ~ The Finance Minister has introduced 
the shares, they will not have t~?ay any many other important measures both in Oi-
weatthtax. The result will be,it wilyoe locked rect Tax and in Indirect Tex. The achieve-
up and the investments will6e immobilised. ment of the Finance Minister, Ithink, is that 
The introduction of the capital gain by a even after he has introduced fiscal discipline 
new system undoubtedly is a very novel in public expenditure in the Central Govern-
feature and it does away with many of the ment, the States have not been denied of 
problems wi}h which the assessees were their shares. Rather, the States are getting 
faced wit~;/· today, according to the budgetary policy of 

,- , the Finance Minister, their increased share 
Now we are taking the fair market value 

as on 1-4- 1981 and link up with index of 
the inflation which will be announced by tl)e 
Government from time to time and, on that 
basis, the difference of the capital gains will 
be liable to tax at 20 per cent or 40 per cent, 
as the case may be. Butthe question which 
I am asking the Finance Minister with great 
respect is this. You have abolished and 
withdrawn relief if the sale proceeds are 
invested in approved investment. If, for 
example, Somebody sells a property and 
invests it in certain approved securities. he 
gets exemption. Now what are these ap-
proved securities? The UTI or the lOBI. So, 
the money is being invested in public sector 
and that money is being utilised for the 
industrial development of the country. Now 
, iHhis relief is withdrawn, what will happen 
is this: It will also encourage evasion of 
capital gains by lowering the sale price. On 
the other hand, when this measure was 
there, it would have encouraged the pur-
chase and sale of properties, purchase and 
sale of assets at a fair market price be-
cause the assessees know that it they 
invest their money, then mon they will get 
tax relief. Such sort of a measure, if it is 
to be introduced through the Finance Bill 
which aims at restructuring of the fiscal 
system, requires a serious consideration. 
I would urge upon the Gover'1ment that this 
type of a measure should be introduced 

of allocation of the taxes. The States are 
getting more than Rs. 18,000 crores out of 
the tax receipts of Rs. 75,000 crores. The 
States are also given the increased capital 
assistance in the plan outlay of Rs. 16,000 
crores, which have been increased from Rs. 
14,000 crores to Rs. 16,000 crores. Thus, 
more than As. 2,000 crores have been in-
creasing by earmarked for the States. So, I 
would appreciate and welcome the policy of' 
the Finance Minister that even in spite of the 
fiscal discipline which he has introduced in 
the public expenditure, he has not allowed 
the States to suffer as a result of this cut in 
the public expenditure. 

Now, I am coming to a close of my 
speech. The other thing which the Finance 
Minister has also introduced is that he has 
reduced the budgetary, deficit to a sizable 
limit We have seen the budgetary deficit 
during the National Front Government and" 
the ead;.:!r Governments rose up to 8.5 per 
cent compared to the GOP. In 1991-92, the 
Finance Minister, by his budgetary meas-
ures, has reduced ti to 6.5 per cent. In this 
year, thetolal receipts is As. 1, 14,OOOcrores 
and the total expenditure is As. 1,19,000 
crores and the small defic~ of As. 5,000 
crores comes to 5 per cent of the G. O. P. 
(Interruptions) We all know that the inflation 
is generated because of the bUdgetary defi-
cit, unproductive non-productive expend i-
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ture which has been generally resorted to by 
the earlier Governments. The Finance Min-
ister in reducing the budgetary deficit has 
done a commendable job. You are all think-
ing that the Finance Minister has been dic-
tated by the World Bank and the Interna-
tional Monetary Fund. The surrender of our 
economic sovereignty is a spectra which is 
haunting some of the Members of this House. 
I should tell them, as the Finance Minister 
has said in unhesitating terms, that our 
country cannot surrender its economic sov-
ereignty to any outside world. We are the 
Member of the International Monetary Fund; 
we are the Member of the World Bank. If you 
take such a loan for your immediate crisis to 
be tided-over. necessarily we should be 
careful to see what is the type of economic 
reforms we are to undertake to resuscitate 
our economy? There is nothing in this about 
the surrender of economic sovereignty. This 
Budget has opened up India in its competi-
tiveness in a global economy. We cannot 
now IiV6 today in splendid isolation com-
pletely divorced from the winds of change 
which are now bolowing all over the world. 
Tbrefore. if our country has to take a signifi-
cant role in the development of the world 
economy. if our country has to takA a signifi· 
cant role in the development of the world 
economy. if our country has to take its proper 
role in the International market in the interna-
tional economy. then we must liberalise our 
economy. invite foreign capital. foreign tech-
nology in order that the pace of modernisa-
tion of our Industry can be speeded up. 
(Interruptions) He has also said about the 
needs of agriculture which forms the core of 

~ our Indian. economy. I congratulate the 
Finance Minist"r for introducing these bold 
and innovative changes which form a land-
mark in the budgetary policy in this country. 
There is no deviation from the Nehru's policy 
of industrial development. .. (Interruptions) 

MR. DEPUTY-SPEAKER: Mr. Pal, time 
is being allotted to various political parties. If 
the earlier speakers take more time, then the 
subsequent speakers will have less time. 
Then there will be agitation and there will be 
unrest in the minds of the subsequent speak-

ers. We should take into consideration that 
also. 

DR. DEBI PROSAD PAL: I am coming 
to a close in a minute. 

DR. DEPUTY-SPEAKER: It is up to all 
the respective party whips to take care of 
these things. 

DR. DEBI PROSAD PAL: The budget-
ary policy of the Finance Minister marks a 
landmark and if this policy is pursued in its 
right earnest. it will create an open economy 
where employment will be generated. indus-
trial production will be as celerated and 
agriculture also will be adequately taken 
care of. India can playa significant role in the 
development of the world economy with this 
new budgetary policy. I support the policy 
and the budgetary measures introduced by 
the Finance Minister. 
) ........ \ 

! " . SHRI p. G. NARAYANAN (Gobichetti-
/' palayam)~Mr. Deputy-Speaker, Sir,-eA-behaff 
-eHheAfl~ndiaAnna lMK Pafty.·1 would like 
to offer my view-points on the General Budget 
forthe Year 1992-93 presented by our hon. 
Minister for Finance. 

At the outset, I would like to congratu-
late our Finance Minister for having jpre-
sented a well-balanced Budget in order to 
tackle the economic crisis that our country is 
now facing. There never has been in this 
country and that too within eight months 
period, so much of policy,I~R~ts for structural 
changes and there has'ridt(ci1Budget so fully 
consistent with those policy announcements 
• I am supportive of them. 

While the Budget incorporated se1,eral 
structural changes, every care has been 
taken to prevent any abrupt adwrse effect. 
To begin with. the Finance Minists, dis-
pelled the illusion that there has been aJ 
Budget leakage. 

Much has been said about the World 
Bank and the IMF by the opposition 
parties. The IMF and the World Bank are our 
bankers and it is our right to borrow from 
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them. Obviously, they want to be satisfied 
that the loans will be repaid. That is why, 
conditionality comes in and it is customary to 
discuss with them what we propose to do 
policy-wise. 

One obvious aid in the tax reforms has 
been the recommendations of the Raja 
Chelliah Committee Report. H there is one 
reason why the Finance Minister should 
receive a pat on the back, it is for presenting 
a Budget that is sensitive to the poor, re-
sponsive to the needs of the industry and 
reflective of his courage in sticking to the 
rigorous course of struauraVreforms. It was 
no mean achievement to have brought the 
fiscal deficit down from Rs. 44,640 crores in 
1990-91 to Rs. 37,792 crores in 1991-92. All 
the earlie{Finance Ministers, in a row, have 
promised such reduaions but none have 
succeeded like our present Finance Minis-
ter. The Finance Minister has also promised 
to reduce the deficit in theyear 1992-93 to 
Rs. 34,408 erores. Even/more impressive 
has been the enhancement of foreign ex-
change balances trom Rs. 2,600 crores in 
July last to Rs. 11,000 crores now. This 
success has enabled the Finance Ministerto 
launch a partial convertibility of rupee. This 
will definitely provide a,A:>oost to export and 
imp:>rt substitution. 

The new scheme is accompanied by 
abolishing of exim scrips currently in force. It 
is most significant that forty per cent of the 
foreign exchange approvals will be ex-. 
changed at the official rate of sixty per cent 
at market ;determined rates. This will to a 
considerable extent remove the uncertainty 
among foreign as well as domestic transac-
tors about the official exchange rate changes. 

Another major achievement is that the 
Finance Minister has succeeded in bringing 
down the fiscal deficit. The Budget estimates 
forfl991-92 leaves a deficit of only Rs. 5,398 
crores compared to Rs. 7,032 crores in the 
revised estimate for 1991-92, that is Rs. 600 
crores less than the original anticipations,~ 
And there is reason to hope that he would be 

able to reduce the fiscal deficit further. 

. A feature 01 this Budget is that the 
Finance M'n~ler h~ made conSiderable 
revenue sacrifICeS; but for the laudable pur. 
poses. It will be worth~;1e to hope that the 
two other schemes whICh he has propoSed 
in the new Budget would succeed. One of 
these, permitting, import of gold by the Indl' 
ans upto five kilograms by paying 15 per cent 
of import duty in convertib16 foreign cur-
rency. This is an attractive proposition and a 
novel scheme to discourage illegal import of 
gold into the country. Another scheme that 
really has been conceived because of the 
failure of the exim scrips whiCh allows a dual 
value of hard currency brought, into the 
country. This is certainly a move il1the direc-
tion of gradually making the rupee fully 
convertible. 

An admirable Simplification of the In-
come-tax regime has emerged in the pres-
ent budget with an enhancement of the 
exemption limit to Rs. 28,000 with only three 
tax rate slabs. 

v' 
A most promiSing innovativ~ beginning 

has been made by subjecting shop-keepers 
and retail traders with an annual turn over of 
Rs. 5 lakhs to a presumptive tax system in 
which they pay which is Rs. 1400 as annual 
tax. This according to him is to enabl~ poten-
tial tax payers to overcome their psychologi-
cal hesitation of getting into the tax system. 

18.00 hr •• 

Here I would like to draw the kind attention of . 
the hon. Minister to one thing. While the 
shares, securities, bonds, bank dep:>sits etc .. 
have been exempted from wealth tax, th~ 
small investors have been given a raw deal 
by withdrawing Section 80L This will defi-
nitely upset the smaller investors who are 
not wealth tax payers. The dectision on grant-
ing allowances on certain small savings had 
also posed a severe set-back to States, 
especially ito my State, Tamil Nadu, to 
mobilise resources. I would, therefore, ap-
peal to the hon. Minister to reconsider this 
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issue. Similarly, withdrawal of relief of As. 
35001- for new houses and disallowance of 

• \ loss from house pr% account of inter-
., est payments etc. maY, be very conduc-
~e to the encourage ent of house constru-
cions by small and middle level persons. 

Another welcome move is that the capi-
tal gains tax has been simplified and made 
more equitable with greater concessions 
based on equity which have been introduced 
in the direct/tax system for the benefit of 
handicapped dependants, women in em-
ployment, people above the age of 65 years, 
authors, party-writers, artistes and sports-
men and the victims of the Bhopal Gas 
disaster. 

With all this" the positiotl.<?f th2,~~!as 
had not merited ~he attentibh~Con
sistent with the philosophy of a strong union 
and prosperous autonomous States, the 
Constitution would need changes to ensure 
that all powers to protect and safeguard the 
sovereignty ofthe nation are with the Centre, 
while the powers for welfare of the ,People 
are entrusted to the States. The Centre had 
asked the States to playa key role for facili-
tating industrial development. and export 
effort. Unfortunately no part of the Corporate 
Tax was shared with the States. 

The acceptance of the report of the high 
powered,tXlmmittee headed by the Defence 
Minister, recommending an ad-hoc increase 
in the pensionary benefits, is another re-
markable move. This proposal earmarked 
Rs. 120 crore for the much publicied "one 
rank--one pension" despite pressure from 
various internqtional quarters to cut the 

• expenditure on/Defence. 

The Government has given priority to 
women and child development by giving the 
Department of Human Resource De'Jelap-
ment a budget allocation of an increase of 
Rs. 85 (frore with increased allocations for 
elementary, secondary, adult and technical 
education. 

Another set-back in the/bUdget alloca-
tion is that, though a new centrally spon-

sored programme for constructing houses 
for the rural poor has been prqlOS8d, there 
is reduction in overaD aJIocation for the Rural 
Development Department WhIe the new 
scheme will be implemented with 50 per 
cent, Central Grant, Water! Supply and 
Sanitation and the Orought-prone Areas 
Programmes have also been giVen less allo-
cation than last time. I urge upon the hon. 
Minister to reconsider this allocation. 

Another welcome measure of this 
Budget is tax exemptions on petrol products. _ 
motor cars and some electronic:iicXJds. The 
tax exemptions on the essent6ai items like 
coffee, tea. sugar, matches, kerosene and 
vanaspathi are highly noteworthy. 

The Finance Minister's announcement 
for the setting up of a Small Farmers Agri-
Business Consortium Fund by the Reserve 
Bank of India and NABARD is ajUnique 
experiment launched to generate income 
and employment in rural areas. 

The most important concession made 
to the tourism industry in the country is the 
announcement of the with<kawal of expendi-
ture tax as far as the restaurants are con-
cerned, while modifying it with respect to/ 
hotels. This is a welcome step, particularly in 
large cities where a large section of the 
middle class patronise these eating places. 

Welcoming the increased Budget allo-
cations for the Ministry of Home Aflairs on 
strengthening para-military forces, f would 
like to submit that in~xtending Central assis-
tance to the States, a special quota of assis-
tance is reserved for States having border 
area problems. As regards my State, 
Tamilnadu, it has a major sea border with Sri 
lanka. The entire coast~belt as a pr0b-
lem in view of the activities the foreign ~ 
militants. This is a . problem with 
considerable implications in view of the fre-
quent crossing over to Sri lanka by the mili-
tants. The coastal districts in the State have 
suffered due to the acfivities of the militants. 
The State has also hadfto bear the brunt of 
accommodating a large reh,lgee population 
arising from the situation in .Srilanka. AI-
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though the immediate cost of feeding the 
refugees is met by the Union Government, it 
has had serious repercussions onthe State's 
economy. The State has been consistently/ 
demanding Central assistance in view of the 
heavy expenditure by the State to contain 
the Srilankan militants' intrusion and intran-
sigence from across the border. The Centre 
has not so far conceded this. It may be worth , 
noting in this context th.'lt as our hon. Chief I 
Minister has informed, a suicide squad has 
already entered Tamilnadu with a view to 
physically liquidate her and blast the head-
quarters of the Special Investigation Team 
probing the assassination of the former Prime 
Minister Rajiv Gandhi. This has alsq peen 
confirmed by the Intelligence Bureau{Keep-
ing all this in view, I urge upon the Govern-
ment that just as the Centre's special treat-
ment given to border States like Jammu & 
Kashmir and Assam, the problem in States 
border areas along the coast should also be 
given special assistance treating it as iJ. sea 
border area at par with land border area. 

In the guise of nationalising excise duty 
struture on cotton yam and fabrics, the R-
nance Minister has burdened the industry 
with additional Rs. 150 erore by way of 
increased excise duty. The cotton textile/is 
already reeling under high prices of cotton 
and other input costs resulting in the declin-
ing yarn production in the last few months. 
Due to this hike, cotton textile industries 
hope tor major reliefs has been belied. The 
duty increase will greatly affect the cotton I 
yarn on lower counts which are mainly needed' 
for coarse cloth used by the poorer sections 
of the society. In my State Tamilnadu, major-
ity of cotton textile industries are situated in 
Coimbatore district and the whole jndustry is 
very much upset over this hik-ej( therefore, 
strongly plead the han. Final1C6 Minister to 
reconsider withdrawing the excise duty on 
cotton yarn in the interest of the d~velop-
ment of this industry. ' 

As far my State, Tamilnadu, is con-
cerned, our Chief Minister has launched 
several growth-oriented schemes and is 

taking keen interest in setting up industries in 
remote areas with the main intention of the 
State to secure rapid socio-economicoverall 
growth and to creat employment opportuni-
ties to the poorer and weaker sections of 
society in Tamilnadu. h has always been the 
endeavour of the State of T amilnadu to seek 
immediate improvement in Central invest-
ment in the State by extending full coopera-
tion to clear all bottlen9cks for the speedy 
implementation of the project proposals 
submitted to the Union for Central assis-
tance. I would like to give some of the impor-
tant projects which are pending clearance. 

The proposed Aromatics project pro-
moted by Madras Refineries Limited at Manali 
near Madras has been pending clearance 
for the last four years inspite of the fact that 
all formalities have been completed. In spite 
of our Chief Minister'S repeated requests, 
Government has not given clearance so far. 
I urge upon the han. Finance Minister and 
the Minister of Petroleum to give serious 
thought to this very important project. 

Another important project is Sethu 
Samudram project which involves excava-
tion of a canal in the Rameswaram Island 
with the view to connect Palk Strait with the 
Gut! of Mannartofacilitate passage of whips. 
Several committees appointed by the Union 
Government recommended this Project. Tho 
main features of this project are (1) the 
distance traversed between the Ports of tho 
West Coast of India and that of the East 
Coast would be considerably reduced be-
sides saving time and fuel; (2) to reduce the 
cost of generation of electricity; (3) there has 
been considerable industrial development in 
and around Tu1icorin. I, therefore, urge upon 
the Government to include this project in the 
Plan period for inclusion in the projects being 
identified by the Department of Economic 
Affairs for external assistance in the Central 
Sedor. . 

Thirdly, a proposal has been mooted for 
the setting up of a free port in India. An 
advisory committee set up by tho Unic," 
Government recommended it keeping in view 
the required facilities available in Kan-
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yakumari or Tuticorin for this purpose. I 
would like to request the Government to 
expedite this proposed project also. 

The Tamil Nadu Government has dis-
continued the cheap liquor scheme with ef-
fect from July, 1991. It involves loss of reve-
nue of about Rs. 400 crores for a full year. 
The Chief Minister of Tamil Nadu has written 
to the honourable Prime Minister seekrng 
adequate compensation for the loss of reve-
nue. I urge upon the honourable Prime 
Minister to expedite this request also. 

Finally, I would like to make a mention 
about the current water dispute and the _ 
heavy losses suffered by the Tamils in the 
wake of violence on the all-party bandh day 
in Karnataka to protest against gazetting of 
the interim order of the Cauvery Water Dis-
putes Tribunal. In the last Conference of 
Chief Ministers of Tamil Nadu and Karna-
taka, convened by the han. Minister, the han. 
Prime Minister emphasised in his opening 
remarks the need for all to recognise water 
as a national asset and to look upon issues 
connected with water in that perspective. At 
the same time, it would be the Centres' 
endeavour to see that the working of the 
Cauvery Tribunal was facilitated. Honour-
able Prime Minister further observed that it 
would be everyone's endeavour to help in 
expediting the final order of the tribunal. He 
has also asked the States not to allow the 
relations to be impaired by the incidents 
such as those that had taken place on the all-
party bandh day and they should view the 
whole matter in a dispassionate manner. 

Keeping all this, in view our Chief Minis-
ter had hoped to secure a definite assurance 
that the Karnataka Government would hon-
our and implement the interim award and 
that her demand for the appointment of a 
Supreme Court Judge to go into the issue of 
compensation to Tamils affected in the Kar-
nataka violence would be accepted. But no 
assurance was given on anyone of these 
issues. The people of Tamil Nadu would now 
expect the Centre to issue a directive that the 
Karnataka Government should honour and 
implement the tribunal's interim award. 

Before I conclude ,my speech, lanCE 
again congratulate our han. Finance Minis-
ter for boldly pushing through his reforms te 
usher in the nation's Second Industria 
Revolution. We shall, therefore, give au 
whole-hearted endorsement for this Budget 

[ Translation] 

SHRI HARIN PATHAK (Ahmedabad) 
Mr. Deputy Speaker, Sir, thank you. One 0: 
our hon. leaders Shri Alai Bihari VajpayeE 
started discussion on the Budgetery propos-
als for 1992-93 today with your kind permis-
sion, I want to present some points on thE 
Budgetery proposals which my party consid-
ers right. I want to draw the attention of thE 
House to it. I have been seeing the Budget 0 
the country for last several years. This entin 
Budget is a true copy of foreign and westerr 
ideology. The Budgetery proposals are veT) 
attractive outwardl" but they do not haVE 
any inward qua:;ty. Bricks, lime and ston~ 
can build a building but not a household 
Money and gold can build a magnificent cit) 
but not an abode of peace. Where is the sou 
ofthis Budget? Your understandingof soul i! 
itself wrong. You consider money to be th€ 
main point of this Budget. The entire work 
prepares its Budgetary proposals in accor 
dance with its own circumstances to thE 
sake of money: But our country is different 
Our ancient traditions value people and no 
money as the Central point of our Budget 
Our policies are framed for people's SakE 
and for their prosperity. But I do not find anj 
of the above requirements fulfilled by theSE 
Budgetary proposals. I find here the N.R.ls 
the World Bank. Multinational Companie! 
and gold bonds. But I do not find the villagE 
farmer in this Budget. I do not find the pool 
labourers living in slums. I do not find horE 
the students, the education. 

[English] 

Education is the backbone of a nation 

[ Translation} 

Mr. Deputy Speaker, Sir, a Illation can 
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not be built by money only. It is built by 
eudcation and its people. You may go through 
the entire Budget. There is hardly any provi-
sion in the entire Budget for education. The 
Government has just fu"illed. its duty by 
allocating Rs. 50 or Rs. 100 crore here and 
there. H we turn the pages of world history we . 
will find that unless man is made, all the 
formulated policies fail. And who will do this 
work of construction? This construction work 
is not possible by money only, rather it can 
be done by building the character of man. 

Mr. Deputy Speaker, Sir, therefore, I 
have stated that this Budget is attractive 
outwardly but it has no inner value. The 
economy of this country is dependent on 
villages. Village is the centre of our country's 
economy. But there is no village at the centre 
of these Budgetery proposals I went through 
the entire Budgetery proposal. I read lengthy 
articles it it. I have gone through this Budget. 
It contains only industrial development and 
nothing more than that. Yes, for Europe, it 
holds good because industrialisation started 
taking roots in those countries right from the 
second haH of the seventeenth centrury and 
Village life or an agricultural system were 
virtually non-existent in Europe. However, it 
is most unfortunate that in a country where 
80% of the population lives in rural areas; in 
a country which has a rural (agricultural) 
oriented economy; where farmers constitute 
the lifeline of the country, the farmers have 
been dismissed in the country' Budget with 
two or three sentences. Sir, i would like to 
draw the attention of the entire House to-
wards this incalculable damage. The lead-
ers of my party including Shri Chadrajeet 
Yadav have correctily drawn the attention of 
this agusut House towards the fact that in-
dustrialisation alone won't take this country 
forward. If two big companies invest in this 
country and add to our Reserve fund, it won't 
help the country in any way. Who will invest 
in the Reserve Fund and Gold Bond 
Schemes? The poor farmers living in the 
villages don't have the money to invest in the 
share market. These share markets and 
Gold Bond Schemes are meant for the urban 

rich. More than 35 crore poor people of ths; 
country, who depend on agriculture for thear 
livelihood and who cannot manage two 
square meals a day, just cannot invest in 
such schemes. For the past four decades, 
more than six crores of our educated as will 
as semi·literate young people have been 
hoping agaisnt hope to get a job, under the 
various schemes and policies of the Govern-
ment, but in vain. Our sattalite 'Aryabhatta' 
revolves in the orbit, similarly, our young-
sters too hang around the various employ-
ment exchanges spread across the country, 
but to no avail. Our youth migrate from 
villages to the cities, leaving behidn their 
land and propeny in the fond hope of getting 
a job in the cities, but in the past four dec-
ades, nothing concrete has been done to 
alleviate their problems. 

Mr. Deputy Speaker, Sir, before coming 
to power, the ruling party had promised to 
provide employment to one crore people, 
every year. Where are the jobs and where 
are the Employment Guarantee Schemes? 
The Government has done away with even 
the sources of employment generation. 
Similarly, no provision has been made to 
rehabilitate the retrenched employees. Atalji 
has correctly observed that far from provid-
ing fresh employment, the Government has 
not even made any provision whatsoever in 
this Budget to provide some succour to the 
retrenched employees. I am not opposed to 
the multinational companies. As Shri Atalji 
also pointed out these MNCs are welcome if 
they set up industries in this country, gener-
ate employment opportunities and play a 
pivotal role in the country's development, but 
the problem is that their entry will sound the 
death knell for our small scale industries. 
Thakur Saheb, I would like to say that no 
thought has been given to the small scale 
industries, while preparing the Budget esti-
mates. You have hiked the railway freight 
charges by 7%; the prices of cement; and the 
price of Iron and steel have also been in-
creased. Under the circumstances, how will 
the small-scale industries sruvive; how will 
they be able to compete with large-scale 
industries; and how will they be able to 
generate employment? With regrd to men-
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liOn the comparative position of the small [English] 
scale and large scale industries. 

(EngHsh] 

The annual production in small scale Is 
As. 1,61,000 crores while in large scale it is 
As. 1,31,000 crores. Investment in plant and 
machinery ;;:; As. SO,OOO crores in SSI and 
As. 2,50,000 crores in large scale industry. 
Employment generation in small scale is 
3.80 crores while in large scale industry it is 
2.18 crores. 

[ Translation] 

Thus, it is these small scale industrial 
units, which provide maximum employment 
opportunities. The Government has hiked 
the prices of Cement and Steel and also 
railway freight charges. In the circumstances, 
how would they be able to compete with 
large-scale industries? To have healthy 
competition is a positive thing but some 
balance should be maintained. When this 
country regained its psychological, economic 
and political independence after about seven 
to eight centuries of slavery, it did not get the 
proper guidance, the right direction. If that 
had been the case, our country too could 
have competed with the most advanced 
nations. 

Mr. Deputy Speaker, Sir, today the situ-
ation in the country has taken a reverse gear. 
People are having heated discussions on it. 
Only ten to fifteen per cent of the population 
is happy with the Budget that the Govern-
ment has presented. Earlier, people with an 
income of over one lakh rupees used to pay 
50% of their earnings on income tax, but now 
it has been reduced to 40%. Small scale 
industries are faCing the guillotine today. 
The hon. Minister of Finance is present in the 
House. Coal, power and even bank loans 
are not ""ade available to small scale indus-
tries. Workers in these units are losing their 
jobs day by day. The Govprnment will have 
to pay heed towards their demands. I repre- . 
sent the city of Ahmedabad, which was once 
;nown as the 'Manchester of India'. 

b is a dying city today_ 

[ Ttans/ation) 

There are 90 textile mills in the city, of 
which 35 are working, 19 have closed down 
and the rest are on the verge of imment 
closure. During the last ten years, 50,000 
people have lost their jobs. No provision has 
been made in this Budget for their rehabilita-
tion. The Government is not at all concerned 
about the plight of the textile industry. Many 
of these units are running in losses and have 
become sick units. What scheme has been 
formulated to revitalize them? This Budqet 
contains no such proposal. Many textiles 
units are lying closed not only in Gujarat, but 
also in other parts of the country. In 1985, an 
assurance was given to this effect that the 
workers of the closed units would be pro-
vided compensation under the T extiie Work-
ers Rehabilitation Fund, equivalent to 75% 
of the salary in the first year. 50% of the 
salary in the second year and 25% of the 
salary in the third year. Only 14,000 out of 
35,000 affected workers have been pro-
videdwithcornpensation. The fate of the rest 
is still hanging. I have been repeatedly rais-
ing this matter in the House. The former 
Prime Minister too had given an assurance 
that these sick textile units would be reviVed. 
once he is voted to power. However, that 
didn't work out. Through you, I would like to 
draw the attention at ttle hen. Minister of 
Finance towards the dying textile industry in 
Gujarat. The condition of the middle class 
and the lover class is much worse. Most of 
them are a bit educated and are working. For 
their benefit, Government made a pompous 
announcement that the income tax limit has 
been raised form Rs. 22,000 to 23,000. I 
would like tt' know the benefits that would 
accrue from it. What benefit can be derived 
frem this raise? Keeping In mind the hike in 
prices over the past four decades and more 
so in the last 8 months, the Government 
should not have played such a cruel joke on 
the people. Aather, the Government should 
raise itto As. 48,000. Moreover, the Govern-
ment has withdrawn tax relief earlier pro-
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vided under 80 C.C.A., 80 C.C.B. and~. 
Many people ask their lawyers to make ad-
justments, even it they have to pay an in-
come tax of 2,000/- and many ask their CAs 
to do the necessary adjustment to avoid the 
payment of even Rs. 5,000 as income-tax. 
Yesterday, while travelling in the Rajdhani 
Expres!?, a fellow traveller told methat people 
with an income of Rs. 1,23,000 had to pay an 
income tax of only Rs. 5001- but now they 
'h'Ould have to pay income tax to the tune of 
Rs. 22,000/ .. The moneyed people will get 
tax assessed to suit their interest and thus 
avoid paying income tax. Bul, those who are 
in service, whether they be workers in mills, 
school teachers, employees of village banks 
orGovarnman! servants, receive thair salary 
through cheques and have no scope to make 
adjustments. I repeat that tha people are 
very much agitated and feel that the Govar n· 
ment has played with their interests, by 
raising the tax limit to Rs. 28,000 only. There-
fore, I urge the Government to further raise 
it to Rs. 48,000. Day before yesterday, ! met 
Thakur Saheb in the lobby. I told him that 
under the present Budget proposals, the 
Government would like to bring all small and 
medium businessmen with a minimum turn-
over of Rs. 5 lakhs under the purview of 
income tax. The Government wants every-
one to pay income-tax. It is true that each 
one of us would have to contribute some· 
thing towards tt-.e nation. We have to lay the 
foundation of a Modern India and make it 
happy and prosperous, but how can one 
trust the Government? The proposal is to 
levy a tax of Rs. 1400/· from those with a 
turnover of Rs. 5 lakhs. Will the business· 
man register their names as income-tax . 
payees, in the hope that something positive 
would be announced in the next budget? I 
don't think it will be so. Just now, I have 
noticed this particular clause, because of 
which I am certain that this scheme can't be 
implemented. Thakur Saheb, if any busi-
nessman or his minor has any deposit in any 
bank and if he gets an interest of eve none 
rupee on it. 

this scheme will not be applicable to 
him. 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): Please tell me about your 
suggestion. 

SHRI HARIN PATHAK: My submission 
is that all the ramifications ofthe proposals to 
levy Rs. 1400 from an income of Rs. 5 lakh 
per annum may be pondered over and the 
tax may be col!ected from the ppople who 
can P;;;y It It should not 00 collected a1 
random. The Government should seriously 
considerthe lega! aspects. Tha! clause '1f,eds 
to be withdrawn. The people receiving Rs. 
100 as income from some deposit or share 
will not come within its ambit. No scheme 
should be launched on at random basis. 

As I said earlier. the economic condition 
of the country has deteriorated to some 
extent. Under the 'Gold Bond' scheme the 
Government claims that gold will come into 
the country and India wi!! become affluent I 
do not agree that India will become affluent. 
Who will bring gold into the country and 
how? The hawala maker is very active. 
Anybody can get the dollars deposited in this 
name through the tJawala trasactions in 
Bombay market and also bring gold into the 
country. But who will bring it. 0085 the 
Government ¥lant to make the cou"try pros-
perous? Have the people got taith in the 
'Gold Bond' scheme? Two years ago the 
Government launched the 'Jeevar. Ohara' 
scheme. 

[English) 

It was a long term planning.of the mid-
dleclass man. . , 

[ Translation) 

People went in for the 'Jeevan Ohara' 
Scheme in the hope that when they attain the 
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age of 55, As. one lakh would accrue to them 
every year. However, now the Government 
is saying that the scheme has been scrapped 
and the policy holders should return the 
policies. Then who will repose faith in the 
Government. Govemment's policies change 
in every fortnight. Suspension of Jeevand-
hara scheme by Government has sank the 
commonman's boat. If the saviour tums the 
destroyer., who will come to people's res-
cue. If a new policy is to be introduced then 
launch it from next year. I do not understand 
how can a scheme be withdrawn with a 
retrospective effect. The Government is 
withdrawing the Jeavan Ohara Scheme. 
However, if the scheme is to be withdrawn 
please fix a date for it and make it effective 
say from 1.4.92. Because of all this the 
poople will lose confidence in the Govern-
ment and in its long term planning and sav-
lOgs. Governments keopon changing. Then 

. which section of society will invest money in 
such schemes VIZ 'Gold Bond' or 'Jeevan 
Ohara Scheme'? ' 

Mr. Deputy Speal(er, Sir,l knowthatthe 
clock is ticking out but there are a number of 
things w~ich my party leaders and colleagues 
want to ral~e in the House. Sir, through you, 
I would like to submit that still 3 days are left 
for the discussion ::m Budget to be over. So, 
In the meantimf) the Government should 
consider all the suggestions that I have matie 
tor the middle class. for raiSing of exemption 
limit on income tax, for small scale indus-
tries, farmors, students and education. What 
has been the allocation for the adult educa-
tion in the name of education? What kind of 
character building will take place in the 
country? I have gO! the figures on education. 
Since I was supposed to make my speech 
tomorrow, I did not bring the file on education 
today. Still I would like to submit that alloca-
tion for education has been cut by As. 52 
crores and allocation for sports has also 
been reduced. Our sports persons have no 
interest in gold. That's why they never win 
oold cups anC! bring them? 

Thakur Sahib, I appreciate one thing in 
you that you have been following the Indian 
culture in letter and spirit for last one year. 

Indian Philosophy says that 'Yavat Jeevet 
Sukham Jeevet, Ainam Kritva Ghritam Pivet, 
Bhasmi Bhutasya Oehasya Punara-gaman 
Kutah'. 

Live happily as long as you are alive. 
Eat ghee even by borrowings. Human body 
is perishable and it is not likely to come back 
on this earth again. Take as much as you can 
from others. One can get life on this earth 
time and again but others wealth does not 
come to one's hands again and again, be it 
that of the World Bank or the I.M.F. Foreign 
money could give momentum to contry's 
development, but there cannot be and all 
round an fu!fledged devolopment. 

Mr. Deputy Speaker, Sir, nation cannot 
be guided on the coursE' of development and 
propriety by f.Jllowing the poiicie5 of foreign-
ers and education policy of Macaulay. The 
people of our country who believe in the 
principle of universal brotherhood do not 
hesitate to take peopie's life on the question 
of allocation of Kaveri water between two 
States. 40 people have been killed in Punjab 
sinceJanury last. What have we achieved in 
40 years of independence? Nothing can be 
accomplished by depending on foreign as-
sistance. A5 long as India does not become 
self-reliant, nothing can be achieved. Prog-
ress car. be ensured through self reliance 
and indigenous production only. By depend-
ing on foreign assistance, development and 
progress cannot be possible. In the end I 
conclude my speech with a coupiGt: 

"Mitti Jab Tak Apna Haq Ada Nahin 
Kare, 
Havacn Kee Sifarish Se Kabhi 
Gulab Khilta Nahin" 

SHIA MANOAANJAN BHAKTA (An-
daman & Nocobar Islands): Mr. Deputy 
Speaker, Sir, I rise to support the discussion 
on the Budgetary proposals. 

I intently listened to the speeches of 
hen. S/Shir Atal Bihari Vajpayee, Chandra 
Jeet Yadav, Amal Outta and also Harin 
Pathak who concluded just now. After lis-
terning to their speeches, I feel that they 
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have amply demonstrated their loyalties to 
their respective parties by finding out faults 
with the Budget proposals quite diligently. 

Mr. Deputy Speaker, Sir, I would like to 
submit that the Congress (I) Government 
headed by Shri P.V. Narasimha Rao brought 
political and economic stability in the country 
within a period of just 7 months after two 
years of political and economic instability in 
the country. I appreciate the opposition camps 
difficulties. The opposition came to power 
twice, once in 1977 and again in 1989 and 
formed coalition Governments at the Centre. 
But on both the occasions they could not fulfil 
the promises made to people of the country 
and even their Governments could not last 
the full term because of mutually bickerings. 
After the exit of opposition Governments on 
both occasions, the Congress(l) was voted 
to power by the people of India. It is a 
testimony to the fact that even if the Con· 
gress is condemned and allegations are 
levelled against it. It is the only party capable 
pf providing political stability in lhe country. 
No other party except the Congress(l) is 
capable of providing political and economic 
stability in the country. though it is a fad, 

_ some accept it and others don't. There are 
people who are really asleep while there are 
others who pretend to be sleeping. A per-
sons who'js reaUy asleep can get up when 
you simply call him. but if a person is awake 
and is closing his eyes to give an impression 
of being asleep. cannot get up because he is 
not really asleep, but he is making a false 
show of it. There is a class-of people who do 
not want to see the country make progress. 
What should be done to them? It is a fad that 
the present Budget proposal is a bold step 
and the han. Finance Minister has exhibited 
a rare courage under the leadership of Shri 
Narasimha Rao in presenting this Budget. 
The present Government took over at a time 
when there was political instability in the 
country and took many steps subsequently 
which proved to be a little burdensome on 
the public. The people of this country expe-
rienced harship but all the same the present 
Government has been able to display its 

capability and its results have been pouring 
soon. Just now the opposition criticised the 
present Government a lot levelling various 
charges on its but they did not suggest any 
alternative. We have seen the alternative 
system also. What was the effect of Das 
Capital in European countries and China. 
What was the reason that China gave up 
Das capital and adopted mixed aeconomy 
by amending its constitution? Why there is 
privatisation in China. Private companies 
are operating there and shops have been 
opened by the roadside. Our leftists parties 
will not make on effort~ to read the writings 
on the wall and understand it. Then what can 
we do. I would, therefore, like to inform you 
today that it is for the first time that allega· 
tions have been made against the han. Fi-
nance Minister in this House just 3-4 days 
before the Budget was presented. People 
a11eged that the Budget has been leaJred out 
and the sove, "ignty of the country has been 
sold and lindia has lost everything over the 
conditionalities laid by I.M.F. and the World 
Bank. I am a Member of this House for the 
last 15 years, I have never come across so 
many allegat.ions being levelled atthe time of 
Budget presentation. It was observed that 
nobody spoke a word after the presentation 
of Budget proposals. All the parties and their 
leaders kept qUiet. They did not have the 
courage to speak anything. But why this 
change today? All the correspondences 
,made by the han. Finance Minister have 
been palaced in the House. The statement 
made in the House includes all these things. 
Hthese people do nottryto read it. it is notour 
fault. 

The present Government is trying its 
best to lead the country towards developemnt 
and progress but our opposition benches 
are continuously attacking the Government. 
I know that these attackes are political in 
nature and these will continue as long as we 
are in power and they are in the opposition. 
These people will level all kinds of allegation 
to capture power. They will take recources to 
all false steps in the House...... (Interrup-
tions) ...... we never did so. 

SHRI BASU DEB ACHARIA (Bankura): 
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Please say something about 100 days as 
well. 

SHRI MANORANJAN BHAKTA: Yes, I 
will come to that also, please don't worry. 
Now, I would only like to say that the propos-
als presented here are new proposals. The 
policy of the Congress Party is an ideal 
policy. It wants to lead the country towards 
self-reliance and generate maximum em-
ployment. The Congress party wants to do 
developmental work and develop industies 
and increase agriculture produces. It is inter-
ested in progress in all directions and it was 
in this spirit that such a Budget was pre-
sented here. 

It is also a fact that the present Budget 
is of a different nature as compared to the 
Budgets presented during the past 30-40 
years. It is different in the sense that the. 
needs of the Prople have been kept in view 
and a new method to fulfil the needs has 
been adopted. The opposition has always 
been complaing that we have upset the 
whole system within these two years, but I 
w:uld say frankly that if our financial system 
has declined we should not blame the oppo-
sition alone. Becausewe have been in power 
all along these 40 years. Certainly. we have 
committed some mistakes. There is no doubt 
abou1 ii. All the same, we shall have to 
consider that we had almost nothing. not 
even a needle when our country became 
independent. We launched the First Five 
Year Plan with a meagre sum of Rs. 2400 
crore whereas today we have exceeded 
even Rs. 2 lakh crore target and a contem-
plating a plan of 4 !akh crore and for more an 
amount in the next five year pian. There is a 
problem as well. The conditions in the coun-
try have changed a great deaf. In the recent 
past our population has increased by more 
than double and we shall have to consider 
this point also. 

Today ihe opposition is so much against 
the Congress party and Congress party has 
given them the right to do so. Had the con-
gress party wanted the singie party rule in 
the country. the other pa~l(>s would not ha,'8 
come to bel:lg at a!1 But t:-,8 Congress parly 

left the power in the hands of people and to 
their elected representatives. Other parties 
also came to power. So, the Congress party 
did not follow the policy of imposing the 
single party rule in this country. We adopted 
Parliamentary democracy in the country and 
we have tried to serve the people of this 
country in the real sense of th.,. term. 

I would like to tell you that we want to 
reduce the fiscal deficit by these Budget 
proposals so that there could be maximum 
developemnt in the country. We want to 
make good sufferred the loss both in indus-
trial and agriculture fields over the years. 
Because of our good performance in our 
infrastructure, we are hopefuL that all the 
measures we are taking will help us to in-
crease production. The whole country will be 
benefited by it. 

Alongwith this, one point has always 
been said here. It is about the conditionali-
ties of i.M.F. and the World Bank. For ex-
ampI9.lwou!d like to know as to what arethe 
conditionalities of the work being under-
taken in Wast Ben_gal with the World Bank 
assistance. 

[English] 

Calcutta Urban Development III: 

(a) Reduction of CMC's reliance on 
GOWB from 24 per cent 

(b) CMC to increase total' etable value 
of preperties by 1986-87 to specified levels 

(c) Achieve cash collection at specifiec 
levels 

(d) Revaluation of Property tax in CMA 
municipalities, HMC, CMC, if found inade-
quate in evaluation 10 be completed bv 
December, 1983 

(e) Fuli cost recovery for water supply 
by 1987-88 for CMC 

(I) CMC to introduce graduated for 
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domestic unmetersd consumers by Novem-
ber, 1983, satisfactory to IDA 

(g) CMWSA to achieve full cost recov-
ery for water supply by 1985-86 

(h) overdue bill of CMWSA for bulk 
water to be paid 

(i) CMOA to transfer completed assets 
to operating agencies by 1984 

As conditions to negotiations the follow-
ing were agreed to: 

(j) Increase in bus and tram fares 

(k) Establishment of meter reading, bill-
ing and customer service department". 

[ Translation] 

It was a long list. The State Government 
accepted ali those conditionalities and im-
plemented them. I would hek to cite yet 
another example. Tnere IS a proposal to take 
up a project in Sonpur Bazari. The World 
Bank IS relucatant to advance loan for it. 
However, the State Governmen' has written 
to the Central Governmentthat It IS prepared 
to accept and fulfil all the conditionalities put 
by the World Bank. Tehrefore, every effort is 
being made through t"c> good offices of tre 
Central Governmen, . J see taht sta~e pre J' 
ects are 'unded by the World Bank It it is for 
the developemnt or economic developemnt 
of a State, people con: ,der it right that World 
Bank assistance could be taken in their 
casll. If thr. Central Government takes loans 
fro';' the \Jorld Bank to revamp country's 
ecr "lomy. p. ·opl., condemn it, It won't do. On 
the Of'e h -;. : ~,)ople acceptthese condition-
s lit les a r.,' .) iement the ~ame in their States 
and or thr Aher they criticiise the Central 
Governrn,'nt if ;ne latter takes loan from the 
World Bank. Why do people adopt this double 
standarQ? 

States do not impose any new tax and 
present a zero t'3X Budget. Wh.e~ the Central 

Govemment levies taxes, they demand a 
lion's share from it. People also condem n the 
Central Government if it levies new taxes. 
These people castigate the Cnetral BUdget 
to be anit people and anit-poor . In this 
august Hosue quite a few hon. Members 
from this side have been elected from among 
the poor. While here, they speak agsing 
privatisation, but in their own States, they 
favour pri'!atisation. 

Mr. Deputy Speaker, Sir, there can be 
no two opinons and I also agree that the role 
of public seelor undertakings, in whicheveer 
field they are, has been very exemplary. 
Poeple in general aceept it. It is also my 
belief. Therefore, it is not prosperto close the 
Public Sector Undertakings and' retrench 
their employees. Wherever any shortcom-
ing is found in the functioning of Pubnlic 
Sector Undertakings it could be set right. 
Appropriate remedial measures should be 
taken. 

I favour initiating discussions with the 
workers and the BIFR will have to be strength-
ened. But it is not proper to oppose lock stock 
and barrelprivatisation. From all this, it seems 
as if we are not making any speech on the 
Budget in the Parliament but canvassing in 
an election. All this is being done with an eye 
on the elections. I would like to cite a similar 
instance in respect of the Government of 
Orissa, even though my han. friend Shri 
Jena is not present in the House. What have 
they done there? 

[English] 

I quote: 

"The Government has signed a memo-
randum fo understanding with the At-
lanta (US) - based Southern Electric 
International on setting up a 1,500 mw 
power plant. The tag: Rs. 5,000 crore . 
And North East Energy Cc.. also US-
based, has signed ~p to construct a Rs. 
1,500 crOre power plant neat Cuttack. 

Tata Iron and Steel Co. has signed a 
deal to take oVArthe State-owned Orissa 
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Mining Corporation's charge chrome 
plant. The plant was losing about As. 
1.5. crore a month" 

"lTC, the Pune- based Ka1yani groL..P, 
and Synthetics & Chemicals have been 
sounding the State on farmbased ven- . 
tures. The M.P. Government also re-
cently offered a State farm on a30 Year 
lease to Indo-American Hybrid Seeds. 
The Bangalore based seeds and agricu-
lutural produce company will experi-
ment on tissue culture and hybrid seeds 
on the farm. 

Tata Exports is negotiating with the MP 
Government to take over a State-owned 
sericuiture demonstration farm. The 
State Government hopes this will even-
tually lead to the Tatas setting up a silk 
spinning and weaving plant. 

The Tatas are also talking to the M.P. 
Government about setting upan aquac-
ulture project on a State/· owned pond 
or tank. If this proves successful, it may 
well encourage others to follow suit." 

Indian Paper and Pulp, National Iron & 
St~el Co (Nisco),Lily Biscuits, India 
Belting and Krishna Glass & Silicates is 
upforsale. A State Government spokes· 
man says: "Talks are already on with 
many private sector units." 

[ Translation) 

I do not think it is anyway wrong to allow 
private entrepreneurs to make investment 
and run the industries. But the manner in 
which it is being projected that the Central 
Government has switched over to privatisa-
tion everyhere and it is not talking in coun-
try's interest, is not good. It seems as if the 
State Government's are not committing any 
mistake and everything is running smooth in 
them. There should no such double stan-
dard. Talks should be made in the right 
perspectie-e. 

Internal and external borrowings of the 
country are on the rise. There should be a 

check on it. It should be debated upon in the 
Parliament. After discussion, a level should 
be fixed above which there should be no 
further borrowing. The interest liability has 
increased out of proportions. One will be 
scared to see these staggering figures. 

The Central Govenment and the State 
Governemnts should hold consultations with 
one another for fiscal corrections because 
the objectives could not be achiveved by the 
Central Budget alone. Situation cannot be 
redeemed until the centre and the States do 
not formulate and implement a fiscal policy 
keeping in mind all the aspects of the ocun-
try. I hope the hon. Minister of Financne will 
definitely look into it. 

Judiciary if the weakest organ of our 
democratic system because all the authority 
is vested in the legislature and executive 
especially infinancial matters. This is the 
reason why lakhs of cases are pending in the 
Court and the High Courts. Sixteen beneches 
of Central Administrative Tribunal have been 
set up all over the country to dispose off 
cases of Government employees. What is 
their position now? Everywhere posts are 
lying vacant for lack of staff, lack of budger-
aty support and lack of sitting space. It is not 
good for the (iemocracy if the entire judiciary 
suffers like this. It is a warning to the Govern-
ment that the democacy can function suc-
essfully in the country only when the judici-
ary disposes of its responsibilities independ-
ently, speedily and effectively. It is neces-
sary that the hon. Minister of Finance should 
look into these things. Problems confronting 
judiciary will have to be tackled. 

Though the Budgetary proposals of the 
hon. Minister of Finance are good but noth-
ing is mentioned about the Union Territories. 
No provision has been made for the farflung 
areas, the Lakshdweep and Anda"l;m and 
Nicobar Islands. 

19.00 hrs. 

These areas are small in number. Any 
eventuality occuring even in a small part has 
a bearing on the whole country. That's why 
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I would like to submit to you to pay a bit more 
attention towards the remote areas by way of 
budgetary support. All these States and Union 
Territories come to special category. So, no 
injustice should be doneto them. It is not nice 
for us to persistently keep demanding from 
the centre for them year after year. It needs 
to be looked into as to how the resources of 
these areas could be augmented and new 
avenues of revenue could be opened so that 
these areas also could make their contribu-
tion to the country's exchequer. It will be 
better to convert Andaman and Nicobar as a 
free port. Declaration of free port will bring 
foreignb exchange worth, atleast, Rs. 5,000 
c.rere annually to the country. It is very impor-
tant. For years is lingering on and on. Many 
reports were submitted and dobated, but to 
no avail. The han. Minister of Finance exam-
ines every issue on merit and I hope he will 
definitelY consider this case this lime. The 
proposal needs to be fully supported from 
the toruism point of view so that maxium 
resources could be mobilised for the benefit 
of the country. 

The Government should extend all help 
and incentives to the Public Sector where 
ever it is capable. It has come in the newspa-
per that a foreign firm, ABP company has 
been granted 190 million railways dollar 
contract. If the BHE capable of executing the 
job it should be awarded the contract even 
it is to be paid 10-12 per cent more. Then 
only we can do something for the country. 

Reduction of customs duty is welcome 
but increase in excise duty is harmful. Be-
cause it will result in lowering the prince of 
imported goods and increasing the prices of 
Indian products. It will also affect the small 
scale industries. Therefore, all this needs to 
be pondered over. 

The provisions of sections 80 CCA and 
80 CCB and 80 L of the I.T. Act needs to ' 
be restored. The Government exhorts people 
to save more and more through the- adver-
tisements in newspapers and on Radio and 
T, V. But WI! h the strr:lke of a pen, the Govern-

ment with drew all incentives. Reliefs on 
savings availed by poor and middle classes 
have been withdrawn. You must look into all 
this. 

A big flaw has been left in the proposal 
for small tradrs by you. This provision will nto 
be applicable to a small trader who receives 
Rs. 5 as interest through some other source. 
So this flaw has to be removed and it would 
help you earn huge recenues. Besides, it will 
help you win the elections comfortably and 
others wililose. The provisions made in the 
capital gain tax will cause greater benefits to 
the persons drawing higher income. If a 
person or a widow sells hislher goods doorto 
door they will sulfer losses. 

At present the Gcvernment has with-
drawn the clause of profits on those articles 
on which the people were getting gains 
previously. Ithink, in view ofthe conditions of 
the poor people, the Government wit! have to 
pay its attention towards this problem and it 
should contineu the present system tor the 
purpose of capital gain on those articles 
which have their sale .... alue at least upto Rs. 
one lakh. 

Similarly the saiaried class penple have 
more difficulties becuase when the prices of 
the goods increase, their earning remains 
the same. To provide them relief. You have 
raised the ('x~mption limit upto Rs. 28,000 
but'this ar:;ount is nothing in comparison to 
the rarld!y increasing prices of the essential 
commodifies, Ther .. fore, this amount should 
be increased upto Rs. 35000/- as Shri Chan-
draJeet Yadav has already mentioned about 
it. 

As regards the partnership companies, 
you have given relief to those companies 
which are having their in come Rs. 10 lakh or 
more there will be no profit for those partner-
ship companies which have the profit of Rs. 
2 lakh. They cannot give more than Rs. 1 
lakh and 50 thousand as salarie,s and wages. 

SHRI RAMESH THAKUR: The small 
firms will have greater benefit from it. If you 
look into it minutely, you will find' that the 
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bigger firms will have comparatively less [English]
benefit due to this clause.

SHRI MANORANJAN BHAKTA: Your
assertion may be true, they may have more
benefit, but I have told only this much that if
they have the income of Rs. two lakh, they
cannot give Fts. 1 lakh and Rs. 50 thousand
as salary. So it would be better if the ex-
empteion is raised upto 90 per cent of the
income.

Under the wealth tax clause the Gov-
ernment has not levied adequate wealth tax
above Rs. 151akhs rather it is less. I think it
proper if the wealth tax should be raised
slightly on possessing the wealth a v. R_.
15lakhs.

I would like to point out one thing about
the nationalised banks. The performance of
the nationalised banks is not satisfactory. Its
previous record speaks of it. I do not think
necessary to meniton it in detiails. You also
know about their functioning. I think, it is
necessary to set it right. Secondly, the Par-
liament should have an effective control over
the nationalsiod banks. Today, oxcept for-
mulating small policies about the Banks, the
Parliament has no control over the national-
ised banks. The Parliament has no right
even to examine the doubtful bebts as well
as profit and loss ot the banks. I think, unless
there is accountability on public money, it will
go on increasing the problem.

~
I

I want to request the Governemnt one
thing more. If the Government wants to
implement all its innovative ideas properly, it
should creates two more departments in the
Finnace Ministry. The C.B.D.T. Department
to deal with direct taxes should be cl separate
Department headed by a Secretary or a
Chairman. Similary, the Exicse and Cus-
toms too should be separate department. In
stead of present three department Le. Ex-
penditre, economic affairs and revenue
department thre should be four departments
namely departments of Economic Affairs,
Reveneu, Customs and Excise and Direct
Taxes.

Finance Secretary can have over-all
coordination with the Departments.

[ Translation]

That will help the Government.

lastly, I would like to raise one more
issue. There has been a lot oftalks about the
exit policy. In this connection, I wantto point
out that just before my departu~e~; ,
went through a news to a C Jt;~na Newspa-
per that the ~t- edngal State Electricity
Board has started implementing the exit
poTIcy. To what extent this is true, I do not
Know. I pointed oui i;;;~!~~~~t:e:..'!!.:!..sethe
hon. Members of the Opposition Party,
expecially the leftists have stated that the
step taken by the Government about the exit
policy is not correct. Thus they have op-
posed the exit policy. I do not know the
authenticity of the report of the paper, when
the hon. Members from the leftists wing
would come to speak, t~ey may tell the truth
in this regard.

Above all, in the present circumstances
the current Budget presented before the
House in the interest of the country is a bold
step for stengthening the economic set-up of
the country. All the political parties in the
House should support this step so that the
economic condition of the country can be
improved within next two or three years with
a strong determintion and dedication. As
Shri Vajpayee has hardly spoken something
againt this budget and in the end he has
stated that we have enough strength to
improve the economic structure of this coun-
try. With this strength we can do a lot. He has
stated the righting. I do not know whether he
has stated right or wrong, but he has uttered
the reality. There is strengh in the economic
structure of this country. The members of the
House should decide that they have to
strengthen the economic structure of the
nation by giving their coopertaion to the
Government. Only then it is possible to secure
a bright future for 80 crore poor people of this
country who live in the villages.
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Mr. Deputy Speaker, Sir, with these 
words and supporting the Budget, I thank 
you very much for allowing me to seak more 
than the time allocated to me. 

[English] 

MR. DEPUTY SPEAKR I now call upon 
Shri R.G, Williams to speak. 

SHRI BASU DEB ACHARIA (Bankura): 
This is his maiden speech. 

MR. DEPUTY-SPEAKER: Yes, weshaii 
hear him. 

SHRI P..G. WILLIAMS (Nominated 
:'nglo-Indian): Mr. Deputy-Speaker, Sir, I 
rise to support the Budget presented by the 
hon. Finance Minister Shri Manmohan Singh 
and wish to congratulate him on his credit-
able performance overthe past eight months 
in rescuing and resuscitating the country's 
economy from the brink of chaos and degra-
dation which has been brought about largely 
by the non-innovative and inorganic per-
formance of earlier abortive-Governments. 

Sir, it is a matter of pride that India's 
credibility, both domestically and in the eyes 
of the World, has once more been restored. 
and that in these few months the economy 
has been pu1 back on the path of high and 
sustainable growth. The medium-term pro-
gramme of structural reforms which include 
new initiative in Trade Policy and Industrial 
Policy aimed at improving the efficiency, 
productivity and international competitive-
ness of Indian industry are most laubale and 
welcome after the stagnation and inertia ci 
our industry over the past few years. The 
longer-term objective to evolve a pattern of 
production which is labour-intrusive, which 
generates larger employment opportunities 
fulfils one of the most pressing needs at the 
moment. However, this should not be at the 
cost of modern production techniques and 
quality of products. 

Sir, the message to my mind is very 

for Grants (Gen.). 1991-92 

clear. We must utilise to the full all available 
productive capacity in the county by resusci-
tating sick units with the assistance of for-
eign investment, if necessary, and also 
compete in the global economy by ensuring 
high quality products, In brief, 'produce or 
perish' should be our slogan over the next 
few years. 

I do not wish to take up too much time of 
this august House and so I shall confine my 
observations and humbie suggestions to 
that portion of the hon. Finance Minister's 
Budget speech which is applicable to the 
middle income group and senior citizens. 
"'or thiS hard-presst:d group, the Budget is 
an illusion and imposes a heavier tax burden 
then previously. The proposal to enhance 
the tax exemption limit from Rs. 22000 to Rs. 
28000 is most welcome and, if I may say so, 
was long overdue. Similarly, the simplified 
tax slabs of 20 per cent, 30 per cent and 40 
per cent are most rational. However, the 
forty per cent slab should have been intro-
duced in respect of incomes exceeding Rs. 
2 lakhs as recommended by the Tax Re-
forms Committee. The reported compulsion 
to retain the surcharge of 12 per cent is, to 
my mind, nebulous and. if inescapable. 
should be imposed on incomes exceeding 
RS.2Iakhs. 

As regards standard deductions under 
Section 16( 1 ) which is incidental to employ-
ment of individuals. here again. the maxi-
mum deduclion of Rs. 12000 has been in 
existence for some years. And with ali-round 
increase in salaries and incidental expenses, 
an upward revision to Rs. 15000 is long 
overdue and should be applicable to ali and 
not be restricted only to women who take up 
employment. I fully support, however. the 
chivalrous sentiments expressed by the hon. 
Finance Minister regarding his avowed 
commitment to the cause of social and eco· 
nomic uplift of Indian women anfl heartily 
endorse any additional financial incentives 
given specially to them. 

I must protest at the sudden and radical 
change in emphasis in our Direct Taxation 
Policy. Hitherto, the middle income groups 
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were encouraged by a numbE¥" of incentive 
schemes to invest their hard earned and 
meagre savings in shares. deposits in bank-
ing and financial institutions such as the 
United Trust of India, Industrial Develop-
ment Bank etc., and in bonds in the public 
sector undertakings. As a further incentive, 
the exemption of upto Rs. 13,000 is admis-
sible under Section SOL, on dividends and 
interests accruing on these investments. 
Section SOL has been in existence for very 
many years and the sudden withdrawl of this 
concession completely nullifies the effects of 
the enhanced exemption limit for Income-
Tax levy from Rs. 22,000 to Rs. 28,000 
monition earlier. The hon. Finance Minister 
has been please to sanciton a tax relief of Rs. 

" 6,000 with one hand and with the other, he 
has withdrawn existing tax concessions 
amount to Rs. 13,000. I humbly submit that 
this sleight-ot-hand has left the middle In-
come-tax payers muct) worse off than in 
previous years, by Rs, 7,000 to be exact. I 
sirong!y ~ecommend that in order to com-
pensate for this apparent inadvertent loss, it 
seems only fair that Section SOL together· 
with its si;*lr Sections 80 eCA and BOCCB 
shc'.:!d be fully restored or alternatively the 
rn:nim'Jm tax e)(emption limit should be fur-

.. ther enhanced by an amount ~qual to Rs. 
13,OGO that_is from Rs. 28,000 as at present 
conceded to Rs. 41 ;000 plus. 

The hon. finance Minister has oeen 
mosl kind in taking note of the financial 
d;fl:culties encountered by persons in old 
age and as a laken of his regard for senior 
citizens. proposals to give a tax rebate of ten 

• per cent on the "'at lax pay3b!e by persons 
who have completed 65 years of age and 

_,>-whose gross total income is below Rs. 50,000. 
On analysis, this seeming generous gesture 
would result in a meagre tax rebate of Rs. 
300-400 only in optimum cases, apart from 
making a invIdious distinction between old 
age pensioner. I would humbly suggest that 
this ten per cent tax rebate should be made 
applicab!e to all senior citizens or alterna-
tively the minimum taxable limit in the Case of 
this class of citizens should be raised to Rs. 
50,000. 

I have one more point to raise before I 
conclude and that is regarding the summary 
withdrawal of Section 54E. Under this Sec-
tion, long term capital gains are exempt from 
tax if the entire amount that is the principal 
amount plus the capital gains are deposited 
within six months in the Industrial Develop-
ment Bank Bonds for a period of three years 
at a nominal interest rate of nine per cent. 

This ill conceived proposal to withdraw 
this section will, to my mind, deprive the 
middle income tax-payer of safe haven for 
his life savings, especially at the fag end of 
his service. I WOUld, therefor, humbly re-
quest that the withdrawal of this important 
and beneficial section to be rescinded. 

A final word about the proposed tax 
exemptions in respect of wealth tax. The 
raising of the minimum taxable limit from Rs. 
S lakhs to Rs. 15 lakhs is laudable and very 
rationale. The euphoria of unlimited tax 
exemption in respect of those fortunate 
ones who have large holdings in shares,l am 
sure, is beyond their wildest dreams and the 
cause of despair to our Indian stock ex-
cnanges. 

I would earnestly request the' hon. Fi-
nance Minister to give serious thought to the 
few observations and suggestions I have 
submitted. If I may quote a popular saying: 

"The rich get richer and no one can do 
anything about it. The poor have the 
sympathies of eveeryone. But the un-
fortunate middle income group cannot 
become richer, nor havo th~y anyone's 
sympathy. But they get more and more 
compressed under unbearable tax 
burdens." 

lance again reiterate my whole hearted 
support to the Budget for 1992-93 .::; pre-
sented by the han. Finance Minister on 29 th 
February 1992. 

Thank you. 

SHRI RUPCHAND PAL (Hooghly): Mr. 
Deputy Speaker Sir, there is a competition 
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between the BJP and the Congress-I now-
a-days about the new economic policy, the 
new industrial policy, as also the new budget 
proposals. The BJP claims that the Con-
gress-I is implementing their manifesto and 
the Congress-I is saying that it is their own 
manifesto; only the BJp is approving and 
supporting it. Otherwise how can we explain 
that immediately after the budget proposals 
were announced, the Finance Minister was 
embarrassed by an eminent leader of BJP? 

But both the parties are speaking in two 
voices. On the one hand some of the BJP 
people are advocating Swadeshi. They have 
prepared a list of items -the tooth paste, the 
soap and other items which are to be used by . 
the people; and not the multi-national prod-
ucts. Then again there are other leaders who 
are full of priase. congratulating the Finance 
Minister for the Budget he has presented. 
The Members of the Congress-l also are 
speaking in two voices as they have been 
doing since independence. 

I am giving you two-three examples 
Other speakers will speak about them on 
behalf of our party. Shri Arjun Singh was the 
leader of this House till the other day. He has 
been saying just about a week back that by 
the turn of the century. there will be no 
illiteracy in a country like India and that there 
will be hundred per cent literates; and Shri 
Manmohan Singh has said that if we have to 
make any cut at all. his first casualty would 
be elementary education. Mr. Fotedar. the 
health Minister was making a speech the 
other day saying that by the turn of the 
century. 2000 A.D., there will be a provision 
four health for all; and Shri Manmohan Singh 
proposes that if there will be any cut, it will be, 
in real terms, on health and that these are the 
sectors which will have to pay the cost of 
adjustment- adjustment with human peace. 
The poor people will have to bear the bur-
den. We are not against reforms. But, re-
forms for whom? To what end? For what 
purpose? 

Sir, the irony of the situation is that the 

same people Y(ho have been advocating the 
Congress (I) brand of socialism - the present 
Deputy Chairman in his book, "Beyond Sur-
vival", has been describing it as a "Third 
World Socialisms' almost the same groups 
of bureaucrats. the same Shri Manmohan 
Singh, the same Narasimhan, either as 
Reserve Bank Governor or as Finance 
Securer or as the Deputy Chairman, speak-
ing just the opposite things. 

Sir, late lamented Rajive Gandhi in his 
youthful exuberance. enthusiasm to 'fly" the 
country - this poor country - to the 21 st 
century as early as possible, has been reck-
lessly borrowing. The intention of the Gov-
ernment has been drawn to this limit. If you 
go on borrowing in such a manner, the 
country is bound to go bankrupt. The BJP 
crisis is not anything new. It was there. 
(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): The hon. Member is !>aying 
that he was recklessly borrowing. !t has been 
done in accordance with the needs of the 
hour and you know that the Seventh Plan 
growth rate was the highest. 5.6 per cent. 
Therefore. for a developing economy, bor-
rowing and equalising it for the development 
is not a crime. There were instances. We 
understand the difficulties; but saying this 
way is not befitting.(I?terruptions) 

SHRI RUPCHAND PAL: ThanK you, 
Sir. I hope by analysing the borrowing in the 
first Five Year Plan and the BJP crisis at 
different periods - Trom the 1950s to the 

• middle 1960s. from the middle 1960s to IhA 
late 1970s, from the 1970s laler on - you will 
find that it was during the days of Mrs. Incira 
Gandhi and later on primarily dULng the days 
of Rajiv Gandhi that the country ahs been 
thrown into this sort of a situation. 

Sir, the oth",r day Ihale wa:; a figure 
given by the same Minister who has objected 
to what I hav.g said jusl now. in Rajya Sauha 
on 17th March. They are sj::8aking in two 
voices. Mr. Manmohan Singh, the Finar.ce 
Minister was saying the same day that there 
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was nothing wrong in the 9fOnomy; we got 
into the difficulty because of the develop-
ments in the 1990 onwards. then again, on 
the same day, another Finance Minister of 
State for Finance, had been saying at the 
end of 1981 ,our external indebtedness was 
Rs. 18, 380 crores. We calculated this after 
the devaluation; and at the end of 1991, it 
was Rs. 1,42,000 crores and something. 
That means it is about seven t6 eight times 
more. 

SHRI MANORANJAN BHAKTA: It was 
both internal and externaL 

SHRI RUPCHAND PAL: No. It was only 
external. If you analyse, year by year, how 
the money was borrowed and squandered 
like anything in his zeal to take the country te 
the 21 st century, you will find this. 

Sir, they are sp'eaking about IMF and 
World Bank loan. Now, what is the difficulty 
or what is wrong? Thirty two countries have 
taken loans from the IMF and Ihe World 
Bank and only after 1981 came the structural 
adjustment provision and others. The World 
9ank laid the foundation for different provi-
sions for various loans. There are project 
wise loans which are available to West Bengal 
for certain projects. Then there are World 
Bank loan taken by the Government of India 
and 65 per cent of it is being kept for busi-
ness purpose to be paid with higher interest 
and making business and 35 per cent is 
given to the States and others. We are not 
against taking loan or our own money. But 
we are against the conditionalities. This 
feature has come from 1981 onwards. This 
was not so earlier. Sir, Members were speak-
ing about Mexico, Peru and Brazil and most 
of the other countries. I would like to read a 
portion of what Dr. Manml')han Singh, the 
present Finance Minister has said in the 
sou!h-South Commission when he was the 
Secretary- GeneraLThis was not may say 
but what he and said in 1989 Annua! Confer-
ence on Development Economics, a gala 
organised by the World Bank. 

"The developing world is now oelng 
cal!ed upon to accept development and 

structural adjustment model in which 
the States role is drastically 
reduced ... This view is clearly one sided. 
It also overlooks the highly intervention-
ist role of the State in the highly inter-
ventionist role of the State in the most 
successful economies of East Asia.· 

This was not my view. In 1989-90, at so 
many places, so many leaders were speak-
ing somethings and now, suddenly, in 1992, 
they are speaking in a different voice. 

Sir, coming to the Budget directly, it is 
an anti-poor and pro-rich Budget. The poor 
will have to bear the burden. The whole cost 
of adjustment will have to be borne by the 
poorer sections of the people, the people, 
the agricultural workers. For example, in 
rural development, the money which was 
provided in 1991-92 Budget has been dras-
tically out down by Rs. 500 crores in the 
revised estimate and they say that India lives 
:n the Villages ... (Interruptions) ... No it is 
hypocrisy saying that the national Renewal 
fund will provide that amount. Sir. they have 
been claiming thatthe National renewal Fund 

• will be providing that Rs. 500 Crores for 
Jawahar Rozgar Yojana. Will a man losing 
his job in a public sector underrating who is 
a skilled labourer or an engineer to the rural 
areas for the Jawahar Rozgar Yojana? 

SHRI RAMEHWAR THAKUR: Who has 
lost his job? 

SHRI RUPCHAND PAL: The Minister 
can give an assurance that no one will lose 
his job. Sir, they are speaking with two voices. 
At one point of time, they were saying so 
mething and at a different point of time, they 
are speaking totally different. Sir, so many 
case studies have come from the Latin 
American model regarding IMF and other 
loans. Only other day the Finance Minister 
was replying to Atai Bihari Vajpayeeji when 
Atal ji said that the IMF people have taken 
over our finance Ministry and that they are 
doing great harm to our country. Then the 
Finance Minister said that they are also 
partiots. Sir. I have got a copy of resigna-
tions letter of a very eminent economist who 
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had been working in the IMF for 12 long. 
yeas. His name is Davison L. Budhoo. He 
had written to the Managing Director of the 
IMF in which he had said that IMF was a 
honey pot. And how much the IMF staff are 
getting as salary Sir? 

He himself was saying that he was paid 
salary of $1.43. 000 And this is only salary 
minus perks. I also want to know how much 
salary is paid to the Head of the State of a 
third world country. Most of these people 
who joined the Ministry have got one of their 
feet here and the other in the IMF and the 
world Bank. They do not care for what is 
going 10 happen to their country. This IS the 
resign3tion letter of an economist who pro-
tested against the IMF poliCies. IMF people 
have manipulated the statistics of the third 
world countries liko Trinidad and Tobago. 
They have misgUIded the countries and put 
them in disaster. About a developing country 
like ours, it is said that we do not have any 
de'ie1cpment Ih ;;o~v. I may JUS! read one line 
irom the letter of resignation: 

'The !~,eme of the Fund turning post 
war devBiopment economics on its 
head is tackled in a more comprenen-
siva and systematic way. The issue 
hinges around the Fund's attempt to 
replace ail development theory from 
Annur LeWIS to A Sen with 'Reagon-
omics' anc! Chicago School 'moni-
tonsm', all current development lhe-
ory recognises that provision for and 
administration of people's economic' 
entitlements' IS an important purpose 
of economic management, even in 
tile pGaresi countriesof the south ard 
the uitimate rationale of Government: 

But what do you find? In the name of 
'structural adjustments', all development 
theories re levant for such counties are th rown 
to the wind deliberately and blatantly. I am 
not saying this. One of the greatest econo-
mists, a student of !he Lcndon School of 
Economics, a person held in high esteem 

throughout many.countries the third world. 
has said these words and this is his resigna-
tion letter. And every word of this great 
economist about the experience of the third 
world countries has come true. Countries 
whcih were exporting food earleir, have now 
become dependent on other counties for 
food. Ths is the way we are going; 

Now I come to devaluation. Has devalu-
ation helped us in our exports? What is our 
country's experience in the last few montsh? 
In April 1991 just two months before we have 
gone in for devaluation, it was Rs. 149 erore. 
In May, Rs, 129 core and in June 122 crores. 
So, the figure is coming down. Except again! 
dollars, OUi currency vis-a-vis Japaneses 
yen, Geraman deutschmark and all others 
currencies is steadily declining except for a 
few days with r,'!gard to two to three curren-
cies, 

SHR! RAMESHWAR TH.AK~R; But It 
has gone up ir the overall. 

SHRI RUPCHAND PAL: The other day, 
your adviser, the Chairman of tile Economic 
Coucii, shri Simal Jaien was saying that all 
these borrowings Without a better export 
performance will lead ll~ nowhere. What is 
going to be our export per10rmanc? What do 
the eXi-0rters say aftenha pmlial comiertioil-
rty? Some letters r8c&lved by me Finance 
ministry have come out, What do they say? 
The other day. the hon. Finance Minister 
was saying that the Stales are going 0 be 
benefifad and the sp'?ciai increase in excise 
is no! going to cause price rise. is that so? 
ThiS Bu,jget has n·;;: d63:: ' ... ·jth either the 
Im:nediate problam !ike ,(lCilsS;Onlinfla!ion 
or the basic prob,ems of price rise and unem· 
ployment. 

SHRI RANGAR'\JAN KUMARAMAN-
GALAM: Budget dal;-:;;: hao; no conndekon 
with inflation. 

SHRI RUPC1-lAND PAL: It is sirnoly 
wir,dow dressing arid p3pi?r adjustment. We 
find that in January Y0l; h3vetai<fHl'Somo ls, 
14,000 crores from RBI and -If!or one month 
Rs. 5000 have been dwind!?d away. 
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Small savings funds have been priva-

tised and people are pushed towards the 
1Uity culture: they are being asked to go to 

"Ie share market. But what is happening in 
share market? An expert can says that there 
is recession but at the same time tne price 
rising. Is this artificial rise in price is going to 
be a permanent feature? In days to cometne 
speculators will determine tne price, deter-
mine the fate of the country. 

After this import liberalisation, and after 
this cut in import duty the industry is going to 
suffer In a big way. What has happened to 
\1exico; what has happened to Peru? There 

're economists who are studying the impact 
of IMF and World Bank on the third world 
countnes. Can you cite anyone country 
which has contracted loatlfrom IMF or World 
Bank and has benefited? Not a single coun-
try has benefit. 

The other day hon Minister was saying 
that ioreign bank are very efftcient. For your 
kind information, I may tell you that the 
nationalised banks started with Rs 5000 
""ores of money and now it has Rs. 2,20,000 
cr ,res of money. It started with 4000 branches 
ana now there are 60,000 branches. It plays 
a very Impartant role In serving the priority 
sector. Can you assure on the floor of the 
House that when these foreign banks will 
come to operate in a big way will they abide 
by certain directives regarding priority obli-
gat Ion? I do not think so. Our national banks 
have been fulfilling the social obligation and 

• now when there is so much of their growth. 
you talk about efficiency. What is the repart 
"i Reserve bank? There was utteriy mis-
management. For twenty years in most of 
the public sector undertakings not a single 
meeting of the board was held. You were 
~ending your own most inefficient man to 
represent in these Boards. In spite of know-
ing that he is corrupt and enfficient for paliti-
cal consideratipn you were sending him. 

... You were running ioan melas. 

SHRi MANORANJAN BHAKTA: Loan 
mela is for the poor people. 

SHRI RUPCHAND PAL: You may say it 

right now as to what were you doing 0 make 
it efficient. 

Sir, I would like to ask on simple ques-
tion. They are speaking about liberalisation 
and about democracy. Can they assure on 
the floor ot the house that the secrecy clause 
of the Indian banking industry will go trom 
tomorrow? I can cite examples. In one single 
year Tatas and Birlas had taken a loan of Rs. 
1 OOcrores and it was written off. May I know, 
why? is it because they became poor'i 

Now, how many people are paying the 
income tax? I think about 7 million people are 
paying the income tax and by one stroke of 
pen you have exempted about 8 laKhs of 
people from Income tax In a country of more 
than 85 erors of public. About 75 per cent of 
the populahon of our country lives In rural 
areas. In the rural areas there are people 
wltn tne agricultural Income, there IS mer-
cantile capital Have they got the guts to 
toucr, thiS agricultural Income? Do you think-
tha' there will tax complaIn? Yesterday. It 
was said only Rs. 160 crores were due from 
1atas? And out of that. Rs. 125 cores were 
from Income Tax only. Have Tatas become 
very poor? Have they gone below the pay. 
erty hne? 

Shri Manmohan Singh had made a 
speech. I think before the EconomiC Jour-
nals. Had said that· "We have started a 
second freedom struggle." What was the 
outcome of the second freedom struggle? 
AI! the asses of Tatas and BlrlasKept in 
shares are exempt from all sorts of Wealth 
Tax. It had beer. drastically boughl down 
whey. that in tom 2 percent to 1 percent. 

When. our President was the Finance 
Minister, he introduced a system call the 
Bearer Bonds. Now, thiS IS forthe fourth time 
that you are saying Disclose your unac-
counted money this is your iast chance which 
you will get." Have you taken any measures 
regarding their? Are you going to take any 
measures against the people who Have not 
responded to the last call? Can you tough 
them? The alternative which the Leftists anD 
the Communist Parties have been suggest-
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ing since the Second five Year Plan and now 
also is this. Have you got the guts to touch 
blackmoney? A parallel economy is running. 
Again and again you are saying that .• Please 
deposit something in the National Housing 
bank" Again and again you are saying, with 
folded hands, "Please deposit something.-
You cannot touch the balckmoney., without 
touching the blackmoney, you will be inviting 
the multi nationals to loot our country, And, 
now you are saying that you are starting a 
second freedom struggle. Can you imagine 
thier? What audacity the Finance Minister 
has, to say this? 

Sir, we are speaking about terrorists. 
We are also speaking that our unity and 
integrity are at stake. 

Today, in the morning we were discus_>;-
ing about the can given by the BJP. They 
have given call for Nehruvian model of 
secularism. Today, our nations unity and 
integrity are in great danger. We are facing 
another danger a silent coup has already 
taken place. The agents of IMF and the 
World Bank have taken overthe vital sectors 
of our economy. They do not want us to 
prosper. They do not want us to be se" 
reliant. You read the stories of IMF and the 
World Bank and also about the loans that 
they have given to the Third world countries. 
As, the Secretary General of South - South 
Commission. ourgreat Mr. Manmohan Singh 
was speaking about the alternatives. There 
are alternatives. 

What has been done in the name of 
bringing down the fiscal deficits is nothing 
but some book adjustment? For some short-
term benefit they have put our economic 
grow into jeopardy. Cuts have been made in 
advertisements in capital expenditre. It is 
anti-growth. By the cuts in investment, by the 
cuts in central plan expenditure. You are 

taking measures which will seriously affect 
our economy. This Budget is pro-rich and 
anti-poor; and the country's economic sov-
ereignty has been compromised by your 
new policis and measures. 

Agents with no love for this country are 
taking step which will ttausegeat harm not 
only to our economic sovireignty but endan-
ger our political sovireignty also. The joint 
military excercises, the joint naval exercises 
with us are someof the manifestat!cl'1 of Ihe 
dang .. , aneao. 

They are speaking about South Korean 
model. The South Korean model and 
dmocracy cannot go together. so, with eco-
nomic programmes: they are thinking terms 
of re-reintroducing ESMA. Our political rights 
and democracy will b also in danger. 

With these words, I oppose this Budget 
lock, stock and barrel. 

SHRI A CHARLES (Trivandrum): I rise ( 
to support the Budgetfor 1992-93 presented 
in this august House on the 29th February, 
1992, by the hon. Finance Minister, Manmo-
han Singh. 

The day afterthe Budget was presented, 
there was a cartoon in one of the leading 
dailies. A big boss in the morning after taking 
tea was looking through a magnifying glass 
at a document. His wife came and asked 
him, "What are you looking at ? Are yoiH( 
trying to find out some loopholes in the 
income tax rules?" He said, " I am trying to 
find out some loopholes to oppose the 
Budget." All the exercise which the hon. 
Memnbers on the other side have been 
trying to do is exactly the same thing. 

Various shades of opinions were ex-
pressed through the media. (1) it is not a 
Budgt for the greedy paid for by the needy. 
Another observation is that confidence of t he 
foreign investors has increased. Liberalisa-
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lion was essential for economic growth, stands adjourned to meet tomorrow, 24th 
especially when the world is becoming one March, 1992, at 11 A.M. 
global economy. 

MR. DEPUTY - SPEAKER: You stop 
here. You can continue tomorrow. The House 

20.00 hrs. 

The Lok Sabha then adjoumed till Eleven 
of the Clock on Tuesday, Maroh 24, 19921 

Chait,a 4, 1914 (S'aka) 
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